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236.  Waler-supply (o huts or bustees. (27 -
237. - Waler-supply through hydrants, standposis or other convenicnees.
238.  Supply of water for domestic purposes nol lo include any supply for certain specified
purposes,
239.  Power lo supply water [or non-demestic purposes.
240,  Supply of waler to ships.
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2414A.  Presumption as 10 supply of water.
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C. Plauniug, construction, operation, maintenance and
management of water-works
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245.  Power of access Lo waler-works. ' I
246,  Inspection of waler—w;:prks by persans appointed by State Government. ,
247.  Purity of water for domestic purposes.
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E. Water supply mains and connections to premises
251,  Power 0 lay mains.
252, Power (o lay service mains, elc.
253, Pravision of fire hydrants.
254.  Power to Municipal Cammissioner 1o allow conneclions of premises lo service mains,
255.  Power to require separate supplyspipes.
256.  Stopcocks.
257. Waler pipes ete., not 1o be placed' where water will be polluted.
258.  Supply pipes to be kepl in efficient repair.
259.  Vesting of connections to premises in the Corperation.
260.  Municipal water supply, sewerage and drainage code.
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F. Water-Merers
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A, Functions in relation to Drainage and Sewerage

Corporation to provide drainage, sewerage and outfall.
Provision of means for disposal of sewage.
Appaintment of places for the emplying of drains and disposal of sewage.

B. Proprietary rights of the Corporation in respect of drains and
sewnge disposal works.

Public drains and sewage disposal works to vest in the Corporation.

Corporation’s power Lo make over Lo or Lo take over from a statuiery body the drainage and
sewernge services.

Coniral of draineg andd waarnen Aicnacal wearl-



The Kolkata Municipal Corporarion Act, {980. 557

LIX of 1980.]
C. Municipal Drains :
Seclion
283.  Power for making drains.
284.  Alteration and discontinuance of drains.
285.  Communication of municipal drains with drains, lukes, elc., beyond Kolkala.
286. Communication of drain under control of Jocal authority beyond Kolkata with municipal
drain.
287.  Cleansing drains,
D. Drains of private streets and drainage of premises
288.  Power 1o connect drain of privale street wilh municipal drain,
289.  Right of owner or occupier of premises to drain into municipal drain.
290, Connections with municipal drains not to be made except in conformity with scetion 289.
291.  Premises deemed Lo be without effecival drainage.
292.  Power of Municipal Commissioner Lo require sewage and rain water drains to be distinct, ;
293,  New premises not to be erecled without drains. !
294,  Power of Municipal Commissioner Lo enforce drainage of undrained premises. }
295.  Compulsory conneclions of house-drains with each other. I
296,  Power of Municipal Commissioner 1o drain premises in combination.
297.  Power of Muncipal Commissioner to close or limil the use of house-drain in certain cascs.
298, Power of Municipal Commissioner Lo require owner 1o cary out certain waorks for
satisfactory drainage.
299.  Power of Municipal Commissioner lo require occupier Lo carry oul work,
300.  Drains for huts.
301.  Special provisions relaling 1o trade effluent.
302.  Special provisions regarding drainage of trade effluents.
303.  Certain matters not Lo be passed into municipal drains.
304.  Power of Municipal Commissioner to affix shafts, etc., or ventikation of drain or cesspool.
305.  Obligation of owgers of drains 1o allow use or joinl ownership Lo others.
306,  Use of drain by a person other than the owner,
307.  Poswer of the Municipal Commissioner (o levy fees for drainage and sewerage service,
E. Pgsition of cesspools end other filth receptacles
308. Posilion af cesspool.
309. Na [lth receplacle o be situated within fiftecn metres of tank, well, water-course or
rEservair.
310.  Construction of sentic tanks and sunitarv orivies and urinals in unsewered arcas.
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CHAPTER XIX

General powers in relation io water-supply, drainage and sewerage

Right of owner of premises to place pipes and drains through land belonping 10 other
persons.

Righis of user of properly for aqueducts, lines, elc.

Municipal Commissioner nol to sanction building plan unless plan relating Lo waler-supply
clc, is in conformity with rules and regulations.

Power of inspection and examination.

Power of Municipal Commissioner to require repairs, etc., to be made,

Power of Municipat Cammissioner to execute work after giving notice to the person liable.
Prohibilion for any construction gver the waler-mains, ynunicipal drains, etc.
Prohibition of cerlain acts.

Maps of underground water-mains, supply pipes, drains, etc.

Work (o be done by licensed plumber.

Rules as 10 drainage, sewerage, cesspools, privies and wrinals.

CHAPTER XX
Solid Wastes
A. Fuanctions in relation to solid wastes

Collection, removal and disposal of solid wasles,

Provision for receplacles, depots and places for lemparary deposit.

Provision of vehicles or other suitable means for removal of solid wastes.

Appaintment of places for disposal and [inal disposal of solid wastes.

Solid wastes 1o be the property of the Corporation.

Provision ol means for processing of solid wastes.

Solid wastes may be used for land [illing.

Solid waste management.

Municipal Commissioner 1o provide for cleansing of sirects and removal of solid wastes.
Special sanitary arrangements al certain places.

B. Collection and removal of solid wastes

Duties of owners and occupiers o collect und deposit rubbish, elc.
Removal of solid wastes accumulated on nen-residential premises.
Temporary deposit of rubbish, elc., in bustees and removal thereaf,
Colleclion and removal of filth and polluted malter.



The Kolkata Municipal Corporation Act, 1980, 539

LIX of 1980.]

Section
336.~

337.
338,
339.
340.

341
342.

342A.

343,
44,
345.
346.
347.
-348.
349.
330
351
352.
353.
354.
355.
356.

C. General provisions in relation to solid wastes

Prohibition against deposit of solid wastes,

Presumplion as Lo offender.

Depositing or throwing any solid wasie in contravention of the provisions of this Act.
Municipal Commissioner's power to get places scavenged and cleansed.

Municipal Commissioner nolto sanction building plan incertain cases exceptin conlormily
with regulations for solid wasles.

Power Lo inspect premises for sanitary purposes.

Nolice o be given by methor, cte., before withdrawing [rom work.

CHAPTER XXA
Fire prevention and fire safety
Arrangement for fire prevention and fice safety.
PART VI
Town PLANNING, Lanp axp Laxn Use ConTrOLS
CHAPTER XXI
Streets and public places
A. Public streets, etc

Vesling of public streets, squares, parks and gardens in the Corporation.
Functions of the Municipal Commissioner in respect of public sireeis, eic.
Municipal Streets Technical Commitlee. -

Classification of public streets.

Compulsory provision of [cotpaths.

Rights of way for underground utilities.

Maps of underground utilities.

Power lo make new public streets.

Minimum width of new public streets,

Power o acquire lands and buildings for public streets and for public parking places.
Permanent closure of public streel, park, square or garden and disposal of land.
Temporary closure of public sireet.

Closure of public streel for parking purposes.

Power to prohibit use of public sueets for certain kind of traffic.
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B. Regular line of street

Defining regular line of a street.

Selling back building 1o regulac tine of sureet.

Compulsory setting back of building ta regular line of streel,
Selting farward of building to regular line of streel.

Acquisition of open land and land accupied by platforms, eic., within the regular line of
street.

Acquisition of remaining part of building and land after their poriions within the regular line
of street have been acquired.

Compensation La be paid.
C. Private streels

Owner’s abligation to make a street when dealing with land as building site.
Layaut plans.

Alteration or demolition of street made in breach of section 365.

Levelling and draining of private sireels. }

Righl of owners to require streets to be declared public.

D. Encroachments on streets

Prohibilion ol projections upon streets, eic.

Ground Noor doors, elc., not 1o open outwards on slreets.

Prohibitipn of structures or fixtures which cause obstruclion in streets.

Power Lo remove anything erecied, deposited or hawked in contravention of this Act.

Power to require removal of any structure or fixture erceled or set up belore Lhe coming into
force of section 371.

Prohibition of tethering of animals and milking of cattle.

Temporary ereclions on streels during festivals.
E. Provisions concerning execufing of work in or near sireefs

Precautions during repair ol streets.

Sireets not 1o be opened or broken up und building materials not 1o be deposiled thereon
wilhout permission.

Precautions for public safely 1o belaken by persons to whom permission is granted under
seclion 377,

Persons 1o whom permission 3s granled musl reinstate street, elc.
Municipal Commissioner may close street in which waork is in progress.
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Section
381.

182,

383.

384.
385.

386.

3B7.
388.
389.

390.
391.
392,
393.
394.
395,
396.
397.
398.
398A.
399.
400.
401.
401A.

402.
403,

Municipal Commissioner to provide for traffic, etc., pending executian of work in any
street.

Provisions 1o be made by persons \o whom permission is granted for traffic, etc., when their
warks interrupl streels,

Disposal af things removed under this Chapler.

F.  Naming and numbering of streets and numbering of buildings

Advisery Commitiee for naming of sireels, etc.
Naming and numbering of streels.

G. Repair of enclosure gf dangerous places
Municipal Commissioner Lo take steps for repairing or enclosing dangerous places.
H. Lighting of streets

Measures for lighting.
Prohibilion for removal, elc. of famps.
Pawer 10 take measures for generation of electricity.

CHAPTER XXII
Buildings
A.  Procedure

Definitions.

Municipal Building Committee.

Prohibition of building without sanctian.

Erection of building.

Applications for addilion 1o or repuirs of buildings.

Purpose for which building to be used and conditions of validity of nolice.

Sanction ar provisional sanction or refusal of building oc work.

Sanclion or provisional sanction accorded under mis-representation.

When buiiding or work may be proceeded with.

Bar to construction of building in certain cases for a limited period.

Peried for completion of building or work.

Order of demolition and stoppage ol buildings and works in certain cases and appeal.
Order of stoppage of buildings or works in certain cases,

Construction of building in contravention of the provisions of the Acl or the rules mude
thereunder,

Power of Municipal Commissioner to require alteration of wark.

Completion cerlificales.
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Seqion
404.
405.

406.

407.
408.
409,
410.
411.
412,
413.
413A,

414,

415.

416.
417
4i8.
419,
420.
421,
422,

423,
424.
425,

The Kolkain Municipal Corporation Act, 1980,
[West Ben, Act

B. General Powers

Municipal Building Code.
Buildings al corners of siseels.

Provisions as to buildings and works on either side of new sireets or ncar fly-overs or
transportation lerminals.

Pravisions against use of inllammable maerials for building, etc., without permission.
Power to regulate fulure construction of buildings in particular streets or localities.
Power to s10p excavalion.

Power to require alicration of existing building,

Power to order removal of dangerous buildings.

Power Lo order building 10 be vacated in certain circumslances.

Inspection of buildings.

Regularization of buildings in certain cuses.
C. Licensed Building Architects

Engagenent of lechaical person.
D. Municipal Building Tribnal
Municipal Building Tribunal.
CHAPTER XXIilI
Regulation of Building Uses

Prohibition on change of use of building.

Power to prevent use of premises in particular areas.

Hospital, nursing hame, clinic, elc., not to be established withoul permission.

Faclory, elc., not to be established without permission,

Warchouses, godowns, pocds Lrasport business, ete., not Lo be established without permission.
Eating houses, elc., not (o be established wilhont permission,

Theatres, circuses, exhibilions, and places of public amusement not to be established
without permission,

Permission in case of markets, shops, elc., along cerlain truffic corridors.
Permission in case of other non-residential uses ol premises.

Conditions lor grant of permission,
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CHAFPTER XXIIIA

Preservation and Conservation of Heritage Buiidings

Section

425A.  Owner to maintain, preserve and conserve heritage building.

425B.  Power of Corporation (o declare a building as a heritage building.

425C.  Gradalion of heritage building.

425D,  Heritage Conservalion Commiliee.

425E,  Powers and functions of Herilage Conservation Commiliee.

425F,  Power of Corporation 10 require, purchase or tike on lease heritage building.
425G,  Transfer of right of development for the purpose ol acquisition by agreement.
425H. Right of access (o heritage building acquired by Corporation.

4251.  Sub-lease of herilage building.

425],  Permission of concemed depariment of State Government before acquisition of heritage
building. !

425K. Power lo exempt rates and 1axes, etc, on heritage building.

425L.  Agreement with owner of herilage building pending acquisition.

425M. Voluntary contribution and agreement with any voluntary organisation, person orcompany.
425N.  Taking over management and control of herilage building.

4250. When heritage building ceases to be heritage building.

425P.  Penalty.

CHAPTER XXIV
Markets and Slaughter-houses

426.  Provision of municipal markets and slaughter-houses.
427.  Use of municipal markets.

428 Private markets and shaughter-houses.

429.  Prohibition of business and trade near a market,

430. Levy of stallage, rent and fee.

43[.  Siallage, rent, elc. 1o be published.

432.  Power 1o expel person contravening regulations.

433,  Depoat for sale of essential commedities.

434,  Power Lo inspecl places where unlaw/ul slaughier of animals, ete, is suspected.
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Section
435.

436,
437.
438,
439.
440.
441.

442.
443,

445.
446.
447.
448.
449,
430.
450A.
450B.
450C.

451.

452.

The Kolkata Municipal Corporation Act, 1980.
[West Ben. Acl
CHAPTER XXV

Maunicipal Licences

Premises not to be used for non-residential purpose without municipal licence.
Municipal licence for privale markets.

Prohibition of keeping market open withoul licence, elc.

Prohibition of use of unlicenced marke1s.

Municipal licence for hawking articles, etc.

Municipal licence for salc of [esh, {ish ar poultry.

Power to stop use of premises used in contravention of licences.

General Powers

Power to call for returns on lands or buoildings.
Power 1o seize food or drug, elc.

CHAPTER XXVI
Bustees

Power of Corporation to define and to aller limit of bustee.

Improvement schemes.

Acquisition of the right of user.

Work to be executed in i bustee.

Effect of vesting of right of user.

Compensaltion for vesting.

Survey of busiees, and preparation of record-ol-rights elc., by Corperation.

Standard layout plan for development of busiee,

Demolition and removal of building not inconformity with standard layout plan in bisiee.
Sanction of plan [or permanent construction in bustee.

PART VIIL
Conmunity HEALTH
CHAPTER XXVII

¥ital Statistics

Officer-in-charge and ather officers lor registration of births and deaths occuring in
Kolkata.

Dulies of lhe Registrar for registration of births and deaths.
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Scction
453.  Regislers 1o be maintained.
454. © Registration of name of child or of aleration of name.
455,  Correction of errors in registers of births or deaths.
456.  Infarmation of birlhs.
457, Information respecling finding of new-born child.
458.  Informalion regarding deulhs.
459.  Medical praclitioner o cerlify cause of Jeaih,
460.  Dulies of police in regard ta unclajmed corpscs.
461l.  Sexlons, elc., not to bury, elc., corpse.
CHAPTER XXVIU
Disposal of the Dead
462.  Registralion of places for disposal of the dead.
463.  Provision for and registralion of new places for disposal of the dead.
464.  Perwission for opening new place for disposal of the dead or reopening of place.
465. Power 1o require closing of burning and burial grovnds.
466.  Power to direct reopening of any place closed for the disposal of the dead,
467.  Prohibilions regurding burials within places of worship and exhumation,
468.  Acls prohibited in connection with disposul af dead.
469.  Disposal of dead animals.
CHAPTER XXIX
Restraint of Infection
470.  Corporation lo lake measures for prevention ond checking of dangerous disenses.
471. Obligalion 10 give information of dangerous disease.
472,  Power of Municipal Commissioner lo inspect a place and lake meusures (o prevent
spread of dangerous discase,
473.  Power ol Municipal Commissioner te remove palient to hospital in certain cases,
474,  Power of Municipal Commissioner La disinfect building, 1ank, poal or well.
475, Power of Municipul Commissioner Lo desiroy infectious huts or sheds.
476, Power of Muntcipal Commissioner to close lodging and ealing houses.
477, Power of Municipal Conunissioner Lo resirict or prohibit sale of food or drink.
478.  Conwrol aver wells and lanks, elc,
479.  Special measures in case of oul-breuk of dangerous or epidemic diseases.
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Scclion
480,
481.
a82.
483.
484.
485.
486,
487,
488,
489,

490,
491.
492,
493,
444,
495.
496.
497.
493.

499,
500.
501
502,
503.

504
305,

The Kolkata Municipal Corporation Act, {980 ,

[¥West Ben. Acl

Disposal of infectious corpses.

Means [or disinfeclion,

Special conveyance for carrying of infected persons.

Conlamination and disinfection af public conveyance.

Driver ol conveyauce not bound 1o carry persons sullering fromm dangerous disease.
Infcered building not to be let withowt being first disinfected,

Disposal of infected orlicles withoul disinfection.

Infected clothes nol 1o be senl to washerman or laundry.

Prohibition of making or selling of faod, elc., or washing of clothes by infecied persons.

Duty af persons sulfering from dangerous diseasc.
CHAPTER XXX
Environmental Sanitation and Public Safcty
A. Duties and General Powers

Duties of Corporatien in relation to environmenial sanitalion.

Power 10 inspeci premises for sanitary purposes.

Pawer to require cleansing and lime washing of bujlding to be done.

Power to require improvement of insanilary huts and sheds.

Power Lo require cleansing of unienanted premises,

Power o prohibit use of buildings or rooms in buildings unfit for human habitation.
Pawer La direct the filling up, elc., of unwholesome wells, pool, ctc.

Power to regulate excavalions.

Power o require trees, hedges, ete. Lo be trimmed.

B. Regulation of Public Bathing, Washing, efc

Regulation of use of places for public bathing, elc.

Prohibition of bathing, elc., contrury 1o order.

Prahibitian of corruption af water by steeping therein snimal or other maller, etc,
Prohibition of corruption ol water by chemicals, ele.

Preohibition against washing by washermen,
C. Public Conveniences and Latrines and Urinals

Public latrines, urinals, ele.

Conslruclion of latrines and urinals,
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304,
507.
508.
509.

510.

St
512.

513.
514.
515,

5le.
517,
517A.
518.

519.
520.
521.

522.
523

524.
525.
526.
520
528.
529,
530.

Latrines and urinals, cic., in new buildings.
Latrines and urinals for labourers, elc.,

Provision of lntrines and urinals for markets, elc,
Qther provisions as o private latrines.

D. General Provisions

Preventien of adulterution of [wod, drugs and cosmetics.
Municipal Commissianer 1o provide for inspection of animals, etc., exposed for sale.
Cantrol of pollution,

E. Prevention of Fire

Stacking or coliecting inflammable matenals.
Carc ol naked lights,
Disclarging lire-works, Nire-arms, elc.

F. Nuisances

Prohibition ol nuisances.

Power lo require removal or abatement of nuisance. -
Power 1o remove nuisance.

Power (o require buildings, wells, elc., to be rendered safe.

CHAPTER XXXI

Animals and Birds

Premiscs nat to be used for keeping animals, birds, elc.. without licence.
Seizure of certain animals or birds.

Regislration and control of dogs.

Power 1o desiroy degs or animals.

Power to stop wuisances front animais.

CHAPTER XXXII

Improvement

Removal of congested buildings.

Power [o require improvement of buildings unfit for human habitation.

Enforcement ol notice requiring execution of wurks of improvemenis.

Power Lo order demolition of buildings uufit for buman habitalion.

Improvement scheme.

Matters Lo be provided in an improvement scheme.

Submission of improvement scheme to the Corperalion for approval and Lo the Siale
Government [or sunclion.
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Section

531. Re-housing scheme.

532. Improvemenl scheme and re-housing scheme 1o comply with the master plan and zoral
«  devclopment plan. '

533.  Pawer 1o acquire land and building lor improvement.

534.  Executioo of an improveimnenl scheme.

PART VIIL
PROPERTIES OF TIE CORPORATION
CHAPTER XXXIII

Acquisilion and Disposal of Properiy

335.  Acquisition of property.

336,  Acquisilion of immovable property by agreement.

337.  Pracedure when immovable property cannot be acquired by agreement.
538.  Power io hire or lake on lcase immovable properly.

539.  Disposal of properly.

540. Invenlory of the properties of the Corporation,

CHAPTER XXXiv
Commercial Praojects

541,  Power 10 undertake commercial projects.
542,  Maters to be provided for by schemes for commercial projects.

PART IX
Powkns, PROCEDURES, OFFEKCES AND PENALTIES
CHAPTER XXXV
Procedure
A. Licences and 1.vrl'ﬂen PETHSSIONS

543.  Signalure, conditions, duralion, suspension, revocation. etc., of licences and wrillen
permissions.

B. Eniry and inspection

© 544.  Powers of enlry and inspection.
545.  Power lo enter land, adjoining land in relation 1o any waork,
546,  DBreaking into building.
547. Time of making entry,
548.  Conscnt ardinarily 10 be gbtained,
549.  Regard Lo be had to social or religious usages.
550.  Prahibilion of obstruction or melestalion in excution ol work.

e T e I e
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Section

35t
552.

553

554.
555.
556.
357.

558.

559,

560.
561,
562.
563.
S64.
565.
566.

367,
568.

569,

570,

571.
572.

573.

C. Public notices and advertisements

Public nolices how 10 be made known.
Newspapers in which advertisernenls or notices to be published.

D. Evidence

Proofl of consent, etc. of Mayor-in-Council, Municipal Commissioner or any other oflicer
of the Corporation.

IZ. Notices, efc.

Nolices. clc. to ix reasonable lime.

Signature on notices, elc., may be stamped.
Natices, eic., by whom to be served or issued.
Service ol nolices, clc.

F. Eunforcement of orders to execute work, vic.

Time for complying with requisition gr order, and power of Municipsl Commissioner to
enforce requisition or order in default.
Submission ol objections 1o comply wilh notice.

G. Recovery of expenses

Power of Corporalion Lo enter into agreement [or payment of expenses in inslalmeuts.
Power of corporation 1o declare cerlain expenses lo be improvement expenses.
Improvement expenses, how recoverable and by whom payable.

Recovery of improvement expenses paid by accupier.

Right of owner or uccupier Lo redeem charge for improvement expenses.

Execution of work by occupier on the [ailore of awner.

Relicf to receivers, agents and trustees.

H. Payment of Compensation

General power of Corporation 1o pay compensalion.
Compensation Lo be paid for damage Lo property of Corporation,

I Recovery of expenses or compensation in case of dispute

Relerence by Corporation to Court of Small Causes or to High Courl in certain cases of
recovery of expenses.

Application to Court of Small Causes or to High Court in certain cases ol payiment of
gxpenses or compensation.

Recovery of expenses or compensulion delermined under seciion 570

Recovery of expenses or compensadion by suit in Courl.

J. Recovery of cerluin dues

Recaovery of cerlain dues of Corporation.
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Section
574;

575.
576.
3.
578.

579.
580.
581.
582
583.
584,

585.
586.
587.

588,
589.

590.
591.
592,
593,
594.
595.
596.
597.

398.
599.

The Kolkata Municipal Corporation Act, 1980.

[West Ben. Act

K. Obstruction tv owner by aceupier

Application 10 Courl of Small Causes by owner when occupier prevenls from complying
wilh Acl, elc.

L. Proceedings hefore the Court of Small Cuuses

Procedure in Court of Small Causes.

Fees in proceedings before Sniall Causes Courts,
Repayment of half of fees on settlement before hearing.
Tercilorial jurisdiction of Courls of Small Causes.

M. Magirtrates and proceeding before Mugistrates

Municipal Magistrales.

Cognizance of offences.

Power of Municipal Magistrate Lo hear cases in absence of accuscd summoned Lo appear.
Limitation of time for prosecuion.

Complaint regarding nuisances ond procedure therelor.

Power of Municipal Magistrate 10 direct payment of [inc and demolition of unlawful
work, ’

N. Legal proceedingy

Power 1o institute, etc., fegal proceedings and obtain legal advice.
Notice. limitation and tender of amends in suits against the Corporation, ¢lc.
Indemnity.

0. Powers and dittice of Police-Officers

Co-operntion of the police.
Power of police 1o arrest offenders.

P. General Provisions

Validity of notices and other docuiments.

Admissibilily of document or enlry as evidence.

Evidence of officer or employec of the Corporalion.

Prohibilion against obstruction of Mayor or any municipal authorily, eic.

Prohibition against remeval of mark.

Prohibition againsl removal or oblileration ol netice,

Prohibilion against unauthorised dealings witl public place or malerials.

Liability of Municipal Commissioner, ete. for loss. wasle or misapplicatian of Municipal
Fuad or Propeny.

Cauncillors and officers and other employces of the Corporation lo be public servants.
Olber laws not 10 be disregarded.
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Seclion

600.
601.
602,
603,
604.
603.
606,
607.
608.
609.

610.
611,
612.
613
614,
613.
616.
617.
618.
619.
619A.
620.
621.

622
623.
624.
625.

626.

CHAPTER XXXVI

Rules and Regulalions

Power 10 make rules.

Powecr to amend Schedule.

Power (o make regulalions,

Condition precedent o the making of regulations.

Regulations 1o be subject to approval ol Stale Governiment.
Power ol State Government (o cancel or modily regulitions.
Supplemental provisions respecting regulations.

Penalty for breaches of regulation.

Rules and regulations o be available for inspection and purchase.
Doubls as Lo powers, duties or funciions of municipal anthoritics.

CHAPTER XXXVII
QOffences and penalties ‘

Punishment for cerlain offences. . |
Punishmenl for acquiring share or interest in cantract, etc., with the Corporation, i
Fine for not paying tax under Chapter XII or Chapter XIV. !
Fine [ar putting building (o any use other than that for which x4 licence has been granted. :
Penally [or obslructling conteaclor.

Penaity for causing damage Lo propeny belonging 1o Corporation.

Penalty on methors, etc. withdrawing [rom work withoul notice.

Purnishment of imprisonment in default of payment of Nine,

General penaley.

Offences by companies.

Cenuin offences Lo be cognizable.

Proseculions.

Compounding of offences.

CHAPTER XXXVIII
Supplemental Provisions

A. Extension of Act to other arcas and inclusion or exclusion of
areas within or from Kolkata.

Power ol Stale Gavernment o notily intention 1o cxtend Act to other areas,

Power ol Stale Government Lo extend Act alter considering objections.

Effect of cxiension of Acl.

Power ol Stite Government Lo include or exclude ceriain areas within Kolkata or [rom
Kolkala,

Effecl of inclusion or exclusion.
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627,

628.
629.
630.

631.
O31A.

632,
633,
634,
633.
GI5A.
636.
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B. Special provisions us to land and buildings in Hastings

Control by General Officer Comnnanding 1he Presidency District over Government land
and bujidings.

Sanctjon of Central Government required for erection of masvary building.

Demolition gr alteration of bujldings grected without such sanction,

Such sanction not Lo bar other provisions ol Acl.

C. Savings

Savings as to cerlain suits and proceedings.
Saviny as (o holding of certain oflice.

D. Miscellaneouns and transitory provisions

Provisions of this Chapler (o uverride other pravisions.

Transitory provisions as o Howrah Municipality.

Removal of dilTiculties.

Repeal and savings.

Special provision for municipalitics imcluded writhin Kolkala.

Transitory provision. -

Schedule  T.— Kolkata, Boundaries.

Schedule  {1.— Wards of the Corporation.

Schedule IIl.— {Omirted).

Schedule I'V.— Profession, irade and catliag.

Schedule V.— Parrl.
Purposes for which premises may not he used without permission.
PartIL
Articles which may nol be stored in any premises withoul permission
except {or domestic purposes.

Schedule VI.— Penallies.

Schedule VII.-— Modification of the Kolkata Municipal Acl, 1923, as exlended 1o the
Municipality of Howrah,

Schedule VIIIL-—Parls of plant or of combination of plant and machinery in certain cases
not (o beexcluded incalculating the annual value of any land or building.

Schedule IX,— Tux on car.
Tax on carriages.

ik A S LT



©  West Bengal Act LIX of 1980!

THE KOLKATA] MUNICIPAL CORPORATION
ACT, 1980.

[~ Wesl Ben, Act XX X1 ol 1083,
Wesl Ben. Act VIIT of 1984.
West Ben. Acl X1 ol 1984,
Wesi Ben. Act XXII1 of 1985,
Wesl Ben. Acl XIV of 1984,
West Ben, Act XXI of 1988.
West Ben. Act XV ol 1989.
West Ben. Act XXXI ol 1989,
West Ben. Act ] of 1900,
AMERDED . - West Ben. Act 1X of 1992,
Wesl Ben. Act VI of 1993.
West Ben. Act XVII of 1993.
West Ben. Aci XXXII of 1994,
Wes Ben. Act XXX V] of 1994,
West Ben. Act VI of 1994,
West Ben. Act XXVI of [997.
West Ben. Act XXIII of 2000.
West Ben. Act VIIT ol 2001.
West Ben, Act XVIII of 2001,

128th December, [981.]
An Act 1o amend and consolidaie the law relating to the municipal affairs
of [ Kolkaiu].

WHEREAS 1L is expedient 10 amend and consolidate, in the manner
hereinafierappearing, the [aw relating to the municipal affatrs ol *(Kolkatal];

Itis hereby enacted in Lhe Thirty-first Year of the Republic of India, by
the Legislature of West Bengal, as follows:—
PARTI
CHAPTER 1
Preliminary

1. (1) This Actmay be called the *{Kolkala] Municipal Carporation
Act, 1980,

(2) Excepl ns hereinalier otherwise previded in this Acl, it applies
only to [Kolkoa).

(3} N shall come into force on soch daie as (he State Gevernment
may, by notification, appoint.

‘For Statement ol Objects and Reasons, see the Calcitia Gazete, Extreordinary, Pan 1V
of the 5th September, 1979, page 1938: Jorreport of the Select Commiuee, see the report of
that Cemmitice presented before the Assembly on the 2%:h Apdil, 1980: for proceeding of the
Wesl Bengal Legislative Asscmbly, see the proceedings of the mcetings of thal Asscebly on
the 18th September. 1979, 29th April, 1980, 30th April, 1980 and 6t May, 19850.

“The word within the square brackels was substituled for the word “Culcuua” by s, 5 of
the West Bengal Capital City (Change of Name) Act, 2001 (West Ben. Act X111 of 2001),
w.e.lhe st January, 2001,

Shoa ulle,
applicatian
anil

conumcnce-

ment.
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{Pert L —Chapter LL—Preliminary.—Section 2.)

Definitions. 2. In this Act, unless the contexl otherwise requires,—
() aarticle shall be deemed 10 be “adulieraled”—

(a) inithccase of drugs, if its strength, quality or purity [alls
below the professed standard under which it is sold or
exposed [or sale:

{b) in the case of confectionery, if il conlains any mineral
substance or poisonous colouring or Mavauring manter
oratheringredients deleterious or detrimental to health;
and

(¢} in the case of food,—

(i) il any substance has been mixed or packed with
it 50 as to reduce or lower or harmfully affect its
quality ar strength, or

(i1} ifanysubsiance has been substiluted whollyorin
part far the arlicle. or

(iii) il any normal constilvent of the article has been
wholly or in parl absiracted, gr

(iv) if il is mixed, coloured, powdered, coated or
stained in a manner whercby delerioration or
inferiorily is concealed, or

(v} ifitdoes natcomply with the standard prescribed
therefor by or under this Act or under any other
law for the lime being in force, or

(vi) if it contains or is mixed or diluted wilh any
subslance in any quantity (0 the prejudice of the
purchaser orconsumerarinany proportion which
diminishes in ony manner ils food value or
nuirilive properlics as compared wilh the same in
a pure or normal slate and in an undeteriorated
and sound condilion, or

(vi) ilitcontains any added poisonous or other added
deleterious ingredient which may render such
article injurtous Lo health, or

(viti) il it iy not of the nature, subslance or qualily
which it purponis ar is represented to be;

13 * * F - *

'Clause (2) wosomitted by s. 2 ofthe Caleutia Municipal Corporation {Amendment} Act,
1Y96 {Wesl Ben. Act VT af (996).
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3

4)

(5}

(6}

(7

(8)

%

The Kotkata Muwnicipal Corporation Act, 1980.

{Part [.—Chapter I.—Prefiminary.—Section 2.)

“assessment-book™ means the municipal assessment book
referred Lo by section 191 and includes any books subsidiary
therelo;

“budget-grant” means a sum enlered on the expenditure side
ofthe Budget Estimates which have been finally adopted, and
includes any sum by which a budgel-grant is al any lime
increased by o ransfer under clause (c) of sub-seclion (1) of
section 132;

“building™ means a struclure consiructed for whatsover
purpose and of whalsover malerials and includes the
foundation, plinth, walls, floors, roofs, chimneys, fixed
platforms, verandas, balcony, cornice or projection or part
of a building or anylhing alfixed thercto or any wall (other
thanaboundary wall lessthan three metres in height) enclosing
or inlended 10 enctose any land, signs and outdoor display
structores but does not include a tem, samiana or larpaulin
shelier;

“building-line™ means ihe line which is in rear of the street
alignment and up to whicl the main wali of a building on a
land abuiting on a streel or projected public street may
lawfully extend;

“building of the warchouse cluss™ means a building, the
whole or a substantial part of which is used, orinlended to be
used, as a warchouse, faclory, manufactory, brewery, or
distillery, or for any similar purpose, which is neither a
“domestic building” nor a “public building™ as defined in this
section, and includes o hut used or intended 1o be used for any
of the purposes mentioned in Lhis clausc;

“Bustfee” meuns an area containing land nol Jess Ihan scven
hundred square melres in areaoccupied by or for the purposes
of any collection ol huts or olher struclures used or inlended
to be used for human habitation.

Explanation.—If any question anses as o whether any
particular arca is or is not a busiee, the Corporation shall
decide the question and iis decision shall be final;

“[Kolkata]" means the arca deseribed in Schedule T;

A3 * k] ] # *

"Clavse (5) was swbstiluted for the original by s. 2(1) of the Calcutta Municipal
ralion (Sceond Amendment) Act. 1984 (West Ben. Acu XIHT of 1984).

“Ser fool-nute 2 an puge 573 anre.

*Clause (10} wiy amiued by 5. 2 of the Caleutla Municipal Corpondion (Ameadment)

Act, 1996 (West Ben. Act V] of 1996).
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576 The Kolkara Municipal Corporation Act, 1980, :
[West 1lien. Acl
(Part 1.—Claprer L—Preliminary.—Secifon 2.)

“carriage™. (11} “carriage” means any wheeled vehicle, with springs or olher
" appliances acling as springs, which is ordinarily used for the
conveyance of huma beings, and includes a jin-rickshaw,
eycle-dckshaw, bicycle or tricycle, but does not include a
perambulator or other [onm of vehicle designed for the

conveyance of small children;

ean’. (12) “cart” means any can, hackney or wheeled vehicle with or
withoul springs, which is not a “carriage™ as defined in (his
section, and includes a hond-cant *[or a cycle van or a push
van], but doues not include any whecled vehicle which is
prapetled by mechanical power or its irsiler;

“catcgory A (13} “category A posl” means a calegory A posl classifizd as such
past under seclion 17;
“eategory B {14) “category B post” ineans a calegory I3 post classified ag such
st under section 17;
aegory C (15) “‘category C post” means a categary C post classified as such
b under section 17, '
“eategary D ([6) “calegory D post™ means a categary D past classificd as such i
post under scclior 17; :
|
“Chairman”™. (17} “Chaicinan™ ineans the Chairman elected under section G;
“connecied- {18) “connected-privy” means a privy whicl isdirectly connected
prvy with a sewer;
"t:pn?_c_c:cd- (IS} “connecied-urinal™ meansaurinal which isdirectly connceled
urinat. with a sewer;
% * ik # & hi
"Corpora- (21) "Corporation” means the *[Kolkataf Municipal Carporation
o established under (his Act;
1k £ - " * %
“cubical (23) “cubical extenl”, with reference to the measurement of a
exlent”,

building, means the space contained within the external
surfaces ofitswalls and roofand the upper surface of the floor
ol its lowest or only storey;

“dairy™, 24y “dairy” includes any larn, cattle-slied, cow-house, mitk-
store, milk-shop vr other place—

{a) from which milk is supplicd on or for sate, or

"Wards within Lhe square brackets wene inseried by 3. 2{2) of the Caleutin Municipal
Coaportion (Second Amentdmenty Act, 1984 {West Ben, At X1 of 1984).

*Clausz (20) was omitted by 5, 3(1) o the Caleuwa Municipal Corporation (Amendment)
Act, 2001 {Wesl Ben, Act VI of 2001},

*Jee loot-nate 2 on page 573, anre,

"lause {22) was omitlied by 5. (2) of the Caleuita Muricipa! Corpoation (Awmcndment)
Act, 1996 NWest Ben. Act VI of 1996).
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The Kolkata Municipal Corporaiion Act, 1980. 577

(Pari I—Chapter L—Preliminary.—Section 2,)

(b) in which milk is kept lor purposes ol sale or vsed for
manulaclure or preparalion [or sale of —
(i) bulter, or

(1) ghee. or
(iii) cheese. or
(iv) curds. or
(v) dricd. sierilized. condensed or loned milk,

but does not include—

() ashop orotherplace in which milk is sold lar consump-
tion on the premises only, or

{b) ashoporother place from which milk is sold or supplicd
in hermetically closed and unopened receplacles in the
same original eondition in which it was first received in
such shop or other place;
“dairymon” includes any occupier af a dairy, any cow-  “dairyman”.
keeper who trades in milk, or any whalesale or retail scller
of miik;

“dangerons disease” means— “dangerous
. L discase™.
(a} cholera, plague, small-pox, cerebrospinal meningitis,

diphtherio, Wwberculosis, leprosy, inftuenza, encephalitis,
poliomyelitis and syphilis; and
(b) any other epidemic, endemic, or infeclious diseasc

whichihe State Government may, by notificatian, declare
to be a dangerous discase [or the purposes of this Act;

“depol” means i place where arlicles are stored, whether for  “depot™

saleorforany ather purpose but not for domestic consumption

ar use, in quanltilies exceeding two thousand kilograms;

“domestic building” includes a dwelling house and any other  *'domestic
masanry building whichis neithera building of the warehouse  *U9ms™
class nor a public building as defined in this section nor a

place exclusively used [or privale worship;

“domeslic purposes”, in relation to the supply of walermeans  “domestic
ihe purposes other than those referred 1o in sub-section (2} of ~ Purposes™
section 238;

“drain” includes a sewer. a house-drain, a drain of any other  “drain™
description, a tunnel, a culverl, a dilch, a channel and any

othier device for carrying ofl sullage, sewage, offensive

matter, polluied waler, rain-water or subsail waler;

“drug" means any subslance used as medicine or in the ‘“drag”,
camposition or preparation of medicines, whether forinlernal

or exteenal use, but dees not include a drug within the
meaning ol clause (b) of section 3 of the Drugs and Cosmetics

Act, 1940;
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[West Ben, Act
{ Part 1.—Chapter {.—Prelininary.—Section 2.)

(32} “dwelling housc' means a masonry building conelrucied.
used or adapted Lo be used wholly or principally for human
habitation;

(33) "edible 0il” means cocoanut oil, cotlon seed oif, groundnut
o0il, olive oil and il (sesame) oil, in theirpure stale, linseed vil,
Mahuaoil, mustard otl, rapesecd oil, poppy seed oil. sunflower
pil, tura mira oil, niger seed oil, soyabean oil, muize oil, plam
oil, plam karnel oil, waler melon seed oil, in their pure slate,
imported salad oil [nbelled as such, any vegelable oil, prepared
by hardening process such as hydrogenstion and labelled as
such and bearing in the label in English and Bengali the
names of Lhe oils entering into {18 composition and any other
o1l which the State Governmem may, by notification, declare
to be an edible ot for Lhe purpose of this Acl;

(34) “edible [a1” means prepared in a manner approved by the
Chief Municipal Health Olficer lrom healthy goats, sheep,
pigs, cows, bullalocs, or any othee animal which the State
Gavernment may. by nolification, specily for the purposes of
1his clause;

1(35) “elecled member” means an elecled Councillor;

k' * * % * B

(38) “fliered waler” means water intended for domestic use and
lested for its potability and purity and found fit for such use;

(39) “food” includes every arlicle used for food or drink by mun,
other than drugs or water, and any acticle which ordinarily
enlers inlo or is used in the composilion or preparation of
human food, and alse ingludes confeclionery, flavouring and
colouring matlers, spices and condiments;

(40) "Foolpath™ means a calegory V1 road which abuts a calegory
1 or category Il or category 1 or category IV road;

{41} "habitable room” means a rocom constructed or adopled for
human habilation;

(42} “hall-year” means hall of a your;

'Clause {35) was substiluted lor the original by s. 4(13(a} of the West Bengal Municipal
Comoration Laws (Third Amendment) Act. (999 (West Ben, Act XXXV ol 1994).

*Clauses (3R) and (37) were omited by 5. 2 of the Caleutra Munizipal Corporation
(Amendment) Act, 1996 {West Ben. Act VT uf 1096),
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LIX of 1980.]

(Par! L—Chapter L—Preliminary.—Secrion 2.)

Y42A) “heritage building™ means any building of one or more
premises, ot any part thereof, which requires preservation
and conservation for historical, architecioral, environmental
or ecological purpese, and includes such portion ol the land
adjoining such building orany part thereofas may be cequired
for fencing orcovering erotherwise preserving such building,
andalsoincludes the areas and buildings requiring preservalion
and conservaiion for Lhe purpase as aforesaid under
sitb-clause (i1) of clawse {a) of sub-scction (4) of scction 31 of

es ben. the West Bengal Town and Country (Planning and
1979, Development} Act, 1979,

1(42B8) “Heritage Conservalion Committee’” means (he Heriluge
Conservalion Comuniltce constiluled under sub-section (1)
of section 4250);

(43} "house-drain” means any drain of onc or more premises uscd  “house-
far the drainage of such premises; drain”.

{44) "house-gully” means apassage ora strip of land constructed,  “house-
set apart or utilized [ar the purpose of serving as adrain or of gully”.
affording access loaprivy, urinal, cesspool or otherreceptacle
tor filthy or polluled matter to municipal employees or to
persons employed in the cleaning thereof in the removal of
stch maller therefrom and includes the air space above such
passage of kand;

(45) “hul” means any building, no substantial part of which  “hut™
excluding the walls up 1o a height of filly centimelres above
the floor or floor level is construcled or masonry, reinforced
concrele, steel, iron or other metor;

(46} “infectious discuse™ or “communijcable disease’ means any d":g'_-“‘;::"g‘
disease which may be transmilled from one person Lo another  copimuni-

and declared assuch by t:e State Government by notification; ;E‘Mc .
ISCINE .

(47) “inhabiled roem™ meansareom inwhich some person passes  “inhabited
the night or which is used as a living room und includes a ™0™
room with respect 1o which there #si reasonable presumption
(until the contrary is shown) that some person passes the niglht
therein or that i is used as a living room;

(48) “label” includes any tag, brand, mark orsialementin wriling  “label™
on or attached lo or used in conneclion with any package
contxining any arlicle of fuod or any drug or substance;

'Clauses {d2A) and (92B) were inseried by s. 2(1) of the Calcutta Municipitl Corporation
{Amendment) Act, 1997 (West Hen Act XXV of 1997,
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[West Ben. Act

{Part I.—Chapter L —Preliminary.—Section 2.)

btﬂiﬁé (49) “land or building™ includes a bustee;
't;murl:;.ut, (503 “market shall be deemed o be synonymous with the
HrAia

cxpression “hizar’” and shall mean—

(1) o place where persons assemble for the sale of mem,
Nish, fruit, vegelables livestock, or any other arlicle of
food of a perishable nalure, whether or not there is any
collection of shops or warchauses or stails for the sale
of other articles in such place, or

{b) any place of trade, other than a place referred 10 in sub-
clause (a), where there is a collection of shops or
warehouses or slalls exceeding such number as the
Corporation may specily,

declared and licensed by the Corporation as a market;

bling B “masonry building” means any building other than a hut and
includes any structure, a substantial part of which is mude of
masonry, reinforced concrete, steel, iron or ether melal:

'(51A) “imember” means an elecled Councillor, and includes a

person nouiinated by (he State Government under clause (b}
of sub-section (1) af section 5;

“milk™, (52) “milk” includes cream. skitmined milk, separated milk and
condensed, sterilized, desiceated or toned milk;

't;"“i-“& " (33) alldrugs orarticies of [oed which enter into the composilion

randed -, -

of food, 1he package or mark or label of which bears any
stalemenl, design or device regarding such drugs or articles
of feod or Lhe ingredients or substances contained therein as
may by lulse or may mislead in any particular, shall be
deemed Lo be “misbranded” and a drug or an article of [cod
shall also be deemed 10 be misbranded if it is offered for sale
under the name of another drug or anicle ol laod;

;E?I?ECipal (54) “municipal drain” means a drain vesied in the Carporation;

':‘I;;'Lni{-‘jpﬁl {55) “municipal markel”™ means a murkel belonging lo or

1 el - . -
maintained by the Corporalion;

";nun;‘trim‘ {56) "municipal slaughier-house” mears a slaughlcr-house

slaugnier- . - - .

hm.;’:"_ belonging 10 ar maintained by the Corporalion;

Cnew (37) "new building” means and includes—

building”.

(a} anybuilding costructed or in Lhe process of conslruction
alter the commencement ol this Act,

IClawse (51 A) was insened by 5. 41} bl af the West Bengal Municipal Corporation Laws
{Third Amendment) Act, 1994 (West Ben. Act XXXV ol 1994),
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(60)
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'"(61A)

(62)

The Kolkata Municipal Corporation Aci, 1980.

{Part I —Chuapter I.-—Preliminary.—Section 2.}

(b} any building which, having collapsed or having been
demolished or burnl down for more than one-half of ils
cubical extent, is reconstructed wholly or parliolly after
Lthe commencementoflthis Act, whether the dimensions
ol the reconstructed building are the same as those of the
original building or nol,

(¢) unyhulwhichis converiedinto amasonry building after
the commencement of this Act, and

(d) any building nol originally construcled for human
habitation which is canverted inte o place [or human
habiialion after the commencement of this AcL.

Explunation.—Sub-clause (b) applies whether more than
one-half of the cubiciul extent ol any building has collapsed or
been demolished or burnt down at the sane Llime or at
different limes;

“notification” means a notification published in the Official
Gazette,

“nuisance” includes any act, omission, place or thing which
causes or is likely 10 cause injury, danger. annoyance or
offence 1o the sense of sight, smell or hearing or disturbance
to rest or sleep, or which is or may be dangerous to life or
injuriows to heulth or properly,

“occupier” includes any person for the time being payinyg or
liable 1o pay Lo the owner the rent or any porlion of the rent
of the land or building in respect of which the word is used or
for damuges on account of the occupation of such land or
building, and also a rent-frec Lenant:

Provided that an owner living in or otherwise using his
own land or building shall be deemed 10 be the occupicr
thereof, .

“affensive maiter” means kitchen ar stable refuse, dung, dirt,
putrid or pulre{ying substance and filth of any kind which is
not included in “'sewage™;

“office-bearer” means the Mayar, the Chairman, the Deputy
Mayort, or a mernber of the Mayor-in-Council;

“owner" includes the person for Lhe time being receiving e

rent of any land or building or of any part of any land or
building, whether on his own accounl or as agent or Lruslee
for any person or socicty or for any religious or charitable
purpose or as a receiver who would receive such rent if the
land or building or ol any part of the 1and or building were lel
10 o lenant;

'Clause (6§1A) was inserted by s. 2 of (he Caleuua Municipal Corporation{Amendment)

Act, 2000 (West Hen. Act X X1 of 20003,
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The Kelkata Municipal Corporation Act, 1980.

[Wesl Ben. Act

{Part I.—Chapter I.—Preliminary,—Section 2.)

"package” includes every means by which goods for carriage
or for storage or for sule are cased in, covered, enclosed,
conlained or packed:

“party-wall” means a wall forming part ola building and used
or conslyucled e be used lor Ihe supporl and separiution of
adjoining buildings belonging 1o different owners or
constructed or adspied o be occupied by different persons;

“platform”. when used with reference to a privy, means the
surlace conlaining the aperture through which the sewage
passes e the receplacle or sewer;

“prescribed” with its grammatical variations means preseribed
by rules made under this Acr;

"Presiding OfNicer” means1he Chairman clecled undersection
6 or the member of the panel of presiding olTicers nominated
under section 93;

“privale street” means any sireel, road, kane, polly, alley,
passage or square which is nol a public street, and includes
any passage securing access to [our or more premises
belonging to the same or different owners, bul does nol
include a passage provided in effecling a partition of any
musonry building amongsl joinl owners where such passage
is less Lthan two metres and [i[ly cenlimetres widce;
“property tax™ means a rate assessed, on building or buitdings,
oron lands, oron bath, and includes service charges levied on
properly tax under this Acl;

“public analyst” means any person having the qualificalions
prescribed by rules made under the Prevention of Food
Adulleration Act, 1954 and appointed as such by the
Corporation with the approval of the State Government Lo
perform the dulies and to exercise the powers ol a public
analyst as prescribed by rules made under that Act;

“public building” means a masonry building constructed,
used or adapled Lo be used—

(a) as a place of public worship or as a school, college or
other place of instruction (nol being a dwelling house so
used) or as a hospital, workhouse, public thealre, public
cinema, public hall, public concerl-room, public
ballroom, public lecture-room, public library or public
exhibilion-roorit or as a public place of assembly, or

(b) for any other public purpose, or

'Clause {G8A ) wasinscricd by 5. 3(2) ol the Caleutta Municipal Corporation (Amendment)
Acl, 2001 {West Ben, Act VT of 20013

37 of 1954,
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The Kolkate Municiput Corporation Act, 1980

(Part I.—Chapter [—Preliminary.—Section 2.)

(c) as a hotel, lodging-house, home, refuge or shelter,
where Lhe building exceeds in cubical exient seven
thousand cubic metres or has sleeping accommadation
[or more than ane hundred persons;

“public streel” means any strect, road, lane, gully, alley,

passage, pathway, square orcourtyard, whetherathoroughfare

or not, over which the public have a right of way, and
includes—

(a) the roadway vver any public bridge or causeway,

(b} the footway atiached 10 any such sireel, public bridge or
causeway, and

(c) the drains attached to any such street, public bridge or
causcway,

and, where there is no drain attached o any such sireet, shail,
unless the contrary is shown, be deemed 1o include all lands
upio the auter wall of the premises abutting on the street, or,
where o street alignment has been fixed and (he area within
such alignment has been acquired by the Corporation and the
alignment has been demarcaled or is capable of being
demarcated up Lo such alignmenl;

“ratepayer” means a person liable o pay any rate, lax or

licence fee under (his Act:

“recognised polilical party” means a natianal party or a Slale

party recognised as such by Ihe Eleclion Commission of India

by nolification lor Lhe time being in force;

“Registered medical practitioner” means amedicul practitioner

registered under the Bengal Medical Act, 1914;

“regulation” means a regulalion made by the Corporstion
under this Acl;

“rubbish™ means dusl, ashes, broken bricks, mortar, braken
glass and refusc afl uany kind which is nol offensive
matler;

“rules’ means rules made by the State Governmenl under this
Act,

“service-privy” means a [ixed privy which is cleansed by
hand but does nol include a movable commede;
“service-urinal” means a fixed urinal which is cleansed by
hand;

“sewage” means night-soil and olher contenls of privies,
urinals, cesspools or drains, and includes trade effluents and
discharges frem manufactories of all kinds;

'Clause (72A)ywasinseried by 5.2(2) of the Calewrta Municipal Corporation { Amendment)
Act. 1997 (West Ben. Act XXV of 1997),
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{Part I —Chapter I.—Preliminary.—Section 2.)

[Wesl Ben. Act

{80) “sky-sign" means any word, letler, model, sign, device or

other representation, in the nature of an advertisemenl,
anneuncemenlordirection. which is supporied on oratlached
10 any post, pele, standard, framework or other support
wheolly orin parl upon, over le above any building or structure
and which is wholly orin parl visible againstthe sky from any

paint in any street or public place. and includes—

(a) every part of such support, and

(b) any balloon. parachute or similar device, employed
wholly or in part, [or the purpose of any advertisement
or announcement, on, over or above any buoilding,
structure or erection ol any kind, or on or over any
streel or public place, but shall not be deemed lo

include—

(i) any flagstaff, pole, vane ar weather-cock, unless
adapled or used wholly or in part for the purpose

ol any adverlisement or announcement,

(i1} anysignonany board. [rame crothercontrivance
securely [ixed Lo or on the lop of 1the wall or
parapet of any building or on the comice or
blocking-course of any wall or 10 the ridge of a
roof, if such contrivance be of one continuous
face and not open work and does not extend in
height more than one melre above any part of

such wall, parapet or ridge, or

(iii) any representalion which relates exclusively 10
the business ol arailway adminisiration as defined
in the Indian Railways Act, 1890, and whichis  9ar 1890,
placed wholly upon or over any railway, railway
station, yard, platform or station approach, or
premises belonging Lo such railway administra-
tion, and which is sa placed that it could not fall

into any sireel or public place;

{81) “slaughter-hoise” means any place used for the slaughter of

callle, sheep, goats, kids or pigs, or hens, fowls, chicken,
ducks, turkeys or any other eatable birds for the purpose of

sclling the flesh thereol as meal;

Y81A) “State Election Commission” means the Wesl Beogal Stale

Eleclion Cemmission reflerred toin sub-section (1) ol section  weg pep.
3 of the West Bengal Stale Election Commision Acl, 1994;  Act VILol

19494,

'Clause (81) was inserted by s. 4{1)(c) of the West Bengul Municipal Corporation Laws
{Thind Amendment) Act, 1994 (West Ben. Act XXXV of 1994),
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LIX of 1980.]

West Ben.
Act XXXV
ol 1981,

{Part H.—Constitution und Government,—Chapter [L—The
Municipal Anthorities.—Sections 3-5.)

(82) “street’” meaus a public or private sireer;

(83) “streetalignmem’ meansthe line dividing the land comprised
in aud forming pan of a sirect [rom the adjeining land;

'(83A) “thikaienant” shall haveihe sume meaning asin the *{Kolkata)

Thika Tenancy (Acquisition and Regulation) Act, 1981;

(84) “year” means a financial year beginning on the first day of
April.

PART II

CoNsTITUTION AND GOVERNMENT

CHAPTER II
The Municipal Avthorilies

3. The lollewing shall be the municipal autharities for the purposes
of carrying oul the provisions of this Act, namely;—
(a) the Corporaticn,
(b) the Mayor-in-Council, and
(c} the Mayor.

4. (1) With effect [rom such dale as Lthe State Governmenl may, by
notification. appeint, lhere shall be a Corporalion charged with the
municipal govermment of *{Kolkata), 1o be koown as the °[Kolkatu]
Municipal Corporation.

(2) TheCorporationshallbe abodycorporale with perpetual succession

- and a common seal, and may by its name sue and be sved.

(3) Subject to the provisions of this Acl, the Corporation shall be
entitled Lo avquire, hold and dispose ol properly.

5. Y1) The ‘Co'r‘pt-ara[io'n shall consist of the following members,
namely:— '
(a) one hundred and fory-one elected Councillors, and

T ‘Clause {(8§34) was inzeried by 5.2 of the Cadcutta Municipal Compuemtion { Amendment)

Act, 1983 (West Ben. Act XXXIL of 1983).

See fogi-nate 2 on page 573, anie,

*Sub-section ([) was substilted for the original by s. 4{2){a) of the ‘West Bengal
Muricipal Corporation Laws {Third Amendment) Act. 1994 (Weat Hen. Act XXXV of
1994). Priorto this spbstitution there were following changes inthe original sub-section (1},
namely:—

{n) inclavse (a)the wards “une hundred and fony-one™ were substitued for the
waords “one hundred™ by s, 3(a)(i) of the Calcuua Municipal Corporation
{Amendment) Act, 1983 (West Ben, Act XXX of 1983),

(B inclause () 1he word “seven™ was substiluied (or the word “hive™ hy s.
AG@)ii), sbid, amdd

{¢) sub-clause (i} was subshiuled for the original by s. 1 of the Calcurls
Municipul‘Corpumlion {Secand Amcndment) Act, 1984 {West Ben. Act
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The Kolkata Municipal Corporation Act, 1980, |
[Wesl Ben. Act

{Part [L—Constitution and Govermnent.—Chapter [L—The
Municipal Authorities.—Sections 0, 7.)

{b) such persons having special knowledge or experience in
municipal administration as the Stale Government may
nominale [rom lime 1o lime:

Provided 1hal such persons shall nol have the right 1o vole
in the meetings ol the Coerporation,

(2) The "[one hundred ond forty-one] Councillors referred lo in
ctause {a) of sub-section (1} shall be clecied by the consliluencies, each
constiluency electing one Councillor, and Jor this purpose each ward ufthe
Corporation described in Schedule I1 shall constilute a constiluency.

I * w - L d A

6. Theelected members of the Corporation shall elect from amongst
themselves,—

{a) atL the [irst meeling of the Carporation after a general
election,—
(i) one member 1o be the Mayor. and
(ii) one member o be the Chairmau, and

(b) so often as a vocancy in the affice of the Mayar ar Lhe
Chairman, as the case may be, occurs by reasan af death,
resignalion, removal or otherwise and within one month of
the occurrence of such vacancy, ane member 1o be the Mayor
or the Chairman, as the case may be,

who shall assume office forthwith alter taking such oath of secrecy as may
be prescribed.

7. (1) A Mayor or a Chairman, as the case may be,

(a) shall cease to hold office as such forithwith if he ceases (o be
a member of lhe Corporation;

{b) may,atanytime, by giving nolice in wriling Lo the Corporation,
resign his office and such resignalion shall take effect from
such dale as may be specified in the notice cr, if no such date
is specified, from the date of its receipt by the Corporation;

(c) muy be removed [rom olfice by a resolution carried by a
majority of the lolal number of elected members of the
Carporation at aspecial meeling of the Corporation called for
this purpose upon a reguisition made in wriling by not less
than one-third of the elected mermbers of (he Corporition:

Provided that no such resolution shall be moved belore the expiry of
six months from Lhe date of assumpting of oflice by a Mayor or a
Chairman, as the case may be:

"The words within the square brackets were substiluled for the words “one hundred™

by 5. 3(b) ol the Calcuua Municipal Corporation {Amendment) Act, 1983 (West Ben. Act

XXX of 1983). '
*Sub-section () was umitled by s. 4(2)(b} of the West Benpal Municipal Corporation
. i S R e L LTI EL LA ) NP R Yo WASRRLIT L8 IANAY



The Kolkata Municipal Corporation Act, 1980,

LIX of 1980.]

{Part Il.—Constitirion and Government.— Chapter II.—The
Municipal Awtharities.—Sections 8, 9.}

Provided furilier that if such rescluiion is nol carried by o majority of
the total number af elected members of the Corporation, no further
resolution [or the removal of the Mayor or the Chairman, as the case may
be, shall be moved before the expiry of a peried ol six months from the date
on which the (ormer resolution was moved.

(2) Notwithstanding the provisions of sub-section (1), exveptwhen an
order of supersession has been made under section 117, the Mayor or the
Chairman, as the case may be. whose office becomes vacant by reason al
the provisions of sub-section (1), shall continue Lo hold allice as such unlil
his successor, elected under the provisions ol this Chapler, enters upon his
office,

8. (1) There shall be a Mayor-in-Council consisting ol the Mayar,
the Deputy Mayor and not more than ten oiher elected members of the
Corporation.

(2) The Deputy Mayor and the other members referred to in sub-
section (1) shall be nominated by the Mayor [rom amongst the elecled
members of the Carporation as soon s possible alter he enters upon his
office and shall assume office aller Laking such oath of sccrecy as may be
prescribed,

(3} Any cusual vacancy in1he office of the Deputy Mayor or the other
member of the Mayor-in-Council referred to in sub-seciion (1) by reason
of death, resignation, removal or otherwise shall be filled up by the Mayor:

Provided thutl no act or procedings of the Mayor-in-Council shall be
called in question urshall become invalid merely by reasen of any vacancy
in it

(4) The manner of transaction of business of the Muyor-in-Council
shall be such as may be determined by the Corporation by regulations.

(5) The Mayor-in-Council shall be collectively responsible to the
Corporation.

9. A member of the Mayor-in-Council other than (he Mayor shall
hold vifice until—

(u) he ceases Lo be a member of the Corporation, or

(b) he resigns his office by writing under bis hand addressed 1o
the Mayorin which case Lhe resignation shall take effecl fram
the date of its acceptance, or

{c} heisremoved [rom olfice by & written order of the Mayor, or

(d) the Mayor ceases io hold olfice under the pravisions of
seclion 7, or

{e) in case of the death of the Mayor a newly elecled Mayor

metmee emao Thia A0 L.
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The Kolkama Municipal Corporation Act, 1980.

[West Ben. Act

{Part I —Constitition and Governmeni.—Chapter H.—The
Municipal Awthoriries.—Section 10.)

10. (1) The Corporation shall, atits firsl meeling in each year or as
50001 as inay be al any meeting subsequent Lhereto, constilule a Municipal
Accounls Cominillee.

{2} The Municipal Accounts Commitree shall consist of—

(a) such number of persons, net being less than five and more
than seven, as the Corporation may delermine, to be elected
by the members of the Corporation from amongst them-
selves in accordance with the sysiem of proporlional
representalion by means of the single translerable vate and
the voting at such election shall be by secret ballot.
The members of the Mayor-in-Council shall not be eligible
for such election: and

(b} such number of persons, 1ol being the members, officers or
employees of the Corporation and nol exceeding two in
number, having knowledge and expericnce in financial
mallers, as may be nominated by theCorporation.

(3) The members of the Municipal Accaunts Commillce shall elect
from amongs! themselves one member 16 be its Chairman.

(4) Subject 1o the other provisions of this Act, the members of the
Municipal Accounts Comumittee shall hold office until a new committee is
constiluted.

(5) The manner of subnussion of resignation by the Chuirman or by
othermember, and the mannerof filling up ol acaseal vacancy in the office
of a member. of the Municipal Accounls Commitice shall be such us may
be prescribed.

(6) Subject 1o the provisions of this Acl and the rules and the
regulalions made thereunder, it shall be the duly of the Municipal Accounts
Commitlee—

{a) to examine the accounts of the Corporation showing the
appropriation of sums granted by the Corporation for its
expenditure and the annual fnancial accounts of the
Corporation;

(b) Lo examinc and scrulinize the report en the accounts of Lhe
Corporation by the auditors appeinied under section 160 and
10 salisly iiself that the moneys shown in Lhe accounts as
haviug been disbursed were available [or, and upplicable to,
the services or purposes Lo which they were applied or
charged and that the expenditure was incurred in accordance
with the authority governing the same;

(c} tosubmit report Lo the Corporation cvery year and from time
o lime on such examinalion and scriiny:



The Kolkara Municipal Corporation Act, 1950.

LIX of 198(.]

(Part 1. —Constitiion and Governmens.—Chapter H.—The
Municipal Auilorities.—Secrion [1.)

(d) 1o consider the reporl of the audilors in cases where the
Corporation requires them to conduct a special audit of any
receipl or expendilure af the Corparation or lo examine the
accounts of slores and stocks af the Corporation or 1o check
the inventory of the properties of the Corporation including
its land holdings and buildings; and

(e} to discharge such other funclions as may be prescribed.

(7) The Municipal Accounts Cominitlee may call for any book or
document if, in i18 epition, such book ordocument isnecessary for its work
and may send for such officers of the Corporation as il may consider
necessary for explaining any matler in connection with its work,

" (8) The manner of transaction of business of the Municipal Accounts
Commitiee shall be such as muy be determincd by the Corporatian by
regukations:

Provided that the persons nominated under clause (b) of sub-
section {2) sholl have no right of voling at the meeting of the Municipal
Accounts Commillee.

11. (1) The Corporation shall, at its first meeting afler a general
clection or as soon as may be at any meeling subsequent thereto, group the
wards al the Corporation which are contiguous into ![fifteen] baroughs,
each consisling of such nutnber of wards as the Corporation may deter-
mine, and conslitute a Borough Committee for exch such borough.

(2} Each Barough Commillee shall consist of the Councillers,
e * elected from Lhe wards conslituling the borough:

Provided that no acl or procecdings of a Borough Commitiee shall be
called in question or shall become invalid merely by reason of any
vuacancy in it.

(3) A member of u Borough Commitlee representing a canslituent
ward shall hold office for so long us he conlinues 1o be the Councillor
representing such ward,

(4} ThemembersofeachBorough Commitceshallelect fromamangst
themsclves one member Lo be i1s Chairman *[who shall not be & member
of the Mayor-in-Council ar the Chairman or the Chairman of the
Corporation].

"The word within the square brackets wus substituted for the word “ten”
by s. 4 of the Calewna Municipal Corponatinn (Amcadment} Act, 1983 {(\West Ben. Act
XXXl of 1983).

*The words and (igure ™, other than the Chairman ¢leeted under scction 6 angd the Mayor
and the Deputy Mayor,” were omitled By s, 4(3%a)  of the West Bengal Municipal
Corpamtion Laws (Third Amendmen) Act, 1994 (West Ben. Act XXXV of 1994). Priorw
this onission the words “and the Mayaor and e Deputy Mayor,” were suebstituted for the
words and fipures “and the members nominated under sectivn 93 and the Councillors whoe
are members of the Mayor-in-Council,” by 5. 2 ol (he Calcena Municipal Corparation
(Amendmeniy Act, 1985 (West Ben. Act XXI of 1985)

*The words within the sguare brackets were inseried by s. 4(3)b) of the West Bengal
Municipal Corporutian Laws (Third Amcndment) Act, 1994 {Wesl Ren. Acet XXXV] of
19943,
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The Kolkata Municipal Corporaiion Act, 1980,

{West Ben. Acl

{Part ”,——-COH.&‘.‘I‘I.’H:'.I'OH- and Government.—Chaprer IL.—The
Municipal Awtherities.—Sections A, 12 & 13.)

(3) The Chairman may at any time resign his olfice by giving notice
in writing 1o the Mayor and the resignation shall take effcct from the date
of its acceplance by the Mayor.

{6) A Borough Commiuge shall, subject to the general supervision
and control of the Mayor-in-Council, discharge, within the local limits of
the borough, the functians of 1the Corporation relating o provision of
supply pipes and sewerage and drainage conneclions (o premises, removal
of accumulated waler on strects or public places due (o riin or olherwise,
callection and removal of solid wastes, distinfeclion, provision of health
immunization services and busiec services, provision of lighling, repair of
calegory IV, coiegory V and category VI roads, maintenance of parks,
drains and gulleys, and such other functions as the Corporation may, from
time (o time, delermine by regulations,

(7) The oflicers and employees of the Corporation who are assigned
to a particular Berough for the discharge of the {funclions os aforesaid shall
carry oul such directions as may be issued by Uie Borough Committee in
this behalf.

(8) The manger of tranasction of business of the Borough Commitice
shall be such as may be determined by the Corporation by regulations,

"11A. (1) Eachward ofthe Corporationshall have aWard Commillee,

(2) The composilion and functions of the Ward Commitlee shall be
such as [may be prescribed.]

(3) The Councillorelected from a ward shall be the Chairperson of the
Ward Commitiee for Lhat ward.

12. (1) The Mayor-in-Council may conslilule such number of
Municipal Consultative Commitiees and [or such periods as it may deem
fit.

(2) Each such Commiltee shall consist of not more than five elected
members of the Carporation and shafl advise the Mayor-in-Council in the
discharge of its lunctions.

(3) Themannerof transaction of business ofa Municipal Consultative
Cowmrmnillee shall be such as may be specilied by the Mayor-in-Council,

13. TheMayor, the Chairman referred to in section 6, the members of
the Mayor-in-Council, and the members of Commillees canstituted in
accordance with the provisions of this Chapler shall be given such
remuneration and facilities as tay be *[determined by the Corporation].

'Scelion 11A was insered by s. 4(4) of the West Repgal Municipal Corporation Laws
{Third Amendrment) Act, 1994 {West Ben. Act XXX VI ol 1994).

*The worils within the squanc brackets wers subsliluled for the words “the Stalc
Governiment may by notification determine.” by 5. 4 of the Calevua Municipal Corpocation
{Amendment) Act, 2001 (West Ben. Act VITL ol 2001},

*The words within the square brackets were subsitiied for the wonl “prescribed”
bg S. %é‘lflhc Caleutia Municipal Corparation {Amendment) Aet, 1988 (West Ben. Acl XX1
of 1988).




The Kolkata Mumicipal Corporation Act, 1980. 591
LIX of 1980.]

(Part [I—Constitution and Government.—Chaprer {1 —
Organization of the Corporation.—A. Officers and orher
employees of the Corporation.-—Section 14.)

CHAPTER III
Orpanization of the Corporation

A. Officers and other employees of the Corporation

14. ({1} Save as olherwise provided in Lhe Act, the Corporation shall  Officers
have the following officers, namely.— OCLlrl;)mtiun

(a) the Municipal Commnissioner, ) ’

(b) suchnumberofJoint Municipal Commissieners as lhe Mayor-
in-Council may, from time (o time, delermine,

{(c) the Controller of Municipal Finances and Accounts,

(d} the Chief Municipal Auditor,

(e} the Municipal Engincer-in-Chief,

(D) suchnumber of Depuly Municipal Commissioners and Chief
Municipal Engincers as the Mayor-in-Council may, from
lime (o lime, delermine,

(2) the Chicl Municipal Architect and Town Planner,

(h) the Chief Municipal Health Officer,

(1) the Chief Municipal Luw Officer, and

{(j) the Municipal Secretary. ’

(2) The Municipal Commissioner, a Joint Municipal Commissioner,
the Controller of Municipal Finances and Accounts and the Chief Municipal
Audilor referrcd 10 in sub-section (1) shall be appointed—

(a} by the State Governmenl in consultation with the Mayor-in-
Council, by notificalion, [rom amongst persons who are or
have been in the service of Govermment, or

(b) If so directed by the State Government, by the Mayor-in-
Council in consultation wilh the Siate Public Secrvice
Commission, or

(c) by ihe Mayor-in-Council, with the prior approval of the State
Government, from amongsl officers who are or have beenin
the service of the Cerporation:

Provided that the appointment of officers under clause (a) shall be on
such terms and conditions and for such period, not exceeding [ive yearsin
the first instance, as the Stale Governmenl may determine:

Provided further that the State Government may, in consultation with
the Mayor-in-Council, extend the period of appointment from lime to time,
so, however, that Lhe tolal period of exlension shall not exceed five years.

(3) The other officers referred to in clauses (e) Lo {j) of sub-seclion (1)
shall be appointed—

(1) bythe Mayor-in-Council in consullation with the Stale Public
Service Commission, or

(b) by the Stale Government in consullation with the Mayor-in-
Council, by nolificalion, [rom amongsl persons whe are or
have been in the service of Governmen, il the Mayor-in-

Mrnneil e dacidac
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[West Ben. Act

{Part {f.—Constittion and Government.—Chapter 11 —
Orpanization of the Comoration.—A, Qfficers and other
employeey of the Carporation.—Section [5.)

'Provided thal no Goveriunent einplovee above 60 years of age shall
be appointed.

{4y The methed of. and the qualific:ions required for, recruitment,
and lhe terms and conditions of service including conduct, discipline and
conirol, of officers appoinied by the Mayor-in-Councit shall be such as
may be prescribed.

(5) Notwilhstanding anything conlained in the foregoing provistons
of this section, the State Governmeni may, at any lime in the case of any
person appointed under ¢lavse (a) of sub-section (2) as the Municipal
Commissioner or as a Joint Municipal Commissioner or as Lthe Contraller
of Municipal Finances and Accounts or as the Chjel Municipal Auditoror
appointed under clausc {b) of sub-scction (3), weeminate his appointment
as such:

Provided that if, in the case of any such alficer, the Mayor-in-Council
so decides, the State Government shall terminate the appointment of such
officer.

(6) Nolwithstunding anything contained in sub-scction (2) or sub-
section (3), prior approval of the State Government shall be necessary in
the case of appointnent of a person not recommended by Lhe Slate Public
Service Commission.

15. (1) The officers appointed under clause (a) of sub-scction (2),
or clause () of sub-section {3), of section 14 shall be paid oul of the
Municipal Fund such salary and allowances as may, from lime Lo Lime, be
determinced by the State Government.

(2) Leave may be granled by the State Government to the olficers
appointed under clause (a) of sub-section (2}, or ¢lause (b} of sub-section
(3), of section 14 on the recemmendation af the Mayor and where such

.leave is granted to any such officer, the Stale Government shall appaint

another person o officiate in his place,

{3} If any of the officers referred 10 in sub-section (1) is in the service
of Governmenl, the Corporation shall make such contribution towards his
leave allowances, pension and provident fund as may be reguired by or
untder the condilions of his service under Government or Lhe terms and
conditions ol his service under the Corporation, as the case may be, 10 be
paid by or for him.

'Proviso was adided by <. 3 of ihe Calewies Munaicipal Coiporation (Amendment) Agl,
1996 (West Ben. Act VI of [996).




The Kolkata Mwnicipal Corporation Act, 1980.

LIX of 1980.]

(Part I.—Consritution and Government.—Chapter 11l —
Organization of the Corporation.—A. Officers and ather
employees of the Corporation.—Sections 16, 17.)

(4) M any of the officers referred 1o in sub-section (1) of section 14 is
not an officer in the service of Government, his leave allowances,
superannuation or relirement gralwity or pension and the prapartions of his
pensionary or provident fund contribution payable respectively from his
salarv and from the Municipal Fund shall be poverned by rules:

Provided (hal—

{a) thcamocuntofleave and [eave nllowances, gratuity or pension
shall in no case, except with the special sanction of the State
Government, exceed the amount admissible 10 Government
servants of equivalent rank; and

(b) 1he condilions ol granlt of such leave and the condilions of
superannuation or retirement shall in no case, except witl the
special sanction of the State Government, be more favourable
than those for the time being applicable 1o such Governmenl
servanis.

16. Il any vacancy occurs in the office of any of the officers referred
to in clause (a) ol sub-section (2), or clause {(b) of sub-scction {(3), of
seclion 14 by reason of death, resignatian, removal or otherwise, the State
Government may in consultation with the Mayor-in-Council, appoint
another person lo officiate in his place for a period not exceedmg six
monlhs.

17. (1) The posts ol officers and employees of the Corporation, other
than those referred to in sub-section (1) of seclion 14, shalt constitute the
establishment of the Corporalion.

(2) The Corperatien shall, by regulation, classify the posts of officers
and employees constituting the establishment of the Corperation into four
categoeries, namely, category A post, calegery B post, category C postand
calegory D) post, on the basis of the scales of pay of such posts.

(3) The Corporation shall maintain a schedule of posts which shall
include the designation and the number of posts under each designation of
afficers and employees constituting the establishment of the Corparation
and the schedule shall be in three parts of which Part I shall inciude
calegory A posts, Part IT shall include calegory B posls and Parl IIF shall
include category C posts and calegory D posts.

(4) Every year the Municipal Commissioner shall place belore the
Mayor-in-Council for its cansideration the schedule of posts along with
the proposals, if any, for such changes therein as he may consider
necessary:
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The Kolkata Municipal Corporation Acr, 1980,

[West Ben. Act

{Pari H.—Consiitition and Governnent.—Chapter Hi—
Orgenizaiion of ihe Carporation—aA. Qfficers and other
employees uf the Corporation.—Sections 18-20.)

'Provided that no upward revision of Lhe size of the csiublishment of
the Corporation shall be made wilhout the prior sanclion of the Stale
Governmenl.

{5) The Mayor-in-Council shall, alier consideratiaon of the schedule of
posts along with the proposals, if any, for changes thecein, place the same
along with its recemmendations. if any, before the Corporation for
approval befare the presentation of the budget estimate (o the Corporation
by the Mayor.

(6) The Muntcipal Commissioner shall revise the schedule of posts as
approved by the Corporation.

(73 The Mayor-in-Counci} may sanclion any calegory C posl or
category D post [or a perid not exceeding six months.

18. Subjecttothe otherprovisions ofthis Act, the appointing anthorily
in respecl of the posts of officers and employees constiteting the
estublishment of the Corporation shall be,—

(a) inthe case of calegory A pasts, the Municipal Commissioner,

(b) in the case ol calegory B posts, a Joint Municipal
Comenissioner, and .
(¢} in the case ol category C posts and category D posis, such
officer or officers of the Corperalion as the Municipal
Commissioner may, wilk the prier approval of the Mayor-in-

Council, designate in this behalf,

19. (1) Appoinunentio a category A postor a categry B post shall be
made on the recommendation of the Municipal Scrvice Commission.

(2) Appointment 1o a calegory C posl or a category D post shall be
made in such manner as may be determined by regulalion.

(3) Notwithstanding anything contained in sub-section (1), prior
approval of the State Gavernmenl shall be necessary in the case of
appointment of a persan not recommended by the Municipal Service
Commission,

20. The methad of. and the qualifications required for, recruitment Lo
calegory A posts, category B posls, calegory C posts and category D posts
and the terms and conditions ol service of persons appoinled lhereto
including pension, gratuily and provident Jend shall be determined by
regulations.

"Provise was added by 5. 4 of the Calcuva Municipal Corporation {Amendment) Act,
1996 {(Wesl Hen, Acl Vi al 1996},



The Kolkata Municipal Corporation Act, 1980.

LIX of 1980.)

{Purt H.—Constitution and Government.—Chapter 11—
Organization of the Corporation—A. Officers and oilier
employees of the Corporation.—Section 21.)

21. (1) Unless there is anylhing to Lhe conlrary, the whole time ol an
officer or employee of the Corporation shall be at the disposal of the
Corporation and he may be employed by the Corporalion in such manner
as it thinks fit. Such officer or employce may alsa be ranslerred from one
post to another carrying an identical scale of pay,

(2) The Corporation may, by regulation, provide [or the discipline,
control and conduct ol officers and employces consliteling the
establishmenl of the Cerporation.

'(3) Any officeroremployeeolthe Corporation as may be determined
by regulation, may be censured, lined, penalised by wilhholding of
increment or promaotion temperarily or permanently, penalised by recovery
from his pay ol the whale or part of any pecuniary loss caused by him Lo
the Corporation, reduced 10 a lowner stage in the time-scale of pay fora
specified period, reduced to a lower time-scale of pay, grade, post or
service, or penalised by compulsory relirement or retmwoval or dismissal
rom service for any breach of departmental rules or al discipline or for
ncgligence of duties or for other misconduct, by the ambority by whoin
such officer or employee has been appointed.

}(3A) The Commissioner or the appointing authority may pass an
order of suspension pending departmental proceedings or prior (o the
initiation of any departmentul proceedings against any einployee of the
Corporation.

*(3B) () Ancimployeeofthe Comporalion whoisdelainediucustody
for a period exceeding 48 hours on a criminal charge,
may be suspended by an order of the appointing authorily
with effeet from the date of his detention and such
employee shall remain under suspension until an order
withdrawing the order of suspension is made by the
appainting authority.

(ii) An employee of the Corporation who is undergoing a
sentence of imprisonmenl upon conviction on a criminal
charge, shall be suspended by the sppointing authority
pending disciplinary proceeding against him,

(4) An appeal against an order undec sub-section (3) shall lie—

(a) to the Corporation where the appoinling authorily is Lthe
Mayor-in-Council;

(b) tothe Mayor in the cuse of an afficer or employee holding o
calegory A post;

'Sub-xeclion (3) was substiluled for the original by 5. 5(a) of the Caleutty Municipal
Corporation {Amendrmem) Act. 1996 {Wesl Ben, Act Vi of 1998).

*Sub-scettons (JAY and (IB) were insencd by s, 5(b), ibid.
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The Kolkata Municipal Corporaiion Act, 1980,

[West Ben. Act

{Part HL—Constitution and Government.—Chapier 1.
Crganizaiion of the Corporation—A. Officers and other
employees of the Caorporation.—Sections 22-24.)

(c) o the Municipal Commissioner in the case of an officer or
employee holding 4 calegery B post; and

{dy lo o Joint Municipal Commissioner in the casec of an
officer or employee holding s eategory C post or a category
D posl.

(5} No officer or employee of the Corperation appointed on the
re¢cemmendation of the Municipal Service Commission *[or the
Public Service Conimission, as the case may be,] shall be reduced in
rank, removed or dismissed except afler consullation with such
Cammission.

22. When a persan in the service of Government or of a statulory
bady is appointed to be an officer other than an olficer referred to in
sub-section (1) ol section 13, or an employee, of the Corporation. the
Carparalion shall mnke such contributions lowards his leave allowance,
pension and provident fund as may be required by or uvader the conditions
of his service under Government ar statutory body or the terms and
condilions of his service under the Corporatioun, as the case may be, Lo be
paid by or for ham. :

23, Notwithslanding anything in this Chapler or elsewhere in this Act
or in any rules or regulations made thereunder, the age of superannuation
ol officers and employees of Lhe Corporation shall be delermined by the
State Government and no such officer or cmployee shall, aller retirement,
be reemployed in any post withoul the prior sanction ol the Stae
Gaverninenl.

24. Notwithstanding anything comained in 1his Chapler, it shall
not be necessary to consult the State Public Service Commission or Lthe
Municipal Service Commission, as the case may be, in lhe case of
appointment of a person as an olficer or employee of the Corporation,—

(a) il the persou Lo be appointed s or has been in the service of |

Govermmenl, or

{b) if the post 10 be filled up is for a term of six months, or

(c) if the period for which the appointment is made does not
exceed six monlhs.

'The words within the square brackets were substilmed by 5. 5(c) of the Calcuua
Municipal Corporation (Ainendment) Act. 1996 {West Ben, Act V1of 1996).
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LIX of 1980.]

45 of 1860.

(Part H.—Constitntion and Government.— Chapier 11—
Organization of the Corporaifon.—A. Officers and other
emplayees of the Corporation.—Section 25.)

25. (1) Ifany officer or employee ol the Corporation is habitually in
debt or acquires directly or indirecily by himself or by any officer or
employee of the Corporalion any share or interest in any cenlract with or
on behalf of the Corporation. such officer or employee shall be dismissed
by his appointing authorily:

Provided that for the purpose of this sub-section, any debt owed by an
olficer or employee of the Corporation to a co-operative sociely or a body
corporale constituted or established by or under any enactment in force for
the time being shall not be (aken into consideration;

Provided further that nothing in this sub-scction shall apply to the
acquisilion by an officer or employee of the Corporalion of any share
or inlercst in any company, incorperaled under any enaclment in force
for the time being, which contracts with or is employed by the
Corporation,

(2) IFanyofficeroremplayeeofthe Corporation is, allerthc commence-
ment of this Acl, convicted of an olfence against the Stale or of an offence
involving moral wrpitude and is sentenced eithaerto rigorous imprisonment
for any term or to simple imprisonment for a term af not less than six
months, he shall be deemed to have been dismissed frotn the service of Lhe
Carparation with effect frem the date of such conviclion.

{3) Iftheconviction resulling inthe dismissal of an allicer oremployee
af the Corporalion under sub-section {2} is sel aside by a compelent court,
such officer or employee shall be deemed to have been suspended from the
service ol the Corporation from the dale ol conviction till the date on which
the conviclion is set aside.

(4) The State Government may, of ils own motion or on receipt
from an officer ar cmployee of the Corporalion decmed to have been
dismissed under sub-section (2), an application accompanied by a
cerlified copy of Lhe judgement relating to the conviction resulling insuch
dismissal, by order in writing, exempt such officer or employee rom the
operation of sub-section (2) and thereupon such officer or employee shall
be deemed to have been suspended (rom the service of the Corporation
from the date of conviclion until his release on the expiry of the teem of
imprisonment.

(5} An application under sub-seciion (4} may be made to the Slate
Government within two months [rom the date of convictian. Such
application shall be disposed of by Lhe State Government within three
manths ol its receipt.

Explanation.—The expression "offence against the Siate” shall
mean an offence included in Chapter VI or Chapter V11 of the Indian
Penal Code.
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The Kolkata Municipal Corporation Aci, 1980.

[West Ben. Act

(Part H.—Constitirion and Government —Chapter [H.—
Organization of the Corporation—B, Municipal Service
Conpuission.—Section 26.)

B. Municipal Service Commission

26. (1) The Corporation shall, as soon as may be afier the commence-
ment of this Act, constitute a Municipal Service Commission consisting
of— '

(a) a Chairman, and
(%) ‘[three] other members,

(2} The Chairman and one of lhe olher members shall be nominated
by the Corporation on the recommendaiion of the Mayor-in-Council,,
7, and two members, one of whom shall be an officer ol the Departmeitt
of Scheduled Casies and Tribes Wellare of the State Gavernment, shall
be nominated by the State Govemment.}

(3} The Chairman and other members shall hold office for a term of
Mfour years or till attaining the age of sixly-lwo years, whichever is
earlier.]

(4) A person who holds office as Chairman or other member of the
Municipal Service Commission shall, on the expiration of his term of
office, be ineligible for appaintment Lo any post under the Corparation.

(5) The qualifications for appointment as Chairman or other member
ol the Municipal Service Commission shall be such as may be provided by
regulations. :

{5A) Nouwwilhstanding anything 1o the conlrary contained elsewhere
in this Act or in any other law for the time being in force, the Municipal
Service Commission conslifuted under sub-section (1) shall aiso select
such personnel for the Howrah Municipal Corporation constituted under
the Howrah Municipal Corporalion Act, 1880 *[or the Siliguri Municipal
Corparation conslituted under the Siligun Municipal Corporation Acl,
1990, or the Asunsol Municipal Corporation constiluled under the Asansol
Municipal Corporation Act, 1990, or the Chardernagore Municipal
Corporation constiluted under the Chandernagore Municipal Corporation
Act, 1990, or the Durgapur Municipal Corporation constitnted under the
Durgapur Municipal Corporation Acl, 1994] or any municipality or
natificd areaconstiluted under the Bengal Municipal Act, 1932 as the State
Government may, by nolification, determine [ram time Lo lime.

"The ward within the square brackels was substituled for the word “twa™ by s, 6{a) of the
Caleulla Municipal Corporation (Amendmeat) Act, 1996 (West Ben. Act VI of 1996).

“The words wilhin the square brackets were substiiuted for the wotds “and one member
shall be nominated by the Siate Government.” by s. &{b}, ibid.

*The words within the square brackets were substituted for the words “three years.” by
s,l_S{l) ol the Calcuuia Municipal Corporution (Amendment) Agt. 2001 (West Ben, Aot VI
al 2001).

1Sub-scction (SA)wasinsencd by s. Jafthe Calcuna MunicipalCorportion {Amcndment)
Act, 1988 (West Ben. Act XX1 of 1988).

*The wardy and ligures within the square brackels were substiluted for the words and
figures "or the Chandemagore Municipal Corporation constiluted under the Chandernagore
Municipal Comparation Act. [935™ by s. 5(2) af the Calcunta Municipal Corporation
(Amendment) Act, 2001 (West Ben. Act VIIT ol 20013
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LIX of 1980.]

{Part H.—Constitution and Governnivni—Chapter 11—
QOrganization of the Corporation.—B. Municipal Service
Commission.—Section 27.—C. Munivipal Vigilunce
Authoriry.—Section 27A.)

(6} The Corporation shall by regulations provide for—

(a) the salaries, allowances, if any, and condilions of service of
the Chairman and other members of the Municipal Service
Commission;

{b) the manner in which the Municipal Service Commission
shall perforn the dulies imposed upon it by or under Lhis
Acy,

{(c) the number ol alGicers and other employees of the Municipal
Service Commission and their salaries and allowances;
and

(d) the terms and cenditions of service including discipline,
control and conduct of officers aud other employees of the
Municipal Service Commission,

27. Y1) The salaries and allowances, if any, ol the members of the
Municipal Service Commission and the offlicers and other employees
thereof shall be paid from the Municipal Fund.

Y2) The State Government may, by notification, fix the amount of
contribution payable by the Howrah Municipal Corporation *[or the
Siliguri Municipal Corporation or the Asansol Municipal Corporation] or
the Chandemagore Municipal Corporation *[or the Durgapur Municipal
Corporation] or any municipalily or nolified area aulhorily, as the case
may be, in respect ol services rendered by the Municipal Service
Coinmission constituted under sub-scction (1) of seclion 26 for seleclion
oftheir personnel undersub-section (3A)of section 26 and such centribution
shall be credited to the Municipal Fund of the 4[Koll\ala] Municipal
Corporatian,

IC. Municipal Vigilence Authority

27A. (1) The State Government shall, by notification, and on such
lerms and conditions as it Lhinks {it, appoinl a person as the Vigilunce
Auhority ferinquiring inte any complaint of corruption, misconduct, lack
of imegrity or any other kind of malpractice or misdemeanour on the part
of any ollicer or olher employee of the Corporation:

'Section 27 was renumbered as sub-section (1) of 1ha section and afver sub-sectian (1)
as so renumbered, sub-section (2) was insenied by 5. 4 of 1he Cadcuwa Municipal Corporatoin
{Amendment) Act, 1988 (West Ben. Act XXT ol 198R),

“The words within the squarc brackels were inseried by 5. 6()) of the Calcuita Municipal
Corporation (Amendment) Act, 2001 (West Ben. Act V111 of 2001).

*The words within the square brackets were insericd by s. 6(2), ibid.

*See [ool-nole 2 an page 572. anve.

35eclion 27A along with the sub-heading was |n5crlcd by 5. 2 of 1he Caleutta Municipal
Cormpomtion-{Amendment} Act. 1992 (West Ben. Act 1X of 1992),
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(Part I.—Constifntion and Govermment.—Chapter [H -~
Organization of the Corporation——C. Muicipal Vigilance
Awthority.—Secrion 274.)

& Provided ihal a person appuinted as the Vigilance Authority shall hold
office for a term of two years which may be exlended for a period not
exceeding one year and shall, on Ihe expiration of his term of office, be
ineligible for re-appointment Lo that office:

Provided [unher that no Councillor or Alderman and no officer or
ather employee ol the Carporation shall be cligible 1o be appointed as the
Vigilance Authority.

Y(2) The Vigilance Autherity shall be a person who is or has been a
member of any All-India Service.

Explanation {—"Member of sn All-India Secvice” shall mean any
person appoinied 1o an All-India Service,

Explanationt HL.—“All-India Service” shall have the same mcaning as
in section 2 of the All-India Services Act, 1951, 61 of 1951.

(3) The Vigilance Authority may appoint such officers und other
employees for such period and on such pay as the Stale Government may
sanction and on such terms and condiiions as the State Government may
determine;

Provided that no member of the Corperation or ol a Commitiee thereof
and no officer or other employee of the Corpoeralion shall be eligible to be
appointed as an officer or other employee under the Vigilance Authority.

(4) Thesalary ofthe Vigilance Aulhority and of the officers and other
employces appointed under sub-section (3} and all other expenses relating
to the establishment of the Vigilance Authorily shall be paid out of he
Municipal Fund. ' '

(5) The other terms and conditions ol service including discipling,
cantrol and conduct of officers and ether employees under the Vigilance
Authority shall be such as may be determined by the State Government.

(6) The powers and functions ol the Vigilance Authority shall be such
as may be prescribed.

(7) The Vigilance Authorily shall not b removed or suspended from
office without being given an opportunity of being heard.

{8) Inthe casc of non-acceplance or pariial acceplance or acceplance
in a modified lorm ol uny eccammendation of the Vigilance Authority by
the Corporation, *[the Corparation shall refer the matter (o the State
Government for decision, and the decision of the State Government
thereon shall be final.]

'Sub-scction (2) was substiluied for the orpgimal by s. 3 of the Calcuna Municipal
Corparation (Amcrdient) Act, 1997 (West Ben. Act XX VI of |997).

*The words within the square brackets were substituted for the wards “the Corperation,
il considers neeessary, may refer any such case to the State Govemment far appraval.” by
s.)760f the Caleutta Municipal Corporation (Amendment) Act, 1996 {Wesl Ben. Act V1of
1996).
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LEX ol 1980.]

(Part H—Constitntion and Gavernmeni.—Chapter IV.—Powers
and functions of the numicipal authoritics and the officers
af the Corporation—A. Powers and finctions of the
Corpaoration.—Seciions 28, 29.)

CHAPTER 1V

Powers and funclions of the municipal authoritics and the
oflicers of the Corporation

A. Powers and functions of the Carporation

28. Subject o the pravisions of this Act and the rules and the General
regulations made thereunder, Lhe municipal government of '[Kolkata]  [ove® of
shall vest in the Corporation. Corparation,

29. The Corporation shall, having regard to the available resources,  Obligaory
provide civic services including water supply, sewerage and drainage, &‘:“i““s of
solid wasle management, and construction and wmaintenance of streels, and  Corporation.
shall enforce the provisions of this Act and if so required by any other law
in force for the lime being. the provisions ol such law relating to lown
planning, tand use, controls regarding regular lincs of streels, control of
overground and underground building operations and proiection of
environment against pollution and noise-pollution; and community
health, and for these purposes it shall be incumbent on the Corporalion 10
make adequale provisions, by any means or measures which it may
lawfully use or take, for each ol the following mallers:—

{a) the conslruction and mainienance of water-warks and
providing, by nsell or by any agency, means for supply of
: water for public and private purposes;
*(aa) providing,byitselforby anagency, means of supply of wates
for firelighling purposes;
*aaa) measures as may be required for fire prevention and fire

West Ben. safety under the Wes| Bengal Fire Services Act, 1950, and (he
;]\;;8(\!111 af rules made thereunder;

(b) the construction, maintenance and cleansing of sewers and
drains, sewerage and drainage works, and public latrines,
urinals and similar conveniences;

{c) the scavenging, removal and disposal of filth, rubbish and
other obnoxious of pelluied matlers; '

(d) thereclamationofunhealthy localities, the removal of noxious
vegelatian and generally the abalement of all nuisances;

(e) the construction, mainlenance, alteration and improvement
of public streets and sireet furniture, bridges, culverts,
flyovers, subways, causeways and the like;

'See foot-nole 2 on page 573, anve.

*Clauses {aa) and {awt) were inserted by s. 8 of the Calcutta Municipal Corporation
(Amendment) Act. 1996 (West Ben. Act V1ol 199R).
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(Part I.—Constitution and Government.—Chapter IV.—Powers
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Corporation.—Section 29.)

the lighting, watecing and cleansing of public streets and
otlier public places,

theremoval ol abstructionsand projections in orupen sireels,
bridges and other public pluces:

the naming and numbering ol strects and premises;
the planting and care ol trees on road-sides and elsewhere;
the control of regular lines of sireels:

the control of building eperations and securing ar removal
ol dangerous buildings and places;

the regulation of underground buitding operalions;

the co-ordinatien of overground rights enjoyed by service
ngencies;

the co-ordiration of activities of agencies relating to laying
and muintenance of underaround railways, pipelines, lubes,
cables and the like;

the lying out or the maintenance ol public parks, gardens or
recreation grounds;

Lthe registration of births and deaths;

the regulalion of places for the disposal of the dead and the
provision and maintenance of places for the said purpose;
measures [or preventing and checking the spread ofdangerous
diseases;

public vaccination of inoculation;

the organization ormanagemerttof chemical or bacteriological
laboralories for examination or analysis of water, food and
drugs for the deleclion of diseases orresearch connected wilh
community health or medical relief;

the construction and maintenance of municipal markets and
slaughier-houses and the regulation of all markets and
slaughier-houses;

the regulation and abatement of offensive or dangerous
trades or praclices;

the maintenance of all menuments vesled in the Corporation;

the mainlenance and development of ail propertics vested in
or entrusied to the management of the Corporalion;

the maintenance of a vigilunce organisation in respect of its
various functions;



LIX of 1980.]

The Kolkata Municipal Corporation Act, 1980,

{Pari II.—Constitution and Governmeni.— Chaprer IV.—Powers
and functions of the municipal muhorities and the officers
of the Corporation.—A. Powers and functions of 1he

()

Corporation—Section 30.)

the compilation and maintenance of records and statislics
relating to the administration and functions of the Corporation
under this Act: and

(za) the Julfilment of any olher obligation imposed by or under

this Acl or any other law inforce for the time being.

30. Subjecttolheavailability of resources, the Corporatien may, atits
discretion, provide either wholly or in part for all or any of the following

matlers:—

(a)

(b)

()
(d)
(e)

)]
(g}

(h)

()

the furtherance of education (including cullural and physical
edueation) and sporls and the establishmenl and maintenance
of, and aid 10, schools for prtnary education;

the establishment and maintenance of and aid lo, librarics,
museums, art galleries and botanical or zoological collections:

the surveys of buildings and [ands;
the civic receplion 1o persons of distinction;

the providing of music or otherenteriainment in public places
or places of public resort and the establishment of theatres
and cinemas;

the organisation and management of fairs and exhibilions;

the acquisition of movable or immovable property for any of
the purposes hercinbelore mentioned, including payment of
the cost of investigations and surveys or examinations in
relation thereio for the construction oradaptation of buildings
necessary for such purposes;

the construclion and mainienance of—
(i) rest-houses,

(i) poor-houses,

(iii) infirmaries,

{(iv) children's homes,

(v} houses for the deal and dumb and for disabled and
handicapped children, and

(vi) shelters for destitutes and disabled person,
the construclion and maintenance of cattle pounds

the building. or the purchase and mainlenance, of dwelling
houses for the officers and employees of the Carporation,
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[West Ben. Act

{Parr H.—Constituiion and Government.—Chapiter IV.—Powery
and functions of the municipal anthorities and the officers
of the Corporation.—A. Powers and functions of the
Corpnraiion.—Section 31.)

(k) any mensures for the welfare afthe officers and employees of
the Corporation or for any class of them including the
sanclioning of loans o such olficers und employees [or
constructian of houses and purchase of vehicles;

{I) Iheestablishmeni and maintenance of hospilals, dispensaries,
maleruity and child wellure centres, and the carrying of ether
measures necessary for public medical reliel and family
wellare;

(m} theorganisalion,construction, imaintenance and management
of swimming pools, public wash houses, bathing places and
otherinstilutions designed [or the improvement ol community
health;

{n) thecenstruction and mainlenance of warchouses and godowns;

(o) the construction and maimenance of garages, sheds and
stands lor vehicles and cattle biers;

(p} the provisions for unlittered water supply:

(q) the abatement of smoke nuisances;

(r) the provisions of housing accommeodation for the inhabitants
of any area or for any class of inhabitanis; and

{5) any other measurcs, not hereinbelore specifically mentioned,
likely 1o promote public salety, health, sanitation '[orderly
urban growlh, economic development and social justice and
to prevent cruelly to animals.]

gg;;tgrglf]g;c 31. (1) The Corporation may al any time call for extracts from the
1o call for proceedings of any of its committees or for any relurn, stalement, accounts
Fr!;tgﬂ-"- or report connected wilh any matler with which such commitiee is
proccedings,  empowered Lo deal, and such committee shall furnish such extracts, return,
ele. statement, accounls or repert without any delay.

(2) The Corporation may at any lime require the Mayor—

(a) lo produce any record, comrespondence, plan or document
which is in his possession or under his controf as Mayor or
which is recorded or filed in his olfice or in the office of uny
officer or employee of the Corpocatian;

{b) (o fumish any return, plan. eslimalte, statement, accounts or
slatistics concerning or connceted with the municipal
governmen of *[Kolkata);

VThe words within the square brackels were substiiated for the words “and ordecly urbin
growth™ by s_4(5) ol the West Bengal Municipal Coporation Laws (Third Amendment) Act,
1994 (West Ben, Acl XXX VI al 1994).

1Cws fant.nnte @ nn nare 871 aars
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LIX of 1980.]

{Part H.—Constitution and Government—Chaprer {1V.—Pawers
and functions of the municipal authorities and the officers
of the Corporation—A. Powers and funciions of the
Corporation.—Section 32.—B. Powers and functions of
the Mayor-in-Council.—Section 33.—C Powers and
fimnctions of the Mayor.—Sections 34-30.)

Provided thal the Mayor shalf not be bound to comply with any such
requisition il he makes a statement thal such compliance would, in his
opinion, be prejudicial ta the public interest or 1o the interest of the

- Corporation.

32. All orders and olher instruments made and execuled in the name  Authentica-
of the Corporation shall be authenticated in such manaer as may be :]'l‘_g‘c?sr e,
prescribed and the validity to an order or instrument so authenticaled shall - ofthe
nat be called in question on the ground that it is nol an order or instrument ~ Corporation.

made or executed by the Corporation.
B. Powers and functions of the Mayor-in-Council

33. (1) Subject to the provisions of lhis Act and the rules and the  Exccutive
regulations made therender, the executive power of the Corporation shal) a“:;;gl;h:

be exercised by the Mayor-in-Couneil, to be
. . . - ised
(2) All executive aclions of the Mayor-in-Council shall be expressed i}‘ﬁ;ﬁ,‘ﬁjn_""

Lo be taken in the name of the Corporation. Council.
C. Powers and function of the Mavor

34. (1) The Mayar shall exercise such powers and discharge such  Gereral
funetiens as are conferred on him by or under this Act. ftf’c“ﬁr:;;fr_
(2) The Mayor shall, for convenient ransaclion of the business of the
Corporation, allocate among the members of the Mayor-in-Council such
business and in such manner as he thinks fit.

35. (1) The Mayor shall preside over meelings of the Mayor-in-  Mayor 1o
Clouncil which sha!l meet at such place and a1 such time as the Mayor may E::::?n;‘;‘:rr
direcl. . the Mayor-

(2) The matters for discussion at a meeting aof the Mayor-in-Counci} tn-Courcil.
shall be prepared under the direction of the Mayor and shall be circulated
to the members of the Mayor-in-Council in such manner as the Mayor may

delermine.

36. (1) Inanycasein whichitis provided in this Actortheregulalions  Exercisc of
made thereunder or in any other law in force lor the time being Lhat the {’;;‘ﬁ:yi{ i
Mayer shall take aclion subjecl (o the approval, sanction, consent or  anticipation
concurrence ol the Mayor-in-Council, the Mayor-in ?»{f;ﬁr.an-
Council may anthorise the Mayor in writing to 1ake action in anticipation  Council's
of such approval, sanction, consent or concurrence, subject to such  “Pproval

conditions. if any. ax may be specified by the Mayor-in-Council.
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The Kotkala Municipal Carporarion Aci, 1980,

[Wesl Ben, Act

(Part 1.—Consrtitution and Government—Chaprer IV.—Powers
artd functions of the municipal muliorities and the officers
of the Carporation.—C. Powers and functions of the
Mayor.—Sections 37, 38.—D. Pawers and functions of
the Municipal Commissioner.——Section 39.)

(2) Whenever the Mayor 1akes any action under sub-section (1), he
shall infarm the Mayar-in-Council of such action forthwith.

37. Ifthe Mayoris salisfied that an emergency has arisen and is of the
opinion that the immediale execution of any work or the doing of any 2,
which ordinarily requires the approval, sanction, consefil Or coRCurrence
ofthe Corporation or the Mayor-in-Council, isnecessary [or the maintenance
of services orsafety of the public or [or the prevention of exlensive damage
to any property of the Corporation, he may direct the execution of such
work or Lhe doing of such act without such approval, sanction, consenl or
cancurrence and, in such case, he may direct that the expenses for such
execution or doing shall be paid from the Municipat Fund;

Provided that Lhe Mayar shall report forthwith to the Carporation or o
the Mayor-in-Council, as the case may be, the action taken under this
section and the reasons thereof.

38. (1) In the event of the occurence of any vacancy in the office of
the Mayor by reason of his death, the Depuly Mayor shall act as Mayor
until the date on which a new Mayoar elecied in accordance wiih the
provisions of this Act (o fill such vacancy eaters upon his olfice.

(2) When the Mayor is umable lo discharge his functions owing to
absence, illness or any other cause, ihe Deputy Mayar shall discharge his
functions unlil the date on which the Mayor resumes his duties,

(3) Subjecitotheother provisions of this Act, the Deputy Mayor shall,
while scling as, or discharging the functions of, the Mayor under this
section, have all the powers of the Mayor.

D. Powers and functions of the Municipal Commissioner

39. (1) TheMunicipalCommissionersh:ll be the principal execative
officer of the Corporation and shall, subject to the supervision and control
of the Mayor,—

{a} exercise the powers and perform the funciions specifically
conferred orimposed upon him by or under this Act or by any
other Jaw in force for the time being;

(b} assign the dulies, and supervise and control the acts and
proceedings, of allollicers and employees of the Carporation,

(2) Allofficers and employees of the Corporation shall be subordinate
1o the Municipal Commissioner.
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LIX of 1980.]

(Part II.—Constitution and Government.—Chapier IV.—Powers
and funcrions of the municipal anihorities and the officers of
the Corporation.—D. Powers and functions of the Municipal
Conunissioner.—Sections 40, 41.—FL. Powers and functiony
af the Municipal Secretary.—Section 42.—F. Works and
Contracts.—Sections 43, 44.)
40. The Municipal Commissioner shall be responsible for the custody e
of all records other than pupers and documents connected with the 2‘21121:;1:21'
proceedings of the Corporation and the Municipal Accounts Commitlee,  sioner 1o be
and shal! preserve Lhe same in such manner and for such period as may be ‘;“:)'ig;m wf
delermined by regulations.

41. (1) Assoonusmay beallerthe 1stday of April every yearandnol  Annual
later than such date as may be fixed by the Stale Governmeni, the I‘;‘EP"“ af
Corporation shall submit to the State Government a detailed reportof the  Corporatian.
municipal government of ‘[Kolkata] during the preceding year in such
form as the State Government may direct.

(2) The Municipal Commissioner shall prepare such report and the
Corporation shall consider the reporl and forward (e same 1o (he Slate
Governmenl with its resolution thereon, if any.

(3) Copies of the reperl shall be kept for sale at the office of the

Corparation.
E. Powers and functions of the Municipal Secretary

42. (1) The Municipal Secrelary shall be the Secretary 1o (he Powers and
Corporation and the Municipal Accounts Committee, and shall exercise {#2‘”“"5 of
such powers and discharge such [unctions as are conferred on him by  Municipal
or under this Act or as may be assigned to him by the Municipa] Secretary.
Commissicner.

(2) The Munieipal Seccetary shall be responsible for the cuslody ol
all papers and documents connecled with the proceedings of the Corpora-
tion, and the Municipal Accounts Committee, and shall preserve the
same in such manner and (or such period as may be determined by

regulations.
F. Works and Contracts

43. The Mayor-in-Council may delermine either generally or forany  Execution of
class of cases or specially for any particular case whether the Municipal o™
Commissioner shall execute any work by a contract or otherwise.

44. (1) When a project is [ramed lor the execulion of any work or  Sanciion of
' series of works, the Municipal Commissioner shall cause adetailed report U™
to be prepared slating the scope of the project, its techno-economic
viability and its social benefits and shall prepare an estimate, the sanclioning
authority in respect of which shall be—

1See foot-noie 2 on page 573, anre.
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[West Ben. Acl

{Part 1 —Constifution and Gevernment.— Chapter IV.—Powers
aned functions of the municipal authorities and the officers of
the Corporation.—F, Works and Comtracts.—Sections 43.)

I(a) the Municipal Commissioner, il the amount does not excecd
ive lakhs of rupees,
(b} the Mayor-in-Council, if the amouni exceeds {tve lakhs of
rupees bul does not exceed Nty lakhs of rupees, and
{c} e Corporalion, ifthe amount exceeds *[one crore of rupees. |
{2) In respect of an estimate for any other item of expenditure, the
Municipal Commisstoner, the Mayor-in-Council and the Corporation
shall respectively be the sanctioning authority in respect of the amount
mentigned in clause (a), clause (b) and clause (c) of sub-seclion (1).

ConLracls, 45. (1) Subject 1o the other provisions of this Act, the Carparation
may enter inlo and execute all such contracts as il may consider necessary
or expedient under, or for any of the purposes of, this Acl,

(2) With respect 10 any contract under sub-section (1), the following
provisions shall have effect—

(a) every contract shall be executed on behalf of the Corporalion
by the Municipal Cominissioner or such ather olficer of the
Corporatien as the Mayor-in-Council may direct or authorise
from time to time; - |

(b} no such contract which under the provisions of this Act |
cannotbe enlered into withoul the approval or sanction of any
authorily or olficer under this Act shall be cntered into by any
officerreferred to in clavse (a) until and unless such approval
ar sanciion has been duly obrained;

(¢) nocontractinvolving an expenditure exceeding tea thousand
rupees or such higher amount as the Mayor-in-Council _
may fix shall be entered inlo by any officer referred 1o in i
clause (a) unless the same has been previously approved by ;
the Mayor-in-Council;

(d) every contract involving an expenditure exceeding lwo
thousand rupees bul nol cxceeding ten thousand rupees or
such higher amount as may be {ixed under clause (c) eniered
into by an officer referred 1o in clause (a) shall be reported by
such officer 16 the Mayor-in-Council within one month of
such contract.

"The proposed amendments, enacted by s. 9 of 1he Calcutta Municipal Corporation
(Amendment) Act, 1996 (West Ben. Act VIl 1926, 1o clauses (u) and (b} of sub-scction (1)
of sectinn 44 of the eriginal Act are not carrect. Those umendments were perhaps made in
. order lo substitute the wrong amendmenis promulgaled, through inadvertance, by the
Calcuta Municipal Corparation (Amendment) Ordinance, 1995 (West Ben, Ord 11af1995)
which have no praciical celevance as no amendment promulgated by an erdinance can be
incorporated in an Acl.
However, enaciments made by the nbove ymendment Act 1o section 44 may be avoided i
keeping uninterrupted the original sct of words on which amendments were made.
"The words within the square brackels were substituted Jor the wonds “fifty akhs of
rupees.” by s. 4 of the Calcutta Municipat Corporation {Amendment) Act, 1997 (Wesl Ben.
Act XXVI of 1997),
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{Purt I1.—Consiitution and Government.—Chapter IV.—Powers
and functions of the municipal awihariries and the officers of
the Corporaiion.—F. Works and Coniracts.—Section 46.—
G, Generaf.—Sections 47, 48.}

46. (1) The manner of executian of contracts under this Act shall be Manner of
delermined by regulations. execulion of
K s . . s conlmels.
(2} No conlract which is not entered inta in uaccardance wilh the
provisions of this Act or any regulalion made thercunder shall be binding
on the Corporation.

G. General

47. Save as otherwise provided in this Act, the exercise of any power  Excrcise of
or the performance of any function conferred or imposed upon the &":}g;ﬁ:ge
Corporation or any other municipal authority or the Municipal  of lunciions
Commissioner by or under this Act, which will involve an expenditure, :g 2::;2:“
shall be subject to the lollowing conditions—

(a) suchexpendilure, inso farasitisincurred in the yearin which
such power is exercised or such funciion is performed, shall
be provided [or under the budget-grant for that year, and

(b) if the exercise al such power or the performance of such
function in a year involves, or is likely to involve, an
expenditure for any period, or at any time, after lhe close of
the said year, such expenditure shall not be incurred without
the sanction of the Corporation.

48, (1) The Corporation may by resalution delegate, subject o such  Delegation
conditions as may be specified in the resolution, any of ils powers or  o(pawen
functions 10 the Mayor-in-Council. ?S:man,-.,

- (2) The Mayor-in-Council may by order delegale. subject to such
conditions as may be specified in the order, any of its powers or functions
to the Mayor or 1o the Municipal Commissioner.

(3} Subjectto such slanding orders as may be made by the Mayor-in-
Council in this behalf,—

(1) the Mayor may by order delegate, subject to such conditions
as may be specified in lhe order, any of his powers or
lunctions to the Deputy Mayér or the Municipal
Commissioner;

(b) the Municipal Commissioner may by order delegate, subject
to such conditions as may be specified in the erder, any of his
powers or [unctions '[, including the powers or functions
under section 397, sub-section (1) of section 400 and sub-
section (1) ol seclion 411,] to any other officer or any
employee of the Corporation; and

"The words. figures and beackets within the square bruckets were inserted by s. 10 of the
Caleatia Municipal Corporation {Amendment) Act. 1996 (West Ben. Act VT of 1996).
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The Kolkata Municipal Corporation Act, 1930,

[WesL Ben. Act

(Part HL.—Constitution and Government.—Chapter IV.—Powers and
Sunctions of the municipal authorities and the officers of the
Corporation.—G. General.—Secrion 49.—Chupter V.—Election

of Councillors.—A, Prepararion of electoral rofl
and gualifications of electors and Caunciflors, eic.—
Sections 50-53.)

(4) Notwithsianding anything contuined in this section, the Mayor-in-
Council, the Mayor, the Municipal Commissioner, or the other allicer
referred 1o in clause () of sub-section (3}, shall not delegate—

(a) any of its or his powers or [unctions delegated (o it or him
under this seclion, ar
(b) such of its or his powers or functions as may be prescribed.

49. 1fany doubt arises as lo whether any particular power or function
appertains to any municipal authority or the Municipal Commissioner, the
Mayor shall refer the matler to the Stale Government and the decision
thereon of the State Govemment shall be final.

CHAPTER V
Election of Councillors 1% *= #

A. Preparation of electoral roll and qualifications of
Yelectors and Counicllors, eic.]

*$0. The superintendence, direction and control of the preparalion of
elecloral rolls for, and the conduct of, all eleclions 1o the Corporallon shall
vest in the State Electlion Commission.

51. [Disqualifications for regisiration in electoral roll.—Omiried by
5. H6)c) of the West Bengal Municipal Corporation Laws {Third
Anmendment) Act, 1994 (West Ben. Act XXXVI of 1994).]

52. [Nopersoniobe registered in the electoral raﬂfor more than one
constitiuency or for any constituency more than ence.—Oniitted, ibid.)

53. [Theauthoriry by whom electoral roll shall be prepared or revised
and ity staff —Omined, ibid.]

‘The words, in Ihe heading. “and Aldermen” were omilted by s. 4{6)(a) of the West
H[cngal Municipal Corporation Laws {Third Amendment) Act, 1994 {West Ben. Act XXX VI
of 1094),

“The worly within the squarg brackets were subsiiluicd for the words “eleciors, Counciliors
and Aldenmen, eie” by s, 5(1) of the Caleutta Municipal Corporation {(Amendment) Act,
1997 {Wesi Ben, Act XXV1of 1597).

I8ection 50 was subsliluted for the previous section by 5. 4(6)¢h) ol the West Bengal
Municipai Corporation Laws {Third Amendment) Act, 1994 (West Ben. Act XXXV of
1994). Pricr to this substitution there agcured following changes in the original section,
namely:—

(i) a proviso was added by 5. 5 of the Calcutta Municipal Corporation (Amendmenr)
Act, 1983 (West Ben. Act XXXI1I of 1983), and the same was later substitsted by
~, 2 althe Caleutta Municipal Corporation (Second Amendment) Act, 1989 (West
Ben. Act XXX ol 1989).




LIX of 1980.]

The Kotkata Municipal Corporation Act, 1980.

(Part I —Constitution and Government.—Chaprer V.—Election

54,
55.

56.
ibid.]

57,
58.
59,
60.

6l.

of Counciliors.—A. Preparation of electoral roll
and qualifications of electors and Councillors, etc.—
Sections 54-61.)
(Conditions of registration.—Omntirted, ihid.]

[Meaning of ordinarily resident,—Omitied, 1bid.]

[Preparatian, revision and correction of electoral roll.—Omitied,

[Appeal —Omitted, ibid.)

[Bar to jurisdiction of civil courl.—Omitled, ibid.}
[Making false declaration.— Omitied, ibid)
[Qualifications for election ay Councillor.—Oniitted, ibid.]

(1) A person shall not be qualified > * * * for being a member

of any commitieé of the Corporation il he—

(a) has been adjudged by a competent court Lo be of unsound
mind; or

{b) has voluntarily acquired the citizenship of u foreign State;
or

{c) is under twenly-one years of age; or

{d) is an undischarged insolvent; or

(e) being a dischurged insolvent has not obtained from the court
a centificate that his inselvency was caused by misfortune
without any misconduct on his part; or

(F) holds an office of profit under the Corperation or is a plumber
or a building architect or a building surveyor licensed under
this Act; or

(g) isthe Chairman or a member or an officer or employec of the
Municipal Service Commission; or

-(h) is the Chairman or a member of the Municipal Assessmenl

Tribunal Constituted under sectian 189; or

(i) is the Chairman or an Assessar of a Tribunal Canstituted
under section 415 for hearing appeals as pravided in this Act;
or

'Thr:_ worls, jp the macginal note, “Councillor or Aldeoman or” were omitted by s,
4{6)(d)(3) of the West Hengal Municipal Corporation Laws (Third Amendment) Act, 1994
(West Ben. Act XXX VI ol [994),

. “The wards "forbeing clected a Coungilloror Alderman or™ were omitied by 5. 4(6)(d)(ii},

ihid,
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{Part I

The Kolkata Municipal Corporation Act, 1950,

[West Benr. Act

-—Constituiion and Government.—Chapter V.—Election

of Conncillors.—A. Preparaiion of electaral roil
and gudalifications of electors and Conncillors, etc.—

G

(k)

(0

(m)

()

(o)

(P

Section 61.)

is the President of the Tribunal of the Board of Trustees for
the Improvement ol 'fKolkata) oran Assessor of that Tribunal
or a Judge of the Court of Small Causes of '[Kolkata| or a
Municipal Magistrale, or is acting in any of those capacities:
or
has, directly or indirectly, by himsell' ar by his partner or
employer or any employce, any share or inlerest in any
contract or employment with, by, or on behalf of the
Corporalion; or
fails to pay any arrears of any kind due by him, otherwise than
as a lrustee or an execulor, to the Corporalion within three
months afler a special notice in this behall has been served
upon him; or '
has not paid any swin cerlified by the audilors to be due [rom
him in u certificate which has nol been set aside under Lhis
Act, or, if such certificate bas been modified, has not paid the
sum shown 1o be due from hini in the modihed cerlilicate; or
has been convicied by any courl and sentenced to imprison-
ment for an effence involving morul Wirpilude and punishable
with imprisonment lor b period of not less than six months;
or :
has been convicted by any caurt of an offence under
Chapler IXA of the indian Penal Code, punishable with
imprisonment or has been found in a proceeding under
section73 of this Act lo have committed a corrupt practice
within the meaning of this Act; or
being a candidate for election as Councillor under ihis Act ar
an eleclion agent of such candidaie has Failed 1o lodge any
preseribed return of eleclion expenses or has Jodged a return
which is found, either by the Chiel Judge of the Courl of
Small Cause of }[Kolkata) in a proceeding under section 75
of this Acl or by a Judicial Magistrate in a proceeding, to be
false in any material particular;

Provided that—

(i) the disqualification under clause (e) shall cease at the
end of six years alter discharge;

(i) the disquahifications under clause (n) shall ccase at the
end of six years afler the expiry of the period of
imprisonment;

(iiiy the disqualification under clause (o) shall cease at the
end of six ycars alier the date of conviction or linding,
as the case may be;

'See foot-nowe 2 on page 573, anfe.

45 af 1860,
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LIX of 1980.]

(Part Il.—Constintion and Government.—Chapter V.—Election
of Cowncitiors.—A. Preparation of elecroral roll
and qualifications of electors and Councillors, erc.—
Section 61A.)

(iv) (he disqualification under clause (p) shall cease at the
end of six ycurs aller the date ol the election Lo which the
return of the election expenses referred to in the said
clause relates.

Explanation.—Far the purpose of clause (iii) of the proviso, the date
of conviclion shall be deemed 1o be the date on which the period of
limitation [or an appeal from the order of conviclion expires or where an
appeal or anapplicalion forrevision has been preferred or made against the
order of conviction, the date on which the appeal or the application for
revision is inally disposed of.

(2} Any disqualification mentioned in clauses (my), (n), (o) and (p) of
sub-section (1) may be removed by Lhe Stale Government by an order made
in this behalf,

'61A. (1) Notwithstanding anything to the conlrary contained in this
Act or in any other law for the time being in force, such competent
authority [or the Corporation as may be appointed by the State Government
by notification in this behalf {(hereinafter referred 16 in this seclion as the
compelent authorily), may, subject 1o the other provisions ol this section,
declare, forreasons to be recorded in wriling, a Councillor lobe disqualified
for being a Councillor thereof, if—

(a) he is an elected Councillor sel up by a recognised political
parly and has—
(i) voluntarily given up his membership of such recognised
polilical party, or
*(1A) joined another recognised political party, or
(i1) exercised the voling right contrary 1o the manner of

voling ol the majority of the Councillors who are the-

members.of such recognised political parly in the
Corporation, cr
(b) [he is un clecled Councillor not set up by a recognise]
political party] and he has joined a recognised political party
on the expiry of six months from the daie of eleclion:
Provided thal the competent authority shall not declare any
Councillor lo be disqualified under this section without
giving losuch Councillorareasonable opportunity to represent
his case and, to be heard in person:

'Seetion 61A was inserted by s, 5(2) af the Caloutta Municipal Corporation
(Amendment) Act, 1997 (West Ben. Act XX V1ol 1997).

*Sub-clause (iA) was inseried by 5. 3(1}a) of the Calcutta Municipal Corportion
{Amendment) Act, 2000 (West Ben. Act X X1 of 2000).

*The words wilhin the square brackels were substituted for the words “he is an clected
Councillor sct up by a recognised political party™ by 5. 3(1){(bI). ibid.
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The Kolkata Municipal Corporation Act, 1980,
[West Ben. Act

{Part I —Constitution and Government.—Chapter V.—Election
of Councillors.—A. Preparation of electoral roll
and qualifications of elecrors and Councillors, etc.—
Section 61A.)

Provided Turther that an elected Councillor '{referred to
in sub-clawse (iA), or sub-clause (i), of clause (a)] shall not,
on the competent authority being satisfied in this behalf, be
declared to be disqualifted, if—

{(a) the aclion of such Councillor was taken on obtaining
priorpermission of, or was conducted by, such recognised
political pary, or

(b) suchCouncillorclaims thathe and any other Ceuncillors,
who are the members, of such recognised political party,
conslitule in the Corporation a group representing a
faction consisting of not less than one-third of the total
number of Councillors setup by such recognised political
party in the Corporation and that all the Councillors
constituting such group have voluntarily given up their
membership of such recognised political part, or

{c) the former recognised political party of the Councillor
merges with another recognised political party. and he
claims that he and the other members of his former
recognised polilical party—

(i) have become members of such other recognised
political party or of anew recognised political party
formed out of merger, as the case may be, or

(ii) have not accepted the merger, and from the time of

' such merger, he and such other Councillors
constiluting not less than one-third of the total
number of Councillors set up by the former
recognised political party in the Corporation, have
opted to remain members of the former recognised
political party or have formed a new recognised
political party.

{2) On being declared 10 be disqualified under sub-section (1), a
Councillor shall, subject to the provisions of sub-section (12), stand
removed [rom the Corporalion from the date of such declaration.

{3) As soon as may be within one month Irom the date of the first
meeling of the Corporation or within one month [rom the date on which
ihis section comes inlo force, as the case may be, the elecied Councillors

'"The wards, fipures, leirers and brackeis within the square bruckets were substitied for
the words, figures, leiter and brackets “relerved 10 in sub-clause (ii) ol ¢lause (a)” by
5. 3(1Xb)(3i) of the Colcunia Municipat Corporatian {Amendment) Act, 2000 (Wesl Ben.
Act XX of 2000).
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LIX of 1980.]

{Part II—Constitution and Govermment.—Chapter V.—Elecrion
of Councillors.—A, Prepuration of clecioral roll
and qualifications of electors and Cowncillors, ete.—
Section 61A.)

sel up by the recognised political partics shall, by adopling a resolution,
select one Councillor from zmongst themselves to be the Leader and such
Leader shall, wilhin filteen days from the date of such selection, furnish
10 the competent aulhorily referred to in sub-section (1)—

(i) acopy ol the resolution,

(ii) a signed stalement conlaining lhe names, addresses and
constiluencies of himself and other Councillors set up by
such recognised polilical party, and

(iii) a copy of a sct of rules and regulations, if any, by whatever
name called, of such recognised political party:

Provided that an office-bearer may also hold the office of
the Leader:

Provided further that the compelent authority shall not
refuse toaccepl, arto rely on, the documents [urnished by the
Leader merely on the ground that the resolution selecting the
Leader was not adopled within one month from the date ol the
first meeting of the Corporation or within one month from the
date on which this seclion comes into [orce, as the case may
be, or that the documents as aloresaid were not furnished to
him within fifteen days from the date of such selection.

(4) Where there is only one elected Councillor setup by arecognised
political party in a Corporation, he shall lurnish the documents referred 1o
in sub-section (3) in relalion @ himsell:

Provided that in the event of any increase in the number of Councillors
who are the members of such recognised politiczl party, the provisions of
sub-section (3) shall apply as il the [irst meeting of the Corporalion was
held or this section came inla (orce, as the case may be, on the date an
which such increase ook place.

(3) A Councillor not belonging (o any recognised political party shall
furnish a statement to 1hat effect to the competent authority within one
month fram the date of the first meeting of the Corporation.

(6) In the event of any change of the information fumihed under sub-
section (3), sub-section {(4) or sub-section (3), the Leader or the Councillor,
as the case may be, shall, as soon as may be within fifteen days from the
date of such change, furnish in writing such change of information 1o the
competent authority.

(7} The Leader referred Lo in sub-section (3), who is 2 member of a
recognised political party, may al any lime file a petilion endorsed by the
General Secretary, or, ifthere is no General Secretary, (he Secretary. of the
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[West Ben. Act

(Part H.—Constitetion and Government-—Chapier V.—Election
of Councillors.—A. Preparation of elecioral roll
and gualifications of electors and Councillors, etc.—
Section 6IA.)

district unil of such recognised political party Lo the compelent authority,
stating thai—

(a) one or more Councillors who are the members of such
recognised poliiical party have—

(i) voluntarily given up his or their membership of such
recognised political party, or
YiA) foined another recognised political party, ar

(i) haveexercised the voling right contrary to the manner of
vating ol the majority of the Councillors set up by such
recognised pelitical party in the Corporatian, or

(b) the Councillor referred to in sub-scetion (4) has volunlarily
given up his membership of the recognised pelitical party that
set him up, or ’

(c) the Councillor referred to in sub-seclion (5) has joined a
recogmsed political party on the expiry of six months [rom
the dale of election, and that such Ceuncillor or Councillors
should be declared to be disqualified urder sub-section (1)
and should be removed from the Corporation,

(8) Every petition referred (o in sub-section (7)—

(a) shall contain a concise stalement of the material facts on
which the petitioner relies, and

{b) shall be accompanied by copics of the documentary evidence,
il any, on which the petitionerrelies and, where the petitioner
relies on any information furnished (o him by any person or
persons, a slatement conlaining the names and addresses of
such person or persons and the gist of such informalion as
furmished by such person or each of such persens.

(9) On receipt of the petition referred 1o in sub-section (7), the
competent aulharity shall, os soan as possible within six weeks from Lhe
date of the receipts of such petition, proceed to make an enquiry 10 satisfy
himself, among others, s to—

{a) the common decision in regard w the manner of voling Lo he
exercised by thg majority of the Councillors set up by the
recognised political party, and

(b) wheiher the Counciller or Councillors, against whom such
petilion is filed, exercised the voling right in 2 meeting of the
Corporation contrary (o such manner of vating.

1Sub-clause (JA) was inscricd by 5. X2) of the Calcuna Municipal Carporation
(Ameadment} Act, 200 (West Ben. Act XX o 2000).
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LIX of 1980.]

{Part IL.—Consriition and Govermment.—Chapter V.—Election
of Councillors.—A. Preparation of elecioral roll
and qualifications of electors and Councillors, ete.—
Section 61A.)

(10) For the purpose of enquiry under sub-section {(9), the competent
authority mity summon such members of the recognised polilical party or
other persens, and may require such signed stalement from, and produclion
of such documents and records by, the members or olher persons as
aforesaid, as he may deem necessary.

(11} Assoan as possible within eight weeks from (he date of receipt of
the petition referred to in sub-section (7), the compelent authority shall, in
consideration of the slalements, documents and records belore it,—

(a) reject the petition, or

{b) admil the petition wholly or in part and declare any member
ormembersol suchrecognised political parly to be disqualilied
under sub-section (1) for being Councillor or Councillors of
the Corporation.

(12) Any Councillor declared disqualified under sub-section (1) or the
Leader of the recognrised political party referred 10 in sub-section (7)), if
aggrieved by the decision of the competent autherity, may, within thirty
days from the date of the order, appeal o such auwthority as the State
Government may appoint jn this behalf and, thercupon, the authority so
appointed may siay the operation ef the order till the disposal of the appeal
and may, after giving nolice of the appeal ta the compelent authority, and
after giving the appeliant and the opposite paniies and opportunily of being
heard, setaside orconfirm the order ardeclare any Councilloror Councillors
to be disqualified under, and in accordance with the provisions of, sub-
section (1) and, upon such declaration, the Councillor or Councillors shall
stand removed from the Corporation.

(13} Theorder passed by the authority referred toin sub-section (12)on
the appeal shall be final.

(14) Notwithstanding anything lo Lhe contrary conlained in this Act or
in any other law for the tme being in force, no courl shall have any
jurisdiction in respect of any maltter arising out of a Councillor beiag
declared 1o be disqualified vnder sub-section (1) for being a Councillor.

Explanation.—For the purposes of this section, an elected Councillor
shall be deemed 10 be set up by a recognised polilical party il he has
coniesled election with the symbol reserved for such recognised political
party or if he has contested election with a free symbol and joins a
recognised political parly and furnishes u declaration 1o that elfect to the
competent authorily before the expiry of six months from the date of

mlariiam
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618 The Kolkata Municipal Corporation Act, 1980,
[West Ben, Act

(Pari [L.—Canstitition and Government.—Chapier V.—Election
of Councillors.—B. Elections.—
Sections 62-78.)

= B. Elections

62, [Nomination of candidates—Omitied by 5. 4(6)(e) of the West
Bengal Municipal Corporarion Laws (Third Amendinent) Act, 1994 ( West
Ben. Act XXXVI of 1994).]

63. [Deposit of fees and withdrawal of candidatiure.—Omitted, ibid.]

64. [Uncontested election.—Omitted, ibid |

65. [Procedure at election.—Omitted, ibid.]

66. [Siate Governmeni to make rules regarding the conduct of
election.—Omiried, ibid ]

67. [Disqualification for being elecrion agent.—Ontitted, ihid. ]

68. [Revocation of Appointment of election agent.—Omitted, ibid.)
69. [Rernum of election expenses.—Omiiied, ibid.]

70. [Accowus of election agents.—Omitted, 1bid.]

7. [Casual vacancy caused by failiire to elect a person.—QOmitied,
ibid.]

72, [Adjourmuneni of poll in emergencies.—QOmitted, ibid.)

73. [Freshpollinrhe case ofluss, ete. of ballot boxes.—Omiitted, ibid.
T4. [Election of Aldermen.—Omitred, ibid.}

75.  [Elecrion petitions.—Cmitied, ibid.]

76.  [Enquiry by Chief Judge.—Omitted, ibid.}

77. (Grounds for declaring elecn'ml_rol be void —Owitred, ibid.)

78. [Dispute as to the validisy of election of Aldermen—Omitted,
ibid.]



The Kolkata Municipal Corporation Act, 1980.

LIX of 1980.]

(Part I1.—Constintion and Government.—Chapter V.—Election
of Conncitlors—C. Dispute as to validity of
election.—Sections 79-82.)

C. Dispute as to validity of election

79. Every person whoisa Councillor ** * * shall, before taking his seat
at a meeting of the Corporation, make and subscribe before a person 1o be
nominaled by the Stale Government in this behalf ar oath or affirmaticn
of his aliegiance 1o the Constitution of India in the following [rom:—

LA B. beinga Counciller™ * * of the *[Kolkata] Municipal
Corpaoration, do solemnly swear/salemnly afficm that I will
bear true faith and allegiance 1o the Constitution of India as
by law established and that 1 will faithfully discharge the
duties upon which I am about 1o enter.

80. If any difficully arises as to the preparalion, publication or
revision of the first elecwroral roll for election of Councillors (o the

Corporation or the holding of the first general election alter the.

commencement of this Act, the State Government may by order authorise
any matler or thing to be done which appears to it io be necessary for the
proper preparaiion, publication or revision of such roll, or for Lhe proper
holding of the election,

81. (1) Subject to the provisions of seclicn 83, a Councillor shall
hold office for a term of five years from the date appointed for the first
meeting of the Corporation under section 95 and no longer.

(2) A Councillor ™ * * may, at any time, by giving notice in writing
10 the Chairman, resign his office and such resignation shall take effect
from such date as may be specified in the notice or, if no such date is
specilied, from the date of its receipt by the Chairman.

82, [Effect of subsequent disabilities.—Omitted by 5. #6)(h) of the
West Bengal Municipal Corparation Laws (Third Amendmens) Acr, 1994
(West Ben. Act XXXVI of 1994).]

"The words, in the marginal note, "and Aldermen” were omited by s. 4(6)(0){) of the
Wesl Bengol Municipal Corperation Laws (Third Amendment) Act, 1994 (West Ben, Acl
KAXV]of 19949).

*The words "or an Alderman™ were amitled by s. 4(6)(1)(i1), ibid.

*The words "/an Alderman™ were omitied by s. 4(6)(0Kiid), ibid.

*See Jool-note 2 on page 573, ante.

The words, in the masginal note, “and Aldermen’ were amilted by 5, 4(GX(g)H), ibid.

*Sub-seclion {1) was substilsied for the oniginal sub-section by 5. 4(6)(g){ii), ibid.

*The words “or an Alderman” were omiited by s, H6)e)iii). ibid.
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The Kolkenia Municipal Corporation Aci, 1980.

[West Ben. Act

(Part [L—Consritution and Governmeni.—Chapter V.—Election
of Counciliors.—C. Dispite us to validity of
election.—Section 83.-—D. Reguisitioning of property for
election purposes.—Sections 84-92.)

'‘83. (1) When the seat of an clecled member becomes vacant or is
declared vacant or his election to the Corporationis declared veid, the State
Eleclion Commission shall by notification call upen the conslituency from
which he was elected 10 the Corporation, Lo elect a person for the purpose
of filling the vacancy caused by the rensonr of the seat as aloresaid
becomning vacant or being declared vacant or his election as aforesaid
being declared void, as the case may be, before such date as may be
specificd in the notification, and the provisions of any law Lhat the Stste
Legislalure muy make wilh respect o all matters relating (o, or in
connection with, elections Lo the Municipalities, shall, as lar as may be,
apply 1o such election.

(2) A person so elected shall, subject 1o Lhe other provisions ol this
Acl. hold office lor the unexpired portion of the lerm of office of his
predecessor,

Explanation.—The word “Municipality” shall have the meaning
assigned to il in clause (e) of section 243p of the Constitution of India.

D. Reguisitioning of property for election purposes

84. [General election.—Omitted by s. 4(6)(j) of the West Bengal
Municipal Corporation Laws (Third Amendment) Act, 1994 (Wesr Hen,
Acr XXXVI of 1994).]

85. [Requisitioning of premises, vehicles, etc. for election purposes.—
Omitted, ibid.]

86. [Paymuent of compensation,.—Omitied, ibid,)
87. [Pawer to obtain information.—Omitted, ibid.]

88. ([Powers of entry inte and inspection of premises, etc.—Omined,
ibid.]

89. [Evicrion from requisitioned premises.—Oniitted, ibid.]
90. [Release of premises from requisition.—Omitted, ibid.]

91. [Delegation of functions of the State Governmenr with regard to
requisitioning.—Omitted, ibid.]

92. [Penaltyforcontravention of any orderregarding requisisioning.—
Ontitred, ibid.)

'Scation 83 was substituted for the ariginal section by s. 4(6)(i) of the West Bengal
Municipal Corporation Laws (Third Amendment) Act. 1994 (West Ben, Act XXXVI of
1994}, Prior to this substiltion the word "Councillors™ was substiluled for the ward
“members"”insub-seciion (1) aforiginal section by s. 5 ol'the Calcutta Municipal Corporatian
{Amendmeni) Act, 1988 (Wesl Ben, Act XX1 of 1483}



The Kolkata Municipal Corporation Act. 1980.

LIX nf 1980.]

{Part HH—Constitution and Governmen.—Chapter VI.—Conduct
af Business.—A. Transuction of Business by the Corporation.—
Secrions 93-96.)

CHAPTER VI
Conducl of Business

A. Trausaction of Business by the Corporation

93. (1) The Chairman shall a1 the beginning of each calendar year
nominate from amongst the etected members of the Corporation a panel of
not more than three presiding officers and specify a sequence in which any
one of them may preside over the meetings of the Corporation in the
absence ol the Chairman.

(2) A membernominaled under sub-section (1) shall hoid office until
a new panel of presiding olficers is nominaled.

94, (1) The Corporation shall ineel not less thar once in every month
for the transaction of business.

(2) The Chairman may, whenever he thinks fit, and shall, upon a
requisition in writing by nat less than tweaty clected members of the
Corporation convene 1 meeting of the Corporation.

(3) Any meeting may be adjourned unlil the next or any subsegquent
date, and an adjourned meeting may be further adjourned in the like
manner.

95. The first mecting of the Carporation afler a general election shall
be held as early as possible afler the publication [therecf] and shall be
convened by the Municipal Secretary. :

96. A list of business 1o be transacled at every meeting of the
Corporalion except at an adjourned meeting shall be sent to the registered
address of each member of the Corporation at lesst seventy-two hours
before the time fixed for such meeting; and no business shall be brought
belore, or transacled al, any meeting olher than the business of which
notice has been so given;

Provided Lthat any member of the Corporation may send or deliver to
the Municipal Secretary nolice of any resolotion so as Lo reach him at [east
forty-cight hours before the time fixed for the meeting and the Municipal
Secrelary shall with all possible despatch take steps 1o circulale such
resolution to every member of the Corporation in such manrer as he may
think fit.

Explanation.—In this seclion, “registered address™ means the address
for the time being entercd in the register of addresses of members of the
Corporation to be maiatained by the Municipal Secretary.

"The word within the square brackets was substituted for the words and figures “of the
clection of Alderman under scction 74 by s. 4(7) of the West Benga! Municipal Corporation
Laws fThint Amendmem) Act, 1994 {Wesl Ben, Act XXXVl 19943,
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The Kolkata Municipal Corparation Act, 1980.

[West Ben. Act

{(Part H—Constitution and Government.—Chapter VI.—Conduct
of Business—A. Transaction of Business by rhe Corporation.—
Sections 97, 98.)

97. {1} The quorum necessary [or the Lransaclion of business al a
meeting of the Corporation shall be one-filth of the 1o1al number of
members of the Corperation.

{2) Il at any time during a mecting of the Corporation there is no
quorum, il shall be the duty of the person presiding over such meeting
either to adjourn the meeting or to suspend the meeting unlil there is a
quorum.

(3} Where a meeting has been adjourned under sub-section (2), the
business which would have been brought before such meeling shall be
brought before, and may be transacied at, an adjourned meeting and no
quorum shall be necessary for such an adioumed meeting.

(4) All maliers required to be decided at a meeting of the Corporation
shall, save as otherwise provided in this Act, be delermiined by a majority
of voles of the members of the Corporation present and voting.

(5) The voting shall be by show of hands provided thar ihe Corpora-
tion may, subject to such regulation as may be made by it, resolve that any
question or class of questions shill be decided by secrert ballot.

(6) Alany meeting of the Corporation, unless a poll is demanded by
at least live members of the Corporation, a declasation by the Presiding
Officer of such meeling that a resolution has been carried or lost in such
meeting, and an entry 1o that effect in the minutes of the proceedings of
such meeting shall, for the purpose of Lthis Aci, be conclusive evidence of
the lact that such resolution has been carried or losl, as the case may be.

(7) If o any meeting of the Corporation a poll is demanded on a
resolution before it, the votes of all the members of the Corporation present
who desire to voie shall be taken under the direction of the Presiding
Olficer of such meeling who shall declare such resolution to have been
carried or lost, as the case may be, in accordance with the result of such
poll.

98. (1) The Chairman or, in his absence, a member of the panel of
Presiding Officers nominated under seclion 93 shall preside at every
meeting ol the Corporation:

Provided (hat when a meeting is held to consider a motian for the
removal ol the Chairman, the Chairman shall not preside at such meeting-

(2) Inthe absence of the Chairman and all members of the panel of the
Presiding Officers as aforesaid from a meeling of the Carporation, the
elected members present shall elect from amongstthemselves one member
lo preside over the meeting.

(3) The Chairman or the person presiding over a meeling of the
Corporation shall have and exercise only a casting vole in all cases of
equality of voltes.



The Kolkata Municipal Corporation Act, 1980.

LIX of 1980.]

(Part II.—Constitution and Government.—Chapter VI.—Conduct
of Business.—A. Transaction of Business by the Corporation.—
Sections 99, 100.)

99. Nowwithstanding anything contained in seclion 98,—

(a) at the first meeting lor the clection of the Mayor and the
Chairman or at any other meeling [or the election of the
Chairman, the Stale Governmenlt shall nominate an clecled
member of the Corporation, who is not a candidate for such
election, to preside over the meeling;

{b} il during the election of the Mayor or the Chairman, as the
case may be, il apprears thal there is an equality of voles
between any candidates at such election and the addition of
a vole would entitle one of such candidales to be elected as
Mayor or Chairman, as the case may be, then, the person
presiding over the mecting shall decide between such
candidates by lol 1a be drawn in their presence and in such
manner as he may determine and the candidate on whom the
lot falls shall be deemed to have received an addilional vote.

100. (1) The Presiding Officer of a meeting of the Carporation shall
preserve order thereal and shall have all the powers necessary for the
purpose of preserving such order.

(2) The Presiding Officer of a meeting may direct any Councillor
* x * whose conducl is in his opinion grassly disarderly, (o withdraw
immediately from the meeting, and every Councillar ** * * so directed
shall do so forthwith and shall absent himself during the remainder of the
meenng.

(3) IFany Councillor** * * is ordered to withdraw a second lime, lhe
Presiding Officer may warn such Counciller * # * of the action that may
be taken under 1his sub-section and may suspend such Councillor ** * *
from attending the meetings of the Corporation for any period not
exceeding sixly days and the Councillor ** * * <o suspended shall absent
himsell accordingly:

* Provided that the Chairman may at any time decide that such suspension
be terminated:

Provided [urther that a Councillor ** * * shall nol, so long as he is
debarred from attending any meeting of the Corparation, aliend any
meeling of any committee of the Corporation.

(4) In the case of grave disorder arising in a mecling, the presiding
officer may, if he thinks necessary so ta do, adjourn the meeting to a date
specified by him, :

'The words, in the marginal nole, “and Alderman™ were omitled by s. 4(8)(a) af Lhe West
Bengal Municipal Corporation Laws (Third Amendment) Ael, 1994 (Wesl Ben. Act XXXV1
of 1994).

*The words “or Alderman” were omilled by s, 4(8)(b), tbid.

¥The words “or Aldcrman" were omitted by s. 4(8)(c)(1), ibid.
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The Kolkata Municipal Corporation Act, 1980.

[West Ben, Act

{Part IL.—Constintion and Government.—Chapter VI—Conduct
af Business.—A. Transacrion of Business by the Corporation.—
Sections 101, 102.)

101. (1} If a member of the Corporation has any pecuniary interest,
director indirect, inany contract or proposed contract with oremployment
under or other maiter cancerning the Corperation and is present al a
meeting of the Corperation ar ol a commitlee (hereof at which such
contracl or employment or other malter is the subject of considertion, he
shall, as soon as practicable after the commencement of such meeling,
disclose the facl, and shall not take part in the consideratian or discussion
of or vole on any queslion with respect 1o such contract or employment or
other maltec:

Provided that the provisions of this section shall not apply to a member
having inlerest as a rale-payer or an inhabitant of '[Kolkata] or a consumer
of water or having an interesl in any malter relaling (o any civic service 1o
the public.

(2} Forthe purpase of this section a member shall be treated as having
indirecily a pecuniary interestin a contract oremployment or olther matter,
if he or his nominee is a member o any company or other bady with which
the contract is made or is proposed ta be made or which has a direct
pecuniary interest in the employment or other matterunder consideralion,
orifheis a partner in a firm with which, or is inemployment undera person
with whom, the contracl is made or is proposed to be made, or if such firmn
or person has a direct pecuniary inlerest in the employment ac ather matler
under consideration:

Provided that—

{i) the provisions of this sub-section shall nolapply to a member
wha is a member of, or is in employment under, any public
body;

(i) a member shall not, by reason of his membership of a
Company or other body, be treated as having any pecuniary
interest in such company or olher bady if he has na beneficial
interestin any shares or slock of such company or other body.

(3) Inthe case of a member who is married and lives with his spouse,
the interest of one shall be deemed for the purpose of this section 10 be the
interest of the other.

Explanation.—For \he purposes of this section and section 102,
“company” shall mean any body corporate and shall include a firm or other
associalion of individuals,

102. (1) A Councillor ** * * may give 1o the Municipal Secrelary a
notice lothe effect that be or his spouse isa member of a specified company
oris a partner in a firm or is in the employment under a specified person,

'Sve foot-nole 2 on page 573, anre.
“The words “or an Alderman™ were omilied by &, 4(9)(a) of the WesL Bengal Municipal
Comoration Laws (Third Amendment) Act. 1004 {Wea Ren Acl XXXV nf 1994



The Kolkata Municipal Corporation Act, 1980.

LIX of 1980.]

{ Part II—Constiturion and Government.—Chapier VI—Conduct
af Business.—A, Transaction of Business by the Corporation.—
Sections 103-105.)

and if any contract is made or is proposed ta be made with such company
or firm or person, such notice shall, unless and until it is withdrawn, be
deemed to be a sufficient disclosure ol his interest in such contract or
proposed contract which may be the subject of consideration at a meeling
of the Corporation after the daie of the notice,

(2) The Municipal Sccretary shall record in a book to be kept for the
purpose parliculars olany disclosure made under sub-section (1) of section
101 and of any nelice given under sub-section (1) of this seclion and the
book shall be open at all reasonable hours for the inspection of any
Councillor ™ * *,

103. (1)} Every meeting shall be open to the public, unless a majorily
of the members of the Corporation present at the meeling decide by a
resolution, which shall be put by the Presiding Officer cither on his own
motion ar at the request of any such member without previous discussion,
that any enquiry or deliberalion pending before the Corporation shali be
held in private,

(2) TheCorporation may make regulations providing lorthe admission
of strangers to its meeting and forthe removal by force, if necessary, ol any
stranger [or interrupting or disturbing the proceedings of the meeting.

104. The Municipal Commissioner or any alher olficer of the
Corporalion authorised by him in writing in this behall may sitend any
meeling of the Corporation or any of ils commiltees.

105. (1) A Cauncillor ** * * may, subject 10 the provisions of sub-
seclion (2}, ask the Mayor-in-Council questions on any matter relaling 10
ihe adminisiration of the Corporation er the municipal govenment of
‘[Kolkata] and all such questions shall be addressed 1o the Mayor-in-
Council and shall be answered either by the Mayoror by any other member
af the Mayor-in-Council.

"The words “or Alderman™ were sminted by 5. 4(9)(b), of the West Bengal Municipal
Compuration Laws {Third Amendment) Act, 1993 (West Ben. Act XXX VI ol 1993),

“The words, in the marginal notw, “and Aldcrmien™ were omitied by s. 4{00)n), ifid

*The words "ot an Alderman™ were omitled by s, 4(10)(b), ibid.

*See loor-nose 2 on page 573, ante.

625

Meeting 1o
be ordinunly
open Lo
public.

Right af
Municipal
Commis-
sioner and
othgr
officers ta
alrend
meeling af
Compiration
and
commillecs,
¢IC.

Rizht of
Councillor
e aa o .'L‘ik
yoestions.,



624 The Kolkata Municipal Corporation Act, 1980,
[West Ben. Act

{Part IL—Constitetion and Government.—Chapter Vi—Conduct
of Business.—A. Transaciion of Business by the Corporation —
Section 105.)

& (2} The right to ask a question shall be governed by Lhe following
condilions, namely:—
(a) notlessthansevenworking days’ noticein writing specifying
the question shall be given 1o the Municipal Sceretary;
(b} no question shall—
(i) bringin any name or statement not strictly necessary
to make the question intelligible,
(ii) containarguments, ironical ¢xpressions, imputations,
epithets or defamatory statements,
(iii) ask for an expression of apinion or the solulion of a
hypothelical propositiot,
(iv) ask 25tolhe characleror conduct ol any person except
in his official or public capacity,
{v) relale 1o a maler which is not primarily the concern of
the Corporalion,
(vi) make or imply a charge of a personal character,
(vii) raise queslions of policy Loo large to be deall with
within the limits of an answer te a question,
(viii) repeat in substance questions already answered or o
which an answer has been refused,
(ix) ask for information on lrivial malers,
(x) ordinarily ask for information on matters of pasl
histary,
(x1} ask forinformalion set forih in accessible documents
or in ordinary works of reference,
(xii) raise matiers under the control of bodies or persons not
primarily responsible (o the Corporation,
(xiii) ask forany infJormation on any matter which is under
adjudication by a court of law.
(3) The Presiding Officer shall disallow any question which is, in his
opinion, in contravention of the provisions of sub-section (2).

(4) Ifanydoubtarises whelherany queslionisorisnotin contravention
of the provisions of sub-section {2), the matler shall be decided by the
Presiding Officer, whose decision shall be final,

(5) TheMayororany other member of the Mayor-in-Council shall not
be bound to answer a question if it asks for information which has been
communicated to him or to the Mayor-in-Council in confidence or if, in his
opinion, it cannol be answered withoul prejudice to the public inleresl.

(6} Unless otherwise direcied by the Presiding Officer of the mecling,
every question shall be answered at a meeting of the Corporation.
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The Kolkata Mwnicipal Corporation Act, 1980, 627

LIX of 1980.]

(Part Il.—Constirtion and Government.—Chapter VI.—Conduct
of Business.—A. Transuction of Business by the Corporarion—
Sections 106, 107.—B. Minutes and proceedings.—Seciion 108.)

106. (1) Any Councillor ** * * may pive notice of raising discussion  Discussion

i i = TeTeTt P an urgent
on a matter ol urgent public importance 1o the Municipal Secretary puh]iE
specifying clearly the malter to be raised. matters,

(2) Such police supported by the signatures of al least two other
elected members shall reach the Municipal Secretary at least forty-eight
hours before the dale on which suchdiscussion is sought and the Municipal
Secrelary shall immediately place it before the Chairman or in his absence,
any member of the panel of Presiding Officers and circulate the same
among Lhe members in such manner as he may think {it.

{3) The Chairman or, in his absence, any member of the panel of
Presiding Officers may admit for discussion such notice or notices as may
appear 10 him to be of sullicient Imporlance and allow such time for
discussion us he may consider appropriate,

{4) There will be no formal resolulion nor voting.

107, (1) Any Councillor ** * * may ask for slalemenl from the Asking for
Mayor-in-Council on an urgent matter retating to the administration of the ?:21:]"‘hﬁj;m
Corporalion or the muaicipal government of Y[ Kolkata] by giving anotice  in-Coundil. .
10 Lhe Municipal Secretary at least one hour belore the commencement of |
the siiting on any day. i

(2) TheMayororamember of the Mayor-in-Council may either make
a brief statement on the same day or 1x a date for the same.

(3) Notmore than two such matlers shall be raised at Ihe same sitling,
and in Lhe event of more than two malters being raised, priority shall be
given to the matters which are, in the opinion of the Chairman or, in his
absence, e member of Lthe panel of Presiding Officers, more urgent and
important. :

(4) There shall be no debale on such statement at the iime il s made.
B. Minutes and proceedings

108. (1) Minutes of each meeting of the Corporalion and acommillee  Keeping of
of the Corporation recording therein the names of the members present al g;gl“c‘:jiﬂ:_
such meeting and the proceedings of each such meeling shall be drawn up
and entered in a book Lo be kept for the purpose and shall be laid before the
next meeting of the Corporation or such comuniitee, as the case may be,
and signed al such meeting by the Presiding Officer thereof,

"The waerds "or Alderman™ were omitled by s. 4(11) ol the West Hengal Municipal
Corporation Laws {Third Amendment) Act, 1994 (Wesl Ben. Act XXX VI of 1994).

=The words "ar Alderman” were omilled by s. 4(12), jbvid.

*See foot-nele 2 on page 573, ante.




628 The Kolkara Municipal Corporation Act, 1980.
[West Ben. Acl

(Part Hl.—Constitution and Govermmnent.—Chapter VI.—Conduct
of Businesy.—B. Minutes and proceedings.—Sections 109-111.—
C. Validarion.—Section 112.)

= T % %
Circulation 109. Minules of the proceedings of each meeting of the Corporalion
ggm‘:s“;s shall be circulated ta all the members of the Corporation und shall at al)
tion of reasgnable times be available at the office of the Carporation [or inspection

niinutes and ; : enel
reports of hy any member ol the Corporation, free ol cosl, and by any olher person

proceedings.  on payment of such fee os the Corporation may determine.

Farwarding 110. (1) ThcMunicipal Secretary shall forwardto the Stale Government
‘1’;&“,':;% of copy of the minules .ol' the proceedings‘of each meeling of the
of proceed- Corporation and a Commitiee of the Corporation within a period of ten

ings to State

Government.  Yays from the date on which the minutes ol the proceedings of such

meeling are signed under section 108,

(2) The Stale Government may inany case call for a capy or copies of
any or all of the papers laid before Lhe Corperation or any commillee of the
Corporation and thereupon the Municipal Secretary shall forward to Lhe
State Government a copy or copies of such paper or papers.

(33 The Municipal Secrelary shall farwird to 1the State Government,
ax soan as may be after the expiry of the period referred to in sub-section

(1), a copy of the procecdings of the meetings ol the Corporatian and a
committee of the Carporation.

Rules relut- 111, The State Governinent may, by rules, provide for such matters,
::,gmlf:m of not provided in this Acl, relating to the conduct of business of the
b?sli]ncss Corparation or of ils commitlees a8 it may deem necessary.
ol lthe
Corporation,
C. Validation

Validstion 112. (1) No act or proceeding of the Corperalion or any commiliee of
af acts and - e A i i
praceedings. the Corporation under this Act shall be called in question merely on the

ground of—

{2} theexislenceofany vacancy in, orany defectinthe conslitution
of, the Corporalion or any commiltee of the Corporation, ar

{b) any member of the Carporution having voled or taken part
in any proceedings in contravention ot the provisions of
section 101, or

(c) any defect or irregularity not affecting the merit of any case
to which such defects or irregularity relates.

(2) Every meeting of the Corporation or any commitlee ol the
Corporation, the minutes of the proccedings of which have been duly
signed under section 108§, shall be deemied e have been duly convened and
1o be free from any defect or irrcgularity.

'Sub-secnon (2) was omitied by 5, 4(13) of the West Bengal Municipal Corporation Lows
(Third Amendinent) Act. 19949 (WesL Ben. Act XXXV of 1994).
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LIX of 1980.]

{ Part H.—Consiitution and Govermment.—Chapier VI —
Control.—Sections 13-116.)

CHAPTER VII
Control

113. The State Government may al any time require any municipal
aulhority—
{a} to producc any record, correspondence. plan or olher
documents,
(h) to furnish any relurn, plan, cstimale, statcment, arcuunls or
statistics, and
(¢ to lurnish or obtain any report,

and thercupon such authority shall comply with such requirement.

114, The Staie Governmenl may depute any of its officers 10 inspecl
or examine any department. office, service, work or properly ol the
Corporation and Lo reporl thereon, and such ofTicer may [or the purpose
of such inspeclien or examination exercise all the powers of the State
Gavernmem under section 113,

115, 1, alier considering the records, requisitioned under section 113
ur thie report under section L4 ar sny infarmation received otherwise by
the State Government, the Stite Governmenl is ol opinion—

(a) that any action taken by a municipal authority 1s unlawlul or
irregular ar any duty imposed on such authority by or under
this Act has not heen perforned or has been performed in an
imperlect, insuificient or unsuitable manner, or

{b)y that adequate financial pravisien has not been made for the
performance of any duty under this Acl,

the Stare Government may by order require such authority Lo regularise
such unlawful or iregular action or pecform such duly or restrain such
suthority [rem 1aking such unlawful or iregular action or direct such
authority 10 make. 10 the salisiaction of the Stale Governmenl, within a
peniod specified in the order, arrangements. or financial provision. as the
ease may be. for the proper perfemmince of such duty:

Provided that the Siale Government shall, unless in its opinion (he
immediate exceution of such ordcer is necessary. before making an order
undcr this section, dive such authorily an opportunity of showing cause,
wilhin such period as may be specified by the State Government, why
such order should nol be made.

116. (i) IM'neaction has been (aken in accordance with the order under
section |15 within the period speeilied therein or if ne cause has been
shown under the proviso 1o that scelion or il Lhe cause shown uoder the
said proviso is not 1o the satishction ol the Suule Government, the State
Governmenl may make arrangements for the laking ol such action and
may direct that all expenses connected 1herewith shall be delrayed from
the Municipal Fund.
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{ Parr If.—Constitniion and Government.—Chapier VIL—
Cannrol.—Seciion 117.)

(2) Forthe purpose of sub-section (1). it shall be lawlut for the State
Government & appoint. for such period as the State Government may
think fit, any persoan considered suitable by it, who shall exercise and
peylarn, subject to such directions as the State Government may issue
from time to ume, all or any of the powers aind functions of the municipal
authorilics.

Power of 117. (1) IF, in the opinion ol the Siate Government, the Corporation
'clilg\i‘r‘;::';]um has shown ils incompetence, or has persistently made default, in the
10 ‘{dissolve]  performance of the duties or in the exercise of the functions imposed o it
the COMAR- 1y or under this Act or any other law for the time being in force, or has
exceeded or abused 115 powers, the State Governmem may by an order
published in the Official Gazerre, and siating reason therefor, declare the
Corparation 1o be incompetent or in defauly, or 1o have exceeded or abused
ils powees, as lhe casc may be, and *[dissolve) 1t for such peried nol
exceeding '[six months] as may he specified in the order.
(2) Belore making any order under sub-seetion (1).—

(a) a nolice shall be given by the State Government 1o Lhe
Corporation calling upon iL 1o subimil representation, il any.
against the proposed order within such period as mpy be
specified in the notice:

(b) onreccipt al such represcntation. if any. the State Government
shall constitule & commilice consisting of nol more than five
persons and shall forward the represeatation Lo the committee
for its consideration and report within such tume as the Slare
Governmenl may determing: and

(¢} the State Government shall consider such representation “[and
such report:]

*Provided thay natwithstanding anything contained in sub-
section (1), no order of dissolution ol the Corporation shall
be made withoul giving the Corporalion 2 reasonablc
opporiunity of being heard.

(3} The members of e Commillee referred Lo in clause (b) of sub-
section (2) shall be nominated by the State Government.

IThe word within the square brackelts. in the manginal note. was subsiivted for the word
Usupersede™ by s, 413y of the West Bengal Municipal Corporation Luaws (Third
Apwnilment) Act, 1999 {West Ben. Act XXXV ol 19949)

‘The werd within the square bruckels was substituted for the word “supersede”™ hy
sodCLBYEY, ibnd,

The words withiit the syuare brackels were substituted for the words “twelve months”
by s. 4{ LK b)(iD), ibid.

"Vlhie wards within the sguate brackels seere substituied (ot the words “and such repon.”
by s. JOIG(C)i), sbid.

*Provisa was added by s, 400 Me0). fhid.
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(4) Notwithstanding anything contained in sub-section (1) or sub-
sectton (2). if, in the opinian af the Stale Government, the Mayor having
lost Lthe support of the majority of the members of the Corparation, the
Corporalicn 15 unable 1o [unclions in accordance with the provisions of
this Act, the State Government may, by an order published in the Official
Gazenre, '[dissolve] the Corporation for such period not exceeding “[six
months] s may be specified in the order.

(5) Where the Corporaticn has been dissolved under sub-section (1),
ur sub-scclion (4), an election to censtilvte the Corporation shall be
completed belere the expiry of six months [rom 1he date of its dissalution:

Provided that where the period for which the dissolved Corporation
wauld have conlinued is less Lhan six months. it shall nol be necessary to
hodel any election o constitute the Corporation for such period:

Provided further that the Corporation constituled upon the dissolution
thercol befare the expiration of the lerm of olfice under section 81 shall
continue only for the remainder of the peried for which the dissolved
Corporation would have cantinued had it not been so dissolved.

118. (1) Notwithsianding anything conlained in this Aclorin any other  Consepwences
law in Torce for the lime heing, with effect from the date of an order ?|{Jmolu:ion.|
of *|dissolution] mudec under sub-section (1) or sub-scclion (4) of
scclion [17,—

(1) all the members of the Comoration, the Mayor-tn-Council
and any conmitiee ol the Corporation constituled under
this Act. and the Mayor and the Chairman shall vacaie wheir
affices, and

{Iny all the powers and dutics which. under Ihe provisions of this
Acl or any rule or regulation made thereunder or of any law
in force for the lime being, may be excreised or performed by
the members of the Corpoeration or the Muayor-in-Cauncil or
any commillce of the Cerporation or the Mayor or the
Chairman, shall be cxercised or performed, subject 10 such
directions as the Stale Government may give from time o
ttme, by such person or persons as the State Government may
appeint in this behalf:

“The word within ‘the sguare brackets was substituted for the word “supersede” by
5 3010 of the Wesl Bengal Municipal Corpnr.nmn Laws (Third Amendinent) Act,
F994 {West Ben, Act XXX VI of 1994,

*The words within the square brackels were .‘-I.Ih.\ll[l.lll.l! for the word “twelve inonths™
by 5. LD, ibiel.

‘Sub-scction (5) was substiluted for Ihe original sub-section by s. A{1d)e). ibid.

“The word within the sguare brackeis. in the marginal note. was substituted For the word
“supersession.” by s, A013)a), ibid.

"The word within the syuare brackers was subsiinand for the word “supersession” by
8 1IN ibid,
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[West Ben. Act

{Part Hll.—Finance.— Chapier VI~ The Municipal Fund—
Section 19}

Pravided that when the Statc Government appoinis more
than one person o exercisc uny powers and perlorm any dutics
it may, by order, allocite, in such manner as it thinks I, such
powers and dutics among the persoas so appointed:

Provided further thai the State Government shall Dx the
remuneration of such person or persons, and may direct that
such remuncration shall, in each case, be paid ow of the
Municipal Fund.

(2) Forthe avoidance of doubts it is hereby declarcd that an order of
Hdissolution] made vnder sub-seclion (1) or sub-scclion (4) ol section
117 shall not cffect or unply in any way the dissolution of the Corporation
as a bady corporate.

PART IiI
Finance
CHAPTER Vill
The Municipal Fund

9. (1) There shall he a fund to be called the Municipal Fund 1o be
held by the Cormporation in trust for the purposes ol this Act and all moneys
realised or realisable under this Act and all moneys otherwisc received by
the Corporation shull be credited therelo.

~ 7(2) The Municipal Fund shall be maintained in the following six
accounts, namely—
(a) the Water-supply, Sewerage and Drainage Account,
(k) (he Read Developmenl and Maintenance Account,
(c) the Busree Scrvice Accounl,
(dy the Commercial Project Account,
(¢} Lhe Solid Waste Accoum. and
{0 the General Account which shall relate Lo all moneys received
by or on behalf of (he Corporation ather than those specified
in clause {a). clause (h). clause (¢}, cluvse (d). or clause (e).

(3) All moneys realised on different accounts relcrred te in sub-scclion
(2} shall forthwith be deposited with the Slate Bank of India or with such

"The word within the square brackets was substituwed for the word “supersession’ 'i;
s. A0 S)e) af the Wese Beagal Municipal Comioratian Laws {Third Amendment) Act. 1994
(West Ben. Act XXXIV ol J94).

*Sub-seetion (2) was substiluted for the original by 5. 7 of the Calcena Municipal
Corpormtion {Amendment) Actl. 2001 (West Ben. Act VI of 2001).
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Chaprer Vill.—The Municipal
Section 120).)

other scheduled bank as may be approved by he Stale Government in
this behalf for credit 10 the respeclive heads of accounts styled as—

(a) the Water-supply, Sewcrage and Drainage Account of the
Municipal Fund of the '[Kalkala] Municipal Corporation;

{b) the Read Development and Maintenance Account of Lhe
Municipa) Fund of the '[Kolkata] Municipal Corporation;

(¢) the Bustee Services Account of the Municipal Fund of the
'[Kolkata] Municipal Corparation;

(d) the Commercial Projeets Aceount of the Municipal Fund of
the '(Kolkala] Municipal Comporalion; and

{c) the General Accoum of the Municipal Fund of the '[Kolkata]
Municipal Corporation.

120. {1} There shall be placed 1o the credil of the Municipal Fund in - Watersupply.
" . -pr o Sewerage and
the Water-supply, Sewerage and Draimage Account Drainage
(a) an amounl equal to thirty per cent. of the amount rcaliscd on  Aceount.
account ol the *[property (ax] imposcd under section 171 other

than the amount realised from bustees; ~

{b} the money realised by the Corporalion under the provisions
of Chapter XVII. Chapter X VIl and Chapier XIX:

{¢) suchsum as nay be transferred in each year by the Corporation
from the General Account; and

(d) the amount received from the Siate Government under sub-
section (2).

(2) The Stme Government shall in each year give to the Corporation
an amuunl equal to the sum transferred by the Corporation to the
Water-supply, Sewerage and Drainage’ Accoumt under clause (¢) of sub-
scetion (1). Such amount shall include any money given by the State
Government 1o the Corporation as subvention [or a specific purpose ar
given lowards the payment of salaries and altowances, if any, of the
vfficers and employees of the Corporation referred 10 in section 14 and
section |7 in so far as their work relales to waler-supply, sewerage and
drainage.

{3} The moncy credited to the Muncipal Fund in the Water-supply,
Sewerage and Drainage Account shall, subject 1o the regulations made
in 1his behalf, be applied (or the purposes of water-supply, sewerage and
drainage.

'See foot-note 2 on page 573, anie.

*The wonls within 1he square brackets were substituted for the wirds “ronsclidated
r:lfl:" hy . 2 of the Caleutia Municipal Corporation (Amendinent) Act, 2001 {Wesi Ben. Act
VUL ol 20011
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{ Part Hl.—Finence—Chapter VIH.—The Municipal
Fund —Secrions 121, 122.)

121. (1) There shall be placed to the credit of the Municipal Fund In
the Roud Development and Mainlcnance Account—

{n) such subvention as the Staic Government may give [rom lime
10 time [rom the proceeds of the tax on moetor vehicles;

(b} feestealised on account of parking of vehicles under this Act;

(¢} anamoimt equal o twenty-five per cent, of the totat grant made
by the Swate Government 1o the Corporation under sub-section
(2) of section 12 of the Taxes on Entry of Goods inlo [ Kolkata]
Metropolitan Arca Ao, [972; and

(d) the amount received from the Statc Government under sub-
section (2).

{2) The Stie Government shall in cach year give La the Corporation
an amount which shalf include any meney given by the State Government
Lo the Corporation os subvention for a specific purpose or given towards
the payment of sakaries and allowances, o any. of the vlTicers and
emplayees ol 1he Corporation referred Lo in sechion 14 and seclion 17 in
s0 far us their work relates to road development and maintenance.

(3} The mooney credited 1o the Muonicipal Fund in the Road
Development and Maintenance Account shall, subject 1o the regzulations
made in this behall. be applied Tur the purposes of development and
maintcnance of roads,

122, (1} There shall he placed to the credit of the Municipal Fund in
the Bustee Services Accounl—
{a) the amount of *[property 1nx| realised from bistees;
(b} suclt amount not less than rupees filly lakhs in cach year as
may be transferred by the Corporation {from the General
Account; and
{¢y the amount received from the State Government under
sub-section (2),
(2) The Siate Government shall in each year give Lo the Corporation
a sum not less than double the amount translerred by the Corporation
from 1he General Account for creditio the Bustee Services Accountunder
clause (k) of sub-section (1).

{3) The money credited 10 the Municipal Fund inthe Brisree Services
Accaunt shall. subject to (he regulations made in this behalf, be applied
for the purposcs of maintaining and providing civic scrvices 10 bitsiees.

Explanation—"Civic services” for the purpose ol this sub-scetion
shall mean all services referred (o in this Act.

'See Inot-note 2 on page 573, aute,
*Fee foot-nie 2 on page 633, anre.

West Ben,
Act Vol
1972,
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{ Part HHl.—Finance—Chapter VIIL.—The Municipal
Frund—Sections 123, 123A, 124 & [25.)

123. (1) ‘There shall be placed o the credit of the Municipal Fund in - Commercial
the Commrcial Projects Account— it’g;;'rfl
¢a) the receipts on account of the commercial projects of the
Corporation; and
(b) such sum as may be transferred in each year by the Corporation
from (he General Account,

(2) The State Government shall in each year give 1o the Corporation
an amount which shall include any money given by the State Government
to the Corporition as subvention [or a specific purpose or given lowards
the payment of salaries and allowances, if any, of the officers and
employees ol the Corporation referred 1o in scetion 14 and section 17 in
so fur as their work relates 10 comimercial projects.

(3y The money crediled 1o the Municipal Fund in (e Commiercial
Projects Account shall, subject (o the regulations made in this behalf, be
applied for the purposes of —

(a} mecling the Jevelopment and maintcnance casts of
commercial projects.
(b} underiaking new commercial projects.

"123A. There shall be placed 10 the credil of the Municipal Fund inthe  Solid Waste
Solid Waste Account— Accaunt.
{a) an amount cqual Lo Nficen per ceni. of the amount cradited
on property Lax imposed under section 171
(b) the money or cheque crediled by (e Corporalion nnder section
210B and under the provisions of Chapter XX;
{¢) suchsum as may be ranslerred in each year by the Comporation
from the General Fund: and
(d) the amount received from the Stale Governmenl or [rom any
other source saving the sources referred to in clavse (a),
clause (b)), or clause (c).

124. Subject wo the provisions of sections 120, 121, 122 and 123 the  Application
moneys credited 1o the Municipal Fund [rom Lime to time shall be applied ;ﬂnMd‘_'“i':ip‘"
for puyment of all suins, charges and cosls neeessary for carrying out the
purposcs ol this Acl and the rules and the regulations made thercunder or
far payment of #lt sums payable o of the Municipal Fund under any
ather enacument in farce for the time being,

125. Expendiwre on physical assets outside *[Kolkala] may, for  Expenditure
carrying out the purpases ol this Act, be made if a resolution 1o that effect f’é‘sggfjl'l‘:;ldc
iy carried by not less than one-hall of the 101al number of members of the  [Kolkaral.

Corporation. .

'Sectian 123 was inseeted by s, B of the Calcutla Municipal Corporation {Aniendment )
Act, 2001 (West Ben. Act VI ol 2001).
*See Mmat-nate 2 on page 571, anse.
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126. Suhject o the olher provisions of 1his Acl, payment [rom the
Municipal Fund shall be made in such manner as may be determined by
regulations. and the aceounts referred w in section 119 shall be operated
by such officers of the Corporatian as may be authoriscd by the Corparation
by regulations,

127. No payment of any sum oul of the Municipal Fund shall be
made unless such expenditure is covered by a current budget granlt
and a sulfhicient balance of such budget grant is available notwithstanding
any reduciion or lransfer thercal under the provisions of
this Act:

Provided that this section shall not apply 10 payments in the fotlowing
CUSCR—

(a) rcfund ol taxes and other moneys which arc authorised by
this Acl;

(b) repayment of moneys belonging Yo contractors or alher
persons and held in deposit and all moneys collecled or
credited 10 the Municipal Fund by mistake:

{c) temporary paymenls for works vrgently required by the Siate
Govermment in the public inlerest;

{(d) sums payable as compensation under this Act or the rules or
lhe regulations made thercunder;

{¢} cxpenses incurred by the Corporation on special meisures on
the outbreak of dangerous discascs;

(f) sums payable—

(1} under orders of the State Government on failure of the
Corparation Lo lake any uction required by ihe State
Government; or

{(ii} under any other enactment in force for the time
betng: or

(iit) under the decrce or order of a civil or criminal court

- against the Corporation; or

(iv) under a compromise of any claim, suil or other legal
procecdings: or

(v) on account of the eosl incurred in taking immediate
aclion by any of the municipal authoritics (o avert a
sudden threat or danger to the properly of 1he
Cormoration or to human life; and

(g) such ather cases as may be prescribed.

128.  Whenever any sum is paid in any of the cases referred 1o in Lhe
proviso to seclion 127, ithe Municipal Commissioner shall forthwith
cominunijcale the circumslances of such payment to the Mayor-in-Council,
and thereupon he Mayor-in-Council may lake or recommend 10 1he
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( Part I{.—Finance.—Chapter VIII.—The Municipul
Fund —Sections 129, 130.)

Corporalion to take such action under the provisions of this Acl as may
appear o it o be feasible and expedient for covering the amouwnt of such
piymenls.

129. (1) On the wrillen requisition of a Secretary to the Swle
Government the Mayor-in-Council may al uny lime require the Municipal
Commissioner 1o undertake the execution of any work certificd by the
Scerelary 1o be urgently required in the public interest and., Tor this purpose.,
to make payment temporariiy lor such work [rom the Municipal Fund in
se far as such payment can be made without unduly interfering with the
regular work of the municipal government.

(2) Thecosl of all work so executed and of Ihe establishment engaged
in execeting the same shall be paid by the State Government and credited
to the Municipal Fund.

(3) Cn reccipt of any requisition under sub-section {1). the
Mayor-in-Council shall forthwith forward a copy (hereof 10 the
Carporation together with a repart af the steps taken in pursuance of
the sane.

130. (1) Surplus moneys standing at the credil of any of the accounts
of the Municipal Fund which cannot, either immediately or al any early
date, be applicd for the purposes af this Act by the Corporation may, in
accordance will such rules as may be made by the State Government in
this behall, be transterred by the Corporalion either in whole or in parl o
any other account of the Municipal Fund:

Provided thal no such money shall be translerred permanently from
any of the pccounts te any ather account without the previous approval of
the State Government:

Provided further that such surplus moneys standing al the credit of
the Commercial Projects Account of the Municipal Fund shall not be
transferred 1o the General Account of the Municipal Fund.

{2} Surplus moneys which are not trans(erred under sub-section (1)
may be invesled in public securities or small savings schemes approved
by the Stue Government or deposited al inlerest with such scheduled
bank as may be determined by the Mayor-in-Council.

(3) Profit or loss, il any, arising [tom the investment as aforesaid
shall be credited or debited, as the case may be, to the account to which
such pralit or lnss relates.
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(Part Il —Finance.—Chaprer I1X.—Budger Estimaies.—
Sectiony 134, 132.)

. CHAPTER IX
Budget Estimates
Annual 131. (1) The Corporation shall, an or before the 22nd day v March in
?f;‘:}f;jﬂ;:c cuch year, adopt for the ensuing year a budget estimate which shall be the

cslimate of the receipts and the expenditure of the Corporatiop 1o be
received and incurred on account of the muricipal governmeni of | Kolkata),

{2) The budgel estimate shall separately staie the income and the
expendilure of the Corporation Lo be received and incurred in terms of the
following accounts:—

(a) the Water-supply, Sewerage and Drainage Account,
ib) the Road Development and Mainlenance Account,
(c) the Bustee Scrvice Account,

(d) the Commercial Projects Accouny, and

{e) the General Account.

(3} Thc budget estimate shall staic the rates al which various Laxcs,
surcharges. cesses and JTecs shatt be levied by the Corporation in the year
nex1 following.

(4) The budget eslimate shall s1ate the amount of mongy te be raised
ns luan during the year next lollowing.

(5) The Mayor shall present the budgel cstimate 10 the Corporation
on the 15th day of February in each year or as soon thereafer as possible.

(6} The budget estimate shall be preparcd, presented and adopted in
such form and in such manncr, and shall provide for such matters, as may
he prescribed.

Power of the 132, (1} The Corporation may, on the recommendation of the Mayor-
E';Tl’;r;ugga in-Council from time 10 tme during the year.—
frants, {n) increase the amaunt of any budgel granl under any head,
(b} muke an additional budgel grant Lo meel any speeial or
unfareseen requirement arising during Lhe same year,
{c} transfer the amount or portion of the amount of the budgel
grant under any liead 1o the account of the budgel grant under
any other head, or

(d) reduce the amount of the budgel grant under any head:

Provided that due regard shatl be had 1o all the requirements of this
Act in Jncreasing the amount of any budgel-grant or in making any
additional budgel grant.

(2) Every increase in a budget grant and every additivnal budgel grani
madc under sub-section {1) for any year shall be decmed 1o be included
in the budgel estimate Ginally adopted lor thal year.

'See Toot-nme 2 on page 573, anre,




The Kolketa Municipat Corporation Act, 1980. 639
LIX of 1980.]

(Part Hi—Finance. —Chapter IX—Budger Estimares,—
Secrion 133, —Chapter X.—Loans~Section 134.)

133, (1) IMacany time during the ycar it appears 1o the Corporation  Power of the
that. neiwithsianding any reduction of budgel grant under section 132. E,“:J’_:LTJ‘::;‘I’“
the money af the credil of the Municipal Fund during the same year will  income and
nol suflice 10 meel the expeaditure sanctioned in the budget estimale of :Iﬁrnnbd:;]'iﬂ
that ycar. it shall be incumbent on the Corporaticn forthwith 1o 1ake any  year
measure which it may consider necessary lor adjusting Lhe expenditure 1o
the income during the year.

(2) For the purposes of sub-scction (1}, the Corporation may cither
diminish the sanctioned expenditure of the year. so far as it may be possible
50 10 do with due regard 1o all the requirements ol'this Act or have recourse
tosupplementary laxation or lo an incrense in Lhe laxes, surcharges, cesscs

and fees leviable under this Act or adopi all or any of those methods.

CHAPTER X
Loans

134, (1) The Corporation may {rom lime Lo lime by a resolution in Power of the
this behall passed at a meeting of the Corporation raise a loan. by the F;E‘s’g“llé‘;g
issue of debenrures ar atherwise on the security of the '[properly tax] or
ol ali or any of the taxes. surcharges. cesses and fees and dues under this
Acl or of both the '|property tax] and alt or any of the taxes, surcharges
and cesses and fees and ducs under this Act, or on the guaraniee by the
Stale Government. ol any sum of money which may be required—

{a} Yorthe construction of works under this Acl, or
(b) Tor the acquisition of tand or buildings for the purposes of
this Act. or
(c) 10 pay off any debt due Lo 1the Stue Government, or
{d) 1o repay a loan raised under this Acl, or
{c¢) for the acquisition ol a public uiility concern which renders
such services as the Carporation is nuthorised Lo render under
this Act, or
(6) for the purchase ol vehicles. Jlocomotive engines, hotlers
and machinery nccessary for tarrying out the purposes of
this Act, or
(g} for any other purposes for which the Corporation is, by or
under this Act or any other law in force for the ime being,
authorised to borrow:
Provided thai— -
(i) no loan shall be raised without the previous sanction of the
State Government; and
(i1} the rate of interest La he paid for such loan and the terms and
conditions (including the period) of repayment thercof shall
be subject to the approval of the State Government;

'See (ool-note 2 un page 630, anie.
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Provided further thal any foan may be taken from the State Government
ar the '[Kolkata] Mctropolitan Devetopment Authority in addition to the
louns as aforesaid,

(2Y When any loan has been raised under sub-scetion (1),—

(1) no portion thereaf shall, without the previous sanction ol the
State Government, be applicd to any purpose other than that
for which it has been raised, and

(it} no portion of any loan raised for the purpose referred to in
clause (a) of that sub-scelion shall be applied 1o the payment
ol salaries or allowances 10 any officers or employees of the
Corporaiion other (han those who are exclusively emplayed
for the consiruction of the waork far which the loan was raised.

Explunation.—The expression “dues under this Acl™ in sub-seclion
(1} shall. Tar the purpose of clause (e) of sub-section (1), be deemed to
include the income derivable from the publie utility concern referred to
in that clause.

135, Nolwilhsianding anythmy heretnbelore contained the power of
the Corporatton 1o raise a loan shall be limited so however that the sums
payable undgr this Act during any year for interest and for the maintenance
vl Sinking Funds cstablished under this Act shall not exceed [ifteen
pereent, of the annual value of land and buildings as determined under
this Acl.

136. Nolwnthsianding anything containcd in section 134, the
Corpuration may, when Lhe raising of a [oan is sanctioned by the Staic
Governmen( under that section, insicad of raising such loan or any part
thereof, ake credit, on such lerms as may be approved by (he Stale
Gavernment, [rosn any scheduled bank on a cash account Lo be kept in the
name of the '[Kolkata] Municipal Corporation Cash Account Lo the extent
of such loan or ary part thereol and, with the sanciion of the Stare
Governmeni, may grant morigages of all or any of the properiies vesied
in the Corporation by way of securing the repayment of the amount of
such credit or of the sums advaneed trom Lime to time on such cash account
with interest.

137. Nolwithstanding anything contained in this Chapler, the
Comuoration may, wiilll the previous sanclion of the State Government,
from time to time, take a short-lernn loan repayable wilhin any peried not
exceeding twelve months, from the Suate Bank of India vr any other
scheduled bank Tor such purpose, not being a purpose, referred 1o tn sub-
section (1ol section 134, on such terms, and on furnishing such sccurity
{or the repayment ol such loan, as may be approved by Lhc Stale
Government:

'Ser Tnait-note 2 on pape 373, ante.
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Provided thal where the Carporation has taken any loan under this
section. no further loan under this section shall be sanctioned by the State
Government until the repayment of the previous loon.

138. The tme for repayment of any loan raised under section 134 shall
in no case exceed sixty years and Lhe time tor repayment of any loan
raised for the purpose of discharging any previous loan shall not, excepl
with the approval of the Stale Goverment, extend beyond the uncxpired
partion of Lthe period for which such previous loan was sanctioned,

139. Every loan raised by the Corporation under section 134 shall be
repaid within the time approved under that section and such repayment
shall be made either () lrom a Sinking Fund established under section
145 in respect of such foan or (b} parlly frowm such Sinking Fund and (to
the exient 1o which such Sinking Fund falls short of the sum required Cor
the repaymcot of such loan) partly from the loan raiscd (or the purpose
under section 134, as may be approved by the Stale Government.

140,  All debentures issued under thes Chapter shall be in such form,
and shall he transferable in such manner, as the Corporation may by
regulations determine, and the right to sue in respect of the moneys sceurcd
by any ol such debentures shall vest in the holders thereof for the lime
being without any preference by reason of some such debenlures being
prior in date 1o others,

141. When any dchenlure or sceurity issued under ihis Act is payable
lo two or more persons jointly and either or any of them dies. then,
notwithsianding anything in section 45 of Inc Indian Contract Act, 1872,
the debenture of security shall be payable (o the survivor or survivers of
such persons;

Provided that nothing in this seclion shail allect any claim by the
represeiative of a deceascd person agoinst such survivor or survivors.,

142.  Wherc lwe or more persons are joint holders of any debenture or
security issued under this Acl. any one ol such persons may give an
effectual reccipl for any interest or dividend payable in respect of such
debentures or seeurily, unless notice 1o the coatrary has been given to the
Corporatian by any other of such persons.

143. {Il) Notwithstanding anything contained in this Act. the
Corporation may consolidalte all or any of its loans ar part thereal and for
that purpose imay invite Lenders for a new loan (Lo be called 'the Y[ Kolkata]
Municipal Consalidated Loan, 19/20......") and may invite holders of
municipal debentures 1o exchange their debentures for scrip of such loan.

'See fool-nee 2 on page 573, ante.
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(2} The wrms of any such consolidated loan, and the rates it which
the exchange of debenture as aforesaid shall be permitted, shall be subject
10 Lthe previous approval ol the State Government.

{3) The periad far the extinetion of any such consolidated loan shall
nol. withow the sanction of the State Government, extend beyond the
furthest date within which any of the loans 10 be consolidated would
otherwise be repayable,

() The Corporation shall provide for the repayment ol any such
consolidated loan by establishing a Sinking [Fund for sucl: loan.

(5) 1he provisions ol scctions 145 and 146 shall apply 1o each Sinking
Fund cstablished under sub-section {(4) ol 1his section:

Provided that in calculating the sum o be paid o the credit of any
such Sinking Fund in pursuance of scclion 145, any sums transferred Lo
such fund shall be taken inle account.

144,  All payments due from the Corporation on account ol interest
on, and repayment of. any loan under Lhis Act shall have priority over all
other payinents due frem the Corporation.

145, (I) The Corporation shall establish a scparate Sinking Fund in
respect of each loan raised under section 134 and shall credit 1o such Tund
cvery six months a sum which shall be so calculated that il regularkty paid,
such sum together with the compound interest accruing thereon would be
sulTicient, after payment of all expenscs, o pay aff the loan within the
perind approved by the Siate Government under the proviso 10 sub-section
(1) ol seclion 134,

(2} Therate of interest accruing on the sum referred o in sub-section
{1} shall be such as may be prescribed by the Stae Government.

146. Il at any time the sum standing a1 the eredit of a Sinking IFund
cstablished under sub-section (1) of section 145 for the repayment ol any
luan is of such amaunt that if allowed o accumulate al the rate ol interest
prescribed under sub-scetion (2) of that section, it will be suflicient w
pay ofl the loan within the period approved by the Stalc Governmem
under the proviso o sub-section (1) of seclion 134, further paymnents
towards such fund may. with the approval of the Stale Government, be
disconlinued.
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147, (1) All moneys crediled to a Sinking Furd shall as sopn as possible
be invested by the Corporalion in—

(1) Governmenl securitics, or

(b) sccurities pguearantecd by 1hc Cenwral or any Stawe
Governmenl, or

{¢) debenlures issucd by the Corporation, or

(d) debentures issued by the '[Kolkata] Metropelitan Development
Aurthority, or

{c) dcbentures issucd by the Trusiecs for the Improvemenl ol
'| Kolkats). or

() debemutes issued by Lthe Board of Truslees for the Port of
[Kalkata], or

{g} such olher public securilics as may be approved by the Stale
Governmenl,

and shall be held by the Corpuration for the purpose of repaying, from
tinec 1o time, the loans raised by 1L by the issue of debentures or otherwise.

{2) All dividends and other sums received in respect of any such
investment shall. us soon as possible, be credited 1o the appropriaic Sinking
Fund and invesied in the manncr laid down in sub-scction (1).

(3} Moneys standing at the gredil of (wo or more Sinking Funds may,
a( the discretion of the Corporation, be invesied 1ogether as 2 common
fund. and it shall nat be nceessary (or the Corporalion 1o allocote the
sceurities held jn such investmenls among Lhe scveral Sinking Funds.

{4) Any investment made under this section may. rom time 10 lime,
subject 1o (he provisions of sub-section (1), be varied or transposed.

148. (1) For the purposc of investment of any portion of the Municipal
Fund. including Sinking Fund, in the debentures issued by the Corporalion
Tar raising a loan, the Corporation. may, with the previous sanclion of Lhe
State Governmenl, reserve and scl apart any portion of such debentures
fur issue an par thereto and in the name of the Carporation, provided thit
the intention 5o 10 reserve and set apant such debentures shall have been
notified as a condition of raising the loan.

{2) Theissuc of any debentures by the Corporalion under sub-section
(13 shall not operate (o exlinguish or cancel such debentures, but every
such debenture shall be valid in atl respeets as if it were issued to and in
the name of any other person.

(3) The purchase by, or the transier, assigniment or endorserncnl to,
the Cemoration of any debenture issued by it shall not operale Lo exlinguish
or cancel such debeniure and every such debenture shall be valid and
negoliable in the same manner and lo the same extent as il i were held
by, or translerred. assigned or endorsed to, any other persons,

'See fnol-note 2 an page 573, mwe,
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149, The Corporatien shall,—

(1) when the amount due on a debenture has been paid on or
alter Lthe date on which paymeni has become due. or

(2) when a debenture has been renewed or o new debeniure
has been tssued upon subdivision. amalgamalion or
exchange, or

{3) when a duplicale debenture has heen issued in lien of one
alleged to have been lost, stolen or destroyed, either wholly
or in part.

be discharged from all liabilives in respect of the debenture which has
been so paid or renewed or in place of which new or duplicate debenture
has been so issued,—

{a) in the case of payment. afier the lapse of six years (rom the
date on which payment was due.

(b} inthe case of a renewed debenlure or & new dehenre issucd
upon subdivision, amalzamalion or exchange, afier the lapsc
ol six years [rom the dale ol renewal or issuc thereol, as the
casc may be.

(¢} in the case of a duplicale debenture, afler the lapse of six
yeurs (rom the date of Lthe order for issue of the duplicate
debenture or from the date of the last payment of interest on
the original debenture, whichever dale is later.

Expanation.—In this seclien "debenture” means a debenture issued
under this Act or deemed, under sub-scction (2) of scction 635. o have
heen so issued.

150.  Until any loan is wholly repaid. the Corporation shall not apply
the money at the ¢credil ol a Sinking Fund cstablished under this Act in
respect of such loan for any purpose other than the purposc of repayment
ol such loan:

Provided that when any loan or part thercof raised after the
commencement of this Act is consolidated under sub-section (1) of scction
143, the Corporation shall transfer o the Sinking Fund established

under sub-section (4} of thal seetion the sum standing al the credit of

the Sinking Fund in respect of the loan raised prior to such censolidation
or, il a part of such loan is consolidated, such part of the sum al the

credit of such Sinking Fund ss is proportionate to the amount of

such loan.
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151. (}) The Municipal Commissioner shall, al the end of cach year
prepare a statement showing—

a) the amount which has been invesled during the year under
section 147,

(b} the date of 1he lust invesiment made during the year,

(¢} the aggregate amount of the securities in the hands of the
Corporatton at Lthe end ol the year, and

() the aggregate amount which has been applied for the pumpose
ol repayment of loan under section 150.

(2} Every such statement shall be laid before a meeting ol the
Corporation and shal} be published in the Official Gazerte.

152. (1) Al Sinking Funds established under this Act shall be subject
to annual examination by the auditors a2ppeinted under section 160 who
shall ascertain whether the cash and the value of securitics belonging
therelo are equal (o the amount which should be at the credit of such
funds had the investment under seetion 147 been regularly made and had
the interesl accruing on account of such investiments been regularly
oblained. )

(2) The wnount which should be at the credit of a Sinking Fund shall
be culculated on the basis of ihe sums credited to such [und under
sub-section (1) of section 143,

(3) The value ol sccurities belonging to a Sinking Fuad shatl be their
current value, unless such securitics become due for redemption at par
with ar above their fuce value belore malurity in which case their currenl
value shall be taken as their redemption value, except in the casc of the
debentures issued hy the Corporation which shall always be valued at par
with their face value, provided that the Corporatign shall make good
immuediately any Ioss owing 1o the sale of such debeatures for repayment
of the loan raised under sub-section (1) of section 134.

{4) The Corporation shall forthwith pay inlo a Sinking Fund such
amaount as the auditors appoinied under section 160 may cerlify to be
deficii in respect of such fund, unless the Slale Governmenl specially
sanclions a gradual readjustmem of such deficel.

(5) Il the cash and (he value of the securities at the credit of a Sinking
Fund arc in excess of the amounlt which should be at ils credil. the auditors
appointed under section 160 shall certify the amount of such excess sum,
and the Corporation shall thereupon transfer the excess sumn Lo the
Municipal Fund in the General Account,

{6} Il'any dispute arises as 1o 1he accuracy of any deficit or excess
referred o in the ccrliﬁca_nc under sub-seelion (4) or sub-section (3). the
Corporation may, afler payment of such deficit or afier transfer of such
cxeess. as (he case may be, refer the matter o the Siute Govérnment whose
decision thercon shall be final.
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{ Part Il —Finance.—Chapier X.—Loans.—Sections 153, 154
Chapter XI—Accounis and Audir—Sections 155, 156.)

153. (1) The Carporation may borrow money from the Siaie
Government for carying out the purposes of this Act other than those
referred 1 in clouses (a) to (g} of sub-section (1) of section 134, on such
terms and cenditions as the State Governmenl may determine,

(2) 1f any money borrowed by the Corporalion from the Slate
Governmeiut belare the commencement ol this Act or under sub-scction
¢ 11 is not repaid, or any interest due in respect thercol s not paid. according
10 the terms and conditions of such borrowing, the Swate Government
may attach the Municipal Fund or any portion thereol.

(3) Aler such attachment an olficer appointed in this behalf by the
State Governmenl shall deal with the fund so allached or the portion thercofl
in such manner as he thinks fit and may do all acls in respect thereo!
which any municipal authority or an officer or employee of the Corporation
might have done under this Act if such atiachment had not taken place
and may apply such fund or the portion thereofl, as the case may be. for
payment of the arrear and the interest due in respect of such borrowing
and of all expenses incurred on account of Lhe atlachment and subsequem
procecdings:

Provided 1hal nu such atachment shall deleat or prejudice any debs
for the recovery of which the fund was previously charged under any law
in force for the lime being and 1t such prior debt shall be paid out of the
Fund belere any part thereof is applied for repayment of the money
borrowed.

154, If the Corporation fails 1o make any payment or to tcansfer any
sum undcer sub-section (4) or sub-section {5}. as the case may be, af seclion
[52. the State Geovernment may attach the Municipal Fund or any partion
thereof and thereupon the provisions of scction 153 shall apply metatis
mnieinedis,

CHAPTER X1
Accounts and Audit

155. “The acecounts of all financial transactions of the Corporation shall
be kepl in such manner and in such form as the Stale Government may
from lime o tme prescribe.

156. (1) The Chief Municipsl Auditor shall conduct a monthly internal
audit ol the accounts of the Corporation and shall report thereon 1o the
Municipal Commissioner who shall cuuse an abstract of the receipls and
expendilure of the month Jast preceding, o be placed before the Mayor-
in-Council. '
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{ Part HI.—Fintnece.—Chapter Xi~Acconnts and
Audir—Sectians 137, 158)

(2) The Chief Municipal Auditor shall alsu conduct such other audit
of the accounis af the Corporatien as the Municipal Commissioner may
(rum time te time dircel,

(31 For the purpese of audit of the accoums of 1the Corporation the
Chief Municipal Auditor skall hive access to all (he accounts of the
Corporation and all the records and correspondences relating thereto.

157. (1} The Chicf Municipal Auditor shall— Repor by
(n) report to the Municipal Commissioner any malerial K}:gt:;ﬂl
imprapriely or irregularily which he moy at any time abserve  Auditor.
in the aceounts of the reecipts and cxpenditure of the
Corporalion;
(b furmish o the Municipal Commissioner such information as
he may from tine Lo time require concerning the progress of

audit,

(2] Axs00nas may be after the commcncement of each year the Chiel
Municipal Auditor shall deliver to the Municipal Commissioncr a reporl
of the &ntire ncevunts of the Corporation for the previous yeor.

(33 The Municipal Scerciary shall cause the reporl as aforesaid o be
prited 2nd shall forward as soon as may be a printed copy thereof to
ciich member of the Comporation.

(4} The Municipal Commissioner shall ferward withoul delay to the
State Government as many copies of the report as may be required by the
State Governmeat with a brief stalement of the action, il any, taken or
proposed Lo be taken thereon.

158. (1) The Chiel Municipal Auditor shall audir the accounts of the  Procedure v
- . . . . . be followed
Corporalion wih the assistunce of the officers and the other employee by the Chict

subordinate to him. Municipal
) . o . . . __ Auditor
{2) Tn the discharge of his funclions under this section, the Chict

Municipal Auditor shall audit the accounts vf—

(a) expenditure from the revenue of the Corporation, expenditure
on account of loan and works, and other expenditure, if any,
and shall ascertain whether the moncys shown thercin as
having been disbursed were legally available for, and
applicable to. the services or purposcs to which they were
applicd and whether such expenditure was an expendilure
authorised under this Act;

{h) dehs. deposits in the Sinking Funds, advances, suspense, and
remitiance transactions of the Corporation and shall report
upon such sccounts and the results of verificalion of the
balances in such accounts;

(¢} stores and slocks of the Corperation and shall undenizke such
physical verification thereaf as he mav consider neceseary
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& (3) The Chiel Municipal Auditor shall check ihe inventory of the
propertics of the Corparation including s holdings of lands and buildings
and shall undertake such phystcal verification thercof as he may eonsider
neCessary.

{(4) The Chief Municipal Auditor shall, subject Lo any directions given
hy the Municipal Commissioner determine the [erm and the manner in
which his rcports on the sccounts of the Corporation. shall be prepared
and shall have the authority o call upon 2ny officer of the Corporution to
furnish any informalion necessary lor the preparation of the repers.

Pawer of 159. (1) Subject 1o such directions as the Muricipal Commissioner
the Chicl L , . . .

Municipal may give in this behadl, the Chicl Municipal Auditor may make such
Auditor o queries and observations in relation 19 any of Lhe accounts of the
make quenics, . , . . .

cic.ad el Corporation which he is required 1o audit and call {or such vouchers,
r‘l’”‘“““‘-"- stalements, returns and explanations in relation 1o such accounts as he
clu,

may think [iL,

(2) Every such query or observation shall be promptly laken into
cansideration by the ollicer of the Corporation 10 whom it may be
addressed and shall be returned without delay with the necessary vouchers,
slatements, returns or explanations o the Chiel Municipal Auditor.

(3} The powers of the Chiel Municipal Auditor with regard 1o the
disapproval of and the procedurc ol sertlement ol objections Lo
any cxpenditure [rom the revenucs of the Carporation shall be such as
may be determined by the Mayor-in-Council with the approval of the
Corparalion.

(4) Il the Chief Muricipal Auditor considers it desirable that Lhe whole
or any parl of the audiv of any accounts shall be canducted in the olfice in
which such accounts originate, he may require such accounts. together
with o)l books and documents having relalion thereto, to he made available
at all convenient times in such offices lor inspection.

(5) Nolwithstanding anything contained in sub-section (4), the Chiefl
Municipal Audilor shall have (he power 1o require any books or glher
documents relating to the accouns he is required o audil (o be sent for
inspection by him:

Provided thar if such docuwments arc confidential, he shall be
responsible for prevenang disclosure of (heir contents.

{6) Subjectio the approval of the Municipal Commissioner. the Chiel
Municipal Auditor shall have the authority to frame standing orders and
Lo give directions on all matlers celating to audil, and particularly in respect
ol the method and the exient of audit to be conducied and the raising and
nnrsuing of ohicciions,
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{ Perri Hi—Finance.—Chapter Xi.—Accounts and
Audii.—Sections 160, 161.}

160. (1) The annual accounts of the preceding financial year of the
Corporation shall be audited. a1 the end of the next financial year, by the
State Governmenl, or by the Auditor appointed by Lhe Stale Government
in Lhis behall.

(2} ‘The Municipal Commissioner shall submit accounts to the auditors
as requircd by them:

Provided thal the Municipal Commissioner shall not be bound 10
submit aceounts of expendire in conneclion wilh any anti-corruption
work hut shall, i so required by the auditors, furnish certificate, under his
signature, of all such expenditure.

(3) The auditors so appointed may—

{(a)

(b}

(c)

by written summons require the production before them or
belore any officer subordinale to them of any documenl which
they may consider necessary for the proper conduct of audit;
by written summons require any person accountable for or
having the custody or contrel ol any such documents w appear
in person before them or before any oflicer subordinate Lo
them; and

require any person so appearing hefore them or heflore any
officer subordinate 1o them 1o make and sign a declaration
wilh respect to such document or Lo answer any question or
ta prepare and submit any sialement,

(4} The provisions of sub-section (3) shall not apply Lo the accounts
ol expenditure incurred in conncelion with arti-corruption work.

161. The Siate Government or the audilors appointed under section
160 shalf—

(a)

{b)

{c)

forward Lo (the Mayor-in-Council information on any malerial
tmpropriely or irregularity which may be observed in Lhe
expenditure, or in the recovery of money due 1o the
Corporalion, or in the accounts of the Corporation;

forward Lo the Mayor-in-Council information on any loss or
wasle of meney or other property owned by or vested in the
Corporation which has been caused by neglect or misconduct
and may forward the names of the persons who in their
opinion, arc directly or indirectly responsible for such loss or
wasle;

furnish to the Mayor-in-Council such information concerning
the progress of audilt as the Mayor-in-Council may [rom time
te lime require;

'Sub-scetion (1} was substituted for 1he original by s. 9 of the Calcuua Municipal
Corporation {(Amendmenty Acl, 2001 (West Ben. Act VI of 2001).
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—

(dy as soon as may be after the completion of audit deliver o Lhe
% Mayar-in-Council a report on Lhe accounts of the Comporation
and submit a duplicatle copy thercof 1o the Corporation.

{e) in consuhation with the Mayor-in-Council conduct a special
audil of receipt or expenditure of the Corgoralion and wansmit
a reporl on the same to the Mayor-in-Council.
Mayoran- I62. (1) The Mayor-in-Council, shall forthwith remedy any defects
E?]']‘fs;i to or irrcgularities what may be pointed out by the State Government or the

deteers ond auditors and shall repert to the Corporation and the Stale Government the
t’ﬁﬁ‘;‘:ﬂ‘(‘: action laken by il:
Govermment. Pravided that if there is a difference ol opinien between the Mayor-
in-Council and the auditors, the Mayor-in-Council. or iJ the Mayor-in-
Council does not remedy any defect or irregularity, the auditors, shall
refer the matler 1o the Stale Government within such time and n such
manner as the Siawe Government may preseribe, and it shall be within ihe
competence of the Stale Government to pass such orders (hercen as it

thinks fit.

{2y It any ordcr made by the Stite Government under sub-section (1}
is not complied with, the provisions ol scction 116 shall, with al} necessary
modifications. be decmed Lo apply as il such order had beer made under
section 115,

R'tft'fl'-'f‘;'-'t‘ gf 163. (1) The Corporation shall refer all reports received under section
reporls ko the .. . . . .
Municipal 161 10 the Municipal Accouns Commitiee for its examination and repart

Accounty under seclion 10.
Cotnminee.

(2)'Thc report of the Municipal Accounts Committee shall be
discussed ar a mecling of the Corporation lor such decision as the
Carparation may think fi:

Provided that if no report is veceived from the Municipal Accounts
Commitlee. the Corporation shall be competent to discuss the audilors’
reports under section 161 for such decision as it thinks fit.

(3) The Corporation shall publish the auditors' reports under sectian
161 togcther with the report of the Municipal Accounts Committee. if
any, and the decision of the Corporation thereon in aceordance with such
rules as the State Government mmay prescribe.

FI'HWL"-'J_M 164. (1) The auditors shall, afler giving the person concerned an
the audimors . . . . .

wdisallow.  OPPOTLUNiLY to submil an explanalion and afier considering such
surchiirze expianation, il any. disallow cvery item of accounts contrary Lo the

and charge. L o .
provisions of this Act, and surcharge the amount of any illegal payment
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{Part {11, —Finance—Chapter XI-Accownts and
Audi—Seciions 165, 166.)

on the person making or authorising the making of such payment, and
charge against any person responsible therefor the amount of any
deficicncy or loss incurred by the negligence or misconduct of such person
or any amount which oughl 1o have been. but is not, brought inte account
by such person. and shall in cvery such case centify (the amounl due from
such person.

(2) The auditors shall rceord the reasons for every disallowance,
surcharge or charge under sub-section (1) and shall serve in the manner
prescribed a certificale of the amount due under that sub-seclion. and a
copy of such reasons, on the persen aguinst whom the certificate is made,
and shall incorporate such cases of disallowance, surcharge or charge in
their report to the Mayor-in-Council. (the Corporation and Lhe Stale
Government under section 161,

165. Any person from whom any sumn has been certified by the auditors
under section 164 10 be due may, within one month afier he has received
or has been served with the certificale, either—

(a) apply 1o a Civil Court of compelent jurisdictian 1o set aside
or madily such disallowance, surcharge or charge and upon
such application lhe Courl may, afier taking such evidence as
it considers necessary, confirin. set aside or modify the
disallowance. surcharge or charge, and the certificate with
such order as 1o costs ay it may think proper, or

(b} appeal 10 the Siate Gavernment and the State Government

shall pass such orders as it thinks Nt The decisions ol the
State Government on such appeal shall be final.

166. Where an amount is certified under sub-section (1) of section
164 1o be due from any person, such amount, or where such person
procecds under section 163, such amount as the Court or the Stale
Government. as the case may he. may decide 1o be due from such person,
shall be paid within three months from the date of cerlificate under sub-
section {1) of scelion 164, or. as the case may be, within such period nol
lesy than three months (rom the date of such deeision as the Courl or the
State Government, as the case may be, may allow and in the cusc ol delault
of payment, the amount shall be recoverable by the Municipal
Commissioner as an amount decreed by the Court of Small Causes of
[Kolkata].

‘See foot-note 2 on poge 573, afe.
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The Kolkata Municipal Corporation Aci, 1980.

[West Ben. Act

{ Part Il —Finance.—Chapler X1 -Accomts and
Aundir.—Sections 167-109.)

167. (1) Any cosl allowed by the Courl under clause (a) of scclion
165 shall be paid out of 1he Municipal Fund within such period as the
State Government may fix in this bebialf.

(2) If the Corporation fails (o pay such cosl within the period fixed
by the Slale Government ender sub-section (1}, the Stalc Governmenl
may atlach the Muaicipat Fund or any portion thescal and the provisions
of sub-sccuion {2) of secton 153 shall, with all necessary modifications.
be decimed Lo apply in respect of such attachment.

168. Where a person [rom whom an armount is certified to be due under
sub-section (1) of scction 164 is a member of the Corpoeration or of a
commitiee thereol or is an officer or employce of the Corporation and
where such person has aot paid such amount within (heee months from
the date of such certificaie, or where un amount declared ta be due from
such person under clause (a) or clause (b) of section 165 his not been
paid by such person within such period not less than three months from
the date of such declaration as may be allowed 10 hirmn under sec¢tion 166,
such person shall be deemed o have vacated his seal or 10 have been
dismisscd [rom the service af the Corporalion, ak the case may be, with
effect lrom the date of an order Lo he made by Lthe State Government in
this behalf and shall not be eligible for re-glection or reappaintaient, as
Ihe case may be, unmil the amount as aforesaid has been paid by bim.

169. (1) The State Government may make rules for the purpose of
carrying imo efleet the provisions of this Chapier,

{2) In particular and without prejudice Lo the gencrality of the
foregoing power, such rules may provide for all as or any ol the
Iollowing mallers;—

{(a} the manner and forin in which the accounts of the Corporation
shall be kept under section 155;

(b) the time within which, and the manner in which, the matter
referred 1o tn Lthe proviso 1o sub-section {1) of section 162
shall he referred 1o the State Government,

{c) the publication of the auditars’ reporl logether with the report
of the Municipal Accounts Committee under sub-section (3)
of section 163; -

(d) the manner of scrving cerlificaie under sub-scction (2) of
section 164

{c) any other matler which may be ar is required to be prescribed
under the provisions ol this Chapter.




The Kotkata Municipat Corporation Act, 1980,
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{ Pari IV.—Tavion,.—Chapter XH.—Powers of taxarion and property
ives.—A, Levy of Taves.—Section 170.—B. Property tax on tands and
buildings and surcharges.—Section 171.)

PART IV
TaxaTion
CHAPIER XII

Powers of taxation and '{property taxes].

A. Levy of Taxes -

Taxes 1o be
Ievied by the 170

Corporation. (1) The Corparation shall, for the purpeses of this Act, have the

power Lo levy the following laxes:—
{u) a '[properly tax] on lands and buildings,

pE * * *

(c) a tax on advertisemenis olther than the advertisemenis
published in newspapers, **  *  *

(d) a'[woll]

*(e) artax on carl, and

(M) atax on carriage,

(2) The levy, assessment and colleclion of taxes menlioned in sub-

section {1) shall be in accordance with the provisions of (his Acl and the
ruley and the regulations made thereunder.

B. '[Property tax] on lands and buildings and surcharge

Iﬁ;"uﬁfﬂ;‘l}dh 171. (1) For the purposes of this Act, a '[property tax] rales on the

and annuitl determincd under this Chapier, of lands and buildings in“[Kolkata]
buildings. shall be imposed by the Corporation.

(2) Such '|property 1ax] shall be,—

{a} where the annual value does nat exceed six hundred rupees,
cleven per cenr. of the annual value;

(b} where the annual value exceeds six hundeed rupees but does
not exceed eighlecn thousand rupecs. such percentage of the
annual value as is worked out by dividing the annual value
by six hundred ond adding (en to the quatient, the sum thus
worked put being rounded ol to the nearest fimst place of
decimal;

(c) where the apnual value cxceeds cighicen thousand rupees,
forty per cent. of the annual value,

'See foot-note 2 un page 633 aure.

*Clause (b) was vinilted by 5. 3 of the Caleuita Municipal Comporalion {Amendinent) Act.
1992 {West Ben. Acl 1X of 1992),

"The word “and* was amited by s. 5 (1) of 1he Catennia Municipal Corporaltion (Second
Amendment) Act, 1984 {Wesr Ben. Act X111 of 1984).

*The word within the square brackels was substiluted for the word “toll.” by 5. 5(2). :brd

*Clavses () and (Y were insented by 5. 5(3), ibid.
"See [imt-note 2 on page 567, ante.
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(Part IV.—Taxation —Chapter XIL—Powers of Taxation and
properiy taxes.—B. Propenty tax on lands and buildings and
surcharge.—Section 171.)

'(3) In calculating the gross amount ol *[properly 1ax] including tax
under the Howrah Bridge Act, 1926 that may be imposed on lands and
luildings {(including hus) per quarter and (the net amout payable per quarter
after allowing rebate under sub-seclion (2) ol section 215, the fraction of
arupee shall be rounded off to the nearest rupes, [y paise being treated
A% rupec anc.

{4} Nowwilhstanding Lhe provisions of sub-section {2)'[and sub-seetion
(9], the Carporation may, where may land or building*[or hut] or portion
there of is used for commercial or non-residential purpose, levy a sur-
charge an the *[properly tax]) on such land or building *[or hut} ar partion
thercal at such rate not exceeding Fifly per cens of the *[properly tax] as
the Corparation may rom Lime to lime determine:

Provided that where any portion of any Jand or buitding *|or huy] is
used [or commercial or non-residential purpose, the amount of the
[property tax] payable in respeet ol such portion shall, while fixing the
[ propertly tax] for the entire land or building “lor hut], be separately
calculated:

Provided furlher thal subjccl to such rules as may be made by the
State Government in this behall {or the grant ol'cx_cmplion from surcharge
Inrespect of any class or clusses of lands or buildings *[ar huts], used for
educational. medical. public health or cuitural purposes or for purposes
of sparts, the Corporation may exemplt any such land or building "[or hut}
from paymem of the surcharge:

Provided also that such exemption shall in no casc cxceed seventy-
five per cent. of (he surcharge.

(5] Where a ncwly constructed building is used exclusively fac
residential purposes, a rebate of twenty-five per cent. in the *[property
1ax] as determined under sub-section (2) shall be allowed for first three
years [ from the quarier following the date ol issue ol initial ) the occupancy
certificaie under the provisions of this Act:

Provided that such rebate shall nol be allowed for old buildings which
have been redeveloped through alierations or addilions:

Provided further that such rebate shall be allawed in respect of such
building in so far as i1 is a singlc unit of assessment under this Chapter.

'Sub-section {3} was substiwiced for the original sub-section by s. 6(1) of the Calculta
Municipal Corporation (Seeond Amendment) Act, 1984 (Wost Ben. Act X111 of 1984).

See fout-now 2 on page 633, wair.

“The wonds, brackets and figyre within the squan: brackets were inscried by s. 6(2)a). ibid.

“The words within the square brackets were insened by s. 6(2)(b), ibid.

“The words wilhin Lhe square brackeds were insericd hy s, 6{2)(c), ibid.

“The words within the square brackets were insened by s. 6{2)d)(3). rbid.

“The words within the square brackets were inseried by s, 6¢2)(d){ii), ibid.

“The words within the square bracke1s wene xubstituted for the words “from the date of
issue ol by 5, 6(3) of the Calevua Munieipal Corporation (Second Amendment) Act, 1984
{West Hen. Act X111 of 1984),

Ben. Aet IV
ol 1U26,
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(Part IV—Taxarion—Chapier XHL—Powers of Taxation and
properiy taxes.—B. Properiy tax on lands and buildings and -
surcharge.—Section 171.)

{6) Notwithstanding anything contained in this Chapter. lands and
huildings witich are the properties of the Union, shall be exempt [rom the
'[property tax:]

Provided thal nothing in this sub-section shall peevent the Carporation
from levying on such lands and buildings a '[properly Lax] 10 which
immediatcly before the commencement of this Act they were, or were
treated as. liable:

Provided lurther that the Corporation may levy a service charge on
such buildings on the basis ol such annual valuc and at such rate may be
determined by the Central Government from time Lo time.

{7) Notwithstanding anything contained in the Chapier. lands and
huildings which vest in the Board of Trustees for the Port ol *[Kolkma]
shall, for the purpose of levying a '(property lax| thereon, be assessed in
accordance with the provisions comained in Part IV of the *[Kolkntn]
Port Act, 1890 and the agreement, if any, between the Board of Truslees
lor the Port of *[Kolkaia) and the Corporalion under the said Acl.

{8) Noetwilthstanding anything containcd in sub-sections (2) and {4),
the '[property tax] on the— :

(a) land owned by or belonging 10—

{i) thc Board of Trusiees for the lmprovement of *[Kolkata),
constiluted under the *[Kolkata] hinprovement Acl.
1911, or

(ii} the *[Kolkata] Mctropolitan Developmenl Awcharity,
constituted under the *[Kolkata]l Melropolitan
Development Authority Act, 1972, or

(i) the West Bengal Housing Board, constiluted under the
West Bengal Housing Board Act, 1972, or

{iv) thcWesi Bengal Indusirial Inlrastruclure Development
Corparation, established under the West Bengal
Industrial Infrastruciure Development Corporalion Act,
1974, or

(v) such other statutory body as may be notificd by the
Staic Government in this behalf from time o time. fur
the purposcs of developmenl schemes in accordance
with the published or approved plans but not put o such
usc, shall be twenly-one per cent. of the annual value
of such lund as deermincd under this Chapler;

(b} land ¢r building acquired, construcicd, purchased or owned
by lhc Government or any of the statutory bodies mentioned

‘See fool-note 2 vn page 631, ante,
“See foot-note 2 vn page 573, wnie,
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(Purt V. —Taxarion.—Chapter XI.—Powers of Taxation and
property taxes.—B. Property wax on lands and buildings and
siwrcharge.—Section [72.)

'[in clause (a) lor] any Government approved scheme for the
purpose of subsidised housing [or persons belonging to low
income group or industrinl workers and comprising of
ienements let out to such persons on a monthly rent shall be
twenty-onc per cemt. of the annuat value of such land or
building determined under this Chapter;

{¢) land or building acquired, constructed, purchased or owned
by *[Government or} any of the stawtory bodies mentioned
in clause (a) for any other purposc shall be at the rate
delermined vnder sub-sections (2) and (4) of this seclion.

(9) Nowwithstanding anything contained in *(sub-scction (2)], the
‘[properly tax] shall not exceed,—

(a} inrespect of land, hut or building in a bustee improved under
the West Bengal Slum Areas (Improvement and Clearance)
Acl, 1972, cighteen per cenr., and

(b) inrespect of land, hut or building in any other *busree” fifteen
per cent.,,

ol the annual value of *[such tand, hut or building in a bustee referred o
in ¢lause (a) or clause (b), as the case may be,] determined under this
Chaplcr. '

172. {1) Nowwithstanding anylhing conained in the foregoing sections
in this Chapter—
(a} (i) lands or buildings or portions thereof exclusively used
for the purpose of public worship, or
(iiy lands or buiidings exclusively used for the purpose of
public burial ar as burning ground, or any other place
used for the dispasal of the dead duly registered under
this Act, or
(iii) open spaces including parade grounds which arc the
propertics of Government, “[or]
iv) Social Welfare Homes run by the Staie Government,
shall be exempl [tom the *[property Lax|.

"The words, letter and brackets  within the square brackels were substituled lor the
words, letwer and brackets “in clause (a) or for” by «. 7(a)1) of the Calcuwa Municipal
Camoration {Amendment}y Act. 1983 (West Ben. Act XX XII of 1983),

“The wurls within the square brackels were insened by 5. 7(a) (ii), ibid.

“The wards, brackets and figure within the square Brackets were substituted for the words.
brackets and figures “sub-sections (2) and (4) or eslexswhen: en this chapter” by s. ¢{4) of the
Calewey Municipal Corporation (Second Amendiment) Act, 1984 (West Ben. Act X1 ol 1984).

*See fool-note 2 on page 633, anfe.

‘The worls. Teilers and brackels within the square brackels were substifuted for the
words “such bugrer” by . 7(b) of the Calewira Municipal Corporation (Amendrment) Act.
1983 (West Ben. Act XXXI1 ol 1983},

*The word wilhin the square brackews was inserted by . 10(i) of (he Caleulta Munieipa)
Col;pnmlion (Amendmen Act, 2007 {West Ben. Act VI of 2001).

Sub-clause {ivy was inered by s, 1000). rbid.

Wesl Ben.
Act X of
1972,




The Katkata Municipal Corporation Act, 1980.

LIX of 1980.]

{Part IV —Taxaiion.—Chaprer Xti.—Pawers of Taxation and
properiy taxes.—8B. Praperty rax on tands and buildings and
strcharge.— Sections 173 & [73A.)

Explanaiion.—For the purpose of sub-clause {1) of ciause (a) of this
sub-section, any land or building used for Lthe purpose of public worship
shall nal be deemed 1o be exclusively used for such purpose il on such
land or in such building any irade or business is carried on or any rent is
derived in respect of such land or building:

(b) the Mayor-in-Council may exempt [rom the '{property tax]—

(i} any land or building the annual value of which does not
exceed three hundred rupces:

Provided that where a person owns or occupics more
than one piece of land or more than one building and
the aggregate, annual value of all such lands and
huildings exceeds three hundred rupees. such lands and
buildings shall not be exempt from the Y[property tax]:

(1i) any land or building exclusively used with 1he approval
ofthe Mayor-in-Council for the purpose ¢f public charily
or for the purpose of medical relief 10 or education of
the pear, free of charge;

(iii} any land used lor streel, any open spuc for public
playground, or any public park under any of the staturary
bodics mentioned in clause {a) of sub-section (8) of
seclion 171,

(2) The Municipal Commissicner shall causc (0 be maintained a
register showing separately the Jands and buildings exempled from the
'[property (ax] under sub-scction 1) in such lorm as may be determined
by regulations and such register shall be open 1o the public for inspeelion.

173. The State Government may, hy order, exempt [rom the payment
of any rate. tax or fec payable under the provisions of this Act any
diplomalic or consular mission of a foreign state and the diplomatic or
consuli officers of such mission.

*173A. Notwithstanding anything conlained in the foregaing pravisions
of this chapter, the Mayor-in-Council may, by a resolution, cxempl 25
per cent. of the '[properly 1ax] on any land or building belonging to an
ex-serviceman, or family of a deceased soldier or ex-serviceman, who
has ne other land or building in any part of the State of West Bengal and
who is residing in that land or building.

"See foot-note X on page 633, anre,
*Beetion 173A was insericd by s. & of Caleutta Municipal Corporation (Amendment)
Act, 1997 (West Ben, At XXV of 1997).
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{ Peire IV-—Taxation.—Chapier X —FPowers of Taxation and
property taxes.—Secrion 174,)

C. Determination of Annual Vatuation

174. (1} Nowwilhstanding anylhing contained in the West Bengal
Premises Teoancy Act, 1956 or in any other law for the time being in
lorce, lor the purpose of assessment to the '[property tax], the annual
value of any land or building shall be deemed to be the gross annual rent
including service charges. if any. at which such land or building might
the time of assessment be reasanahly expected 1o Jer from year 1o year,
less an allowance of ten per cont. for the cosl of repairs and other expenses
necessary Lo maintain such land or building in a stale 1o conmand such
oross rent:

*Provided that where there 15 a transfer, infer vivos, of ownership of
any land or building since the last preceding periodical assessinent under
section 179, the annual value of such land or building shall be lixed at
seven and a half per cent, of the amount stated in the decd of transfer as
consideration for such transfer or, if no consideration is slated in such
deed ol wansler, at seven and a hall per cene of the estimated market
value Lhereof:

[Provided Turther that] while determining the annual value in (he
cuse of any land or building or portion thereof exclusively used by the
owner {or his restdential purpose, the gross annual rent of such kand or
building or porlion, as the casc may be, shall be reduced,—

(a) where the gross annual rent docs not exceed six hundred
rupees, by thirty per cens.;

() where the gross annual rent exceeds six hundred rupees but
docs nol exceed eighleen thousand rupees, by such percentage
of (he pross annual rent as is worked out by dividing the gross
annual rent by six hundred and substracting the quotient from
thirty-one, the difference being rounded o 1o the nearest place
of decimal:

‘[Provided ulso that] no such reduction tn gross annual rent shall be
made—

(1) in case the tolal covered area in any laed or building under
accupation Tor residential purpose by the owner exceeds one
hundred and lifty square metres. or

(b) where a person owns or occupics for residential purpose more
than onc plot of land or building or portions thercof within the
municipal [imit o' *[Kolkata).

'Yee [oot-noic 2 on pane 633, wnte,

“This proviso was added by =. 701 of the Caleutla Municipal Corporation { Amendment}
Act, 1997 (West Ben, Act XXVTaf 1997,

‘Thi worls within the squire brackets wene substituted for the words “Provided tha' by
5. T2, chid.

'The wards within the square brackels were substitued (ot The words "Pravided further
that™ by x. 7(A), thid.

*See Mnot-nee 2 on page 573, ante,

West Ben.
Act XMool
1956
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{ Pert IV —Taxation.—Chapter XIL.—Powers of Taxation and
property taxes.—C. determination of Annual Valuarion.—
Section 174.)

(2) The annual value of any land which is not buill upon shall be
lixed at seven per cenr. of the estimaled markel value ol the Jand.

(3) If the gross annual rent of any class or classes of lands or buildings
used exclusively for hospital or educational purposes or '[for the purposes
of sporis or as a place of worship vr s o place Jor disposal of the dead|
cannot be easily esimaed. the gross annual renl of such building shall be
deemed o he five per cent. of the value ol the building obtained by adding
the estimated cost of erecting the building at the time of asscssment less
areasonable amounl to he dedueled on account of depreciation, if any. 1o
the estimated present markel value of the land valucd with the building as
part of the same premiscs.

{4) In the casc of any land or building or part thereof used (or public
cinema shows or theatrical performances or as a place of similar public
rcercalion, amusemenl or entertainmenl, the gross annual rent of such
land or building or part thereof, as the case may he, shall be deemed to be
seven and a half per cent, of Lthe gross annual receipts in respect of such
cinema shows or theairieal performances or place of public recreation,
amusement or enterlainment, including receipts from rent and
advertiscments and sale of admission tickets but excluding taxes on the
sale of such lickets:

Provided that the provisions of this suh-scclion shall not apply in the
case of lemporary faics, circuses, and casual shows or performances.

*(4A) Il1he gross annual rent of any land or building or part thereof
cannot be easily estimaled, the gross annual rent of such land or building
for the purposes of sub-section (1) shall be deemed to be seven and hall
per cent. ol 1he value of the building obtained by adding the estimated
present cost of erccling the building at the time of assessment less a
reaspnable amount to be deducied on account of depreciation. if any. Lo
the eslimated present marker value of the land:

Provided (hat the estimaled present cost shall not include the cost of
uny plant or machincry, excepling those enumerated in Schedule VIIIL on
the land or the building as. aloresaid.

(5) Thc annual value as determined under this Chapter shall be
rounded off to the neareslt ten rupees.

"The wonds within the square bragkets wene substituted for the words “Tar purposes of
spores” by 5. 7 ol the Caleutia Municipal Comporation (Second Amendment} Act. 1984 {West
Ben, Aot XIIT of 1984).

‘Sub-section (4A) was inscrted by s. 8 ol the Calcutta Municipal Corporation
(Amenduient) Act, 1933 (\West Ben, Act XXXIT of 1983).
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{Part IV—Taxation.—Chapier XIL.—Powers of Tavation und
properiy faxes.—C. Determination of Ammal
Vaalwetiion. —Section 178.}

(ti1) each resideantial unit with j1s percentage of the undivided
interest in the common arcas and facililies constructed or
purchased and vwned by or under the control of any housing  Wesi Ben.
co-operative society registercd under the West Bengal Co- ;}:I;xvmof
operative Societics Act, 1973, shall be assessed separaicly. 1973.

(iv) each apartment and its pereentage of the undivided interes? in
the common arcas amd the Tacibilies in a building within the  West Ben,
meaning of theWest Bengal Apariment Ownership Act, 1972, ﬁ};-}w of
a declaration in respect of which has been duly executed and
registercd under the provisions of that Act, shalf be assessed

scparately.

'(v) cvery land comprised in a tfiike tenaney with but er buiiding
made thercon, cither in abusree or oltherwise, shall be assessed
sparately as a single wnit;

'{vi) every land. which is not built upon, comprised in a thike
lenancy, cither in a bustee or olherwise, shall be assessed
separately #s a single unil.

{3) Nolwithsianding the assessments mude before the comimencement
of this Act, the Municipal Commissioner on his own may amalgamate or
separaic or conlinue o assess as such, as the case anay be, lands or bujldings
ur porlions thercol so as 10 ensure conformity with the provisions of this
section.

(4) 1f the ownership of any land or building or a portion thereol is
subdivided into separate shares or if maore than one land or building or
portions thereol by amalgamation come under epe ownership, the
Municipal Commissioner itiay on an applicalion from the oswners or co-
owners, separale. or amalgamate, as the case may be, such lands or
huildings or poriions thercof se as Lo ensure canfannily with the provisions
of this seclion,

(5} A newly cosntructed building shall become assessable from *[the
quarter following] (he dale of issue of the occupancy certificalc under
the provisions of this Act:

Provided that if such building is occupied before the issue of the
occupancy certificate in confravention of the provisions ol this Act, such
building shall bc liable for assesment [rom the *[guarier lollowing the)

'Clauses (v) and [viy wene substiluled [or the origing) clause (v) by s. 10 of the Calewiia
Municipal Corporation { Amwndment} Act, 1983 (West Ben. Act XXX of 1983),

“The waords within the square brackets wene inserted by 5. 9(b){i) of the Caleuita Municipal
Cormumnon (Sccond Amendment) Act, 1984 {\West Ben_ Act X1 of 1984},

“The words within the square brckets were inserted by s. 9(bI(iin). iid.
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date ol its aceupation’|and notwithstanding any other action that may be
taken under this Act, such building shall not get the benefit of the rebate
in the *[Property Lax] under sub-scction (5) of section 171.

(6) The Municipal Commissioner shall, upon an application made in
this behalf by an owner, lessee or sub-lessee or occupier of any land or
huilding and upon payment ol such fees as may be determincd by the
Corparstion by regulations, (urnish information o such person regarding
the appurtionment of the *[propenty 1ax] of such land or building amang
the several occupicrs within such land or building for the current period
or the perind immediately preceding:

Provided that nothing in this sub-section shall prevent the Corporation
lrom recovering the ducs [rom any such person.

N D. Assessmeint

179. (1) Theannual valuc of any land or building siluated in any ward
of the Corporation. which has been determined before and is in lorce on
the date of commencement of this Act, shall remain in force, and shall be
deemed to be the annual value for the purpose ol asscssment of [ properly
tax| on such land or building under this Act, until a fresh anpual valuation
is enlorced under 1his Acl: _

"Provided that the annual value of any such land or huilding. which
has been made before but not finally determined on the date of
commencmenlt of this Act, shall be determined under the pravisions ol
the *|Kolkata] Municipal Act. 1951 and shall be deemed 10 be annual
vilue in force on the date of commenceme! of this Acl.

(2) The annual valuation under this Chapter—

() shall be madc by the Municipal Commissioner or, il the Stale
Governmenl so direts, by the Ceniral Valuation Board
established undec the West Bengal Central Valuation Board
Act. 1978;

. {b) shall have cffect from the beginning of the quarier of a year
ending on the 30th June or 30th Seplember or 3!s1 December
or 31st March, as the case may be. following (hat in which a
notice under sub-scetion (2) of sgction R4 ix issucd:

fc) shall. subject to the other provisions of this Chapler, remain
in force inrespect of each ward of the Corporation for a period
ol six years. irrespective ol any alternation during such period
in the number or boundaries of such ward; and

“The words, brackets and lgurcs within the square brackets were substituted for the
words. “nolwithsianding any penalbes chat may be imposed or other action that may be
laken under this Acl” { 5. 9(biiiyb). aof the Calcutia Municipal Corporation (Scveond
Amendmenty Ay, 1984 (West Ben, Act X of 1984).

*See [opl-nole 2 on Engc 633, we.

Provise was adied by 's. 19 of 1he Caleatia Municipal Corporation (Second Antendment)
Act, L9843 (West Ben, Ay XIHLol [984).

“Yee fool-nole 2 yn page $73. anre,
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{d) may be revised on the expiration ol cach such period:

Provided thal when the annual valuation of any land or building has
nol been revised on the expiry of any such period lor reasons to be recorded
in writing. Lhe previous annual valuation shall continue to remain in foree
until it is so revised:

Provided further that the Municipal Commissioner may. on the expiry
ol such periad, revise the annual valuation of such land or building at any
tume and such revised valuatton shall take clfecl from the beginning ol
the quarter from which the annual valuation would have been revised
under this clause.

180. (1} Nowwithstanding anything contained in section 179, the
Corparation inay by resolution direet a gseneral revaluation of lands and
huildings in any ward of the Corporation or parl thercol during the currency
ol any period specilied under this Chapter. '[Such general revaluation
shall hiave effect irom the beginning of the quarter following that in which
a nntice sub-section (2} ol scction 184 is issucd and shall reamain in
lorce in respeet of each ward or portion (hereof. as the case may be, for
the unexpired portion of the period during which but for such revaluation
the anbual valuation would have remained in foree. )

(2) The [Municipal Commissioner] may cause any revision to e
made in the annual valuation of any kand or building '* * * in the
[ollowing cascs:—

i} when there is a transfer. inser vivos. of its ownership: ar

(in) when any tenancy or any rent changes; or

(iii) when lhe nature of its usc changes: or

{iv) “[when a new building is crecied or an existing buitding is}
redeveloped or substantially altered or improved during the
period the annual valuation remains in force, or

(v) when, on an applicalicn made in writing by the cwaer or the
person liable o pay its “[property ax] il is established thin

The words, brackels anid figures within the sqnare brackels were insceried by
s. LI¢E) of the Caleunia Municipal Corporation {Sevond Amendmenty Act {984 (Wesi Ben.
Act X1l of 19813 )

*The wards within the square brackets were substituted for the word “Mayor-in-Council”
by s. 1123, ihid,

'The woerls “or portion thercol™ were aunitied by s, 11(2) (b), ibid.

“Chause (D was subsiiluled far the original clause by s. 8 of the Calcunia Municipal
Corporation { Amendment} Act. 1997 {(West Ben. Act XXV of 1997).

*The words within thw square hracksts were substituted for the words “when it is™ by s.
HiZlerofthe Culeutia Municigal Corparation {Sccond Amendment) Act, 1984 (West Ben,
Act XM ol 1934

“See fout-nane 2an paee 637, onfe.
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douring the period of the annual valuation remaining in force
its value has been reduced by reason ol any substantial
demolition ur has suffered depreciaion from any accident or
any calamily proved Lo (he satislaciion of the Municipal
Commissioner (o have been beyond the control of such owner
ar such person; or

(v1) '|when any land or building or porlion thereof is ncquired by
purchase or olherwise] by the State Government or the
Corporition or any stalulory body mentioned in clause (a) ol
sub-scttion (8) of sectiont 171 during the period of the annual
valuation remaining in foree:

*{viiy when any land or building or portion thercof, is sold or
otherwise transferred by the State Government or the
Corparation or any stalutory body mentioned in clouse (a) of
sub-section (8) of sceton |71

Provided thul all land used lor reads and other public
purposes shall be excluded from such revaluation; or

(vili) when, upon the acquisition or transfer of any lund or building
in parg, a residual portion semains; “or'.

(ix) when it becomes nceessary so to do for any ether reason w be
recorded in writing.

(3) Any revision inihe annual valuation of any land or building or
portian thereol under this seciion shall come into force from 1he beginning
olthe quarter of a ycar ending on the 30th June or 30th Scprember or 3 st
December ov 31st March, as the vase may be. following that in which
such revision becomes applicable and shall remain in force for the
uncxpired portion of the period during which but for such revision such
annual valuation would have reamined in foree.

(4) Notwithstunding anything comained in sub-section (1) or sub-
seclion {2) or sub-sectton {3), any land or building,—

(1) which for any reason has no annual value assigned 10 it under_

this Act, may be valucd by 1he Municipal Commissioner al
any ume during the currency of the period specilied in respect
ol such land or building under scction 179 or [sub-section
{3) of scclion 180,]

fii) the valuation of which has been cancellcd on the ground of
irregularity. may be valued by the Municipal Connnissioner

"The words.within The squarc brackets were substitued (or the wards “when any ponion
alany land ar building 15 nc%mn:d" by 5. 1L(2Xd) of the Calcutia Municipa) Corporation
tSecond Amendmenty Act, 1984 (Wesi Ben. Act X of 1934},

*Clause (vii) was subslituted for the eriginal clavse by s. 11¢2)(c), i,

‘Clause (viit) wus substiuted for ths orcginal clause by s. 11{2)(). iid.

“The words, figures and brackels within (he square Brackets were substituled for the
worls, Nigures and brackels “sub-section (1) ar sub-section (2) of seelion 180" by's. 11 of
the Caleutta Municipal Corporation (Amendmenti Acl 1983 (West Ben. Act XXXIol 1450,
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aL any time after such cancellation, and such valuation shall
raimain in foree until a lresh valuation or revision remain in
loree until a fresh valuation or revision is made and shall 1ake
effeet from the beginning of the quarter from which the
previous valuation which has heen cancelled would have 1aken
cllect :

Provided thal the valuaizon made under clause (i) or clause (i) shail
remain in force for the uncxpired portion of the period specified under
this chapler.

181. (1) The Municipal Cemmissioner may, with a view 1o enabling
him to determine the anoual value of any tand or building '|in any word
or purt thereel] and the person primarily (iable Tor the payment of any
‘[property 1ax] on such land or building, ‘[by public notice,] require the
owner or the occupicr of such land or building or portion thereofl 1o furnish
a return in such form, within such period and in accordance with such
procedure is may be prescribed.

(2} The Muygricipal Commissiener may. *[by public potice.} require
the owner or the occupier of any land or building or portion thereol ¥[in
any waed or part thereol] used for public cinema shows or Lhealrical
performances or as a place of similar public recreation. amusement or
entertainment o furnish a return in suck farnw within such period and in
accordance with such procedure as may be prescribed.

(3) Every owner or occupicr "ol any land or building referred 10 in
the public netice.] under subi-section (1) or sub-section (2} shall be beund
10 comply with such notice and w furnish a return with a declaration that

" Lhe stotement made therein is correct 10 the bhest of his knowledge and

belief,

I * *® * * *

(5) The Municipal Commissipner ur any person subordinite 10 him
and authorised by him in writing in this behalf may, withoul giving any
previous notice 10 the owner or the accupier of any land or building. enter
upon, and make an inspection or survey and take measurement of, such

“The words withinthe square brackets were inserted by . 60 1)ta) of the Caleuita Municipal
Cnrpomlion (Aunerdinent) Act, 1988 (\West Ben, Act XX1 of 1985),

“See [ao)-note T on page 631, e, i

“The wards withio the square brackets wene substituted for the words “hy a writien
notice.” iy s, 6(2)¢ 1 }{b) of the Calcuua Municipal Corperation (Amendment) Act, 1988
{West Ben, Act XX1 of 1988).

The wonds within the squane brackets were substituted for the words “by a wnllen
nutice.” by 5. 6(2)ak r&id

“The worls within the square brickels wore inserted by 5. 6(2)(b), ibid.

*The words within the square brckets were substiteted Tor the words “on whom any
notice is sepved™ by 5. 6(3), ibil

“Sub-scction (1) was omitted by 5. 12{a) of the Calcutta Municipal Corporation
CAmentdment At TORT W Hen A XYY pf TUR T
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tand or building and verify 1he statement made 1n any return for such and
or building submitled under this Chapier.

13 * * L * #*

182. Toenablc the Municipal Commissioner Lo revise the annual value
ol any land or building governed hy any circumstance specified in sub-
section (2) of section 180, except in respect of a casc under clause (v)
thercol. the owner or Lhe person liable to pay the [property tax] for such
{and or huilding shall furnish t the Municipal Commissioner, not later
than the 31st day of March ol the year immediately following, arclurn in
such lorm as may be prescribed:

RES * #* * * *

Rk * b * * *

182A. (1) Nawwithslanding anything w the contrary containcd
elsewherc in this Act, any owner ar person liable to pay the *[property
lax] on—

(a) any new building or cxisting building which has nol been
assessed, or -

(h) any cxisting building which has been redeveloped or
substantially aliered or improved aller the last assessment, but
has not been subjectled Lo revision of assessment consequent
upon such redevelopment or alieralion or improvement, as the
case may be, or

(¢) any new building or existing building referred to in clause {a)
orclause (b), the bills in respect of which have not been issued,

shall pay such *[property lax] togcther with interest, if any, payable under
any provision of this Acl, on self-assessment:

Provided that such sell-assessment shall be cerlified by a valuer holding
a diploma from the Institution of Surveyors and enlisted with the
Corporalion of such valuation, where the Lotal floor area of such new
huilding or existing building exceceds 400 square metres:

Provided further that the valuation on scll-assessment, where the Lotal

1Sub-section (6) was omilted by s. 12¢b) af the Calcutla Municipal Corporalion
(Amendment) Act. 1983 (West Ben. Act XXXII of 1983).

*See fool-note 2 on page 633, anfe.

*Provisos were omitled by . 12 of the Caleetta Municipal Corpomtion (Second
Amendiment) Act, 1984 {West Ben, Act X1 ol 1984).

‘The thicd proviso was omilted by 5. 13 of the Caleutta Municipal Corporation
{Amendment) Acl. 1983 (West Ben., Act XX X1 of 1983).

*Section 1824 was insencd by s. 13 of the Calcuita Municipal Corporation {Sccond
Amendment)y Act, 1984 (West Ben, Act X1 of 1984). Thereafter the same section was
substitutend hy 5. 11 ol the Calemta Municipa) Corpomtion {Amendment) Act, 1986 (West
Ben. Act Vi ol 1996).
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Noor arca of anew building or existing building exceeds 400 square melres
or nol, shall he—
(i} where the value of land and building does not exceed Rs, 2.00
- lakhs of the self-assesed value—1 per cent; ’
{b) where the value cxcceds Rx. 2,00 [akhs—1.5 per cent.

Explanation.~—For the purposces ol this sub-seclion,—

{1) “lastasscssment” shall mean the assessnient where the annual
value has been delermined by he hearing officer under this
Acl and communicated 10 the assessec;

(2) “Institution of Surveyors™ shall mean the Institution of
Surveyors recognised as such by the Government of India;

(3) value” shali, in the case ol an apartment, mean the cost of (he
apartment and 1he proportionale cost of the Land.

{2} Such owner or person shall furnish 1o the Municipal Commissioner
arewrn ol sell-assessment in such form, and in such manner, as may be
prescribed. Every such return shall be accompanied by proof of payment
of such *[preperty lax| and interest, if any. _

(3) The paywient ol such '[property Lax| and interesl, if any. shall be
made. and such returo shall be furnished. within sixty days of 1he
commencement of 1he Caleatta Municipal Corporation (Amendment) Act.
1996.

{(4) In the cise of iny new building for which an occupancy certilicale
has been granted or which has heen taken possession of afier Lhe
commencement of the Calcutla Municipal Corporation (Amendment) Acl,
1996, such payment shall be made, and such return shall be (urnished.
within thirty days of the expiry of the quarier in which such occupancy
certificate ix granted or such possession is Luken, whichever is earlier.

Explanation.—Qccupancy cerlificate may be provisional or {inal and
may be for the whole or any part of the building;pussession may he of the
whale or any part of a building.

{3) Such payment shall continue 10 be made for cach subsequent
quarter and the last date of such payment shall be thirly days after the
cxpiry of cach such quarter.

(6) Ahce the assessment under section 179 or revision of asscssmenl
under section 180 has been made, any amount paid on sell-asscssment
under this sceiion shall be deemed Lo have been paid on account of the
assessmenl under scetion 179 or section 180, as the case may be.

(7) 1Fany owner ur viher person, liable o pay the'[preperty lax] under
this Act. Tuils to pay the same gether wilh inmerest, if any. in accordance
with the provisions of this section, he shall, withoul prejudice 1o any other

'See (vot-note 2 on page 633, anie,
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consequence 1o which he may be subject, be decined ta be a defaulter in
respect of the f[property ax] or the interest or both remaining unpaid.,
and all the provisions of this Act applicable w such deflaulter shall apply
1o him accordingly.

{8) Alter the assessment is finally made under this Act, if the payment
on self-assessment is found 10 be Jess than that of the amount payabit by
the assessee, in such case the assessee shall pay up the dilference within
two months [rom the date of final assessment, [ailing which recovery
shall be made in accordanc2 with the provisiens of this Act bul. after the
[inal assessment, il it is found that 1he assessee has paid exeess amount,
in such case such cxceess amount shall be adjusicd against the actual 1ax
payable by tlic assessce.

183. (1) Whenever the title of any person (o any fand or building is  Netice of
transferred. such person, if primarily liable for the payment of *[property ~ T0sier
tax] on such land or building, and the person o whom the tille is so
transferred shall, within thice manths after the execution of the instrument
ol transfer or after its registration, il it is registered, or aller the transfer is
¢lTected. il ne instreament is executed, give nolice ol-such transler in wriling
W the Muntcipal Comnussioner.

(2) Tntheevent of the death atfany persen primarily liable as aforesaid,
the person on whom the title of such [and or building devolves shall,
within six months fram the date of death of the former, give notice of
such devolulion in writing (o the Municipal Commissiencr.

(3) The notice under this section shall be in such form as may be
prescribed, and the ransleree or the person an whom the itle devolves
shall, il so required, be bound to produce before the Municipal
Commissioner any documents evidencing the transler or devoluton,

(4} II'any person, who transfers his titte 1o any land or building. fails
Lo give any notice under this scclion 1o the Municipal Commissivner, he
shall, in addilion 10 any penalty to which he may be subject under this
AcL. cantinue Lo be liable for payment of ![property tax] on such Jand or
building until he gives such notice bul nothing in this seclion shall be
deemed (o affect the liability of the translerce for payment of ihe '{Property
tax| on such land or building.

(5) The Municipal Commissioner shall, on reeeipt of a notice of
transfer or devolution of title under this section *[and upon payment of
such {ces as may be determined by regulations] record such transler or

'See foot-note 2 on page 633, ame.
The wards witliin the square brackets were inserted by 5. 7(1Y of the Cateutia Municipal
Corporation tAmendrent) Act, 1988 (West Ben Act XX! of 195%),
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devolution in a hook ' = * % % apd also in the Municipal
Assessment Book.

provided thut nothing in this sub-seciion shall derogate from the power
ol the Corporation to reluse mutation in o case where there is arrcar of
anty ducs to the Corporation on acenunt of the triansler or the predecessor-
in-interest of the applicant.

{6y On awritten request by the Municipal Commissioner, the Registar
ol Assurances, ‘[Kolkata). or the District Registrar 24-Parganas. shall
lurnish such particulars reeacding registralion ot instruments of wansler
of immovable properties in '[Kelkata]as the Municipal Commissioner
may. [Tom time 10 time. require.

{7) Notwithstanding anything comtaincd in sub-scetion (§), the
Registrar of Assurances. [ Kolkma), or the District Registrar, 24-Parganas,
shall furnish 1o the Municipal Commissioner such particulars soan after
the registration of an instrumen of transfer is effected, or. if the Municipal
Commissioner so requests, such periodical returns at sueh intervals as
the Municipal Commissioner may fix.

184. (1) When the annoal valuation under sub-seetion (2) of section
Pult;llc notice. 179 or a general revalualion under sub-section () of section 180 in any
an - i 3 o 3 x as bpec
inspectionof  Ward of (he Corporalllc"n ar part thf:re'of. as the case may be, has b(..c.n
i“-_sscssmcm completed. the Municipal Commissioner shall cause the respective
1sl. - - ' ' -
valuation 10 be entered in an assessment list in such form and containing

such particulars with respect to each land or building as may be prescribed.

(2) When the assessment list has been prepared, the Municipal
Commissioner shall give public notice thercol and of the place where the
list ur a copy thereol may be inspected, 2and every person claiming to be
the owner. lessee, sub-lessee or occupier of any land or building included
in the listand any authorised agent of such person shall be ai liberly o
inspect the list and o lake extracts therelrom free of charge.

(3) The Municipal Commissioncr shall give public notice of the place,
time and date, not less than cne month alter the preparation ol the
assessinent list as aforesaid, when he will proceed to consider the annual
valuations ol lands and buildings entered in the assessment list, and ir all
cases in which uny land or building is (or the first time assessed. or Lthe

“T'he words “in such fonn and in such manner as may be precrbed”™ were omitted by
».r}'lt‘;_'éurlhc Calentia Municipal Corporation (Amendment) Act, 1988 (Wesi Ben. Act XXI
B 51,

‘Proviso was added by s, 12 of the Culeutta Munigipal Corporation (Amendment) Act,
1996 (West Ben. Act VI of 19963 Therealter the same was substluted by s @ of the Caleutla
Mueipal Comartivn (Aanendinent) Act, 1997 (West Ben, Act XXV of 1997}

‘See fool-noie 2 on page 573, ane.
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anunual value ol any land or building is increased. he shall also give written
notice thereal 16 the owner or 1o any lessee, sub-lessee or oocupier of
such land or building and shall also specify in the notice the place, time
and dac. not less than one month thercalter, when he witl proceed Lo
consider such valuation.

(4) When a revision in the annual vpluation of any land or building
has been made under sub-section (2) of scction 180, the Municipal
Comnussionee shall cause the respective valuation to be entered in the
assessment $ist and shall give a writlen notice (thereofl 1o the owner or to
any lcssee, sub-lessce or occupier, of such land or building, and shall also
specily in the notice the place. time and date, nat less than one month
therealter. when he will proceed Lo consider such valuation.

'Explanativn.—A written notice undcr Lhis section shall be deemed
10 be duly served il it is sent by post under certificate o] posting 1o the
uwner or Lo any lessee, sub-lessee or occupicr of any fand or building
ancl, in such case, the de ol the cerlificale of posting shalt be deemed Lo
he the date of service of the notice 1o the owner ar 1o the lessce, sub-
lessee or occupicr of such land vr building.

Amendment
ol

185, The Municipal Commissioner may [or reasons Lo be recorded in - conens

wriling amend any annual valualien in the assessment hist preparcd under
“[sub-section (1) or sub-scction {4) ol section 184] a1 any vime belore the
date specificd for review under the provisians of sub-section (3) or sub-
section (4) of scction 184 as the casec may be;

Provided that in (he caxe of such amendment, a fresh notice staling
the amended valuation shal! he issued Lo Lhe owner or Lo any lessee, sub-
lessce or occupier of the land or the building and such notice shal! also
specifly the place, time and date, nor less than one month tereafler. when
the Municipal Comnussioner will proceed to consider such valuation:

Provided further that ne public notice need be given in such case.

E. Objectians

186. Subject to the provisions of section 181 or seclion 182, any Objections

vbjection o the annual value of a fand or building as entered in the 22078
. . { u

assessment list shall be made by the owner or the person liable 1o pay the  assessment.

‘Iproperty taxj, in writing, to the Municipal Commissioner belore 1he

"Explantasion was added by s, 8 of the Caleuia Municipal Comporation (Anendinent}
Act, 1958 { West Ben. Act X X[ of 1988).

*The words, brackets and yures within the square hrackels were sybstituted for the
worls, brockers and figures “sub-section () of scetion 184 or any revision made under sub-
section (23 of section 180" by s. 14 of the Caleutta Municipal Corporation {Second
Amendmenty Acl, 1983 (West Ben, Act X1 ol 1984,

‘See [ocl-nole 2 vn page 633, anre.
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date Nixed m 1he notice under section 184 Yor section 185 and shall siate
in what respect the annual value is disputed.

187. (1) [The Corporation shall, with the appraval of the Stutc
CGovernment, appoint an olTicer on such terms and conditions as the Stalc
Government| may determine Lo hear and determine the objections 1o the
annual valuation of lands or butldings cniered in the assessment list.

(2) The ollicer appointed under sub-scction (1) shall be paid lrom
the Municipal Fund such salary and allowances as the Stale Government
may dewernine.

(3) The ofhcer as aloresuid may make such queries and observanons
in relation o any entry in the asscssment list and call for such records,
relurns and explanations as he thinks fit.

{4) Cvery such query and obscrvalion shall be promplly aken into
consideration by the ollicer of the Corporation o whom il may be
adidressed and shall be returned by him with the necessary records, relarns
and explanations.

188. (1) Objections filed under seetion 186 shall be eniered in aregister
maintained for the purpose in such manncer as may be prescribed.

{2) On the date, tme and place specilied under sub-section (3) or
sub-section {4) of scction 184 and ulter giving the person Nling ihe
abjections an gpportunily of heing heard. cither in person or through an
authoriscd agent, the officer appointed under section 187 shall delermine
the objecuuns.

(3) When an objection has been determined, the order in this behall
shall be recerded in the register maintained under sub-section (1) with
ihe date. and a copy of the order shall be supplied within *[thirty days]
thereol Y[1o the person Hling the objection] in such form and manner us
may be prescribed.

(4) The procedure for hearing and disposal ol objections shall be
such as may be prescribed.

(3) The valuation fixed after determination of objection under this
section shall 1ake effect [rom the quarter in which such valuation would
have taken clfect and shall conlinue to remain in foree during the period
such valuation would have remaincd in force. had no objection been filed.,

‘The words and Ngures within the square brackets were inserted by s. 15 of 1he Caloutta
Mugicipal Carportion (Secend Arendment) Aqt, 14984 (West Ben, At XTI ol 1984).

*The words within the square brackets weee substituted for the words “Fhe Stane
Government shall appoint an officer pn such wrms and conditions as 11" by s. 9 of the
Caleutea Muenicipal Cormporation (Amendment) Act, 1988 (West Ben_ Act XXT of 1988).

‘The words within (he square brackels were substituted For the words “ten days™ by s. 10
elhe Calcuua Municipal Corporation {Ameadinenty Act, 1988 {West Ben, Act XX 1 of 19488),

*The wonls within the squane brackels wene substituied for the wards, "o the vwner or
the persen liable to pay the consolidated rate™ by s, 16 of the Calcunia Municipal Corporation
{Svennil Amendment) Act, 1983 (West Ben, Act X111 of 1984).
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The Koltlata Municipal Corporetion Act, 1980

{ Part IV.—~Taxasion. —Chapter XL —Powers of Tavation and
property laxes.—E. Qhjections. —Seciion [89.)

189. (1) There shall be a Municipal Assessmenl Tribunal for hearing
and disposal of an appeal against an order passed under seciion [88.

(23 The Tribunal shall consist af a Chairmain and such number, of’

ather members not gxcecding five as the Stale Government inay delermine:

‘Pravided that the Chairman may constilule gne or maore separale
benches., each bench comprising 1wo or more members. onc of whom
shall be o membier of the West Bengal Higher Judicial Service (hercinalter
referred 1o as the Judicial Member), and may transfer o any such bench
any appeal Tor disposal or may withdraw [rom any such beach any appual
belore i is linally disposed ol

"Provided further that ne such bench shall be conslituted with any
member of the West Bengal Higher Judicial Service other than one who
is or has been a member of that Service for a period of not Yess thaa three
WUITS.

H2A) Where a scparale beneh is constituted under the first proviso
1o sub-section (2), the Tudicial Member shall cxercise and perform all the
powers and functions of the Chairman under this Act or the rules made
thercunder, ;

{3} The Chairman and the other members shall be appointed by the
Stite Government on such terms and canditions as il may deteamine and
shall be paid [rom the Municipal Fund.

{4) The Chairman shall be a persen who is or hies heen a member of
the Wesl Bengal Higher Judicial Service for a period of not less than
three years and the olhier members shall have such qualifications and
experience as the Stale Government may prescribe.

{5) Any owner or person liable 1o paymenl of Y[properly 1ax] may. if
dissatisficd with the determinaiion of ebjection under section |88 appeal
10 the “Tribunal:

Provided that such appeal shall be presented ta the Tribunal within
forty-five days from (he date of service of ‘|a copy of the order)] under
section |88 and shall be accompanied by a copy of the said order.

(6) No appeal under this scection shall he enteriained unless the
‘|property ax] in respect of any land or building for the period ending on

"Proviso wus added to sub-section (2) by s 11 of the Caleutta Municipal Corporation
tAmendment) Act. 1985 (West Ben Act XX of 1988}, Thereafier, the present peovisos were
substituted Tor the previous proviso by s. 13(a) of the Caleumita Municipa) Corporation
(Amendment) Act, 1996 (West Ben. Act V1 all [996).

“Sub-scction (2A) was inseried by 5. 13¢h).

‘See foal-nole 2 on page 633, anle.

‘The words within the squane brickets wene sobstiluled for the words, “the order™
by ». 17013 of the Calcutta Municipal Comporation {Sceond Amendmenty Aci, 19583 (West
Bun. Act X1IT eef 1984).
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The Kollata Municipal Corporaiion Acr, 1980.

[West Ben. Act

{ Part IV—Taxation.—Chapter XI1. —Powers of Taxation and
praperiy taxes.—E. Objections.—Section 190. £ Municipal
Assessmenr Book —Secrion 191.)

e date of presentation of the appeal on the valuation determined under
section 188 has been deposited f[in 1he office of the Corperation] and the
appeal shall abate unless such ?[property wax] is continued 1o he deposited
tll the appeal is Gnally disposed of.

{7y The provisions of Pact [T and Pan 111 of the Limitation Act. 1963
relating to appeuds shall apply w every appeal prelerred under this section.

{(8) The procedure (or hearing and disposal of appeals as well as
realisation of lees in connection with appeals] shall be such as may be
prescrbed.

(9 The decision of the Tribunal with regiied 1o valuation or assessment
shall be finul and no suit or proceeding shall lie in any Civil Court i
respect of any matier which has been or may be referred o or has been
decided by the Tribunal.

(17} The valuation fixed after disposal o[1he appeal under thix scuiion
shafl wke effect from the quarter in which such vaiuation would have
taken clfect and shall continue 1o remain in foree during the periad such
valuntion would have remained in force, had no appeal been filed.

'(11) Tl Tribunal shall kave an establishiment consisting of such
olficers and other employees appointed on such erms and condilions as
may be prescribed. The expenses of the establishment shall be paid out of
the Municipal Fund.

190. Every valuation in the assessinent list prepared under scction 184
shall, subjecl W the provisions ol section 185 or the order under section
188 or scction |89 be final.

F. Municipai Assessment Book

191, (1) The annual valvation of lands and buildings as determined
under section 190 shal) be entered in the Municipal Assessment Book.

{2y The Municipal Assessment Book shall be mainiained in such lorm
and in such manner as may be prescribed,

(3) The Municipal Commissioner may at any time make such
corrections in e Municipa! Assessment Book as may be necessary ta
incomporale changes required Lo be imade in accordance with the provisions
of this Act er rempeval of patent errors o defects on the face of records.

(4) The Municipul Assessment Book duly authemicated in the manner’

prescribed shall be kept in the eflice of the Corporation and shall be open

“I'he words within the sguane: brackels weee insened by 5. 17{2), of the Culeunz Municipal
Cnrpomlion tSecond Amendment) Ace, 1984 {Wesi Ben. Act XTI of 1954),

“See [ot-note 2 on page 633 wnse.

The words within the square brackets were inserted by s. 17¢3) of the Calcuita Municipal

- Corporonon (Secand Amendment) Ael, (9949 (West Ben, Act X af 1984).

*Subvsection t11 was msered by s, 17040, i

Mol 1963



The Kolkata Municipat Corporaiion Aci, 1980,

LIX of 1980.]

{Part IV.—Taxarion.—Chaprer XH.—Powers of lavation and
property taxes.—F Municipal Assessment Book.—Section 192 )

for inspection Itee of charge during office hours and extracts therefrom
shall be made availablc on peyment of such lee as may be prescribed.

{5) The Municipal Assessment Boak may be printed and published
for every ward of the Corporation and made available for sale W the public
in such fornt and in such manner as may be prescribed:

Provided that the publication shatl not be kept pending [or any cases
in respect of which any objection or eppeal has been [iled under section
188 or section 189,

192, (1) Nowwithstanding anylhing contained in section 190 the
Municipal Commissioner may, at any lime, amend the Municipal
Asscssment Book—

{i) by inscrting therein the name ol any person whose name ouslu
o he inseried; or
(31) by mserting therein any land or building previously omitted
togelher with valuation thereof; or
(iit} by siriking out the name ol any person*[or any land cr building]
nol liable for the payment of Y[propeny tax]; or
(iv) by increasing or decreasing for ndequate reasons the amount
of any annual value and of the *[praperiy ax] thercupon: or
(v) by making or cancclling any entry excnipling any land or
building from liability 10 *| property tax]: ar
(vi} by altering the assessment on the land or building which has
been erroncously valued or assessed through fraud, mistake or
accident, in which casc such alteration shall wake ellect from
the dale such erroncous valuation or assessment took effect; or
{vii} by inserting or aliering an entry in respect of any building
erected. re-crected. allered or added Lo, afier the preparalion
ol the asscssment book, in which case such inscrlion or
alicrauon shall take effect [rom the date such crection, re-
erechion, alteration or addition was made,

Y2)(1} A notice of nol less than fifteen days shall be given o the
owner or 10 lessee, sub-lessee or occupier of the land or
building of the place, time and dale on which any amendment
of the Assessment Boak is intended 1o be made under this
section. '

(ity Anry person on whom a notice of amendment is served under
Lhis sub-seclion may Iile an objection in writing 1o the
Municipal Commissioncr al least three days belare the date

'Suetion 192 was repumbered as sub-seetion {13 of that seetion by s. 14 of the Culeutia
Murlncip:ll Corporation (Sccond Amendmeni) Act, 1984 (Wesl Ben. Acr X111 of [984).

“The words within the square brackets were inserivd by 5. 18{2). ibid,

*Sec fuat-note 2 on page 633, anre

“Sub-section (2) was insertcd hy s. 18{b} of the Cnlcotia Municipal Corporation {Secund
Amendmanty Act 1984 (West Ben.Act NI of 1984).

675

Adncndment
of Municipal
Ansussment
Brnok.

Incidence of
*Iproperny
1ax] on lands
und
buildings.



676

Incidence of
propeny
1ax) on luds
unid
buildings.

Appaition-
ment of
lability lor
'[prapeny
1ax] vi land
or building
when the
prenuses
assessed are
Iel or sublel.

The Kolkata Municiped Corpovation Act, 1980,

[ West Ben. Act

{ Part 1V, —Taxation —Chaprer XIL—Powers of Toxarion and
properiy taves.—G. Inclidence and payment of property tax
an lanels and buildivgs.—Sections 193, 194.)

Mxed in the natice and the provisions of scctions 186 o 190
shall apply. muats mgandis, 10 such objection.

G. Incidence and payment of '[property tax] on lands and buildings.

193. (1) The ‘[propernty lax] on lands and buildings shall be primarily
leviable—
(1) il the land or building is let, upon the lessor;
(b) if the land or building is sublel, upon the superior lessor:
(¢y if the land or building is unlel. upon the persen in whom the
right te let such land or building vests.

(2) The '[properly lax] on any Jand or building, which is the property
of the Corporation and the possession of which hias been delivered under
any agreement or licensinyg mrrangement, stall be leviable upon the
transferee or the licensce, as the case may be.

(3} The lability of the seversl owners of any *(land or] building
constituting a single unic of assessment. which is or purports 10 he
severally ownct in parts or 1a1s or raoms, for payment ol '[property Lux]
or any instafment theceol payable during (he period of such ownership
shall be joint and several:

Provided that the Municipal Commissioner may apportion the amount
of [property 1ax] on such ‘{land or] building among the co-owners.

*(4) Notwithstanding the vesting of any land in the Stale under the
[Kelkaa| Thika Tenancy (Acquisition and Regulation) Act, 1981, in
the case of any land comprised in a thika tcoancy, ihe '[property Lax]
assessed in respect of such land and any hut or building made thercon
shalt be primarily leviable upon the thika tenant.

194, (1) U the arnual valuation of any land er building cxcevds the
amount calculated on the basis ol the rent of such land or building payable
to the person upon whom the ‘[property tax] on such Lind ur building is
lcviahle under section 193, such person shall be ennitled 16 receive fram
his tenant the dilference belween the smount of the '[property wx] on
such Tand or building and the amount which would be leviahle il the

'Iproperty tax] oo such land or building were calculated on the basis of

the rent payable to him.,

“See fon-noe 2 on page 633, aare,

“The words with the square beackets were inseried by s. 19(a) olhe Caleutta Municipal
Cnr‘Pomtion Secand Aancndimenty Act, 1989 {\West Ben, At X111 ol 1984

The wands within the square brackets were inseried by s. 1%(b). ifvd.

SSyh-sectan G was unerted by s. 13 of the Caleana Municipal Corporation
CAmendment] Act, 1983 (West Ben. Act XX X1 of 1Y85).

*See foot-nate 2 an page 573, ante,

West Buen
Act XXXVII
al 1941,



The Kolkesa Municipal Corporation Aci, 1980.

LIX of 1980.]

[West Ben,
Act X1l of
1956.]

{ Part IM—Taxation.— Chapter XH.-—Powers of Taxation and
praperty taxes.—G. Incidence and pavient of properiy tax
on landds and buildings.—Sections 195, 196.)

(2) i1 the annual valvation of any land or building which is subley
exceeds the amount calewiated on the basis of rent of such land or building
payable to the wenant by his subtenant ar 1o the subtepant by the person
holding under him, the tenant or the sublenant shall be cotitled Lo receive
from his subtenant or the person holding under him. as the case may be,
the dilfercnce belween any sum recovercd under this Act from such tenant
or sublenant and the amount of '[praperty tax] on such lund or building
which would he leviable il the annual valuation of such land or building
werce calcuiated on the basis of rent payable (e the (enant by his sublenant
or the subtenant by the person holding under him,

195. (1) Qn the failure 1o recover any sun duc on account of
“property tux] on any bnd ar building from the person primarily liable
theretor under sectian 193, 2[the Muanicipal Commisstoner shall,
aotwithstanding snything contained in the West Bengal Premises Tenuncy
Acl, 1936 or in any other law lor the time being in force. recover] from
every oceupier of such Jand or building, by attachment ol the rent payable
by such occupier, a portion of the to1pl sum due which bears, as nearly as
may be. the same proportion to that sum as the rept annually payablc by
such occupier bears 1o the 1otal amount of rent annually payable in respect
of the whale of such land or building.

(2) Anaccupicr, {from whom ary sum is recovercd under sub-seclion
(1), shall lse entitded to be reimbursed by the person primarily liahic lor
the payment of such sum, and may. in additian Lo having recourse lo
other remedics 1hat may be open 1o him, deduct the amount sa recovered
from the amount ol any rent becoming duc [rom time 1o time lrom him
10 such person,

196, {1) Save as otherwise provided in this Act, the '[property-1ax] on
any land or building under (his Chapter shall he paid by the person lisble
for the payment thercol.in quarterly instalments and, for the purposes of
(his scetion each quarter shall he deemed 1o commence on the Gesi day of
Apnl, licst day of July, first day ol October, and [irst day ol Janvary, of o
year.

(2} The Municipal Comimissioner shall cause w be presenicd to the

‘person liable lor payment of the '[propecty (ax] a comprehensive bill in

respect ol such rale w be paid in quarterly instalments, showing separately

‘Sve fovi-note ? on page 633, wate, .

“The words and figures within the squar: brackets wene substituted for the words “the
Mumicipril Commissioner shall recover” by s 20 of the Caleutla Muaicipal Corporation
{Sccond Aanendimen) Act, 1989 (West Ben. Act XU of 1984,

*Section 196 was substituted Tor the ariginal section by s {0 of the Caleuta Municipal
Corporation (Amcndment) Act, 1997 (West Ben. Act XXV of 1997)
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[ West Ben. Act

{Purt INV—Taxation.—Chaprer XH.—Penvers of Taxation cnd
properiv iaxes.—G, Incidence and peyment of properiy tax
on lands and ndldings.—Sections 197, 198.)

the amount of the '[property 1ax] due against cach quarter and the dawe
on which the '[property tax] for cach quarter is due. Such bifl shall be
senl by post under ceetificale of posting vr by courier agency Lo the person
liable for payment of the '[property tax] not later than the 315t day of
May.

Explanation. —"Courier azency™ shall mcan o commercial concern
engaged in door Lo door Lransportion ol Lime-sensitive documenls,
utilising the services ol a person. either directly or indirectly. to carry
such documents,

197. (1) When an ohjection 1o a valuation has been made under
sectivn 186, the "[property lax] shall, pending the delermination ol the
objection under section 188, he payable on the previous valuation in the
usual manner.

(2) I1, afier the objection has been delermined under seetion |88, the
previous valuation is altered. or afier the appeal bas been disposed of under
section 189, the valuation decided under seclion 188 1s altered. then—

(u) any sum paid or deposiled under scclion 189 in cxcess shall
be refunded ar allowed Lo be set-off against any present or
future Jemand of the Corporation wnder this Act, and

(b) any deliciency shall be deemed to be an arrear af the '[property
tax| and shall be payable and reoverable as such;

Provided that—

(i} if any premises have. for the purposes of valualion. under
section |79 or section 180, been for the first time valued or
subdivided or amulgamated with any other premises and an
objection o the valutian thereof has been made under section
186, (hen the '[property tax] shall, pending the final
deiermination ol the objection. be paid on such valuation:
and :

(ii) if. when such ebjection has been Jinally determined, such
valuation is reduced., and if the '|property tax] has alrcady
been paid thercon, then the sum paid in excess shall be
refunded or allowed to be sci-olf agaenst any present or futere
demand of the Corporation under this Acl.

Y98, [Consolidated rate on landy and buildings in abustee.—Omiied
by . 15 of the Caicuiie Municipal Corporation {Amendment)
Act, 1981 (Wesr Ben. Act XXX of 1983}.]

"See Tool-note 2 on page 633, ate.




The Kolkata Municipatl Corporation Acr. 19580.

LIX of 1980.]

{Part IV —Texation—Chapier XTHT—Professions,
trades and callings.—Sections 199-201.}

CHAPTER X1
'[Professions, trades and callings.]

199. (1} Every person engaged intending 1o he engaged in any
profession. trade or ealling in* Kotkata] as memioned in Schedule [V, cither
by himsell or by an sgenl or representalive, shall obtain a certificale of
enlistment or get the same renewed annually, as the case may be, from the
iunicipal Commissioner upon presentalion of an application in such form
as may be specified by the Municipal Conunissioner logether with such
application {ce, not exceeding rupees ten, as inay be determined by the
Comoration. Suchapplication lorin shall be available rom the Corporation
or payment of such fee as may be determined by the Municipal
Commissioner.

(2) The Municipal Cammissioner shall, alter making such enguiry
as may be necessary and within thirty days of the reeipt of the application.
grant him such certificate if the application is in order. ar shall reject the
application if it is not in order.

*Provided Iha na profession, trade or calling. veferred t in sub-section
(13, shall be commenced or carried on without any licence or permission.
as required under this Acl, being taken out and produced before the
Municipal Commissioner, lailing which the certificate ol enlistment shall
not be renewed.

200. [Enfisnnent for paynienis of tax au praofession. trade oy calling.—
Owtitted by s. #(c} of the Calenrta Municipal corporation (Amendment)
Act, 1992 (Wesr Ben. Act [X af 1992}.]

201, [Fine for not paving tax ander seciion 199 —Ominted by s, H(dd},
thiel.]

"The heading within the square brackers were substituted Tor the heading “Tax on
professions. trades and callings™. by s. 4ta) of the Caleulla Monicipal Corporation
{Amendiment} Act, 1992 (\Wes) Ben. Act IX of 1992),

*Sectinn 199 way substitnled for the original section by 5. 4(b), thid .

‘Sub-section (1) was snbstiuted by s. 14{a) ol the Calcutta Municipal Corporation
(Amendimenty Act, 1996 (West Ben, Act V1ol 1996).

*See (aot-nole 2 on page 573, anite.

*Pravisa was added by s, 14thy, of the Caleuta Municipal Corporation (Amendment)
Act 1996 (Wesl Bono Act Vol 1996),
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The Kotkata Municipal Corparation Aci, 1980,

[West Ben, Act

{Part IV—Taxarion.—Chaprer XIV-—Tax on advertisemenis
arher than advertisenenis in newspapers.—Sections 202, 203.)

CHAPTER X1V

Tax on advertisements other than advertisements in
Newspapers,

202. (1) No perseon shall erect, exhibit, fix or relain upon or vver any
land. building, wall, hoarding, frame. post, kiosk or struclure any
adverlisement, or display any advertisecment to public view tn any manner
whanlsoever, visible from a public streel or public place (including any
advertisement exhibited by micans of cinematcgraph). in any place within
'[Kolkala] without the written pernussion of Lhe Municipal Commissioncr.

(2) The Municipal Commissioner shall nol grant such permission
it—
{2y a licence Tor the use of the particular site for purpose of
advertisement has not heen taken out, or
(b) the advertisement contruvenes any provisions of this Act or
the rules or the regulations made thereunder, or
(¢) the tax, il any, due in respect of the adverlisement *[has not
heen paid, or|
(d} the Mayor-in-Councit, on the basis of the recommendation
ol Ihe Heritage Conservation Commillee, is of the view that
such advernsement will obsiruct the view of, or deslabilise
She structure ol or will nol be in harmony with. any heritage
building.
(3) No person shall broadcast any advertisement, cxcept on radio or
television, withoul the written permission of the Municipal
Commissioner.

203. (1) Excepiunder and in conformity with the 1esms and conditions
ol a licence, no person being the owner, lessee, sub-lessee. accupier or
an advenising agent shall use or allow 1o be used any sile in any land,
building. wall or ¢recl or allow to be erccled on any site any hoarding,
frame. post. kiosk. structure. neon-sign or sky-sign lor the purpose of
display ol any advertiscment.

(2) For the purpose of adverntisement, every person—

(a) using any sile before the commencement of this Acl, within
nincly days [rom the date of such commencement, or

(b) inlcnding 10 use any site, or

iy whose licence fur use of any site 15 aboul to expire, shall
apply for a licence or renewal of a licence, as the case may
be. 10 the Municipal Commissioner in such form as may he
specificd by the Corporation.

'See tool-nowe 2 on page 5730 aie

The words within the square brackeis were substituted for the wonds “has nol heen
paidd.” by 5. 1L (1) of the Calcutla Municipa) Comortion (Aendment) Act. 1997 (West
Ben. Act XXV ol 1997).

'Clawse (11 was inserted by & I{2), ibid.




The Kotkata Municipal Corpordiion Act, 1980. 681
LIX of 1¥81).]

{ Part IV—Taxarion.—Chaprer XIV—Tax on advertisements
other than advertisements in newspapers,—Section 204,

(3) The Municipal Conunissioner shall, after making such inspection
as may be nccessary and within thirty days of (he recceipt of the
application. grant, refuse. renew or cancel a licence, as the case may be.
on payment ol such fees as may be determined by the Corporation by
regulations '[or as the budgel estimate shall state under sub-section (3)
al section 131].

(4) The Municipal Commissioner may, il in his opinion the proposed
sile for any advertisement il unsuitable frem the considerations ol public
safely. waflic hazards °[, sesthetic design, or obsiruction of the view of,
or harnnony with, any heritage building.] refuse a licence or refuse 1o
rencw any existing Jicence.

(5) Every licence shall be Jor a period of onc year except in case of
siles used for temporary Tairs, exhibitions, sporls cvents or culwaral or
social programmes.

1(6} * * * * *

(7} The Municipal Commissioner shall cause 1o be maintained a
register wherein the licences issued under this scetion shall be separately
recorded in respect ol adveriisement siles—

(1) ontelephone, telegraph, wam. electric or other posts or poles
erecled an ar along public or private strects or public places.

{1 in lands or buildings,

{¢) in cinema halls, theatres ar other places of public resorl.

204. (1) Every persan, wha ercets. exbibils fixes or relains upon or oy on
over any land. building, wall, hoarding, frame, post, kiosk or siructure 2?:::’5"'
any advertisement or, displays any advertisement 1o public view in any ‘
manner whatsoever. visible from a public street or public place (including
any advertisement cxhibited by means of cinematograph), shall pay for
every adverlisemenl which is so erecled, cxhibited, [ixed or retained or
so displayed 10 public view, a 1ax calcukued at such raie as the
Corporation may determine by rcgulations *[er as the hudget cstimate
shall state under sub-section (3) of scction 131]:

S# # ¥ ® #

“[Provided thal] a surcharge nol excecding filty per cent. of 1he
applicable rate may be tmposed on any adveriisement on display in
lemporary lairs, exhibitions, sporls evenls or culieral or social
programmes.

"The words. figures and brackets within the sguan: brackers were mserted by s, 1301 ol the
Calgutta Municipn) Corporation (Amendment} Act, 1997 {\West Ben. Act XXV of 1997).

“The words within the square brackers were substiluted fur the swards “ar acsthetic design.”
by s. 1202}, i,

‘Sub-section (6) was omitied by s, 17 of the Caleutta Maenicipal Corporation
TAmendemenn) Act, 1983 (West Ben. Act XXX ol 1981).

“The words. ligures and brackels withia 1he sguane hrackets weee inseried by s, 130 of
the Calcutta Munmicipal Corporation fAmendinent) Act, 1997 (West Ben, Act XNV of 1997)

First proviso was omilled by s. 13(13(b), ifnd.

“The words within the square hragkers were substitated for the words “Provided lurther
thar™ by 5. 13011ch fPid,
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The Kotkeia Municipe! Corporation Act, 1980.
[West Ben. Act

{ Parr IV —Tuvxation.—Chapier XIV.—Tux on advertisenients
other than adveriisemeniy in newspapers,—Seciion 205.)

(2} Notwithstanding the provisions of sub-section (1), no tax sholl
be levied under this scetion on any advertisement which—

(a} relates to a public mecting or to an clection 1o Parlinment or
the State Legislaure or the Corporation or Lo candidaturce in
respect of such eleclion; ar

{by is exhibited within the window of any building il the
adverlisemenl relales o the trade. profession or business
carricd on in that building; or

{c) relutes to the trade, prolession or business carricd an within
the land or building upon or over which such adverisement
is exhibited or 1o any =ale or lelling of such land ar huilding
orany ellects therein or to any sale, entertainment or meeting
to be held on or upon or in the some; or

{d) relates o the pame of the Land or building upon ar aver
which the advertisemert s exhibited or o the name of the
owner or oecupier of such lund er building; or

(¢} relares Lo the business of a railway administration and is
cxhibited within any railway station or upon any wall or
viher property of a railway administration; or

(17 relates 1o any activity ol the Government or the Corporation.

{3y The tax on any advertisement leviable under this section shall
he puyable in advance in such number of instaliments and in such manncre
s the Corporation may by regulations determine '|or as the budyget
eslimaie shall siate under sub-section (3) of section 131]:

Provided that the Corporation may under the terms and conditiens of
the licence under section 203 require the licensee o colleel and pay to
the Corporavion, subjcet 1o a deduction of live per cent. to be kept by
him as collection charges, the amount of tax 1n respect ol such
advertisements us are displayed on any site for which he is the licensee.

205. The permission granted under section 202 shall become void—

(1) il the advertisement conlmavenes any regulations made under
this Act: or

(b) il any material change is made in the adverlisement or any
partthercel withoeul the previous permission of the Municipal
Commissioner; or

{c) il the adventisement or any part thereol falls otherwisce than
through accident; or

{(d} il duc 1o the work by Governmenl, Corporation or by any
statutory autherity, the advertiscment *[has w be displaced;
or]

"The worils, figures and brackets within 1he square bmckets were insened by s, 13¢2) of
the Caleutia Municipal Corporation (Amendinem Act, 1997 {West Ben. Ag) XXV ol 1997,

‘The words within the square brackets were substituted Tor the words “has w be
displaced.” by s, 1401), ided,




The Kolkara Municipal Corporation-Act, 1980.

LIX of 1980.]

( Part W—Taxation.—Chapter X{V—Tax on advertisements
ather than advertisements i newspapers.—Sections 206-208.)

ey il an ihe busis of the recommendation ol the Heritage
Conservution Commillee. the Mayor-in-Council is of opinicon
that the advertisement obstrucls the view of any heritage
building ar is not in harmony with the aesthetic design or the
historical significance ol any herilage building, and the
advertisement has to be removed or displaced.,

206. The licence aranted under section 203 shall become void—

() 1l the licencee conwavenes any lerms and conditions of
hicence; or

(by 11 any addition or ulteration 1 made to, or in Uk building,
wall, hourding, [rame. post. kiosk ar structure upon or over
which the adertisement is erceled, oxhibited, lixcd or
retained; or

(c) i ihe building, wall, hoarding. frame. post, kiosk ar structure
over which the advertisement is crecied, exhibited, ixed or
retained is demolished or destroyed.

207. Where any advertisement has been erccted. exhibited. Nxed ar
retained upon or over any land. building, wall, hoarding. [rame, post.
kiosk or structure or displayed o public view from a public sireer or
public place in contravention of the pravisions ol this Act or any
regulations made thereunder, 1t shall be presumed. unless the contrary s
proved, that Lhe contravealion has been commitied by the person or
persons on whose behalf 1he advertisement purports t6 be or the agents
of such person or persons,

208. I any advertisement is erected. exhibiled, fixed or retained in
contravention of the provisions of this Act or any regulations made
thereunder. the Municipal Commissioner may require Lthe owner or Lhe
cceupier of the land, building, wall. hoarding, frame, posl, kiosk or
structure upon or over which the same is erceted, exhibited. fixed or
retained w take down ar remove such advertiseiment or may cniter any
land, building or property and cause the advertisement to be dismantled.
taken down, removed. spoiled, defaced or screened.

Explanation §—The word “structure™ in this Chapler includes any
movable board on wheels used as an advertisement or advertisement
medium,

Explunation H.—The word ~adverlisement” in relation o a lax on
advertisement under this Act shall mean any word, letler, model, sign,
sky-sign, placard. notice. deviee or representation, whether illuminated
or not in the nature of and empleyed whelly or in part for the purposcs
ol advernsement. announcement or direction,

Clwse ey was insened by s, M4(2) of the Caleutia M hunicipal Comporation (Amendment)
Act. 1Y9T (West Ben. Aot XXV ol 19973
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The Kolkata Municipal Corporation Act, 1980.

[West Ben. Act

{ Pari IV —Taxation,—Chapter XiV.—Tax on advertisemems
other than advertisements in newsppers.—Sections 2084, 209,
—Chapier XIVA.—Tax on carts and carriuges.—Sections 2094,

209R.)

"208A. Nowwithstanding any other action thar may be taken against
the owner or the occupier of any land or building, upon or over which
there is any hoarding. [rame, post, kiosk or structure [or erecling any
advertisement in conlravention of the provisions of this Act or any
regulalions made thereunder, or the person who pwns such hvarding.
[rame. post, kiosk or structure, the Municipal Commissioner may, (or
removal and siorage of such hoarding, rame. post, kiosk or structlure,
rcalise [rom the person who owns such hoarding, [rame. post. Kiosk or
structure. such charges as may be lixed by 1he Mayor-in-Council lrom
time to time.

209. If any person crecls, exhibits, lixes or retains any advertisenent
referred 10 10 this Chapier withoul paying the tax due under section 204,
he shall be punished with fine which—

(1) may extend Lo an amoval cqual to three times the amount
payable as such tax. and

(i) shall not ordinariiy be less than an amount equal 10 one-
and-a-hall times such rax.

‘CHAPTER X1VA

Tax on carts and carriages

FZU9A. (1) Anax atthe rate mentioned in Schedule IX shall be payable
lor every cart kept ar used within Y| Kolkata] (other than a cart owned by
the Stute Govermnent or the Corporation or a Municipality) at the
Municipal office ar such other place within or outside *[Kolkala] as may
be specified by the Corporation in this behalf.

(2} On payment of such 1ax half-yearly in advance the Municipal
Coumissioner shall issue in such form as may be specified by the
Carparation by regulation a certificale of registration {logether with a
certificd copy) in Tavour of the owner of the carl.

2098, (1) Every cart kept or used within Y{Kolkala] registered under
section 209A shall be harne in a book muintained for the purpose showing
Lthe name and residence of the owner of the cart and (he place where the
carl is ordinarily kepl and such registration shall be renewed hal-ycarly.
Every cart so registered shal! have n number-plate showing the registration
number aftixed 1o it in such manner as Ihe Corporation may direct.

'Section 208A was inseried by s. 15 ol 1he Caleunn Municipal Corporation (Amendiment}
Acl, 1997 (West Ben, Act XXYT ol 1997),

‘Chapter XI1VA and sections 209A 10 209F were inseried by s. 21 of the Calcuua
Municipal Corporation (Second Amendment) Act, 1984 (Wesi Ben. Act X111 pll 1934}

"See (ool-nole 2 oo paece 373 e,




The Kolkuta Municipal Corparation Act, 1980,

LIX of 1980.]
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ol 1566
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{ Part V—Taxarion.—Chapter XIVA.—Tux on carts and
carriages,—Sections 209C, 209D.)

(2} An amount of rupees ten shall be payable half-yearly 1o the
Municipal olfice or any other place of regisiralion in respect of each
such number-plate,

(3} The Corporalion may specily Lhe due or dates for ihe purpuse
ol registration of carls for cach half-year.

{4) No person shall keep or be in possession of any carl which has
not been duly regislered.

(5) No person who owns or drives a cant shall il 1o aliix the
number-plate of the cart as required under sub-section (/).

(6) The Corporation shali, with the :1pf)r0ml al the State
Government, determine the maximum number of carts which muy be
registered under this Chapler. The Municipal Commissianer muy reluse
10 register any carl afler the maximum number al carts determined under
this sub-section has been registered.

1209C. When the ownership of a cart registercd under this Chapler is
rranslerred during the validity af registeation, it shall be registered afresh
in the name ol the transferee and an additional fee of rupces (wenly
shall be payable lor such registration.

1200D. (1) The Municipal Commissioner or any police-officer within
the meaning of the *[Kolkata] and Suburban Police Act, 1866 or the
‘[Kolkaia] Palice Act, 1866 shall have power 1o scize any cart kepl or
used within *|Kalkala] if the samc has not been duly regisiered under
this Chapter or registered under provision applicable te any aother locad
body under any other law in force and to detain the same for such peried
as may be determined by the Municipal Commissioncr.

(2) Il within a period of filteen days from the datc of scizure of
any cart under sub-section (/) the authorised posscssion of the carl is
not established o the satisfaction of the Municipal Commissioner by
any person on praduction of the certificate of ils registration. the cart
shall be confliscaled, dismantled and sold in public auction by 1he
Municipal Commissioner and no claim lor authorised possession thereof
shall be entertained by the Municipal Commissioner afler the expiry of
such period.

(3) The proceeds of sale, aller defraying such expenses as may he
considered necessary hy the Municipal Commissioner, shall be credited
10 the Municipal [und.

'See fool-nole 2 on page 684, anfe.
“Nee foot-nole 2 on page 573, awie.
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The Kolkata Municipal Corporation Act, 1980,

[West Ben. Act

i Peort IV —Taxation.—Chapter XIVA.—Tax en carts and

carriages.—Sections 209E, 209F )

R209E. (1) Any persen driving or pulling or pushing a cad registered
under this Chapter shall keep with him 2 tickel (bearing a passporl size
photograph of the driver or the puller) ssued by the Municipal
Commissioner which shall be valid for the half-yearly period ol
registration and shall contain such particulars as may be specificd by
the Corporalion by regulation.

{2) Thc tickel as aloresaid shall be oblained lrem the corporation
an payment of a fee ol rupees [ive lor cach half-year on submission of
an application along with 1wo passport size photographs ol the driver or
the pulier.

{3) The owner of the cart shall deliver 1o the driver ar the puller of
the cart cevtified copy of the Certificate of registration issucd by the
Municipal Commissioner under sub-section (2} of section 209A with
dircction o carry the same while using or pulling or pushing or driving
the carl and to produce the somwe to any representative of the Municipal
Commissioner or any police-oflicer on demand.

(43 The Corporation shall, with the approval of the State
Ciovernment. delerming by regulation the number of tickets to be 1ssued
1o pullers or drivers of carts 10 cach half-year.

{5) The Municipal Commissioner shall maintain a register
of persons authorised o drive or pull or push carts which shall
contain such particulars as may be specilied by the Corporation by
rezulatian,

(0) No person shall, while doving or pulling or pushing a cart,
keep witl him a ticket issued under sub-section (/} if the number thercof
has hecome indistinct or obliwraled nor shall he use or keep with him a
licket issued to any other person.

{7y The Municipal Commissioner shall, upon an application
made by a person whose ticket has hecome indistinet or oblileraled or
has been lost, issue a new ticket 1o him on payment of a lee of rupees
five.

'209F. A 1ax al 1he rale mentioned in Schedule IX shall be payable Jor
every carriage kepl or vsed within [Kolk:ia] (other than a cammiage vwned
by the Sune Government for use of the Governor or his sl or househald
or for the purpose of Lhe police or ihe military or kept by a bonalide dealer
only for the purposes of sale) in advanee in rexpect of epch hall-year.

‘Se¢ fom-nole 2 on page 684, aire.
“Sue Tant-nore ? an naee 871 e
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LIX of 1986.]

Ben. At 1V
ol 1926,

West Ben,
Act XV ol
1958,

( Parr 1V —Taxation.— Chapter XVi—Other Taxes.
—Sections 210 2104, 2108, 2/1-213.)

CHAPVER XV
Other Taxes

210. The Corpuration inay. with the sanction of Ui State Government,
establish a toll bar on any public sireet in [ Kolkatal and levy a toll at
such 1ol bar an vehicles ai such rates as may be determined by (he Siale
Government [rom time 1o time,

*210A. (1) The Comoration shall levy a surcharge on the ransfer of
immovable property situated within 'fKolkata]. in the form of additional
starnp duty,

(2) The rawe of the surcharge. and the manner of-—
(a} collecton of suvchurge,
{b) payment of the surchirge 1o the Corporation, and
t¢) deduction ol the ¢xpenses, i any, incurred by Lhe Suate
Government in course of collection of the surcharge. shall
be such as may be prescribed.

*210B. (1) The Corporation may levy a special conservancy charge
on the commercial and mmduswial establishments for providing municipal
services in cooncclion with removal of solid wastes.

{2) "The spectal conservancy charge for ihe purpose of sub-secton (1)
shall be such as may be determined by the Carporation from time 10 time.

(3) The Corporation may make regulations specilying the occasions
on which such special conservancy charge may be imposed as well us
the rate of special conservancy charge. the mode of collection and other
matters incidental therewo.

211. Subject w the provisions of the Howrah Bridge Act. 1926, ihe
Corporanion may collectibe sux levied under thiw Acland pay the receipis
of the same o the Commissioners appointed under Lhal Act.

212. The Corporation may, if so autharised under the West Bengal
Fire Services Act, 1950, renlise uny licente fees imposed under that Act
in accordance with the provisions thercol.

213. The Corporation may, if so authroized by any other law [or Lhe
lime being in torce. realise any tax, development charge, cess or lec
imposed under that law *Jor any ducs payablc under thal law) in
accordanee wilh the provisions thereof,

!See Taot-note 2 on page 373, nnfe.

“Sections 2104 and 2108 wene inserted by v, 16 of the Cateena Municipal Compunilion
tADendtent) Act, 997 (West Ben, Aot XXVl 1997).

‘The words within the sguare brackets were insened by <, 13 of the Celeutta Municipyl
Comoraton (Anendmentt Ser O8N (West Ren Av VY ol 1020
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The Kelkaia Municipal Corporation Ace, 1980,
[West Ben. Act

{Part 1V —Taxation.—Chapter XVi—Paynent and recovery of taxes.
—aA. Recovery of taxes by the Corporaiion.—Sections 214-216.)

CHAPTER XVI
Payment and recovery of laxes

A. Recovery of taxes by the Corporation

214.  Save as atherwise provided in this Acl, any 1ax levied under this
Act may be recovered in accordance with the following procedure and
in such munner as may he prescribed—

(1) by presenting a bill, or
(b} by serving a notice of demand, or
(c) by distraint and sale of o defaulter’s movabie property, or

{d) by the aunchment and sale of a defuulter’s immovable
pmpr:rl)'. ar

(e) in the ease of '[property tax| on lands and buildings. by the
attachment of rert dug in respeet of the fand or the building.
or

(I by a certificaie under (he Bengal Public Demands Recovery  Ben. Act 11
Act, 1913, of 1913.

215. (1} Save as otherwise provided in this Actl any lax levied under
this Act shall be payable on such dates, in such number of instalments
and in such manncr as may be prescrihed,

{2) 1f any amount due is paid on or belore (he date delermined

“under sub-scction (1), a rebate of five per cent. of such amount shall be

allowed.

216. (1} ‘[Savc as otherwise provided in this Act, when any lax has
become due.] the Municipal Commissioner shall causc te be presenied
Lo the person liable for the payment thercol a bill for the amount due:

Provided that no such bili shall be necessary in the cse ol—

ar * £ * * *

(b) « 1ax oo advertisements;

(c} & roll.

'See Tooi-nnte 2 on page 633, anre.

“The words within the squar: brackels were substituted for the words “When any 1
has become due” by s 1701 of the Caleutia Municipal Corportion (Amendment) Act.
1997 (Woa Ben Act XXV ol 1997) -

'Clavse 12) was awmiued by 5. § of the Calcutta Mumicipal Corporation (Amendment)
Act 1987 (West Hen Act 1X of 19923,



The Kolkata Municipal Corporation Act, 1980,

LIX of 1980.]

( Parr IV—Tevation—Chapter XVI.—Payment and recovery uf taxes.
—A. Recovery of taxes by the Corporation—Section 217.)

Vexplanation f.—A bill shall be deemed (o be presented under this
section il it is senl by post under ceetificale of posting *for hy courier
ageney] 1o the person liakle for payment ol the amount included in the
bill. and in such case. the date barne on such certificate of posting ‘or
the date on which it is delivered by couricr agency] shall be deemed o
be the date of presentation of the bill 1o such person.

*Explancision II.—"Courier agency™ shall have the saime meaning
as in the Explancation 1o sub-scetion {2) of scenion 196

(2) Every such bill shall speeily the particulars of the 1ax and the
peaiod Tor which charge 1s made.

217. (1) Save as otherwise provided in this Act, if the amount of the
tax for which a bill has been presented under section 216. is not paid
within thirty days [rom the presentation thereol *lor il the amount of
quarterly instalment of *(property 1ax) shown in the comprehensive bill
presented under sub-section (2} of section 196 is not paid after it has
become duej or if the 1ax on prolessions, irades and callings or the tax
on advertisements is not paid after il has become due. the Municipal
Commissioner may cause 10 be served upon the person liable for the
payment of the same a notice of demand in such form as may ke specified
by Lthe Corporation by regulatians,

{2) [Lorevery natice of demand which the Municipal Commissioner
causes 1o be served on any person under Lhis sectivn, a lec of such
amount, nal exceeding Lwonty-five rupees. as the Corperation may
detecrmine by regulations shall be payable by the said person and shall
be included in the cost af recovery.

*"(3) On the amounl of the hill remaining unpaid afler thrity days
al presentation ol the bill under section 216 Yjor ulier expiry of the date
ol payment as shown in the comprehensive bill presented under sub-
seetion (23 of seclion 196], simple interest a1 such rate as may be
determined by the State Governinenlt from time to lime shall be payable
for the penod commencing on the first day of the quarter following that
in which the bill is presented and ending with the month preceding the
month in which payment is made.

SEplanation wos renumbered as Eyrlouation by 5. 1212) of the Calcutia Municipal
Coqmmtion (Amendmeniy Act, 1997 (Wes Ben, Act XXV ol 1997

“The wunds within the square brackels wene inserted by 5. 17(2)s). ibid,

‘The words within the squane brackets were inseried by s, 17(2)(b). ibid.

Evplanation 1 was inserted by s 1203), ibid.

‘The marginal not subsiituted for the ariginal margingl note "Notice of demand and
nohice fec™ by s. 2211 of the Caleutia Municipal Comparation (Second Anendmunny Act.
1984 (Wust Ben, Act XTI of 1984).

“The words, figures ad brckers within ihe square brackels wene insencd by s, 18{1} of the
Caleulra Municipal Corporation (Amendment} Acl, 1997 (Wist Ben. Act XXV uf 1997).

See fonl-note 2 o page 633, awmir.

"Sub-sections (3). {4) and (5) were inscred by s, 22(2) of the Caleutta Municipal
Corporatien {Scecond Amendment) Act, 1934 {West Ben, Act X1t of 1984).

“The words. figures and brackeis within the sgeare hruckets were inseited by s, 1R(2) of
the Calctita Municipal Comoration {Amendwnt) Act, 1997 {West Ben. Act XXV1af 1597,
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The Kolkara Municipal Corparation Act, 1980,

[West Ben. Act

{Part IV _Taxarion. —Chaprer XVIE—Pavienr and recovery of raxes.
—A. Recavery of taves by the Corporation.—Sections 2{8. 2{9.)

Explanation.—In caleulating the interest payable under this suh-
seclion. a fraction of 2 vupee in the amount of the bill on which Lhe
inlerest is 1o be calculated shall be rounded ofT o the nearest rupee, fifly
paise beinyg treated as rupee one,

'(4) When the person liable for payment of any Ltax fiils 1o pay the
tax within the quarter for which the bill has been presented under section
2167 [or. in the vase of payment of Y{property-tax), lails 1o pay the amoum
of quarterly instalment of such “(properly-tax) as is shown in the
comprehensive bili presented under sub-section (2) of section 196]. such
sum, not exceeding filteen per cent. of he amount of the tax as may be
determined by the Carpoiation by regulation shall be recovered from
him by way ol penalty. 1 addition to the amount of the tax, the notice
lee payable under sub-seeiien (2) and simple interest in accordance with
sub-section (3).

'{5) The amoum duc as pengity or interest under this section shall
be recoverable as an arrear of 1ax under this Acl.

218, {Penalty in case af defaidr of payment of iaxes.—Qniitted by
5. 23 of the Colcutia Municipal Carporarion (Second Amendment)
Act 98 (West Ben, Act XTI of 1984).]

219. (1) 11 any person liable for payment of 1ax does nol. within
thirly days "of the service ol notice of demand under section 217.) pay
the amoun! due, such sum Logether with all costs. interest due and penally
may be recovered under a warrant, issued in such form as may be specified
by the Corporation by regulations. *[hy distress and sale of the movable
property. ]

il * & * *
(2) Every warrant issucd under this section shall be signed by the

Municipal Commissioner or any other officer authorised by him in this
behalf.

'See [oot-pote § an page 689, uste.,

“The wards. figures and brackets within the squire brackets were insened fy s, 18(3) of
the Caleurta Municipal Corpenution (Amendiment YAcl, 1997 (Wesl Ben Act XX V] ol 1997).

See fool-nole 2 vn puge 633, i,

*The words and figures withio the syuar: brackels were substitated for the words. brackets
and figures "ol the expiry of thiny days reflered 1o in sub-seetion (1) of section 218 by
. 2400 of ihe Caleuita Musicipa! Corporation (Second Armendment) Aci, 1984 (West Ben.
Act X1 ol 1980,

‘The words within the square brackets were substiwled for the wards “by disiress and
sale ol the movable propenty or the attachment and sale of the awovable propeny of the
telulier:™ by s, 24(hy, ihid

"Provisv was umitied by s. 2, fbid.
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LiX ol 1980.]

{ Petrt IV.—Taxation.—Chapier XVI—FPavutent emd recovery of iaxes.
—A. Recovery of tuaes by she Corvporation.—Sections 220. 224.)

220, (1) Loshall be lowlul far any olficer or ather employee of the  Disress, booen
Corporation te whem i warrant issucd under thas Chapter is addressed '
to distrain. wherever. it may be Tound in any place in '[Kolkalu]. any
movable properly belonging to the persen “[liable]. subject 1o the
fallowing conditions, exceptions and exempliens, namely:—

(a3 the tellewine properly shidl nol be disrained:—

{1} the necessary wearing apparel and bedding of the
defaulier. his wife and chitdren and heir conking and
cating ulensils;

(16) tools ol artisans:

{(iii) bvoks of account:

{h) the distress shall not be excessive, that is to say, (e properly
distrained shall be as nearly as possible equal in value 1o the
amount recoverable under warrant, and if any praperly has
been distrained whizh. in the opinien of the Municipal
Commissioner, should nol have heen distrained, it shall
forthwith he released.

(21 The person chargcd with the execulion ol a wartan! shall in the
presence of 1wo witnesses forthwith make an invewory of the property
which he seizes under such warrant, and shall. a1 the same ume, give ¢
written natice in such form as may be specified by the Corporation by :
regulitions 1o the person in possession thereol at the time of seizure that i
the said property will be sold as therein mentioned. :

(3] If there is reason to believe that any property seized under a '
warrant “[under sub-scction (2) of secton 2200] il left in the place where :\
itis found. is likely 10 be removed by lorce, the officer exceuting the ;
witiranl may take it [o the ofiice of the Corporation or to any place
appointed by the Municipal Commissioner.

(4 An Olficer or ather employee ol tle Corporation charged with
lhe execuuon of a warranl, i he has reasons to believe that a buslding
contains property liable to be distrained, may cxercise the power ol cnury
imo the building in aceordante with the provisions ol section 546,

221. (1) When the property scized is subject to speedy and natural  (Disposal of
decay or when the expense ol keeping it in custody is, when added to [‘ﬂ‘:]m‘_'r'l‘;‘]l
the amount to be recoverd, likely wo exceed its value, the Municipul rer
Commissioner shall give nolice ¢ the person in whose possession the
property was al the Lime of seizure that it will Le sold at once, and he
shall sell it accordingly by public auction unless the amount nentjoned
in the warrant is forthwith paid.

T iSer Iaot-note 2 on page 573, anmie. T

"The word within the squan: brackeis was substited for the words “thewin named as
defowhier™ by 5 3Mo) of the Calewnia Municipal Corporation {Sccond Amcndmenty Act,
1984 (Wesl Bep. Act XITol 1989).

“Tihw words, brackels und fignes within the square brackets were subsiituted far the
words and Rguses “of distress issued unduer section 217307 by 5. 250, ifid.

1Sub-section (4) was insencd by s, 25(c). ibid.

“The 1narpinz] note was substitled forthe original imarginal notz *isposal of disteminzd
praperty and ptachoent and sale ol imniovable progaeny” by s, 26008 bl
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The Kolkata Municipal Corporation Act, 1980.

[West Oen. Act

{ Part IV.—Tuxation.—Cheapter XVE—Pdyment and recovery of iaaes.
—A. Recovery of taxes Iy the Corporation.—Sections 221A, 2218.)

(2) Hthe warand is not in the meantime suspended by the Muynicipa)
Commissioner or discharged, the property seized shall. after the expiry
of the pericd vamed in the notice served tnder sub-scetion (2) of section
220. be sold hy public auction by order of (he Municipal Commissioner.

= * * * *

221A. (1) Afler o delavlier has been proceeded against under the
foregaing provisions of this Chapier unsucesslully or with partiad success,
any sum due or balance of any sum due may be recovered under a warrant
issued in such Jorm as may be specified by regulation [or attachment
and sale of iimovible property ol the person liable.

2y When a warrant is igsucd vnder sub-seclion (1), the attachment
shall be made by an order prohibiting the defaalter from eanstertiag ar
charging the property in any way and all persons [rom 1aking any benelit
fromy such transfer or charge ard declaring that such property will be
sold unless the amount ef wix due with all costs of recovery is paid into
the Corporation ollice within fifteen days from the date of anachment.

{3y A capy of bne order under sub-section {2) shall be affixed on a
conspicucus part of the praperty and upon a conspicunus part of the
Corporation office.

{4} Any transler of or cliarge on the property atlached or any inlerest
therein made without written permission ol the Municipal Commissioner
shall be vaid as against all ¢laims ol the Corporation enfucceahic under
the sltachment,

{5y The surplus of the sale-proceeds, if any, shall. immediately
alter the sale of the property, he credited o the General Account of the
Municipal Fund, and nolice of such credit shall be given al the same
time 19 the person whase property has been sold or fus legat
rcpresentative, and if the same is claimed by wrillen application 1o the
Municipal Commissioner within one year Irom the date of the nolice, a
relund thercal shall be made (0 such person or representative,

“221B. (1) Allsales of property under this Chapler shall be regulated
as [ar as practcable. by sueh procedure of the Civi! Court us may be
appheable in regard 10 sale of movable or immevable propery after
atlachinenl.

{2) No olficer or other employee of the Corporation shall directly
ar indirectly purchase any property at any such sale,

(31 Any surplus not claimed within onc year referred 10 in sub-
section (5) ol section 221 A shall he the prapenty of the Comporation.

'Sub-sections (3) (o 10y were omived by 5. 26 (BY ol the Calyulia Municipal Corporation
{Second Amendment) Aot 1984 {West Bun. Act X1 of 1984,
Sections 2214 and 2218 ware insencd by s. 27, ibid.

e — _
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LIX of 1980.]

Ben. Awt 111
of 1913,

West Ben,
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T 1936,

{ Paart IV ——Texation—Chapter XVI.—Paymenr and recovery of taxes.
—A. Kecovery of iaxes by the Corporation.—Sections 222-2235.)

{4) For every distraint under section 220 and attachment under
section 221A, a fee of such amount not exceeding two and a hall’ per
cent. ol the amount of lax duc as shall in such case be [ixed by Lhe
Municipal Commissioner shatl be charged and included in the cosis of
recovery.

222, (1) Il the Municipal Commissioner has reason Lo believe that any
person from whom any sum is duc or is aboul 1o became due on account
ol any (ax i about to move rom '[Kolkata], he may direct the immediale
payment by such person of the sum so due or ahoul 10 become duc and 1o
cause a nolice of demand for the same 10 be served on such person.

{2) 1I, on the service ol such nulice, such person does not forthwith
pay the sum so due or about (0 become duc, the amount shall be leviable
by distress or attachment and sale in the manner hercinbelore provided.
and the warrant of distress or attachment and sale may be issucd and
executed withoul any delay.

223, After adefaulter has been proceeded against unsuceessfully under
the loregeing provisions of this Chapler or with partial success, any sum
duc or the balance of any sum duc may be recovered by the Municipal
Commussioner by certificaie under the Bengal Public Demands Recovery
Act. 1913, 1ogether with interest and cost of recovery.

224,  No disiress under this Act shall ba dzemed to be unlawful nor
shall any person making the same b decened o lrespasser on account of—
{a) any deleet or want af forn in (he nolice, summons. nolice
ol demand, warrant of distress, inventory or other proceeding
relating therelo, or
(b} any irregularily commilied by such person:

Provided that any person aggrieved by such deflect or ircegularity
may. by order of a court of compelent jurisdiction, recover the full
satisfaction of uny special damage sustained by him.

225. (1) For the purposes of recovery of any [property tax] [rom any
occupier under section 195, the Municipal Commissioner?|, nolwithstanding
anything contained in the West Bengal Premises Tenancy Act, 1956 or any
uther law for the time being in force,] shall cause to be served on such
oceunier a nolice Tequiring him o pay to the Corporation any rent due or
(alling due from him in respect of the land or building o the exient
necessary to satisiy the portion of the sum due lor which he is liuble under
the suid section.

See foot-nate 2 on page 573, anre.

‘[ee foat-note 2 on page 633, anre.

‘The waords :nd figures within the square brackers were inseried by s. 28 of the Calcutla
Mumuipal Corporation (Second Amendiment) Act, 1984 (West Bea. At X1 af 1981).
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The Kotkate Municipal Corporation Act, 1980.

[West Ben. Act

{Part IM—Taxation.—Chapter XVE—Pavmeni and recovery of 1axes.
—A. Recavery of taxes by the Corporarion.—Seciion 224.)

(21 Such notice shall operate as an attachment of such rent unless
the portion of the sum due shall have been paid and satisficd, and the
occupier shall be entitled 1o credit in account with the person 11 whom
such rent is due for any sun paid by him o the Corporation in purseanece
of such nolice:

Provided that if the person o whom such rent is due is nol the
person prinvarily Bable for payment ol the '[property tax] he shall be
cntitled to recover rom the person primarily liable [or the payment of
such tax any amount for whiclh credit is ¢laimed as aforesaid.

{3) Il any occupier fails to pay to the Corparalion any rent due or
lalling due which he has been required w pay in pursuance of a notice
served upon him as aforesaid. the nmount of such rent may be recovered
from him by the Corporation as an arrear of (ax under this Act.

226. (1) [ any money is due under Lthis Act [ram the owner of any
land or premises an account of '|property 1ax] on lunds and buildings or
any other lax, cxpenscs ot charges recoverable under this Act and if the
owner ol such land or premises is unknown or the ownership thereol 1s
disputed. the Municipal Commissioner may publish twice, at an interval
af not less than twa monihs, a notification of such dues and of sale of
such land or premises for realisation thereel and alter the expiry of not
less than one montl (rom the date of Tast publication of such notilication.
unless the amount recoverable is paid, may sell such land or premises
by public auction (o the highest bidder, who shall deposit, at the 1ime of
sale, lwenty-five per cent. of the purchase moncy, and Lhe balance thereof
wiliin thirly days of the date of sale. Such nolification shall be published
in the Official Gazeinte und in local newspapers and by displaying on the
land or the premises concerned.

(2) After deducting the amount due W the Corporation as aforesaid.
the surplus sale preceeds. il any. shall be credited to the Municipal Fund
and may be paid, on demand. tp any person wha establishes his right
Lhereto 1o the satisfaction of the Municipal Commissiconer or a courl of
competent jurisdiction,

(3) Any person may pay the amount due i uny Lime before the
completion of the sale, whereupen the sale shall be abandoned. Such
person may recover such amount by a suil in a courl of competent
Jjurisdicuon rgm any person beneficially interested in such land or
pPremises.

1See lonl-nute 2 on page 633, amie.
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The Kolkuata Municipal Corpararion Act. {980,

LI1X of 1980.]

{Part IV —Taxation~—Chaprer XVE—Pavment and recovery of iaves.
—A, Recovery of taxex by the Carporation. —Secrions 227-229.)

227, 111 Mo assessment and no charge or demand of the '[properly
tax] on lands and buildings or ol any ather tax made under 1his Act shall
be ealled in gquestion or shall in any way be allected by reason of—

{a) any clerical or arithmetical mistake arising from any
accidental slip or omission—
(1} in Lthe name, residence, place of business or occupation
el any person hable o pay such tax, or
(i1} in the description of any pruperty or thing hable o
such lax. or
{iii) in the amount ol assessment ol such tax. or
(b) (1) any clerical error. or
(i) any defect of form. nol heing of a substantial nature:
Provided that the Municipnl Commissioner may. cither o) his own
motion or on the application ol any aggrieved person, correct any clerical
or arithmetical mistake or clerical error or defeet af form as aloresaid.
¢2) lushall sufitce for the purpose of levying wny 1ax under this Acl
or ol any asscssment of value ol any property under this Act, il the
propery lased or assessed is so described as 10 be generally known. and
it shall not be neeesary o name the owner or the occupier thereof.

228, (1} When any sum is due [rom any person an aceount of—
ta) tax on professions. trades and callings, or
th) tax on advernisements other than the advertiscments
published in newspapers. ar
ey uny other tax. fee or charges levisble under (s Act.

the Municipal Comwissioner may eilher prosccule such persen. il
prosecution lics under the provisions of (his Act, or cause 10 be served
on him a notice of demand in such form as may be prescribed or in any
other form w the like elfect

(2) The pravisions ol scctinn 217 and clause (a) ol scction 224
shall. with all necessary modificalion apply to every such notice of
demand.

229. The Corporation may by order strike off the books of the
Corporaton any sum due on account of the '[property 1ax] on tunds and
buildings or any amber tax or on any other account, which may appear 1o
it o be irrecoverable,

New toot-nute 2 on page 63, e,

‘Clanse (el was substituled Tor the original clause by s. 2 of ihe Caleuna Municipal
Corporativn ¢Amendment) Acr, 1986 (West Ben, Act XTIV of 1986). Prvr o this substilulion
the wernds "I, fee ar charges™ wene substivated for the woerds “1ax or fee” by 5. 29 of the
Caleanis Municipal Carpormion (Secomd Awmendruent) Act. 1984 (Wesy Ben. Act X111 of
19841,
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The Kolkata Municipal Corporation Act, 1980.

[West Ben, Act

{ Petvt IV—=Tuxarion.—Chapter XVI—Payment and recovery of taxes.
—AR. Recovery of propesty rax by persoan primarily liable 1o pav 1o the
Corporation.—Sections 230-232.)

B. Recovery of ‘[property tax] by person primarily liable
fo pav i the Carparation

230. Save as olherwisc provided in this Act, the person primarily
linble 1o pay the '[properly tax] in respect ol any land or building may
TELCOVLET— ' -

(a) il Mhere -be but one occupicr of the land or building, [rom
such ovcupier half of the raie so paid, and may, if there be
more than onc accupier, recover from cach occopicr half of
such sum as bears Lo the entire amount of rale so paid by the
owner Lhe some proportion as the value of the portion of the
land or building in the cceupation of such occupier bears to
the entire value of such land or buildiny:

Provided that if there be morse than one occupier, such
half of the amount may be apportioned and reeovered from
cuch accupier in such proporlion as the annual valuc of the
portion occupied by him bears o the total annual vatue of
such land or building;

(b) the entire amount of the surcharge on the '[properly tax] on
any land or building from the occupier of such land ar
building who uses it for commercial or non-residential
purposcs:

Provided that if (here is more than one such occupier, the
amount of surcharge on the '{property lax] may be apportioned
and recovered from each such oeccupser in such proportion as
the annual value of the portion nccupied by him bears Lo the
total annual value of such land or building,

231. If any person is primarily liable o pay any '[properly tax| on
any land or building and s entitled 10 recover any sum [rom an occupier
of such land or building, be shall have, for recovery thereof, the same
rights and remedies as if such sum were renl payable Lo him by the
person from whom he is entided 10 recaver such sum.

232, The '[preperty tax] on lands and buildings duc (rom any person
shall. suhject 1o the prior payment of land revenue (if any) due 1o the
Governmenl thereupon, be a first charge upon the tand or the building
belonging o such persun and upoen the movable property (if any) lound
within or upon such land or building.

See loot-nowe 2 an page 633, wnte,
(=]
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233.

234.

The Kolkaia Municipal Corporation Act, 1930,

{Part V—Civic Serw'ce.x:.—Chap.'er XVH —Wuier Supply.—
A. General. —Section 233.—B. Functions in relation to

In this Chapter, unless the context otherwise requires,

ey
(2

(3

Y

(5)

(6)

water supply.-—Secrion 234,)

PART VY
Civic SERVICES
CHAPTER XVII
Water Supply
A. General

“main” means a trunk main, Or reserve maily, or service main,
as the case may be, in a given contexl;

“reserve main" means a main laid by the Corporation for the
purpase of giviug a general supply of waler as distinct {rom
a supply to indivtdual consumers and includes any apparalus
used in conacclion with such main;

“service main" means so much of any main [or supplying
waler frem a reserve main (o any premises as is subject to
walcr pressure {rom that reserve main or would be so subject
bul lor the closing of some tap;

“supply pipe” means so much of any pipe [or supplying water
from a service main to any premises as is subject Lo water
pressure [rom that main or would be so subject but for the
closing of some lﬁp;

“lrunk main” means a main consirucled for the purpose of
canveying water from a source of supply 1o a filter or reservoir
or from one {iller or reservoir to another [iller or reservoir, or
for the purpose of conveying water in bulk, from one parl of
the limits of supply to another part of those limits, ar for the
purpose of giving or tuking a supply ol walter in bulk;
“water fitlings” includes pipes (other than mains), taps, cocks,
valves, ferrules, melers, cisterns, baths and olher similar
apparatus used in connectian with the supply and use of water.

B. Functions in relation to water supply

(1) It shall be the duoty of the Corporation to take sleps [rom
lime 10 lime—

(a)
(b)

[or ascertaining the sufficiency and wholesomeness of water
supplicd within '[Kolkata];

for providing a supply of wholesome water in pipes to every
part of '[Koilkata] in which there are houses, lor domestic
purposes of the occupants thereof, and for laking the pipes

ICax fivnt.nnte ¥ A nane 8T wnre
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698 The Kolkata Municipal Corporation Aci, 1980.
- [West Ben, Act i

( Part V—Civic Services.—Chapter XVH.—Water Supply.—
B. Functions in relation to water supply.—Section 234.)

affording that supply 1o such point or points as will enable
the houses Lo be connccied therete al a reasenable cost,
50, however, that the Corporatiou shall not be required 1o do
anylhing which is nol practicable at a rensonable cost vr 10
provide such a supply o any part of Y Kolkata] where such a
supply ix already svailable al such point or points aloresaid:

‘Provided that the Corporation may, al any time, levy an
annual fee oL such rute as may be fixed by regulutions, or as
stated in (he budgel estimate under sub-section (3) of section
131, in this behall, on the owner or the occupier of, or on
the person liable o pay ¥|properly tax] on, any house lo
which such supply of wholesome water is made:

*Pravided further that 1ill such e as the Corparation
provides any witer-meter and atlaches Lthe same Lo the supply
pipe in any premises or building connected with the service
mains ol the Comoration, or where such waler-ineler 2oes
oul of order, or where there is a dispule abour the proper
operalion of such waler-melter, the annval [ee oy aloresaid
may be levied on (he basis of *[the annual valumion of such
premuses or building in a groded manner at such rale as may
be determined Ly the Corporation by regulutions, but such
rate shall not exceed len per cent of the aunual valuation as
may be so determined or separalely caleutated in respect of
the premises or building or portion thereol)

_.r"’ sixplanarion I.—Supply ol water shall include supply

“ through service mains of the Corporation or through lubewell
allowed 10 be sunk within the premises or bolh or procurad
lrom any other municipal sousce.

*Explanarion [1.—"Housc” includes a building, llat as |
defined in the West Bengal Building (Regulation of  wesi Ben. Act
Promotion of Counstruction and Transfer by Promaoters) Act, \\vh :"12::93;:1
1993, or apartment as defined in the West Bengal Apariment — yuy o 1672,
Ownership Acl, 1972;

(¢) [orproviding, as [ar os possible, a supply of wholesome waler
otherwise than in pipes 1o every part of '[Kolkata] in which
there are haouses, for domestic purpases of the occupanis
thereol and to which it 1s nol practicable Lo provide a supply
in pipes al a reasenable cost, and in which danger (o health

'See fool-nole 2 on page 573, anre.
‘Provivo wus added by s. 18 of the Culcuna Municipal Corporation {Amendinenty Act,
1983 (West Ben. Act XXX of 19823, Theeealter the present provisons were subssinged by
5. 2 of the Caleutta Municipal Corporation (Amendment} Act, 1994 (West Ben. Act XXXIT
of 1994), |
*See foot-note 2 on page 633, ante, |
“I'he words within the square brackels were substimed far the wards “the size of the |
lerrule atached 10 e supply pipe in such premises or beilding:” by s. 19 (1) (u) of the
Calcutta Municipal Corpomuon (Amendment) Act, 1997 (West Ben, Act XX VI of 1Y97).

SEvelanarinong . F ane il oare addad heee 1Y PRy iR d



The Kolkata Municipal Corparation Act, 1980,

LIX of 1980.]

{Pari V.—Civic Services.—Chapter XYH.—Wuier Supplhe—
B. Functions in velation 1o water supply.—Section 234A.)

arises from the insufficicney or unwholesomeness ol the
existing supply and a public supply is required ond can be
provided al a reasonable cost, and [or securing thal such
supply is available within a reasonable distance ol every
house in that parl.

Y{1A) No lee lor supply of water shall be levicd on any premises,
building or house having an annual value of less than three hundred rupees,
provided il is not used for commercial purpose by the occupier or the
person liable o pay *{property tax] or laxes,

'(1B) Inthe case of a building conslituling a single umt ol assessment
and severally owned in parls or llats, fee lor supply of waier 1o any such
parl or flat may be levied at such proporlion as the annual value (or such
parl or flat bears 1o the assigned annual value of the building:

Provided thal where Lhe amount of *[property tax] is apportioned far
such part or [1a1 or separate annual value is assigned, treating such part or
[al as a single unit under this Acl, the annual fee for supply of water Lo
such par or flal shall be levied on the owner ol such parl or {lat on the
basis of the annual value 50 assigned.

(2) If :uny queslion arises under clause (b} of sub-section (1) as Lo
whether anylhing is or is not practicable al a reasonable cost or as o the
poinl or poinls lo which pipes must be taken in order lo enable housces Lo
be connected 1o them at a reasanable cost or, under clause {c) thereof, as
to whether a public supply can be provided at areasonable cost, the Mayor-
in-Council shall decide the question and thergupon the Municipal
Commissioner shall give effect Lo the decision.

(3) Without prejudice ro the provisions ol sub-scction (1), the
Municipal Conmissioner shall, for the purpose of securing, tha, so lar
as is reasanably practicable, @ sullicient supply of wholesome water [or
domestic purposes is available 10 every house and every public place,
exereise his pawers, under this Act, of requiring Llhe owner of such house
or public place to provide a supply of waler thereto.

*234A, The owner of a part or (lat of a building lor which [ee for supply
of waler is charged may recaver the entire amount of such fee [rom Lthe
oceupicr thercol who uses it for residential purpose or ollierwise:

Provided thal il there is more than one such occupier, the amounl
of fee lor supply of waler may be apportioned or recovered lrom cach
such occupier in such proportion ax the annual value of the portion
occupied by him bears o the Lota) smmual valoe of 1he building comprising
such part or faL.

Sub-sections (LAY and {IB) svere inneried by 50 19(2) of 1he Calevtia Municipal
Corporation (Amendment) Aet, 1997 (West Ben. Aet XX V] of 1997},

“See Toot-noté 2 on page 631, ante.

*Secuons 2344, 2348 and 234C were inscerted by s. 20 of the Calcutia Municipal
Cornoration famendment At TEET SWear fien Act XVl 1U0TY
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700 The Kolkata Municipal Corporaiion Act, 1980,
[Wesl Ben. Act

(Part V—Civic Services.—Chapter XVH.—Water Supply.—B. Functions
in reluation to water supply—Seciions 2348, 234C, 235-237.)

E\):;l;eif\fuggs '234B. For the residential buildings or premises owned by the Stale
of Siate Governmenl or any statutory body which are occupied in fats and where
El:’d":'l';‘l';‘lf}':, no annual valuation may be apportioned separately for each such fla,
bodics 1o pay the fee for supply of water may be levied on each accupier on the basis

fec forsupply  of (he area in occupation in such manner as may be determined by

al wiler. .
regulalians,
Eo“sgr‘;{im 1234C. For the purpose ol securing adeguite and unilorm supply of
ar]) Al T . N . s
wa require wholesome waiter o every premises, house, flat or building, the Municipal
:2“ ouers Commissioner may require the owner of the premises or building to set
selu . .
prmps Elc‘ " up electric pumps or other contrivances whercby waler may be caused
to reach the topmost storey und all parts of the premises or building.
The Municipal Commissioner may also require the ewner of a premises
or building to sink tubewell or cause tubewell 1o be sunk 1o supplement
lhe supply of water to all parts of the prewmises or building.
Supply of 235. The Corporation shall provide a supply of unlihered waler—
unhillers=d . - . . - .
WalleE, (a) in those purts of ’[Kolkuta] in which such waler is provided

al lhe commencemeitl of this Act, and
(b) 1o such other parts of *[Kolkma) as il may think fr:

Provided that the Corporation may discontinue the supply of
unfileered waler in any part of ?[Kolkata] where a supply, in sullicient
quantity, of wholesome waler becumes available.

Waersupply 236, (1) The Cerporation shail, subject (o the rules or the regulutions
L?,i‘,':,';;_m made in this behall, provide supply of wholesome water either in pipes
or by sinking tubewells or otherwise 1o huis or bustees for domeslic

purposes of the occupants thereof.
{2) The Corporation shuli provide, where it is so available, supply

of unfiltered water for the [ushing of privies in bustees,

watersupply 237, {1) The Municipal Commissioner may, with the prior approval

I‘fﬁ;ﬂ:s of the Mayor-in-Council, erect hydrants or *[standposis for supply]
sland-postis ur - Wholesome water Lo the public within ?[Kalkata] through other
ather conveniences:

convenienues. . . .
Provided that for the purpasc of safely, maintenance und regulation

of vse of such public hydrant or slandpost, if may be placed under the
charge of iny person who may realize from each consumer such [ce as
the Mayor-in-Council may, from lime to lime, determine:

‘See foot-note 3 on pape 699, anje.

Sec foot-nole 2 on page 573, ante,

*The words within thie square brackews were substituted for the words “standpee1s ar supply™
by 5. 30 of the Culcutta Municipal Corporation (Second Amendmgat) Act, 1984 (West Aen.
Act XTI of [984).
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The Kolkata Municipal Corporation Act, 1980.

{Part V—Civic Services.—Chapier XVIL—Water Supply.—
B, Functions in relation to water supply.—Section 238.)

Provided [urther that the Corporation may, by regulatiens, conlrol
the Tunclions of such person.

(2) The Municipal Commissioner may, with the prior approval ol
the Mayor-in-Coungil, close a public hydrant or standpost or close other
convenicnce when il is no longer required for the supply of wholesome
water Lo the public.

238. (1) The use of wholesome waler shall be for domestic purposes

anly,

(2) The supply of water for domestic purposes under this Act shall
not be deemed (o include any supply—

(a)
(b)

(c}
(d)
(e)
1t}
(8)

for washing of animals kept for sale or hire, or

for such trade, manufaciure or business as may be determined
by the Mayor-in-Council, or

for fountains or swimming baths, or

for walering gardens or streets, or
for any ornamental or mechanical purpose, or
for building purposes, or

for flushing purpose other than the purpose of flushing privies
in bustees, or

for washing cars, carriages and '[other vehicles, or]

to any institurtional building, assembly building, business
building, mercantile building, industrizl building, siorage
building or hazardous building, referred to in sub-clavse
(c), sub-clause (d), sub-clause {g), sub-clause (), sub-clause
(g}, sub-clause (h}, or sub-clause (i), ns the case may be, of
clause (2) of section 390, or Lo any parl ol any such building,
other than thal used as a residential building or educational
building within the meaning of sub-clause (a) or sub-clause
(b), as the case may be, of clause (2) of section 390;

Provided that in case of emergency, wholesome water
may be used [or extinguishing fire.

"The words within the square brackels were substiwuted for the words “other vehicles:™
by s. 3(1) of the Caleuua Municipal Corporation (Amendment} Act, 1994 {West Ben. Act
XXXIL ol 1994),

Clause (i) was insered by s, 3(2), ibid,

701

Supply of
waler lor
domeslic
purpuses not
o include
any supply
far certain
specified
UTPOSCS.




s

Powwer o
supply waler
lur non-
domestic
PUIROSES.

The Ketkata Municipat Corporarion Act, 1980.

[Wesl Ben. Acl

(Part V.—Civic Services.—Chapter XVIL—Water Supply,—
B. Functions in relation to water supply. —
Section 239.)

239. (1) The Municipal Commissioner may supply water for any
purpose. cther than domeslic purpose. on receiving a wrillen application
specilying the purpose Tor which the supply is required and (he quantity
likely to be consumed:

Provided that the payment of any (cc for Lhe supply of waler under
this sub-section shall be made a1 such rate as may be fixed by regulations
or as slaled in the budect esiimate ynder sub-section (3) of seclion 131;

*Provided further that where there is no connection for supply of
water Lo the premises fram the service mains of the Corporalion, Lhe fee
for the supply of water [or non-demestic purpose may be levied on the
basis of consumplion at such rale as may be determined by regulations:

M Provided also] that till such tume as the Corporation provides sny
water-meler and atlaches the same 10 Lthe supply pipe in any premises or
building counected with the service mains of the Corporation, or wiere
such waler-meter goes oul of order, or where there is o dispuie about
the praper operation of such walter-meter, the fee for Lhe supply of water
under this sub-section may be levied on the basis of the size of the
{errule atached to the supply pipe in such premises or building.

*2) _Subject 1o the provisions of sub-scetion (1), when an application
under that sub-seclion is approved, the Municipal Commissioner may
by order place or allow 1o be placed the necessury pipes and waler fittings
ol such dimension and character as may be specilied in (the order.

“(3) Nouwithstanding anylhing conlained in sub-section (1} or
elsewhere in Lhis Act, the Municipal Commissioner, en receipl of any
informalion thal the waler supplied under that sub-section is being consuime
for any purpose other than the purpase specified in the application
thereunder, may, withoul prejudice to any other action which he may be
entitled 1o take under this Act, levy fee far such consumplion of waler at
such rate #s stated in the budgel estimale under sub-section {3) of
section 131, with elfect [rom such date as the Municipal Commissioner
may detcrmine:

Provided Lhat no such [ee shall be levied under this sub-section
withoul giving the persen cencerned an opportunily ol being heard.

Sub-section (1) was substituted [or the original sub-xection by £ 4(1) of the Calcuta
Municipal Curporation (Amendmeni) Act, 1999 (West Ben. Act XXX of 1994).

*Secand provise was inserted by s, 21(1) of the Calentta Municipal Carporation
{Amendment) Act, 1997 (West Ben. Act XXV ol 1997).

The words within the square brackets were substitned for the wards "Pravided further”
by s. 21 (2), itid

1Sub-sections (2) and (3) were substitted Jor the ariginad sub-seeion (23 by 5.4 (2) of
L L R R R L R e R L R Fa LA WAL UATER P N W S S Lt LA 6B )]




The Kotkata Municipal Corporadion Act, 980,

LEX of 1980.]

{ Pare V—Civic Services.—Chaprer XViL—\Varer Supply.—
B. Funcrions in refation v woier supply.—
Sections 240, 241.)

240. The Municipal Commissioner shall, on demand, supply any ship
in the Pon of '[Kolkata] with a reasonable supply of wholesome walter
for use on Ihe vayage at such price for every thousand litres and on
such conditions as the Mayor-in-Council may (rom time to lime
determine.

241, (1} The Mayor-in-Cauncil may, at any timc, on receiving an
application from the Commissioners ol a municipality or Jrom the
Cantonrnent Board of a cantonment or [ram any otl:er authority in respect
of any olther area adjacent to '[Kaolkata] which may be included in
'[Kolkata] by the State Governmenl by notificalion, direct that such
quanlily of wholesonie water per dien as may be determined by it shall
be delivered inlo such reservoirs or pipes of such municipality or
canlonment or area, as the case may be, as may be specified in such
application.

(2) The supply of waier under sub-section (1) shall be al such rate not
being less than the ¢ost of production und delivery (including the costs
for debt servicing, depreciation of plant and machinery, losses ond
ather charges, if any) as the Mayor-in-Council may [rom lime to time
determine.

{3) Il paymenl for water delivered to any municipality or cantonment
or area is not made regularly and in time, the Mayor-in-Council may,
afier giving twelve months’ notice of its inlention so (o do, cut off the
supply with the approval of the Stale Government.

(4) An uppeal shall lie to the Stute Government [rom any relusal by
the Mayor-in-Council 1o give direclion under sub-section (1) ar from
any direction given by the Muyor-in-Council under that sub-section,

(5} Before deciding any such appeal, the Smwie Gavernment shall
consider any reprasentalion made by the Mayor-in-Councit with refecence
1o such appeal.

(6) No order made on any such appeal shall direct the delivery of
water al a rale lower than the cost ol production and delivery.

(7) Every order made by the State Govemment on any such appeal
shall be final,

(8) Notwithstanding anything contained in sub-section (1), any
municipality or cantonment or area which was geiting delivery of
wholesome water lrom the Corporation conslituted under the ' Kolkata)
Municipal Act, 1951 immediaely belore the dale of commencemet of
this Acl shall, subject to the provisions ol sub-seclion (3}, continue o
gel delivery of wholesoine walter from the Corporation constituled wnder
this Act on the terms and conditions in force immedizstely betore such
date, and such (erms and conditions may be modified at any time in
accordance with the provisions of this seclion,
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The Kolkata Municipal Corporation Aci, 1980,

[West Ben. Act

(Purt V—Civie Services.—Chapter XVIHL—Water Supply.—
B. Funcrions in relation to waier supply.—Sections 241A, 241B.—
C. Planning, construction, operation, maintenance and
management of warenvorks,—Seciions 242, 243.)

1241A.  Where any supply of wholesone water has been made 10 any
premises or building, either for domestic purpose or for any other purpose,
through a meter or ferrule attached 10 the supply pipe in such premises
or building, it shall be presumed, irrespective of the size of the ferrule,
that the supply of as much quantity ol such water as may puss through
such lerrule, has been made, and there shall not be ratsed any dispute
about the payment ol any [ee for such supply on any pround whatsoever
except on the ground of disconnectlion, il any, of the supply pipe as
aforesaid under any provision of this Act or the rules or the regulations
made thereunder.

1241B. Where the address of the owner of a motor vehicle as recorded
in the cerlificate of registration of such motor vehicle under uny law for
the time being in force is within the jurisdiction of the Corporation, or
where such molor vehicle is kepl in any area within the jurisdiclion of the
Corporation, it shall be presumed that additional waler for washing such
motor vehicle has been consumed by such owner, and the Corporatien
shall have the power to levy fee on such owner at such rate as stafed in
the budgel estimate under sub-section (3) of section 131 or as may be
fixed by regulations under the proviso to sub-seclion (1) of section 239,

C. Planning, construction, vperation, maintenance and
managentemt of waterworks

242, All rights over the sub-soil walter resources in *[Kolkala] shall
vesl in the Corporalion.

243. (1} Forthe purpase of providing *[Kolkata] with supply ol water,
proper and sulficienl Jor public and privale uses, the Carporation may—
{a) plan, conslrucl, operate, maintain and manage waterworks,

either within or outside *[Kolkata];

(b} purchuse or take on lease any waterwork or any waler or
right 10 store or o lnke and convey water, either within or
outside “[Kolkata];

{c) enler into an arrangement with any person and authority for
supply of waler:

Provided that the Corporaticn may, with the approval of the Slale
Government, make over Lo or lake over from a stalutory body waterworks

'Sections 24 1A and 2418 were inseried by 5. 5 of the Caleutta Municipal Corparation
{Amendment) Act, 1994 { West Ben. Act XXXI1 of 19949).

10pe at-nole ¥ on o 577 anee



The Kolkara Municipal Corporation Act, 980

LIX of 198(.]

{Part V\—Civic Services.—Chapter XVIil.—warer snpply.—
C. Planiing, construction, operation, maintenance and
managemeni of warenvorks,—Sections 244, 243.)

50 a5 (0 do anything which muy be necessary or expedicnt for the purpose
of carrying out its functions under this Act or under any other law for
the time being in force.

(2} Without prejudice (o the generality of the foregoing provision,
such power shall include the power—

(i) lo make over Lo or 10 take over {rom a stalutory body all or
any of the existing or new municipal responsibilities, powers,
conlrols, facilities, services and adwninistration relating to
water supply in '[Kolkata], and o manage the same;

(i) lo cxicnd, expand and develop existing [acilities and (o
consiruct and operile new ones;

{(iii) to establish, operate, maintain und manage engineering
waorkshops related Lo the waterworks and the waler supply
system;

(iv) 10 establish, maintain and operale laberalorics and
experimenial and research stations;

(v) to cstablish in-service training courses and provide other
training for its personnel; )

(vi) 1o regulate drilling of wbewells, public or privale, and Lo
control withdrawal of underpround water;

{vii) to prevent pohution ol any waler including any water-source,
waler course or channel within or culside '[Kolkata);

(vii)) Lo prevent discharge of industrial wastes or foul water into
any river, canal, or other water channel abutling the waler
source, watier course or channel of Corporation's water
supply;

(ix) o acquire any tank, pond, well or other water area within
'[Kolkata] considered (o be prejudicial to convmunily health,

244, Subject 1o the other provisions of this Acl, the Municipal
Commissioner shall manage all waterworks and allied acilities belonging
to the Corporation and shall maintain the sume in good repair and efficient
condition and shall cause o be done from time to time all such things as
shall be necessary or expedient for improving the said works and
facilities,

245, (1) The Municipal Conunissioner, or any person appointed by
the State Government under seclion 246 in this behall, may, lor the
purpose of inspecling or repairing or executing any work in, upon or in
connection with any waterwork, at all reasonable times,—

See Tvol-note 2 an page 573, ante,
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The Kotkata Municipal Corporation Act, 1980,

[¥Yest Ben. Act

(Part V.—Civie Services.—Chapter XVHL—Warer Supply.—
C. Planning. construction, operation, mainienance and
management of waterworks—Sections 246, 247.—

D, Tubewells.—Sections 248, 249.)

(2} enter vpon and pass through any land within or oulside
[Kolkala], adjacent o or in the vicinity of such walerwark,
in whomsoever such land may vesl, '

(by convey inle and through any such land all necessary
mauterialy, wols and implements,

(2) In the exercise of any power conlerred by 1his section, as liule
damage as possible shall be done, and compensalion for any damage
wlich may be done in the exercise of any such power shall be paid by the
Municipal Commissioner or, il any person appointed under section 246
has caused the damage, by the Stale Goverminent.

246. Any person appoinled by the Stale Government in (his behall
may, at all reasonable limes and with the prior intimation to the Municipal
Commissioner, enfer upen and inspect any walerworks belonging o the
Corporation.

247. The Municipal Commissioner shall, at all times, sccure that the
waler in any walerworks belonging Lo the Corporation from which water
is supplicd for domeslic purposes is wholesame.

D. Tubewells

248. (1) Mo person shalt, except with the prior permission in wriling
of the Municipa) Commissioner, sink o tubewell in any premises.

(2} The Municipal Commissioner may, with the prior approval of
the Mayer-in-Council, granl such permission and issuc a lubewel! licence
en such conditions and on payment of such annual fee as the Mayor-in-
Council may [rom lime 1o lime specily:

Provided thal any person owning a lubewell sunk belare Lhe
coimmencement of this Act shall take out a twbewell licerce on such
conditions and on payment of such annual fee as the Mayor-in-Council
imay from lime to ime determine.

249. (1) Nolwithstanding the provisions of secltion 24§, Lhe
Municipal Commissioner may, with the prior approval of the Mayor-in-
Council, by a written notice, require the owner of a premises to sink a
lubewell, if the premises is to be used as a place of public resorl, or as a
market, or as a place ol employment of more than [fifly persons. or, in
ather ¢ases, lor reasons 1o be recorded in wriling.

!See Toot-nowe 2 ou page 573, ante.



The Kolkatee Municipal Corporation Aci, 1980,

LIX of 1980.}

(Part Vi—Civic Services.— Chapter XVIE—Warter Supply.—
D. Tubewells. —Section 250.—F, waier supply moing and
connections 1@ premises.—Sections 231, 232.)

{2) Every such owaer shall be bound 1o lake out a tibewell licence
on such conditions and on payment of such annual fee as the Mayor-in-
Council may from time lo time determine.

'(3) Notwithsiaending anything comained in scction 248 or in the
foregoing provisions of this seclion, the owiter of a tubewell shall be
exempled from payment of any fee for renewal ol annnal licence [or the
tubewell if any fee for supply of water is charged under this Chapter.

250. The Municipal Cammissioner shall ¢iause o be maintained a
register, in such form and in such manner ax may be determined by
regulations, which shall provide an inventery of the wbewells, public or
privale, sunk in }[Kolkata] and such register shall be updated from lime
10 time,

E. Water supply mains and conncctivus to premises

251. (1) The Corporation may lay a main, whether within or oulside
the local limits ol *[Kelkatal,—
(a) inany street, and
(b)Y with the consent ol every owner or occupier ol tmy land nol
forming purt of a streel, in, over or on Lhat land,

and may, from ime Lo time, inspect, repair, aller or renew or muty, at any
time, remove any main so Jaid, whether under this section or othenwise:

Provided that where 4 consent required for the purpose ol this sub-
section 15 wilkheld, the Municipal Commissioner may, aller giving the
owner or the occupier of the land a wrilten notice of his intention so 1o
do, lay the main in, over or on that land even withoul such consent.

(2) Whenever the Municipal Commisstoner, in exercise of the powers
under this section, lays a main in, gver or on any Jand not forming pan
ol 4 sireel, or inspects, repairs, aliers, renews or removes a main so laid
in, over or on any such land, he shall pay compensation lo every person
interested in that land for any damage done thereto, or injurious alTection
of that land by reason of the laying, inspection, repair, alteration, renewal
or removal of the main.

252. (1) The Municipal Commissioner may, in any strcel, whether
within or ouiside the local limits of the Corporalion, lay such service
mains with such stopeocks and other waler fillings as he may deemn
necessary [or supplying waler to premises and may, (rom (ime to time,
inspecl, repair, aller or rencw and may, al any lime, remove any service
main Yaid in a street whether under this scction or olherwise,

'Sub-scetinn {3) was inseried by s. 22 of the Culewtia Municipal Corporation (Amendment)
Acl, 1997 {(West Ber, Act XX VT of 1997).
See foot-nowe 2 on page 573, anve,
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The Kolkaia Municipal Corporation Act, 1980,

[Wesl Ben. Act

(Part V.—Civic Services.—Chapier XVIL—Waier Supply—E. Water
supply mains and conneciions to premises.—Sections 253-255.)

(2) Where a service main has been lawlully laid in, over, or on Lhe
land not Jorming part of a street, the Municipal Commissioner may,
from time 1o time, enter upon that land and inspecl, repair, alier, renew
or remove the main or lay a new main in subslitulion thereof but shall
pay compensation for any damage done in the course of such aclion.

253. (1) The Municipal Commissioner shall {ix hydrants on water
mains (other than trunk mains) at such plices as may be most convenient
for affording a supply of water for exlinguishing any [ire which may
break out and shall keep in good order and from time to time replace
every such hydrant.

(2) Todenole lhe situation ol every hydrant placed under this seclion,
letters, marks or figures shall be displayed prominently an any wall,
building or other structure near such hydrant,

(3) As soon as any such hydrant is completed, the Municipal
Commissioner shall deposit a key thercof atl each place where o public
fire engine is kepl and in such ather places as he deems necessary,

(4) Tihe Municipal Commissioner may, al the request and expense of
the owner or the occupier of any factory, workshop, trade premises ar
place ol business siluated in or near a street in which 2 main is laid (nat
being a 1runk main and being of sufficient dimensigas o carry a hydraat),
{ix on the main and keep in good order and ram time Lo lime renew one
or more [ire hydrants, to be used only ler extinguishing [ires, as ncar and
as conveniently may be to such laciory, workshop, trade premiscs or place
of business.

(5) The Municipal Commissioner shall aflow all persons 1o lake water
lor extinguishing fires from any main on which a hydrant is fixed without
any paymenl.

254, The Municipal Commissioner may permil the owner, lessee or
occupier of any premises 10 connécl the premises by means of supply
pipes for conveying to the premises a supply of wholesome or unfiliered
waler from the service mains of the Corporation subjecl 1o the provisions
of this Act and the rules and the regulations made in this behall.

255. (1) The Municipal Commissioner may require the provision of
a separale supply pipe for each of the premises supplied or ww be supplied
by him with waler.

(2) I in the case of any premises, already supplied with water bul
not having a separate supply pipe, the Municipal Commissioner gives
notice 10 the owner of the premises requiring the provision of such a
pipe, the awner shall, within three months, lay so much ol the required




The Kolkata Municipal Corporation Act, 1980.

LIX of 1980.)

{Puri V—Civic Services.—Chapter XVIL—Water Supply.—E. Water
supply mains and connections to premises.—Sections 256-258.)

pipe as is not required to be laid in a street, and the Municipal
Commissioner shalt lay so much of the required pipe as is 1o be laid in a
street and make all necessary communications.

256. (1) The Municipal Commissioner shall, in every service main
laid afier the conwnencement of this Act and may, on every service main
laid before such commencement, M a stopcack enclosed in a cover box
or a pit of such size ss may be reasonably necessary.

(2) Every slopcock litted on a service main aflier the commencement
of thisAct shall be placed in such position as the Municipal Comnmissioner
deems mosl convenient:

Provided thal—

{a) aslopcock in privale premises shall be placed as near to Lhe
street from which the supply pipe enters those premises as is
reasonably practicable; and

{b) asiepcock in a sireet shall be placed as near 1o the boundary
thereol as is reasonably practicable,

257. (1) No waler pipe shall be {aid in a drain or on the surface of an
open channel or house gully or within Lwenty [eet ol a cesspool or in any
posilion where the pipe is likely 10 be injured or the waler therein polluled;
and no wcll or tank and, except with the consent of the Municipal
Commissioner, no cislemn shall be construcled within twenly feel of a
lalrine or cesspool,

(2) No latrine or cesspool shall be constructed or made within lwenty
fect of any well, tank, water pipe or cislern or in any position where pipe,
well, tank or cistern is likely to be injured or the water therein polluted.

258.  Itshallbe incumbenl on the owner or the occupier of any premises
10 which waler is supplied rom any walerworks belonging Lo the
Corporalion to keep in a thoroughly clean condilion, and to maintain and
keep in efficient repair, every supply pipe connecting the premises Lo the
supply mains of the Corporation and any olher water-fittings in the
premises:

Provided Lhat upon an inspection, the Municipal Commissioner may,
by wrillen nolice, require the owner or the occupier of the premises Lo
remedy uny defect which he may find:

Provided further that when an occupier ol any premises is served
with a notice under this section, he may, after giving three days’ nolice in
wf’iling lo the owner or 10 Lhe person Lo whoin he is responsible for the
payment ol his rent, himself have the repairs excculed and deduct the
expenses Lthercaf from any rent which is due from him to such person.
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The Kolkata Municipal Corporation Act, 1980.

[¥VesL Ben. Acl

(Part V—Civic Services.—Chaprer XVIL.—Water Supply—E. Water
supply mainy and connections to premises.—Sections 239, 260.—
F Weater-Meters.—Section  261.)

259. The Municipal Commissioner may, if he thinks IiL, lake churge
ol all supply pipes and water-fittings of any permises vonnected with
the waler mains ol the Corporation and under such circumslances as
may be specificd by regulations, the same shall therealier vest in and be
maintained at the expense of the Corporation.

260. (1) All private conneclions of premises 1o the service mains of
the Corporation for the supply of water thereto and all pipes, taps and
other walter-fittings used for such supply shall be made, muintained and
regulated in accordance with and subject 10 such reguolations as may be
made in this behall, and such regulations shall form a part of a Municipal
Waler Supply, Sewerage and Drainage Code:

Provided that in making such regulations, due regard shall be given
to the relevant.cedes relating to water supply and other matters related
therelo, published by 1he Indian Standards Institution from time Lo time:

Provided further thal in the absence of any such regulations,
the pravisions of the relevant codes of the Indian Standards Inslitiion
shall apply.

(2) The regulations shall specify the requirements with which an
owner, lessee or pceupicr of any premises who desires Lo have o supply
of water from the Corporation shall comply.

(3) The regulations shall provide lor inspection of premises by the
Municipul Commissioner to ascertain comnpliance with the provisions of
sub-section (1) and for testing any waler-{iltings, used in connection with
water supplicd by the Corporation.

F. Water-Meters

261. (1) The Corporation may, if it thinks fil, esiablish block meters
through which the cntire supply ol wholcsome water for a given areuy
shall pass and such supply shall be recorded.

{2} The Mayor-in-Council may, [rom lime Lo time and with due
regard Lo the size of the population and technical compulsions, if any,
and afier taking into aceount the eapacity approved by it [or non-domeslic
purposes, regulate the supply ol waler in a given area in such a manner
s0 as 1o ensure that there is equilable distribution of available water
supply throughout '[Kolkala):

Provided that the Mayor-in-Council shal} have [ull and [inal discretion
in these matlers.

'See Toul-nole 2 on page 573, amie.
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The Kotkata Municipal Corparation Act, 1980

LIX of 1980.]

{ Part V—Civic Scervices,—Chupter XVIE—Water Supply.—
F Water-Meiers.—Secrions 262-265.)

262. (1) The Municipal Commissioner may provide a waler-meter
and atach the same to the supply pipe in the premises connected with
the service mains of the Corporation,

(2) The expenses of providing and auaching a meter under
sub-section (1) shall be paid owt of the Municipal Fond.

(3) The use, rent Lo be paid for such use, mainlenance and wsting
ol meters shall be governed by the regulalions made in this behalf
and shall Torm: a part of the Municipal Water Supply, Sewerage and
Drainage Code.

263. Whenever water is supplied under this Act through a meter, il
shall be presumed that the guantity indicated by the meter has been
consumed until the conlrary is proved.

264. (1) No person shall fraudulently—
(a) alterihe index to any meler or prevent any meter from duly
registering the quantity of water supplied;
(b} abstract or usc water belore it has been registered by a meter
sct up for the purpose of measuring the same.

{2) The existence ol artificial means under Lhe control of the consumer |

{or causing any such allcration, prevention, abstraction or use shall be
an evidence that the consumer has fraudulently affected
the same.

265. {1) In apremises shere 2 meler has been anached on a supply
pipe, the vccupier shall be linble 1o pay [or the water shown to have been
consumed on the basis of the readings recorded by the meter altached o

the supply pipe:

"Provided that where o waler-meter alluched to the supply pipe in
any premises or building connecled wilh the service mains of the
Curporation-goes out af order, or where there is a dispute about the
proper operation of such water-imeler, or where such water-meler is
froudulently alicred or tampered with, the annual fee [or the supply of
waler 10 such premises or building—

(2) may, where the supply of water is made for domeslic purpose,
Le levied on 1he basis of the annual valuation of such premises
or building, er

"Pravisa was added by s. 6 {1) of the Caleutta Municipal Corpormion (Amendment) Acl,
1994 (West Ben, Act XXXIT ol 1993). Thereafier e present proviso wis substituted by 5. 23
of the Calcuna Maunicipal Corporitian (Amendment) Act, 1997 (West Ben, Act XXV
ol 1997},
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The Kolkata Municipal Corporation Act, 1980.

[West Ben. Act

{Part V.—Civic Services,—Chaprer XVIL—Warer Supply.—
FE. Water-Meters.—Sections 265A-265C—G. General powers
regarding water supply and ity uses.——Section 264.)

(&) may. where the supply of waler is made for any other purpose,
be levied on the basis of the size of the ferrule attached Lo the
supply pipe in such premises or building, or

(¢} may be levicd on the basis of consumplion ol water, as the
case may be, as may be determined by regulations.

{2) The Corporation sluall, from lime Lo time, determine the rate per
thausand litres [or the supply ol water al which the amount payable under
sub-seclion (1) shail be calculated:

Provided that in fixing pro rala wnit rate, the Corporation shall
endeavour (o cover Lhe cost for operation, miintenance, depreciation,
imerest payments and other charges related 1o Lthe waterworks and the
distribution costs, including distribution losses, if any,

1% % * #

2265A. The Mayor-in-Council shall have the power 1o exempt,

either wholly or partly, any person [rom paymenl of the annual fee

for the supply ol waler for domestic purpose or for any olher

purpose— . -

{a) inany casc where such payment causces, to the satisfaction of
Lhe Mayor-in-Couucil, undue hardship to him, and

(b) in uny other case where the Mayor-in-Council thinks [it so
1o do.

1265B. The size ol a ferrule atached to the supply pipe in any premises
or building shall be deterimined on the basis of the annual valuation of
the premises as may be fixed by regulalions.

*263C. Ifthe determination of current annual valuation of any premises,
building, flat or apartment is held up on accounl of any reaseon whalsover,
the fee for supply of waler shall be paid on the basis of Lthe previous
annual valuation of such premises. buiiding, flat or apartment and, on
determinution of the currenl annual valuation of such premises, buifding,
flat or apartment, the arrear fee for supply of waler shall be realised.

G. General powers reagarding water supply and its uses

266. No person shull occupy or cause or permil lo be occupied any
premises or part thereof conslructed or reconstructed after ke

'Sub-section {3) was omitted hy 5. 6{2) of the Calcutta Municipat Carparation
{Amendment) Act, 1993 (Weat Ben, Act XXXTT of 1994).

*Beclion 2654 was inscried by 5. 7, ibid,

‘Scctions 26513 and 265C were inscried by s. 24 of the Calcuwa Municipal Corporalion
{Amendment) Act. {997 (Wesl Ben. Act XX VI af 1997).



The Kolkata Municipal Corporation Act, 1980.

LIX of 1980.]

{ Part V—Civic Services.—Chapter XVIL—Water Supply.—
G. General powers regarding waier supply and its uses.—
Sections 267, 268.)

commencement of this Act until he has obtained a certificate from Lhe
Municipal Comnissioner that there is provided within, or within a
reasonable dislance of, the premises such supply of wholesone waler as
appears 1o the Municipal Commissioner Lo be adequale for the persons
who muy occupy Lo be employed in such premises, for lheir domestic
purposes.

267. II it appears 1o the Municipal Commissioner that any premises
in !'[Kolkaia] are withoul supply ol whalcsame waler lor domestic
purposes or thal the existing supply of waler for domeslic purposcs
available for the persons usually occupying or emplayed in such premises
is inadequale or on any sanitary grounis objectionable, the Municipal
Cominissioner may by notice in wriing require the owner of the premises
or the persons primarily liable for the payment of the *[properly tax] in
respect of the same—

(a) totake aconneclion from Lhe supply mains of the Corperation
adequate far the requirements of the person cccupying ar
employed in the premises or (o lake such addilional or
enlarged connection or conncctions from the supply
mauins; and

(b} o provide supply pipes and water-fittings and instal and work
a pump and do all such works and take all such measures as
may, in the opinion of the Municipal Commissioner, be
necessary for Lthe above purposes.

268. (1) 1f the Municipal Commissicner is of opinion that the watcr
in, or obained from, any well, tank or other saurce af supply nol vested
in the Corporation, being water which is or is likely 10 be used for
domestic purposes or for the preparation of [ood oc drink for human
consumption, is or is likely Lo become so polluted as to be prejudicial to
health, the Municipal Commissioner may, after giving the owner or the
occupier of Lhe premises in which the source of supply is situated a
reascnable opportunity of being beard, by order, direct that the source
of supply be permanently or temporarily closed or cut off or Lthe water
therefrom be used for certain purposes only or make such order as appears
lo him necessary to prevent injury or danger te the health of person
using Lhe water or consuming foed or drink prepared therewith or
therefram,

(2} Beflore making any order under this section, the Municipal
Commissioner may cause (he waler to be analysed at the cosl ol the
Corporalion.

See Tool-note on page 573, anie,
*See font-note 2 on page 631. anre
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714 The Kolkara Municipal Carporation Aci, 1980,
[West Ben. Act

{Part V—Civic Services.—Chapier XVIL.—Water Supply. —
G. General powers regarding waier supply and its uses—
Secrions 269-272.)

g

(33 1 the person to whom an order is made under this section fails
to comply therewith, the Muonicipal Commissioner may do whalever
may be necessary for giving eflect Lo the order, and any cxpenses
reasonably incurred by him in so doing may be recovered by him [rom
the persen in delault as an arreur af tax under this Act,

F‘;‘:F‘r’ lo 269. Whenever a supply of [iltered or unfiligred water has been
=quire . . .- - - -

filling wpof  provided in an area, the Municipal Commissioner may, by a wrilten notice,
wells. requirc the owner, lessee or the occupier, as the case may be, of a well,

tank ar other waler area forming a part of any premises in the said area, lo
filt up such well, lank or waler area.

E‘;‘r‘:grfl‘!rm 270.  The owner ol every premises connected with the service maing
to .-cquim of the Corporation shall, when so required by the Municipal
‘::"'r‘:'f_fs 0'; Commissioner, sel up electric pumps or other contrivances whereby
premises o

set up waler may be caused Lo reach (o the wop af the top-most storey of such
pumps, ete, premises.

::’;‘pclficd or 271, No person shall, withoul the writica permission of the Municipal
dumestic Commissoner, the use or allow 10 be used water, supplied for domestic
pumpases not urposes, for any other purpuoses.

to be used purp ! any purpv

for non-

domestic

Purpises,

Lz of 272. (1) Unfilered water shall be used for the following purposes:—
unliliered

water, {a) exunguishing of lire;

(b} sireet walering;
(c) flushing of drains of the Corporation, gully-pits, public privies
und vrinals:
{2) Unfiliered water may also be used, [ree of charge,—

(a) for flushing privics and urinals in private premises connected
wilh sewers;

(b} for flushing of drains in privale premises;
13 %= - *
(3) Unfiltered waler shall not be used for domestic purposes or,

withoul the wrilten permission of the Municipal Commissioner, for any
purposes olher than those specilied in sub-sections (1) and (2).

'Clause () was omilted by 5. 2 of the Calcvita Municipal Corporation (Amendment)
Act, 1993 (West Ben. Act VI ol 1993).



The Kolkata Municipal Corporation Act, 1980

LIX of 1980.]

{ Part V—Civic Services.—Chapter XVil.—Water Supply.—
G. General powers regarding waier supply and its wses.—
Secrions 273-275.)

(4) Notwithstanding anylhing conlained hercinbelore in this Chapter,
wholesome waler may be used in tieu of unfillered water for non-domeslic
purposes where the supply of unfillered water is not availuble for the
lime being.

273. (1) No person shall willully or negligently cause or suller any
waler-lilting, which he is liable (o maintain,—

(a) to be or remain so oul of order or so ir need of repair, or
(b} to be or remain so constructled or adapted or Lo be so used,

that the water supplied (o him by the Corporation is or is likely 10 be
wasted, misused or unduly consumed, or contaminated before use, or
that foul air or any impure madier is likely lo return inlo any pipe belonging
Lo, ‘or connected wilh, a main belonging Lo the Coerporation.

(2) IF any waler-litting which any persen is liable to maintain is in
such condilion or is so canstructed or adapied as aforesaid, the Municipal
Commissioner, without prejudice 1o his right 1o proceed against the person
under any other provision of this Act, nuy require thal person te carry
oul any nccessary repairs or allerations and, il he fails 1o do so within
forty-eight hours, '[may cuuse o be carried out] the work and recover
from him the expenses reasonably incurred by him in so deing as an
arrear of lax.

274. The Municipal Commissioner or any officer of the Corporation
authorised by the Municipal Commissioner in writing may, between
sunrise and sunsel, enler any premises supplied with waler by the
Corporation in order 10 examine if there be any waste or misuse of such
water and the Municipal Commissioner or such officer shall not be relused
admiltance to the premises or obstrucied by any person in making his
examminalion.

275. (1} Notwithstanding anything contained in this Act, the Municipal
Commnissioner may cut off the connection belween any walerworks of the
Corporalion and any premises Lo which water is supplied from such works,
or may 1urn ol such supply, in any of the following cases, namely:—

(a) if the premises are unoccupied;

"I'he words within the square brackels were substitmed far the words *'may himsell
carry out” by 5, 31 of the Calcutia Municipal Corporition (Second Amendment) Act, 1984
(WesL Ben. Act X111 of 1984).
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716 The Kolkata Municipal Corporation Act, 1980. |
[West Ben. Act

{Par1 V—Civic Services.—Chapier XVIi.—Warer Supply.—
G. General powers regarding water supply and its uses.
Section 275.)

'(aa) il, in respect of the premises, any taxes or rales or [ees
or charges are in arrear lor paymenl for more than one
year;

(b) if, afler receipt of a writlen notice from the Municipal
Commissicner requiring him to refrain from so doing, lhe
owner or occupier ol the premises conlinues Lo use the wiler
or to permil Lhe same to be used, in conlravention of this Act
or ol any regulations made thercunder,

{c) il the occupicer of the premises coniravenes section 238;

(d} if the occupier refluses L0 admit any oflicer or employee of
the Corporation duly authaorised in thal behalf into the
premises for the purpose of making any inspection under this
Act or under any regulations relaling to water supply made
under this Acl, or prevents such officer or employee from
making such inspection;

(e) if the owner ar Lhe occupier of the premises wilfully or
negligenily injures or damages his meter or any pipe or Lap
conveying waler from any works of the Corporalion; i

*(ee) if the owner or the occupier of the premises fails to maintain
waler reservoir with covered lid or comnpletely empty water :
tank once in a week; !

() ilany pipes, taps, works or fittings connected with the supply
of walcr to the premises be lound, on examination by the , ‘
Municipal Commissicner, 1o be out of repair lo such an extent ‘
as to cause so scrious a waste of waler thal, in the opinion of
the Municipal Commissioner, immediale prevention is
necessary;

(g} if the use of the premises for human habilation has been
prohibiled under this Act from the date [rom which the
premises are 1o be vacated in pursuance of an order under
this Act;

{hy ifthere is any water-pipe situated within the premises to which [N,
no 1ap or other efficient means of wming the water off is L
atlached;

'Clause (an) was inseried by s, 11{1) ol the Calcuun Municipal Corporation (Amendment)
Act, 2001 (West Ben, Act VI of 2001).

*Clause {ce) was inseried by 5. 25 of the Caleutia Municipal Carporation (Amendment) I
Acl, 1997 (West Ben. Act XX V] of 1997).



LIX of 1980.]

The Kolkara Municipal Corporation Act, 1980.

{ Purt V.—Civic Services.—Chapter XVIE—Water Supply.—
G. General powers regarding water supply and its uses.—

{i)

)

Section 270.}

if by rcason of a leak in lhe service-pipe or Nitting, danage
is caused 10 the public sireet and immediale prevenlion is
necessary;

if the eccuupier of the premises lails to pay in full any amount
due from him lor supply of water under Lhis Acl:

Provided that—

(i)

(it)

(iii)

waler supplied for flushing privies or urinuls shall not be cul
off or truncd off excepl when the Municipal Commissioner
thinks it necessary to cut off or turn off such waler lor
preventing damage to or accidenl on public streels:

water shall not be cul off or turned off in any case referred o
in '[clause (a) or clause {aa) or] clavse (g) ar clause
(j) unless writlen nolice of not less Lthan seventy-1wo haurs
has been given Lo the occupier of the premises;

in any case referred 1o in clause (I} or clause (i), the Municipal
Commissioner may carry oul necessary repair (o pipes, taps,
works, or filting and recover the expenses thereof from tbe
owner or the occupier of the premises.

(2) The expenses of cutting off ar wming off waler-supply shall be

paid by the owner or the occupier of premises and shall be recoverable

from the owner or the occupier as an arrear of tax under this Act.

274,

If any offence relating to water-supply is cominilled under this

AclLon auny premises connceled with the service main of Ihe Corporation,

the owner, the person primarily liable for the payment of the *(property

tax] aud the occopiers of the said premises shall be jointly and severally

liable for such offence.

"Words, brackets and leiiers within the square brackets were inserted by s, 11(2) of

the Caleutla Municipal Corporation {Amendment} Act, 2001 {(WesL Ben. Act V11D of
2001).

See fool-note 2 on page 613, mue,
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The Kolkata Municipal Corporaiion Aci, 1980,

[West Ben. Acl

{ Part V.—Civic Services.—Chapter XVill.—Drainage and Sewerage.—
A. Funciions in relation to Drainage and Sewerage.—Sections 277-
279 —B. Proprictary rights of the Corporation in respect of drains

and sewage disposnd works.—Scction 280,)

CHAPTER XVINI
Drainage and Sewerape
A. Functions in relation to Drainage and Sewerage

277. (1) The Corporation shall construct and maintain drains and
sewers and provide o safe and sulTicient outlall, in or outside '[Kolkatal,
Tareffectual drainage and proper discharge of slorm-waler snd sewage of
'[Kolkata] in such munuer as nol (o cause any nuwisance, whether by
flooding any part of [ Kolkala] or of the country surrounding e outlall
or in any olher way.

(2) I the oulfall deteriorates by the decay of exisling river channels
or otherwise, the Stale Governmenl may require the Corporation to take
al the cost of the Municipal Fund such action as may be necessary 10
ensure a safe and sulficient outfall.

278, The Corporation may, for the purpose ol receiving, treating,
storing, disinfecting, distributing or otherwise disposing of scwage,
conslrucl, operste, maintain, develop and manage any work within or
outside '[Kolkala].

279. The Mayor-in-Council may canse any or all of the municipal drains
lo empiy into, and all sewage lo be disposed of at such place or places as
it consiters suilable:

Provided that no place which has not been before the commencement
of this Act used for any of the purposes specified in this section shall be
used except in conformily wilh the provisions under the West Bengal
Town and Country (Planning and Development) Act, 1979 and without
the approval of the Corporation:

Provided (urther that on and after such date as may be appointed by
1be Siate Government in this behalf no sewage shall be discharged into
any water-course until it has been so treated as not to affect prejudicially
the purily and qualily of the water inte which il is discharged.

B. Pruprietary rights of the Corporation in respect of drains and
sewage disposal works.

280. (1) Allpublic drains, all drains in, alongside or under any public
sireet, and all sewage disposal works construcled or acquired oul of the
Municipsl Fund or otherwise and all works, maiterials and things
apperlaining therelo, which are siwated within or outside '[Kolkata] shall
vesl in the Corporaion.

1See [oot-note 2 on page 573, anfe.

West Hen.
Act X1 of
1974,



The Kolkata Municipal Corparation Act, 1950,

L1X ol 1980.]

( Pary V—-Civic Services.—Chapter XVHL—Drainage and Sewerage.—
B. Proprietary righes of the Corporation in respect of drains
and sewage disposal works.-—Sections 281, 282 —
C. Municipo! Drains.—Section 283.)

(2) -All public snd vther drains which are vested in the Corporation
are hereafler in this Act referred Lo as municipal drains.

{3) For the purposes ol laying, construcling, enlarging, deepening
or otherwise repairing or maintaining any such drain or sewage disposal
work, so nmuch of the sub-soil appertaining thereto as may be necessary
for the said purposes shall be deemed also (o vest in the Corporation,

(4) All drains und ventilation shafis, pipes and al) appliunces and
fitlings connecled with the drainage works constructed, erecled or sel up
oul ol the Municipal Fund in or upen premises not belenging 1o the
Carporation, whelher—

(a) before or alier the commencement ol this Acl, and

(b) Tor the use of the owner or occupier of such premises or nol,
shall, unless the Corporation hus otherwise delermined, or does al any
Lime gtherwise delerming, vest and be deemed always Lo have vested in
thie Carporation.

281. (1) Subjectiotheapprovai of the State Government in this behall,
the Corporation may make over Lo, or 1ake over rom a stalutory body any
drain or sewer or sewaue disposal works 50 a5 (0 do anything which may
be necessary or expedicent [or the purpose of carrying out ils [unctions
under Lhis Acl or under any olher Jaw for the Llime being in [orce.

(2} Without prejudice to the generality of the foregoing provision,
such power shall include the power—

(i) to make aver o, or lake over {rom, a statutory body all or
any existing or new municipal responsibilities, powers,
controls, facilities, services and adminislration relating to
drainage and sewcruge in'[Kelkata], and to munage the same
wihien laken over;

(i) o exwend, expand and develop cexisting acililies and o
construct and eperoi: new ones.

282. Al municipal drains and sewers, all sewage disposal works and
all works, materials and things apperiaining therelo shall be under the
cantrol of the Municipal Commissioner.

C. Municipal Drains

283. (1) The Municipal Commissioner may carry any municipal drain
Lhreugh, across or under any street or any place laid out as or intended lor
a street or under any cellar or vaull which may be under any streel and,
ufller giving rcasonable notice in writing to the owner ur occupier, into,
tirough or inder any land whalseever within '{Kolkata] or for the purpose
ol oulfall or distribution of sewage oulside '[ Kolkata].

"See fout-note 2 on page 373, wnie.
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720 The Kolkata Municipal Corporation Act, 1980, \
[West Ben. Act

(Part V—Civic Services.—Chapter XVHI.—-Drainage and Sewerage.— \
C. Municipal Drains.—Secrions 284-287.—D, Drains of private
streets and drainage of premises.—Scction 288.)

(2) The Municipal Commissioner may enler upon and construct any
new drain in the place of an existing drain in any land wherein any
municipal drain has been already lawfully constrecied, or repair or alter ;
any municipal drain so constructed.

Aleration 284, The Municipal Commissioner may enlarge, alter lhe course of,
m‘_ji’ffr"“' lessen, arch over or olherwise improve any municipal drain and may
drains. discontinue, close up oc destroy any such drain which has, in his opinian,

become useless or unnecessary er prohibit the use of any such drain either
entirely or for the purpose of foul water drainage or for the purpose of
surfuce drainage: :

Provided that if, by reason of anything done under this seclion, any
person is deprived of the lawful use of any drain, the Municipal
Commissioner shall, as soon as may be, provide for his use seme other
drain as effeclual bs the one which has been disconlinued, closed up or
destroyed or the use of which has been prohibited.

Communica- 285, Subject to (he approval of the State Governiment in this behalf,
tica of the Corporation may. il necessary, make its drains w communicate with,

E"r'i."r::‘ﬁ?:h or emply themsclves into, any public drain, lake, stream, canal or water-
:’af;‘i__';“vcw course outside '[Kolkata], and in so doing it may exercise throughout the
beyond line of country outside '[Kolkata] through which the said druins are to
‘IKolkata].  rup all the powers whicl it might exercise under thisAct il the said drains

were [0 run entirely in [Kolkata].

Sﬂlm?udni'%ﬂ- 286. Subjec! 1o the approval of the State Government in this behalf |
) aln ..
under contrel ANd upon such terms and conditions as may be agreed upon belween any '

of Io-:b:J aulﬂ-ck local authority and the Corporalion, any local authority outside '[Kolkata]
l']l)' yUnR

[Kolkala] may cause any drain under its control to communicate with any municipal
with munici-  drain.

el drain. .

Cleansing 287. (1) The municipal drains shall be so constructed maintained and
drains,

kepl as o create the least practicable nuisance and shall, from time to
time, be properly flushed, cleansed and emptied.

(2) For the purpose of flushing, cleansing and emptying the said
dririns, the Municipal Commissioner may construct or set up such
reservoirs, sluices, machines and other works as he may from time to
Lime determine.

D. Drains of private streets and drainage of premises

Po“l'ilr fo con- 288. The owner of a privaie street shall be entitled to cornect the
negl drniun o, - - . .. . . .
private steeet  drain of such street with 2 municipal drain subjeci Lo such cenditions as

with menici- ; ; Al
pal dmin, may be deterrnined by he Corperation by regulations.

'See fool-noie 2 on page 573, amiv.



The Kolkaia Municipal Corporation Act, 1980,

LIX of 1980.]

{ Part V—Clivic Services.—Chapter XVIIL.—Drainage and Sewerage —
D. Drains of private streets and drainage of premises.—
Seciions 289, 290.)

289, (1) Subject to such regulations as the Corporation may make in
this behalf, the owner or occupier of any premises having a privale house-
drain may apply to the Municipal Commissioner 1o have his house-drain
made 1o communicate wilh the municipal drains and thereby 1o discharge
foul water and surface water from Lhose premises:

Provided that nothing in this sub-section shall entitle any person—
{a) to discharge direetly or indirectly inlo any municipal drain
any trade effluent frem any trade premises excepl in
accordance with the provisions made under this Act or any
liquid or other matter the discharge of which inte municipal
drains is prohibiled by or under this Act or any other law for
the time being in force; or
(b) where separate municipal drains are provided for foul water
and for surface waler, to discharge direclly or indireclly—
(1) loul water into a drain provided for surface water, or
{ii) except with the permission of the Municipal
Commissianer, surface walter inlo a drain provided for
[aul water; ar
(c) Lo have his house-drain made (o communicate directly with
a stormwater aver(low main.

(2} Any persun desiraus af availing himself of the provisions ol sub-
seclion (1) shatl give to the Municipal Commissioner notice af his
proposals, and at any time within one month after receipt thereof the
Municipal Comunissioner may grant permission er by notice 1o him refuse
lo permit the cammunication 1o be made, if it appears lo him that 1he
mode of canstruction or candition of the house-drain is such that 1he
making of the communication would be prejudicial to the drainage system,
and for the purpase of examining the mode of construclion and condition
of the house-drain he may, il necessary, require it to be laid open for
inspection.

{3) The Municipal Commissioner may, if he thinks fit, construct such
part of the work necessary for having a privale house-drain made to
communicate with a municipal drain as is in or under a public street and
in such a cose, the expenses incurred by the Municipal Commissioner
shall be paid by the owner or occupier of the premiscs in advance in
accerdance with such regulalions as may be made by the Corporation in
this behall.

290. No person shall without complying with the provisions of scction
288 or seclion 289 and 1he regulations made thereunder make or cause to
be made any connection of a house-drain belonging to himself or to some
olher person wilh any muonicipal drain; and the Municipal Cormmissioner
may close, demolish, alter or remake any soch connection made in
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The Kolkata Municipat Corporation Act, 1980

[West Ben. Act

(Part V—Civic Services.—Chapier XVHL—Drainage and Sewerage.—
D. Drains of private streets und drainage of premises —
Seciions 291-294.)

contravention of this seclion, and the expenses incurred by 1he Municipal
Commissioner in so doing shall be paid by the owner of the streel or the
owner or accupier ol the premises, as the case may be, for the benel of
which the conncction was made or by the person ollending.

291. For the purposes of this Chapter, premises shall be decmed to be
wilhoul effectual driainage unless drainage therelrom is discharged or the
drain altached thereto is emptied into a municipal drain or some place
legally sct upart [or the discharge of druinage or a cesspool in accordance
with the provisions of this Act.

292. Whenever it is provided in this Chapler that steps shall or may be
taken lor the effeclual drainage ol any premises, il shall be compelent for
the Municipal Commissioner 1o require thal there shatl be ene drain for
sewnge, olfeasive matler and polluted water and an entirely distingt drain
for rain water and unpolluled sub-soil water or both rain water and
unpotluled sub-suil water, each emplying into sepurate municipal drains
or other suitable places.

293. (1} Lt shall not be lawful to erect or re-grect any premiscs in
'[Kolkata] or to aoccupy any such premises unless—

{a) adrainis constucted of such size, malerials and descriptions
al such level ond with such (all as may appear 1o the
Municipal Commissioner lo be necessary for the effeetual
drainage of such premiscs;

{b) there have been provided snd sel up on such premises such
appliances snd fillings as muoy appear to the Municipal
Commissioner 1o be necessary [or the purpases of gathering
or receiving \he drainage [rom, and conveying the same off,
the suid premises and of effeciually [ushing the drain of the
said premiscs and every [ixlurc connected therewilh.

(2) The drain so constructed shall empty into anunicipal drain situnted
al o distance of not exceceding thirty metres from the premises; bul if no
municipal drain is situated within that distance then such drain shall emply
into a cesspoo! 10 be construcled by the owner situated within the distance
to be specified by the Municipal Commissioner lor lhe purpase.

294, (I} Where uny premises are, in the opinion ol the Municipal
Commissioner, without sufficient means of effectual droinage angd i
muonicipul drain or some place approved by him for such discharge is
situared at a distance not exceeding sixty metres vom any part ol the said

tSee [ool-note 2 on page 573, ante,



The Kolkata Municipal Corporaiion Act, 1930.

LIX of 1980.]

(Part V.—Civic Services.—Chapter XVIIL—Drainage and Sewerage, —
D. Drains of private streeis and drainage of premises.—
Section 294.)

premises, he may, by a written notice, require the owner of the said
premises—
{(a) toconstrucl a heuse-drain emptying into such municipal drain
or place;

(b) 1o provide and set up all such appliances and [itlings as may
appcur lo the Municipal Commissioner nceessary for the
purposes ol gathering snd receiving the drainuge from, and
conveying the same off, the said premises and of effectually
flushing such housc-drain and every fixiuce connecled
therewith;

{c) toremove any existing house~lrzin or other appliance or thing
used or intended to be used for druinage which is injurious
to health;

(d) 10 provide a clesed drain in substitution ol an open drain or
lo provide such other appliance or thing either newly or in
substilution of any exisling appliance or thing or Lo provide
bulh a closed droin and such other appliance or thing in
subslilulion of the existing open deain-and other appliance
or thing which is or is likely \o be injurious Lo heulth;

{e) to provide and sel up all such appliances and fittings as may
appear lo the Municipal Commissioner to be necessary for
the purpose of gathering and receiving the waste water from
Moors and galleries of buildings when they are washed and
conveying the sume through spouts by down-1ake pipe so as
to prevent such wuaste waler from discharging dircelly on
streels or inside any lower portion of the premises;

(F Lo catry oul any work to improve or re-model an exisling
house-drain which is inadequate, insufficient or faulty.

(2) Where in any case noi provided [or in sub-scclion (1), any premises
are. in the apinion of the Municipal Commissioner, without suflicient
means ol effeciual drainage, be may, by writlen notice, require (he owner
of the preimises— '

(a) Lo construct a hovse-drain up 10 a point 1o be specilied in
such notice but not at a distance of more than sixly mclres
from any part of the premises; or

{b) Lu canstruct a closed cesspool or soaking pil and drain or
drains emptying into such cesspool or souking pil.
(3) Any rcquisition for the construction of any house-drain under
sub-section (2} may contain any of the details specified in sub-
section (1}
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D. Drains of private sireels and drainage of prentises.—
Sections 295, 296.)

295. When a drain belonging lo one or mere persons has been laid in
a private street which is common 1o more than one premises and Lhe
Municipal Commissioner considers it desirable ibhal any olber premises
should be drained into such drain, he may, by wrillen nolice, require the
owner ol such premises lo connect his house-drain with such drain in the
privale streel, and the owner of such drain in the privale street shall
thereupon be bound 1o permil such conneclion o be made:

Provided thal no such conneclions shall be made excepl upon such
terms as may be provided by the regulalions and until any payimnent,
which may be directed by the Municipal Commissioner in accordance
with the regulations, has been duly made.

296. (1) Where the Municipal Commissioner is of the opinion that
any group or block ol premises may be drained more economicully ar
advantageously in combination than separately and a municipal drain of
sufficient size already exisis or is about 10 be constructed within thirty
melres of any part of thal group or block of premises, the Municipal
Commissioner may cause that group or block of premises 1o be drained
by a combined operation.

(2) The expenses incurred in carrying out any work under sub-section
(1) in respect ol any group or black of premises shall be paid by the
owners of such premises in such proportions as the Municipal
Commissioner may delerinine and shall be recoverable [rom them as an
arrcar ol tax under this Acl

(3) Nol tess than [ilteen days before any such work is commenced,
the Municipal Commissioner shall give Lo each such ocwner—

(a) a written nolice of the proposed work, and

(b) an estimalte of the expenses 1o be incurred in respect thereof
and of the proporlion of such expenses payable by him.

(4) The owners for the time being of the several premises constitu-
ling a group or block drained under sub-section (1) shall be the join
owners of every drain constructed, erecled or fixed, or conlinued for Lthe
special use and benefit only of such prermises, and shall in proportions in
which it is delermined thal the owners of such premises are Lo contribute
1o the expenses incurred under sub-section (1}, be responsibie for 1he
expenses al maintaining every such drain in good repair and efficient
candition:

Provided that every such drain shall from time 1o time be flushed,
cleansed and emptied by the Municipal Commissioner and the cost of
such work may be recovered from the owners concerned.



The Kolkaia Municipel Corporation Act, 1980.

LIX of 19840.]

{Part V—Civie Services,—Chapter XVIHI, —Drainuge and Sewerage.—
D, Drains of private streets and drainage of premises.—

Secirions 297-300.}

297.  Where » house-drain connecting any premises with a municipal
drain is suflicient for the effccual drainage of such premises and is
otherwise unobjectionable but is not, in the opinion of the Municipal
Comumissioner, adopled 1o the general syslem of drainage in '[Kotkata],
he may, by writlen notice adddressed Lo the owner of the premises, direcl—

(o) that such housc-drain be closed, discontinued or destroyed
and that any work necessary [ar that purpose be done: or

{b) that such hause-drain shall, from such date os may be specifted
in (he nolice in this behalf, be uscd for sewage, offensive malter
and pulluted water only or for rain waler and unpolluted sub-
soif water only:

Provided that—

" (i) no housedrain muay be closed, disconlinued or destroyed
under clause (u) excepl on condition af his providing ancther
drain equully effectual [or the drainage of the premises and
communicaling with any municipal drain which he thinks
fit; and

(i) 1he expenscs of the construction of any drain so provided by
the Carporation and of any work done under clause (n) may
be paid oul ol thec Municipal Fund.

298. For Lhe purpese of efficient drainage of any premises, the
Municipal Commissioner may, by notice in writing,—

(a) require any courtyard, nlley or passage between (wa or more
buildings to be paved by the owner or owners ol such
buildings with such malerials and in such manner as may be
approved by the Municipal Comimissioner, or

(b) require the level ol such couryard, alley or passage (0 be
raised, or

(¢) requirc such paving Lo be kept in proper repair,

299. The Municipal Commissioner may, if he considers necessary so
to do, require the occupier, instead of the owaer, of any premises to carry
out any work which mighl ctherwise be fequired o be carried oul by
such owner under the provisions of this Act and thereupon such cccupicr
shall be bound to carry oul such work:

Provided that except in the case of aiy special sgreement Lo Lhe
conlrary, such occupier may deduct the amount of the expenses reasonably
incurred or paid by him in respect of such work rom any renl puyable o
the owner or may recover the same from him by an order of a court of
competent jurisdiclion. '

300. (1) The Municipal Commisioner may construct and maintain such
drains for the drainage of huts as he may consider necessary.

See foot-nowe 1 on page 573, anre.
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726 The Kolkata Municipal Corporation Act, 1980
[West Ben. Act

{Part V—Civie Services.—Chapmer XVHIL—Drainage and Sewerage.—
D. Druins of private streets and dvainage of premises,.—
Secrions 301, 302.)

e

(2) Notwithstanding the provisions ol sub-section (1), il the Municipal
Commissioner cansiders thal a new drain should be consiructed lor the
benefil of occupants of any hut, he may, by a wrillen nolice require Lthe
owner of the land on which such hut stands 1o consiruct such drain; and
such owner shall construel such deain and shall maintain @nd, from lime
Lo lime, cleanse and repair such drain to the satisfaction of the Municipal
Comumissioner,

(3) Notwithstanding the provisions uf sub-section (1) or sub-section
(2), any ststutory auhority may, subject 10 the provisions of Lhe Wesl Bengal - West Ben.
SiumAreas (Improvement and Clearance) Act, 1972, conslruct or maintain ?;5;;{ of
drains and sewers and connect such drains or sewer with a municipal

drain.
Specal 301. Subjecl 1o the provisions of this Act and the regulations made
fﬁ:'sf?; thereunder and of any other law for the Lime being in [orce, the occupier
trade of any 1rude premises may, with the consent of the Municipul
effluent, Commissioner or, 50 far as may be permitted by this Act or the regulations
made thereunder or any other law for the lime being in Toree, without
such consent, discharge into the municipal drains any trade effluent
proceeding fram those premises.
Speeial 302. Nolwithstanding anything conlained in thisAct or the regulations
Fisacding  Made thercunder or any usage, custom or agreement, where in the opinion

drainage of  of the Municipal Commissioner any Lrade preinises are wilthoul sufficien

L'FHJ:CMS_ meons vf clfectual drainage of trade eMMuent or the drains thercof, though
clherwise unobjectionable, are nut adopted Lo the general drainage system
of '{Kolkata], the Municipal Commissioner may by wrillen notice require
the owner or occupicr of such premises—

(1) 1o discharge the trade effluent in such manner, at such times,
through such drains and subjeel Lo such conditions as may
be specified in the nolice and 10 cease Lo dischurge the trade
eflluent gtheriwise than in accordance with the nolice;

{b) to purily Lhe trade effluent belore its discharge inta a
municipal drain and io scl up for purilying the trade effluent
such applionces, upparatus, [ittlings and plant as may be
specified i the nolice;

(c) 1o consiruct a drain of such material, size and description
and laid at such level and according ta such alignment and
with such lall and owler as may be specified in the rolice;

() 1o aler, amend, repair or renovale any purification plaat,
existing drains, apparatus, plant-fitting or article used in
connection wilh any municipal or house-drain.

'See fool-nowe 2 on page 573, aiie.



The Kolkata Municipal Corporation Act, 1950
LIX of 1980.]

{Pari V—Civic Services.—Chapter XVIE—Drainage and Sewerage.—
D. Drains of private streets and drainage of premises.—
Seciions 303-300.)

303. No person shall throw, empty, or lurn into any municipal drain or
into any druin communicating with a municipal drain—

(n) any matler likely Lo injure the drain or o interfere with the
free Mow ol its contents or Lo allect prejudicially the ireatment
and disposal of its contents; or -

(b) any chemical, refuse or wasle steam, or any liquid of a
temperature higher than lorty-live degrees centigrade, being
refuse or waste stean which, or liquid which when so heated,
15 cither alone or, in combination with the contents ofl the
drain, dangerous, or the cause of a nuisance, or prejudicial
(o health; or

(c} any dangerous petroleum.

Explanation.—For the purpose ol this section, the expression
0 of 1934, 'dangerous pelroleum™ shall have the same meaning o5 in the Petroleun
Acl, 1934,

304. For the purpose of ventilating any drain or cesspool, whether
vested in the Corporation or not, the Municipal Commissioner may, in
accordance wilh such regulations as may be made by the Corperalion in
this behall, erect upen any premises or aftix (o the outside of any building
or to any Lree any such shall or pipe as may appear o him o be necessary.

305. Every owner ol a drain connected with a municipal drain or other
place legally set aparl for the discharge of drainage shall be bound Lo
allow the use of it to others or to admil other persens as joint owners
thercof on such terms as may be determined under section 306,

306. (1) Any person desiring to drain his premises into a municipal
drain through a drain of which he is not an owner may make a privale
arrungement with the owner for permitting his use of the drain or may
apply 1o the Municipal Commissioner for authorily to use such drain or
1o be declared joint owner thereol.

(2} Where the Municipal Commissioner is of opinion, whelher on
receipt ol an application under sub-section (1) or otherwise, that the only
or the most convenicnt means by which the owner or the occupier of any
premises can cause the drain of such premises Lo emply into a municipal
drain is through a drain belonging 1o another person, the Munricipal

. Commissioner, after giving the ewner of Lhe drain a reasenable opportunily
of staling any objection (herelo, may, il no objection is raised or il any
objeclion which is raised appears (o him invalid or insufficient, by an
order in writing either authorise Lhe said owner or (he oceupier (o use the
drain or declare him (o be a joint owner thereof on such conditions as 1o
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The Kolkata Municipal Corporation Act, 1980,

[¥¥esi Ben. Act

(Part V\—Civic Services.—Chapter XVI{L—Drainage and Sewerage —
D, Drains of private streeis and drainage of premises.—
Section 307.)

Lthe payment of rent or compensation and as to connceting the drain of the
said premises with the conununicating drain end as 1o Lhe respective
responsibilities of the parties for maintaining. repairing, flushing, cleansing
and emptying the joint druin or viherwise as mmay appear to him
equitable.

(3} Every such order bearing the signature of the Aunicipal
Commissioner shall be o complete authority lo the person in whaose [avour
it is made or o any agent or person employed by him [or this purpose,
afler giving or tendering Lo the owner af the drain the compensation or
rent specified in the said order and otherwise [ulfiling as fur as possible,
the conditions of the stid order and after giving to the owner of the drain
reasonable writlen netice ol his intenlien so o do, 1o enter upon the land
in which the said drain is situate with assislants and workmen al any lime
belween sunrisc and sunsel and, subject to e provisions ol this Acl, 10
do all such things as may be necessary for—

(i) connecting the (wo drains; or

(b) renewing, repairing or altering the connection; ar

(¢) discharging any responsibility allaching la the persan in
whose favour the Municipal Commissioner’s order is made
for maintaining, repairing, flushing, ¢leansing or emptying
the joinl drain or any pari thercol.

{4) In executing uny work under this section, as liltle damage as
possible shall be done, snd the owner or the occupier of Lhe premises for
the benefit of which the work is done shatl—

(a) cause the work to be executed with the least praclicable delay;

(b} fllin, reinstate and make good, ul his own cost and with the
least practicable deluy, the ground or portion of any building
or olher canstructian apeaed, broken up or removed for Lhe
puspose of executing the said works;

{¢) pay compensalion to any person who sustains damage by
the execution of the said work.

307. {(1} The Municipal Commissioner may, al any lime, levy an annual
fee, for drainage and sewerage, al such rate, as may be lixed under the
regulations made thereunder, or as slated in the budget cstimate eelerred to in
sub-seclion (3) of section 131 in this behalf, on the owner or the
occupicr or Lthe person respensidle Lo pay properly tax on any hause or lund.]

{2} Any unpaid sum under this secnion shall be recaverable from the
person concerned as an arrear ol tax under this Act.

'Marginal nate within the square brackets were substituted for the marginal note ' Power
of Muricipal Commissioner 1o chorge for drainage and sewerage service in cenain cases.”
by s.12(i) af the Calemia Municipal Carporation (Amendment} Act, 2001 {West Ben. Act
VI of 2001). :

ISub-cectinn (1Y wis subsiituied for the orieinal bv < L2, fhid.



The Keltkata Municipal Corporaiion Act, 1980.

L1X of 1930.]

{Part V.—Civic Services.—Chapter XVIIL—Drainage and Sewerage.—
E. Pasition of Cesspaols and other filth recepracles.—
Sections 308-310.)

E. Position af Cesspools and other filth receptacles

308B. (1) No person shall construct a cesspool—

(2) bencath any part of any building or within filteen meters ol
any lank, reservoir, water-course or well; or

(b) upon uny site or in any position in '[Kolkala] which has not
been approved by the Municipal Commissioner; or

(c) upon any sile or in any position oulside '[Kolkala] which
has not been so approved and s silusled within ninety metres
of any reservoir used for the storage af wholesome walcr lo
be supplied to '[Kolkala).

(2) The Municipal Commissioner may, al any time by written notice,
require any person within whose premises any cesspool is constructed in
contravention of sub-section (1) 10 remoeve such cesspool or 10 Oll it up
with such material as may be approved by him.

309. (1) No person shall construct any house-drain, urinal or other
receptacle, nol being a cesspool, for sewage or offensive maller within
[ifteen metres of any Lank, well or waler-course or any reservoir for the
storage of waler, unless he first satisfies the Municipal Commissioner
that he will take such action as will prevent any risk of sewape or offensive
matler passing by percolation or otherwise into such 1ank, well, waler-
COUTSE OF TCServoir.

(2) The Municipal Commissicner may, at any lime by a wrilten nolice,
require any person within whosc premises is situated, within fifteen metres
of any 1ank, well, water-course or reservoir [or the storage of water, any
receplacle mentioned or referred 1o in sub-section (1) Lo remove such
receplacle.

(3) The provision of this section shall also apply to any such receptacle
oulside '[Kolkata] which is constructed ar situated within fifteen melres
of any reservoir used for lhe slorage of wholesome waler 10 be supplied
to [Kolkatal].

310. Subject o the provisions af section 308 and such regulations
as may be made by the Corporation in this behalf, the Municipal
Commissioner may permit in any unsewered area the construction of septic
tanks and sanilary privies and urinals connceted with such seplic Lanks:

Provided that no such permission sliall be granted untess in the opinion
of the Municipal Commissianer there is suffcient open space available
for the site of such seplic lank:

Provided Turther that the Municipal Comunissioner shall require that
there is adequale supply of water in overhead reservoir constructed lor
the purpose to flush the preposed privies and urinals.

'See fpot-noie 2 on page 573, anie.
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[West Ben. Acl

{Part V—Civic Services.—Chapier XIX.—General Powers
in relation ro waier supply, druinage and sewerage.
Sections 311, 312.)

CHAPTER XIX

General powers in relation to water-supply, drainage and sewarage

311. (1} Ifitappears w the Muenicipal Commissioner Lhat the only or
most converient means of waler-supply Lo, and drainage ol any premises
is by placing or carrying any pipe or drain aver, under, along or across
the nimovable property of unather persen, the Municipal Commissioner,
after giving Lo the owner of the immovable property a reasonable
opperunity of staling any objectian, may, il ne objeclion is raised or if
any objection which is raised appears to him invalid or insulficient, by
an order in writing, authorise the owner or the occupier of the premises
10 place or corry such pipe or drain ever, under, along or across such
immevable property in such manner as he may think [it 10 allow.

(2) Uponthe order in writing under sub-section (1}, the owner or the
occupier of 1he premises may, alter giving reasonable notice in writing of
his inlention so to do, enter upon the immovable property with assistants
and workmen al any time between sunrise and sunset [or the purpose of
placing a pipe or drain over, under, along or across suck immovable
property or for the purpose of repairing the same.

{3) In respect of Lhe execution of any work under this section, the
person in whose favour the Municipal Commissioner’s order is made
shall be subject to the same resirictions and liabilities which are specified
in sub-sectlion {(4) of section 306.

(4) If the owner of the immovable properly over, under, aleng or
acrass which a pipe or drain has been placed or carried under this section
whilst such immovable property was not built upon desires 1o crect any
building an such property, the Municipal Commissioner shall, by nolice
in writing, require the owner of the premises to close, remove or diverl
the pipe or drain in such manner as may be approved by him and 1o fill in,
reinstale and make good the immovable property as in the pipe or drain
hat nol been placed or carried over, under, along or across the same:

Provided thal wo such requisition shall be madc unless in the apinion
ol the Municipal Commissioner it is necessary or cxpedient lor the
construction ol the proposed building or the safe enjoyiment thereof that
the pipe or drain should be closed, removed or diverted.

312. (1) The Municipal Commissioner may place and maintain
aqueducts, conduits and lines of mains cr pipes or drains over, under,
along or across any immovable property, whether within or witheul the
local limits of the Corporalion, without acquiring the same and may, at
any time for the purposc of examining, repairing. allering or removing




The Kolkara Municipal Corporation Act, 1980,

LIX of 1980.]

{Part V.—Civic Services.—Chapter XiX.—General Powers
in relation to water supply, drainage and sewerage—
Seciions 313, 314.;

any aqueducis, conduits or lines of mains or pipes or drains, enter on any
properly over, under, along or acress which the agueducts, conduits or
lines ol mains or pipes or drains have been placed:

Provided that the Corporation shall not acguire any right other than a
right ol user in the property over, under. along or across which any
aqueduct, conduit or line of mainx or pipes or drains is placed.

{2) The power conferred by sub-section (1) shall not be exercisable
in respect of any property vested in the Union or under the control or
management of the Central or the State Gavernment or the railway
administration vr vested in any local authorily save with the permission
ol the Central or the State Government ar railway administration or the
local authority, as the case may be, and in accordance with the rules or
the regulations made in this behall:

Provided that the Municipal Commissioner may, withoul such
pormission, repair, renew or amend any existing works of which the
characler or pasilion is nol to be ailered, il such repair, renewal or
amendmenl is urgently necessary in order Lo maintain without interruption
the supply of water, drainage or disposal of sewage or is such that delay
would be dangerous to health, human life or propeny.

(3) In the excrcise of the powers conferred upon him by this section,
the Municipal Commissioner shall cause as little damage and
inconvenicnce as may be possible and shull make full compensation lor
any damage or inconvenience caused by him.

313. All building plans submitted 1o the Municipal Commissioner
for sanctien shall conforin to such rules ar regulations as may be framed
in 1his behall relating 10 water supply, drainage, privy and urinal
accommodation within the premises and sewerage, and no building plan
shali be sanctioned by the Municipal Commissioper unless the same so
conferns,

314. (!} The Municipal Commissioner or any officer authonised by
him in this behalf may—

() inspect and examine any house-drain, ventilation shafl or
pipe, cesspool, house-gully, privy, urinal, or bathing or
washing place existing in, or any pipe, ap filling or meler
for supply of waler lo, any premises: and

(b} if necessary four the purpose of such inspection and
examination, cause the ground or any portion of any house-
drain or other work exterior w a building or any portion of a
building (o be opened, broken up or removed:
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[Y¥est Ben. Act

{Parr V.—Civic Se Chapier XiX.—General Powers
in relation to water supply, drainage and sewerage.—
Secrion 313.)

Provided thal in the preseculion of any such inspection and
examination as little damage as possible shall be donc.

(2) Any ground or any portion ol any house-drain or other
work exterior o u building or any portion of a building opened under
clause (b) ol sub-section {1) shall be filled in, ceinstaled and made
good by—

(2) the owner of the preimises at his own cost, where the works
or things mentioned in clause (a) ol sub-section (1) are found
on inspection and examination to be not in good order or
condilion or constructed in contravention of any ol the
provisions ol this Act or any mles or reaulations made
thereunder or of any other Iaw for the time being in force,
and

(b} the Municipal Commissioner, in other cases.

(3) Where the owner of any premises raiscs any dispute as (o the
existence of any of the circumslances relerred to in clause (a) of sub-
seetion (2), he may, within thinty days from the date of inspection and
examination, make a wrillen representalion lo—.

(2) the Municipal Commissioner, in cases where the inspection
and examination is done by any officer of the Corporation
other than the Municipal Commissioncr,

{b) the Mayor, in other ceses,
and the decision of the Municipal Commlssmner or the Mayor as the
casc may be, shall be final.

315. When ihe result of such inspection and examination as aforesaid
is as described in sub-section (2) of scclion 314, the Municipal
Commissioner may,— .

(2} by written nolice, require the owner ol the premiscs ur the
several vwners of the respective premises in which the drain,
venlilation shafl or pipe, cesspool, house-gully, waier-closet,
privy, latrine, urinal or bathing vr washing place is siwated
or for Lthe benefit of which the same has been constructed,
erected or sel up,—

(i) to close or remove the same or any encroachment
thereupon; or

(ii) to renew, repair, cover, recover, rap, venlilate, pave
and pitch, Mush, cleanse or take such other aclien as
the Municipal Commissioner may think it 1o direct
and to {ill in, reinstate.and make good ground, building
or thing opened, broken up or removed for the purpose
ol such inspection and examinalion; and



The Koltkara Municipal Carporation Act, 1980.

LIX of 1980.]

(Part V—Civic Services.—Chapter XIX.—General Powers
in relation ro water supply, drainage aned sewerage. —
Svciions 316, 317.)

(b) without notice, close. fill up or demolish any drain by which
sewazpe, olfensive matter or polluted waler is carried through,
[rom, inlo or upon any premises in conlravention of any of
the provisions of Lthis Act, and may also, lorthwith and withow
nolice, clear, cleanse or open out any drain which is choked,
blocked or in any way obsirucled; and the expenses incurred
by the Municipal Commissioner in so doing shall be paid by
such owners or occupiers and shall be recoverable as an arrear
of 1ax under this Act.

316. (1) When under the provisions of this Acl, any person may be
required ar is liable to execule any work, the Municipal Commissioner
may, in accordance with the provisions of this Act and of any rules or
regulations made in this behall, cause such work 1o be executed after
giving such person un opportunity of execuling the same within such
time as may be specificd by him for this purpose.

(2) The expenses incurred or likely (o be incurred by the Municipal
Commissioner in the execution of any such work shali be payable by the
said person unless the Mayor-in-Council directs the payment of such
expenses out of the Municipal Fund.

(3) The expenses referred to in sub-section (2) shall be recoverable
[rom the person or persons liable therefor as an arrear of tax under
this Act.

317. (1) Without the written permission of the Municipal
Commissicner, no building, wall or other structure shall be newly erected
or no slreel, iram teack or railway shall be constructed over any waler-
main, drain or sewer or no underground ducl. cable or pipe shall be laid
over or along such main, drain or sewer belonging (o the Cerporation:

Provided that the Municipal Commissioner may refuse such
permission, subject 1o prior approval ol the Mayor-in-Council.

(2) If any building, wall or other structure or street or lram Lrack or
railway is newly erecled or constructed or any underground utilily is laid
without such permission, the Municipal Commissioner may with Lhe
appraval of the Mayor-in-Council remove such construction or ereclion
or otherwise deal with the same, and tlte expenses of such removil or
olherwise shall be recovered from the owner as an arrcar of lax or from
the person commitling the offence.

733

Power of
Municipa!
Commissioner
10 execle
work afier
giving nolice
la the person
liable.

Prahibitian
for any cons-
truction over
the water-
miins,
municipal
dmains. etc.



734

Prohibition of
CeAMn acls,

(Fart

i relation to werer supply, drainage and sewerage.

318. Nbo
()

{(b)

(c)

(d)

{e)

H

{(g)

(i

The Kotkata Municipal Corporaiion Act, 1980.

[Wesl Ben, Act

V—Civic Services.—Chapter XiX.—General Powers

Section 318.)

person shall—

willully obstruct any person acting under the authority
of the Municipal Cammissioner in setting out Lhe lines of
any works or puli up or retove any pillar, post or stake fixed
in the ground for the purpose ol setting oul lines ol such
work or deface or destroy any works made for the same
purpose; or

willully or negligently break, imjure, wrmn or, open close,
shut off or otherwise interfere with any lock, cock, valve,
pipe, meler or other work or apparalus belonging to the
Corporalion; or

unlawfully obstruct the Dow aof, er Aush, draw oIl or divert,
or lake, waler from any walerwork bulonging 1o the
Corperation or any waler-course by which any such
waterwork is supplied; or

unlawfully obstruct the Mow of, or flush, draw off, divert or
lake, sewage [rom any sewage work belenging 1o the
Corporation or break or damage any electrical lransmission
line maintained by the Corporation; or

obstruct any officer or ather employee of the Corporation in
the discharge of his duties under this Acl vr refuse or wilfally
neglect to furnish him with the means necessary for the
making of any entry, inspection, examinatien or enguiry
thereunder in relation Lo any waler or sewage work; or
bathe in, at or upon any waterswork or wash or (hrow or
cause (o enter thercin any anirnal or throw any rubbish, dirt
or filth into any waterwork or wash or clean therein any cloth,
wool or leather or the skin of any animal or cause the waler
of any sink, ar drain or any steam-engine or boiler or any
polluted water o (urm or be braught into any walerwork or
doany other act whereby the water in any walerwork is fouled
or likely Lo be fouled; or

in conlruvention of any of the provisions of this Act in any
way aller the lixing, dispasition or positicn ol ar construct,
erect, sel up, renew, rebuild, remove, obstruct, close, destroy,
or change, any drain, ventilation shuft or pipe, cesspool, privy,
urinal or bathing or washing place or any trap, covering or
other Niling or appliance connected therewith: or

make any encroschment upon or in any way injure or cause
or permit Lo be injured any drain, cesspool, house-gully,
privy, latrine or urinal, or bathing or. washing place; or



The Kolkata Municipal Corporation Act, 1980.

LIX of 1980.]

{Part V—Civic Services.—Chapter XIX.—General Powers
in relation to water supply, drainoge and sewerage.—

Sections 319, 320.)

(1) drop, pass or place, or cause or permit to be dropped, passed
or placed, inlo or in any deain any brick, stone, eatth or ashes
ar any substance or matler by which or by reason of the
quantity of which such drain is Yikely 10 be obstructed; or

(j) pass, or permit or cause Lo be passcd, into any drain provided
for a particular purpose any maller oc liquid for the
conveyance of which such drain was not provided; or

(k) cause or sufler o be discharged into any drin from any factory,
bakehouse, distillery, workshop or workplace or from any boilding
ar pluce inwhich steam, waler or mechanical power is employed
any hot waler, sleam or Jumes, or trde effluents or any liquid
which may prejudicially allect the drain or the disposal, by sale
or othenwise, of the sewage conveyed along the driin or which
is, by reason of its temperature or otherwise, likely lo creale
Tpublic nuisance; or]

(1) keep any seplic 1ank undrained so as o allow accumulation of
effluence within the premises 10 which such seplic tank perains,

319. Subject to the provision of section 349, the Municipal
Commissioner shall cause to be maintained complete survey maps,
drawings and descriptions of water-supply mains, supply pipes. municipal
deains, scwers, and connections thereto from all premises in *{Kolkata).

32¢. (}) No person other than a licenased plumber shall execute any
work relating to house connceetion described in Chapter XVII or Chapier
XVIII or Chapler XEX and ro person shall permit any such work to be
execuled except by a licensed plumber:

Provided that if, in the opinion of the Municipa] Cominissioner, the
work js of a trivial nalure, e may gram permission in writing for the
execution of such work by 4 person ather than a licensed plumber.

{2) Every person who employs a licensed plumber 1o execute any
work shall, when so.required, furmish 1o the Municipal Commissioner
the name ol such plumber.

(3) When any work is execuled except in accordance wilh the
pravisions of sub-seclion (1), such work shall be liable 1o be dismantled
ot the discretion of the Municipal Commissioner withoul prejudice ta
the right of the Corporation 1o prosecute under this Act the persou at
whose instance such work has been execuled.

"The words within the squire brackels were subslitnied for the wards “public nuisance”
by 5. 26 {1} of the Calcuna Municipal Corporation (Amendment) Act, 1997 (West Ben. Act
XXV af 1997).

*Clavse (1) was inscrted by s. 26 (2), ibid.

See foot note 2 on page 573, anic.
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The Kolkara Municipal Corporation Act, 1980.

. [West Ben. Act

{Pari V—Civie Services—Chaprer XIX.—General Powers
in relaifon to water supply. drainage and sewerage.—Section 321.—
Chapter XX.—Solid Wastes.—A. Functions in relation to solid
wastes—Section 322.)

{4) The Corperation may make regulations for the guidance of
licensed plumbers and a copy of all such regulations shall be available
for sale at the Corporation.

{5) The Corporation may, [rom time 1o time, specify the charges to
be paid 1o licensed plumbers for any work done by them under or for
auy of the purposes of Chapter XV1! ar Chapier XVIII or Chapler XIX.

{6) Nolicensed plumber shall, for any work referred 1o in sub-section
(5), demand or receive more than the charges specified therefor under
that sub-seclion,

(7} The Corporation shall by regulations provide for—

{2} 1hc exercise of adequale control on adt licensed plumbers;

¢h) the inspection of all works carried oul by them; and

{c) the hearing and disposal of complaints made by 1he owners
ar occupiers of premises with regard 10 the gualily of wark
donc, muierial used, delay in execulion of work, and the
charges made, by a licensed plumber,

(8) Nolicensed plumber shall contravene any of the regulations made
under this section or execute carelessly or negligently any work under
this Act or make use of bad materials, appliances or fillings.

(9) Il any licensed plumber contravencs the provisions of sub-section
(8), his licence may be suspended or cuncelled whether he is proseculed
under this Act or not.

321. Savce as otherwise provided in sectign 260, the Municipal Waler-
supply, Sewerage and Drainage Cade shall include such regulations as
may be made by the Corporation from time to time concerning the
censtruction, maintenance, repair and alteration of drains, privies and
urinals, cesspools and all appurtenances thercof and any other matter
covered by Chapter XVII or Chapter XVIII or Chapler X1X.

CHAPTER XX
Solid Wastes
A. Functions in relation to solid wastes

322, Forithe purpose of securing 1he efficient scavenging and cleansing
of all strcets, public places and premises in ‘[Kolkala], the Corporation
shall undertake the functions of collection, removal and disposal of selid
wasles.

1See foul-note 2 on page 573, ante.




The Kolkaia Municipal Corparation Act, 1980.

LIX of 1980.]

West Ben.
Act XM ol
1979,

{Part V—Civic Services.—Chapter XX —~Solid Wustes. —
A.Functions in relation o solid wasies.—Seciions 323-326.)

323. (1) The Corperalicn shall provide or appoint in proper and
convenient situations public receplacles, depots and places for (he
temporary deposil of—

{a) rubbish;

(b) offensive malter;

{c) lrade refuse;

(d) caccasses of dead animals;

(¢) cexcrementitious and polluled malter.

(2) Diflferent receptlacles, depots or places may be provided or
appointed for the temparary depesit of any of the matlers specified in
sub-section (1).

324, (1) The Corporation shall provide vehicles or other suilable means
and where necessary covered vehicles or vessles for Lhe removal of solid
wastes.

(2) The Corporalion may construcl, acquire, operale, maintuin,
develop or manage any garage or work for praper mainienance of the
vehicles or vessels or means for removal of solid wastes under sub-
section (1). )

325. The Mayor-in-Ceouncil may cause the solid wasies (o be disposed
ol at such place or places within or outside '[ Kolkala) and in such manner
as it considers suilable:

Provided that no place, which has not been before the commencemenl
of this Act used for the purpose specified in this scclion, shall be used
excepl in conlormily with the provisions of the West Bengal Town and
Country (Planning and Development) Act, 1979 and without the approval
of the Corporation:

Provided further that the solid wastes shall not be Minally disposed of
in any manner in which Lhe same have nol herelobelore been so disposed
ol without the sanction of the Corporation or in any manner which the
State Government may think fit 10 disallow.

326. All matlers deposited in public receptacles, depets and places
provided or appointed by the Corporation and all solid wastes collecled
shall be Lhe property of the Corporation.

'See foot-noie 2 on page 573, anie.

737

Provision lor
receplactes,
Jopots ang
places fur
lemporary
deposil,

Provision of
vehicles or
other suilahle
means (ar
removal of
solid wastes.

Appaintment
of places far
dispasal

and final
disposal al
solid wantes,

Solid wasles
1o be the
property

of the
Corporation.



738

Provisign af
means for
Processing
ol salid
wilstes.

Solid wastes
niy be used
[or land
nlling.

Salid waste
minugement.

Municipn)
Commssinmes
1o provide
Tor cleansing
of sireels
and removal
of solid
wisles.

Special
sunitary
arrangeiments
at eerian
places.

The Kolkata Municipal Corporation Act, 1980.

[West Ben. Acl

{(Pari V—Civic Semvices.—Chapter XX.—Solid Wastes.—
A Functions in relation to solid wastes.—Sections 327-331.)

327. The Corporation niay, for the purpose of receiving, storing, reating,
processing and dispusing solid wasles or converting such solid wasles into
composl or other maller, construct, acquire, operale, maintain, develop,
and manage any work within or outside’[ Kolkati] and run it on & commercial
basis, '

328. The Mayor-in-Council may. subject 1o the regulations made in
this behalf, czuse to be ulilized solid wasles for filling up any well, 1ank
or low lund und perferm this function on a commercial basis within or
autside '[Kalkaia].

329, Subject 1o the other provisions of this Chapler, the Municipal
Commissiauer shall perform all the lunctions and manage all the places
ar-works related o collection, removal and disposal of salid wasles
accumulating in [Kolkatal.

33 (1) The Municipal Commissioner shall lake measures for
securing—

(1) the daily surface-cleansing of all sireets in [Kolkata] and
removal ol sweeping therelroin;

(b} the removal ol the contents of all receplacles and depots
and ol the nccumulations at all places provided or appointed
by the Corporation under the provisions ol this Act for the
lemporary deposit of rubbish, teade refuse, carcasses of dead
animals and excrementitiovs and palluted maller;

{c) the removal ol special wasles and hazardous wastes and
other selid wastes [rom premises,

(2) The Municipal Commissioner may. by public natice, issue
directions as Lo the time al which, the manner in which, and the ¢ounditions
subject to which, any malter referred 10 in sub-section (1) may be removed
along a strecl or may be deposiled or otherwise disposed ol.

(3) The Municipal Commissioner shall make adequate provision
for preventling, receptacles, depots, places, vehicles and vessels referred
lo in this Chapter from becoming sources of nuisance.

331. (1) The Municipal Commissioner may make such special

© arrangements, whether permanent or temporary, as he considers adequate

from maintaining sanitation in the vicinily of any place of religious
worship or inslitutions or places o which Jarge numbers of persons reson
on particular occasions ar in any place used for holding fairs, festivals,
sports or culwral or sacial events.

'See foat-nute 2 on page 573, anre.
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LIX of 1980.]

(Part

The Kolkara Municipal Corporarion Act, 1950,

Vi—Civic Services.—Chaprer XX.—Solid Wastes.

B, Collection and removal of solid wastes,—Sections 332. 333.)

(2) The

Municipal Commissioner may require any person having

controf over any such place 1o pay to the Corporation fees at such rates
as the Mayor-in-Council may from lime o tUine determine.

332.

B. Cellection and removal of sofid wastes

It shall be the duly of the owners ar the accupicrs, as Lhe case

may be, of all premises—

()
(b)

(c)

d)

333, The
(a)

lo have the premises swepl and cleaned:

lo cause all rubbish and effensive matlers 10 be callected
from their respective premises and Lo be deposited, at such
time as the Municipol Commissioner by public nolice
specifies, in public recepiacles, deputs or places provided
or appointed by the Corporation or in receplacles pravided
under clause {c} for the temporary deposil or final disposal
thercafl;

to provide receplacles of the Lype and in the manner specilied
by the Municipal Commissioner [or the collection therein of
all rubbish and offensive maners [rom such premises and Lo
keep such receplacles in good condition and repair.

the Municipal Cammissioner may levy, on the owner or
the accupier of any premises, administralive charges or
special cleansing service charges for sweeping, cleansing
of the premises, and for collecting and final disposal of the
rubbish and offensive matters, al such rales, as the Mayor-
in Council may detersnine [rom time to lime. Any unpaid
sum vbnder this scelien shall be recoverable [rom the person
concemed as an arrear 1ax under this Act,

Municipal Commissioner may il he thinks fii,—

by wrilien notice, require the owner or the cccupier of auy
premises used—

(i) as faclory, workshop or lor carrying on any
manufaclure, or

{ii1} as atrade premises or shep or as a markel or slawghter
house, or
(iii) as a hotel, eating house, or restaurant, or

(iv) as a hospilal or nursing home, or

'Clause (d)

was nseried by 5. 13 of the Calcuia Municipal Carparation {Amendment)

Act. 2001 (West Ben. Act VI of 2001),
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The Kolkata Municipal Corporation Act, 1980,

[West Ben. Act

{ Part V—Civic Services.—Chaprer XX.—Solid Wastes.—
B. Collection and removal of solid wasies.—Section 334.)

{v} us a warchouse or godown, or

(vi} os a place 1o which Jarge number of persons resort. or

(vil} in any other way,
where rubbish, oflfensive matier, filth, rnde refuse, specinl
wasles, hazardous whastes or excrementilious, and
polluled matters are sccumulated in large quanlities, o
collect such matiers accumulaling thereon and to
remove lthe same al such lime and in such (railers or
receplacles and by such routes as may be specilied in
the nolice 10 a depot or place provided or appointed
by the Corporation, or

{(b) afler giving such owner or occupier notice of his intention, cause
all rubbish including building rubbish, offensive matter, trade refuse,
special wasles, hazardous wastes or excrementitious and poliuted malter
accumulated in such premises 1o be removed, and charge the said owner
or occupier for such removal such fee as may, subject to the rates
determined by the Mayor-tn-Council, be specibed in the notice issucd
under clause (a):

Provided that no rate shall be less than such unit cost of removal of
solid wasies (including the cost for debt servicing, depreciation and other
charges, if any, of vehicles or vessels or means for removal) as the Mayor-
in-Council may determine from lime ta time, or

(c) by written nolice, require the owner or the occupier of any
premises referred 1o in clause {(a) to provide receptacles or railers or
other means on such premises constructed frem such materials and of
the type and in the manner specified by the Municipal Commissioner
for the collection therein of all rubbish including. building rubbish,
offensive matter, filth, trade reluse, special wasles, hazardous wastes or
excrementitious and polluted matters accumulaling in the premises,

'(d) by public nolice require any person carrying on any trade or
business in a manner thal accumulales rubbish, ollensive matter, Nlth,
rade refuse, special wastes, hazardous wasles or excrementilious and
polluted matters, 10 pay such cosis for removal of the same as Lhe
Corporation may incur in this regard and as determined by the Mayor-
in-Council from time (o lime.

334. (1) Anyland that may be required in any busree For wemporary
deposit of rubbish, olfensive matlers, sewage or carcasses of animals
accurnulating in such dustee shall be provided by the owner of such
bustee.

'Clause {d) was inserted by 5. 14 of the Catcutta Municipal Carponittion (Amendment)
Act, 1988 [(Wesl Ben. Act XXT ol 1988).



The Kolkata Municipal Corporation Aci, 1980,

LIX of 1980.]

West Qen.
Aot X oof
1972,

{Part V—Civic Services.—Chapier XX —Solid Wastes.
B. Coliection and removal of solid wasies.—Section 335.—
C. General provisions in relation 1o solid wastes.—Secrion 336.)

(2) The Corporatian or any other slalulory authority may subjecl
1o the provisions ol the West Bengal Sluin Areas (Improvement and
Clearance) Aci, 1972, provide in pruper and convenient siluations public
receplacles, depols and places for the temporary deposit of rubbish,
offensive mallers, sewage or carcasses of animals accumulaling in
busievs.

(3) 1t shall be the duly of the owners or the occupiers, as the case
may be, of all hus—

(2} 10 have the huts swepl and cleaned,

(b) to cause all mbbish including building rubbish, offensive
mallers, sewage or carcasses of animals 1o be Collected from
their respective huls and 1o be depesiled in the public
receptacles, depots. and pluces provided under sub-section
{2) at such time as the Municipal Commissioner by public
notice specifies.

335. When the Municipal Commissioner has given public natice of
his intention Lo provide in a certain portion ol *[Kolkata) for the collectian,
removal and disposal by the employees or contructors of the Corporation
of all excrementitious and poliuted maltlers [rom privies, urinals and
cesspools, i shall be lawlul for the Municipal Commissioner to lake
measures [or the daily collection, removal and disposal of such matlers
from all premises situated in the said portion of [Kolkata] :

Pravided thut in areas where Lhe sewers have been laid, the Municipal
Commissioner may, in accordance with such scheme as may be prepared
for such purpose or otherwise, require (he owner or the occupier as, the
case may be, of any premises Lo convert (e service privies lo sanilary
latrines and such owner or occupicr shall camply with the orders of the
Municipal Commissioner. ’

C. General provisions in relution tp solid wastes

336. (1) No person shall deposit or cause or permit Lo be depasited or
throw upon or along any public street, public place, Jand beloaging 1o
the Corporiation ar any unoccupied land or on the bank of a water-course
any solid wasle excepl in accordunce wilh the provisions of this Act.

(2) Without prejudice lo the penerality of the foregoing provision,
no person shall deposil or cause or permin Lo be deposited any building
rubbish in or along any street, public place or Jund excepl in conlomity
with Lhe couditions ol prior permission from Lhe- Municipal
Ceommissioner:

1See Tool-nole 2 on page 573, anre.
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The Kalkaia Municipal Corporation Act, 1950,

[West Ben. Acl

{ Part V—Civic Services.—Chapter XX.—Solid Wastes.—
C. General provisions in relation in solid wasies.—Sections 3137-340.)

Provided that ne permission shail be given umil an advance payment
of a fee for the removal by the employees or contractors ol the Corporalion
of such rubbish has been made i accordance with such rates as may be
delermined by the Mayor-in-Ceuncil [rom time Lo time:

Provided further that il the Municipal Commissioner thinks {it, he
may, for reasons (o be recorded, reluse to give such permission.

337. I( any rubbish, offensive maiter, lrade refuse, special waste,
hazardous wasle or cxcremenlitious and polluled matler accumulating
on any premises is deposited in any place in contravention ol Lhe
provisions of 1his Act, it shall be presumed, unless the contrary is proved,
that such cantravention has been commilled by the occupier of such
premiscs.

338. Whoever ‘[deposits] or throws or causes or permits Lo be
deposited or thrown any solid wasle on any place in contravention of
the provisions of this Act shall, subject to such regulations as may be
matde in thix behalf, be punishable with line which shall not be less than
NNy rupees and more than five thousand rupees for each such oflence.

339, 1f any street or public place under the control of Ggvermunent or
any statutory body, or any premises (o which large number ol persons
resorl Lo, is not properly or regularly scavenged or is, in the opinion of
the Municipal Comumissioner, in a [ilthy and unwholesome cendition,
1the Municipal Commissioner may, by wrillcn notice, require the owner
or the occupier 10 do the scavenging or cleansing vr My cause scavenging
or cleansing 10 be done and the cost ol such scavenging or cleansing
shall be recovered from the owner or the occupier thercol.

340. (1) The Corporation may by regulations delermine any class or
classes of buildings in 1he cases of which the Municipal Commissioner
shall nol sanclion any building plan except in conformity wilh the
regulations ramed by the Corporation for construclion on the premises
of receptacles for temporary deposit of solid wastes.

(2) The Corporation may by regulalions determine the lypes,
materials of construction or designs on the basis of which such
receplacles, Lrailers or other meaus for removal of solid wastes may be
constructed and where (hese may be located in any premises, and the
person applying for sanclion of building plaw shall be bound Lo construct
the same accordingly.

"The word within the square brackets was substituted for the word “deposit™ by 5. 32 of
the Calcunia Municipal Corparation {Second Amendment) Act. 1984 (West Ben. Act X111
ol 1984).



The Kolkara Municipal Corporation Act, 1980.

LIX of 1980.]

63 of 1948,

West Ben,
Act XVH] ol
1950,

(Pari ¥ —Civic Services.—Chapier XX.—Solid wastes.—C—General
provisions in refation 1o solid wastes.—Seciions 341, 342.—
Chapier XXA.—Fire prevention and fire safety.—Section 342A.)

(3} Without prejudice to the generalily af the foregoing provision,
the Corporation shall by regulations specify the requirements lor
receplacles, trailers or other means for removal or for temporary deposit
of solid wasles in premises used as:—

(a) muarkets, or

(b} hotels or resiuurants, or

(¢} haspitals or nursing homes, or

(d) Taclories registered under the Factories Act, 1948, or

(e) buildings with a height of I8 metres or more.

341. The Municipal Commissianer may inspect within sunrise or
sunset any premises for the purpose of ascertaining compliunce with the
provisions of this chapler.

342. Notwilhstanding anything Lo the contrary contained in any other
law in force for the time being, no methar or other employee of the
Corporalion who is employed (o remove or olherwise deal with any
rubbish, offensive matter, filth, rade refuse, or other solid waste, shall,
without giving the Municipal Commissioner any notice of his intention
so (o do or wilhout the permission of the Municipal Cominissioner,
withdraw lrom his duties.

'CHAPTER XXA
Fire prevention and fire salcty

342A. On the coming inlo force of the West Bengal Fire Services
Aci, 1950, in any arca within the junsdiction of the Corporation, the
Corporation shall, in consultation with the Dircctor of Fire Services or
any ollicer authorised by him in this behalf by-generul or special order,
require the owner or the occupier of all or any of the premises in such
ares lo make, or lo carry, such arrangements as may be necessary (or
fire prevention and [ire safety in such area.

Explanation.—"Direclor of Fire Services” shall mean the Dircctor
of Fire Services referred Lo in clause (e} of section 2 of the Wesl Bengal
Fire Services Acl, 1930,

'Chapter XX A wasinseried by &, 15 af the Calentia Municipad Carparation {(Amendmem)
Acl, 1996 (West Uen. Act V1 of 19461, )
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T4 The Kulkata Municipal Corporation Act, 1980. !
[West Ben, Act

{Pari VI.—Town Planning, Land end Land Use Controls.— ‘
Chapier XXI.—5ureets and public places.— !
A, Public streets, etc—Seciion 343.) ‘ —

PART V1 L
Town Prassing, Laxp anp Lann Use Controus i
CHAPTER XXI
Streets and public places

A. Public streeis, efc.

Vesling of 343. (1) All public strees, squares, parks and gardens in [Kolkala]

public streets, . . : ST .

squares, including the soil, subseil, side-drains, loolpallis, pavements, slones and

Pﬂfss nd other materials. and all erections, malerials, implements, trees and other i
ATUCTS In . - ' . . H
ﬁ,c Corpo- things provided therein shall vest in the Cerporation: |
ranon,

Provided that no public streel, square, park or garden which
immediately before tlie commencemenl of this Aet vested in the j
Government, the Board of Trusices lor the Port of '[Kolkala), or the
Board ol Trustees for Lthe Improvement of '[Kolkata] shall, unless so
direcied by the authorily compelent 1o lake a_decision in this behalf,
vest in the Corporation by virtue of this sub-section. ‘
|
|
I

(2) The State Gavermment may by notification transfer lo or (ke
over {rom the Corporation for a limited period for the purpose ol proper
maintenmce or developmenl any public street, square, park or garden.

{3) The Corporation shall transfer 10 the Board ol Trustees for the
[mprovemenlt ol ‘[Kolkata) or Lo uny other statulory body such public
streel, square or other land as the provisions of seciion 54 af the '[Kolkata)]
Improvement Acl, 1911 require or as the Stale Government may direct, Ben. Act v
as the case may be. of 1911.

(4) Any sireet laid out or altered by the Board of Trustees for the
Impravement of [Kolkala] or by any other statutory body shall vest or
revest in the Corporation in zccordunce with the provisions af section
65 of the 'TKolkata] Impravement Act, 1911 or il so direcled by the
State Government, in such other sialutory body, as lhe cuse may be.

(5} The Corporation shall maintain a register in such form and in
such mannecr 43 (nay be prescribed and such register shall separately
include a list of all public sireets, squares, parks and gardens vested in
the Corporation or in such other slatutery bodies.

(6) The Corporation nay publish in such form and in such manner
as muy be prescribed the cantents of such register for sale to the public.

1See loal-nate 2 on page 573, anfe.



The Kolkata Municipal Corporation Act, 1980. 745
LIX of 198(.]

{Part VI—Town Planning, Land and Land Use Controfs.—
Chapter XX1.—S8treets and public places.—
A. Public streets. etc.—Sections 344, 345.)

344. (1) All public streets, squares, parks, and gardens vesied in the :I:;“g;:f;:l‘:l;rl
Carporation sha!l be under the conirol of the Municipal Commissioner  Commissone
and he shall cause the same lo be maintained, controlled and regulated ;”:I’b']l‘f‘c' of
in accordance with the provisions of this Act and the rules and the  sireets, ac.

regulations made thereunder.

(2) The Municipal Commissioner shall, from lime to time, cause
ali public streets vested in the Corporation (o be levelled, metalled or
paved, channelled, altcred or repaired, and may widen, extend or
otherwise improve any such streel or cause the soil thereof 1o be raised,
lowered or allered or may place and repair fences ond posts far the
safety of pedesirians.

(3) The Municipal Commissioner shatl, from time to time, cause
various items of street [urniture including guard rails, traffic lights and
trallic signs, streel markings, median stripes and such other items Lo be
installed or Jdune on public sireels vesling in the Corporation and shall
cause lhe same 1o be maintained s9 a5 Lo ensure public safely, convenicnce
and expeditious movemeni of tealfic, including pedesirian traffic.

345, (1) The Mayor-in-Councii shall constitute a Municipal Streets  Municipal

Technical Committee with the Municipal Commissioner as its Chairman %ﬁf{lﬁm]
and another officer of the Carporation as ils convener, Commitice.

(2} o addition W the Chairman and the convener, the Commitlce
shall have five other members of whom—
(1) one¢ shall be a nominee of the ‘{Koikata] Metropolilan
Development Authority,
(b) one shall be a nominee of the Commissioner ol Police,
'[Kolkata], and
(c) three shall be nominaled by the State Government from the
concerned deparunents of the Slate Governinent or statulory
bodies. ’
(3) The Commitiee shall meel at least once in a month.

(4) The Commillee shall, in order to secure the expeditious, conven-
ient and sale movement of (ralfic, including pedestrian traflic, and
suitable and adequaie parking facilities on und off the public streets,
and with due regard 10—

(a) the desirability of securing and mainlaining rensonable
access to premises,
(b) the effect on the amenilies of any localily affecled, and

'See fool-nole 2 un paee 573, anve,




746 The Kalkata Municipal Corporaiion Aci, 1980.
[{Wesl Ben. Acl

{Part VIi—Town Planning, Land and Land Use Controls.—
Chapier XXI.—Streets and public places.—
A. Public streets, etc.—Sectivn 343.)

o~

{c) any other relevant matler referred to it by the Mayor-in-

Council,

aid, advise and assist the Mayor-in-Council in the following matters:—
(i} classificalion of public streets,
(i1} prescription of regulur line of streel,

(iii) regulation of abutling Yand uses,

(iv) designation of on-sireel parking arens,

(v) allocation of rights of way for undergreund utilities,

(vi) placement of street furnitre,

(vii) placement of authorized fixlures on sireels, such as
electric and telegraph poles, post boxes, telephone
juncticn boxes, sheds for trums and buses, milk booths,
and the like,

(viii) opening of ncw public streels,
{ix) permanent closure of exisling public sircets, and

(x) ary other maiter that may be referred o it by the
Mayor-in-Council.

(5} The Comnitlee shall, while making any recommendalion Lo
the Mayor-in-Council on any matler conform to the developmeal plan
or the development scheme prepared by any competent authority
vader any other law in force for the lime being and shall take into
accounl such plans, proposals, sveveys, studies and supporting
technical dala on such matler as might be in the possession of Lthe
Corporation or the '[Kolkata] Metrapolitan Development Authority
or the Commissioner of Police, '[Kolkata] or any department of the
Stale Govermmenl or any such competent authorily:

Provided that nothing in this section shull be deemed to limit the
power of the Corporation 1o prepare its own development plan or scheme
or pursue any prograrmine which is not covercd by and is not in conflict
with a plan, scheme or programme of any other authority under any
olher law in force for the lime being.

(6) The Commillee may call for any paper, document, map or data
from the Corporation or the '[Koikala] Metropolitan Development
Authorily or the Commissioner of Police, '[Kolkala] or any depariment
of the State Government or any competent authority and thereupon it
shall be its or his duly to comply with such requisition.

See lobl-noic 2 an page 573, ane.



The Kotkara Municipal Corporaiion Act, 1980.

LIX ol 1Y80.]

{Part VI.—Town Planning, Land and Land Use Conrrols—
Chapier XXI—Swreets and public places.—
A. Public streeis, eic.—Section 346.)

(7) The Mayor-in-Council shall consider the recommendalions of
the Commillee and take such decision thercon ag it thinks fil afler taking
inlo accounl pluns, proposals, surveys, studics, schemes and programmes,
if any, referred o in sub-section {5).

(8} Ifany doubi arises us 1o whether the decision taken under sub-section
(7) is in conflict with any plan, scheme or programme of any competent
authority under any olher law in force [or Lhe time being, the matler shalf be
referred 10 Lhe Stale Government whose decision shall be final.

346. (I} The Mayor-in-Council shall classify all public streets in
'IKolkala] in one or other of the following categories:—

{a) category [—arlerial roads,

{b) calegory [I—sub-arterial roads,

(c) category Il[—colleclor roads,

{d) calegory IV—Iocal roads,

(e} category V—pedesirian pathways, and

{} vategory VI—I[ootpaths. -

(2) The classificalion shall be done with due regard 10 the trallic role
of the particular public street and the natere and volume of traffic on i1,
its exisling width, and abutting land uses:

Provided that the different namnes of public streets which essentially
conslitule parts of a conlinuous traffic corridor shall nol come in Lhe
way of (heir placement in any parlicular calegory.

{3) The Mayor-in-Council shall, from time to time, specify the
minimum widths of difTerent calegories of public streets without regard
to the existing widths of such streets as may be included in such
categorics: ’

Provided that the minimum width of any public street falling under
category 1 or calegory 11 or category Il or calegory [V shall not be less
than ten metres including any public street falling under calegory VI
and that of a public street falling under catepoly V, not less than six
metres:

Provided further thut such minimum widths may be revised by the
Mayor-in-Council al an interval of not less than five years.

(4) The classilication of the public streets in different categories
may be revised from time Lo time.

'See foot-note 2 on page 573, ante.
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The Kalkata Municipal Corporation Aci, 1980,

[West Ben. Act

(Pert VE=Town Plauning, Land and Land Use Conirols.—
Chapier XXI—Streets and pubilic pluces.—
A. Public sireets, ete.—Sections 347-349,)

347. (1) Notwithstandinyg their present avatlabiiity, the Corporalion
shall ensure within a reasonable time and subjecl 1o the availubility
of resources Lhal all public sireets under category 1, category II und
category III have raised footpaths adjoining the snne,

(2) Notwithstanding the exisling siluation, the Mayor-in-Council
shall specily dilferent minimum widths for footpaths whicl arc adjucent
to the public sireels under calegory I, category I and category 111 so as
nol (o be less than 1.5 metres on cach side in any cose;

Provided that more than one minimum width may be specificd for
the fooipath abulling cach category of public sircet so s to provide for
different requirements owing to different abutiing land nses:

Provided further that while prescribing or revising any regular line
of a public streel, it shall be stipulated thal lhe minimum width
specilicutions for [ootpaths shall be complied wilh.

{3) The minimum widths referred Lo in sub-section (2) may be reviscd
by the Mayor-in-Council.

348. Subject Lo the provisions of the Indian Telcgraph Act, 18835, the
[ndiau Elecricity Act, 1910, the '[Kolkata] Metropolitan Water and
Sanitation Autharity Act, 1966, the Metro Railways (Consleuction of
Works) Act, 1978 and such other Act as may be notificd by the State
Governunent lor the purpose of this section, the Siate Govcrnmcm mnay
by rules pravide for the following:—

(a) the sanction by the Mayor-in-Council of specilic rights of
way in Lthe subsoil of public and privale streets in '[Kolkata]
for different public utilities including electric supply,
telephone or ather telecommunication facilities, gas pipes,
water-supply, sewerage and drainage, and underground rail
system, pedestrian subways, shopping plazas, warehousing
[acilities and the apparatus and appurienances relaled thereio
provided by Government, any statutory body or any licensee
under any of the abovementioned Acts;

(by the levy of any (ee or charges permissible under any of the
abovementioned Acls;

(¢) the lurmishing 10 the Carporation of maps, drawings and
stafemenls which shall enable it 1o compile and maintain
precise records of 1he placement ol the underground utilities
in [Kolkata].

349. The Municipal Commissioner shall be cause 1o be maintained
complete survey mups, drawings, and descriptions of all the underground
utitities in [Kolkata] in such form and in such manner as may be
prescribed and shall ensure the seerecy of the same in conformity with
the provisions of the Official Secrels Act, 1923.

1See foat-note 2 on page 573, anie.
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The Kolkara Municipatl Corporation Act, 1980,

LIX of 1980(.]

Ben. Act v
of 1911,

{ Part VI.—Town Planning, Land and Land Use Conrrols—
Chapter XX1.—Sneets and public places.—
A. Public sireets, eic.—Sections 350-353.)

350. The Municipal Commissioner may, al any litme with the previous
sanclion of the Mayor-in-Council,—

(a) lay oul and make new public streets, or

(b) construct bridges and subways, or

(c) twrn or divert any existing public street, or

(d) lay down and determine the position and direction of a street
or slreets in any part of '[Kolkata], or

(e¢) declare any streel, made and duly execuled either under an
improvement scheme in pursuance of (he provisions of the
IKolkata] Improvemenl Acl, 1911 or by any other statutory
body, lo be a public streel.

) Defline the regular iine of a street or sireets.

351. No new public sireel made under this Chapter shall be less than
len metres int width, inciuding the footpalth:

Provided thal a pedestrain palhway in a new colony planned by any
stalwory body and specifically approved by the State Government lor
lhe purpose of Lhis section may be six metres in width.

352. The Municipal Commissicner may, subject 1o the other provisions
of this Acl,—

(a) acquire any land required for the purpose of opening,
widening, extending or otherwise improving any public
street, square, park or garden or of making a new one, logether
with any building standing upon such land;

(b) acquire, in relalion to any land or building as aforesaid,
such land with building thereon oulside the regular line or
the projected regular line of such public streel;

(c) acquire any land lor the purpose of laying oul or making a
public parking place.

*353. (1) The Municipal Commissioner may, with the previous
sunction of lthe Mayor-in-Council, and subject lo the approval of the
Siate Government, permanently or lemporarily close the whole or any
part ol a public sireel, park, square or garden in the public interest or for
the purpose of carrying out the provisions ol this Act:

'See Toot-nole 2 on page 573. anie.

*Clavse {N was insericd by s. 33 of the Calcutta Municipal Corporation (Sccond
Amendment) Act, 1984 {West Ben, Act XTIT of 1984),

*Section 353 was substitwed for the original scetion by s. 3 of the Calcutta Municipal
Corporation (Amendment) Act, 1985 (West Ben. Act XXI1I1 of 1985).
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The Kolkata Municipal Corporation Act, 1950,

[West Ben.

{Part Vi.—Town Planning, Land and Land Use Controls—
Chaprer XXI—Streets and public places.—
A. Public streets, ete.—Sections 354, 335.)

Provided that the Municipal Cominissioner shatl give a public nolice
of such closure by inserlion in at least three local newspapers and the
notice shall specify the dale on and from which the closure shall be
efTected.

(2} For the purposc of carrying out any developmenl work in any
public street, park, square or garden or any part thereof, such public sireet,
park, square or garden or the pant Lhereof or the sub-soil thereunder may
be dealt with or settfed or transferred, as the case may be, either iemporarily
or permanently by way of grant of lease or licence. as the case may be,
and on such terms and conditions and for such period as the Municipal
Commissioner may, with the prior approval of the Mayor-in-Council and
subjecl Lo Lthe approval of the Siate Government, determine and for such
develapiment work the public street, purk, square or garden or any part
thereof may be closed iemporurily or permanently, as the case may be,
and in such case a public notice shall be given in the same manner as in
sub-section {1} specifying the date from which the closure shall be effected:

Provided that the site af so much of the roadway or foalpalth as would
nol be reguired for using as a public road or public thoroughlare by
reason of providing better and alternative public road or public
thoroughlare including footpath shail be dealt with or settled or transferred
on Jease or license.

Explanarion.—For the purposcs of this seclion, “development work™
shatl include all works for development and improvement by way of proper
and adequalte or better utilisation, either underground or on the surface,
ol a public sireet, park, square or garden,

354. The Municipal Commissioner may tempararily close the whole
or any part of a public sireet 1o permit development and mainlenance
work, and may, subject lo the conditions determined by the Mayor-in-
Council, anthorize such closure for other purposes for any period not
exceeding a fortnight.

355. (1) The Municipal Commissioner may, subject to the
recommendalions of the Municipal Streets Technical Commitlee and with
the prior approval of the Mayor-in-Council, close any portion of a public
streel and declare il as a fee parking area.

(2) Parking fees at different rates lor diflerent vehicles lor dilTerent
areas for differenl periods shall be levied al such rates as may be
delermined by the Corporation by regulalicns.

Act




The Kolkaia Municipai Corporation Act, 1980.

LEX of 1980.]

{ Part VI.—Town Planning, Land and Land Use Controls—
Chapter XX1.—Streers and public places.—
A, Public streets, ete.—Section 356,
B. Regular line of streei.—Section 357.)

356. (1)} The Municipal Commissioner may—

(a) prehibit or regulate either lemporarily or permanently,
vehiculor traffic in any public streel or any portion thereof
8o as to prevent danger, obstruction or inconvenicenee (o the
public or 1o ensure quietness in any loculity;

{b) prohibit, in respect of a public sireet or a partion thereol, the
transil of any vehicle of such type. fonn, construction, weight.
cmission or size, or of any vehicle Jaden with such heavy
or unwieldy object, as is likely 10 cause injury to the
roadways or any construction thereon, or ol any vehicle on
the ground of public convenicnce, cxeept under such
conditions as to lime, mode of lraclion or locomotion, use
ol appliances for the proleciion of roadways, number of
lights and assistanls, and other general precautions and upon
the payment of such charges as may be specificd by Lhe
Muyor-in-Council generally or specilically in each case;

(c) prohibit, ut all times ar during any particular hours, entry
[rom or exil to premiscs of vehicular raffic from any
particular public street earrying such traffic:

Provided thal the Municipal Commissioner shall not take
action in any case without the previous sanclion of the Mayor-
in-Council.

{2) Any notice of prohibition under sub-section {1) shall, if such
prohibition applies to any particular public sirect, be posted in
conspicuous places at or near both ends ol such public street ar any
portion thereol 1o which such prohibilion applies or, if such prohibition
applies generally Lo ail public sireets, be adventised.

B. Regular line of streef

357, (1) The Municipal Commissicner may, with due regard 1o the
minimum widths prescribed for variocus calegories of sireets including
the fvopaths abutting the same, define the regular line on one or both
sides of any public street or portions thereol in accordance with the
rules and the regulations made in this behalf and may, with the previous
sanction of the Corporalion, redeline at any time any such regular line:

Provided thal, before redefining such regular line, the Corporation
shall, by public nolice, alford a reusonable opportunity to she residents
of premises abulling on such public street 10 make suggestions or
objections wilh respect to the proposed redelinition and shall consider
all suth suggestions or objections which may be made within one month
fromn 1he date of publication of such notice:
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The Kolkata Municipal Corporation Act, 1980.

[¥Wesi Ben. Act

(Fart VI.—Town Planning, Land and Land Use Controls—
Chapter XX1.—Streets and public places.—
B. Regular ling of street.—Section 358,)

Provided furiber that the sireet alignmenl of any public sireel
operative under uny law in any port of '[Kolkata] immediately belore
the commencement of this Act shall be deemed to be a regular line
defined by the Municipal Commissianer under this sub-seclion.

(2) The line lor the time being deflined or redefincd shall be called
the regular line of the sirect.

(3} No person shall construcl or reconstruct any building or a portion
thereof or any boundary wall wilhin the regular line of a street.

(4) The Municipal Commissioner shall maintain a register,
comaining such particulars as inay be prescribed, with plans anached
thercto showing all public streets in respect of which the regular line of
such siree1s has been defined or redefined.

(5) All such registers shall bc open (o inspeclion by any person on
payment ol such fee, and any extract therelrom may be supplied on payment
of such charges. as may be delermined by the Corporation by repulations.

36) Nolwilhstanding anything contained in'(he forcgoing provisions
of this scetion, the Corporation may, il it considers expedient so to do,
cancel partly or wholly, ar modify, 1he regular line of a public street
after a period of Len years from the date of delining the said regular line,
provided the object for which the said regular line was defined has not
been completed wilhin the said peried:

Provided that the Corporalion shall. before such cancellation or
modification of such regular lire, afford, by public notice, a rcasonable
opportunity to the residents of lhe premises abutting on such public
strcet Lo make suggestians or objections with respect to the proposed
cancellption or madification of the regular line as aloresaid and shalf
consider all suggestions or objections which may be made within one
month fram the date of publication-of such notice.

358. (1} If any part of a building abutting on & public street is within
the regular line of that street, the Municipal Commissioner may, whenever
it is proposed—

(4) lo repair, rebuild or construct such building or (o pull down
such building o an exlenl measured in cubic metre
exceeding one-hall thereaf above the ground level, or

(b} to repair, remove, consirucl or reconstrucl or make uny
additions 1o, or structural alterations of, any pertion of such
building which is within the regular line of the street,

See fovl-nole 2 an pape 573, ante.
*I'he sub-seation {6) was insecled by s, 27 of the Calcuua Municipal Corporation
{Amendmeni) Act, 1997 (West Ben. Act XXV of 1997).



The Kolkata Municipal Corporaiion Act, 1980 753
LIX of 1980.]

(Part VI—Tenvn Planning, Land and Land Use Controls—
Chapter XX1.—Streeis and public places—
8. Regular line of sireet.—Sections 359, 360.)

by an order as respects the additions Lo or rebuilding, construction, repair
or allerations of such building, require such building to be set back to
the regular line of such sireel.

(2) When any building or any pant thereof within the regular line of
a public street falls down or is bumt down or is, whether by reason of
any order ol the Municipal Commissioner or otherwise, taken down, the
Municipal Commissioner may loribwith take possession, on behalf of
the Corporation, of the poriion of the land within the regulsr line of the
streel heretofore occupied by such building and, if necessary, clear
the same.

(3> Lund acquired under this section shall be deemed Lo be a part of
the public streel and shall vest in the Corporalion.

359. (1)} Where any building or any part thercol is within the regular ~ Compulsory
line of a publi¢ street and, in the opinion of the Municipal Commissioncr, ?,crl;,lSﬁdmk
it is necessury o set back such building or part thereof 1o the regular ;?n;cg;-ll:lll{ccl.
line of such steeel in pursuance of uny development plan, he may, by a
notice served on the owner of such building in accordunce with the
provisions ol this AcL, require him to show cause within such period as
may be specified in the nolice as to why such building or part thereaf
which is within the regular line of such street should not be pulled down
and the land within the regular dine acquired by Lthe Municipal

Commissicner on behall of the Carporation.

(2) If the owner lails to comply with the requirements of Lthe nolice
under sub-section (}), the Municipal Commissioner may, with the
approval of the Mayor-in-Council, pull down the building or parl thereol
and all expenses incurred in so doing shall be paid by the owner and
recoveruable from him as an arrear of tax under this Acl.

(3) Thc Municipal Commissioner shall, immedintely afler any
building ar part thereof is pulled down under sub-seclion (2}, lake
possessian, on behalf of the Corperation, of the poriien of the land within
the regular line of (he streel occupied by such building or part thereol
and such land shall thercupon be deemed Lo be a part ol the public sireet
and shall vesi in the Corporation.

360. (1) If any building which abuls on a public street is in the rear  Seting

. - L forward of

of the reguiar line of such street, the Municipal Commissianer may.  puilding 10

whenever it is proposcd— regular line
ol streel.

(a} to rebuild such building. or
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The Koltata Municipal Corporation Act, 1980.

[West Ben. Act

{Part Vi.—Town Planning, Land and Land Use Controls—
Chaprer XXI.—Srreets and public places.—
B. Regular line of street.—Seciiony 364, 362.)

(b) toalteror repair such building in such mannec as will involve
the removal or re-erection of such building, or portion
thereof whick abuls on such sireel, 10 an extent measured
in cubie metre cxceeding one-half of such building or
portion thereofl above the ground level,

by an order as respects the rebuilding, alteration or repair of such building
or portien thereal, permit or, with the approval of the Mayor-in-
Council, require such building to be sci lforward Lo the regular line afl
such street,

{2) For the purposes of this section, a wall separating any premises
from 2 public street shall be deemed to be building: and it shall be
deemed 10 be a sufficient compliance with the permission or the
requirement to s¢t forward a building to the regular line ol a sireet, if a
wall of such malcrials and dimensions os are approved by the Municipal
Commissioner is erccled afong such line.

361. 1If any land, whelher opea ar enclosed, not vested in the
Caorporation and not accupied by any building, is within the regular line
of a public streel or if any platform, verandah, slep, compound wail,
hedge or fence or some other structure, autherised or not, exlemal lo a
building abuiting on a public stre¢l or a portion of such platform,
verandah, step, compound wall, hedge, fence or other struciure is within
the regular line of such sireet, the Municipal Commissioner may, alter
giving the owner of such lund or building nol less than thirty days, clear
notice of his intention so o do, lake possession, on behalf of the
Corporation, ol such land with ils enclosing wall, hedge or fence, if any,
or of such platform, verandah, step, compound wali, hedge, fence or
other struclure or of any portion thercof within the regular line of the
public streel and, if necessury, clear the sume, and the land so acquired
shall thereupon be deemed La be a part of the public street and shall vest
in the Corporation:

Provided that where Lhe land or the building vests in the Government,
the Municipal Commissioner shall not take possession thereol without
the previous sanction of the Government,

362. Where a land or building is partly within the regular line of a
public sireet and the Municipal Commissioner is satisfied that the land
remaining after the excision of the portion within such line will not be
suitable or fit for any benefictal use, be shall, at the request of Lthe owner,
acquire such land in addition Lo the land wilhin such line and such surplus
land shall vest in the Corporation and shall be used or disposed of for
such development purpose as may be ordered by the Mayor-in-Council.
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363. (1) Compensalion shall be paid by the Corporation to the owner
of any building or land acquired Tor a public sireet, square, park or
garden under the provisions ol this Chapler:

Provided that any increase or decrease in the value of the remainder
ol the property, of which the building or the land 50 acquired [ormed
part, likely to accrue from the selling back 1o the regular line of a pubhic
street, shall be taken inlo consideration in determining the amount of
such compensation.

(2) If any additional Jand, which will be included in the premises of
any person perinilled or required by an order under sub-sectian (2) of
seclion 360 to set forward a building Lo the regular line of a public
street, belongs 10 the Corporation, such order shall be a sufficient
conveyance 1o the owner of such Jand: snd the price Lo be paid to the
Corporation by the owner for such additional land and the other terns
and conditions of the conveyance shall be sel forth in such order.

{3) The Corporalion shall pay compensation in respect of land or
building ucquired vnder this Chapter at the following scale:—

(1) for land or building with annual .. Fifteen Llimes the
vilue determined at an amount amounl of the annual
not exceeding Rs. 3.000 in res- value;

pecl of the portion acquired
(ii} for land or building with annual .. Rs. 45,000 plus len

value determined at an amount times the amount of
exceeding Rs. 3,000 in respecl the annual value in
of the portion acquired excess of Rs. 3,000.

C. Private streets

364, If the owner of any land utilizes, sells, leases oul or otherwise
disposes of such land or any portion or portions thercof as plois for the
construction of buildings thereon, he shall lay down and make slrect or
strects giving access to the plols inlo which the land may be divided and
connecting such street or streets with any existing public or private street.

365. (1) Belfore utilizing, selling or otherwise disposing of any land
under section 364, the owner thereof shall send to the Muaicipal
Commissioner a written application with a layout plan aof the land
showing the following particulars:—

(a) the plots inta which the land s proposed 1o be divided lor

lie erectian of buildings thereon and the purpose or purposes
for whicly such buildings are Lo be used;
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{b) the reservation or allotment ol any sile for any sireel, open
space, park, recreation ground. school. markel or any other
public purpose;

{c) the intended level, direction and width of streel or sireers,
including footpaths;

(d) ihe regular line of streel or sireets;

(e} the arrangements to be made for lcvelling, paving, melalling,
flagging, channelling, sewering, draining, conserving and
lighling sircel or sireets,

(2) The provisions of Lthis Act and the rules and the regulations made
thereunder as o the widlhs of public streets, ineluding footpaths, and
the height of buildings abulting thereon shall apply in the case of streets
relerred 10 in sub-section (1), and all the particulars of a layout plun,
relerred 1o in Lhat sub-section, shull be subject Lo the approval of the
Mayor-in-Council.

(3) Within sixly days ol receipt of any application under sub-section
(1), the Mayor-in-Council shall either accord approval lo the layout plan
on xuch condilions as {1 may (hink [it or disallow il or ask -for lurlher
information wilh respect 1o it.

(4) Such approval shall e refused,—

(a) if the particulars shown in the layout plan are in conflict
with any arrangements which have been made or which
arc, in the opinion of the Mayor-in-Council, likely to be
made for carrying oul any general scheme of development
of '[Kolkata], whether or not such scheme is contained in
the develapment plun or the development scheme of any
authority under uny law in force for the time being;

(b} if the layout plun does nol conlorm 10 the provisions
of 'this Acl and the rules and the regulalions made
thereunder; or

(c) if any street proposed in the layout plan is not so designed
as Lo connect it at one end with a street which i already
apen.

(5) No person shall utilize, sel! or otherwise deal with any Iond or
tayoul or make any new sireet without or otherwise than i conformity
with the orders of the Mayor-in-Council and, if further infJormation is
ssked for, no step shatl be taken to utilize. sell or otherwise deal with
the land or 1o lay out or make Lhe streel until an order bas been passed
by the Mayor-in-Council upon receipt of such information:

1See foot-note 2 an page 573, anie.
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Provided that the passing of such order shall not. in any case, be
delayed for more than sixty days aficr the Mayor--in-Council has received
such information os it considers necessary (o enable il Lo deal with the
application.

(6} No sale deed shall be regisiered under any Ll for the lime being

- in force for any land governed by seclion 364 until the layoul plans have

been approved under this scclion and infrpstractural conslructions

thereunder compleled up to a stage to the salisfaclion of the Municipal
Commissioner.

(7) The layoul plan shall be prepared by a licensed 1own plannce.

(8y The Municipal Commissigner may, [rom time lo lime, grant lo
any persen a licence (0 act as a Wwwn planner subject Lo his possessing
such qualifications or experience and on payment ef such fee ns may be
prescribed:

Provided Lhal every such licence shall be renewed every three yeuars,

366. (1) Il any person lays out or iakes any sirect otherwise than in  Aleration or
. . . . . - .. demolition
conformity with the provisions of section 3635, the Municipal  grsigen
Commissioner may, whether or not such person is proseculed under this [)"ri'fla:':)r
Acl, by a writlen notice,— section 365,

(u) require him Lo show cause, by a wrillen stalement signed
by him and sent to the Municipal Comnissioner on or
before such dale us may be specified in the notice, why
such sireet should not be allered o the satisluction of the
Municipal Commissioner ar it such alieration is
impracticable, why such sireel should not be demaolished;
or

(b)" require him to appeor before the Mumicipal Commissioner
eilher personally or by o duly suthorized agent on such day
and al such time and place as may be specified in the notice
and show cause as aforesaid.

(2) If any person on whom a nolice is served under sub-seclion
(1) lails to show cause o the satisloclien of the Municipal Caominissioner
why such streel should not be so altered or demolished. the Municipai
Commissioner may pass an order dirceling the alteration or demolition
of such sireel.
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Levelling 367. (1} IT any private street or part thereol is not levelled, paved,
3}“:"‘-5‘;‘["':'"3 melalled, flogged. channelled. sewered, drained, conserved or lighted
streels, 10 the satisfaction of the Municipal Commissioner, he may, by a
wrillen notice, require the owners of such sirect or part thereof and
the ownees of the lands and the buildings [ronting or abutting on
such street or parl thereof 1o carry out any work which, in his opinion,
may be necessary, and within such lime as may be specilied in such

notice.

(2) [f such work is not carried out within the lime specified in the
netice, the Municipal Conunissioner may, if he thinks fil, execute it and
the expenscs incurred shall be paid by the owners referred 10 in sub-
section (1) in such proportion as may be determined by the Municipal
Commissioner and shall be recoverable from them as an arrear of lax
under Lhis Act,

Right af 368. If any streel has been levelled, paved, melalled, [lagged,

owners to N H H
require channelled, sewered, drained, conserved and lighted under scclion

stecetstobe 367, the Municipal Commissioner may, and, if the streel is not less

ﬁﬁzllricd than six metres in widih, on the requisition of a majority of the owners
referred 10 in sub-section {I) of that section, shall, declare such streel
lo be a public streer and Lhereupon the street shall vest in the
Corporation: ’

'Provided Lhat, where a private street has been in existence for not
less than thirly years and is used by the people of the locality as a
thorough(uare, the Corporation may declare such sireel to be a public
streel even Lthough it does not strictly comply with 1he pravisions of this
Chapter.
D. Encroaclments on streets

PF"“"’_"“"“ 36%. (1) Nao person shall erect, set up, add to, or place against or

ol projec- . . . -

unﬁs LJlPO" in from of, any premises any structure or fixture which will—

sireels, elc.

(a} overhang, jut or projecl into, or in any way encroach upon,
and obstruct in any way the safc or cenvenienl passage of
the public along, any sireel, or

(b) jul or project inlg, or encroach upon, any drain or open
channel in any sireet so as to interfere with in any way the
use or proper working of such drain or channel or Lo impede
the inspeclion or cleansing thereof.

'Proviso was added by s, 15 ol the Calcutta Municipal Carporation {(Amendment) Acl,
1938 (Wesl Ben, Act XX of 1Y88).
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(2) The Municipal Commissiener may, by a wrilten nelice, require
Ihe owner or the occupier of any premises (o remove, or to take such
other action as he may direct in relaion (o, any structure or fixture
which has been erected, set vp, added 1o, or placed against or in front of,
such premises, in conlravention of this seclion.

(3) If the occupier of such premiscs removes or allers any struclure
ar [xture in accardance with such notice, he shall be entitled, unless the
structure or fixlure was erccled, set up or placed by himself, 1o credit to
his account with the owner of such premises all reasonable expenses
incurred by him in complying with the notice.

370. The Municipal Commissioner may, at any lime, by a wrillen
nolice, require the owner of any premises, on the ground Moor of which
any door, gate, bar or window opens oulwards upan a streel or upon any
land required for the improvement ol a streel in such manncer as in the
opinion of the Municipal Commissioner obstrucls the safe or convenient
passage of the public aleng such streel, 10 have such door, gale, bar or
window allered so as not 10 open oulwards.

371. (1) No personshall, except with the permission of the Municipal
Commissioner granied in this behaif, crect or sel up any wall, fence,
fail, post, step, booth or other structure, whether fixed or movable or
whether of a permanent er temporary nature, or any fixlure in or upon
any streed or upan or over any open channel, drain, well or tank in any
strect so as 1o form an obstruction 1o, or an ¢ncroachment upon, or a
projeclion over, or (0 occupy, any pertion of such strect, channel, drain,
well or tank.

(2) Nothing in this section shall apply to any erection or lhing to
wltich clause () of sub-section (1} ol section 377 applies.

372, The Municipal Commissioner may. without notice, cause o be
removei—

(a) any wall, fenee, rail, post, step, booth or other structure or
[ixture which may be erected or set up in or upon any streel,
faotpath or upan or over any upen channel, drain, well or
tunk contrary Lo the provisions of this Acl;

(b) any stall, chair, bench, box, ladder, bale, board or shelf, or
any other thing whatsocver placed, deposited, projected,
attsched, or suspended in, upon, from or to any place in
conlravention of the nravicinne of thic Arr-
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{c) any arlicle whalsoever hawked or exposed [or sale in any
public place or in any public streel or footpalh in
contravention of Lhe provisions ol this Act and any vehicle,
puackige, box, board, shelf orany other thing in or on which
such article is placed or kept for purpose ol sale, display, or
otherwise,

373. (1) The Municipal Commissioner may, by a writlen nolice,
require the owner or the occupier of any premises conliguous 1o or in
front of or connecled with any wall, fence, rail, post, slep, booth or
other structure or fixtlure, the erection or the selling up of which wauld
be unlawful afier the cormng inta force of section 371, 10 remove such
wall, fence, rail, post, step, booth or other structure or fixture, crected
or sel up befare the coming into force of thal section,

(2) If in any case the erection or the selling up of any struciure or
fixture sx aforesaid shall have been Jaw/ul, compensation shall be paid
by the Municipal Commissioner 1o every person who suslains loss or
damage by the removal ol such sirueture or [ixture.

374. (1) No person shall tether any animal or cause or perinit any
animal to be lethered in auy public streel.

(2) No person shall milk or cuuse or permil 10 be milked any cow or
buffalo vr other animal in any slreel.

(3) Any animaliethered or any cow or buffalo or ather animal found
being milked as aforesaid in any slreel may be removed by the Municipal
Commissioner or any officer or employec of the Cerporation and
impounded and dealt with under the provisions of the West Bengal Calile
Licensing Act, 1959,

375. (1) The Municipal Commissioner may granl a writlen permission
for 1lemporary erection af a booth, pandal, or any other structure on any
public pluce on occasions of ceremonies and festiviils, on payment of
such fee and on such conditions as may be delermined by the Corporation
by regulations, and for such period as may be menlioned in the letler of
permission:

Pravided thal ne permission shall be given under this section without
the concurrence of the Commissioner ol Police, [Kolkata].

(2} The person o whom such permission is granted shall fill in the
ground and reinstare the same to the satisfaclion of the Municipal
Commissioner wilhin such period as may be mentioned in the letier of
permission,

'See fool-note 2 on page 373, one

West Ben.
Actlofl
1959,
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E. Provisions cancerning executing af work i or near strects

376. (1) The Municipal Commissioner shall, so [ar as is praclicable  Mrecautions
. . . I . . . during repair
during the construction or repair of any public street or any drain of the 5y riers.

Corperatian or any premises vested in the Corporation,—

{a) cause the same Lo be fenced and guarded;

(b) lake proper precautions against accident by shoring vy and
protecting the adjoining buildings;

(c) cause such bars, chains, or posis to be [ixed across or in
any streel in which any such work ol canstruction or
cepiir is under execution as are necessary in order Lo
prevent (e passage of vehicles or animals and avert
danger.

{2) The Municipal Commissioner shall cause such street, drain or
premises to be sufficiently lizhied or protected during night while under
consLruction or repair.

(3) The Municipal Commissioner shal}, with 21l reasonable speed,
cause such work to be completed, such ground 1o be [illed in, such street,
drain or premises to be repaired and Lhe rubbish occasianed thereby (o
be removed.

(4) No person shatl, withoul the permission of the Municipal .
Camunissioner or without other Lawful authorily, remove any bar, chain,
post, shore or timber, or remove or exlinguish any light sel up under this
seclion.

377. (1) No person other than the Muricipal Commissioner or an Elrccts “?Jl 1o
officer or other employee of the Cerporation shall, without the wntien b?u?:lzi";p or
permission of the Municipal Commissioner or without other lawful  and building

. malenals not
authority,— 10 be

(4} open, break up, displace, lake up or make any ulteration in, ?,ff;;’;,’;""
or cause any injury lo, the soil or pavement or any wall,  without
fence, post, chain or other maierial or thing forming port of permissian.
any slreel; or

(b} deposit any building materials in any sirgel; or

(c) sel up in any street uny scallold or any lemporary erection
for the purpose of any work whatsocver, or any posts, bars,
rails, boards or ether Lthings by way ol an enclosure Jor the
purposce of making mortar or depositing bricks, [ime, rubbish
or other materials.
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(2) Any permission granted under clause (b} or clause (¢) of sub-
section {1} may ULe lerminated by the Municipal Commissioner afler
ajving not less than twenly-four hours’ writlen notice to the person to
whom such pernission was granted.

(3) Thc Municipal Cominissiener may, wilhoul nolice, cause to be
removed anything, relerred to in clause (b) or cluuse (¢) of sub-section
(1), which has been deposited or set up in any streel wilhoul any
permission under thal sub-section or which having been deposiled or set
up with such permission has not been removed before Lhe expiry of the
period of notice issued under sub-seclion {2):

Provided thal nothing in this sub-section shall apply 10 any case
under clause {b) or clause {c} of sub-sectian {1}, il, in such case, an
application lor permission has been made with such fee as specified

by the Municipal Commisstoner in Lhis behall but no reply has been |

senl Lo Lthe applicant within scven days from the date of the
application.

378. (1) The Municipal Commissioner may grant permission for any
work referred to in seclion 377 an such conditions as may be determined
by regulations and may also require the persan to whom such permission
is granled (0 make deposil of a sum of maney considered by Municipal
Commissioner (o be adequale, in advance, for carrying out the work and
restoring 1he street or pavement on which the work is carried oul 1o ils
original condition,

(2) Evcry person to whom ony perission is granted under section
377 shall, at his own expense, cause the place where any seil or pavement
has been opened ar broken up or where he has deposited building
materials or set up any scallold, erection or other thing o be properly
fenced and guarded, and in all cases in which it is necessary 5o to do o

_prevent accidents, shall cause such place 10 be well lighted during the

night,

379. (1} Every person o whom permissian is granted under section
377 1o open or break up lhe soil or pavement af any street or who, under
other lawful authorily, opens or breaks up the soil or pavement of any
street shall, with all convenient speed, complete the work for which the
soil or pavemeat is opened or broken up, fill up the ground, and reinstate
and make good the streel so opened or broken up withoul delay and 1o
the satisfaction of the Municipal Commissioner.

—
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(2) If such person fails 10 reinstale and make good Lhe street as
aforesoid, the Municipal Commissioner may restore  such sircet, and
the expenses incurred by the Municipal Commissioner in so doing shall
be paid by such person.

380. (I} The Municipal Commissioner may, when any such waork as
aforesaid or any work, which may lawlully be executed in any streel, is
in progress, direet thal such street sholl be wholly or partially closed 1o
trafTic or 1o tr¥Tic of such description as he may think fit, and shall set
up In a conspicucus position an order prohibiting (raffic to the extent so
directed, and fix such bars, chains or posts across or in the sirael as he
may thing proper Jor preventing or restricling the traflie therein,

(2) No person shall, without the permission of the Municipal
Commissioner or without any other lawful authority, remove any bar,
chain or post so fixed or infringe any order prahibiling (raffic so set up.

381. When the execution of any work is in progress in any sireel, the
Municipal Commissioner shall, so [ur us may be reasonably practicable,
make adequale provisions for the passage or diversion of traffic, for
securing access (o all premises approached [rom such streel, and for
such drainage, water supply or means of lighting as may be interrupted
by reason of the execution ol such work,

382. The Municipal Commissioner may, by a written notice, require
any preson, to whom permission is granted under section 377 1o open or
break up the soil or pavement of any streel or who, under any other
luwful authority, opens or breaks up the soil or pavement of any streel
for the purpose of executing any work, Lo make provision Lo his
salisfaction for the passage of diversion of traffic, for securing access Lo
the premises approached [rom such streel and for such drainage, water
supply or means of lighling as may be inlerrupled by reason of ihe
execution of such work, and il such person fails w da it, the Municipal
Commissioner may cause Lhe same to be done and recover Lhe expenses
thereol from such person.

383.  Anything caused 1o be removed by the Municipal Commissioner
under this Chapter shall, unless the owner thercol lurns up to 1ake buck
such thing and pays to the Municipal Commissioner the charpes lbr the
removal and storage of such thing within such period as the Municipal
Commissioner may specify, be disposed of by the Municipal
Commissioner within seven days ol the expiry of such period by public
auction or in such other manner as he thinks ft, and the proceeds thereol
shall be crediled to the Municinal Fond

763

Municipal
Commissioner
nay close
sireetl in
which work
isin

PR IEss.

Municipal
Commissioncr
to provide
for vaffie,
cle.. pending
exccution of
work in any
streel.

Pravisions Lo
be made by
persons Lo
whoin
permission
is granicd
for irafhe,
elc., when
lheir works
interrupt
Sirecls,

Disposal of
things
removed
under this
Chapter,




764 The Kolkata Municipat Corporation Act, 1980.
[¥est Ben. Act

{Fart VI.—Town Pleming, Land and Land Use Controls—
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af streets and numbering of buildings.—Seciions 384, 385.)
F. Naming and nmmbering of streets and numbering of buildings
Advisary 384. (1} Tue Siate Government shall by nolilfication constitule

F“""“il_"-‘c uan Advisory Committce lor numing of streets in '{Kolkata]. The
Orf numing

of streets, Advisary Comnittee shall consist of such number of persons, nol
cle. exceeding teo bul not less than seven, as lhe State Governmenl may
think Mt

(2) The members of the Advisory Commillee shall be chosen from
amongst historians or persons with high cullural background and shall
hold office for such period and on such lerms as may be §pecified in the
notification.

{3) The Advisory Commiltee shall gxamine every proposal far
determining the name of any sireel or public place vested in the
Corporation or for changing such name in such manner as it thinks fic
and shall forward i1s secommendatiors w the Carporalion.

(4) The Siate Government shall prescribe matlers regarding the
conduct of business nf the Advisory Commitiee.

i 385. (1) The Municipal Commissioner muy—
Narmng and . .- .
numbering (a) with the approval of the Corporation determine the name
of sircels. or number by which any strect or public place vesied in the
Corporation shall be known:

Provided that in giving such approval, the Corporalion
shall consider the recommendation of the Advisory
Commitlee and may accepl the same:

Provided lurther thal il the Carporation is unable to
accepl such recommendation, it shall forward its proposal
togelther wilh the rccommendation of the Advisory
Commitlee and ils commenls lhereon o the Stale
Government whose decision thercon shalt be [innl:

(b) cause to be pul up or printed at a conspicuous pant of any
building, wall or place sl or near coch end, comer or enlrance
of such stregl or on some convenicnl part of such sireet the
name or number by which il shall be known;

(¢} causc 1o be pul up or painted on boards of suitable size Lhe
name of any public place vesied in the Corporation;

(d) with the approval of thc Mayor-in-Council deterimine the
number or sub-number by which any premises or part thereof
shall be known;

(e) by wrillen notice reguire an owner of any premises oc parl
thereof (o pul up by means of a metal plate a number or
sub-number on such premises or parl thereol in such position
and in such manner as may be specified in such notice.

!See fool-note 2 on paee 573 ante.
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(2) Notwithsianding the provisions of sub-clause {a) ol sub-section
{1}, the nomenclature of cach eategory of street whose name is changed
aller the commencement of this Act shall be determined by regulations.

(3) No person shall desiray, remnove, delace or in any way injure or
alter any such name or number or sub-number of any street, public place
or premises, as Lhe case may be, or paint nime or number or sub-number
different Irom that pul up or painled by order of the Municipal
Commissioner.

G. Repair of enclosure of dangervus places

386. (1) If any place is, in the opinion of Municipal Commissioner,  Municipal
for want of sufficient repair or protection ar enclosure or owing 10 some %’:‘;{\T‘ﬁg;‘;’
work being carricd out thereupon, dangerous or causing iNconvenience  for repairing
to passengers along a sireel or to ather persons including the owner or gz;;‘;&g:l's"b
the occupicr of such plice who have legal access therelo or o the  plages.
neighbourhood thereofl, the Municipal Commissianer may, by a notice
in wriling, requirc the owner or the occupier of such place Lo repair,
protect or enclose the same or 1o tuke such ather slep as may appear 1o
the Municipal Commissioner 1o be necessary in order g prevent the
dunger or inconvenience arising therefrom within such period as may

ke specilied in the notice.

(2) The Municipal Commissioner may, before giving such owner
or occupicr ity such notice or before the expiry of the period specilied
in any such notice, take such temporary measures as he thinks fil 10
preveal the danger or inconvenience arising therefrom; and any expeuses
incurred by the Municipal Commissioner in 1aking such lemporary
measures shall be recoverable from such ownrer ar oceupier as an arrear
of tax under this Acl.

H. Lighting of streets

387. (1) The Municipal Commissioner shatl— Measures for
lighting

(a) 1ake measures for lighting, in a suituble manner, such pubiic
sireets, public places. squares, parks, gardens, municipal
tnarkeis and properties of the Corporation as may be
specified by the Mayor-in-Council;

(b) procure, ercct and maintain such number of lamps, lamp
posts and other appurtenances a5 may be necessary for the
purpose as aforesaid;

(c) cause such lamps w be lighted by such means as may be
determined by him;
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(d) place and maintain—
{i) electric wires [or the purpose of lighting such lamps
under, over, along or across, und
(ii) posts, poles, standards, slays, struts, brackets and oither
comrivances [or carrying, suspending or supporting
lamps or electric wires in or upon,
any immovable properly without being liable to any ctaim lor
compensation thereof:
Provided that such wires, posls, poles, standards, stays, struts, brackets
and alher contrivances shall be so placed as to occasion e least
practicable inconvenignce or nuisance (o any persorn:

Provided [urther thal the Corporalion may, [or carrying, suspending or
supporting any lamps or elecine wires, enter into un agreement with any :
firm or company lor using, on lerms and conditions mutually agreed upaon,
any posts, poles or standards erected and maintained by such irm or company. :

{2) Notwithstanding anything contained in the Indian Electricity Acl,  9af 1910
1910, the Corporution shall not be iiable, excepl on the pround of
negligence, lo any claim for compensation [or any damage, detriment,
inconvenience or nuisance caused by il or by any one employed by it, in
the exercise of any of the powers conlerred by sub-section (1).

(3) The Municipal Commissioner may, on an application from the
owner or owners of o private streel, moke arrangements for the lighting
of such streeis on such terms as the Mayor-in-Council may specily and |
upon such arcangements, shall, in respect of such street, exercise all 1he
powers conferred by 1lis section.

{_’mf:_g:gggl 388. (I} No person shail, without any lawful authority, lake away or o
ool ' wilfully or negligemly break or throw down or damage—
lamps. (a} any Jamp or any appurienance of any lamp or lamp post or

larap iron sel up in any public street or any public place;

(b) any electric wire for lighting such lamp;

(c} any posl, pole, standurd, stay, sirut, brackel or other
conlrivance for carrying, suspending or supporling any
clectric wire or lamp,

(2) No person shall wilfully or negligently extinguish Lhe light of
any lamp sel up in any public street or any public place.

(3) Il nny person wilfully or through neglipence breaks or causes
any damage 1o anything referred to in sub-sectton (1), he shall, in addilion
lo any penalty 1o which he may be sebject under this Act, pay the expenses
ol repairing the damage so cansed by him.

Powertoike 389 The Corporation may on its own or in collaboration with any
measures for

generation one erecl plants for the generation of electric power subject 10 such
ol eletidcity.  regulalions as may be made in this behalf.
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CHAPTER XXII

Buildings

A. Procedure

In this Chupter, unless the contexl olherwisc requires,—

(1) the expression “10 erect a building” means—

(a)

{b)

{©)

(d)

{c)

ity

(g)

()

to ercct a new buiiding an any site, whether previously
buill upon or not;
[0 re-grecl—

(i} any building of which more than one-half of the
‘cubical contents above the level of plinth have
been pulled down, bumt or destroyed, or

(ii) any building of which more than one-half of the
superficial arca of the external walls above (he
level of plinth has been pulled down, ar

(iii) any frame-building of which more than half of
the number of posis or beams in the external
walls have been pulled down;

lo convert into a dwelling house any building or any
part of a building nol originally constructed for human
habitation or, if ¢riginally constructed lor human
habitation, subsequently appropriated [or any other
purpose;

{o converl inlo more than ane dwelling house a building
originally constructed as ane dwelling house only;

to convert into a place of religious worship or a sacred
building any place or building nol originally constructed
for such purpose;

10 roof or cover an open space belween walls or
buildings 1o the extent of the struclure formed by the
roofing or covering of such space;

10 converl Lwo or more enements in a building into
a grealer or lesser number of such tenements;

lo convert into a stall, shop, office, warehause or
godown, workshop, factory or garage any building not
originally constructed for use as such, or to convert
any building constructed for such purpose, by
subdivision or addition, in greater or lesser number of
such stalls, shops, offices, warehouses or godowns,
waorkshops, faclories or garages;

767
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(i) loconverlabuilding, which when originally consimcled
was legally exempl from the operation of any building
regulations, contained in this Act, or under any rules
or regulalions made under this Act, or conlained in any
olher law n force for the lime being, into a building
which, had il been ariginally erecled in its converied
form, would have been subject 1o such building
regulalions;

(j) to converl inlo or use as a dwelling house any building
which has been discontinued as or approriated for any
purpose other than a dwelling house;

(k) 1o make any addition 10 a building;

{1) o close permanently any door or window in any
external wall;

(m} 1o remove or reconstrucl the principal slaircase or 19
aller ils position;

(2) “occupancy” or “vse group” mcans the principal occupancy
for which a building or a part of a building is used or
intended Lo be used. For the purpose ol classification of a
building according 1o occupancy, an occupancy shall be
decmed lo include subsidiary occopancies which are
contingenl upon it, Buildings with mixed occupancies shall
mean those buildings in which more than one occupancy
are presenl in different portions thereof. The occupancy
classificalion shall, unless otherwise spell out in any
development plan under any law in force for lhe lime being,
include—

{a) residential buildings, thal is 10 say, any buildings in
which sleeping sccommodation is provided for normal
resitlential purposes with or without cooking lacility
or dining facility or both; such building shall include
onc or two or multi-lamily dwellings, "** hostels,
2xxk gpurtment houses and Rats, and privale garages;

(b) educational buildings, thal is (o say, any buildings
used for school, college or day-care purposes involving
assembly for instruction, education or recreation
incidental 1o educational buildings;

'"The words “ladging ar cooming houses,” were omitled by 5. 16{i)(A} of the Calcuna
Mupicipal Corporatioa {(Amendment) Act. 1996 (West Ben, Act VI of 1996).
TI'he word “dormitorics.” was omitled by s, LG{i)}B), iid.
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I(c) institulional buildirgs, that is o say. any buildings or
part thereof ordinarily providing sleeping
accommodation for occupants and used for the purposes
of medical or other lreaiment or care of persons
suffering from physical or mentai illness, disense or
infirmily, care or infanls, convalescents or aged persons
and for penal or correctional detention in which the
liberty of the inmates is restricted; such buildings shail
include hospitals, clinics, dispensaries, sanatoria,
custedial institulions and penal institutions like jails,
prisons, mental hospitals and relormatories;

(d) assembly buildings, that is to say, any buildings ar part
thereol where groups of people congregate or gather
for amwsement ur recrealion or for social, religious,
patriolic, civil ravel, sporls, and similar other purposes;
such buildings shail include theatres, molion piclure
hovses, drive-in-theatres, city halls, lown halls,
andiloria, exhibilion halls, museums, skatling rinks,
synnasium, restaurents, eating houses, hotels, boarding
houses, *[lodging or rgoming houses, guest houses,
dermilories,| places of worship, dance halls, club rooms,
aymkhana, passenger stalions and terminals of air,
surface and ather public transportation services,
recreation piers, and stadia;

{e) business buildings, Lhat is Lo say, any buildings or parl
thereof used for transaction of business for Lthe keeping
of accounts and records or for similar purposes; such
buildings shall include offices, banks, professicinal
establishments, court houscs, and libraries for Lhe
principal function of transaction ol public business and
keeping of books and records, and shall also include
office buildings (premises) solely or principally used
as an office or [or office purpose.

"The proposed amendment, enacled by s. 16(ii) of the Caleulla Municipal Corporaiion
(Amendment) Act, 1996 (Wesl Ben. Act V1 of 1926), 1o sub-clasuse (c) of clause (2) of
section 390 is not camecl. This amendment was pethaps made in order o omit the
amendment promulgated by the Cacutla Municipal Corpormiion (Amerdmeat) Oedinance,
1995 {West Ben. Ord. 1] of 1995} where the words ™, lodging or rooming houses, guest-
houses, dormitories.” were insericd alier the words “menkil hospitals™ which hias no
praciical relevance as no amendment promulgaied by an Ordinance can be incorporited
in an Acl.

However, no additional words would perhaps he required 1a be incarparied alier the
words "metal hospitals” in sub-clause(c) of clause (2} of said section.

*The words wilhin Ihe  square brckets were insericd hy ~ 16(iii) of the Calcutia
Municipal Corperation (Amendruem} Act, 1996 (West Ben. Act VI af 996).
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Explanation.—For the purpose aof (his clause,—

(1) the expressian “office purpose™ shall include the
purpose of administation and clerical work
{including telephone and telegraph operating and
operaling computers), and

(ii) the expression “clerical work™ shall include
wriling, book-keeping, sorting papers, lyping,
filing, duplicating, punching cards or tapes,
machine calculating, drawing of matler for
publication, ant cditorial preparalion of matler
for publications;

(D mercantile buildings thal is 10 say, any buildings or
part thercol used as shops, stores or markets for display
or sale of merchandise, either wholesale or retail, or
for office, storage or service facililies incidental Lo Lhe
sale of merchandise and located in the same building;
such building shall include establishments, wholly or
partly engaged in wholesale (rade, manufactlurer’s
wholesale outlets (including retated storage lacililies),
warehouses, and eslablishments engaged in (ruck
transport (including truck transport booking agencies);

{g} industrial buildings, that is to say, any buildings or
structures ar part thereof in which products or materials
of all kinds and properties are fabricaied, assembled
or processed as in assembly plants; such buildings
shalt include labaratories, power plants, smoke houses,
refineries, gas plants, mills, dairies, faclories,
workshops, auiomobile repair garages, and printing
presses:

(h} storage baildings, that is lo say, any buildings or part
thercofl used primarily for the siorage or sheliering of
goods, wares or merchandise as in warehouses; such
building shall include cold storages. [reight depots,
transil sheds, store houses, public garuges, hangars,
truck terminals, grain elevators, barns and slablex;

(i) hazardous buildings, that is te say, any buildings or
part Lhereof used forthe siorage, handling, manufacture
or processing of highly combustible or explosive
materials or products which are liable 10 burn with
extreme rapidity or which may produce peisonous
fumes or explosions during storage. handling,
manufactlure or processing or which involve highly
corrosive, loxic or noxious alkalies, acids or olher
liquids or chemicals producing Names. fumes.
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explosions or mixtures of dust or which result in the
division ol maller into line parlicles subject to
spontanequs ignition.

Lx * w ES * *

(3) “alleration”™ means Lhe change from one occupancy Lo
another, or the structural change, such s the addition to any
area or height, or the removal of a part of a building, ar the
change to the siruciure, such as the construction of or cutting
into or removal of any wall, pariilion, column, beam, joisi,
foer, or other support, or the change to or closing of any
required means of ingress or egress, or the change o any
[ixiure or equipment.

391. (1) The Mayor-in-Couwngcil shall conslilule # Municipal Building ~ Municipal
Commiltee with the Municipal Commissioner as its Chairman and an g‘l’)ﬂ]‘gﬂﬁm_
afficer of the Corporation as ils convener.

(2) The Committee shail have, in addition 1o lthe Chairman and the
convener, *[(eight) other members] of whom—
(a) one shall be a nomince of the [Kelkata] Metropolitan
Development Authority,
{b} one shall be a nomince of the Commissioner of Police,
[Kolkata], % * * *
(c) one shall be the Director of West Bengal Fire Services “[or
his nominee,]

Clause (j) as inserted by the Caleut Municipal Corparation (Amendment) Osdinance,
1995 (West Ben, Ord. U1 of 1995) has no practica! relevance to this Act and may nat be
laken inlo account as ne amendment pramulgated by an Crdinance can be incorporated
in an Act,

As no clause (j) wias incorporated by an Act 50 no question of omissian of the same
may arise by Lhe propased amendment enacted by s, 16{iv) ol the Culcutta Municipal
Carporation {Amendment) Act, 1996 (West Ben. Act VI of 1996).

*The words “five other members™ were first substitated Tor the words “three ather
memhers™ by s. 2{1) of the Caleunla Municipal Corperation (Amendinent) Act. 1959 {West
Ben. Act XV af 1989). Then a wrong amendnicnl was made by s. 17(a) of the Caleutia
Municipal Corporton (Amendment) Acy, 1996 (West Ben. Act Y1 of 1996) where the
word “seven" has been substituted for the werd “nine™ which should actweally have been
substiluted for the word “feve™. This misiake has been aroused on account of W, B. Ord.
No. 1T of 1995, Fanally, ihe word within the first bruckets was substitmed for the word
“seven” by 5. 28(1) of the Calcuua Municipal Corporavian (Amendment) Act, 1997 (Wesl
Ben. Act XXV of 1997).

See fool-nate 2 on page 573, onie.

*The word “and™ swas omitted by 5, 2(2) of the Calcutta Municipal Corporation
{Amendment) Act, 1989 (West Ben. A¢l XV of 1989),

*The wards “'or his pomiace™ were firsl inseried by 5. 34 of the Calcuua Municipal
Corparation {Sccond Amendment) Act, 1984 (West Uen. Act XTIT of 1984). Thereafier
the wotds within the square bruckets were substituted for the words “or his npminee,” by
5. 2(3) of the Caleutta Municipal Corporation {Amendmen} Act, 1989 {West Ben. Act
XV ol 1989},
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'(d) one shall be a nominec ol the State Government,
2% # * *

'(e) onc shall be the Chicl Engineer, Municipal Engineering
Dircclorale, *[Department of Municipal Alfairs,] Government
of WesL Bengal,

*(F) one shall be an architect of repute 1o be selected in
consultation with the Council of Archilecture constiluled
vnder seclion 3 ol the Archilects Act, 1972,%% * % % =

*g) one shall be a Town Planner of repute 1o be selected in
consultation with the Institute of Town Ptanners of *[India,
and]

() one shall be a nominee of the Depaniment of Environment,
Govermment of West Bengal.

(3) The Committce may co-opl onc person Lo be nominated by the
concerned dcpartinent of Government while dealing with any case
regarding educational building or institutional building or assembly
building or industrial building or hazardous building.

(4) The Commillee shall meet at such periodical imerval as may be
¥![determined by the Mayor-in-Council:]

Provided that ordinarily at least three meelings shall be held during
every calendar month,

'Clauses () and {c) were added by s, 2(4) of the Calcutta Municipal Corpomtion
{Amendment) Act, 1989 (\West Ben. Act XY ol 1989).

*The word “and” was omilled by s. 17{b) of the Calcutta Municipal Corporation
{Amendment), Act, 1996 (West Ben. Act VI of 1996),

¥The words wilhin the square brackets were substituted for the wonds “Department of
Local Government and Urban Developmenl” by s, 17(c). ibid.

Clauses () and (g) were inserted by s, 17{d), ibid.

*The word “and™ was omilled by s, 2R(2) of the Calcutia Municipal Corporation
(Amendment) Act, 1997 (West Hen, Act XXV1 of 1997).

“The werds within the syuare brackels were substituted far the words “India™ by
5. 28(3) of the Calcuna Municipal Corporation (Amemlment} Act, 1997 (West Ben, Act
XXVI of 1997).

Clause (h) was inserted by s. 28(4), ibid.

*The wards within the squire bruckels were substitued for the words “provided by
regulations:” by s. [6 of the Calecuna Municipal Corporation {(Amendment) Act, 1938
(West Ben. Act XXJ of 1988).

200f 1972,
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(5) The Commitiee shall, in accordance with the provisions of this
Act or the rules and Lhe regulations made thereunder or of any other law
in force for the Llime being, scrulinize every application for ereclion or
re-ereclion of a building for which notice has been received under section
353 ar section 394, except for a residentia) building to be erected or re-
erecled on a plol of 500 square metres or less of land, and shall forward
its recommendalions to the Mayor-in-Council:

Provided that during such scrutiny the Commiutee shall consider
malters related to preserving, developing and maintaining lhe aesthetic
quality of urban and environmenital design within '[Kolkala] and shall,
in respecl of any building or any execution of work, if it affects or is
likely to alfect the sky-line or the aesthetic quality of urban or
environmental design, or any public amenity therein, recommend on
such mallers also:

" Provided further that in respect of any building or execution of any
work, if such building or work affects or is likely to affect—

(a) the functioning of microwave systems [or lelecommunication
purposes, or

(b} any funclions for purposes of civil aviation, the Cammittee
shall, in accordance with such rules as may be framed in
consultation with such depariments or agencies of
Government as have control on such matiers, refer such
cases (g such Departmenits for their opinions before finilizing
its recommendations.

{6) The Mayor-in-Council may refer any other matter, included in
this Chapter, 1o the Commitiee for its scrutiny and recommendation.

(7} The Mayor-in-Council shall consider the recommendations of
the Commiltlee and, in case of any medification, alteration or canceliation
of lhe same, shall record the reasons thereof in writing.

392, No person shall erect or commence -lo erect any building or
execute any of the works specified in section 390 except with the
previous sanclion af the Municipal Commissianer and in accordance
wilh the provisions of this Chapter and of the rules and the regulations
made under this Act in relation to such erection of building or execution
ol work.

Se¢ fool-nole 2 on page 573. ante.
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393. (1) Every person who intends Lo erect a building shall apply for
sanction by giving notice in writing of his intention 1o the Municipal
Commissioner in such form and containing such information as may be
prescribed.

(2) Every such notice shall be accompanied by such documents and
plans as may be prescribed.

394. (1) Every person who intends o execule any of the works
specified in *[clavse (b} to clause {m)] of sub-seclion (1) of section 390
shall apply for sancticn by giving notice in writing of his intention to
the Municipal Commissioner in such form and containing such information
as may be prescribed.

(2) Every such notice shall be accompanied by such docurnents and
plans as may be prescribed.

395. (1) Every person giving any nolice of his intention 1o erect a
building under section 393 shall specify lhe purpose for whichk such
building is intended 10 be used:

Provided that for any building, not more than one class of use,
consisient with the occupancy or the use group within the meaning
of sub-seclion (2) of section 390, shall be considered excepl in
respect of the cases where, under this Act or any other law in force
for the time being, mixed occupancies of specified nature may be
permissible.

(2) Every person giving any notice under section 394 of his intention
10 execute any of the works specified in clause {(b) of sub-section (1}
of seclipn 390 shall specify whether the purpose for which such work
is intended to be executed is proposed, or is likely, to be changed by
such execution of work:

Provided that if such change would resull in mixed occupancies
which are contrary to the provisions of Lhis Act or of any other law in
force for the time being, such change shall not be allowed.

(3) No notice shall be valid unti! the information required in
sub-seclion (1) or sub-section (2) and any other information and plans
which may be required by the rules made in this behalf have been
Turnished io the satisfaction of the Municipal Commissioner along with
the notice.

'The words, brackets and letters within the square brackets were substituted for the
word, brackets and letter “clause (b} by s. 35 of the Calcuila Municipal Corporation
(Second Amendment) Act, 1984 (West Ben, Act XIII of 1984).
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396, (1) The Municipal Commissioner shall sanction the erection of  Sancion or
abuilding or the execution of a work vnless such building or work would f;ﬁﬁ{f;,';“jﬂ
contravene any ol the provisions of sub-section (2) or sub-section (3) :ﬂ‘;s:;gi :
of this section or the provisions of section 405 or section 4(06: work,

Provided that no such sanction shall be accorded wilhout the prior
approval of the Mayor-in-Council in case of any building, except a
residential building, proposed to be erecled or re-erected on a plot of

'[500 square metres or less of land, or a heritage building:]

Provided further that the Mayor-in-Council shall consider the
recommendations of the Municipal Building Committee *fand those of
the Heritage Conservalion Committee] and shall finalize its decision
after such consideration.

(2) The sanction of a building or a work may be refused on the
following grounds:—

(2) that the building or the wark or the use of the site for the
building or the work or any of the particulars comprised in
the site plan, ground plan, elevation, seclion or specification
would contravenc the provisions of this Act or the rules and
the regulations made thergunder or of any other law in force
for the time being;

(b) 1thal the notice for sanction does not contain the particulars
or is not prepared in the manner required under the rules
and Lhe regulations made in this behall;

{c) thatany information or document required by the Municipal
' Commissioner under this Act or the rules or the regulations
made thereunder has nol been duly Furnished;

{d) thal in cases requiring a layoui plan under section 364 or
section 365 such layoul plan has not been sanctioned in
accordance with the provisions of this Act;

{e} that the building or the work wauld be an encroachment on
Govemnment land or land vested in the Carporation;

'"The words and figures wilhin the squ:mibmckcls: were substituled for the words and
figures 500 square metres ar less of land:™ by 5, 29( 1} of the Caleutia Municipat Carporation
{Amendmen) Act, 1997 (West Ben, Act XXVI ol [997).

The words within the square brackels were inserted by s. 29(2), fbid.
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(F that the site of the building or the work does not abut on
a streel or projected street and that there is no access to such
building or work from any such street by any passage or
pathway appertaining 1o such site,

(3) If, for the use of a building, o licence or permission is required
from any department of Government or slalulory body under any law
in force for the time being, and if such licence or permission is not
immediately available, a provisional sanction shall be given for the
erection ol such building and upon the production of such licence or
permission and submission of duly avthenticated copies Lhereol, sanctian
under sub-section (1) shall be given:

Provided that the provisional sanction shall be subject to all other
provisions of this Chapter.

{4) The Municipal Commissioner shall communicale the sanction or
the provisional sanction o the person who has given the notice under
section 393 or section 394; and where he refuses sanction or provisional
sanction either on any of the ground specified in sub-section (2) or under
section 405 or section 406; he shall record a brief statemenl of his reasons
for such refusal and shall communicate the refusal along with the reasons
therefor [o the person who has given the notice.

(5) The sanction or the provisional sanction or the refusal to the
erection of a building or the execution of a work shall be communicated
in such manner as may be specified in the rules and the regulations made
in this behalf and, in the case of sanclion or provisional sanction to the
erection of a building, the occupancy or use group shall be specifically
stated in such sanction,

397, If, at any time after the communication af sanction or provisional
sanction to lhe erection of any builidng or (he execution of any work,
the Municipal Commissioner is satisfied that such sanction or provisional
sanction was accorded in consequence of any material mis-represenlalion
or any fraudulent statement in the notice given or information funished
under section 393 or seclion 394 or seclion 395, he may, by order in
wriling, cancel, for reasons to be recorded, such sanction ar provisional
sanclion, and any building or any work commenced, erected or executed
shall be deemed 10 have been commenced, erecled or executed withoul
such sanction and shall be dealt with under the provisions of this Chapler:

Provitled that before moking any such order, the Municipal
Commissioner shall give a reasonable opporiunily to the person affected
as to why such order should not be made.
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398. (1) Where within a period of sixty days or, in cases falling under ;Yl:‘]‘:l‘:“ o
'[clause (b) to clause (m)] of sub-section (1) of section 390, with in a ok mga_., he
pericd of thirty days of the receipl ol any nolice under section 393 or &?ﬁtdﬂi
section 394 or of any information under seclion 395 the Municipal :
Commissioner does notrefuse the sanction to the erection of any building
or the execution of any work or, upon refusal, does nol communicate
the refusal to the person who has given the notice, such person may make

a representalion in writing to the Mayor:

Provided that il it appears to the Municipul Commissioner that the
site of the proposed building ar work is likely 1o be affected by any
scheme of acquisition of land for any public purpose or by any proposed
regular line of a public streel or extension, improvement, widening or
alleration of any sireel, the Municipal Commissioner may willihold
sanclion to the erection of the building or the execution of the work for
such period, nat exceeding six months, as he may deem fit, and 1he period
of sixty days or, as the case may be, the period of thirty doys, specified
in this sub-section, shall be deemed 1o commence from the date ol the
expiry of the period for which the sanction has been withheld.

(2) Where the erection of a building or the execution of a work is
sanctioned, the person who has given the notice shall erect the building
or execute the work in accordance with such sanction and shall not
contravene any of the provisions of this Act or the rules or the regulations
made Lhereunder or of any other law in force for the time being.

(3) If the person as aforesaid or any one law[ully claiming under him
does not commence the erection of the building or the execution of the
work within *[two years] of the date on which the erection of the building
or the execution of the wark is sanctioned ****, he shall give nolice under
section 393 or, as Lthe case may be, under section 394 for fresh sanction
and the provisions of this section shall apply in relation 10 such notice
as they apply in relation 1o the original notice.

(4} Such person shall, before commencing the erection of the building
or the execulion of the work within the period specified in sub-
section (3), give notice to the Municipal Commissioner of the proposed
date of commencement of such erection or such execulion: -

"Fhe wards, brackels and leuers within 1he square brackels were substituled for the
ward, bruckels and letters “'clause (b)” by s. 36{n) of the Calculta Municipal Corporation
(Second Amendment) Act, 1984 (West Ben. Act XIIT of 1584).

*The words within the sguare brackels were subsLituied far the words “ane ycar™ by
5. 17 of the Calcuira Municipal Corporation (Amendment) Act, 1988 (West Ben. Act XXI
ol 1988).

*The words "or is deemed 10 have been sunciioned” were omitted by s. 36(b} of Lhe
Ca'ﬂculln Municipal Corporation (Serond Ameadment) Act. 1984 (West Ben. Act XI1II of
19841,
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" Provided that if the commencement does not take place within fifleen
days of the date so notified, the notice shall be deemed not to have been
given and a fresh notice shall be necessary in this behalf.

‘398A. (1) Notwithstanding anything contained in this Act or in any
other law for the time being in force, with elfect irom the date of coming
into force of the Calcutta Municipal Corporatipn (Amendment) Acl,
1990 (hereinafier referred to in this seclion as the said Act) and for a
period of one year from such date (hereinafter referred 10 in this section
as the said period), no person shall apply for sanction of any plan to
erecl a building exceeding thirteen and a half meires in height.

" (2) Any applicatiori for sanction of any plan lo erect a building
exceeding thirteen and a hall metres in height, submitted by any person—

(a) before the coming into force of the said Act and lying
pending for such sanction on the date of coming into force
of the said Act, or

(b} at any time during the said period, shall stand rejecled-

forthwith. ,

{3} Any person, whose application for sanction of any plan o erect
a building exceeding thirteen and a half metres in height siands rejected
under sub-section (2), may apply afresh for such sanction in accordance
with the provisions of this Act and the rules made thereunder on the
expiry of the said period.

(4) Any fee paid by any person for sanction of any plan to erect a
building exceeding thirteen and a half metres in height, the application
for which stands rejected under sub-section (2), shall, at his oplion, be
refunded to him or adjusted towards the fee payable by | h1m for fresh
application for such sanction under sub-section (3) _

(5) Notwithstanding anything contained in the foregbing provisions
of this section, the Stale Govemment may, if it considers necessary or
expedient so to do in the public interest, by notification, exempt any
application for sanction of any plan from the opcrauon of the provisions
of this-section.

399. The Municipal Commissioner shall, when sanclioning the erection

of a building or the execution of a work, specily a reasonable period
within which the building or the work is to be completed, and il the
building or the work is not completed within Lhe period so specified, if
shall not be continued thereafter without fresh sanction obtained in the
manner hereinbefore provided, unless the Municipal Commissioner, on
an application made in this behalf, allows an extensian of such period.

'Section 398A was mscrlcd by 5. 2 af the Caleuta Municipal Corporatian { Amendment)
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400. (1) Where the erection of any building or the execution af any  Order of
work has been commenced, or is being carried on, or has been completed ::T;’llé:;gggc
without or contrary to the sanction referred to in section 396 or in  of buildings

contravention of any of the provisions of this Act or the rules and the 222::?:;;2
regulations made thereunder, the Municipal Commissioner may, in  and appeal.
addition 10 any other aclion that may be taken under this Act, make an

order directing that such ereclion or work shall be demolished by the

person at whose instance the erection ar the work has been commenced

or is being carried on or has been completed within such period, not

being Iess than five days and more than fifteen.days from the date on

which a copy of the order of demolition with a brief statement of the

reasons therefor has been delivered 1o such person, as may be specified

in the order:

Provided that no order of demolition shall be made unless such
person has been given, by means of a notice served in such manper as
the Municipal Commissioner may think fit, a reasonabie opporiunity of
showing cause why such order shall not be made:

Provided further that where the erection or the execution has not been
completed, the Municipal Commissioner may by the same order or by
a separale order, whether made at the Lime of the issue of the notice under
the first provise or al any other lime, direct such persen to stop the
erection or the execution until the expiry of the period within which an
appeal against the order of demolition, if made, may be preferred under
sub-section {3).

Explanation.—In this Chapter, “the person at whose instance” shall
mean the owner, occupier or any ather person who causes the erection
of any building or execution of any work 10 be done, including alterations
or addivions il any, or does il by himself.

(2) The Municipal Commissioner may make an order under sub-
seclion (1), notwithstanding the fact that the assessment of such building
has been made for the levy of the ![properly lax] on lands and buildings.

(3) Any person aggrieved by an order of the Mubnicipal Cornmissioner
made under sub-section (1) may, within thirty days from the date of the
order, prefer an appeal against the order to the Municipal Building
Tribunal appointed under section 415.

(4) Where an appeal is preferred under sub-section (3) against an
order made under sub-section (1), the Municipal Building Tribunal may
stay the enforcement of the order on such lemms, if any, and for such
period, as it may think fit:

LSes Fonl-nme 7 on nace A1 ange
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Provided that where the ereclion of any building or the execution
of any work has not been completed at the timne of the order made under
sub-section (1), no order staying the enforcement of the order made
under thal sub-section shalt be made by the Municipal Building Tribunal
unless a surely, sufficienl in the opinion of the said Tribunal, has been
given by the appellant for nol proceeding with such ereclion or work
pending the disposal of the appeal.

(5) Save as provided in this section, no Court shall entertain any suit,
application or other proceeding for injunction or other relief againsi the
Municipal Commissioner 10 restrain him from taking any aclion or
making any order in pursuance of the provisions of this section.

(6) Every order made by the Municipal Building Tribunal on appeal
and, subjecl to such order, the order made by the Municipal Commissioner
under sub-section (1) shall be final and conclusive.

(7) Where no appeal has been preferred against an order made by
the Municipal Commissioner under sub-section (1) or where an order
under that sub-section has beenr confirmed on appeal, whether with or
wilhout medification, the person against whom the order has been made
shull comply with the order within the period specified therein, or as the
case may be, within the period, if any, fixed by the Municipal Building
Tribunat on appeal, and on the failure of such person Lo comply with
the order within such period, the Municipal Commissioner may himself
cause the building or the work to which the order relates 1o be demolished
and the expenses of such demolition shall be recoverable from such
person as an arrear of tax under this Acl.

(8) Notwilhstanding anything cantained in this Chapter, if the Mayor-
in-Council is of the opinion thal immediale action is ealled for in relation
10 a building or a work being carried an in contraventian of the provisions
of this Act, it may, for reasons to be recorded in wriling, cause such
building or work (0 be demolished forthwith.

Order of 401. (1) Where '[the demolition of any heritage building or] the

stoppage of : 147 : .
bulldings or erection of any building or the execution of any work has beea commenced

warks in or is being carried on without or contrary 1o the sanction referred 1o in
E;;'c";“ section 396 or in contravention of any condition subject to which such

sanction has been accorded or in contravention of any provisiens of Lhis
Act or the rules or the regulations made thereunder, the Municipal
Commissioner may, in addition to any other action that may be taken
under this Act, by order, require the person at whose instance the building
or the work has been commenced or is being carried on to stop the same
forthwith,

‘The words within the square brackets were inscried by s, 30{1) of the Caleuta
Municinal Camarrion fAmendmenty Ael 1907 MWaer Ren Art YYUT oF 1007
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'({1A) (a) Nawithslanding anything contained elsewhere in this
Act ar in any rules or regulations made thereunder, no owner of any
building, and no person engaged in the construction of any building on
behalf of the owner thereof shall allow storage or stagnation of water
in the site for the construction of such building. Every such owner or
every such person, as the case may be, shall completely empty all
colleclions of such waler al least once in a week.

(b} Where the construction of a building is carried on in contravention
of the provisions ol clause (a), the Municipal Commissioner may, in
addition to any other aclion that may be taken under this Act, by a written
order, require the person al whose insiance such slorage or slagnation
of water in the site for the construction of Lhe building is made 10 stop
forthwith any further construction of the buildiag, and such order shall ;
remain in force (il the person as aforesaid camnplies with the requirements i
of the order as aforesaid to 1he satisfaction of the Municipal Commissioner.

Y(1B) If an order made by the Municipal Commissioner under clause
(b) of sub-section (1A) direcling any person 1o stop the construction of
any building is not complied with, the Municipal Commissioner may
take suvch measures as he deems fit or may require any police officer
lo remove such person and all his assistamts and workmen Ffrom the
premises within such lime as may be specified by the Municipal
Commissioner and such police officer shall comply with such requirement.

{2) No Court shall entertain any suit, application or other proceeding
for injunction or other relief against the Municipal Commissioner (o
restrain him from raking any action or making any order in pursbance
of the provisions of this section.

{3) Il an order, made by the Municipal Commissioner under seclion
400 or under sub-section (1) of this section directing any person to stop
the erection of any building or the execution of any work, is not complied
with, the Municipal Commissioner may fake such measures as he deems
fit ar may require any police oflicer to remove such person and ail his
assistants and workmen f{rom the premises within such time as may be
specified by the Municipal Commissicner and such palice officer shall
comply with such requirement,

{4) Alter the requirement under sub-sectian (3) has been complied
with, the Municipal Commissioner may, il he thinks fit, depute, by a
wrillen order, a police officer or an olficer or other employees of the
Corporation o watch the premises in order 1o ensure that the erection
of the building or the execution of the work is not continued.

'Sub -seciions {1A) and (1B) were inserted by s. 30(2) of the Calcuuta Municipal

~ O T Lol o LI .1 LA L oannes
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(5} Where a police officer or an officer or other employee of the
Corporation has been deputed under sub-seclion (4} to watch the premises,
the cost ol such deputation to be determined by the Corporalion by
regulations shall be paid by the person at whose instance such erection
or execution is being conlinued or to whom notice under sub-seclion (1)
has been given and shall be recoverable from such person as an arrear
ol tax under this Act.

1401A. (1) Nelwithslanding anything contained in this Act or the
rules made thereunder ar in any other law for the lime being in force,
any person, who, being responsible by himself or by any other person
on his behalf, so constructs or allempts 1O so consiruct or conspires Lo
50 construct any new building or additional Moor or Moors of any building
in contravention of the provisions of this Act, or the rules made thereunder
as endangers or is Jikely to endanger human life, or any property of the
Corporalion whereupon the water-supply, drainage or sewerage or the
road wraffic is disrupted or is likely to be discupled, or is likely 0 cause
a fire hazard, shall be punishable with imprisonment of either descriptian
for a term which may extend to five years and also with fine which may
extend ta [ifty thousand rupees.

Explanation—“Person” shall include an owner, occupier, lessee,
mertgagee, consulianl, promoler or financier, or a servant or agent of
an owner, occupier, lessee, mortgagee, consullant, promoter or financier,
who supervises or causes the construction of any new building or additional
floor or floors of any building as aforesaid.

(2) The offence under sub-section (1) shall be cognizable and non-
bailable, within the meaning af the Cade of Criminal Procedure, 1973.

(3} Where an affence under sub-section (1) has been committed by
a company, the pravisions of section 619 shall apply 10 such company.,

Explarnation.—"Company” shall have (he same meaning as in the
Explanation to section 619.

402. (1)The Municipal Commissioner may, a1 any lime during the
erection of any building or the execution of any work or at any time
within three months after the completion thereof, by a writlen nolice,
specify any matler in respeci of which such erection or execution is
without or contrary 10 the sanction referred to in section 396 or is in
contravention of any condition of such sanction or of any of the

'Section 40l A was inseried by 5. 2 af the Calcuita Municipal Corporation {Secand
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B. General Powers.—Secrion 404.)

provisions of this Act or Lhe rules ar the regulations made thereunder
and require the person who gave the notice under section 393 or section
394 or the owner of such building or work either—

(a) lomake such alterations as may be specified by the Municipal
Commissioner in the notice with the object of bringing the
building or the work in conformity with such sanction or
such condition of such sanction or such provisions of this
Acl or the rules or the regulations made thereunder, or

(b} to show cause, within such period as-may be stated in the
notice, why such allerations should not be made.

(2) If such person or such owner does not show any cause as aforesaid,
he shall be bound to make the alterations specified in the notice.

(3) If such person or such owner shows the cause as aforesaid, the
the Municipal Commissioner shall, by an order, either cancel Lhe notice
issued under sub-section (1) or confirm the same subject to such
meodifications as he thinks fit.

403. (1) Every person giving notice under section 393 or section 394  Completion
i or every owner of o building or a wark to which such notice relates shall, cenificates.
within one month after the completion of erection of such building or
execution of such work, deliver or send ar cause to be delivered or sent
to the Municipal Commissioner a nolice, in writing, of such completion
accompanied by a certificate in the form specified in the rules made in
this behalf and shall give to the Municipal Commissioner all necessary
facilities for inspection of such building or work.

(2) No person shall occupy or permit lo be occupied any such
building or use or permit to be used any building or a part thereof affected
by any such work until permission has been granted by the Municipal
Commissioner in this behalf in accordance with the rules and the
regulations made under this Act: -

Provided that if the Municipal Commissioner fails, within a period
af thirty days of receipt of the notice of completion, 1o communicate his
refusal (o grant such permission, such person may make a representation
in wriling 1o the Mayor.

B. General Powers

404. (1) The Sinte Government may make rules— g’uli'l’c'lﬂgﬂl
(a) forthe regulation ar restriction of the use of siles for building, Code.
and

fhY Far tha roanlalina As reckeefiinn AF kRaildine
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(2} Without prejudice (o the generality of the power conferred by
sub-section (1), the rules made thereunder may provide for all or any
or Lhe following matters:—

@

(b)
(©
(d)
(e)
3]
(8)
(h)

0)
(k)

1

(m)
(n)
(0)

m

(@
(r)
(s)

information and plans to be submitted together with
application under any of the provisions of this Chapter,

requirements of sites,

means of access,

development of land into land subdivision and layout,
land use classification and uses,

open spaces, area and height limitations,

parking spaces,

requiremenis of parts of buildings including plinth, habilable
room, Kilchen, pantry, bathroom and water closel, lofi, ledge,
mezzanine floor, store room, garage, roof, bascment,
chimney, lighting and ventilation of room, parapet, wells,
septic tanks, and boundary wall,

provision of lifs,

exit requirements including doorway, corridor, passageways,
staircases, ramps, and lobbies,

fire protection requirements including materials and designs
for interior decoration,

special requirements of occupancies for residential building,
educational building, institutional building, assembly
building, business building, mercantile building, industrial
building, storage building and hazardous building (including
those for assembly, movement, parking, loading, unloading,
public conveniences, waler-supply and vendoers' plazas),

structural design,
quality of materiais and workmanship,

alternative malenals, methods of design, and construction
and tests,

building services including electric supply, airconditioning
or heating and telephones and telex,

plumbing services,
signs and outdoor display structures, and

any features to be included in building plans vnder Chapter
XVII or Chapter XVIII or Chapter XIX or Chapter XX of

thicr A e
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405. (1) Notwithstanding the provisions of this Act or the rules and  Buildings at
the regulations made thereunder or of any other law in force for the time 517 of
being, the Municipal Commissioner may, in the case of any building
which is intended to be erected at the corner of 1wo streels—

(a) refuse sanction for such reasons as may be recorded in
wrilng, or

(b) impose restrictions an its use, or

(c) place special conditions concerning exit to or ety from
any slreel, or

(d) require it to be rounded ofTl or splayed or cut off 1o such
height and to such extenl as he may determine, or

(e) acquire such portion of the site at the corner as he may
consider necessary for public convenience or amenity:

Provided that no such action shall be taken without any
scrutiny of such case by the Municipal Building Commitlee
and without prior approval of the Mayor-in-Councii in
accordance with the provisions of this Chapler. '

(2) The Municipal Commissioner may, by a written order, require
any alteration comresponding ta any of the condilions in clauses {b) to
(e} of sub-section (1) to be made lo any buiiding completed befare the
commencement of this Act.

406. (1) The sanction Lo the ereclion of any building or the execution  prpvisions
of any work on either side of a new streel may be refused by the ;-‘,‘]‘:ﬁn .
. - . I
Municipal Commissioner unless and until such new street has been  ana m?ks

levelled, and, in the opinion of the Municipal Commissioner, wherever ~ ©ncither

: . . . , side of new
practicable, metalled or paved, drained, lighted and laid with a water  sirceis or
main, o his satisfaction, near fy-

* avers ar

(2) The sanction to the erection of any such building or the execution  [Fnsporta-

ol any such work may be refused by the Municipal Commissioner if such  ierminats.
building or any portion thereof or such work comes within the regular
line of any sireet, the position and direction of which has been laid down
by the Municipal Commissioner but which has not been actually erected
or executed, or if such building or any portion thereof or such work is
in contravention of any building plan or any other scheme or plan
prepared under this Act or any other law in [orce for the time being,

(3) The Municipa! Commissioner may refuse pecmission for the
erection or re-erection of any building, which when completed, will be
within such dislance from a flyover or overbridge or transportation
terminal or other construclion as may be prescribed under the rules and
the repulations made in this behalF.
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Provisjpns 407. (1) No roof, verandah, pandal or wall of a building or no shed
apgainst use
of or fence shall be constructed or reconstructed of cloth, prass leaves, mals

inflammable  gr other infltammable materials excepl with the written permission of the

ials fi .. ..
:Lr;iz?": o Municipal Commissioner, nor shall any such roof, verandah, pandal,
cte., withouwt  wall, shed or fence, construcied ar reconstructed in any year, be retained
permission. - . - - . -
in a subsequent year except with the fresh permission obtained in this
behalf.

(2) Every penmission granted under sub-section (1) shall expire at
the end of the year for which it is granted.

(3) The Municipal Commissioner may regulate the use of materials,
design or censtroction, or other practices for interior decoration in
accordance with the rules and the regulations made in this behalf.

POWTT la 408. (1) The Municipal Commissioner may, subject o the prior
epulal . . . - - P .
fuﬁ_,,c © approval of the Mayor-in-Council, give public nolice of his intention to
consiruclion. declare—

of buildings . N . . .

in particular (a) that in any streel or portion thereof specified in such notice,
;é‘cg:ﬁﬁ]g: the elevation and construction of the frontage of all buildings

or any classes of buildings erected or re-erecled after such
notice shall, in respect of their architectural features, be
such as the Mayor-in-Council may consider suitable 1o the
locality; or
{b) that in any locality specified in such notice, there shall be
allowed the erection of only detached or semidetached
buildings or both and that the land appurienant lo each such
building shall be of an arez not less than that specified in
such notice; or
(c) that the minimum of building plots in particular localities
shall be of a specified area; or
(d) thatin any localily specified in the notice, the construction
of more than a specified number of buildings on each acre
of land shall not be allowed; or
(e) thau in any streets, portions of streel or localities specified
in such notice, the construction of any one or more of the
different classes of buildings (such as restdential, educational,
institutional, assembly, business, mercantile, industrial,
storage, and hazardous buildings)
shall not be allowed without the special permission of the Mayor-in-
Council.
(2} The Mayor—m—Counc:ll shall consider all suggestions or objeclions,
received within a period of three months of the publication of such
notice, and may confirm the declaration, or may modify it so however

thar ite affact ic nt mviandad
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(3) The Municipal Commissioner shall publish any declaration so
conhirmed or modified in the Qfficial Gazeite and 1he declaration shall
take effect fram the daie of such publication.

{4) No person shall, after the date of publication of such declaration,
erect or re-erect any building in contravention of such declaration,

409. If, during excavalion or any other operation for the purpase of
construction of any building or execulion of any work, any of the
underground utilities (such as, electric or lelephone cables, water-supply,
sewerage and drainage mains, and gas pipes) is touched or is likely to
be touched, or if the Municipal Commissioner is of opinion that such
excavalion may cause danger 1o public, the Municipal Commissioner
may, by a written ocder, stop lorthwith any such excavation or other work
Gl the matter is investigated and decided to his sausfaction.

410. The Municipal Commissioner may, with a view to promoting
public or occupier’s convenience, safety, pnvacy, or sanitation or ta
securing conformity with the provisions of this Act and the rules and
the regulalions made thereunder, by order in writing require the owner
of any existing building o make such alterations therein within such
period as may be specified in the order:

Provided that before making any such order, Lhe Municipal
Commissioner shall afford a reasonable cpportunity to the owner o
show cause why such order should not be made.

411, (1) Ifany wall or building, or anything aflixed thereto, be deemed
by the Municipal Commissioner [o be in a ruinous slate, or likely Lo fall,
or to be in any way dangerous, he shall forthwith cause a written nolice
to be served on the owner ard 1o be put on some conspicuous part of
the wall or building or served on the occupier, il any, of the building,
requiring such owner or occupier forthwith to demolish, repair or secure
such wall, building or thing, as the cose may require:

"Provided that in the case of a heritage building, the Municipal
Commissioner may refer the state or Lhe conditions thereof ta the Herilage
Conservation Commitiee for its consideration and decision.

(2) The Municipal Commissioner may, if it appears to him necessary
so to do, cause a proper hoarding or fence or other means of protection
to be put up at the expense of the owner of such wall or building for
the safery of the public or the inmales thereof; and may, after giving them
such notice as the Municipal Commissioner may think necessary, require
the inmates of the building to vacate il

‘Proviso was added by s. 31 ef the Calcutta Municipa! Corporalion {(Amendrment) Act,
1997 (Wesl Ben. Act XXVI of 1957),
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(3) The provisions of this Acl and of any rules ar regulations made
thereunder relating to buildings shall apply Lo any work done in pursuance,
ar i consequeike, of a notice issued under sub-section (1).

(4) (a) Notwithstanding anything contained in the foregoing sub-
sections, the Municipal Commissioner may, forthwith ar with such natice
as he thinks [it, demolish, repair or secure or cause to be demolished,
repaired or secured, any such wall or building or thing aifixed thereta,
on the report of the Chicf Municipal Architeet and Town Planner,
cerlifying Lhat such demolition, repair or securing of the building, wall
or thing is necessary for the safety of the public or the inmates of the
building.

{b) In any such case the Municipal Commissioner may causc the
inmates of the building to be summarily removed from the same or such
portion thereof as he may consider necessary. :

(c} All expenscs incurred by the Municipal Commissioner in taking
action under this sub-section shall be paid by the owner of such wall,
building or thing.

(5) Any aclion taken by lhe Municipal Commissioner under sub-
section {4) shall, unless the contrary is proved, be deemed to have been
taken lawfully and in good [aith and with due care and auention.

412. (1) The Municipal Commissinner may, by order in wrilng,
direct that any building, which in his opinion is in a dangerous condilion
or is not provided with sufficienl means of egress in case of fire or is
occupied in contravention of section 396 or section 403. be vacated
farthwith or within such period as may be specified in the order:

Provided that at the time of mauking such order, the Municipal
Commissioner shall record a briel stalement of the reasons therefor.

(2) If any person lails Io vacare the building in pursvance of such
order, the Municipal Commissioner may direcl any police officer 1o
remove such person from Lhe building and the police officer shall comply
with such direction.

(3) The Municipal Commissioner shall, on (he application of any
person who has vacated or has becn removed from any building in
pursuarce of any order or any direction, as the case may be. under this
scction, reinstate such person in the building as soon as the circumstances

permil.
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413. (1) The Municipal Commissioner may, at any lime during the  Inspection of
erection or re-erection of a building or the cxecution of any work under ~ buddings.
this Chapler, make an inspection thercol without giving any previous
notice of his intention so Lo do.

(2) The Municipal Commissioner may inspect any existing building
at any lime by giving seven days’ nolice in advance,

'413A. (1) Nolwithstanding anything contained in this Chapler or  Regulariza-
clsewhere in this Act, all buildings, the construction of which by Lhe L'EI‘];: .
. 7 . g in
persons displaced from Eust Pakistan (now Bangladesh) or by their  cepqin
successors-in-interest on lands occupied by such persons have been  cases. S
completed an or before the commencement of the Calcutta Municipal e
Corporiation {(Amendment) Act, 1996, and where the documents of title
lo such lands have been granted by the Swate Government, shall be
regularized by the Municipal Commissioner under this Chapter, subject
ta payment of the requisite fees and charges and no submission of
application in the presceibed from along with the plan for each such
building:
Provided that such regularization shall be made anly in the cases
where the constructions have been completed in couformity with the
exisling building rules of the Corporation: -

Provided further thal in the cuses where the building have been
compleled not in conformity with the existing building rles of the
Corporation, in the appoerpriate cases the Municipal Commissianer, in
relaxation of such building rules, shall be competem 10 regulurize such -
building: i
Provided also that where Lhe documents of title (o the land as aferesaid
huave nol been granted by the State Government, the buildings on such
lands shail be regularized in the aforesaid manner afier the doecuments
of title to such lands are granted by the State Government.

Expianation—While relaxing the building rules of 1the Corporation,
the Municipal Commissioner shall, in addition 10 other faclors, if any,
tuke into account the structural stability and safety of the buildings in
accordance wilh such rules as the State Gevernment may make in this
behalf.

(2} Where the consiruction of lhe building has been completed by
such person on or before the commencement of the Calculta Municipal
Corporation (Amendment) Act, 1996, and the dacuinent of title 1o land
hus been granted by the State Government, such person shall apply for
regularization in accordance with the provisions of sub-scelion (1) within
*[three years] from Lhe date of commencement of the Calcutia Municipal
Corporation (Amendment) Act, 1996.

'Secrion 4 L34 was inseried by s. 18 of the Calcwita Municipal Corporation (Amendment)
Acl, 1996 {West Ben, Acl VI of 19946).

*The words within the square brackets were substitated for the words “one year™ by
5. 32 of the Calcutia Municipal Corparution (Amendnient) Act, 1997 (West Ben. Act XX VI
ol 1997).
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(3) Where Lhe construction of \he building has been compleled but
the document of sitle (o lsnd has aot been granted by the Stule Governiment,
such persons shall apply for regularization in accordance with the
pravisions of sub-section (1) within one year from the date of grant of
document of litle to land.

(4) Any building, the construction of which on the land as aforesaid
has not been completed ar the dale of commencement of the Calcutia
Municipal Corporation {Amendment) Act, 1996, or any building proposed
o be constructed on or alter the said date, shall be govemed, by the
provisions of this Chapter.

C. Licensed Building Architects

414, (1) Every person, who intends to erect, re-erect, add 10, or alter,
any building, shall. subject to the provistons of .this Acl, engage such
lechnical person and in such manner as may bc prescribed.

(2) The categones, and the qualificalions, compelence, duties and
responsibilities, of the lechnicu) persons shall be such as may be prescribed.

(3) The Municipal Commissioner may by nclification specify the
manner of enralment of, or grant of licence ta, the technical persans,

(4) The Municipal Commissioner may by order cancel the enrolment
ofl, or revoke the licence granicd to, a technical person on the ground
of dereliclion of any duty or responsibilily prescribed under sub-seclion
{2), or professional misconducl or moral (urpitude, on his pan alier
giving him o reasonable opporlunity of being heard.

(5} If, in any case, any loss of life or property is caused, or is likely
to be caused, by reason of any misconduct on the part of a technical
person engaged under sub-section (1), such lechnical person shall be
subjecl to the provisians of section 401 A,

Explanation.—For the purposes ol this section, the expression
“lechmical person” shall mean a technical consullant.

!Section 414 was substiluled for the original scctian by s, 19 of the Calcutia Municipal
Corporation {Amendment) Act, 1996 (West Ben. Act ¥1 of 1996).
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D. Municipal Building Tribunal

1415, *(1) The Stale Government shall appoint 2 Municipal Building
Tribunal {hereinafter referred Lo in this scetion as “the Tribunal™) to hear
and decide appeals arising out ol matters referred 1o in section 400 or
section 416 in accordance with such procedure and Lo realise such fees
in conncection with such appeals as may be prescribed:

Provided thal, if it is fell necessary by the Siate Government, Lhe
Tribunal shall hear and decide appeals arising cut of matlers, referred
1o in sections 199 and 201 of the Siliguri Municipal Corparation Act,
1990, sections 199 and 201 of the Asansol Municipal Corporatian Act,
1990, sections 202 and 204 of the Chandernagore Municipal Corporation
Act, 1990 and section 4 of the Durgapur Municipal Corporation Act,
1994 read with section 201 of the Siliguri Municipal Corporation Act,
1990 (hereinafter referred 1o in this section as “hear and decide appeals
under the other Municipal Corporation Acts™)

(2) The Tribunal shall consist of 4 Chairmun and such number of
other members not exceeding *[fourleen] as the State Governrment may
detlermine: -

‘Provided that the Chairman may constille one or more Benches for
[Kolkata], and shall constiluie one or more Benches, il [elt necessary
by the Siate Government, 1o hear and decide appeals under the other
Municipal Corporation Acts. Each of such Bench shall comprise of at
least two members one of whom shall be u judicial member and another
a lechnical member.

(3) The Chairman or a judicial member shall be a person who is or
has been a inember of the West Bengal Higher Judicial Service having
such experience as may be prescribed,

(4) A technical meniber shali be a person who shall have knowledge
or experience in town planning, civil engineering or architecture as may
be prescribed.

'Section 415 was substiluied for the ariginal seetion by s, |8 of the Caloutta Municipal
Corporalion (Amendment) Acl, 1988 {West Ben. Act XX of 1988). Prior tothis substitulion
there occurred following changes in onginal section 415, namely:—
(i) in sub-scetion (1), alier the words “in accardunge with such procedure”, the words
“und to realise such fees n connection witli such appeals” were inseried by s, 37(a)
ol the Calcutta Municipal Corporativn (Sccond Amendment) Act, 1984 (West Ben.
Act X1II of 1984):

(i1} clauses (9), (10) and (11) were inserted by 5. 37¢h). ibid.

*Sub-section ([} was substituied for the previous one by s. Ld4(i) of the Caleutla
Municipal Corporation (Amendment} Acl, 200 (West Ben. Aee VILE of 2001).

*The word within the square brackets was subsitioied for the word “six™ by s. 14{i)(a).
ibiidl.

‘Proviso was substituted for the original by s. 14(ii}b), ihid.

8ee fool-note 2 on pace 573, anie.
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(5) The Chairman and the other members of the Tribunal shall be
appointed by the Swale Government [or such period and on such terms
and conditions as the Siale Government may determine and shall be paid
from the Municipal Fund:

"Provided that (he expenditurc connecting (o the payment of
remuneration, teavelling allowance snd other expenditure, of the judicial
and non-judicial members of the Tribunal conslituting the Benches 10
here and decide appeals under the other Municipal Corporation Acts,
shall be paid out of the fund of the concemed Municipal Corporation:

'"Provided further that a Councillor or a person who is, or has been,
an officer or emplayee of the Corporation shall nol be eligible for
appoiniment as a member of the Tribunal.

(6) The Siate Government may, if il thinks fit, remove for
incompelence or misconduct or any other good or sulficient reason the
Chairman or a member appointed under thiy section,

(7} The Tribunal shall have an eslablishment consisting of such
officers and other employecs appointed on such terms and condilions
as may be prescribed. The expenses of the Tribunal shall be paid out
of the *[Municipal Fund:]

*Provided that the Benches constituled under 1he Tribunal in order
1o hear and decide appeals under the other Municipal Corporation Acts
shall be provided with an establishment consisting of such olTicers and
elther employees as may be prescribed by the concerned Municipal
Corporations,

(8) The provisions of Parl il and Pan HI of the Limitation Act, 1363 36 ol 1963.
relating 1o appenl shall apply to every appeal preferred under this seclion.

(9} No court shall have jurisdiction in any matter for which provisions
is made in this Chapler for appeal to the Tribunal.

'Provisos were substituled for the original provise by s. 14(iii) ol the Calcutia Municipal
Corporation (Amendment) Act, 2001 {West Bea, Aet VI of 2001),

*The words within the square brackets were substituted for the words "Municipal
Fund.” by s. 14(iv){(d). ibid.

*Praviso was added by 5. 1d(w)(h), ibid.
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CHAPTER XXIII
Regulation ol Building Uses

416. (1} No person shall, without any written permission of the
Municipal Commissioner or otherwise than in conformity with the
conditions, if any, of such permission,—

(2) use or permit (o be used for the purpose of human habitation
any pari of a building nol originally erecled or authorised 1o
be used for such purpose;

{b) change or allow the change of the use of any building for
any purpose olher Lthan that specified in Ibe sanclion under
section 390;

(c) change or allow the change of the use of any building erecled
belore the commencement ol this Acl conirary to the use for
which such ereclion was originally sanclioned;

(d) convert or allow Lhe conversion of a lenement under a
particular occupancy or use group lo a tenemenl under
anothcr OCCllpL'll‘I(.‘.y Qr use gl’(}l.lp:

Provided thal no such permission shall be given il the new occupancy
or use group is otherwise (han in conformity with the provisions of this
Act or 1he rules and the regulalions made thereunder or of any other law
in force for Lhe lime being.

(2) If, in any case, such permission is given, no change ol occupancy
or use group shall be allowed belore any necessary alierations or provisions
have been made Lo Lhe satisfaction of the Municipal Commissioner and in
accordance with the provisions of this Acl or the rules and the regulations
made thereunder or of any other law in force for the time being.,

(3) Any change of use made before the commencement of Lhis Acl,
except in so far as such use is permited under ‘(scction 385] ol the
[ Kolkata] Municipal Act, 1951, shall be deemed to be an unauthorised
chunge and shall be dealt with under the provisions of this Acl.

(4) Nolwithstanding any other aclion that may be laken against any
person, whether owner or occupier or both, contravening any provisicn
of this section, the Municipal Commissioner may levy on such person in
accordance with such scile as may be *[determined by regulations] a line
nol exceeding in each case rupees onc hundred per square melre per month

"The word and Ngures within the sguane brockets wene substituted Tor the word and
fipures “'scetion 416™ by s. 38 of the Calcutia Municipal Corporation {Second Amendment)
Act, 1984 (West Ben, Act X11Eof 19384),

*See fool-nole 2 on page 573, anre.

*The words within the square brackets were substituted Tor the word “preseribed” by
5. 19 of the Calcuna Municipal Corporation {(Amendment) Act, 1988 (West Ben. Act XX1
ol 1988).
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for the area under unauthorized use throughout the period during which
such contravention canlinues.

(3) The Muricipal Commissioner may, il he deems [it, order thal the
unauthorized use be stopped forthwith:

Provided that before making any such order, the Municipal
Commissioner shali give a ressonab{e apportunity to the person affected
1o show cause why such order should not be made.

(6) Any person agarieved by an order of the Municipal Commissioner
under sub-section (5) may, within thirty days. from the dale of the order,
preler on appeal against the order to the Municipal B'uilding Tribunal
appointed under scction 413.

{7) Where an appeal is preferred under sub-section {6), the Municipul
Building Tribunal may stay the enforcement of the order on such lerms,
if any, and for such peried as it may think fit:

Provided that the [ine levied under sub-section (4) shall noL be waived.

(8) Save as atherwisc provided in this section, no caurt shall entertain
any suil, appticution or other proceading for injunction or ather relief
against the Municipal Cominissioner 1o restrain him [rom taking any aclion
or making any order in pursuance of the provisions of Lhis seclion.

(9} Every order made by Ihe Municipal Building Tribunal on appeal
and subject 10 such order, the erder of the Municipal Commissioner under
sub-section (3) shall be final and conclusive.

(10) Where no appeal has been preferred against an order made under
sub-section (5} or wlhere an order under Lthat sub-section has been
confirmed on appeal, whether with or without modification, the person
against whom such order has been made shall comply with Lhe same within
the periud specilied Ltherein, or, as the case may be, within the period, if
any, fixed by the Municipal Building Tribunal on appeal, and on the failure
el such person Lo comply wilh such order within such period, the Municipal
Commissioner may require any police officer or any employee of the
Carporation 1o seal up such area after evieting all persons therefrom to
prevent its further unauthorized use.

417. (1) The Municipal Commissioner may, subject 1o prior approval
of the Mayor-in-Council, give public nolice of his intention 1o declare
thal in any aren specified in the nolice, no person shall use any premises
for any purpose specified in such natice and for reasons staled therein,

{2) Objeclions to any such natice shall be received within a period of
one month frem the publication of the notice.
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(3) The Municipal Cemmissioner shall consider all objeclions
reccived within ihe period as aforesaid, piving any person affected by the
nolice an apportunity ol being heard during such consideration, and may
thereupon make a declaration in accordance with the nolice published
under sub-seclion (1), with such modifications, il any, as he may think [it
s0 however that its application is not extended.

(4) Every such declaration shall be published in the Official Guzette
and in such other manner as the Municipal Commissioner may delermine,
and shall toke elfect [rom the date of its publication in the Official Gazeite.

{5) Mo persen shall. in any arce specified in the declaration published
under sub-section (4), use any premises for any purpose specified in the
declaration, and the Municipal Commissioner shatl have the power Lo
stop the use of any such premises by such means as he considers necessary.

418. (1) No person shall, without the previous permission in writing
of the Municipal Commissioner or otherwise than in cenformity with the
condilions, il any, of such permission, use any premises in '[Kolkala] for
the purpose of a hospital, nursing home, clinic, polyclinie, diagnostic
laboralery or such other institutional medical facility. as may be specified
by the Mayor-in-Council [rem (ime (o tlime,

(2} The Municipal Commissioner may reluse Lo give such permission
il he is ol the opinion thitt the propused premises is nol suitable for the
purpose as aforesaid in view of criteria of hygienc and environmental
sanitalion,

419. (1) No person shall, without the previous permission in wriling
of the Municipal Commissioner or otherwise than in conlormily with the
conditions, if any, ol such permission, establish in any premises, or
malcrially aller, enlarge or exlend, any factory, workshop or irade premises
in which il is intended to employ steam, clectricity, water or other
mechanical power:

Provided that no such permission shall be granted in coniravention ol
the provisions of seclion 425.

(2) The Municipad Commissioner may refluse to give such permission
il he is of the opinion that the establishment, alteration, enlargement or
exlension of such faclory, warkshop or trade premises in the proposed
posilion—
(a) would be objectionable by reason of density of population
in the neighbourhood thereol, or
{b) would be 1 nuisance 1o the inhabitants of the neighbourhood,
ar '

'See fool-note 2 on page 573, anfe.
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{c) would be in comravention of any land vse contral under this
Actlor any olher law for the 1ime being in torce.

420. (1) No person shall, withoul the previous permission in wriling
of the Municipal Commissioner or otherwisc than in conformity with the
condition, if any, ol such permission, use, or materially alter, enlarpe, or
exlend the use of any premises as o warchouse or 2 godown or [or running
u goods transport business cither by his own carriers or by arrangement
with the owners ol such carriers:

Provided that no such permission shall be granted in contravention of
the provisions of section 425,

(2) The Municipal Cammissioner may refuse (o give such permission
if he is ol the opinion that 1he use, or the alicration. enlargement or
extcnsion of the use, of any premises as a warchouse or a zedown or for
runniag a goods transport business—

(a) would be objectionable due 10 (he traflhe constrainis in the
vicinity of such premises, or

(b) would be undesirable due to inadequate space for packing of
vehicles or loading or unloading of spods, or

{c) would conslitutc a ire hazard, or

{d) would be a nuisance Lo the inhabitants of the neighbourhood.

{3) In a case where such permission is granled, the Municipal
Commissioner may specily such conditions for parking of vehicles or
loading or unloading ol goods as he may deem [it.

421. (1) No person shall, withoul the written permission of the
Municipal Commissioner or atherwise than in conformity wilh the
conditions, il any, of such permission, use, or permil Lo be used, or
malerially aller, enlarge, ar extend the use of, any premises for the purpose
ol establishing or keeping open an eating house, lodging house, holel,
boarding house, tea shop, coflee house cafe, restaurant, refreshment room,
snack shop, snack bar, sweet meat shop, liquor house, Lavern, wine shop,
beer shap, spirit shep, arrack shop, wddy shop, ganja shop, Bhang shop,
apium shop, tobacco shop, bidi shop, cigaretle shop, zarda shap. belel
shop or belel leal masalla shop or for the purpose of sale of dab or dab
waler, or any place, where the public arc admitted for repose or cosuiption
of any food or drink or where food is sold or is prepared for sale '[for any
such purpose, or any premises let oul 1o any person lar performance of
any sucred thread, marriage, annaprasan or sradh ceremony or marriage
or death anniversary or similar other ceremony:]

"The words wilhin the square brackels were substituted for the words “for any such
purpose:” by 5. 33 of the Calcutia Munieipal Corporation (Amendment) Acl, 1997 (Wey
Ben, Act XXV of 1597),
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Provided that no such permission shall be granted in contravention of
the pravisions of section 425.

(1) The Municipal Commissioner may a1 any time cancel or suspend
any permission under sub-scetion 1), if he is of the apinion that the premises
covered by such permission are not kepl in conformity with Lhe condilions
ol such permission or the provisions ol any rules or regulations made in
this behall, whether the person is prosecuted under this Acl or not.

422. (1) Noperson shall, withoul the wrilten permission of the Municipal
Commissioncr or oltherwise than in conformity with the conditions, i any,
of such permission, which shatl be zranled subject 10 the provisions under
scclion 425, use, or permil to be used, or materially alter, enlarge or extend
the use of any premises for Lhe purpose of establishing or keeping open
any lhealre, cinema house, drive-in thealre or cinema house, circus, [air,
fete, exhibilion or dancing hall, or any ether place of similar public resort,
recrealion or amusement for any such purpose:

Provided thal nothing in this section shall apply (o privale performances
in any place.

(2) The Municipal Commissianer may specily any conditions for
providing, within the premises, space for the vendors catering (o Lhe public
nceds In connection with such purposes.

423. (1) The Municipal Commissioner may, from time to lime and with
the prior approval of the Mayor-in-Council, notify that no new market or
shop or trading premises shall be eslablished or kept open to abut on a
calegory ] or category 1f or category 11 street or portion lhereof, without
his prior permission, which shall be subject 10 the provisions of section
425,

{2) The Municipal Commisstoner may refuse to give such permission
with due regard 1o the trallic constraints in the vicinily.

(3) Nowwithstanding the existence of ony markets or shops on any
such street, such refusal of the Municipal Commissioner shail be Ginal.

424, (1} The Municipal Commissioner may, from time to time and
with 1he prior opproval of the Mayaer-in-Council, natify such other non-
residenlinl vses of premises (including the one lor an educational butlding
or an institutional building or an assembly building or a business building
or a mercanlile building or an industrial building or a storage building or
a hozardous building) as are not provided for in this Chapter and in the
case of which prior permission of the Municipal Commissioner shall be
necessary, subject to the provisions of section 423, for establishing, or
materially allecing, orenlarging, or extending the use of, any such premises.
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(2) The Municipal Commissioner may refuse to give such permission
in any casc on the ground thal such use—
(n) would be objectionable by reason of the density of population
in the neighbourhood, or
{b) would add 1o the tralfic constraints in the vicinily including
parking spaces, [or vehicles, or
(c) would nol conform Lo other predominant uses in the
neighbourhood, or
{d) would conslitule a fire hazard, or
(e) would be a nuisance to the inhabitants of the neighbourhood,
or
() in the case of a hospital or clinic would be harm{ul to the
palients due 10 noise or an environment which poses a health
liazard, or
{g) in the case of an educational building weuld deprive the
students of playground rlacilities, or
on any other similar ground.

2

(3) Subjecttoany fand use control under this Act ar any other law for
the lime being in force, the Municipal Commissioner’s decision in relusing
permission under this section shall be final.

Condilions 425. (1) In the case ol any premises for the use of which a licence or

:;Tn%::::a?{ permission is required from Government or any stalutory body under any
law for (e time being in force, the Municipal Commissioner shall not
grant any permission under this Acl lo any person until such persen
produces belore the Municipal Commissioner the licence or the permission
[rom Government or statulory body, as the case may be, and submits duly
authenticated copies thereof to him:

Provided thal in the case where produclion of a municipal permission
is o precondilion for the grant of a licence or permission under any other
law for the time being in force, the Municipal Commissioner may grant a
provisional permission which shall become final only upon preduction
of a licence or permission under Lhe said law:

Provided further that such provisional permission shall have validity
only for the purpose of fulfilling any precondilion for the licence or the
permission under any other law as aloresaid.

(2) Notwithstanding anything contained in this Acl, the Municipal
Commissioner may, while granting permission under this Chapier, specily
such special conditions, relevant to ¢ach case, regarding disposal of solid,
liguid or gascous wasles or [or parking of vehicles or for loading or
unloading of goods or for abatement of nuisance of any kind whaltsoever
as he deems fit.
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'CHAPTER XXIIIA
Preservalion and Conservalion of Herilage Buildings

425A. Every owner or occupier ol any heritage building declured as Owner to
such by ihe Corporation shall maintain, preserve and conserve it and shall g‘r:;'s';'r‘::"and
not change it use in contravention of the provisions of (his Act or the  conserve
rules or the regulations made Lthereunder [or ils maintenance, preservalion heritage

. building.
Or conscrvabon.

Expianarion 1 —The word “mainlain™, with its grammatical variations
and cognale expressions, shall include [encing, covering, repairing,
restoring or cleansing, or doing of any act which may be necessary lor
ihe purpose of preserving or conserving, of, or securing convenient access
10, a herilage building.

Explanation H.—""Owner" shall, notwithstanding anything contained
elsewhere in this Acl, inciude, for the purposes of this chapler,—

(a) a joint owner of a heritage building vested with the power
of management thereof ot behalf of himself and any other
joint owner, or successor-in-litle of any such joint owner,
ar

(b) a manager, ortrustee, vested wilh the power of management
ol a heritage building, or successor-in-ollice of such manager
or truslee. i

425B. Where the Corporition, on the recommendation of the Heritage  Power of

) . . . . - . Corporation
Conservation Conmunittee and also of the Mayor-in-Council, is of the "t

opiniou that any building in*{Kotkata] should be preserved and conserved :Juil_ding as
. . . . . . weritage
for histarical, archilectural, environmental or ecological purpose, it may building.

declure such building as a heritage building:

Provided that during the period when any proposal for declaring
building us @ herituge building is under consideration of the Heritage
Conservalian Commitiec ar the Mayor-in-Cauncil, ne owner of such
building, or no lessee or sub-lessee to whom such building has been leased
out, shall transfer such building by way of sale, lease or morigage without
the pricr approval of the Municipal Commissioner.

425C. The gradation of u heritage building accarding a its historical,  Gradation of
; - - . . heritage
archtlecu!ral, environmental ac ccological purpose shall be such as may b;ndiﬁ;‘
be prescribed.

'Chapier XXIIIA was inscried by s, 3 af the Caleutia Munieipal Carporation !
(Amendment) Act, 1997 (West Ben, Act XXV of 1997). :
See foot-naolc 2 on page 573, amie.
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4250, (1) The Mayor-in-Council shall constilule a Commitlee Lo be
called the Heritage Conservation Commillee with the Municipal
Commissioner as i1s Chairman and an officer of the Corporalion as its
Convenor,

(2) The Committee shull have, in addition 1o the Chairman and the
Convenor, seven other members of whom—
(a) onc shall be o nominee of the '[Kolkata] Melropolitan
Development Authority,

(b) one shall be the Direclor of the Bepartment of Archaeology,
Government of West Bengal, or his nomince,

{c) one shall be sn ecminent architeet,

(d) ome shall bz an arlist,

{e) one shall be an environmenialist,

(N one shall be ahislorian, and

{g) oncxhall be the Chie(Valuer and Surveyor of the Corporatian.

(3) The Committee may co-opl one person to be nominated by the
concerncd depariment of the State Governunent while dealing with any
lund ar building under the management of the department.

(4) The Committee shall, in accordance wilh the provisions of this
Act and (he rules and the regulations made thereunder, scrutinize every
application or proposal for declaration of a building as a herilage building,
and recommend Lo, and also advice, the Mayor-in-Council in respect of
the prescervation and conservation ol such building as a herilage building.

(5) The Committee shall meel al such periodical interval as may be
determined by the Mayor-in-Council.

{6) The Municipal Commissicner shall, in the case of emergency,
take such measures as may be necessary for 1he preservalion and
conservation of a heritage building, provided thal such measures shalt be
required Lo be approved by Lhe Heritage Conservation Commilice at its
reeting.

425E. The Heritnge Censervation Cammittee shall have the power 1o
function independent of the Municipal Building Committee for the purpose
of preservalion, conservalion and maintenance of heritage buildings in so
far s such power does notoffend any other provisions of this Act or the
rules made thereunder relating o construction or use of building:

Provided that for erection or re-creclion in a herilage building or part
thereof, or fur restoration of any heritage building (o ils old shape, design

'See faat-nate 2 on page 573, ante
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or beauty in the case of unlawful demolition, ar for making any change of
internal or external wall, struclurit] patiern, Moar, roof, interior or exterior
architectural Nogr, facade or skyline, or lor any other change, ol a herilage
building, the provisions of chaplers XXII and XXI of this Act and (he
rules made thereunder shall apply mutaiis imetandss.

425F. Subject to the other provisions of this Act, the Corporation may
acquire, purchase or take on lease any heritage building lor the purpose
of preservation and conservation thereof:

Provided thal in the case of a heritage building declared as such
lor the purpose of preservation and coservation as required under
sub-clauese (ii) of clause {(a) of sub-section (4) of section 31 of the West
Bengal Town and Country (Planning and Development) Act, 1979, the
approval of the concerned depariment of the Siate Government shall be
taken.

425G, When Lhe owner of any heritage building is not willing o
preserve or conserve any heritage building, the Municipal Commissioner
may, forthe purpase of acquisilivn of such heritage building by agreement
and on the recommendation of the Herilage Conservalion Commiltiee and
wilh the approval of the Mayor-in-Council, atlow the transfer of right of
development of such heritage building, which shall be heritable and
translerable. to the owner of such heritage building in sucl manner, and
subjecl La such conditions, as may be prescribed.

Explanation I.—""Development” shall have the sume menning as in
clause (7) of section 2 of the West Bengal Town and Country (Planning
und Development) Act, 1979,

Explanation IT.—"Right of developmenl ol a herilage building ™ shall
mean the right of development, in the prescribed manner, of such porentials
as nay be available in respect of such heritage building on a plot of land
different from the land and building comprising the heritage building but
in the same ward ol the Corparation,

425H. Subject to such rules or regulations as may be made under this
Act, every person shall have the right of access 1o any heritage building
acquired by the Corporation,

428I. The Corporation shall have Lhe right to allow the transfer of righ?
of development 1o the lessee of a heritage building where the unexpired
period of the term of lease is for 90 years, and to 1ake the heritage building
on sub-lensc by agrecment, if there is provision for such sub-lease in Lhe

Siagmlopter Al ol o et e R R P e S e
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Buildings.—Sections 4254-425L,)

deed excculed between the owner and the lessee, provided that the question
of payment of premium vur rent in such case ta the owner shail not,
natwithslanding any agrecment in Lhis behalf, arise, and if the owner as
confirming party to the agreemenl waives the right to receive any lurther
payment of such premium or rent,

Permission 425). IF the Corporation considers thal it is necessary Lo acquire any

of con- T3 - T1aoe buildi i
corned building declared as a heritage building for the purpose ol preservation

department and conservalion as required under sub-clause (i7) of clause (a) of sub-

of Sle  section (4) of section 31 of the West Bengal Town and Country (Plamning  wes en,
before and Development) Act, 1979, by agreement or under the Land Acquisition rl\l;;;(lll of
;ﬂ:‘;{sl'l‘:g' Act, 1894, permission of the concerned Department of the Stale | af 1894,

building. Government shall be taken before such acquisition.

Power to 425K, If the owner of a heritage building enters into an agreement
CXCMpl raes - . - . .

and lfm' with the Carporalion to maintain, preserve and conserve such heritoge
ﬁl"-‘-_lﬂﬂ building properly at his vwn expenses, lhe Corporalion may, in such case,
bsﬂd':ﬁ; exempl wholly or partly the owner of such herlage building rom payment

of rales or luxes or [ees for supply of water or any other charge in respect
of such heritage building.

Agreement 425L. (1) The Municipal Commissioner may, pending acquisition ol
wilh owner a heritaee building by the C . dar thi dwith the : |
of heritage A heritage building by the Corporalion under this Act and with the approva

buﬂgjns of the Mayor-in-Council, propose to the awner of such heritage building
sk to enter inlo an agreement with the Carparation (or a specilied period lor

acquisition, :
the maintenance of such heritage building.

(2) The agreememt as aloresaid may provide for all or any of the
following matters:—

{a) maintenance of the heritage building by the OW[‘;(:I’ or by
any other person willing to maintain (he said herilage’
building;

{b) custody of the herilage building and Lhe duties of the person
who may be employed to walcluit;

(c} the resirictions on Lthe owner's right—

(i) 1o use the heritage building [or any other purposc
detrimental to ils conservation,

(i) ta charge any fee for entry inlo, or inspection of, the
heritage building, and

(iii} to build on ar near the site of the heritage building.
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(Part VI.—lown Planning, Land and Land Use Controls.—
Chapter XXIHA. —Preservation and Conservation of Heritage
Buildings.—Sections 423M-425F.}

425M. (1) The Municipal Commissioner may recgive volunlary

contributions lowards Lhe cosl of maintaining any hertiage building
and may give order as to the management and applicalton of such
contributions for the purpose of preservation and conservation of such
heritage building.

(2) Subicct to the approval of the Mayor-in-Couacil, the Municipal
Commissioner may enter inlo any agreement with any person or voluntary
arganisation or company, whether incorporated or nat, willing lo preserve
and conserve any heritnge building on such terms and condilions as the
Mupicipal Commissioner may delermine.

425N. (1) Il the Municipal Commissioner, on receipl of any
information, is satisfied that the owner of a lerilage building fails 10
preserve or conserve the heritage building, the Municipal Comumissianer
may, when the herilage building is vacant and nfter hearing the owner, by
order in wriling, take over the management and control of such herilage
building for the purpose of preservation and conservalion thereol,
suspending the right of the owner to transfer such herilage building lora
maximurmn period ol five years, subject (o acquisition etther by agreement
or under the provisions ol the Land Acquisition Acl, 1894,

(2) The Municipal Coramissioner shall therealter nolily the beritage
building for iclling 11 out by sgreement Lo any person as lenant for Llhe
purposc as aloresaid, and the owner shall be entitled 1o an amoutt equal
1o the reasonable telling value of the heritage building as rent less the cost
on account of preservation and conservation of the heritage building.

4250. [l the Corporation decides thatany heritage building has ceased
lo be of public inlerest or has lost its imponance for any reason whatsoever,
it may. with the approval of the Siate Governmenl, declare that such
heritage building has ceased 1o be a heritage building for the purposes of
this Acl.

425P. (1) Any person who destroys, removes, alters, defuces or misuses
any heritage building or does any act, or abets in the commission thereol,
in conlravention ol any provision af this chapler ar the rules ar the
regulations made Lthereunder, shall be punishable wilh rigorous
imprisonment for a term which may extend Lo three years and also with
finc which may exiend o ity thowsand rupees and, in defauh, with further
rigorous imprisonment for six months.

(2) Any courl convicling any person under this section shall, by order,
direct such person Lo restore the heritage building to s former shape and
beauty al his cost, and any [ailure 0 comply with such aorder shall be
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[V¥esl Ben. Act

{ Part VI—Tovwn Planning, Land and Land Use Controls. —
Chapter XXIV—Markets and Slaughter-houses.—Seciions 426, 427.)

: deemed 10 be a continuing offence and such gerson shall be punishable
with an addilional fine of rupees two hundred and filty lor every day
during which such contravention or failure conlinues afler conviction for
the first such contravention,

(3 Where an offence under this section has been commitled by a
company, the provisions of scclion 619 shall upply Lo such company.

Explanaiion.-——For the purposes of this section.—

(a) “person”shalfinclude un owner, occupicr, lessee, morigagve,
consullant, promoler or financier who supervises or causes
erection, desiruction, removal, defacement or misusc of any
heritage building, and

(b) “company’ shall have the surme meaning as in the Explanction
10 section 619,

CHAPTER XXIV
Markets and Sluughter-houses

Provision of 426. (1) The Municipal Commissioner, when authorised by the Mayor-
muticipd - in-Council in this behu!l. may provide und mainiain municipal markels,
slaughter- sloughter-houses or stockyards in such number as he Lhinks fit logether
houses. with stalls, shops, sheds, pens and other buildings and conveniences for

the use of persons carrying on {rade or business in, or frequenting, such

markels or slaughter-houses.

(2} Any municipal slaughler-house or municipal stockyard may be
siluated within or. wilh the sarction of the Stale Government, vulside
"TKaolkata].

(3) A municipal markel or a slaughler-house or a stockyard shall be
under the control of the Municipal Commissioner.

(4) Subject 1o Lhe orders of the Mayor-in-Council, the Municipal
Commissioner may, after giving general notice, close any municipal
markel or slavghter-house gr stockyard or uny portion thereol o the date
specilied in the nolice; and the premises occupicd for any municipal
markei, slaughler-house or slockyard or any porlion thereol so closed
may be disposcd of as the propertly of the Corporation,

Use of 427. (L) Noperson shall, without the general or special pennissian in

municigal writing of (he Municipal Commissioner, sell or expose for sale any animal

NArkers. mng e Municipa wnissioner, sell or expose for sale any anima
or arlicle In any municipal market.

(2) Any person conlravening the provisions of sub-section (), and
any animal ur article exposed for suke by such person, may be summarily
removed {rom the market by or under the orders of the Municipal

180 fiot-nnte 2 on paoe 573, ante.
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(Part VI.—Town Planning, Land and Land Use Controls.—
Chaprer XXIV—Murkers and Slawgiter-honses.—Seciions 328-430).)

Commissioner hy a Police Olficer or any officer or employee of the
Caorporation authorised by the Municipal Commissioner in this behall.

428. (1) No place other than a municipat iwarkel shall be used as a
market unless such place has been licenscd as a market by the Municipal
Commissioner under section 436.

{2) No place other than a municipal slaughter-hause shall be used us
a slaughtler-house:

Provided thal nothing in Lhis sub-section shall be deemed—-

(4) 10 restrict the slaughier of any animal in any place on the
oceasion of any religious festivil or ceremony, subject Lo
such conditivns (non-compliance with which shall be
punishable under this Acl) as the Municipal Commissioner
may, by public or special notice, impose in this behalf, or

(b) 1o prevent the Municipal Commissioner from sclling apart
with the sanciion of the Mayor-in-Council, any place for the
slughter of animals tn accordance with religious custom.

(3) The Municipal Commissioner may in usccordance with such regula-
Llions as may be made by the Corporation in this behall require the owner
or lhe occupier ol any licensed privale market lo provide appreach rosds
or passage or pave, drain or light the same or provide such canveniences
for the use ol persons resorting Lo such markets as he may deem fiL.

429. (1) No animal or article shall be sold or cxposed for sale by a
hawker ar squatter within a distance of fony-five metres [tom the outward
coenlines ol any municipal market or licensed private market without 1the
permission of the Municipal Commissioner.

(2) Any person comtravening the provisions of sub-scetion (1) and
any animal or article exposed (or sale by such person may be summarily
removed by or under the orders of the Municipal Commissioner by a
Police Officer or any officer or employee of the Corporation appointed
by him in this behalf.

430. The Municipal Commissioner may—

(a) charge such slallage, rent or fec as may from e Lo time be
[ixed by the Corporation in this behal—

(i) [arthe cccupation or use of any stall, shep, sland, shed
or pen in a municipal market or municipal slaughier-
house;

(i1} for che right o expose articles for sale in & municipal
mirket;
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{Part VI—Town Planning, Land and Land Use Controls.—
Chapter XXIV—Markets and Staughter-howses.—Sections 431, 432.)

(iii) for 1he use of machines, weights, scales and measures
provided for in any municipal murket; and

(iv) for the right 10 slaughter animals in any municipal
slanghler-house, and lor the feed of such animals before
they are ready for slaughier; or

(b} farm the slallage, renl or fee chargeasble as aloresaid or any
portien thereol for such period as he may think Mt; or

{c) pul up Lo public auction, or dispose ol by privale sale, Lhe
privilege of occupying ar using any stall, shop, stand, shed
or pen in a municipal market or municipal slaughicr-house
for such periad and on such conditions as he may Lhink fit.

Sthage. 431. A copy of the lable of slallage, rent and fee, if any, chargeable in
:f,nt;;:c'c' uny municipal markel or municipal sliughies-house, and of the regulations
published. made uunder this Act [or the purposc of controlling the use of such markel

or slaughicr-house, printed in such langueage or languages as the Muaicipal
Commissioner may direct, shall be affixed in some conspicuous place in
the market or Lhe slaughter-house.

Patver 10 432, (1} The Municipal Commissioner may, after giving the partics
expel peron med 1 wnity of being heard and in accardance with such
comravening  CONCernied an opportunity of being heard and in ac n suc
regulations. regulations as may be mmade by the Corporation,—

(a) cxpel from any municipal macket, murnicipal staughter-house
or municipal steckyard, for such period as he may think fit,
any person who or whose scrvant has been found contraven-
ing any regulations made under this Act and in force in such
markel, slaughter-house or stockyard,

{b) prevent such person, by hitmself or by his servanl, [rom further
carrying on any trade or business in such market, slaughter-
house or stockyard ar occupying any stall, shop, standing,
shed, pen or other plice thereon,

{¢) close the stall or shop ol the person found Lo be in defaull in
payment ol the stallages or renls or any other dues 1o the
Corporatien (1l payment is made or recovered under the
pravisions of this Act, ad

(d) determine any lease or tenure which such person may have L E
in any such stall, shop, stunding, shed, pen or place.

(2) Il the tenant or the agent of the tenant of the awner or the lessee
al any private market or slaughler-house hax been convicted for contraven-
ing any regulation made under this Act, the Municipat Commissioner !
may require such tenant or agent o remave himseil from such market or
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{( Part VI.—Town Planning, Land and Land Use Controls.—
Chapier XXIV—Markets and Slaighter-houses—Sections 433, 434.)

slaughler-house within such lime as may be menlioned in the requisilion,
and if such tenant or agent (ails 1o comply with such requisition, he may,
in addition to any penalty which may be impased on him under this Act,
be summarily removed [rom such premises by the owner or the lessee
thereol or by the servant of such gwner or lessee.

(3) 1firappears o Lhe Municipal Commissioner that in any such case
the owner or the lessee is aciing in collusion wilh a tenaut or an agent,
convicied as aforesaid, who [ails to comply with any requisition under
sub-section (2), the Municipal Commissioner may, if he thinks Ny, cancel
the licence ol such owner or lessee in respect of such premises.

433. The Municipal Commissioncr may [rom time 10 time, subject o
such direetions as he may receive from the Mayor-in-Council on the advice
of the Siate Governmenl, open depols or shops for trading in cssential
commodities.

434. (1) Il the Municipal commissioner vr any person authorised by
him in this behall has reason Lo believe that any animal intended Mfor human
consumplion is being slaughtered or thal the flesh ol any such animal is
being sold or exposed lor sale tn any place or mauner not duly authorised
under this Act, he may, at any lime by duy or nighl without notice, inspect
such place forthe purpose of salisfying himself as 1o whether any provision
ol this Act or of any rule or regulation made thergunder is being
conlravened thereal and may seize any such animal or the carcass of such
animal or such flesh lound therein.

(2) The Municipat Commissioner may remaeve and sell by auction or
atherwise dispose of any animal or carcass ol any animal or any flesh
seized under sub-seclion (1).

(3) I, within one manth of such seizure, the owner of the animal,
carcass or Nesh fails to appear and prove his claim o the satisTclion ol
the Municipal Comimissioner or il the owner is convicled of #n olfence
under Lhis Acl in respecl of such animal, carcass or flesh, the proceeds of
any sale under sub-section {2) shall vest in the Corporation.

(4) Any person slanghlering any animal or selling or exposing for
sale the Nesh ol any such animalin uny place or manner not duly suthorised
under this Act may be arrested by any police officer withaul a warrait.

(5) No claim shull lie againsi any person Jor compensation for any
dunage neccessarily coused by ary such enlry or by the use of any lorce
necessary for effectine <uch eniey
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CHAPTER XXV
Municipal Licences

435. (1) Excepl as hescinafter provided in this Acl, no persen shall
usc or permit to be used any premises for any of the non-residential
purposes mentioned in schedule V withoul or otherwise than in conforemity
with the terms of a municipal licence granted by the Municipal
Commissioner so as not 1o contravene the provisions of sub-section (2):

Provided that no such municipal licence shall be given in respect of
any non-residential use of a preinises which is otherwise than in conlermily
with Lhe provisions of this Act or any other law far the lime being in force
or the rules or the regulations or orders made thereunder,

(2) In case of a non-residemial use of a premises for o purpose for
which a licenece or permission is required from Government or any
slatutory bady under any law [or the time being in force, no municipal
licence under this section shall be given unlil the licence or permission
under the said law has been produced before Lthe Municipal Commissioner,
and duly authenticated copies thereol are submitled to him;

Provided Lhat in the case where production of a municipal licence is a
precondition for the grunt of a licence under any other law for the time
being in lorce, the Municipal Commissioner may prant 2 provisional
municipal licence which shall become finul only vpon production of a
licence or permission under the said faw;

Provided further that such provisional municipal licence shall have
validity only (or the purpose of [ulfilling the preconditions of the licence
under any other law as aforesaid.

(3) In specifying the teems of a licence pranted under this section,
the Municipal Commissioner may require the licencee 10 take all or any
of such measures as be may deem [it to guard against danger to lile,
henlth or property or for the abalement of nuisance ol any kind.

(4} The Corporalion shall by regulation delerming the lees (o be paid
in respect of a municipal licence (o be granted under sub-section (1), and
may specify dilferent fees lor different categories of non-residential uses
in different arcas of | Kolkata]:

Provided that no such fees shall exceed rupees 1wo thausand and five
hundred in any case,
{3) The Corporation may by regulation determine the following:—

(a) when the iniial licence is Lo be Laken out and the procedure
of annual renewal thereof;

FEoo 8 M i e BT A



The Kvlkata Municipal Corporation Act, 1980.

LIX of 1¥80.]

(Part VE.—Town Planning, Land and Land Use Conirols.—
Chapier XXV.—Municipal Licenses.—Sections 436- 438.)

{b) maliers connecled with the display of licenee, inspection of
premises, powers of inspectors, and such other malters.

(6) The Municipal Commissiones shall maintain lwo separale registers
in such form and in such manner as may be prescribed so that in respect
of each municipal licence granled under this seclion,—

(1) one register shall contain ‘premiseswise’ information on Lthe
non-residential uses, and

(b} one register shall contain such informalion, on basis of
different ‘non-residential user groups’, for laclories,
wirehouses, medical institutions, educational institutions and
others as may be prescribed.

436. (1) MNotwithslanding any licence required under section 433, the
Municipal Commissioner may, with the prior approval of the Mayor-in-
Council, grant to any person a muaicipal licence to establish or keep
open a privale markel on payment of such lees as may be determined by
the Corporation by regulation, and may specify such condilions consistent
with this Act as he may deem [

(2) When the Municipal Commissioner refuses to grant any licence,
he shail record a brief statement of 1he reasons for such refusal.

{3) The Municipal Commnissioner may, with the previous approval
of the Mayor-in-Council and for rensons Lo be recorded in writing, snspend
a licencee in respect ol a private market for such period as he thinks fil or
cancel such licence,

(4) A private markel of which the licence has been suspended or
cancelled as aforesaid shall be closed with eflect from such date as may
be specilied in Lhe order of suspension or cancellation.

437. (1) No person shall keep open for public use any markel in respect
of which a licence is required by or under this Act wilhout oblaining a
licence therefor or while the licence therefor is suspended or aller the
same has been cancelled,

(2} When a licence to open a privale market is granted or refused or
is suspended or cancclled, the Municipal Commissioner shall cause a
notice of such grant or refusal or suspension or cancellation Lo be posted
in such language or languages as he Lhinks necessary in some conspicuous
place by or near the entrance to the place 1o which the notice relates.

438. No person, who knows thot any markel has been opencd to Uie
public without a licence having been obtained therefor when such licence
is required by ar under this Act or that the licencee granled therefor ix for

809

Municipal
licence for
privatc
murkels.

Prohibition
of keeping
market open
withour
licence, e,

Prohibllion
of use of
unlicensed
mirkets,



810

Municipal
ficenee Tor
hawking
articles, ele.

Municipa
licence far
sale of flesh.
N5k or
pouliry.

Paower to
stop use ol
Premiscs
used in
contvenlion
of licences.,

The Kolkata Municipal Corporarion Aci, 1980

[Wesl Ben. Act

(Part VI.—Town Planning, Land and Land Use Controls.—
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the time being suspended or that it has been cancelled. shail sell or expose
lor sale any animal or article in such markel,

439, No person shall, withoul or stherwise thun in conformity with
the terms of a licence granted by the Municipal Commissioner in this
behall,—

(a) hawk or expose for sale in any place any arlicle whatsoever
whether it be for human consumption or not; or

(b) use in any place his skill in any handicrafl or render services
to the public for their convenience for the purposes of gain
or making a liviny.

440. (1) No persanshall, without or othenvise thin in conformity wiih
alicence from the Municipal Commissioner, carry on the (rade of a butcher,
fish monger, poulierer or importer of tlesh inlended for human lood or
use any place [or the sale of fesh, fish or poultry imended for human
food:

Provided thal no persan shall sell orexpuose for sale any [Tesh oblained
from an animal unless the skinned carcass of the animal is s1amped in
such manner as the Municipal Commissioner may, by general orders made
in this behalf, require in loken of the fact that the animal has been
slaughtercd in a municipal or licenced slaughter-house:

Provided lurther that no kicence shall be required for any place used
for sale or slorage far sale of preserved fAesh or fish contuined in air-tight
or hermetically sealed recepiacles.

{2} The Municipal Commissicner may, by order and subject 10 such
conditions as to supervision and inspection as he {hinks [it o impose,
grant a municipal licence or may, by order and for reasons to be recorded
in writing, refusc (o grant the same,

(3) The Corporation shall by regulation delermine the procedure for
the issue of licenee and its rencwal.

() If any place is used lor the sale of flesh, fish or pouliry in
contravenlion of the provisians of Lhis section, the Municipal Commissioner
may slop the use thereof by such means as he may consider necessary.

441, (1} il the Municipal Commissioner is of the opinion that any
premises is being used for 2 non-residential purpose without a municipal
licence or olherwise than in conformily with the lerms of a municipal
licence granted in respect thereof, he may stop the usce of any such premises
for any such purpose for a speeified period by such means as e may
consider necessary.
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(2) 1 a person continucy lo use a prentses in contravenlion of the
provisions ol sub-section (1), the Municipal Commissioner may,
notwithstanding any other action that may be tiken against such person
under this Act, levy a conlinuing (ine in accordance wilh the provisions
of sub-seclion (4) of seclien 416.

General Powers

442, (1) The Municipal Commissioner may, by a writlen nolice, Powerlo
. . o . e call for

require the owner of any building 1o submit, within (ifieen days [romthe  [qums on
dale ol service of Lhe nolice, a signed statement with relurns giving the  tands or

following particulars with respecl Lo such building or part thercof.— buitdings.

(a) total ptol area on which the building slands and the sbutting
open area;
{b) wtal covercd area of the building;

(c) delnils of sub-division of the building into dwelling unils
flais or apartments;

{d) Ooor arca under dfferem occupancies and nalure of such
accupancies in lerms of the usc or occupancey groups defined
in this Ac(;

(e} any other information that may be spccified.

(2) The Municipal Commissioner may, by a sepuarate nolice require
the occupier of a building or any portion thereol Lo submit within {ifteen
days from Lhe date of service of the nolice « signed slalement conlaining
such inforimalion as may be required in the notice for the ponian occupicd
by him.

(3) The Municipal Comunissioncr may, if the awner fails 1o submit
the return under sub-section (1), engage a Licenced Building Archileel 1o
collect such informalion, and the expeuses incurred in this behalfshall be
recovered from the owner as an arrcar of 1ax under this Act.

443. (1) The Municipal Commissioner or any ollicer or employce of qucr&d
. N N . - - SCLAC ar
the Corporation autharised by him in this behall or any police officer g cro.
may, af any lime by day or nighl, wilhout notice, inspect and examine any
food ardrug or any ntensil or vessel used for preparing, manufacturing or

stering such food or drug,

(2} II'upon such inspection or examination any such food or drug is,
in the opinion of the Municipal Commissianer or the olficer or employce
authorised by him in this behalf, or the palice officer unwholesome or
unfit far human consumption, or is not what it is represented 10 be, or il
any such utensil or vessel is ol such kind or in such state as (o render any
food or drug prepared, manufactured or stored therein unwholesome or
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o unfit for human consumption, he may seize, seal or carry sway such food
or drug or utensil or vessel.

(3) Ifany lfeod ar drug seized under sub-section (2), is in the opinion
of the Municipal Commissioner unfit for human consumption, he shall
cause the same to be forthwith destroyed in such manner as to prevent ils
being again exposed for sale or used for human consumplion and the
expenses thereol shall be puid by the person in whose possession such
focd or drug was al the lime of i1s seizure.

CHAPTER XXVI
Bustces

Eo\\'c.' of 444. The Corporation may define the external limit ol any bustee and
Grporiion - . H - 110 1T
o dgﬁ"c may, from time to time, alier such limits.
aned ta aller

limit of

bitstee.

iﬂﬂfgﬁmc"' 445. (1) Notwilhstanding anything comained in any other kaw in force
for the time being, the Corporatien may, with the approval of the State
Government, prepare such improvement scheme [or the purpose of
elfecling environmental or general improvement of fnsices as 1L may
conskder necessary, and publish 4 copy of such scheme in such manner o
may be prescribed.

(2) The improvemenl scheme may provide for all or any of the
following mallers:—

(a) water-supply including sinking of tubewells, laying ol water
pipelines, installation of overhead reservoirs, flushing
arrangements [or privies and the like,

{b) drainage and sewerage including connections with any
existing channel or sewer nain or laying or diverling of
dratius,

(c} conversion of service privies into seplic tank privies or walter-
borne privics connected with sewer mains,
{d) sewage and garbage removal,

(¢) raising. lowering or levelting of lund and improvement of
pathways and passages,

() Tighting including laying of cables or overhead lines,
(g} improvement of huts or other structores, and

(h}) such other matters as may be considered nccessary for
carrying oul Lhe objects of this Chapter.
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(3} While approving any impravement scheme, the State Government
shail take inlo account the aclivitics ol other agency or authority affecting
all or any of the matters relerred (o in sub-section (2).

446, {1 If, at any lime, it becomes necessary to acquire the right of
user in any land in or around any busiee for the purpose ol implementing
any improvemenl scheme in respect of such bustee, the Stale Government
may, on the recommendation of the Corporalion in this behalf, declare by
notification its inlention to acquire such right and invile suggeslions or
objections from persons likely to be affecied thereby within such time as
may be specilied therein.

(2) Every suggestion or objection reccived in pursunace of the
notificalion under sub-section (!) shull be heard by the Municipal
Commissioner afier giving a reasanable opportunily 1o alt persons alTected
lo make personal representations, il any,

(3} The Municipal Commissioner shall submil a report 10 the Mayaor-
in-Council aficr the hearing as aforesaid and afler making such enquiry
in this behall as e may consider necessary.

(4) Aflier considering Lhe views of the Mayor-i-n-Council. the State
Government may, by ratificalion, declare that the right of user in such
land shall be acquired.

{5) On the datc of publicatien of such declaration under sub-seclion
{4), the right ol user in such land shall vest in the Corporation, free fram
all encumbrances.

447. Notwilhstanding anything comained hereinbefore in this Chapter,
the Municipal Commissioner may, for reasons of environmental sanilation,
cause Lhe following work 1o be executed in any bustee:—

{a) sinking ol tubewells inside a fistee including laying of waler
pipe lines, installatien of overhead reservoirs and other
appurienances necessacy o maintain flushing arrangements
for privies and sewers,

(b) laying ol drains or diversion of existing drains,

(c) conversion of service privies inlo connected privics ar seplic
lank privies,

(d) removal of silt from the sewers and sludee (rom the seplic
tanks inside a biesiee,

{e) removal of solid or liquid wastes [rom the bustees including
cleansing of the deck or squating platform of the septic Lunk
or conuecied privies,

(D} repair work relaling o any of the activities in items {a) to (e).
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448. When the right of user in ony lund in or around any bustee vesis
in the Corporalion under sub-section (3) of section 446, it shall be law{ul
(or :ny person autharised by the Corporation in this behalf to enter into
or upon such land and do all things necessary for unplementation of the
tmpravemenl scheme in respect of such bistee.

449, Wherce the right of user in any land vests in the Corporation under
sub-section (3} of section 446, the Corperalion shall be liable 16 pay o
the owner ar Lo any other person, whose right of enjoyiment in such lund
hos been prejudicially affecied by reasan af such vesling, compensalion
caleulated at ten per cenr. af the market value ol such land on the date of
notification under sub-section (1) of seclion 444,

1450. Subject to the provisions of the *[Kolkata] Thika and olher
Tenancies and Lands (Acquisition and Regulation) Act, 1981, and, in
parlicular, the provisions of section 25 of that Act, the Corporation may,
in accordance with such dircetions as the Stale Government may issue
and on such terms as the State Government may determine, underiake
survey ol busiees 1w prepare record-al-rights of tenants in respecl of
occupancy ol land and title 10 huts or other structures held by them under
the State Government under section 6 of that Act, their size, description
and localion in relation to sireets, lanes, by-lanes and passages, the land
revenue due Lo the Slale Governmenl, the number of Bharatias and their
names and addresses, the  rents realised Irom them and the period of
occupancy of huts or other siructures, and 10 delineate the physical features
on a survey map of busrees on sucl scale as may be prescribed.

*450A. (1) The Corporation, i 3 considers thal s bustee requires
planned development or modification or alieration of the layout or
remadelling for a public purpose as delined in the Explanarion 10 sub-
scclion (3) of scetion 7 of the *\Kolkata] Thikay and other Tenancics and
Lands (Acquisition and Regulolion) Acl, 1981, may, alter giving such
notice as may be prescribed, prepare a standard layout plan lor such busree
in such manner as may be prescribed, and cause it Lo be peblished, with
the approval of the State Govermmenl, in the Official Gazette, and publicty
displayed in the bustee in the manner prescribed.

(2) Where a notice for the preparaiion of a standard layout plan has
been given under sub-seciion (1), no new hut or structure shall be erected

'Section 450 was substituted lor the priginal seetion by s. 20 af the Calcutia Municipal
Carporation {(Amendment) Acl, 1996 (West Ben, Act W1 ol 1996). Prior 1o Lhis substilulion
the words and Bgures “we Culeulla Thike Tenancy {Acquisinon and Repulauen) Act.
TR 1™ *West Hen, Act XXXV of 19817 were substiluted for the words and (igurcs “lhe
Calcunta Tinka Tenancy Act, 19497 “West Ben. Act ¥ ol 1949™ by 5. 39 of the Calcutia
Municipal Corporation (Sccond Amendment} Act. 1984 (West Ben. Act XTI of 1984).

“See (ool-naie 2 on page 5373, anie.

Sections 4504, 4501 and 450C were insened by 5. 21 of the Calcutia Municipal
Corporation {Amendneat} Act, 1996 (West Ben. At V1 of 1996),

West Ben.
Acl XXXV
of 1981,
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in the bustee and na addition o an existing building in the buestee shall be
nsde antil a standacd layout plan for the bustee has been published under
sub-section (1),

(3) Where a standard layout plan for any bustee has been published,
no new hut or masonry building shall be erected in such fistee and no
addilion 1o an existing building, and no such change ol usc of land as
does notl canlorm Lo the standard layout plan, shall be made:

Provided thal no new construction conforming Lo the standard layoul
plan shall be undertaken without the sanction of building plan as required
under this Aci and the regularions made thercunder.

1450B. Where asiandard layouwt plan has been published for any bustee
under sub-section (1) of section 450, the Stale Goverument may, under
section 10 ofl the ¥ Kolkaa) Fhika snd other Tenancies and Lands
(Acquisilion and Repulatien} Act, 1981, appeaint the Municipal
Commissioner as Coniroller to perform all the functions of a Controller
under that Acl in respecl of such bustee, and, thereupan the Municipal
Commissioncr may, with the approval of the State Government and by
wrillen nolice, require the owner of any building in such bistee, not in
conlermily with the standurd layout plan, o demolish and remove the
whole or any portion of such building ar 16 reconstruct such building, as
the cuse may be, so as 1o make such building conlorm 1o the standard
luyout plan and, where the owner of such building is a thika 1cnant, the
Muunicipal Commissioner muy, with the approva) of the Stale Government,
resumc Lhe land comprised in such thike tenancy with or withou the
building, if any, and 1ake possession of the land, subject to the proviso to
sub-sectlion (3) of seclion 7 of thal Acl in regard Lo aliernative
accommodation to the thika tenants in actual occcupation of the building
and Bharatias, and payment of compensatien as provided lor in sub-
seclion (5) of section 8 of hat Act and the rules made thereunder.

'450C. Subject 1o the provisions ol sections 450A and 450B, Lhe
Corporalion may sanclion building plans submitied by one or more tika
lenanls, or by such person or auihority as is referred 10 in scetian 27 of the
*[Kolkala] Thika and other Tenancies and Lands {Acquisition and Regulation)
Acl, 1981, for the purpose of permanent construction it the nature of
renovation of, addition to, or alteration or conversion inta pucea slrugture
of, an cxisting hut and also for consiruction of new structure, in a bustee,
the siandard Iayoul plan for which has been published under sub-section
{1) ol'section 4504, in accordance with such regulations as the Corporation
may make ond on payment of such lce as the Cerporation may determine:

'See foat-note 3 on page 814, anie.
*Bee Toat-nate 2 an page 573, anie.
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{ Part VII.— Community Health.— Chuapter XXVIL.—Vital Statistivs.—
Sections 451-453,)

Provided that such building plans shall not be submitled in piccemeal
but shall constitute a tolal package of proposals for new construclion
covering a substantial land area comprised in (he brsree and including
physical development thereof as contained in the standard layout plan,
and conforming (o the charactler and physical paitern of development and
use of land as oullined in the stundard layout plan, so as to represent
faithfully a substantal part of the whole lowards planned development in
a phased manner:

Provided further that such building plans shall nol be treated as valid
unless accompanied by a writlen undertaking 10 comply with the provisions
of sub-scetion (2) of seclion [1 of the '{Kolkata] THika and other Tenancies
and Lauds {Acquisilion and Regulution) Act, 1981, regarding restoration
ol possession of accommdation of Bharaiias in lhe reconsiructed,
renovaled or newly built building or siructure,

PART VII
Comauntty HearrH
CHAPTER XXVII
Vital Stalistics

451, (1) The Chief Municipal Health Officer shull be the offcer-in-
charge for registration of all births and dealhs occurting in ![Kolkata).

{2) The Municipal Commissioner shall, for the purposes of this
Chapter, appoint Register of births and deaths for each Berough as he
deems necessary, and deftne the respective oreas which shall be under the
charge of such Registrar.

*452, Ench Registrar appoinicd under sub-seclion (2) of seclion 451,
shall keep himsell informed of every birth or deaih occuring within the
area of his jurisdiction und shall ascertain such particulars in respect of
every birth or death as specified in the Registration of Births and Deaths
Act, 196Y, or the rules made thercunder.

‘453. (1) Subjecl o the provisions of the Registration of Births and
Deaths Act, 1969, or the rules made theceunder, the Corporation shall
cause necgssary registers and boeks ie be maintained for entering the
data relating to births and deaths.

See Joot-note 2 on page 573, anie.

*Section 431 was substituted for the ariginal by s. 15 of the Calcuna Municipal
Cor]:vomlinn (Amendment) Act, 2001 {West Bea. Act VHI of 2001).

Scction 452 was subslituted for the ongina by 5. 14, ibid,

‘Section 453 was substitued for the original by s. (7. ibid.

WWest Ben.
Art XXXV
of 1981,

18 ol 1969,
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{2y On on application from a person interested, the Registrar, as
specified in sub-section (2} of section 451, shall issue an extract from any
eniry in a register, Irce of charge, if the event is registered within stipulated
peried as specified in section 457, If the registralion is not, completed
within the specified period ol registation, it shall be done under section
13 of the Registration of Births and Deaths Act, 1969.

454. (1) When the birtlt of any child has been registered and Lthe name,
il any, by which it was regislered, 1s aliered or, if it was registered without
aname, when a nume is given Lo it, the parent ar guardian of such child or
other person procaring such name to be altered or given may, within sixty
months next after the registation of the birth, deliver to the '|Registrar
specified in sub-section (2} of seclion 451] of the area in which the birth
was registered, such certificate as hereinafler mentioned, and the
'[Regisirar speeified i sub-section (2) of section 451 Jupon the receipt of
the certificate shall, without any erasure of the original entry, forthwith
enler in the register book Lhe name mentioned in the eertificate as having
been given 1o the child.

(2) The certificate shall be in such form as the Municipal
Commissioner may, from lime to time, specify and shall be signed by the
father, mother or guardian of the child or other person procuring the name
of the child Lo be given or aliered.

455. (1) Any clerical ecror which may at any time be discovered in a
register of births or in a register of deaths may be carrecled by any person
authorised in this behalf by the Municipal Cormmissioner,

(2) Anerrorof fact or subslance in any such register may be corrceted
by any person authorised as aloresaid by entry in Lthe margin, without any
alteration of the original entry, upen production 1o the Municipal
Commissioner, by the person requiring such error (0 be corrected, of a
declaration on oatl seiting forth the nature of the error and the fact of 1he
case, made before a Magistrate by 1wo persons required by this Act 1o
give infarmation concerning the birth or death with reference to which
the error has been made or, in defaull of such persons, by lwo persons
having knowledge of the case, and certified by such Magistrate to have
been made in his presence.

(3) Except as aforesaid. no alieration shall be made in any such
regisler.

"The words, figures and brackels within Lhe square brackets were substived for the
word "'Registrar” by s, 18 of the Caleutta Municipal Corporation (Amendment) Act, 2001
{West Ben. Act VI of 2005},
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Information d456. It shall be the duty of the luther or mother of every child borm in

of bifths. " Kolkaia] and, in delault of the father or mother, of any relation of the
child living i the same premises and. in defuull of such relation, of the
person having ehacge of the child to give, 1o the best of his or her knowledge
and belief, *[1o the Registrar, as specificd in sub-section (2) of section
451, of the area within wenty-one days [rom (he date of such birth
information containing such particulars as specified in the Registration 18 ol 1969,
afl Births and Deuaths Act, 1969, or ihe rules made thercunders:]

Provided that—

(a} inthe cosc of an illegilimate child, no person shall, as [ather
of such child, he required Lo give information under this Act
concerning the birth of such ¢hild, and the Registrar shail
nolenler in the regisler book the name of any person as Tuther
ol such child except al the joiut request ol the mother and of
the person ucknowledging himsell 1o be the father of such
child; and such person shall in such case sign the regisier
together with the nother;

(b) aperson required lo give information only in defaule of some
pther persen shall not be bound wa give such information if
he believed und had reasonable urounds lor believing thit
such information had been given;

(¢} when a child is bomn in a hospital or a nursing home or a
maternity home, none but the officer-in-charge thereol shall
be bound 1o forward forthwith 10 the Registrar a report of
such bicth in such time and in such form as the Yollicer-in-
charge] may from time Lo time specify.

Tnformation 457.  Incase any new-born child is found exposed, il shall be the duty
E‘:Sf:;gf of any person finding such child and of any person in whose charge such
new-bora child may be placed 1o give, to ihe best of his knowledge and beliel, [0
chitd. the olficer-in-charge, as speeified in sub-section (1) of seclion 451, or Lo
the Regislrar, as spectfied in sub-section {2) ol seclion 431, within twenty-
one days alter the inding of such child, ] such information of the particulars
required to be registered concerning the birth of such child as the informant

POSSESsCS,

'See foot-nole 2 on page 573, anate.

*The words, figures und brackets within the square brackets were substituied flor the
wards " the Registrar of the aren concerned within eight days afier such birth information
conlaining Such padiculars a3 may beprescsibed in this behal 2™ by s. 19(5) of the Calcutia
Municipal Corporation (Amendment) Act, 2000 {West Ben. Acc VI of 20010,

*The word within thie seuare brackels was subsiituied for the words “Chiell Registrar”
by 5. 19(b). ibid.

“The words, figures und beackets within the square brackets were substituted for the
words 10 the Chiel’ Registear or Registrar, within eipht days afwer the finding of such
clnll by s. 20. iid.
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d58. [t shall be the duty of the nearest relation present at the time of
the death or in atlendance during the last illness ol any person dying in
I[Kolkata] and, in defaull ol such relation, of any person present or in
aendance at the time of the dealh and of 1the occupier of Lhe premises in
which to his knowledge the death Lock place and, in delault of the person
hereinbclore mentioned, of cach inmate of such premises and ol the
underiaker or other person causing the corpse of the deceased person to
bc disposed of to give, 10 the besl of his knowledge und belief, 1o the
Registrar of the area within which the death ook place information
containing such particulars as may be prescribed in this behal{ within
twenty-four hours of ils occurrence:

Provided that—

{a) if the causc of death is known 1o be a dungerous disease, the
information as aforesaid shall be given within twelve hours
ol its occurrence;

(b} il the death ol any person occurs in & hospital or a nursing
home or a maternity home, it shall be the duly of none bul
the medical officer or olher officer-in-charge thereof Lo
forward forthwith a report of such death in such [orm as the
*[olficer-in-charge as specilied in sub-section (1) of seclion
451] may from time Lo time specily.

459. In Lhe case of a person who has been atlended in his last 1llness
by a duly qualified medical practilioner, such practitioner shall, within
three days of his becoming cognisant of the denth of such person, sign
and lerward to the *officer-in-charge as specified in sub-section (1} of
section 43 1] a certificale of the cause of such person's dealh in such form
as shall from time Lo lime be specificd by the Municipal Commissioner in
this behall, and the cause of death as stated in such certificale shall be
enlered in the regisier together with the name of the certifying medical
practilioner.

460. I[tshall be the duty ol the police Lo convey every unclaimed corpse
to a registered burial or burning ground or other place for disposal of the
dead erlo a duty appointed mortuary and, thereafter, to inform the Registrar
within whose jurisdiction such corpse was found.

461. A sexton or a keeper of a registered burial or burning ground or
other place for disposal of the dead, whether siluated in '|Kolkaa} or not,
shall not bury, burn or otherwisc disposc of or allow to be buricd, burnt or

'See fool-note 2 on page 573, e

“The words. hgures and brackets within the square brackels were substitnted for the
words “Chicl Registrar” by s, 21 of the Caleutta Municipal Corporation (Amendment)
Act, 2001 (West Ben. Act VI of 2000

“I'he words, lgures and brackets withan the square brackets were substilned for the
words “Chiel Registrar™ by s. 22, il
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of the Dead —Scction 462,)

otherwise disposed of the corpse unless such corpse is accompanied by a
certificate in such form us inay be prescribed and signed by a Registrar
appointed under section 451 or by a registered medical practitioner ar
any other medical pructilioner authorised by the State Government in this
behall.

CHAPTER XXVIII
Dispuosal of the Dead

462. {1) Everyownerar person having the contrel al any place already
used for burying, burning or otherwisc disposing of the dead bul whicl is
not vested in or owned by the Corporation or a Board appointed by the
Stuute Government for administration of such place shall apply Lo the
Municipal Commissioner within a period of three manths [rom-the com-
mencement of thisAct Lo regisler the same and the Municipal Commissioner
shall cause Lthe same (o be registered.

(2) Such applicalion shall be accompanied by a plun, bearing the
signature of a licensed surveyor in taken of its huaving been prepared by
or under the supervision of such surveyor, of the place 10 be registered,
showing the tocality, boundarics and extent of Lthe same. The application
shill also contain informalion as regards Lhe naime of the owner or person
or community interested therein, lbe sysiem ol management awd such
further particulars as the Municipul Commissioner may require.

(3) The Municipal Commissioner may, on receipt of such application
and plan, register the said place in a register which shall be kept [or this
purpose.

(4) The Municipat Commissioner shall cause (o be deposited in the
office of the Carporalion at the lime of registration lhe plan relerred 10 in
sub-seclion (2).

(5) If the Municipal Commissioner is not salisfied with the plan or
statement or particulars, he muy refuse or postpone registralion until Itis
cbjcetions have been removed.

(6} Every place vesling in the Corporation or a Board appoinied by
the State Government for administration of such place used for burying,
bumning or otherwise disposing of the dead shall be registered in the
regisier kept under sub-section (3) and shall be classified as public or
private, and 2 plan showing the locality, exient and boundaries (hereof
and bearing the signuture of an officer authorised by the Municipal
Commissioner in this behall shalt be deposited in the office of the
Corporation.
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LIX of 1980.]

West Ben,
Act X1 ol
1974,

( Part Vii.—Community Health—Chapter XX VI —Dispasal
af the Dead.—Sections 463-466.)

463. (1) If uny existing place for the disposal of the dead at any time

appears 1o be insullicient, the Municipal Commissioner shall, with the

sunclion of the Mayer-in-Council, provide other I and convenient place
for the said purpose, either within or outside '|Kolkalta], and shall cause
the same Lo be registered under the provisions of this Chapier.

(2} All the provisions of Lhis Act or the rules or the regulalions made
thereunder shall apply to any place provided under sub-seclion {1} owmside
I|Kolkata] and vesting in the Corporation as if sucl place were siwated
within '(Kolkata],

464. (1) No place which has nol previously been law{ully used or
registered as a place for the disposal of the dead shall be epened by any
person [or the said purpose except in conlormity with the provisions of
the West Bengal Town and Country {Planning and Development) Acl,
1975 and without the writlen permission of the Municlpal Commissioner
who, with the approval of the Mayor-in-Council, may grant or withhold
such permission.

(2) Such permission may be subject to such conditions as Lhe
Municipal Commissioner may think fit to impose for the purpose of
preventing any annoyance 10, or danger to the health of, any person residing
in the neighbourhood.

(3) No place for the disposal of the dead which has fallen inta disuse
shall be used again as such.

465. (1) Where the Municipal Commissioner, afler making or causing
lo be made any local enquiry, is of the opinion that any buming or burial
ground or other place for the disposal of the dead has beeome offensive
lo, or duangerous 1o the health of, persons residing in the neighbourhood
or for any other reasens 1o be recorded in wriling, he may, with the previous
approval of the Mayor-in-Council and by natice in wriling, require the
owner or person in charge of such ground or place 1o close the sante from
such date as may be specified in the notice.

(2) No corpses shall be burnt or buried or otherwise disposed of al
the buming or burial ground or place in respect of which a notice has
been issued under this scetion,

d466. (1) I, at any time alter personal inspeclion, the Municipal
Commissioner is of the opinion that any place formerly uscd for he
disposal of the dead. which has been closed under 1he provisions of this
Chapler or under uny ather law or authority, has by lapse of Lime become
no ionger injurious 16 health and may wilhoul inconvenience or risk of
danger be again used Jor the said purpose, he may subimit his opinion as
aforesaid with the reasens therefor 1o the Mayor-in-Council.

1See font-nate 2 nn naee 573, e,
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(Part VHEL—Community Health.—Chapter XXV —Disposal

{West Ben. Aci

of the Dead.—Sections 467, 408.)

(2} Upon receipt ol such informalion, the Mayor-in-Council, afler
such furlher enquiry, if any, as it shall deem {il 10 cause to be made, may
direct that such place be reopened for the disposal of the dead.

467. (1) No person shall, without Lhe writlen permission ol Lhe
Municipal Commissioner under sub-section (2),—

(a)

{(b)

(c)

(d)

make any vault or grave or interment within any wall, or
underncath any passage, porch, portico, plinth or verandah,
ol any place of worship;

make any iterment or otherwise dispose ol any corpse in
any place which is closed under section 465;

build, dig, or cause Lo be buill or dug any grave or vaull, or
in any way dispose of, or sufler or permit to be disposced of,
any corpse at any place which is not registered under this
Chapter;

exhume any body from any place for the disposal of the dead
excepl under the provisions of the Code of Criminal
Procedure, 1973, or any other law for the lime being in force,

(2} The Municipal Commissioner may in special cases grant
permission for any of the purposes as aforesaid, subject Lo such general
or special orders as the State Government may from 1ime (o time make in

this behall.

(3) Any contravention of the provisions of sub-section {1) shall be
deemed 1o be a cognizable olfence within the meaning of the Code of
Criminat Procedure, 1973.

468. No person shall—

(a)

(b)

{c)

(d)

Telain A corpse on any premiscs, wilhoul buming, burying or
olherwise lawfully disposing ol the same, [or so long a time
aflter death as 1o creale a nuisance;

carry a corpse or parl ol a corpse along any slreetl without
having and keeping the same decently covered or without
taking such precaulions lo prevent risk of infeclion or injury
to the community health as the Municipal Commissioner may
by public notice, from lime Lo time, think [il Lo require;
excepl when no other roule is available, carry a corpse or
parl of a corpse along any strecl along which the carrying of
corpses 1s prohibited by a public notice issued by Lhe
Municipal Commissiorer in this behall’;

remove a corpsc or parl of a corpsc, which has been kepl or
used for purpose of disseclion, otherwise, than in a closed
receptacle or vehicle:

2ol 1974,
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LIX of 1980.]

(Part VIL.—Community Health.—Chaprer XXVIH.—Disposal
of the Dead.—Section 469, —Chapter XXIX —Ruesiraint of
Infection—Sections 470, 471.)

(e) while conveying a corpse or part of a corpse place or leave
the same oo or near any sireel withoul urgent nccessity;

(1) bury or cause 1o be buried any carpse or part of a corpse ina
grave or vaull or otherwise in such manner s may cause the
surlace of the coflin or, when no coffin is used. ol the corpse
or part of the corpse 10 be al a depth of less than Lwo metres
from the surface of the ground:

{z) build or dig, or cause to be built or dug, any grave or vaull in
any burial ground al a distance of less than one half of 4
metre {rom the margin of any olher grave or vaull;

(h} build or dig, or cause to be built or dug, a grave or vaull in
any burial ground in any line not marked oul for this purpose
by ar under the order of the Municipal Commissioner;

(i) wihout the written permission of the Municipal Commissioner
reopen, for the interment of a comse or al any part of a corpse,
a grave or vault already occupied.

469. (1) Whenever any animal in charge ol any person dies, the person
in charge thereof shall, within twenty-four hours, éither—

(a) convey Lhe carcass to a place provided or appeinted for Lhis
purpose under this Acl for the final disposal of carcasses of
dead animals, or

(b} give nolice ol the death 1o the Municipal Commissioner
whereupoen he shall cause the carcass 1o be disposed ol

{2) [n respect of the disposal of the carcass of u dead animal under
clouse (b) of sub-section (1), the Municipal Cemmissioner may charge
such fees os imay be determined by the Corporation by regulations,

CHAPTER XXIX
Restraint of Infection

47¢. It shall be the duly of the Corporation Lo 1ake such measures as
are necessary for preventing or checking the spread of any dungerous
disease in '[Kolkala] or of any epidemic discuse among any animals
therzin,

471.  Any person being in charge of, or in atlendance, whether ias a
medical praclilioner or otherwise, upon, any person whom he kuows or
has reason W believe to be suflering [rom a dangerous disease, or bring
the owner, lessce, ar occupier of any building in which he knows thut
any such person is so suflfering, shall forthwith give infermation
respecting the existence of such discase Lo the Municipal Commissicner.

Fee foen-note 2 on pane ST3, anse,
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824 The Kolkata Municipal Corporaiion Act, 1980,
[West Ben. Act
( Part VIIL.—Conununity Health—Clapter XXIX. —Restrainf
of Infection—Secrions 472-474.)
Power of 472,  The Municipal Coinmissioner may at any Lime, by day or by night

Munigjpal . . . . .. , .
c(;mmji];sio. and withoul notice or alter giving such notice of his inleniton as shall, in

::rll?l ‘;ltm the circumstances, appear lo him 1o be reasonable, inspecl any place in
LV 1 Hlni ' . - . i
and take which any dangerous disease is '[reporied| or suspecied Lo exisl, and take !
;rﬁ"c‘-l']‘l“ 0 such measures as he may think fic o prevent the spread of such disease !
spread of beyond such place, and shall Jorthwith submit a ceporl 10 the Stae

dangerous Governmenl.
disease.

K;mx;r of |_ 473, (0) If, inihe opinion of the Municipa) Commissioner, any person .
Comminitnee 18 sulfering from  dangerous disease and is without proper lodging or ’
o remove sccommodatian ar is lodged in such manner 1hat he cannot be effecivully

oient to . . . -,

Rospiml in iselated o prevent the spread of any infection, and the Municipal

eenain cases.  Commissioncr considers that such person should be remaoved 1o a hospilal
or to a place at which patients suffering from such disease are received
for medical weatment, he may direct or cause Lhe removal of such person
Lo such hospital or place;

Provided that any cos! incurred for such removal or for trecatment of
such person shall be borme by the Corporation;

Provided [urther that if such person is a female, she shall not be
removed Lo such hospilal or place if there is no accommodatien there for
females.

(2) Every direction under sub-section (1) shall be obeyed by the person
to whom such dircction is given.

Pawer of 474, (1) II' the Municipal Commissioner is of the opinion that the
Mlunicipal lcunsi isinfecti . T . i
Commissioner  Cleansing or disinfection of any butlding or any pari thereofl or of any :

to disimfect arlicles in such building or part thereof,, which are likely to retasin infection,

building, . - .
l;:,'k. ';301 or of the renewal of fTooring of any building or part thereof or the renewal of
well. plastering of the walls thereol or Lhe disinfeclion of any tank, pool or well

adjacent Lo a butlding would 1end ta prevenl or check the spread of any
dangerous disease, he may by notice require the owner or occupier (o
cleanse and disinfect such building or part thereef or article or tank, pool i
or well or to renew such [flooring and, if necessary, such plastering also
within such time as may be specibied in the notice.

(2} The Municipal Commissioner may, il he thinks i1, cause such
cleansing or disinfcction Lo be done by employees of the Corparation and
may require the occupier of such building or part thereof 10 vacate the _
same for such time as he may specify in a writlen nolice. |

"The word within the square brackets wens substituted for the ward “reputed™ by 5. 40 of ‘
the Calcutia Municipal Corpueation (Sceand Amncndment) Act, 1934 (West Ben. Act XITI
of 1984).
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LIX of 1980.)

( Part VIL.—Conunnnity Health.—Chapter XXEX.—Restraini
of Infection.—Seciiony 475, 476.)

(3) The cost of eleansing or disinfecling under sub-section (2) shall
be puid,—

(1) in the case of any building or any parl thereol or any article
comtained therein, by the ocoupier of such building or part
thereol, and

(b) in the case of any Lank, pool or well adjacent to a building,
by the person in actual possesston of such tunk, pool or well
or, il there is no such person, by the owner of such tank, pool
or well:

Provided thal if, in the opinion of the Municipal
Commissioner, such accupicr or person or gwacr is, owiug
lo poverly, unable lo pay Lhe cosl, the Municipal
Commissioner inay direct the payment thercaf to be made
from the Municipal Fund.

475, (1} Where the destruction af any hut or shed is, in the opinion of :?Wtjrpfl
— .. HWRIPH
the Municipal Commissioner, necessary to prevent the spread of any  comminio.
dangerous disease, the Municipal Commissioner may by notice in wriling  nec to

. . des)
require the owner o deswroy the hut or shed and (he materials tlereof ;.;E'eéﬂf‘us
within such time as may be specified tn the nolice. "IUT»Z or .
shcds, '

(2} Where the Municipal Commissioner is satisfied that the destructlion
vl any hot or shed is immediately necessary for the purpose of preventing
the spread of any daugerous discase, he may order the owner or occupicr
of the hul or shed ta destray the sume forthwith or may himself cause it Lo
be destroyed after giving not less than six hours’ notice tw the owner or
occupier.

(3} Compensalion may be puid by Lhe Municipal Commissivner, in
such case as he thinks fit, 1o any person who suslains subsiantial lass by
the destruction of any such hut or shed, but, except us so allowed by the
Municipsl Commissioner, no claim for compensalion shall lie for any
loss or damage caused by the excreise ol any power under this section.

476. The Municipal Commisstoncr ntay, on being satisficd thatitisin ~ Powerofl
the public interest so 1o do, by written order direct that any lodging house gﬁ:‘;:ﬁ:ﬂ:}u
or any place where articles ol food and drink are sold or prepared, slored  ber 1o tlose
or exposetl for sale, being a lodging house or place in which a case of u ‘!-r;([JIg[:;g and
dangerous disease exists or has recently occurred, shall be closed Toc such  hauses,
period as may be specificd in the order: !

Provided that such lodeing hause or place may be declared Lo be open '
if the Chiel Municipal Health Officercertifies thal it has been disinfected
or is lree [rom infection.
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[West Ben. Act
(Part VII.—Comnnmity Health.—Chapter XXIX.—Restrain
of Infection.—Sections 477-479.)
Pawer,of 477.  'When '[Kelkao] or any part thereol'is visited or threatened by an
?:’1“""[,“’.“1 outbreak of any dungerous disease, the Muuicipal Commissioncr may,
QRS IGNCT

w restict e by public notice, restrict in such manner or prohibit for such period as
g}“};ﬁ;‘:{‘"“ may be specilied in the nolice the sale or preparation of uany arlicle of
drink. food or drink for human consumplion specificd in the nolice or the sale

ol any Mesh of any description of animal so specified.

Conuol over 478, (1) IMhe Municipal Commissioner is of the opinion that the water
wells und . B .y o Ly 2
fanks, cre, inany well, tunk or ather place is likely, il used [or drinking, lo*endanger],

or cause the spread ol any disease, he may—

(a} by public natice prohibit the removal or use of such waler
for drinking; or

{b) by nolice in wriling require the owner or person having
control of such well, 1ank or place 1o luke such steps as may
be directed by the notice 1o prevent the public from having
access o or [rom using such water; ar

(¢) takesuch other sieps as ke may consider expedient to prevent
the outbreak or spread of any such disease,

(2) In the event of '[Kolkata] or any part (hereol being visiled or
threutened by an oulbreak ol a dangerous disense. the Municipal
Commissioner or any person aultherised by him in this behalf may, wilhout
notice and at any time, inspect and disinlect any well, taink or other place
from which water is, or is likely to be, taken for the purposes of drinking
and may luriher wke such steps as he may think fit ta ensure the purity of
the water or Lo prevent the use of the same for drinking purposes.

Specinl 479. (1) Intheevent of '[Kolkata] or any parl thereof being visited or
ot threntencd by an autbreak of any dangerous disease among the inhabitanis

outbreak of  Lhereol or of any epidemic disease among any animals lherein, the
ﬁ?l%ffﬂﬁu Municipal Commissioncr, if he thinks that the ather provisions of this
disvases. Act and the provisions ol any other law [or the lime being in (oree are
insulficiem foe the purpose, may, with the previous sanction of the Mayor-
in-Council,—
{a) Llake such special measures, and
{b) by public notice, give such directions o be obseived by the
public or by any class or section of the public,
as he thinks necessary 10 prevent Lthe oulbreak or spread ol 1he
discase:

'See fool-note 2 an page 573, ante

*The word within the sguare brickels was substituted for the word “engender” by
s, 41 of the Culeutta Manicipa) Corparation (Second Amendment) Act, 1984 {West Ben.
Act XMl 1984).
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LIX of 1980.]

45 of 1860.

(Part VII.—Community Healill.—Chapier XXIX.—Restraint
of Infection.—Sections 480-482,)

Provided that where, in the opinion of the Municipal Commissioner,
immediate measures are necessary, he may toke action without such
sanclion as aforesaid and. il he does so, shall forthwilh report such action
Lo the Mayor-in-Council.

(2) No person shall conumil a breach of any dircction given under
sub-section {1) and il he does so, he shall be deemed 10 have commited
an olfence under seclion 188 of 1he Indian Penat Code.

480. Where any person has died from any dangerous discase, Lhe
Municipal Commissioner may, by natice in wriling,—

(a) require any person having charge of the corpse o convey
the same 1o marluary thereafier to be disposed ol in
accordance with law, or

(b} prokibil the removal of corpses [rom the place where death
occurred excepl for the purpose of being burnt or buried or
being conveyed 1o a mortuary.

481. (1) The Municipal Commissioner shall—

(n) provide proper places wilh necessary allendants and
apparatus for the disinfeclion of conveyances, clathing,
bedding and other articles which have been exposcd to
infection;

{b) cause conveyances, clothing and owher atticles brought for
disinleclion o be disinlected either free of charge or on
paymeat ol such charges as he may fix.

(2) The Municipal Commissioner may notify places at which anicles
of clothing, bedding and conveyances ar other articles whicly have been
exposed (o inleclion shall be washed and if he docs so, no persen shall
wash any such thing at any place not so notified without having prexiously
disinfected such thing.

(3) The Municipal Commissioner may direct the destruction of any
clothing. bedding ar ather arlicle likely (o retain infection and may give
such compensation as he thinks fit for any article so destroyed.,

482. (1) The Corparation may provide and maintain suitable
conveyances for free carriuge of persons sulfering from any dangerous
disease or ol dead bodies of persons who have died of any such discase.

{2) When such conveyances have been provided, it shall nol be lawful,
withgul the sanction of the Municipal Commissioner, 1o carry any such
person or dead body, ur, [ur any such person Lo cause himsel[ 1o be carried,
in any other public conveyance.
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828 the Kolkata Municipal Corporaiion Act, 1980,
[West Ben. Act
{Part VIl —Community Health.—Chaprer XXIX.—Rvstraing
of Infection,.—Sections 483-483.)

Conlamina- 483. (1) Whoever—

:;?s?n:tl‘:g:ion {u) uses a public conveyance while suffering [rom « dangerous
of piblic disease, or
’ (b) uses a public conveyance for the carriage of a person wha is
suffering [rom any disease, or
(¢) uses a public conveyance loc the carriage of the carpse of a
person who hss died of any such discase,
shall be bound o take proper precaulions against the communication af
the discasc to olher persons using or whe may thereafter use the
conveyance and (o notify such use to the pwner, deiver or person in charge
of Lhe conveyance and report wilhoul delay to the Municipal Conmissioner
the number of the conveyance and the name ol the person so nolilied.
(2) Where any person sullering from or the corpse of any person
who has dicd of a dangerous disease has been carricd in public conveyance
which ordinarily plies in '[Kolkata] or any patt thereol. the driver thereof
shall forthwith repert the Jact 1o the Municipal Connmissioner who shall
forthwith cause the conveyance Lo be disinfected il that has not already
been done.
{3} Nosuch conveyance shall be again broeaht inlo usce until the Chief
Municipal Health OlTicer has granted a cerlificate stating that it can be
used wilthoul cousing risk ol infection.
(4) Whaoever [ails Lo make to the Municipal Commissioner any report
which he is required Lo muke under this section shall be guilty ol un olTence.
Driver ol 484. Notwithslanding anytbing contained in any law (or the time being
ot hiand 1o in foree, no owner, driver or person in charge of a public conveyance
carry shall be bound to convey or (o allow to be conveyed in such conveyance
fulfering in or in the vicinity of ‘[Kolkata} any person sutlering from a dangerous
from disease or the corpse of any person who has died from such disease unless
ﬂ?:'ﬁiﬂu" such person pays or lenders a sum sufficient to cover any foss and expense
which would ordinarily be incurred in disinfecting the conveyance.,
Llll:‘;fjllﬁd 485. (1) Where any building or part o a building is intended 10 be lel
o be I " and in which any persort has, within six wecks immediately preceding,
t‘:ciilrl:gurlum been suffering [rom a dungerous discase, the person letting the building

disinfeencd.  of part lhercof shall, belore doing so, disinfect the sume in such manner
as the Municipa! Commissioner may by general or special notice direct
logether with all articles therein lable w retain infection,

{2) For the purposes of this seclion the keeper of a hotel, hoslel
lodging house or sarai shall be deemed (o lel Lo any person, who is admitled

'See foot-nine 2 on puge 573, anie.
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LIX of 1980.]

{ Part VIL—Conumunily Health —Chapter XXIN. —Restraint
of Infeciion.—Svetions 486-4389.)

as a guest therein, that part of 1he building in which such person is permitied
to reside.

486. (1) No person shall, without previous disinfectian of the same, ‘Di?pasgl af

. | oo infecte
give, lend, sell. ransmit or otherwise dispose of to another persan any =8
article or thing which he knows or hss reason 10 believe has been exposed  withaut

S : disinfectian.
to contamination by any dungerous discase. et

(2) Nothing in sub-section (1} shall spply 10 a person who transmits,
wilh proper precautions. any such arlicle lor the purpose ol having the
saine disinfected or medically examined.

487. (1) No person shall send or tuke |o any washerman or to any  Infected
Jaundry or 1o any place set aparl for the cxercise by washermen of their ﬁlnokl:l:c:c:?:u
calling (or the purpose of being washed or to any place for the purpose of - washerman
being cleansed any cloth or other article which he knows 10 have been  9F Hundry.
exposed to infeclion from a dangerous disease unless such cloth or
article has been disinlecled by or to the satisfaction of the Municipal

Cownmissioner.

(2) The occupier ol any building in which a person is suffering rom
a dangerous disease shall, if required by the Municipal Commissioner,
furntsh 10 him the address of any washerman to whom or any laundry or
other place 10 which clothes and other articles from Lhe building have
been, or will be, sent during the contlinuance of Lthe diseasc for the purpose
of being washed or cleaned.

488. No person while suffering frem, or in circumslances in which he  Prohibition

e T3k [ , - ¢|icas _ ol muking
is likely 10 spread, any dangerous disease shall or sclling of
(a) make, carry or offer [or sale, or tauke any part in the business {:_“‘a:l"'i::;;r‘"

of making, carrying or olTering [or sale, any arlicle of food  clothes by

or drink er any medicine or drug for human consumplion or ;)’i';i%‘r‘:g
any article of clothing or bedding for personal use or wear, )
or
(b) lake any parlin the business of washing or carrying of clethes.
489. No person shall,— Duty of
persons

{a) knowing Lhul he is suffering from a dangerous disease, expose  suffering
- . Iy L from
other persons 10 lh{: risk of mfccl_mn by his presence or dangerous
canduct inn any public street or public place; discase.
(b} having the care of a person whom he knows Lo be suflcring
from a dangerous disease, cause or permil such person 1o
cxpose ather persons Lo the risk of infection by his prescnee
or conduct in any street or place as aforesaid;
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[West Ben. Act

{ Part Vil —Communisy Health.—Chapter XXX . —Environmental
Sanitation and Public Safety—A. Duties and General
Powers.—Sections 490-493.)

{c) place or cause lo be placed in a dustbin or other receplacle
for the depaosit of rubbish, any matter which he knows 1o
have been exposed Lo infection Irom a dangeroys disease
and which has not been disinfeciled properly:

(d} threw or cause te be Lthrown into any lalrine or urinal any

matler which he knows 1o have been exposed Lo infection
from n dangerous disease and which has not been disinlected

properly.

CHAPTER XXX
Environmenlal Sanitation and Public Salety
A. Dulies and General Powers

490. Save ns otherwise provided in this Act, the Corporation shall tuke
adequate measures for each of the {otlowing matlers:—

(a) inspection, supervision, regulation and control of premises
Loy easure proper enviconmental sanitation;

(b) regulation of public bathing and washing;

(c) pravisian and maintenance of public conveniences;
{d) licensing of animals and control of stray animals;
{e) licensing of buichers and slaughter-houses; and

() conirol of nuisances.

491. Subject to such regulations as may be made in this behall, the
Municipal Commissioner may cause any building or other premises to be
inspected for the purpose of ascerlaining the sanitary condition thereof.

492, If the Municipal Commissioncr considers necessary for sanilary
reasons 50 lo do, he may, by writlen nolice, require 1he owner or occupier
of any building, inspected under section 491, 1o couse 1he same or some
portion thereol to be lime-washed or olherwise cleansed. either exicrnally
or internally or both externally and internally.

493. Il the Municipal Commissioner ix of the epinion that any hut or
shed used either as a dwelling or ax o stable ar for any ather purpose is
tikely, by reason of its being built without 4 plinth or upon-a plinth of
insufficient height or withoul proper means of drainage or ventilation or
on account of the impracticabifity of scavenging ar awing to the manner
in which it and olher huts or sheds are crowded together, Lo cause risk of
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disease 1o Ihe inmates thereof or La the inhabitants of the neighbourhood
or is lor any reason likely 1o endanger the community health or safety, he
muay, by written notice which shall be affixed 1o some conspicuous part of
such hut or shed, require the owner or accupicer thereol or the owner of
the land on which sech huot or shed s1ands 1o remove or aller such hut or
shed or to 1ake such order for the improvement thereof as the Municipal
Commissioner deems necessary.

494, If any land or building, by reason of ils being abandoned or Power
unoccupied, becomes a resort of disorderly persons or is in o Qlthy or ET:':,::?,,G af
unwholesome stale or, in the opinion of the Municipal Commissioncr,  unienanied
has become a nuisance, the Municipal Commissioner, afier duc eaguiry, U™
may give wrilien nolice to the owner or 1o any person whe is known or
belicved Lo claim 1o be Lthe owner and shall affix a copy of such nolice on
the door of the building or on some other canspicuous part ol the Jand, os
the case may be, requiring such owner or person to secure, enclose, cleanse

or clear or otherwise abale the nuisance.

495. (1) II, Tor any reason, it appears to (he Municipal Commissioner "0‘;?‘2}[0 _
thal any building or any room in a building intended lor or used as a 3}"[,1‘.“};.‘;;’;
dwelling is unlit for human habilation, he shall give Lo the pwner or py pooms in
occupier ol such building nolice in writing staling such reason and ., mﬁ“
signifying his intenlion to prohibit further use of the building or the room,  human

N ) . . habilation.
as Lhe case may be, as a dwelling and shall by such notice call upon the
owner or occupier as aforesaid 10 slale in writing any objeclion lherelo
within thirty days afler the receipt ol such natice, and il no objection is
raised by such owner ar occupier within such period as aforesaid oril any
objection raised by such owner or accupier within such peried appears to
the Municipal Commissivner invalid ar insufficient, he may, with the
previous approval of the Mayor-in-Cauncil and by an order in wriling,

prohibit further use of such building or raom as a dwelling:

Provided that, belore such approval is given, the owuer or occupier
as aforesuid shall huve the right of appearing before the Mayor in person
or by agent und of showing cause why such approval should no given,

(2} When any such prohibition ps aforesaid has been made, the
Municipal Commissioner shuall canse nolice of such prohibition 1o be
affixed to and the Jetters “U. H.H.” (being the abbreviation of the whole
words “Unfil for Human Habitalion™) 1o be painted on the door or on
some conspicuous parl of such building or room, as the case may be, and
ne owner or occupier of such building or room shall use or suffer the
same Lo be used lor human habitation until the Municipal Commissioner
certifics in writing thal the building or rooin, as the case may be, has been
rendered fit for human habitation.
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(3) The Municipat Camimissioner shall, in each such case, give wrillien
instructions lo the ewner or cccupier as to what wodificalions or ahieralions
are required to be made for rendering such building or room fit for human
habilation.

(4) The Municipal Commissioner may casuse any person who uses
any building or room in contravenlion ol sub-section (2) o be removed
(rom such building or room by any police olficer.

(5) Where the Municipal Commissioner has prohibiled the Turther
use of a building or rooem os 1he case may be, as a dwelling, the owner of
such building sliall, so far as may be nceessary lo prevent nuisance, keep
the building or room clean and wholesome.

496, (1) When—
(a) any well, pool, ditch, 1ank, pond, pit or marshy or undrained
ground, or
(b) any cislern, reservoir or waler-bult or any ather recepiacle
or place where water is slered or accumulales, or
(c) any waste or slagnam waler, whether within any privale
enclosure or not,

appears (o the Municipal Commissioner to be or 10 be likely 1o become
injurious to health or offensive o the neighbourhood or in any other respect
a nuisance, he may, by wrillen notice, require the owner or occupier of
the land or building 10 which such well, pool, dilch, tnk, pond, pit, ground,
cistern, reserveir, water-bull, receptacle, place or waler perlains to cleanse
or Lo i} up the same or drain off 6r remove water therefrom ar to 1ake
such ciher action as the Municipal Commissioner may deem necessary.

(2} No person shall keep or permil 1o be kept or maintained within
any premises or lund any collection ol stagnant or flowing waler which in
the opinion of the Municipal Commissioner is, or is likely 1o become, a
breeding place [or mosquitoes, unless such collection ol water is treated
in such manner as may cllectively prevent the breeding ol mosquiloes.

497. (1) The Municipal Commissioner may. by a general order or by
an order 10 affect such pertion of '[Kolkata) as may be specified therein,
prohibil—

(2) the making ol excavations for the purpose of aking with
earth Lherefrom or of sloring rubbish or offensive matter
therein, and

{b) the digging of cesspools, wanks, ponds, wells or pils without
his special permission.

1See Joat-note 2 on page 373, i




P

The Kolkata Municipal Corparation Acr, 1980, 83
LIX of 1980.]

{ Part VIL.—Community Health.—Chapter XXX —Environmental
Sanitation and Public Safety.—A. Duties and General Powers.—Section
498.—B. Regulation of Public Bathing, Washing, eic.—Section 499.)

(2) No person shall make any excavalion referred 1o in clause (a} of
sub-seclion (1) or dig any cesspool, tank, pond, well or pitin contravention
of any such order.

(3) 'Many such excavation, cesspool, tank, pond, well or pit is made
or dug afier Ihe publication of any such arder and withoul the permission
required thereby, Ihe Municipal Commisstoner may, by wrillen notice,
require the owner or occupier of the land on which Lhe same is made or
dug to [ill it up with carth or other material approved of by him,

498. (1) The Municipal Commissioner may, if he thinks fit, by writlen  Power o
notice require the owner or peeupier of any land on which teees, shrubs or lrﬁg:';m'
hedges are growing (o keep the same in o trim condition, and remove any  hedges. etc..

such tree, '[shrub] or hedge. il il poses a danger to public safety or overhungs igrﬁ"cd‘
or obstruct any slreel causing inconvenicence or danger to the passers-by,
(2) Ifitappears 1o the Municipal Commissioner that imumediale aclion
is necessary for public safety, he may, without nolice, cause such ree,
shrub or hedge (o be removed from the land as aforesaid and the expenses
thereof shall be paid by the swner or occupier of such land.
B. Regulation of Public Bathing, Washing, etc.
499. (1} The Municipal Commissioner may from time to lime— R;.'gulntirnn
ar use o,

(a) setapart portions ol any river or other suilable place vesting  places Ior
in the Carporation for use by Lhe public [or bathing or for E:&Iilgg. et
washing animals or for washing or drying clothes;

(b} specify the times al which and the sex of persons by whom
any such place may be used;

{(c) prohibit, by public nolice, the use by the public, for any of
Lhe purposes as aforesaid of any place not so scl apart;

(d) prohibit by public natice the use by the public of any portion
ol any river or place not vesting in the Corporation for any
such purposc;

(e} regulale by public nolice the use by the public ol any portion
of any river or olher place vesting in the Corporation and set
aparl by him for any such purpose; and

() regulate by public notice the use by the public ol any portion
of any river or other place not vesting in the Corporation for
any such purpose or of any work or waler in any work, assigned
and se1 apart undcr this Act for any parlicular purpose.

“The ward within the square bruckets was substituled for the word “hrub™ by 5, 42
of the Calcunia Municipal Corporation (Sccond Amendment) Act. 1984 (West Ben. Act
X111 of 1984),
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(2) The Municipal Commissioner may charge such fees as the
Corporation may delermine by regulations for the use of any place sct
apart under clause () of sub-scclion (1) by any specified class or classes
ol persons or by (he public generally.

500.

501.

502,

Except as olherwise permitted by any order under this Act,—
(1) no person shall—

(4) bathe in or near any lake, lank, reservoir, [ountain,
cistern, ducl, stand-pipe, stream or well or any parl ol
any river or olher place vesting in the Corporation;

{b) wash or cause to be washed in or near any such place or
work any animal, clothes or other arlicle:

{c) throw, pul or cause to enter it the water in any such
place or waork any animal or elber thing;

td) cuuse or suffer Lo drain into or upon any such place or
work or to be bronght therein 1o or therzupon anything
or do anything whercby the waler shall be in any degree
fouled or corrupled; )

{c} dry clathes in or upen any such place;

(2) no person shall—

(a) in contravention of any prohibition made by the
Municipal commissioner under section 499 use any
porlion of any river or any place not vesting in the
Corporation for any purpose mentioned i that section;

{b) contravenc the provisions of any potice given by Lhe
Municipal Commissioncr under section 499 for the use
ol any such portion of any river or any place far any
such purpose.

No person shall—

{a) steepinany lank, reservoir, stream, well or diteh :ainy animal,
vegelable or mineral mauter likely 1o render the water thercol
offensive or dungerous te health;

(b) whilst suffering from any comagious, infectious or loathsome
disease bathe on, in or near any bathing-platform, lake, lank,
reservoir, fountain, cistern, duct, stand-pipe, stream or well.

No person engaged in any trade or manulacture shall,—

(a) wilfully cause ar sulfer to be brought or to [low into uny
lake. tank, reservoir, cistern, well, duct or other place for
waler belonging to the Corporation or any drain or pipe
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communicating therewith any washing or other subsiance
produced in the course of any such trade or manufacture as
aforesaid;

(b} wilfully do any act connected wilh any such trade or
munufactore as aforesaid whereby the water in any such lake.
Lank, reservoir, cistern, well, duct or other place for water is
fouled or corrupted.

503. (1) The Municipal Commissioner may by public notice prohibit  Prehibition

. . . . . apainst
the washing af clothes by washermen in the exercise of their callings \fu;hing by
except al such places ay he may appaint for the purpose. washermen,

(2} When any such prohibition has been inade, no person who is by
calling a washerman shall in conlravention of such prohibition wash
clothes except for himself or for personal and family service or for hire
on or within the premises of the hirer at any place olher than a place
appointed under sub-seclion (1).

C. Public Conveniences and Latrines and Urinals

504. (1) The Municipal Commissioner shall provide and maintain in !Puh_lic
proper and convenient places 1 sufficient number of public lawrines and  jieS
urinals.

(2) Such public [atrines and vrinals shall be so constructed as 10
provide scparale compartments for each sex and not (o be a nuisance and
shall be provided with all necessary conservancy establishments and shall
regularly be cleansed and kepl in proper order.

505. (1) lushall not be lawful 10 construct any latrine or urinal for  Consirction
any premises except wilh the wrillen permission of Lhe Muricipal ;:Lé“;’r'i':;ﬁs_
Commissioner and in accordance wilth such terms not inconsistent with
the provisions ol this Act or any rules or regulations made thereunder as
he may specify.

(2} In specifying any such term, the Municipal Commissioner may
determinc in each case—

(a) whether the premises shall be served by the service system
or by the flush system or partly by the one and partly by (the
other; and

{b) whal shall be the site or position of each latrine or urinal.

(3) [fany latrine or urinal is constructed on any premises in conlraven-

tion ol the foregoing provisions, the Municipal Commissioner may, afier
giving not less than ten days' notice Lo the owner or occupier of such
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premises, alter, reconstruct, close or demolish such latrine or uringl and the
expenditure incurred by the Municipal Commissioner in so doing shatl be
recoverable fromn the owner or occupier as an arrear of 1ax under this Act.

506. (1) It shall not be lawlul Lo erect any building or excecule any
work on or in relation to the building as aforesaid witheul providing such
lotrine and urinal accommodation and accommodation for bathing or
washing clothes and wiensils on each floor of the building as the Municipal

Commissioner may specily.

(2) In specifying any such accommodalion, the Municipal
Commissiener may delermine in each case—

(2) whether such building shall be served by the service syslem
or by (e flush syslem or partly by the one and partly by the
other;

(b) what shall be the sile or position of each latrine, urinal,
bathing or washing plice or site and the number (on each
floor) and their clear internal dimensions thercol.

(3) Tt shall not be lawful 1o erecl a residential building composed of
separale tenements on the flat system without providing al least one latring
and cne bathing or washing place lor servants on the ground floor of such
building or at any cther suilable place in the same premises,

{4) Forlhe purposes of Lhis section, the expression “to erect a building”
shall have the same meaning as in seclion 390.

507. Every person employing workmen, labourers or other persons
exceeding twenly in number shall provide and maintain for the separale
use of persons of each sex so employed latrines and urinals of such
description and number as the Municipal Commissioner may by notice
require and within such time as may be fixed in the nolice and shall keep
the same in clean and proper order.

508. The Municipal Commissioner may by notice require any owner
or manager ol a markel, theatre, railway slation, transporl lerminal and
any other place of publie resort within such time as may be specified in
such nolice 1o provide and maintain lor the separale use of persons of
each sex latrines and urinals of such description and number and in such
position as may be specified in the nolice and lo keep the same in clean
and proper order,

509, The Municipal Commissioner may, by wrillen notice,—
(a) require the owner or olher person having the control of any
privale latrine or urinal, which in the opinion of the Municipal
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Commissioner conslitetes a prisance, to remave Lhe latrine
or the urinal; or

(b

require any person having the control whether as owner,
lessee or occupier of any tand or building—

(i) 1o have any latrine provided for the same shut out by a
sulficient rool, wall or fence from the view of persons
passing by or dwelling in the neighbourhood; or

(i) 1o cleanse in such manner as the Municipal Commis-
sioner may specify in the notice any lairine or urinal
belonging (o such land or buildings; or

{c) where any premiscs imended or used for human habitation
are wilhout any latrine or urinal accommodation or are
provided with insufficient latrine or urinal accommodalion,
require the owner, lessee or occupier of such premises Lo
provide such latrine or urinal accommodalion or such
additional latrine ar urinal accomrnadation ns be may specify
by cnusing, if necessary, any part of such premises to be
vucated and demolished in accordance with the rules or the
regulations made in this behall.

D. General Provisions

510. Subject 1o the provisions ol the Prevention of Food Adulleration
Act, 1954 and the Drugs and Coesmelics Act, 1940, as amended by the
Prevention of Adulleration ol Food, Drugs and Cosmetics (West Bengal
Amendment) Act, 1973, and the notificalion by the Stave Government in
this behalf, the Cosporalion shall funciion as an Authorily voder the said
Acls.

511, (1) The Municipal Convmissioner shall make provision for
inspection of all animals which are inlended for human consumption
and arc in the course ol Lransit or arc exposcd or hawked ahoul or deposiled
in or brought 1o any place for sale or preparation fer sale, as the casc
may be,

(2} If, as a resull of any inspection under sub-seclion (1), any
prosecution is instituled under this Chapler, the burden of proving that
any such animal was not exposed or hawked about or deposited in or
broughl to any place for sale or preparation for sule or was not inicoded
for human consutnption shall rest with the pecson prosecuted.,

512, Suvbject to the provisions ol sny other law in force lor the lime
being and the notilication by the State Government in this behalf, the
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Corpuration may function as an Authority for the enforcement of such
luw a8 relates (o air, water or noise pollulion.

E. Prevention of Fire

513. The Municipal Commissioner may, by public notice prohibil in
any casc where such prohibilion appears to him 10 be necessary for the
prevention of danger to lile or property the slacking ar collecting ol wood,
dry grass, straw or other inflammable materials or the placing of mats or
thatched huts or the lighting of lires in any place which may be specified
in the notice.

514. No person shall set a naked light on or near any building in any
public streel or other public place in such manner as may cause danger of
fire:

Provided that nothing in this section shall be deemed (o prehibit the
use of lights lor the purposes ol illuminaticn on Lhe occasion of any festival
or public or private entertainiment.

515. No one shall discharge any fire-arm or let any fire warks or fire-
ballaons or engage in any game in such manner as may cause or likely to
cause danger [0 persons passing by or dwelling or working in the
neighbourhood or risk of injury to property.

F. Nuisances

516. (1) No person shall—
(a) in any public sireet or public place—
(i) ease himnself; or

(ii) carry meat exposed o public view; or

(iii) picket animals or collect carts: or

(iv) being cngaged in the removal of rubbish, filth or clher
polluted and obroxious malier wilfully or negligenily
permit any portion thereof Lo spill or fall or neglect to
sweep away or oliierwise effectvally to remove any
portion thereof swhich may spill or fall in such street or
pluce; or

(¥) without proper authority affix upon any building,
monumenl, post, wali, feace, iree or other thing any
bill, nolice or other docunent; or

{vi) wilhout proper authority delace or write upon or
otherwisc mark any building, monument, post, wall,
fence, tree or other Lhing: or
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(b}

{c)

(d)

(e)

4y

{vii) without proper authority remove, destroy, deface or
olherwise oblilerale any notice or other document pul
up or exhihited under this Act or the roies or the
regulatians made thereunder: or

{viii) wilhou proper authorily disploce, damage, or make
any alteration in or otherwise inlerfere with, the
pavement, guller, storm water-drain, [ags or ather
materials of any such sircel or any lamp brackel,
direction-post, hydrant or witer-pipe maintained by
the Carparation in any such streel or place or extinguish
a public light; or

{ix) carry rubbish, filth or other polluted and obnoxious
matter at any howr prohibited by the Muunicipal
Commissioner by public nolice or in any pallern of
can or receplacle which has not been approved Jor the
purpose by the Municipal Conunisstoner or [ail to close
such carl or receplacle when in use; or

carry rubbish, [ilth or oiher polluted and obnoxious matter
along any roule in conlraventon ol any prohibilion mude in
this behalf by the Municipal Cominissioner by public notice;,
or

deposil or cause or permit to be deposiled earth or malerials
of any descriplion or any rubbish or polluled and obnoxious
muniter in any place nolintended lor the purpose in any public
sircel or public place or waste or unaccupied land under the
management of the Corporation; or

make any grave or bura or bury any corpse at any place not
set apart [or such purpose; or

at any timme or place m which the same has been prohibited
by the Municipal Commissioner by pubtic or special notice
beal a drum or Lom-tom or blow a hom or (rumpel or beat
any utensil or sound any brass er other instrument or play
any music; or

disturb the public peace or oriler by singing, screaming ar
shouling or by using any apparatus for amplifying or
reproducing the human voice, such as a megaphone or a
loudspeaker; or

let loose any animal 50 as to cause or negligently allow any
animal Lo cause, injury, danger, alarm or annoyance 1o uny
person; or

839
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{h) savc with the written permission of the Municipal
Conunissioner and in such manner as he may authorise store
or use nighl-soil, cow-dung, manure, rubbish or any other
substance emitting an offensive smell; or

{i) usc or permil 10 be used as a latrine any place nol intended
for such purpose.

(2) Every person shall wke all reasonable means 1o prevent cvery
child under the age of twelve years being in his charge lrom ensing himsell
in any public sireet or public place,

(3) The owner or keeper of any animal shall not allow it siraying in a
public street or public place without a keeper.

(4) Any animal found siraying as afaresaid may be removed by an
officer or employee of the Corporation er by any police officer Lo a pound.

517. Where the Municipal Commissioner is of the opinion that there
is a nuisance on any land or building, he may, by nolice in writing, require
the person by whose act, default or sufferance the nuisance arises or
conlinues ar the owner, lessee or occupier of the land or building or any
one or more of these persons Lo remove or abale the noisance by taking
such measures in such manner and within such period as may be specilicd
in the notice.

'517A. Notwithstanding anything comtained in section 517, if Lhe
Mayor-in-Council is of the opinion that immediate removal of any nuisance
continuing on any land or building in contravention of the provisions ol
this Acl is necessary, it may, for reasons Lo be recorded in writing, cause
such nuisance (o be removed lorthwith,

518. Where any building, or wall, or anyihing aflixed therelo, or any
well, tank, reservoir, pool, depression, or excavation, or any bank or Lree,
is, in the opinion of the Municipal Commissioner, in a ruinous stale for
want of sufficient repairs, protection or enclosure, and is a nuisance or is
dangerous to persons passing by or dwelling or working in Lhe
neighbgurhood, the Municipal Commissioner may by notice in wriling
require the owner or parl-owner or person claiming 1o be the owner or
part-owner theceof or failing any of them the oceupier thereof to remove
the same or may require him Lo repair, prolecl or enclose lhe same in such
manner as he thinks necessary; and if the danger is, in the opinion of the
Munricipal Commissioner, imminent, he shall, forthwith (ake such steps
as he thinks necessary Lo averi the same.

'Scetian 517A was inserted by s. 22 of the Calcutta Munieipal Corporation
{Ameadment) Act, 1996 {Wesl Ben. Act VI ol 1996).
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CHAPTER XXXI
Animals and Birds

519, No person shall use or permit to be used any land or premises for  Premises not
keeping horses, cattle or other quadruped animals or birds for }2}’,3;;‘;‘?25
iransportation, sale or hire or for sale of the produce thercof without or ;?jg‘:“':{__
otherwise than in conformily with the terms of a licentce granted by the 07"
Municipal Comimissioner on payment of such fees as may be determined  licence.

by (he Corporation by regulations: S
Provided that the lees shall not exceed,—

(a} in the case of a race horse, '[eight hundred] rupees
anaually:

(b) inthecase of any animal other than arace horse or birds one
hundretd rupees annually,

520. (1} If any horses, catle or other four-footed animals or birds ~ Seizure of
are kepl on any land or premises in contravention of the provisions of ol or
seclion 319 or are [ound roaming or tethered on any street or public place  birds.
or an any land belenging Lo the Corporation, the Municipal Commissioner
or any officer or einployee of the Corporation authorised by him in this :
behalf may seize such horses, catlle ar ather four-looled animals or birds :
and may cause them 1o be impounded or removed to and maintained in
such place as may be appointed by the State Governmenlt or the
Cerporation for 1his purpose; and the cost ol such seizure and impounding
or removing and maintenance as aforesaid shall be recoverable by sale of
such animals or birds by auction:

Provided that any person claiming such animals or birds may, within
seven days of such scizure, gel them relensed on his paying all the expenses
incurred by the Corporation in seizing, impounding or removing, or
maintaining such animals or birds and on his producing such evidence
in supporl of his claim as the Municipal Commissioner may think
sullicient.,

(2) The proceeds of sale of any animal or bird by auciion under sub-
seclion (1) shal) be applied in meeling the expenses incurred on dccount
of seizure, impounding or removal, and mainlenance of such animal or
bird and ol holding such sale; and the surplus, if any, shall be held in
deposit by the Municipal Commissioner and shall, if ol claimed by the
owner of such amimal or bird within a period of ninety days from tie dale
of saie, be credited to the Municipal Fund.

'The words within the square brckets were substinsted for the words “four hundred"
by s. 20 of the Caleetia Municipal Comporation (Amendment) Act, 1988 (West Ben. Acl
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521.  The Corporation may by regulations made in this behalf—

(a) require the registration to be done of all dogs kept within
"[Kolkata]:

(b) requirc thm every registered dog shall wear a collar Lo which
shall be attached a metal token to be issved by the Municipal
Comuissioner, and fix the fee payable for the issue thereof;

(¢) require that any dog which has nol been registered ar which
is ol wearimg such token shall, il found in any public place,
be delained at a place sct apart for the purpose; and

(d) lx the feec which shall be charged for such delention, and
provide that any such dog shall be liable to be destroyed or
otherwise disposed ol unless it is claimed and the fee in
respect thereof is paid within ene weck.

522, The Municipal Comimissioner may—

{2) cuausc 10 be destrayed, or to be confined for such peried as
he may direcl, any dog or other animal which is, or is
reasonably suspecled to be, sulfering from robies, or which
has been bitten by any dog or other animal sulfenng oc
suspected Lo be sullering from rabics:

(b) by public notice direct that alter such date as may be specified
in the notice, dogs which are withoul collars or withaut marks
dislinguishing themn as private properly und are found straying
ot the straels or beyond Lhe enclosures of the houses ol their
owaers, il iny, may be destroyed and cause them to be
destroycd accordingly.

523. (1) Wheneverihe Municipal Commissioner is of the opinion that
the user of uny premiscs for keeping any animal or bird thereon is causing
a noisance and thal such nuisance should imimediately be stopped, the
Munieipal Commissioner may, by order, require the gwner or the occupier
of such premises lo slop such nuisance within such period us may be
specified in the order.

{2) If, ut the end of such peried, the nujsance s not stopped, the
Municipa] Commissioner or any oiher olficer authorised by him in this
behalf may cousc such use ol such premises slopped forthwilk by posting
police pickets or by such other means as he thinks fit a1 the cast of such
OWTILT O QCCUPLEL.

(3) 1f such owner ur occupier does nol deposit the cost as alaresaid
within such lime as may be specified by the Municipal Commissioner or
the officer authorised by him in this behal{or i the nuisance is nol abaled,
the nuisance shall be stopped by the Municipal Commissioner or by (he
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ollicer authorised by hir: in this behalf and the cost may be realised by
selzure and auction ol this zriicles or properties found in Lhe premises.

CHAPTER XXXl
Improvement

524. (1} Where it appears to the Municipal Commissioner that any Rcmm’ﬂldﬂr
block of buildings is in an unhealthy condilion by reason of Lthe manner Eﬁﬁﬁfﬁ:i
in which the buildings are crowded together or the narrowness, closeness,
or faulty arrangement of streels or the want of proper drainage and
ventilation or the impracticability of cleansing the buildings or any other
similar cause, he shall cause the block Lo be inspected by the Chiel
Municipal Health Officer and the Municipal Engineer-in-Chief who shall
make a report in writing 1o him regarding the sanitary condition of the
block.

(2} If, upon receipl of such reporl, Lthe Municipal Commissioner
considers that the sanilary condition of 1he block is likely 10 cause risk of
disease to the inhabitants of the buildings or the neighbourhood or
olherwise endanger the Community health, he shall with the approval of
the Mayor-in-Council, select the buildings which in his opinion should
wholly or in part be removed in order 1o abate the unhealthy condition of
the block, and may thereupon by notice in wriling require the owners of ‘

|

such buildings Lo remove them within such period as may be specilied in
Lhe nolice:

Provided that before issuing the notice a reasenable opportunily should
be afforded to the owner to show cause why the buildings should not be
removed:

Provided further that the Municipal Commissioner shall make
compensation to ihe owner for any building so removed which may have
been erecled under proper authority.

(3} Ifanolice under sub-section (2) requiring any owner of & building
lo remove it is nol complied with, then, afier the expiration of the time
speified in the notice, the Municipal Commissioner may himsell remove
the building required 1o be removed by the notice and recover from the
owner of the building the expenses of such removal as an arrear of (ax
under Lhis Act,

525. (1) Where the Municipal Commissioner upon information in his ~ Pawer 1o
possession is satisficd that any building is in any respecl unfit for human ffnqp",i,_,rscmcm

habitation, he may, unless in his opinion the building is not capable ata  of buildings

reasonable expense of being rendered fit, serve upon the owner of the ,‘;32,‘;,‘"

buildinn nnartca raaniring ko srithio cnch tioma mar lhaiae Yace thao thicis hahitatinm
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days as may be specilied in the notice to execute the works ol improvement
specified therein and stating that in his opinion those works will render
the building fit for human habilation.

(2) In addition o serving a notice under this section on the cwner,
the Municipal Commissioner may serve a copy ol the nolice on any viber
person having an interest in the building, whether as a lessee, mornigagee
or otherwise.

{3) Indelermining whether a building can be rendered fit [or hutman
habilalion al a reasonable expense, regard shall be had 1o the estimated
cost of the work necessary 1o render it so fil and the estimated value
which the building will have when the works are eompleted.

526. If anolice under section 525 requiring lhe owner of the bujlding
1o execule works of improvement is not complied wilh, then, afler the
expiralion of the time specified in the nutice. the Municipal Commissiener
may himsell do 1he works required o be done by the notice and recover
the expenses incurred in conneclion therewith as an arrear of lax under
this Acl,

527. (1) Where (he Municipal Commissioner upon any informalion
in his possession is satisfied that any building is unfiv for human habilation
and is not capable at a reasonable expense of being readered fil, he shall
serve upon the gwner of the building and upon any olher person having
an interest in the building whether as a lessee, mongagee or otherwise,
notice to shaw cause within such time as may be specilied in the notice as
to why an arder ol demalition of the building should not be made.

(2} If any af the persons upon whom a notice has been served under
sub-section (1) appears in pursuance thereof before (he Municipal
Commissioner and gives an undertaking to him that such person shall,
within a period specificd by the Municipal Commissioner, execule such
works of improvement in relation Lo the building as will, in the opinion of
the Municipal Commissioner, render the building fit for human habitation
or Lhat the building shall nol be used for human habitation until the
Municipal Commissioner, on being salisfied that il has been rendered (it
for thal purpose, cancels Lhe undertaking, the Municipal Commissioner
shall not make an arder of demolilion of the building.

(3) Ilnosuchunderlaking as is referred 1o in sub-seclion (2) is given,
or if in a case where any such undenaking has been given, any work of
improvenient to which the undertaking relates is not carried owl within
the specilied period or the buildinyg is used in contravention of the lerms
of the undertaking, the Municipal Commissioner shall Forthwith muke an
order ol demolition of the buildine reauiring that the building shall he
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vacmed within a period Lo be specilied in the order not being less than
thirty days from the date of the order and demolished within six weeks
afler the expiration of that period.

{4) Where an order ol demolition of a building under this section has
been made, the owner of the building or any ather persen having an interest
therein shall demelisk thal building within the time specified in thal behall
in the order, and if the building is no1 demolished within 1hat time, the
Municipal Commissioner shall demolish the building and sell the materials
thereol.

(5} Any expenses incurred by the Municipal Corunissioner under
sub-section {4), which cannoi be mel oul of Lhe praceeds of the sale of
materials of the building, shal! be recovered [rom the owner of the building
or any other person having an inlerest therein as an arrear of tax under
this Act.

(6) In delermining, for the purposcs of this section and sectlion 523
whether a building is unfit for human habityjon, regard shall e had 10 ils
condition in respect of the following matters, (hat is to say,—

(a) repair;

(b) stabilily;

(c) freedom from damp;

(dy nowral fight and air:

(&) water supply;

(F) drainage and sanitary conveniences;

g} facilities for storage, preparation and cooking of food and
for the dispesal of rubbish, [ilth and other polluled maller;

and the building shail be deemed Lo be unfit as aforesaid if and only if it
is so defective in one or more of the matters as aforesaid that it is not
reasonably suitable for occupation in that condition.

(7) For the purposes of this section and section 525 and section 526,
“work ol improvement™ in relation to a building shall include any one or
more ol the following works, namely:—

(a) necessary repairs;

{b} structural alieralions:

{c) provision ol light poinls and water taps;

{d) construction of drains, open or covered;

(¢) provision of latrines and urinals;

() provision of additianal or improved fixtures and fitlings;

(o) openina up or paving ol courtyard;

845
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& {h) removal of rubbish, filth angd other polluted and obaoxicus

malier,;

() any other work including the demolition of any building
or any parl thereof which, in the opinion of the
Municipal Commissioner, is necessary for executing
any of the works specified above.

(8) The provisious of this section and sectior 524, section 525 and
seclion 526 shall not apply in relation to any building in any area which
has been deciared to be a_slum arca under the West Bengal Slum Areas  West Ben,

(Improvement and Clearance) Act, 1972 ,;\;_;zx of

?1{.&r0vcmcnl 528. Where the Municipal Commissioner upon information in his
cheme. possession is satislied as respects any area—-

(a) thal the buildings in Ihat area are, by reason of disrepair or
sanilary defects, unfit for human habitation or are, by reason
of their bad arrangement or the narrowness or bad
arrangement of the sirects or the want of light, air, ventilation
or proper conveniences, dungerous or ijurious 1o the health
of the inhabilants of the area, and

(b} that the most satisfaclory methed of dealing with the
conditlions in the area 15 the re-arrangeiment and reconstruc-
lion ol the sircets and buildings in the area in accordance
with an improvement schermne,

he may frame an improvement scheme in respect of the area in accordance
wilh the regulalions made in this behalf.

Matters to 529. (1} An improvement scheme may provide for all or any of the

ib: 11’;""“‘" following mallers, namely:—

i_mt{wrovcmcnl (a) e acquisilion by agreement or under the Land Acquisilion | of 1894,
seheme. Acl, 1894 of any properly necessary for or affeclicd by the
execution of the schemg;

(b} the relaying out of any land comprised in the scheme;

(c) the redistribution of sites belonging 10 owners of properly
comprised in the scheme;

{d) (he closure ordemoalition of buildings or portians ol buildings
unfil for human habilalion;

(¢) the demeolition of obsiructive buildings or portions thereof:
() Lhe construction and reconstruction of buildings;
(g} 1he conslruction and alteration of streets;

~(h) the water supply, street Tighting, drainage and other
conveniences:
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the provision af open spaces for the benefil of any area
comprised in the scheme;

(he sunitary arcange mewts required lor the area comprised in
the scheme:

the provision of accommadation for any class of inhabilants;
the provision ol Mcililies for communication;

the sale, lelling or exchange of any properly comprised in
the scheme;

any other matier for which, in the opinion of the Municipal
Commissioner, il is expedient Lo make pravision wilh a view
la improving the erea to which the scheme relates,

{2) Where any lund is designiied in an linproveinenl scheme as subject
lo acquistiion or is required by the scheme to be kept 45 an open space,
then, if at the expiration of ten years [rom the due of sanclion of the
scheme by the State Government under sub-section (2) of seclion 530 Lhe
land is nol acquired by the Municipal Commissioner, 1the owner of Lhe
land may serve on Lhe Municipal Commissioner a nolice requiring his
interest in the langd Lo be so acquired.

(3) If the Municipal Commissioner [ails 1o acquire the land within a
peried of six months from Lhe receipl of the notice, the improvement
scheme shall have effect afier the expiration of the said period as if the
land were nol designated as subjcct to acquisition by the Municipal
Commissioner or were nol required to be kept as an open space,

530. (1)

Every impravement scheme shall, as soon as may be afler it SF!’missiDH
ol improve-

has been framed, be submited by the Municipal Commissioner for  en scheme
approval 10 the Corporation, ard the Corporalion may cither approve the 10 the

Corperuion

scheme without modifications or with such maodifications as it may g 20nroval
consider necessary or reject the scheme with directions 1o the Municipal — and lo the

Sinte

Commissioner 10 have a fresh scheme (ramed according to such direclions.  Government

for sanclion.

{2) No improvement sckeme approved by the Corporalion under
sub-section (1) shall be valid unless il has been sanctioned by the State
Governmenl.

531. The Municipal Commissioner while framing an improvement Re-housing

scheme wnder this Chapter for any area may also [rame a scheme (herein-

scheme.

after in this Act referred 1o as the re-housing scheme) lor Lhe construction,
maintenance and management of such and so many buildings as he may
consider necessary for providing accommodartion for persons who are
Irkelv 1o be disolaced bv the execulion ol the improvement schome.
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Improvement 532, No improvement scheme or re-housing scheme framed under his
scheme and 1 B ]
rc-housing Chapter alier 4 master plan [or '[Kolkata] or a zanal development plan

thcn{c © (or any part thereofl has been prepared in accordance with the Wesl Bengal \A\"cslxll*ﬁﬂ-r
b o Town and Country (Planning and Development) Act, 1979 shall be valid 1579,

Plﬂnl‘n";d unless such scheme is in conformity with the provisions of the master
al deve-
ﬁ?];;rm‘pﬁm plan or the zonul development plan.

Pawer lo 533. Subject lo the provisions of this Aet, the Corporation tmay acquire
e any land or building, whether situasted in '[Kuolkala] or non, for the purpose
building for of—

improvement,

(i) opening oul any congested or unhealthy area or otherwise
improving any portion of '{Kolkala); or
{(ii) erecling sanitury dwellings lor working and poorer people;
or
(i) executing any developmemnt plin or scheme for the benefit
of persons residing in '[Kolkata].

Execution 534. Any improvement scheme framed under this Chapter may be
?r[][‘;"r‘m,cmcm exccuted by the (_Zorpormion itsell or by such person or au‘lhorily as the
seheme, Mayor-in-Council may select and on such terms and conditions as it inay
specify.
PART VIII

PrOPERTIES OF THE CORPORATION

CHAPTER XXXIII
Acquisition and Dispoesal of Property

Acguisition 535. The Carporation shall, for the purposes ol this Act, have power
of property- 1 acquire and hold movable and immovable property or any interest
therein, whether within or outside the limits of '[Kolkuta).

:;Pq“is“if’" 536. (1) Whenever it is provided in this Acl that the Municipal
immovable Commissioner may acquire, or whenever i is necessary or expedient for
E;?I:grfl‘]{m‘?’ any purpose of 1his Act thal the Municipal Commissioner shall acquire,

any immaovable property, such property may be acquired by we Municipal
Commissioner on behalf ol the Carporation by agreement on such Lerms
and al such rates or prices or at ratcs or prices not exceeding such maxima
as may bc approved by the Mayor-in-Council cither generally for any

class of cases or specially in any parlicular case,

LCra Mrmt mata ¥ mom cvies P k]
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(2) Whenever, under any provision of Lhis Acl, the Municipal
Commissioner is autharised Lo agree io pay the whole or any portion of
the expenses of acquiring any immovable praperty, he shall do so on such
terms and at such rates or prices or at rates or prices nol exceeding such
maxima as may be approved by the Mayor-in-Council either generally or
in particular as aforesaid.

(3) The Municipal Commissioner may on behalf of 1the Corporation
acquire by agreement any easement allecting any immovable property
vested in the Corporation and the provisions of sub-seclions {1) and (2)
shall apply 1o such acquisition.

537. (1) Whenever the Municipal Commissioner is unable under
seclion 536 10 acquire by agrecement any immovuble properly or any
easement affecting any immovable property vested in the Corporation or
whenever any immovable property ar any easement allccling any
immovable properly vested in the Corporation is required for the purpose
of this Acl, the State Government may, in its diserelion, upen application
of the Municipal Commissioner, made with the approval of 1the Mayor-
in-Council and subject 16 other provisions of this Acl, order proceedings
1o be 1aken for acquiring the same on behatf of the Corporation, as if such
preperly or easement were land needed for public purpese within the
meaning of Lhe Land Acquisition Act, 1894.

(2) Whenever an application is made under sub-seclion (1) for the
acquisition of kand [or the purpose of providing 4 new streel or for widening
or improving an exisling streel, it shall be lawful lor the Municipal
Commissioner 1o apply for the ascyuisition of such additional land
immediately adjoining the land 10 be occupied by such new sireet or
exisling street as is required for the sites of buildings 10 be erected on
cither side of the sireer, and such additional kand shal] be deemed w be
required for the purposes of this Ael.

(3) For the purpose ol acquisition if immovable property under this
seclion, the Land Acquisitian Act, 1894, shall be subject 1o the amendment
that the market-value of any tand or building 1o be acquired shall be
deemed, for the purpose of sub-section (1} of section 23 of that Act, 1o be
the markel-value determined according lo the disposition of such
imwmovable property at Lhe date of declacation under sub-section (1) of
seclion 4 thereof in respecl of such immovable properiy.

(4) The umoeunt ol compensation awarded and all other charges
incurred in the acquisition of any such property shall, subject to all other
provisions of this Acl, be forthwith paid by the Municipal Commissioner
and thereupon such property shall vest in the Corpormion,
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538. The Municipal Commissioner may pay rent for or take on lease
on such terms and rales as the Mayor-in-Council may approve [rom time
to lime any land or building, whether sttwaied in '[Kolkata] or nol which
may, in his opinion, be needed for carcying out any of the purposes of this
Acl,

5339. Wil respect [o Lhe dispasal of property belonging to the
Corporation, the following provisions shall have effect, namely—

(a} 1he Municipal Commissioner may, in his discretion, dispose
of, by sale or atherwise, any movable properly belonging ia
the Corporation nol exceeding in value in each instance Nive
thousand rupees or such higher amount as the Cerporation
may delermine by regulations, or lel out or hire any moevable
praperty or grant a lease of any immovable property belong-
ing 10 the Corporation including-any right of gathering and
taking (ruits and the like for a period net excecding one year
atatime;

(b) the Municipal Commissioner may, wilh the sanction of the
Mayor-in-Council,— )

(i) dispose of, by sale or otherwise, any movable property
belanging 1o the Corpuration the value of whicl does
not exceed ten thousand rupces; or

(ii) pront a [ease (other than a lease in perpeluily) of any
immovable property belonging to the Corporation; or

{iii} sell or grant a lease in perpeluily of any immovable
propeily belonging to the Corporation the valuc of which
does not exceed Mifty thousand rupees or the annual
rent of which does not exceed three thousand rupees;

{c) incases nul covered by clause () of clause (b), the Municipal
Commissioner ntay, with the sanction of the Corporation,
lease, sell, lel out on hire or otherwise transler any properly,
movable or immovable, belonging to the Corporation;

{d) ihe consideration Jor which any immovable properly may
be sold. leased or otherwise transferred shall not be Jess than
the value at which such immovahle proeperty could be selil,
leased or otherwise transferred in normal and Fair competition;

(e) the sanction of the Mayor-in-Council or of the Carporation
under the aforesaid clauses may be given cither generally
[or any class of cases or specially for any particular case;

{F) subject Lo Lthe condilions lor limitations specified clsewhere
in other provisions of, this Act, the forcgoing pravisions ol
this section shall apply to every disposal of properly

'S¢c (gol-nolc 2 on page 573, aic.
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belonging Lo the Corporation made under or for any purpose
ol this Acl;

(g) cvery case ol disposal of properly under clause (a) and
clause (b) shall be reporled by the Municipal Comrmissioner
withoul delay to the Mayor-in-Council and the Corporalion
respectively.

540. (1) The Municipal Commissioner shall maintain an inveniory of
the movable and immovable properties of the Corporation in such form
and in such manner as may be determined by the Corporation by regulations,

(2) Inthe case of the invenlory of immovable properlies, the Municipal
Commissioner shall prepare an annual stalement of the revisions therein,
and shall place such statement befere (the Mayor-in-Council.

(3) The Mayor-in-Council shall place the stalement under sub-seclion
(2) along with its comments, if any, before the Corporalion along with
the budget estimate.

(4) The statement undec sub-section (2) shall be inctuded as an appendix
in the Annual Reporl of the Corporation prepared under section 41.

CHAPTER XXXIV
Commercial Projects

541. Subject 1o the provisions of this Act, the Corporation may {rom
lime to ime, incur expendilure and undertake works for the framing and
execution of commercial projects incleding marke( development schemes
in relation to lands and buildings vested in or in the possession of the
Corporation.

542. Subjecl 1o the provisions of this Act and the West Bengal Town
and Country (Planning and Development) Acet, 1979, a scheme for a
commercial project may provide for all or any of the (ollowing malters;—

(a) the acquisition by purchase, exchange or otherwise of any
land or building necessary for the scheme;

(b) the laying out or relaying aut of land;

(c) the raising, lowering or levelling of Tand;

(d) the laying oul and construcling roads in the area:

(e) the construction and reconstruction of buildings;

(N the sule, letting out, leasing or exchange of any properly
included in the scheme;

{g) the managemenlt of the scheme by the Corporation.
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PART IX
PowEers, PROCEDURES, OFFENCES AND PENALTIES
CHAPTER XXXV
Procedure

A.  Licences and wrilten permissions

543. (1) Whenever it is provided in this Acl or the rules or the
regulations made thereunder that a licence or a wrillen permission shall
be signed by the Municipal Commissioner or by any other officer
empowered to grant the same under this Act or the rules or the regulations
made thereunder or by any other officer of the Corporation authorised
by the Municipal Commissioner or officer empowered as aforesaid in
this behalf shall specify in addition to any other matter required to be
specified under any other provision of this Act or the rules or Lhe
regulations made thereunder—

(a) the dale of the grant thereol;
(b) the purpose and the period (if any) for which it is granted;
(c) restrictions or conditions, il any, subjecl to which it is granied;

(d) the name and address of the person lo whom it is granted;
and

{e) the fee, if any, paid for the licence or wrillen permission.

(2) Except as otherwise provided in the Act or the rules or the
regulations made thereunder, for every such licence ar writlen permission
a lee may be charged al such rate as may [rom time to time be fixed by the
Municipal Commissioner wilh the sanction of the Mayor-in-Council, and
such fee shall be payable by the person to whom the licence or the writlen
permission is granled.

(3) Save as otherwise provided in this Act or the rules or the
regulations made thereunder, any licence or wrilten permission granted
under this Act or any rules or regulalions made thereunder may at any
time be suspended or revoked by the Municipal Commissioner or the
officer by whom it was granted, if he is satisfied thal il has been secured
by the grantee through misrepresentation or fraud, or if any of iis
restriclions or conditions has been infringed or evaded by the grantee, or
if the gramee has been convicted for the contravention of any of the
provisions of Lhis Act or the rules or the regulations made thercunder
relating to any matter for which the licence or permission was gramnted:

Provided that—

(a) before making any order of suspension or revocalion,
recasonable opporiunity shall be accorded Lo the grantee of
the licence or the written permission 1o show cause why it
should not be suspended cor revoked;
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Chapier XXXV.—Procedure—B. Entry and inspection.—Section 544.)

(b) every such order shall conlain a brief slalement of \lie reasons
for 1hc suspension or the revocation of the licence or the
WrHIEN Dermission.

(4) When any such licence or wrilten permission is suspended or
revoked, ar when the period [or which the sume was granted has expired,
the gruntee shall, for the purposes of this Act or the rules or the regulations
made lhereunder, be deecmed Lo be withoul a licence or writlen permission
until such lime as the arder suspending or revoking the licence or the
wrillen permission is rescinded or unlil the licence or the writien
permission is renewed,

(5) Every grantce of any licence or written permission granted under
this Act shall, m all reasonable limes while such licence or written
permission remains in foree, if so required by the Municipal Commissioner
or by the uther officer by whom it was granted, produce such licence or
wrilten permission.

B.  Entry and inspection

544. The Municipal Comnissioncr or any otherolficer or employee
ol the Cerporation authorised by the Municipal Commissioner or
empowered by or under this Act, in this behalf may enier into or upon
any land or building with or without assisiants or workmen—

(a) for the purpose of ascertaining whether there is or hus been
in connection with the land or the building any contravention
of Lhe provistans of this Act or the rules or the regulations
made thereunder;

(b) for the purpose of ascertaining whether or not circumstances
exist which render it necessary lor or require the Municipal
Commissioner or any other offlicer or employee of the
Corporalion authorised or empowered in this behall to take
any aclion or exccute any work under this Act or the rules or
the regulations made thereunder;

(c) for the purposc ol taking any action or executing any work
authorised or required by this Act or the rules or the
regulations made thereunder;

(d) Lo make such inquiry, inspection, examination, measurement,
valuation or survey as may be authorised or required by or
under this Act or necessary [or the proper adminisiralion of
this Acu

(e) gencrally for the purpose ol elficient dischurge of the
functions by any of the autharitics under this Act or e rules

nr the rsonltinne mnda thacsnndar
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(Part IX.—Powers, Procedures, Offences and Penalties.—
Chapter XXXV.—Procediere—B. Entry and inspection.—
Sections 545, 546.)

545, (1) The Municipal Commissioner ur any person authorised by
him or empowered by or under this Act, in this behalf may enter upon
any fand within one hundred metres of any work authorised by or under
this Act with or without assistanls or workmen for the purpose of
depositing therean any soil, gravel, sione or ather malerials or for obtaining
access to such work or for any other purposes connected with the execulion
of the same.

(2) Every person so auvthorised shall, before entering upen any such
land siate the purpose thereof, and shall il so required by the owner or the
occupier thereof, fence off so much of the land as may be required for
such purpose.

(3) Every persen as aforesaid shall, in exercising any powerconferred
by this section, do as litlle damage as may be, und compensation shall be
payable by the Corporation in accordance with the rules or the regulations
made vnder this Act in Lhis behalf io (the owner ar the occupier of such
land or to both fer any such damage, whelher permanent or temporary.

546. (1) It shall be lawlul for the Municipal Commissiener, or any
person authorised by him or empowered by or under this Act, in this
behall '[to make any entry into, and to causc to be vacated, any place]
and 1o open or cause (0 be opened any door, gaie or olher borrier,—

{a) ilhe considers \he opening theceof necessary for the purpose
of such eptry; and

{b) if the cwner or the occupier is absent or being present refuses
1o open such door, gate or bamrier 2[or to vacate such place).

(2) Before making any eniry inlo any such place or opening or causing

to be opencd any such door, gale or other barrier, the Municipal -

Cammissionec or the persen authorised or empowered in Lhis behalf shall
call upon two or more respectable inhabitants of the localily in which the
place to be entered into is siluate 10 witness the entry or the opening and
may issue an order in wriling Lo them or any of them so (o do.

(3) A report shall be made to the Mayor-in-Council as soon as may
be afler any entry has been made into any place or any door, gate or other
barrier has been opened under this section.

"The words within the square brackers were substituled for the words "to make any cntry
inio any place” by 5. 23(a) of 1he Caleuita Municipal Curparation {Amendment) Act. 1954
{Wesl Hen. Act V] af 1996).

TFha aaede swithin the cannre hmebers were ingermed by € 2300, jhid.
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(Part IX.—Powers, Procedures, Qffences and Penaltios.—
Chapter XXXV.—Procedure—B. Emiry and inspectinn,—
Sections 547-550.)

547. Save as atherwise provided in this Act or the rules or the
regulations made thereunder no entry authorised by or vnder this Act
shall be made except beiween the houvrs of sunrise and sunset;

Provided that if the Municipal Commissioner is salisfied that the
ereclion of any building or the execution of any work has been
commenced or is being carried on in coniraventan af Lthe provisions of
this Act in any premises between the period of sunset and sunrise, he
may, if he considers il necessary so to do, enler such premises during
such peried accompanied by a police officer to make an inspeetion thereof
and take such action as may be necessary under Lhis Act.

548. Sove s otherwise provided in Lhis Act or the rules or the
regulations made thereunder, no land or building shall be entered withoul
the consent of the occupier, or il there is no occupier, of the owner
thereofl and no such eniry shall be made without giving such owner or
occupier, as the case may be, nol less than twenty-four hours'wrillen
notice of the intention (o make such entry:

Provided that no such notice shall be necessary, if the lard or the
building to be entered is a faclory or workshop or trade premises or place
used for any of the purposcs specified in section 435 or stable for harses
or shed for cattle or latrine or urinal or work under censtruclion, ar lor
the purpose of ascertaining whether any anirnal intended for human food
is slaughicred on such land or in such building in contravention of this
Act or the rules or the regulations made Lthereunder.

549. When any place used as a human dwelling is entered under this
Act, due regard shall be paid to the social and religicus customs and
usages of the occupants of the place entered, and no apariment in the
actuul occupancy of a female shall be emeredl or broken open until she
has been informed that she s at liberty to withdraw and every reasonable
facility has been afforded to her for withtlrawing.

556. No person shall obstruct or molest any person authorisced or
empowered by or under this Act, or with whom the Corporation or any of
the municipal autheritics referred o in section 3 has lawfully conlracted,
in the execution of his duly or anything which he is authorised or
empowered or required Lo do by virlue or in consequence of any of Lhe
provisions of this Acl or the rules or the regulations made thereunder, or

in Tulflment AF hic Annteant ae the caen evnar ha
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The Kolkara Municipal Corporation Act, 1980.

[West Ben, Act

(Part IX.—Powers, Procedures, Offences anid Penalties.—
Chapier XXXV—Procedure—C. Public notices and advertisments.—
Sections 551, 552.—D. Evidence.—Section 553.—

E. Natices, eic.—Secion 554.)

C. Public notices and advertisements

551, Every public nolice given under this Act or the rules or the
regulations made thereunder shall be in writing under the signature of the
Municipal Commissioner ar any other officer of the Corporation avthorised
in this behalf by the Municipal Commissioner, and shall be widely made
known in the Jocality 1o be affected thereby by affixing copies thereof in
conspicuons public places within such locality ar by publishing the same
by beat of drum or by advertiserignt in local newspapers or by any two or
more of these means and by any other means that Lhe Municipal
Commissioner may think fit.

552. Whenever it is provided by this Act or the rules or the regulations
made thereunder that notice shall be given by adverntiisement in loca
newspapers or a notification or information shall be published in local
newspapers, such notice, notification or information shall be inserted, if
practicable, in at least two English newspapers and twe vernacular
newspapers published in '[Kolkata),

D. Evidence

553. Whenever under this Act or the rules or the regulations made
thereunder the doing of or the omission to do anything or the validity of
anything depends upon the approval, sanction, consenl, concurrence,
declaralion, opinian or satisfaction of—

(a) the Mayor-in-Council;
(b) the Mayor; or
() the Municipal Commissioner or any other officer of the
Corperation,
as the case may be, a wrillen document signed,—
(i) in cases referred 1o in clavse {a), by the Munucipal
Secrelary, and
(ii) in cases referred to in clause (b) or clause {c}, by the
Municipal Commissioner or such other officer of the
Corporalion,
purporting 1o convey or set forth such approval, sanction, consent,
concurrence, declaration, opinion or satisfaction, shall be sufficient
evidence Lhereof.
E. Nolices, efc.

554. Where any notice, bill, order or requisition issued or made under
this Act or the rules or the regulatiens made Lhereunder requires anything
10 be done, for the doing of which no time is fixed in this Act or the rules
ar the regulations made thereunder, such notice, bill, order or requisition
shall specifly a reasonable Llime for doing the same.

Cn fraronate 2 nn anoe $73%. ante.
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(Pari IX.—Powers, Procedires, Offences and Penalties.—
Chapter XXXV.—Procedure.—E. Notices, etc.—Sections 555-357.)

555. (1) Every licence, wrillen permission, notice, bill, summons or
other document, which is required by this Act er Ihe rules or the regulations
made thereunder 1o bear the signature of the Municipal Commissioner
or any olher officer ol Lhe Corporation, shall be deemed
lo be properly signed if it bears a lacsimile of the signature of the
Municipal Commissioner or such oflicer, as the case may be, stamped
thereupon,

(2) Nothing in sub-section (1) shall be deemed to apply 10 a cheque
drawn upon the Municipal Fund under section 126,

556. Every notice, bill, summons or other document required by this
Act ar the rules of the regulations made thereunder Lo be served upon, or
issued 10, any person, shall be served or issued by an officer or other
empioyee of the Carporation or by any person authorised by the Municipal
Commissioner in that hehalf.

557. (1) Every notice, bill, summons requisilion or other document
required or authorised by this Act or the rules or the regulations made
thereunder 1o be served or issued by or an behalf of the Corporations or
by ony of the municipal amhorities referred to in section 3 or any officer,
or employee of the Corporalion shall, save as otherwise pravided in this
Acl or the rules or the regulalions, made thereunder be deemed to be
duly served—

{a) where the person lo be served is a company, if the document
is addressed to the secrelary of the company at its regislered
office or al its principal office or place of business and is
either—

(i) sent by registered post, or
(ii) delivered al the registered offlice or at Lthe principal office
or place ol business of the company;

(b) where the person to be served is a partnership, if 1he
document is addressed Lo the partnership at its principal place
of business identifying it by the name or style under which
its business is carried on, and is either—

{i) sent by registered post, or
(ii) delivered at the said place of busingss;

{c) where the person to be served is a public body Corporalion,
society or other body, il the document is addressed 1o lhe
secrelacy, eeasurer or olher officer af such body, Corporation
or seciety at its principal office, and is cither—

(i) sent by registered post, ar
(ii) delivered at tha office;
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[Wes( Ben. Acl

{Part IX.—Powers, Procediures, Offences and Fenalties.—
Chapter XXXV..—Procedure.—F. Enforcement of orders to
exectite work, etc.—Seciion 538.)

(d) inany other case, il the document is addressed to the person
to be served und—
(i) is given ortendercd Lo him, or

(i1} il such person cannol be found is affixed on some
conspicuous parl ol his last known place of residence or
business, il within *[Kolkala], or is given or tendered 10
some adull member of his family or is allixed on some
conspicuous part of the land or building, if any, 1o which
it relales, or

(iii) is sent by registered post 1o such person.

(2) Any document required or authorised to be served on the owner
or the occupier of any land or building may be addressed 1o “'lhe owner”
or “the occupicr”, as the case may be, of such land or building (naming
such land ar building) withoul lurther name or description, and shall be
deemed to be duly served.—

(a) ifthe document so addressed is sent or delivered in accordance
with clause {d} of sub-section (1); or

(b} il the document or a copy thereof so addressed, is delivered
10 some person on the land or the building or, where there is
no such person (0 whom il can be delivered, is affixed 10
some conspicuous pirt of such land or building.

(3) Where a document is served on a partnership under this sectian,
the document shali be deemed 1o be duly served on each pariner.

(4) For the purpose of enabling any document Lo be served on the
owner of any premises, the Municipal Commissioner may by notice in
wriling require the occupier of such premises Lo state the name and address
of the owner thereof.

{5) Where the persoen on wham a dacument is Lo be served is a minor,
the service upon his guardian or any adull member of his family shall be
deemed 1o be service upon the minar,

{(6) Nothing in sections 555 and 556 and in (his seclion shall apply 1o
any summeons issued under this Act by any court.

(7} A servant is net a member of the family within the meaning of
this section. :

F.  Enforcement of orders to execuic work, efc.

558, (I} When, under this Act or the rules or the regulations made
thereunder, any requisition of order is made by o writicr notice issued by
any municipal authority of any officer ol the Corporation, such authority
or officer shall specily in such notice such period, within which—

(1) such requisition or order shall be complied with. and
(b) any written objection thereta shall be received by such
authority or officer,
as it or he may consider repsonable,

'8¢ [Dol-note 2 on page 573, anre.
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Chapier XXXV.—Procedure.—F. Enforcemeni of orders 1o
exectite work, etc.—Section 359.)

" (2} If any such requisition or order or any pontion thereof'is not complied
with within the period specilicd under swb-section (1). the Municipal
Commissioner may, subject Lo the provisions of section 559 and such
regulations as may be made by 1he Corporation in this behalf, take such
measures or cause such work 1o be executed or such Lhing Lo be done as
may, in his opinion, be necessary for causing due compliance with such
requisilion or order; and, except where otherwise expressly provided in
this Acl or the rules or the regulations made thereunder, the expenses, if
any, incurred by such aulhority or officer in causing such eompliance shall
be paid by the person or persons 1o whom such notice is issued.

(3) The Municipal Commissioner may 1ake any measure, execule any
work or cause anything 1o be done under this seclion, nolwithslanding
uny proseculion or punishment or liability to punishinent of any person
under this Act or the rules or the regulations thereunder for his lailure 1o
comply with such requisilion or order.

559. (1) Any person who has been served with a wnllen nolice in  Submission
hich : iod f, .. biecl has b iFied d of objections
which a period for receiving objections has been specified under g comply
sub-section (1) of section 558 may, within such period, deliver to the with nolice.
municipal authority or the officer of the Corporation, as the case may be,
a wrillen objection selling forth the reasons which he may desire (o urge

for the withdrawal or modilication of such notice,

(2) Every such objcetion shall be placed before the Municipal
Commissioner for determination and, pending such delermination,
compliance with any requisilion or order in accordance with such notice
shall be slayed.

(3) The Municipal Commissioner or, if he so directs, any other officer
of the Caorporation of the rank of a Joint Municipal Commissioner, other
than an olficer who has issucd such notice, shall, afier hearing the person
concerned or his agent duly authorised by him in wriling in this behalf
and afler considering the ciccumstances of the case, make such order,
either corfirming or modifying or cancelling the potice as he thinks [l

(4) (a) Where the Municipal Commissioner or the other officer of
the Carporalion referred to in sub-section {3) makes an order under that
sub-seclion, either confirming or medifying the notice, he may, if he thinks
fit,—

(i) directthat a portion of the expenses, if any, 1o be incurred
in complying with the notice as confirmed or medified
shall be borne by the Corporation; and

(i1) fix a time within which the notice so conlirmed or
madified shall be complicd with.
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{Part IX.—Powers, Procedures, Offcnces and Penalties.—
Chaprer XXXV.—Procedure.—G. Recovery of expenses.—
Sections 56()-562.)

{b) II the notice as confirmed or modified is nol complied with
by the person concerned within the lime lxed under sub-
clause (ii) of clause (a), the Municipal Commissioner shall
take such measures or cause such work lo be execuled or
such thing 1o be done as may, in his opinion, be necessary for
causing due compliance with such nolice, and lhe expenses,
if any, incurred by the Municipal Commissioner in this behalf
shall be payable 1o the Municipal Commissioner on demand
and if not paid wilhin wen days afler such demand, shall be
recoverable as an arrear of lax under this Acl.

(.  Recovery of expenses

560. (1) When, under Lhis Act or the rules or the regulations made
thereunder, the expenses of any measures Laken or work executed or thing
done by or under the order of any municipal autheority or any officer of
the Corporation or any Migistrale are payable by any person, the Municipal
Commissioner may, if he thinks fit and with the approval of the Mayor-
in-Council, nolwilhslanding anything 1o the contrary conlained in this
Actor e rules or the regulalions made thereunder enter into an agreement
with such person for payment of the same in such instalments and al such
intervals as will secure the recovery of the whole amounl due with interest
thereon at such rate of interest as may be determined by Lhe Slate
Governmenl from time to time within such period, not exceeding six years,
as the Corporation may determine.

(2) Every such agreemenl shall provide for adequate securily against
the whole amount due {rom such person.

561. (1) Ifanyexpenses are 1o be recovered or are incurred on account
of any work menlioned—
(4} in seclion 292, section 294 and scction 293, or
(b} in lhe rules or the regulations made under this Act, the
Corporation may, if it thinks fit, declare such expenses (o be
improvement expenses.

(2) A register shall be maintained by the Municipal Commissioner
showing all expenses declared Lo be improvement expenses under this
seclion, and such register shall be open to inspection by any person upon
payment of such [ee as may, [rom lime to time, be determined by the
Corporalion.

562. (1) Any improvement expenses under section 561 shall be a
charge on the premises in respect of which or for the benelit of which
such expenses are incurred, and shall be recoverable in such instalments
and at such intervals as may be sulficient to discharge such expenses with
interest thereon at such rale as may be delermined by the Stale Government
from lime lo lime within such period, not excecding thirty years, as the
Corporalion may in cach case delermine.




The Kolkara Municipal Corporation Act, 1980.

LIX of 1980.]

{Part IX.—Powers, Procedures, Offences and Penalties.—
Chapter XXXV.—Procedure.—G. Recovery of expenses.—
Secrions 563-366.)

(2} The improveinent expenses shall be payable by the owner or Lhe
occupier of the premises on which such expenses are chargeable,

563. Nolwithslanding anylhing contained in section 562 when the
occupier of any premises pays any instalmenl of improvement expenses,
he shall, subject to any agreement 1o the contrary between himsell and
the owner of such premises, be entitled to deducl the amount of such
instalment from the renl payable by him 10 such owner or 1o recover Lhe
same from such owner in pursuance of any order of a coun of competent
jurisdiction.

564. At any lime before lhe expiration of the period far payment af
any improvemenl expenses, lthe owner or the ocevpier of the premises
on which such expenses are chargeable may redeem such charge by
paying 1o the Corporalion such parl of such expenses as is still payable.

565. Whenever lhe owner of any land or building [ails o execute any
work which he is required Lo execute under this Act or the rules or the
reyulations made thereunder, the occupier, if any, of such land or building
may, with the approval of the Municipal Commissioner, execule such
work and shall, subject 1o any agreement Lo the contrary between himself
and the owner of such land or building, be entitled to recover [rom the
owner the reasonable expenses incurced by him in the execution of the
work and may deduct any amount thereof from the rent payable by him
to such awner,

566. (1) Whenever under this Act or the rules or the regulations made
thereunder any person is, by reason of his—
{a) receiving the rent of any immovable property as receiver or
agent ar trustee of such property, or
(b) being such receiver or agent or trustee would receive the rent
if such property were lel 1o a tenant,

bound Lo discharge any obligation imposed on Lhe owner of such properly
but has not at his dispasal funds, belonging or payable to such owner,
sulficient for the purpose of discharging such obligation, he shall, within
a periad of six weeks from Lhe date of service upon him, by any municipal
authority or officer of the Corporation empowered in this behalf under
this Acl, of any netice requiring him 1o discharge such obligation, apply
1o a courl of competent jurisdiclion for leave 1o raise such funds or for
such directions as he may consider necessary for such purpose.

(2} If such receiver or agent or trusltee fails to apply 1o a court of
competent jurisdiction under sub-section (1) or, alter the court has granted
leave to raise funds or has issued direclions, fails 10 discharge such
obligation or to comply with such directions within twelve months of
such leave or such directions, he shall be personally liable o discharge
such obligalion.

861

Recovery of
improycment
CApENSCS
paid by
CCUpIiCT,

Right of
awner ar
accupicr (g
redeem
charge lar
improvement
CRPENSES,

Execution of-

work by
oceupier on
the iailure of
ulwnier.

Reliel to
receivers.
agents ond
LTuslees.



862

it

General
power of
Cormonuion
o pay
compensalion,

Compensalion
10 be paid (or
damage (©
property of
Corporation,

Reference by
Corporalion
to Court of
Small
Causes or 1o
High Court
in cenain
cases of
recovery of
CXpEnses.

Application
to Count of
Small
Causcs orto
High Coun
in cerain
cases of
payment af
CAPCOSES OF
LOMIRLSILI.

The Kolkara Municipal Corporation Act, 1980,

[West Ben. Act

(Part IX.—Powers, Procedures, Offences and Penalries.—
Chapter XXXV.—Procedure.—H. Payment of Compensation—
Sectians 367, 568.—I. Recavery of expenses or compensation

in case of dispute.—Seciions 569, 570.)

H. Payment of Compensation

567. In any case not otherwise expressly provided for in this Acl or
the rules of the regulations made thereunder, the Municipal Commissioner
with Lhe prior approval of the Mayer-in-Council may pay compensation
to any person who sustains damage by reason of the exercise of any power
under this Act or the rles or the regulations made thereunder by any
municipal authority or any officer or other emplyee of the Corporation.

568. (1) Any personwho has been convicted of an offence punishable
under this Actor the rules ar the regulations made thereunder shall, withoul
prejudice to any punishment to which he may subject, be liable 1o pay
such compensation for any damage to any property of the Corporation
resulting from such offence as the Mayor-in-Council may consider
reasonable.

(2} In the case of any dispute regarding the amount of compensalion
rader sub-section (1), such amount shall, on an application, in writing,
made by such person to the Magistrale who convicis such persan of such
olfence, be determined by such Magistrate. 1f the amoumt of compensation
50 determined is not paid by such person, the same shall be recovered
under a warrant from such Magistrate as if it were a fine impased by him
on the persgn liable therefor.

1. Recovery of expenses or compensation in case of dispute

569. (1) If, in respect of any expenses referred to in seclion 560, any
dispute arises, the Municipal Commissioner shall refer such dispule to
the Court of Small Causes having jurisdiction or, il the amount of such
expenses exceeds two thousand rupees, to the High Court for
determination,

(2} Upon such refecence the Municipal Commissioner shall defer
further proceedings for the recovery of such expenses and shall recover
only such amount, if any, as may be determined by the Court of Small
Causes or the High Court, as the case may be.

570, Save as otherwise provided in Ihis Acl or the rules or Lhe
regulations made thereunder or in any other law in force for the lime
being, in the case of any dispute in respect of any expenses or any
compensation payable 1o any person by any municipal authority or any
alficer or employee of the Corporalicn or any other person under this Acl
ar the rules or the regulations made thereunder, the amount of such
expenses or such compensation shall be determined by the Court of Small
Causes having jurisdiction or, if such amount exceeds two thousand rupees,
by the High Courl on an application being made by such persan to the
Court of Small Causes having jurisdiction or the High Court, as the case
may be, in this behail at any lime wilhin one year from the date al such
expenses or such compensation first becoming due.
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{ Part IX —Powers, Procedures, Offences and Penalties.—
Chuaper XXXV.—Procedure—1. Recovery of expenses or compensdation
in case of dispute.—Sections 571, 572.—1. Recovery of
cerfain dues.—Section 573.—K. Obstruction fo owner
by occupier—Section 574.)

5. Ifthe amount of any expenses or compensalion determined under
section 570 is not paid on demand. such amouni shall be recoverable as if
the same were due under a decree of the Court of Small Causes having
jurisdiction or the High Coun, as the case may be, or in the manner
provided in Chapler XVL

§72. Notwithstanding anylhing contained in section 57, any expenses
or compensation determined under section 570, may be recovered by a
suit brought in a court of compeient jurisdiction.

J.  Recovery of certain dues

573. Save as otherwise provided in Lhis Act or the rules or the
regulations made thereunder, any sum due o the Corporation on account
ol any charge, cast, expense, fee, rale or rent or on any other account
under this Act or the rules or the regulations made thereunder shall be
recoverable from (he person from whom such sum is due as if it were a
consolidated rate:

Provided that no proceedings for the recovery of any such sum uader
this section shall be commenced after the lapse of three yeurs from the
date on which such sum becomes due.

K. Obsiruction to owner by occiipier

574. (1) Any owner of any land or building may, if he is prevenied by
the occupier thereof from complying with any provision ol this Act or the
rules or the regulations made theceunder or any requirement under any
such provision in respect of such land or building, apply to the Court of
Small Causes having jurisdiction within the time fixed for compliance
with such provision or requirement, and thereupon such owner shall not
be liable for his failure to comply with such provision or requirement
within the time fixed for such compliance.

(2) On receipt of any application under sub-section (1), the Court of
Smali Causes may make a writlen order requirng the occupier of the
land or the building, as the case may be, to afford all reasonable [acililies
lo the owner for complying with the provision or the requirement as
aforesal, and may also, if it thinks [i1, direct that the costs of such
application and order shall be paid by the occupier.

(3) The occupier shall, within eight days from the date of any order
under sub-section (2), afford all reasonable facilities to the owner in
compliance with such order. In the event of any continued refusal by the
occupier to do so, the owner shall be discharged, during the continuance
of such refusal, from any liabilily which he would otherwise have incurred
by reason of his failure 1o comply with the provision or the requirement
as aforesaid.

863

Recovery off
cXpLnses or
compesalion
determined
under
seclion 570

Recovery of
CAPENSES OF
compensation
by suitin
courl.

Recovery of
ceaain dues
al

Carparalion.

Applicalion
e Covn of
Smuall
Causes by
owner when
peeupier
previents
fram
complying
wilb Acl. elc.



864

Procedurc in
Courntafl
Small
Causes,

Feesin
proceedings
befare Small
Causes
Couns,

The Kolkata Municipal Corporation Aci, 1980,

[Wesl Ben. Act

{Part IX.—Powers, Procedures, Offences and Penalties.—
Chapter XXXV.—Procedure—L. Proceedings before the
Caurt of Small Causes.—Sections 575, 576.)

L. Proceedings before the Conrt of Small Causes

- 575, (1} Whenever under this Act any applicaticn, appeal or reference

is made to a Court of Small Cauvses having jurisdiction, the Court may,
for the purpose of any inquiry or proceeding in connection wilh such
application, appeal or reference, summon and enforce the atiendance of
wilnesses and compel them to give evidence or compe! the production of
documents by the sante means and, as far as possible, in lthe same manner
as is provided in the Presidency Small Cause Courls Act, 1882 or the
Provincial Small Cause Caunts Act, 1887, as (he case may be. And,
in all matters relating to any such inquiry or proceeding, the Court shall
be puided generally by the provisions of the Presidency Small Cause
Couris Act, 1882 or the Provincial Small Cause Couns Act, 1887, as the
case may be, so far as such provisions are applicable 10 such inguiry or
proceeding.

{2) If, in any such inquiry or proceeding, any person summoned 1o
appear befare the Court fails Lo do so, the Court may proceed with such
inquiry or proceeding in his absence.

(3) The cost of every such inquiry or pracecding shall be payable by
such persons and in such proportions as the Court may direct, and the
amount of such cost shall be recoverable as if the same were due under a
decree of the Courl,

576. (1) The State Government may prescribe a fee—

(2) for making underthis Act any application, appeat or reference
to a Court of Small Causes having jurisdiction; or

(b) for issue of any summons ar other process in any inquiry or
proceeding in connection with such application, appeal or
reference: .

Provided that the fee, il any, under clause (a) shall not, in a case where
the virlue of any claim is capable of being estimated in money, exceed the
fee [cviable in a similar case under the Presidency Small Cause Courts
Act, 1882 or the Provincial Small Cause Couns Acl, 1887, as the case
may be.

(2) Noapplication, appeal or reference under Lhis Act shall be received
by a Court of Small Causes having jurisdiction vntil the fee, if any, under
the clause (a) of sub-section (1) hirs been paid:

Provided that the Court may, in any case in which it thinks fit so 10 do,—

{i) receive such application, appeal or reference, ar

(ii} issue summons or olher process in conneclion with such
applicaticn, appeal or relerence,

without paymenl of such fec.

15 of 1882,
9 of 1887,
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LIX of 1980.]

2 of 1974

(Part IX.—Powers, Procedures, Qffences and Penalties.—
Chapter XXXV.—Procedure.—L. Proceedings before the Court of
Small Causes.— Sections 577, 578.—M. Magistrates and
proceeding before Magistrates.—-Section 579.)

577. Whenever under this Acl any application, appeal or reference 10
a Courl of Small Causes having jurisdiction is settled by agreement
belween the parties concerned belore hearing of such application, appeal
or reference, half the amount of any [ee paid by any of such parties under
sub-section (2} of section 576 shall be repaid by the Court to such parly.

578. Notwithstanding anylhing 10 the conlrary contained in any other
law in force for the time being, the Court of Small Causes having
jurisdiction shall, for the purpose of this Chapter, mean,—

{a) inrelalion lo any place within the local limits of the jurisdiction
of the Court of Small Causes of '[Kolkata), that Court, and

(b) in relation o any other place, the Court af Small Causes al
Sealdah.

M. Magistrates and proceeding before Magistrates

579. (1) The Siaie Government may appoint one or more Judicial
Magistrates of first class far the trial of offences against—

(a) this Act, and
(b) the rules or the regulations made thereunder,

and may prescribe the time and Lhe place at which such Magistrate or
Magistrates shall sit for the conduct of business. Every such Magistrale
shall exercise all other powers and discharge all other funciions of a
Magistrate as provided in Lhis Acl.

(2) Any Magistrate appointed under sub-section (1) shall be called
Municipal Magistrate and shall, when functicning within the Presidency-
1own of | Kolkata] or within the limits of the Port of '[ Kelkata). be deemed
o be a Metrepolitan Magistrale for the purposes of the Code of Criminal
Procedure, 1973,

(3) A Municipal Mugiswate shall, if he is stipendiary, be paid by the
State Government such salary, pension, leave and other allowances as it
may, from lime (o lime, determine.

(4) The Corporation shall pay to the State Government oul of the
Municipal Fund any amoun! paid by the State Gavernment an accaunt of
salary, pension, leave and olher allowance of @ Municipal Magistrate under
sub-section (2) iopether with the cosl of establishment of such Magistrale
ond all other incidental charges in connection with such establishment.

(3) Each Muaicipal Magisirate shall have jurisdiction over the whole
of '{Kalkata].

1Ses font-naee 2 an nape 573, anre.
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The Kolkata Municipal Corpuration Act, 1980,

[West Ben. Acl

{Pari IX,—Powers, Procedures, Offences and Penalties.—
Chapter XXXV —Procedure.—M. Magistrates and proceeding before
Magistrates.—Sections 580-583.)

580. All offences against this Act or the rules or the regulations made
thereunder, whether commilted within or outside [Kolkata], shall be
congnizable by any Municipal Magistrale having jurisdiction and such
Magistrate shall not be deemed to be incapable of 1aking cognizance of
any such offence or of any offence under any enaciment repealed by this
Acl by reason only of his being—

(a) linble to pay under lhis Act any consolidated rate or other
fax, or

(b) benefited by the Municipal Fund.

581. 1f, in any case. any person, who is summoned to appear before a
Municipal Magistrale 1o answer any charge ol an offence under this Act
or the rules or the regulations made thereunder, fails Lo appear on the date
and at the time and the place mentioned in the summons issued in this
behall or on any subsequent dale (o which the hearing of such case is
adjourned, the Municipal Magistrate may, il—

(a} service of the summous is, 10 his xatisfactlion, proved lo have
been effected, and ;

(b) no sufficient cause is shown for non-appearance of such
person,

hear and determine such case in the absence of such person.

582. (1) Na persan shall be liable 1o any punishment lor an eflence
under this Act or the rules or the regulations made thereunder unless a
complaint of such offence is made before a Municipal Magistrate within
six months next after—

(a) the date of commission of such offence; or

(b) the date on which the commission or (he continuance of such
offence is first broughl 1o the natice of the Corporation ar the
Municipal Commissioner.

(2) For the avoidance of doubts, it is hereby declared Lhat any failure
to 1uke out a licence under this Act or (o pay tax under section 199 shall,
for the purpose of sub-section (1), be deemed 1o be a continuing offence
until the expiration of the period lor which such licence is required 1o be
taken.

583. (1) The Municipal Ceoinmissioner, or sny other officer of the
Corparation authorised by him in this behalf, or any person who resides
or owns prapecty in '[Kolkala], may complain of the existence of any
nuisance Lo a Municipal Magistrale.

1Cre [onl-nnte Y on paoe STV anre
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LIX of 1980.)

{Part IX.—Powers, Procedures, Offences and Penalties—
Chapter XXXV.—Procedure.—M. Magistrates and proceeding
before Magistrates.—Section 584 —N. Legal proceedings. —
Section 383.)

(2) Upon receipl of any such complaint, the Municipal Magistrule,
alter making such inquiry 4s hc considers necessary, may, if he thinks fit,
by a written order, direet the person responsible for such nuisance or Lhe
owner of the land or the builiding on which such nuisance exists lo take,
within such period as may be specilied in the order, such measures for
abaling, prevenling, removing or remedying such nuisance as may appear
to the Municipal Magistrate 1o be pructicable and reasonable and may
direct the Municipal Commissioner Lo enforce any of the provisions of
this Act or the rules or the regulations made thereunder for prevention of
such nuisance. The Municipal Magistcate may further direct the person
held reasponsible for the nuisance to pay to the complainant such resonable
cost of the complaint (including compensation for loss of time in
prosecuting such complaint) as the Municipal Magisirate may determine:

Provided that where, in the opinion of the Municipal Magisirate,
immediate action to prevent Lhe nuisance is necessary, he may dispense
with the inquiry and make forthwith such order as he considers necessary.

(3) Il any person responsible for any nuisance or any owner of any
land or building on which any nuisance exists fails to comply with any
order under sub-section (2} within the period specified in the order, the
Municipal Commissioner may, on the expiry of such periad, proceed 1o
lake measures in accordance with the order, or may take such other
measures 1o abale, prevent, remove or remedy Lhe nuisance as he may
consider necessary and the cost of any such measures shall be recovered
from such person or such pwner, as lhe case may be.

584. TF, under this Act or Lhe rules or the regulations made Lhereunder,
any person is, in respect of any unlawlul work, liable—

(a) lo pay any fine, and also
{(b) to demolish such wark,

a Municipal Magistrate may, in his diseretion, direct such person to pay
the fine and also to demolish the work.

N.  Legal proceedings

585. The Municipal Cornrissioner may—

(a) take, or withdraw from proceedings against any person who
is charged with—
(i) any offence under this Act or any nule or regulation made
thereunder, or
(ii) any offence which affects or is likely ta affect any
properly or interest of the Corperation or the due
administration of this Acl, or

(iii) committing any nuisance whalsoever;
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868 The Kolkata Municipal Corporaiion Act, 1980.
[West Ben. Act

{Part IX.—Powers, Procedures, Offences and Penalries.—
Chapter XXXV.—Procedure—N. Legal proceedings.—Section 586.)

(b) contest or compromise an appeal against assessment of any
consolidated rate or olher tax;

(c) take, or withdraw [rom, or compromise, proceedings under
sections 568 and 570,

(d) withdraw or comproniise any claim against any person in
respect of a penally payable under a contract entered into
wilh such persan by the Municipal Commissioner on behalf
of the Corporation;

(e) defend any suit or other legal proceeding brought against the
Corporation or against any municipal authority or any officer
or employee of the Corporation in respect of anything done
or omitted to be done by the Corporation or such authority or
olficer or employee under this Act or the rules or the
regulations made thercunder;

() with the approval of the Mayor-in-Council compromise any
claim, suit or other legal proceeding brought against the
Corporation or any municipal aulhonly ar any officer or
employee ef the Corporation in respect al anything done or
omitled to be done as aloresaid;

{g) institule or prosecute any suil or other legal praceeding or
with the approval of the Mayor-in-Council withdraw from or
compromise any suil or claim, other than a claim referred to
in clavse (d), instituted or made, as the case may be, in the
name of the Corparation ar of the Municipal Commissioner;

(h) obiain, for any of the purposes mentioned in the foregoing
clanses of this section or for securing lawlul exercise or
discharge of any power or duty vesling in or imposed upon
any municipal authorily or any officer or employce of the
Corporation, such legal advice and assistance as he may [rom
lime to time, consider necessary or expedient, or be required
by the Corporation or the Mayor-in-Council, 1o obtain.

Notice, 586. (1) Mo suit shall be instituted in any court having jurisdiction
limitation . . .

and tenderof  BEAinst any municipal authority or any officer or employee of the
amends in : : ; : . i
suils Againse Corporalion or any person acting under the directian of any municipal

the autharity or any officer or employee of the Carparatian in respect of an
Cor]}DIaliun‘ L )' y - - 1] p Iy PR 1 . ‘r;p 1 Il p i - y
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47 of 1963.

(Part IX.—Peowers, Procedures, Offences and Penclties.—
Chapter XXXV.—Procedure.—N. Legal proceedings.—Section 587 —
Q. Power and diics of Police-Officers.—Section 588.)

made thereunder, until the expiralion of one month next aller a notice in
wriling has been delivered or lefl al 1he office of such authorily or at the
olfice or the residence of such olficer or employee or person, staling—

(a) the cause ol action,
(b) the name and residence of the imending plaintiff, and

(c) 1he relief which such plaintifT claims.

(2) Every such suit shall be commenced within [our months next after
accrual of the cause of action, and the plaint therein shall conlain a statement
that a notice has been delivered or lell as required by sub-seclion (1).

(3} II'the monicipal authority, at the office of which, or the officer or
the employee of the Corporation or the person acling under the direction
of any municipal authority or any officer or employec of the Corporation,
at the office or the residence of whaoin, a notice has been delivered or lelt
under sub-section (I), satisfies Lthe court having jurisdiction that the relief
claimed was tendered to the plaintiff before the institution of the suit, the
suit shall be dismissed. i

(4) Nothing in the foregeing sub-sections shall apply to any suit
instituled under section 38 of the Specific Reliel Acl, 1963.

587. Nosuits shall be maintainable against any municipal authaority or
any oflicer ar employee of the Corporalion or any person acling under
the direction of any municipal authority or any officer or employece of the
Corporation or of a Magistrate in respect of anything done lawfully and
in good failth and with due care and atlention under this Acl or the rules or
the regulalions made thereunder.

0. Power and duties af Police-Officers

588. (1) The Inspector-General of Palice, West Bengal, the
Commissioner of Police, '[Kolkala], and their subordinates shall,—

(a) co-operate with the Corporation for carrying into effect and
enforcing the provisions of this Act and for maintaining pood
order in and oulside ![Kolkata], and

(b} assist the Corporation or Lhe Municipal Commissioner or any
other oflicer or employee of the Corporation in carrying oul
any order made by a Magistrate under this Act.

'See¢ foot-nole 2 on page 573, anie.

869

Indennity.

Ce-aperation
of the police,



870 The Kolkata Municipal Cerprraiion Act, 1980.
[West Ben. Act

{Part [X—Powers, Procedures, Offences and Penalties, —
Chapter XXXV.—FProcedure—0. Power dnd duties of
Palice-Officers.—Section 559.)

(2) Iishaltbethe duly of every police-officer in or outside '[Kolkata|—

(1} to communicale without delay to Lhe Municipal
Commissioner or any other officer of the Corporaltion
any infocmation which he receives in respect of any
design to cammit or any commission of any offence
under this Aci or the rules or the regulations made
thereunder, and

(i) to assist the Municipal Commissioner or any other officer
or employee of the Corperation reasonably demanding
his aid for the lawful exercise of any pawer vesling in
the Corporation or the Municipal Commissioner or such
officer or employee under this Act or the rules or the
regulations made thereunder.

(3} Any officer oremployee of Ihe Corporation may, when empowered
by a general or special order of the Inspecter-General of Police, Wesl
Bengal or the Commissioner ol Police, ![Kolkata], on the recommendatian
of the Corpomlion in that behalf, exercisc the powers of a police-officer
for such of the purposes ol this Act as may be specified in such order.

Power af 589. (1) Any police-officer may arresl any person who commils, in
I:"ﬁk:f 1o his view, any offence under this Acl or the rules or the regulations made
offenders. Lhereunder, provided that the nome and address of such person are

unknown Lo him and such persen declines 1o give, on demand, his name
and address or gives a name or address which the police-officer has reasan
to believe 10 be false,

(2} No person so arrested shall be delained in custady afler his true
name and address are ascertained or withoul the arder or a Magistrate,
fora period longer than twenty-lour hours from the lime of arrest exclusive
of the time necessary for Lhe journey fram the place of arrest 1o the court
ol such Magislrate.

{3) On the written application of the Municipal Commissioner or the
Joint Municipal Commissioner or the Depuly Municipal Commissioner
ar the Municipal Enginecr-in-Chief orthe Chief Municipal Health Officer
or uny other officer authorised in this behalf by the Municipal
Commissioner or any such oflicer, any police-oliicer above the mnk of a
constable shall arrest any person who obstructs the Municipal
Cormmissioner or any officer or employee of the Corporation in the cxercise
of any power or performance ol any function or discharge ol any duly
undler this Act or the rules or the regulations made thereunder.

1See foot-nole 2 an page 573, ante.
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LIX of 1980.)

{Part IX.—Powers, Pracecdires, Qffences and Penaliies.—
Chapter XXXV.—Procedure—P. General Provisions.—
Sections 590-593.)

(43 On the written application of the Muonicipal Commissioner or a
Joint Municipal Commissioner or a Depuly Municipal Cominissioncr or
any other olficer not below the rank of a Chiel Municipal Architect
authorised in this behall by the Municipal Commissioner, any police-
afficer above the rank of a constable shall arrest any person whao in
violation of the order referred te in sub-seciion (1) of seclion 401
commences the erection of a building or execulion of any work referred
to in that sub-xeclion or carries en such ercction or such exccution.

P General Provisions

590. No nolice, order, requisition, licence, writlen permission or any
other documem issued under this Act shall be invalid merely by reason of
defect of form.

591. A copy of any receipt, applicatton, plan, notice, order or other
document or any enlry in a regisier in the possession of any municipal
authority shall, if duly certified by the legal keeper thereol or olher person
authorised by the Municipal Commissioner in this behalf, be admissible
in evidence of the existence of (he document or entry, and shall be admitted
as evidence of the matlers and (ransactions therein recorded in every case
where, and ta the same exteat to which, the original document or entry
would, if produced, have been admissible to prove such matters and
{ransaclions,

592, WNoofficer or other employee of the Corporation shall in any legal
proceedings lo which the Corporation is rol a party, be required Lo produce
any register or docurnent the contents of which can be proved under section
591 by a cerlified copy, or ta appear as a witness (o prove any maller or
trunsaction recerded thercin save by order or the court made for special
cause.

593. No person shall obstruct or molesl '[any municipal authorily] or
the Mayor or the Deputy Mayor or any Councillor or Alderman or any
person employed by the Corporation ? = « » ju the performance of ils or
his duty or of anything which it or he is empowered or required to do by
virtue or in consequence of any provision ol this Acl or the rules or the
regulations macde thereunder.

"The words within the square brackels were subsiituied for the words “the Corporation
ot any municipal authority” by s.43 (a) of the Caleuty Municipal Corporation (Second
Amendment) Acl. 1984 {West Ben. Act X1 of 1984).

*The words “or any person with whom the Municipal Comumissioner has entered into a
contract on behalf of the Corporation™ were amitled hy =43 (hl. ihid
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872 The Kolkata Municipal Corporation Act, 1930,
[Wesl Ben. Act

(Part IX.—Powers, Procedures, Offences and Penalties.—
Chaprer XXXV —Procediure.—FP. General Provisions.—
Secrions 394-599.)

&
Prohibition 594, No person shall remove any mark sct vp for the purposc of
against . . . R . R
removalof  indicaling any level or direction incidental Lo the execution of uny work

mark. \ . .
authorised by Lhis Acl or the rules or the regulations made Lhercunder.

Prohibition 595. Noperson shall, without authority in that behalf, remave, destroy,
against
removal or

g}’{:g“l';:';‘““ the Corporalion or any municipal authority or any officer or other

deface or ollierwise oblitcraie any nolice exhibiled by or under orders of

employec of the Corporation specified by the Municipal Commissioner
in this behalf.

Prahibition 396. No person shall. without authority iy that behalf, remove eanh,
agains . . )

unauthorised  sand or other material from or decposil any malter in or make aay
dealings swith
public place
o materials.

encroachmenl on, any land vesicd in the Corporation, or in any way

obstrucl the same.

Li:\bilily?l' 597. (1} Every Councillor or Alderman, the Municipal Commissioner,
Municipa . .
Commissioner, O every olher officer or employee of the Cocpaoration shail te liable for
¢le. for lpss,
wasle ar

misapplication . . - , . . S
of Municipal by or vested in the Corporalion, if such loss, waste or misapplication is

the loss, waste or misapplication of any money or olher properly owned

E‘r";‘;c% a direcl consequence of his neglect or misconducl, and a svit for
compensation may be instituted against him by 1he State Gavernment or
by the Carporation with the previous sunclion of the Stale Government.

(2) Every such suvit shall be instituied within three years from the
date immediately foltowing the dale on which the cause of action arose.

Councillors 598. Every Councillor, every Alderman, the Municipal Commissioner,

and g{g::“ and every other officer or employee of the Corporation shall be deemed

cmployces 10 be a public servent within the meaning of section 21 of the Indian 45 af 1860.

[d . ... . , .
?Sor:::::lrninr: Penal Code, and in the definition of "“Jegal remuneration™ in section 161

o be public  of that Cade, the word “Government” shall, for the purpose of this seclion,

scnants. N i

be deemed to include the Corperation.
Other Jaws 599, Save as otherwise provided in this Act, nothing conlained in this
nol to be Act shall be conslrued 1o authorise the Corporation or any municipal
disregarded.

authorily or any officer or other employee of the Corporation (o disregard
any law for the lime being in force.
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The Kotkara Municipal Corporution Act, 1980, . 873

{Part IX.—Powers, Pracedres, Offences and Pepatties.—
Chapter XXXVI—Rules and Regudations.—Sectians 600-603.)

CBAPTER XXXVI

Rules and Regulations

600. (1) The Stale Government may. affer previous publication, make  Powertw

rules for carrying out the purposes of this Acl.

make rules,

(2) In particular and withoul prejudice to the generality of the
faregoing power, such rules may provide for all or any of the matters
which under any provision of this Act are required to be presenbed or o
be provided for by rules.

(3) AN rules made under this Acl shalt be laid for nol less than
fourtleen days before the State Legislature as soon as possible alter they
are made and shall be subject Lo such modiflication us the Slale Legislaure
may make during the session in which they are so laid. Any modilication
of the the said rules made by (he State Legislature shall be published in
the Cfficial Gazette, and shall, unless some later date is appeinted by
the State Government, come into force on the date of such publication.

601. The Swate Governiment may, or on the recommendation of the  Powerto

Corporation shall by notification, add 1o, amend, or alter any Schedule 1o

antend
Schedule,

this Acl except Schedule L.

602. The Corporation may make regulatiens, not inconsistent with  Pawerto
the provisions of this Act or the rules made thereunder for discharging  make

its functions under this Acl.

regulalions.

603. The power Io make regulations under this Act is subject to the  Condiion
condition of the regulations being mude afler previous publication and ~ Precedent lo

the making

to the [ollowing further conditions, namely: of

@

(b

()

a draft of the regulations shall be published in the Qficial regulations.

Gazette,

such draft shall nol be further procecded with wntil afer the
expiration of » periad of one month [rom such publication or
such longer period as the Corporation may appoint;

for not less than one month during such period, a printed
copy of such draft shall be kept at the offlice of the
Corporation [or public inspection, and any persen shall be
permilied at any reasonable lime Lo persue the same, free of
charge: and

printed copies of such draft shall be cbtainable by any person
requiring the same on payment of such fee as may be fixed
by the Mayor-in-Council:

Provided that the provisions of this section shall not apply o any

PR



874 The Kolkara Municinal Corporation Act, 1980.
[West Ben, Act

(Pari IX.—Peowers, Procedures, Offences and Penalries.—
Chapter XXXVI—Rules and Regulations.—Sections 604.607.)

Repliations 604, (1) No regulation made by 1he Corporation under this Act shall

1o be subject . s
o ap[ffnﬂ:f have any validity unless and until it is approved by the State Government.

%rns;f::lfmm (.2) Belore approving any such regulation, the State Governiment may
modify it
1k * *® * ® # # i =
Powerof 605. (1) If the Siate Government is, al any Lime, of opinion thal any
%‘"lc ment regulation made by the Corpaoration under this Act should be cancelled
avie en - . . .
wreancel or  Or modified either wholly or in part, it shall cause the reasons for such
modily apinion lo be communicated 1o the Corporalion. and shall appoint a

regulatiols. . . . .
£ reasonable period within which the Corporation may make such

represcntation with regard thereto as it may think M,

(2) Aflter receipt and consideration of uny such reprcsentation or, il
in the meantime no such representiation is recejved, afier the expiry of the
period as aforesaid, the State Governmen! may at any time, by
notification, cancel or modily such regulation either wholly or in part.

(3) The cancellation or modification of any regulation under
sub-section (2} shall 1ake effect from such dale os the State Government
may specily in the natificalion under that sub-section or. if no such date
is specified, from the daie of publication of such notificalion, provided
that such cancellatior or modificalion shalf nol allect anything done or
suffered or omilled to be deone under such regulation beforc such dale.

(4) Any notilication under sub-section (2) shall be published in local
NEWSPAPETs.

Supplemenal 606,  Any repulation, which may be made by the Corporation under
Ecr:;;ill?:; this Act, may be made by the Stale Government within one year of the
regulations.  eslablishiment of the Corporation and any regulation so made may be

altercd or rescinded by the Corporation in exercise of its powers under

this Acl.

Penaliy for 607. (1) Any repulation made under this AclL may provide (hat a

breaches of oo ravention Lhereof shall be punishable—
regulation.

{a) wilh fine which may extend to two thousznd and five hundred
nupces; or
(b} with line which may extend to (wo thousand five hundred
rupees and in the case of o continuing contravention, with an
additional (ine which may extend to one hundred fupees far
every day during which such contravention comntinues after
- conviction for the [irst such contravention; or

'Pfuviso was omiticd by s. 24 of the Calcutta Municipal Corporalion {Amendment) Acl,

san ot L anaey
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Chaprer XXXVI.—Rules and Regrilarions.—Sections 608, 609.—
Chapter XXXV —Offences and penalties.—Section 610.)

{c) with fine which may extend to one hundred rupees lor every
day during which 1he coniravention continues afler 1he receipl
of a notice from the Municipal Commissiouer or any other
officer of the Corporation, duly awhorised in that behalf, by
the person contravening Llhe regulalion requiring such person
to discontinue such conlravenlion,

(2) Any such regulation may alse provide that a person contravening
the same shall be required to remedy, so far as lies in his power, the
mischief, if any, caused by such contravention.

608, () A copy of ali rules and regulations made under this Act
shall be kept at the office of the Corporation and shall, during office
hours, be open, free of charge, 1o inspeclion by any inhabitant of }[Kelkata).

(2) Copies of all such rules and regulations shall be kept at the office
of the Corporation and shall be sold 1o the public al such price as the
Mayor-in-Council may determinc cither singly or colleclively at the option
of the purchaser.

609. Il any doubt arises as te the municipal autherity 10 which any
particular power, duty or function appertains, the Mayor shall refer the
matter 1o the Slale Gavernment and the decision of the State Government
thereon shall be final.

CHAPTER XXXVII
Offences and penalties

610. *(1) Whoever—

(a) contravenes any provision of any of the sections, sub-sections,
clauses or provisos, or any other provison, of this Act
mentioned in celumn | of Schedule VI, or

(b) fails Lo comply with any order or direction lawfully given to

him er any requisilion lawfully made to him under any such .

seclion, sub-section, ¢lause or proviso or other provision,
shall be punishable—

(f) with fine which may extend te the amount, or with'

imprisonment for 4 term which may extend to the period,
specified in that behalf in column 3 of the said Schedule

or with both, and

'Sce fooi-nole 2 an page 373, anie.
*Secnion 610 was renumbered us sub-section {1) of that section and after sub-section (1)
us 50 rcn_umbcn:d. sub-sections (2) and (3) were insericd by 5.6 of the Calewin Municipal
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(ii) inthecase of a continuing vontravention or failure, with
an additional fine which may extend to the amount
specified in column 4 of the said Schedule for every
day during which such contravention or failure continues
aller conviction for the Grst such contravention or failure,

'(2) Nowwithsianding anything conlained in sub-section (1) or in
section 199 or elsewhere in this Acl, within a period of six months from
the date of comiug into lorce of section 6 of the Calcutta Municipal
Corporatian (Amendment) Act, 1992 (hereinalier in Lhis sub-seclion
referred ta as Lhe said date), every person engaged on the said date in
any profession, trude or calling in *[Kolkata] as specified in Schedule IV,
either by himsell or by an agent or represenlotive, shall oblain the certificate
ol enlistment referred Lo in sub-section (1) ol section 199 in respect of the
pericd from the 1st April, 1990 1ill the dale immedialely before the said
date in accordance with the provisions of section 199 and the rules, if
any, made under section 600.

Y3) Whoever commits any ollence by coatravening (he provisions
of sub-section {2) shall be punished with fine in accordance with 1he
provisions of iliis seclion.

611. Any Councillor or Alderman, or any member, not being a
Cauncillor or Alderman, ol any commiltee of the Corporation, who
knowingly acquires, directly or indirectly. any share or interest in any
contract made with, or any work done for, the Corporalion not being a
share or interest which is, under section 61 or scetion 101, permissible
for such Councillor or Alderman or member 1o have without being thereby
disqualified lor being a Councillor or Alderman or member ol any
committee of the Corporation, and the Municipal Commissiener or any
other olficer or employee of lhe Corporation, who knowingly acquires,
directly or indirectly, any share or interesl, nol being an inlerest referred
o in the proviso o sub-section (1) of section 101, in any contract made
with, ar any work done, for, the Corporation shall be deemed to have
commilled the offence punishable under section 168 of the Indian Penal
Code.

612. II any person—
(3) 4% * & * * * * * *

'Ser foal-nole 2 on page 875, aute.
“Sve foot-note 2 on page 573, anie.

*The wands and figures. in the marpina! note, “or Chapier X111 were omitted by s.7(a) of the
Caleutia Municipal Corporation (Amendment) Act, 1992 (West Ben. Act 1X of 1992},

45 of 1860.
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(b) erects, exhibits, fixes or relains any advertisement relerred to
in Chapter X1V,

without paying any tax under that Chapter, he shall be punished with fine
which—
(i} may extend lo an amount equa! o '[five limes] the
amount payable as sucl 1ax, and

(ii) shall not ordinarily be less than an amount equal Lo
[two timies] such (ax.

613. When any premises is used or is permitted to be used by any  Fine for
person for any purpose other than that for which a licence has been granted {iﬁ:;ﬁ:ﬁb -
under sub-section {1} of section 435 or as a stable or a cattfe-shed or o any use

- T other than
cow-house, then such person shall, without prejudice 1o any other penalty (o1 for
to which he may be subject, be liable to a fin which may extend, in the  yhicha
case of a masonry building, 1o fwo hundred and fifty rupees and, in the  teen
case of a hut, 1o twenty-five rupees, and, in the case of continuance of ~ 870ted.
such usg, (0 a further fine which may extend, in the case of a masonry
building, to fifly rupees and, in the case of a hu, to five rupees for cach

day during which such use continues after the [irst day.

614. Whoever obstructs or molests any person with whom the  pepalty ror
Corperation has entered into a contract for execulion of any work under c“gi‘{’;“_}g::)"rh
this Act shall, on conviction, be punished with imprisonment for a term
which may extend to two months or with fine which may extend to two
hundred rupees,

615, No person shall cause any damage lo any property belonging 10 Penalty for

the Corporation. Any person causing any damage to any properly damage 1o
belonging to the Corporation shall, on conviction, be punished with fine Drprty

. ing L
which may extend (o one thousand rupees. Cm?;ag,;jgo:

616. If any methor or other employee of the Corporation referred o in - penalyy an

seclion 342 withdraws from his dulies in contravention of the provisions '\:::'_jf_‘[?r?wf;;
of that section, he shall, on conviction, be punished with simple from wark
imprisonment for a term which may extend to three months or with fine :::,hciur
which may exlend to fifty rupees or with both and be liable (o forfleit any

salury that may be duc 1o him.

‘The words within Ihe square brackets were substitured for (he words “thice times™ by
5. 21{a} of the Caleula Municipal Corportion { Amendment} Act, 1988 (West Ben. Act XXI
ol I988).

TThe words within the square brackets were substitnied for the words “one-and-a-half
tumes” by . 2L{h}, ibid.
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617. In every case where, under this Acl, an olfence is punishable
with [ine, ar with imprisonment or fine, or with both and a person is
sentenced by a Court having jurisdiction [o pay a fine, it shall be competent
for such Couct to direct that in defauit of payment of fine, he shal! solTer
imprisonment for such lerm or, as the case may be, such [urther 1erm, not
exceeding six months, as the Court may hix.

618. Whoever, in any case in which a penalty is not expressly provided
by this Act, fails to comply with any notice, order or requisilion issued
under any provision thereof, or otherwise contravenes any of the provisions
of this Act, shall be punishable with fine which may extend 1o one thousand
rupees, and in the case of a continuing failure or coniravention, with an
additional fine which may cxlend ta one hundred rupees [ar every day
after lhe first doring which he has persisled in such failure or contravention.

619. (1) Where an offence under this Act has been committed by a
company, cvery person who, al 1he time Lhe offence was committed, was
in charpe of, and was responsible 1o, the company for the conduct of the
business of the company, as well as the company, shall be deemed 10 be
guilty of lhe offence and shall be liable to be proceeded against and
punished accardingly:

Provided that nothing contained in this sub-section shall render any
such person liable to any punishment provided in this Act if he praves
that the olfence was commitied without his knowledge or that he exercised
all due diligence to prevenl the commission of such offence.

(2} Notwithstanding anything contained in sub-section {1), where an
offence under this Act has been commilied by a company and it is proved
that the affence has been commilled with the consent or connivance of,
or is attributable to any neglect an the par of, any director, manager,
secrelary or other officer of the company, such direclor, manager, secretary
or ather officer shall ulso be decmed to be guilly of that offence and shall
be liable to be proceeded against and punished accordingly.

Explanation.—For (he purpasces of this section,—

(a) “compuny" means abody corporate, and includes a firm
or other association of individuals: and

(b) “director” in relation to a [im means a partner in the
firm.
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2 of 1974. '619A. (1) The Code of Criminal Procedure, 1973 shall apply to—

(1) an offence under sub-seciton (5) of scelion 365 or seclion
392 or sub-section (1) of section 393 or sub-section (1) of
section 394 or section 400 or section 401 or section 402, and

(2) anolfence under sub-section (1) of scction 369 or sub-section
(1) of section 371 or sub-section (1) ol section 377 in relation
1o any streel which is a public street,

as if it were a cognizable offence—
(a) Tlor the purpose of invesligation of such offence; and
{b) for the purposes of all mallers other than—
(i) the matters referred to in section 42 of that Code, and

(ii} the arrest ol a person, excepl on the complaint of, or
upon information received from, the Municipal
Commissioner or any person avlhorised by him by
general or special order in this behalf:

Provided that no offence of the comravention of any condition subjecl
ta which sanction was accorded for the ecection of any building or the
execulion of any work shall be cognizable, if such coniravention relates
to any deviation from any plan of such erection or exccution sanctioned
by the Municipal Commissioner which is compoundable on payment of
an amount under Lthe rules and regulation relating to buildings made under
this AcL

}(2) Nocourtinferior to that of a Metropolitan Magistrate or a Judicial
Magistrate of the first class shall try any oflence punishable under this Acl.

*(3) Except as otherwise provided in sub-section (1), no court shall
lake cognizance of any offence punishable under Lhis Act or of the
abalement of any such oflence—

{a} save on ils own knowledge of the offence or police report of
the lacts which constitute 1he offence, or

(b) save on complainl made by the person aggrieved by the
olfence or the parent or olher relative or such person or any
recognised welfare institulion or any recognised professional
institution or organisation ol engineers, architects or
technocrats.

'Section 619A was inseried by s. 22 of the Caleutta Municipal Corporatian {Amendment}
Act, 1988 (West Den. Act XX of 1988}

*Section 619A was renumbered as sub-scelian (1) of that section and alter
sub-section (1) as so renumbcered, sub-sections (2) and {3) were inseried by 5. 25 af the
Calcutia Municipal Corporation { Amendment) Act, [996 (Wesl Ben. Act VI of 1996).
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Explanation.—For the purposes of this sub-section, “recognised
wellare instilution' or “recoanised professional institution or organisation
of engincers, architects or 1echnocrats' shall mean a wellare instution or,
as the case may be, a professional instinution or erganisation ol engineers,
architects or iechnocrals. recognised by the Central Government or the
State Government.

620. Save as olherwise provided in this Act, no court shall proceed 10
the trial of any offence punishable by or under this Acl except on the
complaint of, or upon informalion received from, the Municipal
Commissioner or any person authorised by him by general or special
arder in this behall.

621. (I} The Municipal Commissioner or any person authorised by
him by gencral ar special order in this behall may, either before or alter
the institution of any proceedings. compound any offence punishable by
or under lhis Act:

Provided that no offence, which is commitled by [ailure 1o comply

- with any notice, order or requisition issucd by or on behalf of the

Corporation or of any of the municipal avthorities referred to in section
3, shall be compounded unless such nolice, order or requisition has been
complied with in so far as such compliance is possible.

{2) Where an offence has been compounded, the offender, if in
custody, shall be discharged and no [urther proceedings shall be taken
apainst him in respect of the olfence so compounded,

CHAPTER XXXVII
Supplemental Provisions

A.  Extension of Act to other areas and inclusion or exclusion
aof areas within or from ‘[Kolkata].

622. Nolwithslanding anything contained in any other law in force for
the time being, Lthe Stale Government may, by notification and in such
other manner as it may determine, declare ils intenlion 1o extend, subject
10 such modifications and reslrictions (il any) as may be specified in the
notification. all or any of the provisions of this Act to any other area.

Explanation.—For the purposes of this section, “olher area™ shal}
include—

(a) the Municipality of Howrh,

1€ frntmnie Y oin meina 87 noe-
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Ben. Act XV {b) any other municipility as delined in the Bengal Municipal
or 1932 Act, 1932 and in 1he ncighbourhood of ‘[Kolkarta], and

Wes( Ben. {c) any Government Township as defined in the West Bengal
?:;c-f-;l'" of Governmenl Townships (Extension of Civic Amenilics) Act,

1975, or any area pnder a notilied arca authority or a lown
commitliee, by whatever name called, and in the
neighbourhood of '[Kolkatal.

623. (1} The Commissioners of a municipality or the Administrator gﬂ“":r of
Inle

of a Government Township or the Nolified area authority or the town  Gevernment
commitlee of an area specified in the notification under section 622 or fcfilﬁzf
any inhabitants or rate-payers thereof may, if they object to such iniention ;gj'csé‘:l':;gg
of the Siate Government declare by such notification, submit theic

objections in writing Lo the Slale Government within such period as may

be specilied in such notification; and the Stale Government shall ake

such objections inlo consideration.

(2) When the period as aforesuid bas expired and Lhe State
Governmenl has considered the objcctions (if any) under sub-section (1),
the State Government may, by noltification, extend to such municipality
or Government Township or area or Lo such parl thereof specified in such
notification all or any of the provisions of this Act, subjcel to modilicalions
and restrictions (if any) specified therein or subject Lo such other
modilications or restrictions {if any) as (he Slale Government may think
{it and specify Iherein or without any nodificalion or restriction.

624. (1) Upon the extension of all or any ol the provisions of this Acl  Effeer of
1o the Municipality of Howrah or to any olher municipality or ﬁ‘éf_“i““ of
lo any Government Township or 1o any area or io any parl thereof under
section 623,—

(a) the Bengal Municipal Act, 1932, or the West Bengal
Government Townships (Extension of Civic Amenitics) Act,
1975, or the corresponding provisions of that Act, or of any
olher enactment in force for the time being, as the case may
be, shall be deemed lo be repealed in such municipality or
Government Township or area or part thereof on and from
the date of such cxtension; and

18ee foal-nale 2 oo page 573, anvc.
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{b) except as the Stale Government may, by notilication,
otherwise direcl, any rules, regulalions or orders made or any
directions issued or any powers conferred under the provisions
of this Act as so extended, which are in force at the date of
such extension, shall apply to such municipality or
Government Township or area or part thereof in supersessian
ol the corresponding rules, regulations or orders made or
directions issued or powers conferred under the Bengal  Ben Aci XV
Municipal Act, 1932, or the WesL Bengal Governmenl ("\Eé:f}gén.
Townships (Extension of Civic Amenities) Act, 1975, orsuch  Act XLl of
enactment, as the case may be. 1975.
(2) For the avoidance of doubts, il is hereby declared that any
extension of any provision of this Act to the Municipalily of Howrah or
ta any other municipalily or to any Government Township or Lo any area
ar Lo any parl thereof under section 623 shall not have the effect of placing
such municipality or Government Township or area or part thereof under
the authority of the Corporation.

Prwer af 625. (1) The Stale Government may, by notification and in such other
Siale manner as it may determine, declare ils inlention to include any areu in
g‘z:i’l‘l‘lgfg‘r the neighbourhoed of '[Kolkala] within the limits of ![Kolkala], to be
exclude administered by the Corporalion under this Acl, or lo exclude any arca
cemainareas  [rom the limils of '[Kolkata].

wilhin . . .

! Kolkata] or (2) Any local authority or any inhabilants or rate-payers of such area,
from affecied by such intention of the State Government declared by such
'[Kolkaal.  polificalion, may, il they abject to such intemion, submit (heir abjections

in writing to the Stale Government within such perod as may be specified
in such notification; and the State Government shall take such objeclions
into consideration.

(3) When the period as aforesaid has expired and the State
Government has considered the objections {if any) under sub-section (2),-
and if the West Bengal Legislative Assembly has, by a resolution adopted
in this behalf with or wilthoul amendment, approved of such intention,
Lhe State Governtment may, by notilication, include such area or any portion
thereol wilhin the limits of '[Kelkata], to be administered by (he
Corporation under this Acl. or exclude such area or any portion thercaf
from the limits of '[Kolkata], as the case may be, and therenpon Schedule
I to this Acl shall be deemed 1o be amended accordingly.

Effccet of 626, (1) Upon the inclusion of any area in the neighbourhood of
Inclusion ar [Kolkata] within the limits of *[Kolkata] under section 625.—

exclusion.
(a) Lhe Bengal Municipal Acl, 1932, or the West Bengal Zilla  West Ben,
Parishads Act, 1963, or the West Bengal Panchayat Act, 1973,  AcLXXXV
or the West Bengal Government Townships (Extension of ?Vm Ben.
Civic Amenilies) Act, 1973, as the case may be, i[in foree in -~ Act XL1 of

such area. shall be deemed to be repealed therein; and 1973,

'See foat-nowe 2 on page 373, ante.
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(b) except as the Stale Government may, by nolification.
otherwise direct, any rules, regulations or orders made or any
directions issued or any powers conferred under the provisions
of this Act, which arc in force at the date of such inclusion,
shall apply to such area in supersession of the corresponding
ruies, repulalions or orders made or directions issued or

Ben, Act XV powers conferred under the Bengal Municipal Act, 1932, or
?,{,:5?%26"‘ the West Bengal Zilla Parishads Acl, 1903, or the West Bengal
"\IFC:;(GP_\;XV Panchayar Act, 1973, or the West Bengal Governmenl
a AN . .

Wesl Ben. Townships (Extension of Civic Amenities) Act, 1975 us the
‘?;‘;3),{” of case may be.

r&s;(?_‘ihr (2} Upon the exclusion of any area from the limits of '[Kolkala] under
1975, seclion 623, this Act or any rules, regulations or orders made or any

direclions issued or any powers conferred under this Act shall cease 1o
apply to such area.

{3) The State Government may issuc such orders as il may consider
necessary 1o give effect to the inclusion or the exclusion of sny area within
ar from the limits of '[Kolkata), as the case may be, under seclion 625 or
16 any maller incidental or ancillary to such inclusion or exclusian,

B. Special provisions as to land and buildings in Hastings

627. Nouwithstanding anything contained in this Acl, all land and
buildings belonging ta Government in that part of Hastings which is  General
included in '[Kolkata] shall be subject to the control of the General Qfficer g’;’:f;rmding
Commanding the Presidency District: the

, . . . Presid
Provided that this seclion shall in no way derogate [rom the powers Dis:;ic‘iffc,

vested in the Corporation or any other municipal authoriy under this Acl  Gaverninent
enabling the Corporation or such authority in the interesis of the public E:}?d?:gs
health to require the owner or occupicr of any land or building in such

part of Hastings to remedy or abate any sanilary defects on or in such

land or building.

628. The Corporation shall not give or be deemed 1o have given g““':“‘]’“ of
[ ] ]

permission to erect a masonry building in that part of Hastings which is  Goveramen
included in ‘{Kolkata] uniess and until the sanction of the Central Teduired for
Government has been obtained; and such sanclion shall not be applied masoney
for unless the plan of the building and ihe site-plan of the lund are approved buitdine.

by the Commissioner of Police.

tSee Toot-note 2 on page 573, ene.



334 The Kolkata Municipal Corporation Act, 1980.
[West Ben. Act

(Part IX.—Powers, Procedires, Offences and Penalties.—
Chaprer XXXVIH.—Supplemental Provisions.—B. Special provisions
as fo land and buildings in Hastings.—Seciions 629, 630.—

C. Savings.—Section 631.)

",

Derolition 629. (1) If the crection of any masonry new building in that parl of
ar alieration

of buildings ~ Haslings which is included in '[Kolkala] is, alter the commencement af
cﬁfl‘:ﬂ | this Act, commenced, carried on or completed without obtaining the
wi such . R . —
sanction. sanction of the Central Government, the Municipal Commissioncr shall,
il requesled by the General Officer Commanding the Presidency District
1o do so,—
(2) by wrilten notice direct the owner to demolish or alier the
building, ar
(b) himsell cause the building (o be demolished or altered at the
expense ol the owrer.
(2) No person shall be entitled to any compensation on account of
such demolilion or alteration.
Such 630. Norwithstanding anything contained in scctions 628 and 629,

f;“bﬂiun’:hlf_' permission (o erect a masonry building in that part of Haslings which is
provisons of  inciuded in Calcutla shall not be given so as to contravenc, by rendering
Act less stricl, any of the provisions of this Act regulating the construction
of buildings; and Lhe pravisions ol seclien 629 shall be in addition o,
and nol in derogation of, any other powers of (he Corporalion or any
other municipal authorily under this Acl 1o take proceedings for Lhe
demolition of any masonry new building erected in such part of Hastings

aflter the commencement of this Act.

C. Savings

Savinpsaswe 63K, (1} Any suit or legal proceeding instituted or which bul for the
cenain suits  passing of this Act have been instituied by or agaidst the Corporation ot

and L e
;?occcding!\'-. the Commissioner under the '[Kolkata] Muaicipal Act, 1951, may be  wesi Ben.

continued or instituted by (he Corparalion or the Municipal Commissioner, ~ Act XXXIII

as the case may be, constituted or appointed under this Act. of 1951
(2) Faorthe purpeses of such suil or legal proceeding and of ali mustiers

incidental thereto, the pewers and dulies of the Corporation and of the

Commissioner under the '|Kalkala] Municipal Act, 1951, shall vest in

the Corporation and the Municipal Cominissioner constituted and

appoinled respectively under this Act, and when any action has becn taken

under the !|Kalkata] Municipal Act, 1951, such action shall be deemed

to have been laken by the corresponrding authority under that Act, and

the corresponding provisions ol this Act shull be deemed 1o have been

camplied with.

See fool-nole 2 on page 373, anie.
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(Part IX.—Powers, Procedures, Qffences and Penalries.—
Chapter XXXVIH —Supplemental Provisions.—C. Savings.—
Section 63 fA.—D. Miscellanecons and transitory

provisions.—Sections 632-634.) o

(3) Save as provided in sub-section (2}, ihe procedure laid down in
this Act shall be followed in all procecdings relating 1o a contravention of
WestBen. . the provisons of the '{Kolkala) Municipal Act, 1951.
ol 1951.
2631A. Notwithstanding anylhing contoined in this Act or in any other :gl‘f&?fgrgrlo
law for the time being in force, any person elected to the Corpoation as  cerain
Alderman and holding office as such immediately before the °Mee
commencement of the West Bengal Municipal Corporation Laws (Third
Amendment} Act, 1994, shall continue 1o hold such office till the
expiration of his terin of office in accordance wilh the pravisions of this
Act in force immedialely before the commencement of the West Bengal

Municipal Corporation Laws {Third Amendment) Act, 1994,

Explanation.—"Alderman” shall mean a person eclected ta the
Corporation as Alderman by the Councillors referred to in clause (a} of
sub-section (1) ol section 5 in accordance with the provisions of this
Act, and the rules made thereunder, in force immediately before the
commencement of the West Bengal Municipal Corporation Laws (Third
Amendment) Act, 1994,

D. Miscellaneous and transitory provisions

632. The provisions of this Chapler shall have effect notwithstanding Opﬁl‘;::ims

anything to the contriry contained elsewhere in Lhis Acl. Chnpggr to
avernde

other
provisions.

Ben. Act It 633. The provisions of the '[Kolkata] Municipal Act, 1923, asextended  Trnsitory
of 1923. to the Municipality of Howrah under that Act and in force immediately Lo s'o™
before the commencement of this Act shall continue to be in force subject  Howrah

1o the madilications specified in Schedule VII until the provisions of this ~ Municipality.

Act are extended to that Municipality under this Acl.

634. I any difficully arises in giving eflfect to the provisions of this  Removal of
Y[ Act), the State Government may, as occasion may require, by order do  Silicultics.
or cause La be done anything which may be necessary for removing the

difficuley.

1See foot-nule 2 on page 573, ante. ;

*Section 631 A was inscried by s. 4 {16) of the West Bengal Municipal Corparalivn Laws i
{Third Amendment) Acl, 1994 (Wesi Ben. Act XXXV of 1994).

*The ward within the square brackets were substiwted for the wond “Chapler” by s. 44 of , i
the Caleuua Municipal Corporatian (Second Amendmeni) Acl, 1984 (West Ben. Act X1 of
1984).
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(Purt IX.—Pawers, Procedures, Offences and Penalties.—

[West Ben. Act

Chapier XXXVIH —Supplemental Provisions.—D. Miscellaneons

Section 633.}

and transiiory provisions.

635. (1) With effect from the date of coming inlo force of this Acl,
the '[Kalkata] Municipal Act, 1951 shull stand repealed.

(2) Notwithstanding such repeal.—

(2)

(b)

(c)

(d)

(e}

n

every budget passed, loan taken, assessment or plan of a
prajected public streel or measurement or divisien made,
standard plan of a busree upproved, licence or permission or
sanclion granted, or debeniure or notice issued under the
I[Kolkata] Municipal Acl, 1923 or the '[Kolkata] Municipal
Act, 1951 and in force at the commer.ement of this Acl shall
be deemed to have been passed, taken, made, approved,
sranted or issued under this Act, and shall (unless altered,
modified, cancelled. repaid. suspended, surrendered or
wilhdrawn, as the case may be, under this Act) remain in
force for the period {tf any) for which it was so passed. laken,
made, approved, granted or issued:

all properties, movable or immovable, all rights of whatever
kind, used, enjoyed or possessed by, and all interest ol
whatever kind. owned by, or vested in, the Corporalion of
TKalkala] as canstituted under the '[ Kolkata] Muonicipal Act,
1951, shall, at the commencement of Lthis Acl, be deemed to
be owned by, or vested in, the Corporalion as constiluted under
this Act;

all contracts made or liabilities incurred by the Corporation
of [Kolkata] as constituled under the 'fKolkaty] Municipal
Acl, 1951 and legally subsisting against the said Corporation
shall, at the commencement of this Act, pass Lo the
Corporalion as constiluted under this Act:

all officers or olher employces appointed under the '[Kolkalta)
Municipal Act, 1951 and conlinuing in offce immediately
belore the commencement of this Act shal) be deemed Lo have
been appointed under Lhis Act;

any assessment of lands and buildings made in respecl o any
ward or group of wards under the '{Kolkata] Municipal Act.
1951, shall conlinue o remain in force until assessmeat in
respect of lands and buildings of such ward or group of wards
is made under this AcL*(, and 1he payment of the consoliduted
rate for any such land or building {or any quarter prior to the
guarler commencing on the 1st day on April, 1984 shall be
made in accordance with e provisions af that Act:]

the provision contained in Schedules TH, VIIL, IX, X1, XII,
XIII, XIv, XV, XVI, XVII, X1X, XX, XXI and XXIT of the
[Kolkuta] Municipal Act, 1951 shall continue to remnain in
farce until corresponding provisions are made under this Acl.

'Sec (oat-nate 2 on page 573, anie.

*The words within the square brackels were inserted by 5.2 of the Caleutta Municipal
Camarutian {Amcndinem) Act, 1984 (\West Ben. Act V1H of 1984).

Wust Ben,
Act XXX
ol I1D5].

Ben Act TN
ol 1923
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LIX of 1980.]

(Part IX.—Powers, Procedures, Qffences and Penalties. —

Ch.prer XXXVIL—Supplemental Provisions.—D. Miscellancous
and transitory provisions.-—Sections 6354, 636.)
L * * * e *® * *

*(h) 1the provisions of sections 216, 222, 229 (read with Schedule
West Ben, VIIIA), 437, 442, 451, 460, 469 and 337 of the 3[Kolkata]
:[“l;??“" Municipal Act, 1951 shall continue 1o remain in force and

Ben. Act XV
ol 1932,

shall be deemed always (0 have conlinued o remain in force
until corresponding provisions are made by the Corporatian
by regulation in conformily with the provisions of 1his Act.

*6353A. Nowvilhstanding anylhing contained in this Act, any assessment
of lands and buildings in respect of the whole or any area included within
Lhe limits of '|Kolkata], which, immedialely before the coming inlo force
of this Acl, was comgrised in any municipality, shall continue to remain
in force until assessment in respect of such lands and buildings is made
under this Act, and the payment of the consolidated rate, or of any amount
cntered in the preceding assessment list, for any such land or building for
any periad prior to the 1st day ol April, 1984 shall be made in accordance
with the provisions of the Bengal Municipal Act, 1932:

Provided that any application for review under section 148 of the
Bengal Municipal Act, 1932 of the assessment os aforesaid pending befare
the Commissioners of any such municipalily immedialely before the
coming into force of this Act shall be determined in accordance with
such order as the Stale Government may make from Lime 1o time, and the
payment of the amount assessed alter such determination shall be made
in accordance with the provisions of thal Act,

636, *(1) Notwithstanding anything (o the conlrary contained
elsewhere in this Acl, the State Government may appoint a person 1o be
called the Administrator to exercise all the powers and discharge all the
lunctions of the municipal authorilies mentioned in section 3 for the period
from Lhe date of coming inta force of this Acl 1]l the first meeting of the
Carporation al which a gquorum is present.

52} The Administralor appointed under sub-section (1) may constitule
such number of Commillees and for such pericd as he may deem Nit.

%(3) Each such Commitlee shall consist of not more than twenty-[five
persons, appointed on such terms and conditions as the Administrator
may deem fit, and shall advise the Administrator in the discharge of his
funclions under this Act.

'Clavse (g} was amitted by 5. 23 (a) of the Caleuita Municipal Corpention (Amendment)
Act. 1988 (WesL Ben. AcL XX of 1983). Prior to this omission the same clausc was inscered
by 5. 45 ol the Calcutia Municipa! Corperation (Secand Amendment) Act. 1984 {West Ben.
Act X1l ol 1984), .

*Clause (h) was Inscried by 5.45, ibid Therealter, the same ¢lause sas substiluled by
s.23(bY of the Calcuua Municipal Corporution {(Amerdiment) Acl. 1988 (West Ben, Aut XX]
of 1988).

3See [ool-nolc 2 on page 573, ante.

*Scction 635A was inseried by 5.3 af the Calcutta Municipal Carporation {Amendment)
Act, [984 (Wrsl Ben. Act VL of 1984),

S8eclion 636 was renumbered as sub-fcclion (of lh_'.{l .\‘ucli_upln_n}j afier sub-section (1)
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{Schedule I}

ISCHEDULE 1
IKOLKATA]
[See sections 2(9), 631 and 625,)

Boundarics

A line drawn along the culer edge of Prumanick Ghatl Road, Kashinath
Putta Road, Kali Choran Ghose Road and Ram-Krishna Ghose Road,
thence southward afong the western edge of the Eastern Railways where
the boundary line meels the New Canal, thence eastward along the
southern bank of the New Canal and Keslopur canal up lo the point
where il meels the Eastern Metcapolilan Bypass; thence southward along
the western edge of the Eastern Meiropolitan Bypass to the point where
il meets the New Canal; thence southward along the easiern bank of New
Canal 1o the point where it meets the oudel for slormwater: Lhence
south-cast along the weslern edge of Dr. B, N. Dey Read to Lhe end of
Dhapa mauza (J.L. No. 2); thence southward along the eastern boundary
of Dhapa mauza (J.L. No. 2); thence westward along the southern boundary
of Dhapa mauza (J.L. No. 2) up Lo the point where it meeis the southern
boundary of Chowbhaga mauza (J.L. No. 3}, thence further west along
the southern baundary of Chowbhaga mauza (J.L. No. 3); thence
southward along the eastern boundaries ol Chowbhaga (J.L. No. 3),
Nonadanga (J.L. No. 10), Madurdaha (J.L. No. 12), Kalikapur {J.L. No.
200, Barakhola (J.L. No. 21) maugzas (o the point where it meels lhe
northern boundary of Chak Ghaniagachi mauza (J.L. No. 24); thence
eastward along the northern boundary of Chak Ganiagachi mauza (J.L.
No. 24) 1o the peinl where it mecls the north-eastern boundary of
Nayabad mauza (LL. No. 25); theuce south and wesiward along the
eastern and southern boundaries of Nayabad mauza (J.L. No. 25) 1o the
point where il meets the northern boundary af Chak Garia mauza (J.L.
No. 26); thence south and weslward along lhe eastern and southem
baundaries of Chak Garia mauza (1.L. No. 28) and southern boundaries
of Briji (J.L. No. 27) and Baisnabghata (I.L. No. 28) mauzas to the poim
where il meets the eastern boundary of Kamdahari mauza (J.L. No. 49);
thence southward along the eastem boundary of Kamdahari mauza (J.L.
No. 49); thence weslward along the southern boundaries of Kamdahari
(J.L.. No. 49}, Bruhmapur (J.L. No. 48), Rainagor (J.L. No. 47}, Barsdroni
(I.L. No. 45), Chakdah (J.L. No. 44} apd Purba Putiari (J.1.. No. 43)
mauzas to the point where it meets lhe castemn bank of Kaorapukur Khal;

'Schedule ] was substituted lor the erginal Schedule by s. 19 of the Calcutta Municipal
Corporation (Amendment) Act, 1983 {West Ben. Act XXXII of 19833,
o bl
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thence across the Kaorapukur Khal eastward Lo the point where il meels
Dhalipara Road; thenee westward along Dhalipara Road and along Dag
Nos, 80, 81, 82, 83, 87, 88, 91, 92, 93, 96, 354, 353, 100, 103,102 of
Chak Thakurani mauza (J.L. No. 24); thence southward along Dag Nos.
3563, 3564, 3813, 3565, 3566. 3585, 3584 up to Dag No. 3586 of Purba
Barisha mauza (J.L. No. 23); thence wesiward up 1o Dag Na. 3612 of
Purba Barisha mauza (J.L. No. 23). lhence again southward alang Dag
Nos. 3809, 3613, 3795, 3796, 3797, 3799, 3800, 3801 and 3802 of Purba
Barisha mauza (J.L. No. 23); thence westward along Mahalma Gandhi
Road to the point where it meets Diarmond Harbour Road; thence across
Diamond Harbour Road and westward along the southem boundary of
mauza Paschim Barisha (J.L. No. 19) up 1o Dag No. 2161 of Paschim
Barisha mauza (J.L. Ne. 19); thence nonlward along Dag Nos. 2160,
2159, 2158, 2157, 2154, 2652, 2651, 2280, 2650, 2153, 2139, 2642,
2638, 2587, 2354 and 2353 of mauza Paschim Barisha (J.L. No. 19);
thence further nerth along Dag Nos. 23335, 2324, 23946, 2234, 2208 and
2215 ol mauza Sarsuna (J.L. No. 17}; thence westward along Dag Nos.
2309, 2275, 2199, 2201, 2130, 2127, 2124, 2123, 2122, 2120, 2119,
2118, 2116, 2348, 2374, 745, 744, 742, 741, 739 and 738 of mavza
Sarsuna (J.L. No. 17); theuce northward along Dag Nos. 737, 736, 735,
734 and 973 ol muuza Sarsuna (I.L. No. [7) and along Dag Nos. 177,
176, 175, 174, 173, 172 and 171 of mauza Sonamukhi (J.L. No. 34);
thence west and northward alang Dag Nos. 726, 725, 722, 718, 717, 716,
699, 1648, 696, 682, 681, 680, 679, 678, 672, 671, 1652, 590, 591, 593,
594, 537, 533, 532, 531, 530, 529, 527, 526, 525, 524, 470, 473, 472
and 113 of Sarsuna manza (J.L. No. 17); thence westward along Dag
Nos. 780, 779, 841, 812, 719 and 452 of mauza Shibrampur (J.L. No,
18); thence neorthward and weslward aleng the western boundary of
Shibrampur mauza and southern edge of Shibrampur Road o the point
where it meets Ho Chi Minh Sarani; thence eastward along southern edge
of Ho Chi Minh Sarani to the point where it meets Kaslodanga Road;
thence further east along the northern edge of Ho Chi Minh Sarani 1o
Dag No. 2588 of mauza Sarsuna (J.L. No. 17); thence northward along
the weslern edge of Beledanga Road up to Dag No. 2933 of mauza Parui
(J.L. Na. 3); thence further norith along Dag Nos. 2933, 2932, 2931,
2930, 2929, 2874, 2873, 2872, 2871, 2868, 2870, 2869, 2855, 2854,
28353, 2852 and 2849 of mauza Parui (J.L. No 3); thence eastward along
Dag Nos. 2848, 2847, 2843, 2840, 2838, 3501 and 2836 of Parui mauza
(J.L. No. 3): thence northward along Dag Nos. 2835, 2834, 2833, 2832,
2831,2824, 2823, 2813, 2809, 2808, 2807, 2806, 2802 and 2801 of Parui
mauza (J.L. No. 3); thence further north atong Dag Nos. 768, 767, 765,
764,763, 762,761, 758,757,719, 1231, 714, 716, 715, 1189, 713, 1190,
703. 313. 330 and 328 af Behala maunza (1.1.. No, 2); thence westward
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along Dag Nos. 328, 327. 325, 320 and 317 of Behalo mauza
(J.L. Na. 2); thence northward along Dag Nos. 257, 256, 253, 251. 250,
127, 126, 120, 121, 66 and 65 of mauza Behala (J.L. No. 2); to the poinl
where it meets Budge Budge Road, and thence westward along Budge
Budge Road up to Haichala Hindu Burial Ground; thence northward
along the western boundary of the Port Commissioner’s land up lo the
point where it meets Trenching Ground Road uear its junction with Dinu
Mistry Lane; thence westward aleag the northern boundaries ol Ram Das
Hati, Makhalbati and Panchurinauzas o the point where it meets Kankhuii
Road; thence southward along the enstern edpe of Kankhuli Road (o the
poinl where it meeis the western boundary of Panchur mavza; thence
wesl and northward and again westward along 1he costern and northern
boundaries of Panchur mauza 1o the poini where it meets Akra Road;
thence across Akra Road and northward, enstward, again norlhward,
westward, southward and again westward alang eastern, northern and
western boundaries of Akra maunza 1o the point where it meets the river
Hooghly; thence northward along the eastern bank of the river Hooghly
and eastward along the southern bank of the river Hooghly up to the point
where it meets eastern side road in continuation of Clyde Row; Lhence
eastward along the southern edge of Clyde Row (o the point where it
meels S George's Gale Road (Munsi Prcmchand Sorani); thence
southward along the eastern cdge of St. George’s Gate Roud (Munsi
Premchard Sarani} to she point where it meels Kidderpur Road: Ihence
northward along the western edge of Kidderpur Road and Red Road Lo
the poinl where it meets Lawrence Road: thence wesiward along the
southemn edpe of Lawrence Road and Eden Garden Roud and a line
drawn in continuation of Eden Garden Road to the river Hooghly; thence
northward along ihe eastern bank of the river Hooghly 1o the western
terminus of Pramanick Ghat Road.

ISCHEDULE 1L
WARDS OF THE CORPORATION
[See section 5(2).)
Ward Neo. 1

On the north—Pramanick Ghat Raud, Cossipore Road and Kashinath
Dulla Road.

On the south—Khagendra Chatlerjee Road and Ruslomjee Parsee Road.

On the east—Barrackpore Trunk Road.

On the wesi—Cossipore Road, Ruslomjee Parsee Read and Lhe river
Hooghly.

"Schedyle TT was subsmu:cd for the original Scheduie by s. 20 of the Calcuna Municipal |
[ S R 4 maamdnaan Yodor 1007 fWact Ren Ant YYYI1 of [ORY !
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Ward No. 2
On the north—Kalicharan Ghese Road and Ramkrishna Ghase Road.
On the south—Dum Dum Road.
On the east—Easten Railway.
On the west—Barrackpore Trunk Road.

Ward No. 3

On the north—Dum Dum Road, Umakanta Sen Lane, Paikpara Raja
Manindra Road and Kshudiram Bose Sarani.

On the south—IJiban Krishna Ghase Raoad.

On the east—Eastern Railwiy.

On the wesl—Anath Nath Deb Lane, Paikpara Row, Beerpara Lane and
Indra Biswas Road.

Ward No. 4

On the north—Dum Dum Road.

On the south—Paikpara Raja Manindra Road and Umakanta Sen Lane.
On the easi—Paikpara Row and Beerpara Lane.

On the wesl—Barrackpore Trunk Road.

Ward No. 5

On the norih—TPaikpara Raja Manindra Road and Jiban Krishna Ghose
Road.

On the south—Kxhudiram Bose Sarani, the New Canal and the Circalar
Canal.

On the east—Anath Nath Deb Lane, [ndra Biswas Road and Eastern
Railway.

On the wesl—Barrackpore Trunk Road und Jiban Krishna Ghose Road.

Ward No. §

On the north—Ruslonjee Parsee Road and Khagendra Chalterjee Road.

On the sguth—The Circular Canul.

On 1he east—Ruslomjee Parsce Road, Cossipore Road and Barrnckpore
Trunk Road,

On the wesl—The river Hooghly.

Ward No. 7

On the ngrth—The Circular Caral,
On the sauth—Bagbazar Streel, Bosepara Lane, Nivedita Lane, Ramkanta
Bose Sureel and Sarkarbari Lane.

On the cast—Bidhan Sarani, Sachin Mitra Lane and Girish Avenue,
In the weel—Thp river Hapnhly

891
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YWard No. 8

the north—Sarkarbari Lane, Nivedita Lane, Boscpara Lane and
Ramkanta Bose Street.

the south—Bhupendra Bose Avenue, Shambazar Streel, Raja Naba
Kissen Street, Durga Charan Banerjee Street and Kumaruuli
Street.

the east—Sachin Milra Lane and Gopeswar Paul Sireet.

the west—Girish Avenue, Rabindra Sarani and the river Hoophly.

Ward No. 9

the north—Kumartuli Street, Durga Charan Banerjee Sireet, Raja
Naba Kissen Street and Shambazar Streel,

the south—Sovabazar Streel and Sri Aurobindo Sarani.

the east—Jatindra Mohan Avenue and Rabindra Sarani,

the west—Gopeswar Paul Streel and the river Hooghly.

Ward No. 10

Street.

the south—Ramkanta Bose Street and Sri Aurobindo Sarani.
the east—Bidhan Sarani.

the west—Jatindra Mohan Avenue and Sachin Mitra Lane.

Ward No. 11

Road.

the south—Raja Rajkrishna Streel. .
the east—Acharyya Prafulla Chandra Road.
the west—Bidhan Sarani.

Ward No. 12

the north—The Circular Canal.

the south—Sri Aurobindo Sarani.

the east—The Circular Canal.

Lthe wesl—Acharyya Pralulla Chandra Road and Bidhan Sarani,

Ward No. 13

the north—The New Canal.
the south—Bidhan Nagar Road and Harish Neogy Road.
the east—Eastern Railway and Harish Neogy Road.

tha wael__Thea Mirenlar Manal
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Ward No. 14

On the north—Harish Neogy Road, Bidhan Nagar Road and Biplabi
Barin Ghose Sarani.

On the south—Bagmari Road and Satin Sen Sarani.

On the east—Ramkanta Sen Lane. Eastern Railway and Bagmari Road.

Cn the west—The Cireular Canal and Harish Neogy Road.

Ward No. 15

On the north—Sri Aurobindo Sarani.

On the scuth—Vivekananda Road.

On the east—The Circular Canal.

On the west—Acharyya Prafulla Chandra Road.

Ward No. 16

On the north—Raja Rajkrishna Street.

On the south—Abhedananda Road.

On (he east—Acharyya Prafulla Chandra Road.
On the west—Bidhan Sarani.

Ward No. 17

On the north—S8r Aurobindo Sarani.
On the south—Beadon Streel.

On the east—Bidhan Sarani.

On the wesi—Jatindra Mohan Avenue.

Ward No. 18

On the north—Sri Aurobindo Sarani.
On \he south—Beadon Street.

On the cast—Jatindra Mohan Avenue.
On the west—Rabindra Sarani.

Ward No. 19

On the north—Saovabazar Streel.

On the south—Buuto Kristo paul Avenue, Ahiritola Street and s
continuation up to Lhe river Hooghly.

On the east—Rabindra Sarani.

On the west—The river Honghly.
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Ward No. 20

On the north—Butto Krislo Paul Avenue, Ahiritola Sireel and its
continuation up 1o the river Hooghly.

On the somh—Nimiala Ghal Street and Port Trust Road leading Lo
Nimtala Ghat.

On the cast—Rabindra Srarani

On the wesi—The river Hooghly.

Ward No. 21

On the north—Part Trust Road leading to Nimtala Ghat and Nimlala
Ghat Street.

On the south—Darpanarayan Tagore Streel, Kali Krishna Tagore Street
and the Port Trust Road leading to the river Hooghly.

On the easl—DBaishnab Selt Streel, Prasanna Kumar Tagore Streel, Jadoolal
Mullick Road and Maharshi Debendra Road.

On the west—The river Hooghly.

Ward No. 22

On the north---Part Commissioners’ Road leading (o the river Hooghly,
Kali Krishna Tagore Street and Darpanaryan Tagore Sireel.

On the sowth—Port Commissioners’ Road leading [tom the river Hooghly
up to Mahatma Gandhi Road, Mahaima Gandbi Road and Cotton
Street,

On the east—Jadoola]l Mullick Road, Jogendra Kaviraj Row, Kalakar
Streel, Jagamohan Mullick Lane and Nelaji Subhas Road.

On the west—The river Hooghly and Maharshi Debendra Road.

Ward No. 23

On the north—Kali Krishna Tagore Streel.

On the south—Bartala Sireet.

On the casl—Rabindra Sarani.

On the wesl—Jagamohan Mullick Lane, Kalakar Sireet and Jogendra
Kaviraj Row,

Ward No. 24

On the north—Nimtala Ghat Street.
On the south—Kali Krishna Tagore Street.
On the east—Rabindra Sarani.

On the west—Baishnab Sett Street, Prasanna Kumar Tagore Streef and
Tadanlal Adnllinl TP el
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Ward No. 25

On the north—Nanda Mullick Lane and Vivekananda Road.

On the south—Madan Chatterjee Lane and Mukiaram Babu Street.
On the east—Bidhan Sarani and Chitlaranjan Avenue.

On the west—Rabindra Sarant and Chitlaranjan Avenue.

b=}

Ward No. 26

On the north—Beadon Street.

On the south—Vivekananda Road and Nanda Mullick Lane.
On the east—-Bidhan Sarani.

On the west—Rabindra Sarani and Chillaranjan Avenue,

Ward No. 27

On the north—Abhedananda Road

On the south—Kailash Bose Street and Mahendra Sreemani Street.
On the easl—Acharyya Prafulla Chandra Road.

On the wesl—Bidhan Sarani.

Ward No. 28

On the porth—Vivekananda Road.

On the south—Dr. M. N. Chatterjee Sarani.

On the east—The Circular Canal.

On the wesi—Acharyya Prafulla Chandra Road.

Ward No. 29

On the north—S8atin Sen Sarani, Matilal Sen Lane and Dhyan Debi
Khanna Road. .

On the south—Narikeldanga North Road, Sastitala Road and Eastern
Railway.

On the easl—Sastitala Road, Maltilal Sen Lane, Narikeldanga North
Road and Eastern Railway.

On the west—The Circular Canal,

Ward No. 3

On the north—Satin Sen Sarani, Kankurgachi Road, Sastitala Road and
Narikeldanga North Road.

On the south—Dhyan Debi Khanna Read and Matilal Sen Lane.

On the easl—C.I.T. Road and Kankurgachi Road.

On the wesl—Saslitala Road, Matilal Sen Lane and Narikeldanga North
Road,
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Ward No. 31

On the north—Satin Scn Sarani and Manicktala Main Road.

On the south—Narikeldanga Main Road and Kankurgachi Road.
On Lhe east—Easlern Metropolitan Bypass.

On the wesl—Kankurgachi road and C.ILT. Road.

Ward Ne. 32

On the north—Crossing of Easiern Railway and the New Canal, Bidhan
Nagar Road and Bagmar Road.

On the south—Satin Sen Surani. Biplabi Barin Ghose Sarani and
Manicktala Main Road.

On Lhe east—Eastern Metropolitan Bypass.

On the west—Ram Kunta Sen Lane, Easlern Railway and Bagmari Road.

Ward No. 33

On the north—Narikeldanga main Roud.

On the south—The Beliaghata Canal and Hem Chandra Naskar Road.
On he east—Easiern Metropalitan Bypass. ’

On the west—Gapan Sarkar Roud and Hem Chandra Naskar Road.

Ward No. 34

On the north—Dr. Panchanan Mitra Land and Abinash Sasmal Lane.
On the south—The Beliaghata Canal.

On the east—Hem Chandra Naskar Road and Gagan Sarkar Road.
On the west—Kankurgachi Chord and Raja Rajendralal Mitra Road.

Ward No. 35

On the north—Eastern Railway, Dhyan Debi Khanna Road and Hem
Chandra Naskar Road.

On the south—The Circular Canal and Beliaghata Canal, Dr. Panchanan
Mitra Lane and Abinash Sasmal Lane.

On the east—Hem Chandra Naskar Road, Rinja Rajendra Lal Mitra Road
and Kankurgachi Chord.

On the west—Easlern Railway.

Ward No. 36

On the nerth—Dr. M. N. Challerjee Sarani.

On the south—Beliaghata Road.

On the east--The Circular Canal,

On the west—Acharyya Jagadish Bose Road and Acharyya Prafulla

Mhandm DAad
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Ward No. 37

On the norih—Keshab Chandra Sen Streel.

On the south—Suryya Sen Streel.

On the east—Acharyya Prafulla Chandra Road.
On the west—Raja Rammohan Sarani.

Ward No. 38

On the north—Kailash Bose Street and Mahendra Sreemam Streel.
On the south—Keshab Chandra Sen Street.

On the eastl—Acharyya Prafulla Chandra Road.

On the west—Bidhan Sacani.

Ward No. 39

On the north—Muklaram Babu Street.
On the souwth—Mahaima Gandhi Road.
On the cast—Bidban Sarani and Coltege Streel.
On the wesi—Chitlaranjan Avenue. ’

Ward No. 40

On the north—Keshab Chandra Sen Streel.

On the south—Siddhcswar Chandra Lane, Madhu Gupta Lane and
Surendralal Pyne Lane.

On the east—Raja Rammohan Sarani.

On the west—Callege Street.

Ward No. 41

On the nonh—Madan Chatterjee Lane.

On the south—Syed Salley Lane and Balmukunda Mackkar Road.
On the east—Chittaranjan Avenue,

On the wesl—Rabirdra Sarani.

Ward No. 42

On the north—Mahatma Gandhi Read, Cotton Sireel and Bartala Street.

On the south—Biplabi Rash Behari Bose Road and Raja Woodmunt
Road.

On the east—Rabindra Sarani.

On the west—Strand Road and C.1.T. Sch. L, Kalakar Street and Netaji
Subhas Road.
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Ward No. 43

On 1he north—Balmukunda Mackkar Road and Syed Salley Lane.

On the south—Tarachand Dutta Street and C.LT. Sch. LXVI.

On the easl—Chitlaranjan Avenue, Nawab Badruddin Streel, Kanai Sit
Streel, Phears Lane and Srinath Babu Lane.

On the west—Rabindra Sarani.

Ward Ne. 44

On the north—C.L.T. Sch, LXVI, Tarachand Duita Street and Mahatma

Gandhi Road.
On the socuth—Bipin Behari Ganguly Street and Dr. Lalil Banerjee
Sarani.

On the cast—College Street and Ciltaranjan Avenue.
On the west—Chiuaranjan Avenue, Nawab Badruddin Street, Kanai Sil
Streel, Phears Lane, Srinath Babu Lane and Rabindra Sarani.

Ward No. 45

On the north—Pon Cammisstoners’ Road leading from the river Hooghly
up 1o Mahatma Gandhi Road, Raja Woodmunt Streel and Biplabi
Rash Behari Bose Roud.

On the south—Lalbazar Sirect, Luwrence Road, Eden Garden Road and
a line drawn in continuation of Eden Garden Road o the river
Hooghly. .

On the cast—Sirand Road, Rabindra Sarani, Dalhouste Square East, Old
Court House Street, Government Place East and C.I.T. Sch. L.

On the wesl—River Hooghly.

Ward No. 46

On the north—Lalbazar Street, Bipin Behari Gunguly Streel, Lenin
Sarani und Ganesh Chandra Avenue,

On the south—Nellic Sengupta Sarani and Cutram Road.

On the east—Jawaharlal Nehru Road, Mirza Ghalib Sireet, Rani Rashmoni
Road. Chandney Chowk Streel, Khairu Place and Bow Streci.

On the wesi—Red Road, Government Place East, Daihousic Square East
and Old Court House Streetl.
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Ward No. 47

On the norih—Bepin Behari Ganguly Siwreet and Dr. Lalit Banerjee
Sarani.

On the south—Lenin Saroni and Ganesh Chandra Avenue.

On the east—Nirmal Chunder Streel and Caollege Street.

On the wesi—Chandney Chowk Streer, Khairu Place, Baw Street and
Chittaranjan Avenue.

Ward No. 48

On the north—Surendralal Pyne Lane, Madhu Gupta Lane and Siddheswar
Chandra Lane.

On the south—Hidaram Banerjee Lane.

On the east—Sashi Bhusan Dey Street and Raja Rammoehan Sarani.

On the west—Nirmal Chunder Streel and College Street.

Ward Na. 49

On the north—Surya Sen Street.

On the sovth—Bepin Behan Ganguly Street.
On the easl—Acharyya Prafulla Chandra Road.
On Ihe west—Raja Rammohan Sarani.

Ward No. 50

On the north—Bepin Behari Ganguly Street.

On the south—Surendra Nath Banerjee Road.

On the enasl—Acharyya Jagadish Bose Road.

On the west—Puran Chand Nahar Avenue, Gokul Boral Sireel and Sashi
Bhusan Dey Streel.

Ward No. 51

On the northb—Hidaram Banerjee Lane.

On the south—Surendra Nath Banerjee Road.

On the east—Puran Chand Nahar Avenue, Gokul Boral Street and Sashi
Bhusan Dey Streel,

On lhe west—Nirmal Chunder Sireel and Rali Ahmed Kidwai Road,
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Ward No. 52
the north—Lenin Sarani.
Lthe south—Marquis Sireet.
the easl—Rafi Ahmed Kidwai Road.
the wesl—Mirza Ghalib Street and Rani Rashmoni Road.

Ward No. 53

the narth—Surendra Nath Banerjee Road.

On the sguth—Abdul Halim Lane. Taltala Lane, Dedar Baksh Lane and

On
On

On

On

On

Haji Mohammed Mohosin Square.
the easl—Acharyya Jagadish Bose Road.
the west—Rafi Ahmed Kidwai Road and Tallala Lane.

Ward No. 54

the north—C.I.T. Road and Dr. Suresh Sarkar Road.

the south—Mufidul Islam Lane, Anjuman Road and Harekrishna
Korar Road.

the east—Dr. Suresh Sarkar Road and Hatibagan Road (North).
the west—Harekrishna Konar Road and Acharyya Jagadish Bose
Road.

Ward No. 55

the nonh—Beliaghala Road and Guripara Road.

On the south—Christopher Road, Convent Lane and Dr. Suresh Sarkar

Cn
On

On

Road.
the easi—Convent Lane, Palmer Bazar Road and Eastern Railway.
the west—Acharyya Jagadish bose Road and Dr. Suresh Sarkar
Road.

Ward No. 56

the north—Debendra Chandra Dey Road and Convent Lane.

the sonth—Christupher Road.

the caust—Kankurgachi Chord.

the west—Eastern Railway, Canvent Lane and Palmerbazar Road.




The Kolkata Municipal Corporation Ace, 1980, 901
LIX of 1980.]
{Schedule 1)
Ward No. 57

On the north—Beliaghata Road, Circular Canal and Beliaghala Canal.

Qn the south—Guripara Road, Debendra Chandra Dey Road and Sewage
Qutlet where it meets New Canal.

On the east—Western side of New Canal.

On the wesl—DBeliaghats Road and Palmerbazar Road.

Ward No. 38

On the north—Debendra Chandra Dey Roud und Sewage Outlet where
it meels New Canal.

On the south—Chrislopher Road, Matheswariola Road, the weslern
boundary of the fermer Boinchilola Union Board and Siorm Waler
Qullel up to the point where it meets New Canal.

On the east—Topsia Road North and western boundary of New Canal.

On the wesl—Eastern Railway and the weslern boundary of the lTormer
Boinchilola Unien Board,

Ward No. 539

On the north—Christopher Road.

On the sguth—Taopsin Road South, Tiljala Road and Gorachand Road,

On the east—Gabinda Chandra Khatik Road and Topsia Road South.

On the wesl—Topsia Road South, Tiljala Road and Dr. Sundari Mohan
Avenue,

Ward No. 60

On the north—Herekrishna Konar Road, Anjurnan Road, Mufidul Islam
Lane and Dr. Suresh Sarkar Road.

On the sonth—Suvhrawardy Avenue, Beniapukur Larne and Park Street.

On the epst—Dr. Sundari Mohan Avenue and Harekrishna Konar Road.

On the wesl—Junnagar Road, Crematorium Street, Harekrishna Konar
Road, Acharyya Jagadish Bose Road and Hatibagan Road (North).

Ward No. 61

On the north—Muzaffar Ahmed Street and Beniapukur Lane.

On the south—Park Street.

On the east—Jannagar Road, Crematorium Street, Harekrishna Konar
Roud and Acharyya Jagadish Bose Road.

On the west—Rah Ahmed Kidwai Road.




902 The Kolkaia Municipal Corpararion Aci, 1980,
[West Ben. Acl
(Schedile 1)

Ward No. 62

On the north—Marquis Street, Haji Mchammed Mohasin Square, Dedar
Baksh Lane, Taltala Lane and Abdul Hulim Lane.

On the south—Muzaffar Ahmed Streel aud Collin Lane,

On the east—Acharyya Jogadish Bose Road and Tallala Lane,

On the west—Rafi Ahmed Kidwai Road, Mirza Ghalib Street ang Collin
Street,

Ward No. 63

Cn the north—Outram Road, Nellie Sengupla Sarani, Collin Lane and
Park Street.

On tie south—Acharyya Jagadish Bose Road and Tolly’s Nullah.

On the east—The road connecting Acharyya Jagadish Bose Road and
Belvedere Road, Acharyya Jagadish Bose Road, Rafi Ahmed Kidwai
Road, Collin Street and Mirza Ghalib Streel.

On the west—Kidderpore Road, Casurina Avenue, Chowringhee Road
and Jawaharlal Nehrr Raad.

Ward No. 64

On the norih—Park Streel, Suhrawardy Avenue and Gorachand Road.

On the sauth—Circus Avenue, Beckbugan Row, Shamsul Huda Road,
Dr. Biresh Guha Street and Park Sireel.

On the east—RBright Street and Tiljula Road.

On the west—Acharyya Jagadish Bose Road and Dr. Sundari Mohon
Avenue.

Ward No. 65

On the north—Shamsul Huda Read, Park Sireel ond Tiljula Road.

On the south—Bondel Road, Picnic Garden Road and Tiljala Masjid
Bari Lane,

On the easl—Tiljala Road, Kusiia Road and Tapsia Road Soulh.

On the wesl—Ashulosh Chowdhury Avenue, Syed Amir Ali Avenue and
Bright Streel.

Ward No. 66

On the nonh—Tiljnla Masjid Bari Lane, Topsia Road South, Topsia
Road Nonh, Matheswartola Road and the southern boundary af
former. Boinchitala Union Board.

On the south—Picnic Garden Road.

On the east—Western boundary ol Paschim Chowbhagha and lormer
Boinchitala Union Board.

On the wesl—Tiljula Road, Kusiia Road, Gobinda Chandra Khalik Road,
Topsia Road and Topsia Road South.
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Ward No. 67

On the narth—Picnic Gardea Read.

On the south—Banku Behari Chatlerjee Road and Rajkrishna Chatterjee
Road.

On the easi—Rajkrishna Chatterjee Road and a line drawn on the caslern
edge of Dag Nos. 2139, 2136, 2135, 2113, 2112, 2108, 2107, 2095,
2094, 1968, 1967, 1956, 1955, 1954, 1952, 1951, 1948, 1217, 2164,
1914, 1695, 1694, 1692, 5018, 1691, 1689, 1688 of Kasha mauza
and 113, 115, 114, 61, 60, 59 of Laskarhat mavza.

On the west—Eastern Railway.

Ward No. 68

On the north—Bondel Road.

On the south—RBallygunge Stalion Road, Fern Road and Kankulia Road.
On the east—Eastern Railway and Kankulia Road.

On the west—®Garishat Road and Ashulosh Chowdhury Avenve.

Ward No. 69

On the north—Acharyya Jagadish Bose Road, Circus Avenue and
Beckbagan Row.

On Lhe south—Hazra Read.

On the east—Syed Amir Ali Avenue and Ashutosh Chowdhury Avenue.

On the west—Sarat Bose Road.

Ward No. 70

On the north—Acharyya Jagadish Bose Road.

On the south—Chakrabere Road South and Paddapukur Road.

On the east—Sarat Bose Road, Paddapukur Road and Chakrabere Road
South.

On the wesi—Ashutosh Mukherjee Road and Chowringhee Road.

Ward No. 71

On the north—Acharyya Jagadish Bose Road.

On the south—Subasini Ganguli Sarani, Gobinda Bose Lane, Bljoy
Bose Road and Tolly's Nullah,

On the east—Ashutosh Mukherjee Road, Debendralal Khan Road and

+ Chowringhee Road. -

On the west—Tolly's Nulluh and the read connecling Belevedere Road
and Acharyya Jagadish Bose Road, Madan Pal Lane and Harish
Mukherier Rnnd
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Ward No. 72

On the northb—Chakrabere Road South and Paddapukur Road.

On the south—Hazra Road.

On the east—Sarat Bose Road.

On the wesl—Shyamaprasad Mukherjee Road, Ashutosh Mukherjee
Road, Chakrabere Road South and Paddapukur Road.

Ward No. 73

" On the north—Suhasini Ganguli Sarani, Gobinda Bose Lunc und Bijoy
Bose Roud.

On the south—Hazra Read and Tolly's Nullah.

On the cast—Shyamaprasad Mukherjee Road, Ashulosh Mukherjee Road,
Harish Mukherjee Road and Madan Pal Lane.

On the west—Tolly’s Nullahh and Debendratat Khan Reaad.

Ward No. 74

On the north—Tolly's Nullah.

On the south—Judges’ Coun Roud, Chetlu Hal Road and Eastern Railway.
On the east—Tolly’s Nullah, Gopal Nugar Roud and Alipore Road.
On the west—Diamond Harbaur Road and Kidderpore Bridge Approach.

Ward No. 75

On the north—Strand Road and a line drawn in conlinvalion of the south
side of Strand Read to the river Hooghly and Clyde Row.

On the south—Kabitirtha Sarani.

On the east—-Canal Road, St. George’s Gate Road, Kidderpore Bridge
Appreach and Karl Marx Sarani.

On the wesl—Garden Reach Road and the river Hoaghly.

Wurd No. 76

On the north—Garden Reach Road and Kabitirtha Sarani.
On Lhe south—Karl Marx Sarani and Suaslitala Road.

On the cast—Karl Marx Sarani.

On the west—Satya Doctor Road and Sastitala Road.
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Ward No. 77

the nerth—Karl Marx Sarani.

the south—Kavi Mahammad Igbal Road.
the cast—Diamond Harbaur Read.

the wesl—Bhukailash Road.

Ward No. 78

the north—Kavi Mehammod Igbal Road.

the soulth—Braunfeld Row and Hossain Shah Road.
the east—Diamond Harbour Road.

the west—DBhukailash Read.

Ward No. 79

the north—Kar]l Marx Sarani. Hossain Shah Road and Braunfeld
Row.

the soulh—Goragacha Road.

the cast—Bhukailash Road and Diamond Harbour Read,

the west—Hide Road.

Ward No. 80

On the north—The river Hooghly, Goragacha Road and former Garden

On

Reach Municipalily.

the south—South Suburban Municipality, former Garden Reach
Municipality and Karl Marx Sarani, Salya Doclor Road and Garden
Reach Road.

On the east—Tolly's Nullah, Garden Reach Road, Sastitala Road, Satya

On

On
On

On

Mn

Doctor Road, Hide Road and Diamond Harbour Road.
the west—Former Garden Reach Municipalily.

Ward No. 81

the north—Eastern Railway.

the south—Circular Road (Tollygunge), S. N. Roy Road and a line
drawn on the southem edge of New Alipore Plot Nos. 23A/47B,
23A/48C, 23A/48BD, 23A/49C, 23A/51B, 23A/52, 23A/52A, 23A/
53A, 23A/34, 23AM54A, 23A/55, 23A/55A, 23A/60F, 23A/60E,
23A/60D, 23A/60C, 23A/608, 23A/60A, 23A/60/1A, 23A/246. PloL
Nos, 264, 265, 266, 267, 268, 269, 270, 271, 272, 273, 274, 275,
276, 277, 278, 279 of Block J and Plat Nos. 280, 282, 283, 284,
285, 286, 287, 280, 290, 291, 202, 203, 478, 479, 480, 481, 482,
483, 4B4, 485, 486, 487, 488, 480 of Block K.

the easl—Deshpran Sasmal Road.
thin wwrrt Thneannd Lnrkhane Baad

905




906

The Kolkata M:mia::ipaf Corparation Aci, 1980.
[West Ben, Act
(Schedule i.)
YWard No. 82
Ou the north—Chetla Hat Road and Judges' Courl Road.
On the south—Easlern Railway.

On the easti—Tolly’s Nullah.
On the wesl—Alipore Roud and Gopal Nagar Road.

=

Ward No. 83

On the north—Hazra Road.

On the south—Rash Behari Avenue.

On the casi—Shyamaprasad Mukherjee Road.
On the west—Tolly's Nullah.

Ward No. 84

On the north—Hazra Road.

On the south—Rash Behari Avenue,

On the east—Sarat Bose Road.

On the west—Shyamaprasad Mukberjee Road.

Ward No. 85

On the north-—Hazra Road and Dover Lane,

On the south-——Rashbehari Avenue,

On the east—@Garcha 1st Lane, Dover Terrace connecting Garcha 1st
Lane, Dover Lane and Ramani Challerjee Road.

On the west—Saral Bose Road.

Ward No. 86

On the nonth—Hazra Road and Rashbehan Avenue.

On the south—Dover Lane and Dr. Meghnad Saba Sarani.

On the east—Gariahat Road.

On the west—Lake View Road, Ramani Chatterjee Road, Dover Terrace
connecling Dover Lane and Garcha st Lane.

Ward No. 87

On the north—Rashbehar Avenue.

On the south—Eastern Railway.

On the east—Sarat Bose Road and Bargj Road.
On the west—Shyamaprasad Mukherjee Road.,
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Ward No. §8

On the north—Rashbehari Avenue.

On the south—Eastern Railway.

On the east—Shyamaprasad Mukherjece Road.
On the wesl—Tolly’s Nullah.

Ward Na. 89

On the north—Eastern Railway and Tellygunge Circular Road.

On the south—Charu Chandra Place East, Prince Anwar Shah Road and
a link road betwceen Deshpran Sashmal Road and Tolly's Nullah (on
the adjucent north of Tollygunge Race Course).

On the cast—Dr. Dauder Rahman Road and Charu Chandra Place East
and Deshpran Sashmal Read.

On the west—Deshpran Sashmal Road and Tolly's Nuliah,

Ward No. 90

On the north—Rashbehari Avenue, Dr. Meghnad Saha Sarani, Kankulia
Road, Fern Road and Ballygunge Station Road.

On Lhe south—Easlern Raibway.

On the east—Eastern Railway and Lake View Road.

On the west—Kankulia Road, Bargj Road and Sarat Bose Road.

Ward No. 91

On the north—Rajkrishna Chatterjee Road and Banku Behari Chatterjee
Road.

On the south—S8aral Ghosh Garden Road and Rajdanga Road.

Or the cast—Kasba Road and Rajdanga Road.

On the west—Easlern Railway.

Ward No. 92

On the north-—Sarat Ghosh Garden Road and Eastern Railway.

On the south—Jadavpur Station Road. Garfa Road and nerthern boundary
of former Haltu Union Board.

On the easl—Kalipada Roy Lane, Jheel Road, western boundary of
former Haltu Union Board and Eastern Railway.

On the west—Rnin Snbadh Chandra Mullick Road and Gariahat Road.
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Ward No. 93

On the north—Eastern Railway and Charu Chandra Place East.

On the south—Jadavpur Central Road, Ponce Geolam Hossain Shah
Road and Prince Anwar Shah Road.

On the east—Raja Subodh Chandra Mullick Road and Garinhal Road.

On the wesl—Prince Galam Mohammad Sfiah Road, Dr. Dandar Rahman
Road and Charu Chandra Place East.

Ward No. 94

On the noth—Prince Anwar Shah Road,

On the south—Nelaji Subhas Chandra Bose Road and Graham Road.
On the ensi—Prince Golam Mohammad Shah Road.

On the west—Deshpran Sasmal Roud and Graham Road.

Ward No. 95

On the north—Prince Golum Hossain Shah Road and Graham Roud.

On the south—Raipur Road.

On the cast—Jadavpur Central Road.

On the wesl—Prince Golum Moehammad Shah Road and Netaji Subhas
Chandra Bose Road.

Ward No. 96

On the north—Jadavpur Ceniral Roud.

On the soulth—Raipur Road.

On the east—Raja Subodh Chandra Mullick Road.
On the wesl—Jadavpur Central Road.

Ward No. 97

On the north—A link road between Deshpran Sasmal Road and Tolly's
Nullati and Graham Road.

On the sguth—Graham Road, Nagendra Narayan Dutia Road and Tolly's
Nullah,

On the cast—Deshpran Sasmal Road, Grahamm Road and Netaji Subhas
Chandra Bose Road.

On the west—Tolly's Nullah.

Ward No. %8

On the north—Nagendra Narayan Dulta Road and Raipur Road.

On the south—Naktala Road, Khanpur Road and a road from Netaji
Subhas Chandra Bose Road up Lo Tolly’s Nullah,

On the east—Raipur Road.

On the west—Neiaji Subhas Chandra Bose Road, Tolly’s Nullah and
Khanpar Road.
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Ward No. 99

On the north—Raipur Road.

On the somth—Raipur Read and Raipur Mendalpara Road.
On the cast—Raja Subodh Chandra Mullick Road.

On the wesl—Raipur Road.

Ward No. 100

On the north—Raipur Mondalpara Road and Khanpur Road.

On the south—Tolly's Nullah.

On the east—Raja Subodh Chandra Mullick Road.

On the wesl—Naktala Road, Khanpur Road and a road from Netaji
Subhas Chandra Bose Read up 10 Tolly's Nullah.

=

Ward No. 101

On the north—Baghajatin Stalion Road.

On the south—Link Road connecting Raja Subodh Mullick Road and
Eastern Meirapolilan Bypass.

On the east—Eastern Melropolitan Bypass and the Eastem Railway.,

On the wesi—Raja Subodh Mullick Road.

=

Ward No. 102

On the norih—IJadavpur Station Road.

On the south—Baghajatin Station Road.
On the east—The Eastern Railway.

On the west—Raja Subodh Mullick Road.

=

Ward No. 103

On the north—A straight line drawn in continuation of Santeshpur
Avenue on the west up Lo the Eastern Railway, Santoshpur Avenue,
Kalikumar Mazumder Road and New Santoshpur Main Road.

On the south—Crossing ol the Eastern Railway and Panchannagram
Canal.

On the east—Panchannagram Canal.
(in the weet—The Factern Roilwav nnd Kalilknmar Mazomder Road
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Ward No. 184

On the north—Viveknagar Ward No. 3 Road, southern bank of southern
Jheel, northern bank of nerthem Jheel, Prince Anwar Shoh Road
Link Canal snd Kalikapur Road.

On the south—A straight line drawn in continuation of Suwoshpur
Avenue on the west up to the Easlern Railway, Santoshpur Avenue,
Kalikumar Mazuinder Road and New Santoshpur Main Road.

On the cust—Panchannagram Canal and Kalikumar Mazumder Road.

On the west—The Eastern Railway, Jheel Road and a line drawn fram
the narihern bank of northern Jheel (along Sahidnagar Ward Nao. éth
Roud) to the southemn bank of southern Jheel.

Ward No. 165

Cn the north—S8arat Ghosh Garden Road and Hallu Main Road.

On the south—Prince Anwar Shah Road Link Canal and northern bank
of northern Jheel.

On the east—Garfa Main Road and Haltu Main Road.

On the west—K. P. Roy Lane, Sahidnagar Ward No, 6th Lane and
Sahidnagar Ward No. 61h Read.

Warg No. 106

On the north—Kayasthapara Main Road, P. Mazumder Road and the
Canal.

On the south—Prince Anwar Shah Road Link Canal and Kalikapur
Road.

On the east—Panchannagram Canal and Eastern Metropolitan Bypass.

On the west—Garfa Main Road,

Ward No. 107

On the north—Northern boundary of Nonadanga mavza and Rajdanga
Road.

On the south—Haltu Main Road. Kayasthapara Main Road, P. Mazumder
Road and the Canal.

On the east—Eastern Meuropolitan Bypass.

On the westl—Kasba Road, a Pucca Road (Dag No. 1446 of Kasba
mauza) and a line drawn on the eastem edpge of Dag Nos. 2139,

2136, 2135, 2113, 2112, 2108, 2107, 20935, 2094, 1968,1967, 1936, .

1955, 1954, 1952, 1951, 1948, 1917, 2164, 1914, 1695, 1694, 1692,
5018, 1691, 1689, 1688, of Kasba mauza, 113, 115, 114, 61, 60,
59, of Laskarhat mauza and 194, 195, 176, 143, 142, 141, 140, 139,
138, 108, 137, 136, 132, 131, 125, 124, 123, 203, 202, 201, 122,15,
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Ward MNo. 108

On the north—Northern boundary of Nonadanga mauza, Slorm Water
Quilet and northern boundary of Dhapa mauza.

On the south—Northern boundary of Kalikapur manza and southern
boundaries of Chowbhaga and Dhapa mauzas.

On the east—Eastern boundaries of Madurdaha, Nonadanga and Dhapa
mauzas.

Cn the west—Eastern Metropaolitan Bypass and western boundary of
Paschim Chowbhaga mavnza.

Ward No. 109

On the north—Northern boundaries of Kalikapur and Chakganiagachhi
Mauzas.

On the south—Southem boundaries of Kalikapur, Nayabad and Chakgaria
mauzas. |

On the east—Eastern Metropolitan Bypass, easlern boundaries of
Kalikapur, Barakhola. Chukganiagachhi, Nayabad and Chakgaria
mauzas.

On the west—Panchannagram Canal and the Eastern Railway.

Ward No. 110

On the north—Link Road connecting Raja Subodh Mullick Road and
Easiecm Metropelitan Bypass.

On the south-—Tolly's Nullah and southern boundary of Briji mauza.

On the east—The Eastern Railway.

On the west—Raja Subodh Muilick Road and Eastern Metropolitan
Bypass.

Ward No. 111

On the north—MNothpara Road and Tolly's Nullah.

On the soulh—Southern boundaries of Kamdahari and Brahmapur mauzas.

On the east—Eastern boundary of Kamdahari mauza.

On the west—Bidhan Palli Read, Bakshipalli Road, Rishi Rajnarayan
Road and Shekhpara Road.

911



912

The Kolkata Municipal Corporation Act, 1980.
[West Ben. Act
(Schedule 11.)
Ward No. 112

On the nornth—Tolly’s Nullah.

On the somth—Nathpara Road, southern boundaries of Brahmapur and
Raynagar mauzas.

On the easl—Bidhan Palli Road, Bakshipalli Road, Rishi Rajnarayan
Road and Shekhpara Road.

On the wesl—H. L. Sarkar Road and Pirpukur Road.

Ward No. 113

On the north—Tolly’s Nullah,

On the south—Southern boundary of Bansdroni mauza,
On the easl—H, L. Sarkar Road and Pirpukur Road.
On the west—Bandipur Read and Anandapalli Road.

Ward No. 114

On the north—Tolly's Nultah.

On the south—Southern boundaries ol Bansdroni, Chakdaha and Purba
Puliari mauzas.

On the cast—Bandipur Road and Anandapalli Road.

On the west—Kaorapukur Khal.

Ward No, 115

On the north—Raja Rammoban Roy Road and Tolly's Nullah,
On the south——Sodepur 2nd Lane and Haridevpur Road.

On the east—Kaorapukur Khal.

On the west—Moti Lal Gupla Road and Mahaima Gandhi Road.

Ward No. 116

On the north—Roy Bahadur A. C. Roy Road and Pran Krishna Chandra
Lane.

On the south—Pashupati Bhatlacharjee Road.

On the cast—Tolly's Nullah and B. L. Saha Road.

On the west—DBama Charan Roy Road and B. L. Saha Road.

Ward No. 117

On the north—S. N. Roy Road and Circular Road (Tollygunge).

On the south—Roy Bahadur A. C. Roy Road and Pran Krishna Chandra
Lane.

On the eastl—Telly’s Nullah.

M tha vined Toda Chikeala Adaim Dand and TP T Caha Dansd
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Ward No. 118

On the north—A line drawn on the south of New Alipore Plot Nos. 23A/
47RB, 23A/48C, 23A/48D, 23A/49C, 23A/51B, 23A752, 23A/52A,
23A/53A, 23A/54, 23AM54A, 23A755, 23A55A, 23A/G0F, 23A/
60E, 23A/60D, 23A/60C, 23A/60B, 23A/60A. 23A/60/1A, 23A/
246. .

On the south—Roy Bzhadur A. C. Roy Road and S. N. Roy Road.

On the cust—DBuda Shibtala Road.

Ouo the wesl—Joy Krishna Paul Read, Sahapur Main Road and Banikpara
Road.

Ward No. 119

On the north—A line draswn on the south of New Alipore Plot Nos. 264,
265, 266, 267, 268, 269, 270, 271, 272, 273, 274, 275, 276, 277,
278 and 279 of Block J and Plot Nos. 280, 282, 283, 284, 285, 286,
287, 289, 290, 291, 292, 293, 478, 479, 480, 481, 482, 483, 484,
485, 486, 487, 488 and 489 of Block K.

On the south—Roy Bahadur A. C. Roy Road.

On the east—Joy Krishna Paul Road, Snhapur Muin Road and Barikpara
Road.

On the west—Diamond Harbour Road.

Ward No. 120

On the north—Roy Bahadur A. C. Roy.
On the south—Bhupen Roy Read.

On the east—Bamacharan Roy Road.
On the west—Diamond Harbour Roud.

Ward No. 121

On the north—Bhupen Roy Road and Pashupati Bhatlacharjee Road.
On the south—Raja Rammohan Roy Road.

On the east—Raja Rammohan Roy Road and B. L. Saha Road.

On the west—Diamond Harbeur Road and Bama Charan Roy Road.

Ward No. 122

On the north—Raja Rammohan Roy Road. Sodepur 2nd Lane and
Haridevpur Road.

On the south—Hem Chandra Mukhecjee Road, Motilal Gupta Road and
Dhalipara Road.

On the easl—Mabalima Gandhi Road and Matilal Gupta Road.

On the wesl—Kalipada Mukherjee Road, Hem Chandra Mukherjee Read,
Ishan Ghosh Roud and a line druwn in cantinuation on the south
up e Dhalipara Road.
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Ward No. 123 ‘

On the north—Raja Ramumochan Roy Read, Hem Chandra Mukherjee
Road and Matilal Gupla Road.

On the south—Chandi Charan Ghosh Road, James Long Sarani {Diamond
Harbour Bypass), Vidya Sagar Sarani and a line drawn in continuation
to the easl where it meets the north-western boundary of
Chakthakurani mauza.

On the east—Kalipada Mukberjee Road. Hem Chandra Mukherjee Road,
Ishan Ghosh Road and a line drawn in cantinuation on the south
up to Dhalipnia Road.

On the west—Diamond Harbour road.

Ward No. 124

On the north—Chandi Charan Ghosh Road, James Lang Sarani (Diamond
Harbour Bypass). Vidya Sagar Sarani and a line drawn in continuation
to the easl where it meels the north-western boundary of
Chakthakurani manza.

On the south—Maohatma Gandhi Road.

On Lhe easti—Eastern boundary of Purba Barisha mauza.

On the wesi—Diamond Harbour Road.
Ward No. 125

On 1he nonth—Sashan Kalitola Road, Narayan Roy Road and K, K. Roy
Roud,

On the south—A Jine drawn along Dag Nos, 4564, 4563, 6817, 4555,
4546, 4545, 4544, 3802, 3796, 3793, 3792, 4488, 3487, 4481, 1979,
2078, [977, 2283, 2011, 2376, 2377, 2013, 2015, 2280, 2281, 2016,
2018, 2041, 2062, 2246, 2211, 2197, 2380, 2196 and 2179 of
Paschim Barisha mauza,

On the east—Diamond Harboor Road and atong Dag Nos. 2078, 2079,
2208, 2185, 2183, 2182 and 2181 of Paschim Barisha mauza.
On the west—Dakshin Behala Road and a line drawn in conlinuation

across Ananda Nagere Colony up (o Dag No. 2179 of Paschim
Barisha mauza.
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Ward No. 120

On the north-—Hoe Chi Minh Sarani.

On the south—Sashan Kalitala Road, Narayan Roy Road, K. K. Roy
Road and Dag Nos. 2180, 2174, 2176, 2241, 2168, 2162 and 2163
of Paschim Barisha mauza.

On 1he cast—Dakshin Behala Road and a line drawn in continuation
across Ananda Nagore Colony up te Dag No. 2179 of Paschim
Barisha mauza oand Dag Nos. 2167, 2242, 2166, 2164 and 2163 of
Paschim Barisha mauza and Diamond Harbour Roead.

On the west—A line drawn along Dag Nos. 2160, 2159, 2158, 2157,
2154, 2652, 26351, 2280, 2650, 2153, 2139, 2642, 2638, 2721, 2587,
2354, and 2353 of Paschim Barisha Mauza, 2335, 2324, 2396, 2234,
2208, 2215 and 2309 of Sarsuna mauza, Baghpota Road, Iadab
Ghosh Read nnd Sarsuna Main Road.

Ward Na. 127

On the norih——Ho Chi Minh Soram. )

On the south—A line drawn along Dag Nos. 2275, 2199, 2201, 2134,
2127, 2124, 2123, 2122, 2120, 2119, 2118, 2116, and 2348 of
Sarsuna mauwza, 780, 779, 841, 912, 719, 452 and 793 of Sibrampur
mauza and Shibrampur Read.

On the easi—Baghpota Road, Jadab Ghosh Road and Sarsuna Main
Read. '

On the west—A line drawn along Dag Nos. 2374, 745, 744, 742, 741,
739, 738, 737, 736, 735, 734 and 973 of Sarsuna mauza, 177, 176,
175, 174, 173, 172 and 171 of Sonamukhi mauza, Dag Nos. 726,
725,722, 718, 717, 716, 699, 1648, 696, 682, 681, 680, 679, 678,
672, 671, 1652, 590, 591, 593, 594, 537, 533, 532, 531, 330, 529,
527, 526, 525, 524, 470, 473, 472 and 113 of Sarsuna muuza, Dag
No. 79 of Sibrampur mauza.

Ward No. 128

On the north-—A line drawn alang Dag Nos. 2853, 2852, 2849, 2848,
2847,2843, 2840, 2838, 3501 of Porui mauza, Porui Daspara Road,
Poruiy Kancha Road, Fakirpara Road and Dr. A, K. Paul Road.

On the south—Ho Chi Minh Sarani.

On the easi—Diamond Harbour Road.

On the wesl—Beledanga Road and a line drawn along Dag Nos. 2933,
2932, 293¢, 2930, 2929, 2874, 2873, 2872, 2871, 2868, 2870, 2869,
2855, 2854 of Porui mauza.
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Ward No. 129

On the north—Pallishri and aharani Indiradebi Road.

On the south—Porui Daspara Road and Porui Kancha Road.

On the east—Kazipara Road, Goalapara Road, Gopal Mishra Road and
Beeharam Chatterjee Road.

On Lhe wesl—A line drawn along Dag Nos. 2836, 2835, 2834, 2833,
2832, 2831, 2824, 2823, 2813, 2809, 2808. 2807, 2806, 2802 and
2801 of Porui mauza, Mchendra Banerjee Road and along Dag Nos.
768, 767, 765, 764, 763, 762, 761, 758, 757, 719, 1231, 714, 716.
of Behala mauvza.

Ward No. 130

On the north—Nelaji Subhas Road.

On the south—Fakirpara Road and Dr. A. K. Paul Road.

On the cast—Diamond Harbour Road.

On the west—Kazipara Road, Goalapara Road, Gopal Mishra Road and
Becharam Chalterjce Road.

Ward No. 131

On the north—Upendranath Bunerjee Road and Bonomali Naskar Roadl,

On the south—Jingira Khal, Pallishri, Maharani Indiradebi Road and
Nelaji Subhas Road.

On the easl—Diamond Harbour Road and Kshudiram Bose Saruni.

On the west—Jingira Khal.

Ward No. 132

On the north—Canal.

On Lhe south—Upendranuth Banerjee Road and Bonomali Naskar Road.
On the east—Diamond Harbour Road.

On the wesl—Junction of Upendranath Banerjee Road and the Canal.

Ward No. 133

On the north-—Rameshwarpur Road, Ramnagar Lane (West}, Haribabu's
Pally Bye-Lane, Paharpur Road and Mudialy 1st Lane.

On the south—Northern boundary of Ramdashati mauza,

On the easl—Metherpara Lane, Azaher Mollah Bagan, Haribabu’s Pally
Bye-Lane and Trenching Ground Road.

On Lhe west—Mudialy 1st Lane, Faiehpur 2nd Lane and Fatehpur 1sl
Lane.
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Ward No. 134

On the north—Saouthern bank of river Hoeghly and Garden Reach Road,

On the south—Garden Reach Road, Dhanksheti Khal, Haribabu's Pally
Bye-Lane, Paharpur Road, Ramnagar Lane (East) and Circular
Garden Reach Road.

Cn the easi—Prince Dilwarjha Lane, western boundary of Port
Commissioners” Land and Banerjee Bagan Lane.

On the wesi—Iron-gate Road, Dhanksheti Khal, Metherpara Lane, Azaher
Mollab Bapan and Haribabu's Pally Bye-Lane.

Ward No. 135

On the north—S8outhern bank of river Hooghly, Garden Reach Road and
Dhanksheti khal.

On the south~—Ramnagar Lane (West), Rameshwarpur Read, Mudialy
Read and Mudialy 1s1 Lane,

On the east—Iron-gale Road, Dhanksheti Khal, Mudialy 1st Lane and
Mudialy Road.

On the west—Bichalighat Road and Mudialy Road.

Ward No. 136

On the north—38. A, Farooquie Road (Akra Road) and Mudialy Road.
On the south—Northern boundary of Ramdashati mauza,

On the east-—Mudialy Road, Fatehpur 2nd Lane and Fatehpur 1st Lane.
On the west—Shimpukur Lane, Santoshpur Road and Mudialy Road.

Ward No. 137
On the nonh—Southern bank of river Hooghly and Garden Reach Road.

On the south—Garden Reach Road, S. A, Faronqme Road (Akra Road)

and Halderpara Lane.

On the cast—Bichalighat Road.

On the wesi—Murray Road and Halderpara Lave and a line druwn
between southern bank of river Hooghly and Garden Reach Road.

Ward No. 138

On the nerth—Dr. Abdul Kablr Road, Gardcn Reach Road and Halderpara
Lane,

On the south—S. A. Farooquie Road (Akra Road).

On the east—Murray Road and Halderpara Lane.

On the west—Railway siding, Railway siding (from Dr. Abdul Kabir
Road 1o the point where it meels Panchpara Road) and Panchpara
Road.
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Ward No. 139

On the north—S. A. Farcoguie Rouad (Akra Road).

On the south—Northern boundaries of Panchur and Makalhati mauzas.
On the east—Shimpukur Lane and Santoshpur Road.

On 1he wesi—Eastern boundary of Panchur muouzi.

Ward No. 140

On the nerth—Jeliapara Road, Dr. Abdul Kabir Read, southem bounrdary
of Akra mauza nnd Kailash Mistry Lane.

On the south—S. A. Farooquie Road (Akra Road}, northern boundary
of Akra mnuza.

On the cast—Railway siding (From Dr. Abdul Kabir Road 1o the point
where it meets Panchpara Road), Panchpara Road and weslem
boundary of Akra mauza.

On the west—IJelinpara Road, Bagdipara Road, eastern boundary of Akra
mauza and Bhanga Khal Road.

Ward No. 141

On the north—Southern bank ol river Hooghly.
On the south—Garden Reach Road, Dr. Abdul Kabir Road, Jeliapara
-Road and Kuilash Mistry Lane,

On the cuxt—A line drawn between southern bank of river Hooghly and
Gurden Reach Road, Jeliapura Road, Bagdipara Road and Bhangakhal
Road.

On the west—~Eastern bank of river Hooghly.

'Schedule 1 was amitied by s. 26 of the Caleunia Muonizipal Corporation (Amendment)
Al 1006 fWesr [3en A VT nf 100/RY,
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SCHEDULE 1V
"Prolession, trade and calling]
|See section 199.]
Seria! Profession, trade and calling T E K
No.
o I As vompuny or association or bady of individuals, lﬂc paid-up Cilpi[;'l Tk ¥

of which 35 cquivalent 10 twenty lakhs of rupees or upwards, which
cXCICises or carries on any profession, trade or calling whusoever,

2

=

As company or assuciation or budy ol individuals, the paid-up capital Thow
of which is cquivalent o one takh ol rupees or more but less than

tweniy lakhs of rupees und which cxcereises or carrics on any
profossion, trade or calling whatsacver.

3 As 1ax or managemient consullant, consulling or practising physician, TE ok _
practising surgeon, licentzate in medicine or surgery. wedical !
practitioner, kahiraj, hakim, homoeopath, graduate ol any veierinary '
callege, dentst. barrister. aworney. vakif or advocate of the High Coun, i
pleader. proctlor notary public, public accounlant. average adjusier.
statistical reporler, analysi. shrofl or banian, Ireight broker or
ncgotialer, whose annual income as such is not less than Rs. 1,000

4 Axs broker or dalat esaployed in (he wholesale wansler or purchase Tk
ol wuparts or exports, country-produced silk or other merchantise,
whose annual income as such is not less than Rs. 10,000,

L /]

As broker. dafaf or dealer in houses ov landed property, Government kK
securitics. shares or bills ol exchange, whose annual income as such
is not less Lthan Rs, 10,000,

6 As sculptor, painter, stage or [lm actor or aclress, Singer, musician, Tk Rk
mmagician or dancer whose annual income as such is not less than
Rs. 10,000,

7 As proprietor of a newspuper, periodical. journal or other public g
mecdia, the circulation in respect ol which is not less than len thousand
copies per issue.

4 As merchanl, business man, banker, wholesale Irader, comission TE k%
agenl. cngineer, awchilect, builder, contractor, auctionecr or carrier,
the rent as charged by the owner or the occupicr of whose place of
business or the lair lelting value of whosc place af business is Rs. 200
Pper mensen Or more,

9 As radiologisl, the rent as charged by the owner or the accupicr of K
whose place of business or the Taiv fetting value of whose place of
business 15 Rs. 200 per mensem or more.

"The heading within the square brackels wae substitwed for the heading “Profession. trade and calling and riue of annuat
tay therson” by s &i(a) of the Calewua Municipal Corparwion (Amendmenty Act, 1993 (West Ren, ActIX of 1992)

The third column of Schiedule 1V, namely, “Rate of annual tax™ and the colries in hal column were omitled by
s, Btb). fhid.
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Serial

Na.

Profession, trade and calling

10

As keeper of laboratory for pathological cxamination of hlood.
spulum, urine, stool or such other things. the rent as charged by
the awner or the occupier of whose place al business or the lair
leuing value of whaose pliace of business is Rs. 200 per mensem or
morg,

As dealer, broker or datal dealing in precious stones ar precious melals
or arlicles ol precious stones or metals, the rent as charged by the
owner ot the occupier of whose place of husiness or the fair leiting
value of whosc place of business is Rs. 200 per mensem or more,

As keeper of a sophisticated bair dressing saloon providing more
than average amenity Lo the cusiomer, or a beauty parlour. the rent as
charged by the owner or the oceupier of whose place of business or
the fairletling value of whose place of business is Rs. 200 per mensem
or more.

As owner or accupicr ol a cotton, jute, hide, or olher screw-house or
press-huusc, the rent as charged by 1he owner or thc occupier of whose
place of business or Lhe [air letting value of whose place of business
is Rs. 200} per mensem or more.

As decorator, the rent as charged by the owner or the accupier of
whose place of business or Lthe fair letling valuc of whase placc of
business is Rs. 200 per mensem or more.

As printer, publisher, lithographer, engraver, dic-sinker, photographer,
phulolyper, owner of a tularial home, commercial school or college
or order supplicr. the rem as charzed by the owner or the occupier af
whose place of business or the fair letting value of whose place of
business is Rs. 200 per menyem or more.

As owner or occupier of a marckel or a place of public enterlainment,
other than a theatre or a cinema house, kept up for prafit, the rent as
charged by the owner or the oceupier of whose place of business or
the fuir lening value of whole place ol business is Rs. 200 per mensem
Or more.

As hotel keeper, boarding house keeper, lodging house keeper,
manufacturer, rctail trader or shopkeeper. the rent as charged by
the owner ar the occupier of whosce place of business or the fair
fetting value of whose place of business is Rs. 200 per mensem or
maorc.

As owner or accupier ol a depot or godowa for storage ol goods lar
wholesale business, the rent as charged by the owner or the occupicr
ol whose ptace of business or the Mair Ielling value of whose place of
business is Rs. 200 per mensem or mare.

T & &

1See faot-note 2 on page 919, anfe.
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Serial Profession, irade and calling L
No,
19 As keeper of a hydrotherapy bath or other clinic or health resorl, the b

fa]
-3

24

26

27

30

31

renl ay charged by the owner or the occupicr af whose place of
busincss or the lair letting value of whase place ol business is Rs. 200
per el sent ar mare.

As keeper of a laundry, the rent as charged by the owner or the occupier
ol whose place of business or the fair letting value af whose place of
busincss is Rs. 200 per mensem or more.

Ay keeper of an unsophisticated hair dressing saloon, the renl as
charged by the owner or the occupier of whose place of business or
the fuir lewting value of whose place of business is Rs. 200 per mensem
of more.

As dyer or a cleancr, the rent as charged by the owner or Lhe accupier
of whose place of business or the {air letling value of whose place of
business is Rs. 200 per mensem or more.

As keeper of a shop for (he sale of any intoxicating drug, the rent as
charged by 1he owner or the occupicer of whase place of business or
the fair lewing value of whosc place of business is Rs. 200 per mensem
Oor morc.

Asx dealer or seller of automobile spare parts, the reat as charged
by the owner or Lthe occupier ol whose place of business or (he
[air letting valuc af whose place of business is Rs. 200 per mensem
or more.

As owner ol a hire-purchasc business, lhe fent as charged by
the owner or the oceupier of whose place of business or the fair
letling value of whose place of business is Rs. 200 per mensem
or more. .

As praprielor ur keeper of a nursing home or a sanatorivm with ign
or more beds [or indoar paticnts.

As bullion merchant

As sole or ehief agent or disiributor of any merchandise or holder of
dealership of any manufacturer or company.

Wholesale trader in medicine, edible oils, ghee or spices -

As kecper of a reslaurant with Rloor shows including cabaret or
orchestra.

As cinema film distributor, cinema film preducer or keeper of acinema
(ilm studio, a jatra or opera parly.

Seer [oot-note 2 on page 919, dnte.
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Serial Profession, trade and calling L % %
Na.
32 As owner or occupier of a theatre or a cinema house ok %
33 As owner ol len or more Laxi-cabs, buses, lorrics, lempo-vans or ek
contracl cars which are used [(or carrying passengers or goods on
payment of hire.
34 As beok maker or urf accountans b
_ 35 As prolessional horse-breaker or race-horse uainer bk
36 As advertising agent b
37 As slevedore Pk o
38 As keeper of a shop for the sale of intoxicating liquor bk x
39 As company or associalion or body of individuals, the patd-up capital Dk 3 ok
of which is equivalent Lo fifly (housand rupces or more bul less than
one lakh of rupees and which exercises or carries on any profession,
rade or calling whalsoever,
A0} As lax or management consullant, consulling or practising physician. b
praclising surgeon, licentiale in medicine or surgery, medical
practitioner, kabiray, hakim, homocopath, graduale of any velerinary
college. dentist, barrister, atlorney, vakil or advocate of the High Coun,
pleadcer. procler, notary public, accountanl, average adjusier,
statistical reporter, analyst. shrofl or banian, freight broker or
negotiator, whose annual income as such is-Rs. 5,000 or more but
less than Rs. 10,000,
41 As broker or dalal employed in the wholesale transfer or purchase of P % *
imports. or exporls, country-produced silk or other merchandise,
whose annual income as such is Rs. 5,000 or more but fess than
Rs. [0,000.
42 As broker, dulul or dealer in houses or landed proerty, Governinent P % %
sceurilies, shares or bills of exchange, whose annual income as such
is Rs. 5.000 or more but less than Rs, 10,000,
43 As sculplor, painler, stage of [ilm actor or aclress, singer, musician, T &
magician or dancer, whose annual income as such is Rs. 5,000 or
more but less than Rs. 10,000.
44 As merchanl, businessman, banker, wholesale trader, commission ok

ageni, engincer, archileel, builder, conlractor, auctioneer, or carrier,
the rent as charged by the owner or the occupier of whosc place of
business or the fair letting value of whose place of business is Rs. 100
per mensem or more but less than Rs. 200.

'$ee fuot-note 2 on page 919, anve.
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Serial
No.

Prolession, rade and calling

45

46

17

43

49

31

=]
I

53

As owner or occupier of a cotion, jule, hide or ather screw-house or
press-house, the renl as charged by the owner or the occupier of whose
place af busingss or the fair letting value of whose place of business
is Rs, 100 per mensem or more but less than Ry, 200.

As decoralor, the renl as charged by the owner ar Lhe occupier ol
whose plece of business or the fair Jetting value of whose place of
business 1s Rs, 100 per mensem or more but less than Rs, 200.

As printer, publisher. lithographer. engraver, dicsinker, photegrapher,
photo-typer, owner ol a tuterial home, commereial school or college
or order supplicr, the rent as charged by the ewner or the occupier of
whose place of business or the (uir fetting value of whose place of
husiness is Rs. 100 per mensem or more hut less than Ry, 200.

As owner ar accupier of a market or a place of public entertainment,
other than a theatre or a cinema house, kept up lor proft, the rent as
charged by the owner or the occupier or whosc place of business or
the fair letting value of whose place of business is Rs. 100 per mensem
or more but less than Rs. 200,

As hatel keeper. boarding house keeper, lodging hause keeper,
manulacturer, re1ail wrader or shop keeper, the rent as charged by the
owner or occupier of whose place of business or the fair letting value
of whose place of business 1s Rs. 100 per mensem or morc bul less
than Rs. 200.

As owner or oceupier of a depol or godown for storage ol goods for
wholesle business, Lhe rent as charged by the owner or the occupier
of whose place of business or the Mir letting value of whose place of
business is Rs. 100 per mensem or more but less than Rs. 200.

As keeper of a hydro-therapy, bath or other clinic or health resort,
the rent as charged by the owner or the occupier of whose place of
business or the (air letting valuc of whose place of business is Rs. 100
prer mensent or more bul less than Rs. 200,

As keeper of a laundry, the rent as charged by (he owner or Lthe peeupicr
af whose place of business or the [air leting value of whose place of
busincss 15 Rs. L00 per niensem or more but less than Rs. 200,

As keeper ol an unsophisticated hair dressing saloen, the rent as
charged by the owner or the occupicr of whose place of business or
the fair letting value of whosc place of business 1s Rs. 100 per mensem
or more but less than Rs. 200.

As dyer or cleancr. the rent as charged by the owner or Lthe occupier
of whose place of busipess or the luir leting value of whose place of
business is Rs. 10{} per mensem or more but less than Rs. 200,

'See foot-note 2 on page Y19, wnre.
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55

57

58

59

60

61

62

63

64

As keeper of a shop for the sale of any inloxicaling drug, the rent as
charged by the owner or the occupier of whose place of business or
the fair leting value of whose place of busincss is Rs. [00 per mensem
or more bul less than Rs. 200.

Ay dealer or seller of amomabile spare parls, the rent as charged by
Lthe owner of the oecupicr ol whose place ol business or the fair letting
value of whose place of business is Rs. 100 per mensem or more but
less than Rs. 200.

As owner of a hire-purchase business, the rent as charged by the
owncr or the occupier of whose place of business or the fair letling
value of whose place of business is Rs. 100 per mensent or more hut
less than Rs. 200.

As radiologist, the renl as charged by the owner or the occupier
ol whose place of business or the lair letling value of whose
place of business is Rs. 100 per mensem or more bul [ess than
Rs. 200.

As keeper of a laboratory lor pathological examination ol blood,
sputum, urine, s1ool or such other things, the rent as charged by the
owner or the occupier of whose place of business or the fair letting
value of whose place of business is Rs. 100 per mensem or more but
less than Rs. 200. :

As dealer, broker or derlal dealing in precious siones or precious metals
or articles of precious stone or metals, the rent as charged by the
owncr or the occupier of whose place of business or the fair letling
valuc of whose place of business is Rs. 100 per mensem or more but
less than Rs. 200.

As kecper of a sophislicated hair dressing saloonr providing more
Lhan average amenily to the customer, or a beauty parlour, Lhe rent as
charged by the owner or the occupier of whose place ol business or
the fair leting value of whose place of business is Rs. 100 per mensem
or morc but less than Rs. 200.

As proprictor or keeper of a nursing home or a sanatorium with five
or more but less than len beds lor indoeor patients.

As owner of five or more bul less than len taxi-cabs, buses, lorries,
lempo-vans or contracl cars which are used for carrying passengers
or goods on payment ol hire.

As company or association or body of individuals, the paid-up capital
of which is equivalent Lo twenty [ive thousand rupees or more but
less than fifly thousand rupees, and which cxercises or carries on any
profession, trade ar calling whatscever.

'See foot-nale 2 on page 919, ante.
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I\'_(_l.

Profession, trade and calling

a3

66

67

68

69

.70

71

73.

As proprictor ol a newspaper, perindical, journal or other public
media, 1the circulation in respect of which is 5,000 copics per issuc or
more bt less 1than 10,000 copies.

As owncr or occupier of a colton, jule, hide or other screw-house ar
press-house, 1he rent as charged by the owner or the occupier of whase
place of business or the Tair leiting value of whose place of business
15 Rs. 50 per mensem or mmore but Jess than Rs. 100,

As decorator the rent charged by the owner or the occupier of whose
place of business or the Iair leting value of whose place of business
18 Rs. 50 per mensem or more bt less than Ry, 100,

As printer, publisher, lithographer, engraver, die-sinker, phwotograplier,
phololyper, owner of & tutorial home, commercial schoal or
college, or order supplier the rent as charged by the awner or the
occupier of whose place of business or the fair letting value of
whose place ol business is Rs. 50 per mensem or more but less
than Rs. 100.

As owner or cccupier of a markel ar a place of public entertainment,
other than a theatre or a cinema house kept up for profit the reat as
charged by the owner or the oceupier af whase place of business ar
the fair letting value of whose place of business is Rs. 50 per smensem
or more but less than Rs. 100.

As hotel keeper, boording house keeper, lodging house kecper,
manulacturer, retail trader or shop keeper, the rent as charged by the
owner or the occupier of whose place ol business or the fair leting
value of whose place of business is Rs. 50 per mensem or more but
less than Rs. 100.

As ownur or uccupicr of a depol or godown for storage of goods for
wholesale business, the rent as charged by the owner or the occupier
of whose place of business (or the fair letting value of whose place of
business is Rs. 50 per mensem or more but less than Rs, [00.

As the keeper of a hydrotherapy, bath or other clinic of health reson,
the rent as charged by the owner or Lhe occupier of whose place of
business or the Fair letling value of whose place of husiness is Rs. 50
per mensem or more bul less than Rs. 100.

As kceper of laundry, the renl as charged by the owner or Lhe
accupicr of whose place of business or the fair lelling value of
whose place ol business is Rs. 50 per mensem or more but less
than Rs. 100,

b %

!See Tuot-nate 2 au page 919, ante,
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74

76

T?

78

79

80

gl

83

84

85

RG

As keeper of an unsophisticated hair dressing saloon, the rent as
charged by the owney or ihe uccupier of whose place of business or
the fair letting value of whose place of hustness is Rs. 50 per mensem
ar more bul [ess than Rs. 100,

Dyer or cleancr, the rent as charged by the owner or the occupier of
whose place of business vr the fair lening value of whose place of
business is Rs. 30 per mensem or more bul less than Rs. 100.

As keeper of i shop (or the sale of any intoxicating drug. the tent as
charged by (he owner or the cccupier of whose place of business or
the fair letting value af whose place of business is Rs. 50 ger nicnsem
or mare but less than Rs. 100,

As propriciar ar keeper of a nursing home or a sanalorium with less
than five beds for indoar palients.

As rudivlogist other than those mentioned elsewhere in 1his
schedute.

As keeper of a laboratory for pathelogical examination of bloed,
spulum. urine, stool or such other things, ather than those mentioned
clsewhere in (his schedule.

As dealer, broker ar dalal dealing in precious stones ar precious imelals
or atticles of precious stancs or metals, other than those mentioned
clscwhere in this schedule.

As keeper of a sophisticated hair dressing saloon providing more
than average amenity Lo the cuslomer, ot a beauly parlour, other than
those mentioned elsewhere in 1his schedule.

As dealer or seller ol automobile spare parts, olher than those
mentioned elsewhere in this schedule.

As owner of a hire-purchase husiness, the rent as charped by the
owner or the occupier ol whaose place of business or the fair lewting
value of whose place of business is Rs. 50 per mensem or morc but
less (han Rs. 100,

As mcerchant, businessman, banker, whelesale rader, commission
agent, engineer, archilect, builder, contractor, auctioncer or carrier,
ather than those mentioned elsewhere in this schedule.

As awner ol less than five 1axi-cabs, buscs, lorries, lempo-vans or
contract cars which are used for carrying passengers for hire,

Axs jockey licensed by any url ¢lub in the State

[

'Sce funt-nole 2 on page 919, ante.
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Scrial
No,

Profession, trade and calling

LR

87

&y

89

)

91

92

3

94

95

96

97

As company or associalion or bady ol individuals, ihe paid-up capital
of which is less than twenty-live thousand rupees, which exercises
or carries on any prelession. trade or calling whalsoever.

As tax or managemenl consullant, eonsulting or practising physician,
praclising surgeon, licentinle in medicine or surgery, medical
practilioner, kabiraj, hakim, homoeopalh, graduale of any velerinary
college, denlisl, barrister, atterney, vukd or advocale of the High
Courl. pleader. proctor, notary public, public accountant, average
adjuster, statistical reporier, analyst. shroff or banian, lreight
broker or negotiator, whose annual income such is less than
Rs. 5.000.

As broker ar dalal employed in the wholesalce transfer or purchase of
imporls or cxporls, country-preduced silk or other merchanidise.
whose annual income as such is less than Rs, 5.000.

As broker. dadal or dealer in houses or landed preperty, Government
sceurities, shares or bills of exchange, whose annual income as such
is less than Rs. 5,000,

As sculplor, painter. stage or [I1M aclor or actress, singer, musician,
magician or dancer, whose annual incomc as sueh is less than
Rs, 5,000,

As proprictor ol 4 newspaper, pertodical. journal or other public
mcdia, the circulation in respeel of which is one thousand copies per
issuc or more but less than 5,000 copics.

As insurance agent, broker or canvasser, whose annual income as
such is not less than Rs. 3,000,

As mukhlear, whose annual income as such is not [ess than Rs. 3,000.

As owner or occupicr of a catton, jute, hide or other screw-housc
or press-house other than those mentioned elsewhere in this
schedule.

As decorator. the rent as charged by the owner or the occupier of
whose place of husiness or the fair letting value of whose place of
business in Rs. 25 per mensem or mere bul less than Rs. 50.

As printer. publisher. lithographer, engraver, die-sinker, phatographer,
pholotyper, owner ol a tuterial home, commercial schaol or
college or order supplier, the rent as charged by the owner or the
occupier af whosc place of business or the fair letting value of
whase place of business is Rs. 235 per mensem or more but less
than Rs. 50.

[ETE

[FER W1

1See fenl-noie 2 on page $1Y, anfe.
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[

98

99

L)

131

162

104

106
L7
108
109

110

As hotel-keeper, boarding house keeper, lodging house keeper,
manufaciurer, retail trader or shop keeper, the renl as charged by (he
owner or the occupier of whose place of business or the fair leting
value of whose place ol business is Rs. 25 per mensem or more but
less than Rs. 50,

As dyer or cleaner, the rent as charged by the owner or the occupier
of whose place of business or the fair leting value of whose place of
business is Rs. 25 per mensem or more but less than Rs. 50

Asx Keeper of an unsophisticated hair dressing saloon, the rent as
charged by the owner or the occupier of whose place of business of
the fair letting value of whose place of business is Rs. 25 per mensem
or mare but less than Rs. 50.

As carringe dealer or horse dealer, Lhe rent as charged by the owner
of the occupier of whose place of business or the fair letling value of
whose place ol business is Rs. 25 per mensem or more.

As plumber, cleetric Mier or gas Niler, the rent or charged by the
cwner or the occupier of whase place of business or the fair
lenting value of whose place of business is Rs. 25 per mensem or
more.

As poddar or maney changer, (he rent as charged by the owner ar
the occupier of whose place of business or the fair letling value of
whose place of business is Rs. 25 per mensen or morc.

As owner or occupier of a markel or a place of public entertainment,
other than a theatre or a cinema house, kepl up for profit, other than
those mentioned elsewhere in this Schedule.

As owner of occupier of a depol or godown for storage ol goods for
wholesale business other than those mentioned elsewhere in this
Schedule.

As keeper of hydratherapy. bath or other clinic or health resort, other
ithan those mentioned clsewhere in this Schedule.

As keeper of 4 shop for the sale of any intoxicating drug, other than
these mentioned clsewhere in this Schedule.

As kecper of a laundry, other than those mentioned elsewhere in Lhis
Schedule.

As owner of a hire purchase business, other than those mentioned
elsewhere in this Schedule.

As private detective

'See fool-nole 2 on page 919, anfe.
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1l

117

118

19

126

As keeper of a hillhard raom

As pawn broker or money lender

Ax prolessional asirologer

Ax owner of a steam ferry boat or sleam cargo boal

As commercial traveller or manulaclurer’s representative

‘As chalani trader or purchaser of goods in *[Kolkata] for transport

and sale beyond (he limits of ?[Kolkata).
As advertisement broker

As labour supplier, licensed shipping broker, boat supplicr or cuslom
house ngent.

As surveyver {including a licensed building surveyor or professional
MEASUrer).

Practising apothecary or pracuising velerinary surgeon

As broker or dafal other than those mentioned elsewhere in this
Schedule. .

Decorator, other than these mentioned elsewhere in this Schedule

As printer, publisher, lithographer, engraver, diesinkar, photographer
or pholotyper. owner of a tutorial home, commercial school or college
or order supplice, other than those mentioned clsewhere in Lhis
Schedule.

As hotel keeper, hoarding house keeper. lodging heuse kecper
or manelacturer, other than those mentiancd elsewhere in this
Schedule. .

As retai] irader of shop keeper, the rent as charged by the owner or
Lthe occupicr of whose place of business or the (air leting value of
whose place of business is Rs. |5 per meansent or mare but less than
Rs. 25,

As keeper of an unsophisticated hair dressing saloon the renl as
charged by the owner or Lhe occupier of whase place of business or
the fair letting value of whose place of business is Rs. 15 per mensem
or morc but Jess than Rx, 25,

T &

T4

'See [ool-note 2 an page 919, e,
Jre foot-note 2 on page 573 e,
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Na.,

127. Ax dycr or cleancr. the rent as charged by (he owner or the bs b &
accupier of whose place ol businecss or the fair letling value of
whase place of business is Rs. 15 per mensem or more bul less
than Rs. 25,

128 As carriage dealer or horse dealer olher than those mentioncd Lx w %
clsewhere in this Schedule, '

129 As plumber. clectric fitler or gas [liter, other than thosc menlioned I+ 4
clsewhere in (his Schedule.

130 As poddar or money changer, vther than those mentiened elsewhere e
in this Schedule.

131 As owner of b mosic or a dance schoo) b

132 As professional drallsman bk

133 As proprietor ol o newspaper, periodical, journal or other public L e
media, the circulation in respect of which ix less than one thousand
COpics per issue.

134 As insurance agent, braker ar canvasser, whose annual income as L e s
such is less than Rs. 3,000.

i35 As mukhicar. whose annual income as such is less than Rs. 3,000 T ook

136 As Torlune lelier T sk

137 As owner of a cargo boai or a passenger boat or a bullack or a bulfalo b ok
carl which is let cul on hire.

138 As band supplier or stamp vendor LR

139 As owner ol three or mare jin-rickshaws, cycle-rickshaws. carriages Pa e+
or handcarts, which are let oul on hire.

140 As keeper ol a shop or other place of business other thun those T
mentioned elsewhere in this Schedule.

L1 As paddlar, vendor of goods b o

142 As owner ol less than three jin-rickshaws, eycle-rickshaws, carriages P o 4
or handears. which are let oul an hire,

143 As professional petition, letter or hill writer I % %

Ser (visl-nole 2 on pase VI, anre.
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PART |

Purposes for which premiscs may not be used without permission

Carrying out any of the following trades or aperation connected

with wades;—
1. Baking.
Cinecmatograph [Ims. Shooting of—

2
3. Cinematograph libms by any process whatsaever, Trealing of[—
Chillies or masala or corn or seeds. Grinding of by mechanical

*

means—

5. Cloth. yarn or leather in indigo or in other colours. Dyeing ar

priniing of—
6, Cloth or yarn. Bleuching—
7. Drugs. Retail Sale of—

8. [Caling house or a catering eslablishiment. Keeping of an—

9. Food, Retail sale of—
10.  Grain. Parching—

1. Ground-nut-seeds, tarmarind sceds or any olher seeds.

Parching—

12.  Hair dressing satoon or a barber’s shop. Keeping of a—
3. Hides or skins, whether raw or dricd. Tanning, pressing or

packing-—
4. Laundry shop. Keeping a—

15.  Leather gaads, Manufacturing of by mechanical mecans—

16.  Litho press. Keeping a—
17. Lodging house. Keeping of a—
1%, Memal. Costing—

19.  Precions metals. Relining of or recovering of them (rom

embroideries—
20. Printing press. Keeping a—

21. Sweeumeal shop except in premises already licensed as an

cating house. Keeping—

22.  Carrying on the trade or business of or any operation connected

with the trade of—

(i) Aulocar or autocycle scrvicing or repairing.
(ii} Blacksnoithy.

(ii1) Coppersmithy.

{iv} Electroplaling.
(v) Glass levelling.

{vi) Glass cutting.

{vii) Glass polishing.

93] !



(viii)
, (ix)
{x)

{x1)
(xi1)

{xii)
{xiv])

{xv)
(xvi)

(xvil)
{xviti)
{(xx)

The Kolkaia Municipal Carparation Act. 1980,

[West Ben. Act
(Schedule V)

Goldsmithy. .

Marble cutting, grinding, dressing or polishing,

Metal {ferrous or non-ferrous or antimony by excluding
previous meial) cutting or lreating metal by hamering,
drilling, pressing, filing, pelishing. heating or by any
other process whalever or assembling parts of metal.
Pholography-siudio.

Radio (wireless receiving set) sclling, repairing. servicing
or manufacturing.

Silversmithy.

Spinning or weaving cotton, silk, art silk. or julc on wool
with the aid ol power.

Stone grinding. cutting, dressing or polishing.

Timber or wood sawing or culling by mechanical or
electric power.

Tinsmithy.,

Washerman's trade.

Welding of meclal by clectric, gas or any process
whatsoever.

23. Manufacioring, parching, packing, pressing, cleaning, cleansings.
boiling, melting, grinding or preparing by any precess, whatever any of
the following arlicles— '

(i)
(i)
(iii)
(iv)
(v)
(vi)
{vit)
(vii1}
(ix)
(x}
{xi)
{xii)
(xiil)
{xiv)
(xv)
(xvi)

{xvii)

L(xviii)

{xix)
(xx)

Aerated waters.

Bakelite goods.

Bidies (indigenous cigarelles). snulf, cigars or Cigareties.
Bilumen.

Blasting powder.

Bones.

Bricks or tiles by hand power.

Bricks or tiles by mechanical power.

Brushes.

Candles.

Caigut.

Cclluloid or celluloid goods.

Ccment concrele designs or models.

Charcoal.

Chemicals.

Cinematograph (ilms stripping in conneciion with any
trade.

Cosmetics or toilet goods.

Colion, collon reluses, colton waste, colton yarn, silk,
silk yarn. silk inclusive of wasle yarn, art silk. art silk
waste. art silk yarn, wool or woollen reluse or wasle.
Caulon seeds, '

Danungar (Resin),
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{XX1}
{xxii)
{xxiii)
(XXiv)
{Xxv)
{(xxvi)
{(xxvii)
(Xxviii}
{xxix)
(xxx)
(xxx1)
{Xxx1i)
(xxxiil
{xxxiv)
{xxxv)
(xxxvi)
(xxxvii)
(xxXviii)
{XXXIX)
{x1)
{xli}
(xlii)

(xliii}
(xliv)
{xlv)
(xlvi}
(xIvii)
(xlviii)
(xlix)
M

(11}

(it}
(liii)
(liv)

(Iv)
{Ivi)

(Ivii)
{Iviii)
(lix)

(Schedule V)

Drug.

Dynamite.

Fat.

Fireworks.

Flux.

Food.

Ink for printing. writing, stamping, elc.

Cras,

Ghee.

Glass or glass articles.

Gunpowder.

Hemp.

Iee (including dry ice).

Insecticide or disinlectants.

Leather cloth or rexina cloth or water-proof cloth.

Lime,

Linsced otl.

Maiches for lighting (including Bengal matches),
Matiresscs and pillows,

Offal.

Qil-cloth,

Oil other than petroleum (cither by mechanical power or
by hand pewer or ghani driven by bullock or ary other
animat).

Pharmaceutical or medical products,

Rubber or rubber goods.

Paints,

Paper or cardboard.

Pickers from hides,

Pitch.

Plastic goods.

Poltery by hand power.

Pottery by mechanical or any power other than hand
pOwET.

Sanitary-warc of china-warc.

Soap.

Sugar.

Swectmeal and conleclionary goods,
Tallow.

Tar.

Varnishes.

Woodcn furnilure, boxes, barrels, khokas, or other articles
al wood or of plywood or of sundalwood.

24, Keeping of horses., caule or other quadruped animals or hirds
lor transportation, sale or hire or for sale of the produce thereof.
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PART I

Arlicles which may not be stored in any premises without permission
except for domestic purposes

1. Asafoetida.

2. Ashes.

3. Bamboos.

4. Bidilcaves.

5. Blasling powder.
6. Blood.

7. Bones, bone meal or bone powder.

8. Camphor.

9. Carbide of calcium.

10. Cardboard.

1l. Celluloid or celluloid goods.

12.  Charcoal.

13. Chemnicals, liquid.

14, Chemicals, non-liquid.

5. Chillics.

16. Chlorale mixture.

7. Cinematograph films—non-inflammable or acelate or safety

18. Clolh in pressed bales or boras. )
19.  Clolh or clothes af collon, wool, silk, art silk, elc.

20, Conl.
21, Cocoanul [ibre.
22. Coke.

23.  Compound gas, such as oxygen gas, hydrogen gas, nitrogen gas,
carbon dioxide gas, sulphur dioxide gas, chlorine gas. acetylene gas. clc.

24, Copra.

25, Cotlon including Kahok, surgical cotlon and silky cotlon,

26. Couon refuse or wasle or cotton yarn refuse or waste.

27.  Corttan seed.

28, Deowmators.

19.  Dry leaves.

30. Dynamitc.

31.  Explosive paint such as nitro-cellulose paint. lacquer paint,
enamel paint, elc.

32, Fat
33, Felt.
34, Fins.

35. TFirewood.

36. Fireworks.

37.  VCish (dricd).

38. Flax.

39.  Fulminate.

40. Fulminate of mercury.
41. Fulminate of silver.

42, Gelatine.
43. Gelignite.
44, (Grass.

45.  Gun-collon.
46, Gunpowder.
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47, Gunny bags.

48. Hair.
49, Hay or fodder.
50, Hemnp.

51.  Hesian cloth (gunny-bag clowh).
52. Hides (Dried).
53, Hides (raw).

54. Hools.

55. Horns.

560. [ncense of csus.
57. Jue.

34.  Khokas, boxes. bacrels, Turniture or any ather article of wood.

59. Lacquer,

60. Leaher

61. Malches for lighting (including Bengal matches).

62. Mcthylated spirit, denatured spivil ar French polish.

63. Nuro-celiulose.

64. Niro-compound.

65. Niteo-glycerine.

66. Nitro-nmixturc.

67. Offal.

68. Oil, other thim petroleum.

6Y.  Oilseeds including almonds. but excluding collon seeds.

70.  Old paper or waslc paper including old newspapers, periodicals,
magazincs, elc.

71.  Packing swlif {paper cuitings, husk, saw dusl, etc.).

72, Pants.

73, Puper other than ald paper in pressed bales or loose or in veams.

74,  Petroleum, other than dangerous petroleum, as defined in the
Petrolocum Act, 1934,

75.  Phosphorus.

76, Plasuc or plastic goods.

77. Plywood.

78. Rags, including small pieces or cutlings of cloth, hessian cloth,
gunny-bag cloth, sik, arl silk or woollen cloth.

79. Rosin or dammar Ballar atherwise known as Ral.

B0). Safcly Tuses. fog signals. cartiidges, ele,

3i. Salipcire.

%2, Sundalweod.

83. Silk waste, or silk yarn waste, arl silk waste, or arl stlk yarn
waste.

84. Sisal fibre.

85. Skins (raw ar dricd).

86.  Suraw.

87, Sulphur,

88. lallow.

89, Tar, pirch dammer or bitumen,

90. Tarpauline,

91. Thinmer.

92, Timbher.

93, Turpenline.

94.  Varnish,

U5, Wool (raw).

Y6. Yarn other (han waste yarn.
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SCHEDULE YI

Penallices
(See seclion 610.)

[West Ben. Act

Explanarion.—The entries under the heading “Subject” in the second
colurnn of the following table shall not be intended as definitions of the
offences preseribed in the provisions mentioned in the first column or as
abstract or these provisions bul merely as references 10 the subject
Lthereof:—

Section and sub- Subject Fine or imprisenment Duily (ine which
seclion, Clause or whick may be may be impased,
proviso imposed
1 2 3 4
Scction L0OL, sub-  Member of the Corpuration {aking part in  Five hundred rupecs
section (1), tliscwssion in marters in which be is imeresied.
Section 160. sub-  Requisitian by auditors (o produce dacuments,  Two hundred rupees Fifliy rupees.

section (3).

Scction 181

Sccuion 183

NSeclion 199 sub-
seclion (1).

Scclion 202, sub-
section (1),
Scclion 202, sub-
section (3),
Scection 203, sub-
sechion (1),
Scclion 238, sub-

seition (1),

ta appear in person or 0 muke and sign
declaratian, 10 answer questian o subniit
slatement.

Requisition for retuen for purgoses ol
assessment ol anoual valuation.

Obligation Lo give notice of transier of title in
Iand or building.

Failure to wke oul cenilicate of enlisimenl.
Prohibition of advenisements withoul wrilien
pennission of (he Municipal Commissisner.

Prohibition for hroadcasting advenisement
wilhou! permission.

Prohibition for use of sile without licence for
purposc of advertisement,

Improper use of wholesome water supplicd for
domeslic purposes.

Three hundred rupecs

Filty rupees

One thousand rupees.]

One thousand rupecs

Once thousand rupees

One thousand rupees

Seven hundred and fifty

upecs.

Twenly-five
rupees.

One Hundied
TUPCes.

QOne bundred
upees,

Qne hundred
rupees.

Seventy-five
rupees.

"The enirics in columns 1, 2 and 3 respectively within the square brackels wene substituted lor the entries in column 1,

“Section 200, sub-sectivn (5).”, in calumn 2, “Failure (o apply for oblaining certificate of enlistment for payment of tax on
profession, trde or calling.”, m coluinn 3, "One hundred and fifty rupees.” and in eolumn 4, “Ten rupees.” by s, 9 af the

Calcuua Municipal Corporation (Amendment) Act, 1992 (West Ben. Act 1X of 1992).
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Section and sub-
sectian. Clause or
proviso

1

Subject

Fine ar imprisanment
which may be
imposcd

3

Taily Ane which
may be impased.

Section 248, sub-
section (1),

Seclion 248, sub-
section(2).

Section 249, sub-
section (1)

Section 249, sub-
sectlion {2).
Seclion 255, sub-
section (2).

Seclion 264, sub-
scelion (1).

Section 265, sub-
scction (3).

Seclion 266

Seclion 267

Section 269

Sceton 270

Section 271

Secuion 272, sub-

section (3).

Section 273

Section 290

Section 293, sub-

seclion {1}

Seciian 294, sub-

wwtran (1Y

Sinking or 1wbe-well withaul permission
Sinking of wbe-well in vinlation nl eonditions
or wilhout payment of [ees.

Relusal 10 sink a wbe-well.

Refusal 1o take oul license or violalion of the
conditions of licenee or non-payment of
licence lzes,

Refusal o lay scparale supply pipe
Prohibiticn of frawd in respect of meires
Violaling regulations for supply of water by
metres.

Neswly constructed or reconstructed premises
nol 10 be occupicd withoul arrangement of
water supply.

Requisition [an] to owner 1o obtain adequate
supply of walcr (rom nearest main for his
building.

Regquisition to fill up well.

Requisition ta the owner of premises to sel up
puiaps lor supply of water.

Improper use of filtered waler supplied faor
Jdomestic purpases.

Use of unliliered waler for domneslic purposcs
ar for any purpose not authorised.

Prohibitian of wasting or misuse of waler,
Unlawlu! connection of house drain with
Municipal drain.

Unlaw(ul erection or re-creclion ol premises
and occupation thereof wilhout drams,

Failure of owner 10 arrange for drainage of

adrmined nremices am enanreilinn

Five hundred rupces

Two hundred and filty
nupees

Five hundred rupecs.

Two hundreed and filty
npecs.

Twa hundred and (ifty
fupees,

One thousand rupees.
Five hundred rupees.

One thousand rupees.
Five hundred rupecs.

‘Two hundred rupees

Five hundred rupees

Seven hundred and fifly
rupees,

Two hundred and fifty
rupees,

Five hundred rupees

One thousand rupees

QOne thousand rupees

Onc thousand rupees

Filty rupees

Ten rupees.

Qnc hundred
rupecs.

Ten tupess.

Ten rupees.

One huadred
upees.

Filly rupees.

Cne hundred
TUpCEs,

Filiy rupees.

Twenly rupees,

Filly upees.

Seventy-five
rupecs.

‘Ten rupees.

Twenty-five
rupees.

Onc hundred
rupecs,

One hundred
rupees.
One hundeed

ninnec
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Seclion and sub- Subject Fine cr imprisonment Daily finc which
scction. Clause or which may be may be impased.
piovisa imposcd
1 2 3 4

Scction 294, sub-  Requisition to owner 1o ammange for sullicient  One thousand rupees One hundred

section (2). means ol effiectual drainage. upees.

Seclion 295 Requisition 10 owners ef dilferent premises for - One thousaml tupees One hundred
compulsory connection of house drains with rupees.
cach other,

Scetion 297 Requisilion 1o owner or premisces lo close or  Five hundred cupees Filly rupees,
limit the use of house drain in ¢erlain cases,

Seclion 298 Requisition 1o owner or owners of buildings  Five hundred nupees Twenty-hive
to carry oul certain warks for satisfctory rupees.
dminage.

Seclion 299 Requisition to occupier Lo cary out work, Two hundred rupecs ‘Ten rupecs.

Scetion 300, sebh-  Violalionof notice to construct deains for huts One thousand rupees Fily rupees.

section (2), by the owner of the land.

Section 301 Unlaw[ul discharge af teade affluent by  One thousand rupees Filty rupces.
wccupier,

Seclion 302 Violalion nfl notice 1 drain wide afMuoent by One thousand rupees Fafty rupees,
the owner or cecupier.

Scciion 303, sub-  Throwing, cmplying orlurning cerain maters  One thausand rupees Filty rupeces.

section {1). not 1o be passed through municipal drains.

Scction 108, sub-  Construction of e¢esspool in violation of  Five hundred rupees Filly rupees.

section {{). provision.

Section 308, sub-  Requisition on owner 1o [ill up or remove  Five hontred supees Twenly-five

seclion (23, unlawlul cesspool. nipees.

Section 309, sub-  Construction ol house drmin. service privy,cic..  One thousand rupees Filly rupecs.

sechiun (1) within [fteen mowrs of wnk, well, ete,

Scction 115, clavse (a)  Requisition Lo owner or owners 1o repair. elc.,  Five hundred rupees Filly mupees.
drains, paivy, urinal, house-gully, elc.

Section 317. sub-  Unauthorised canstruction ever or along  One thousound rupees or  One bundred

seclion (1), municipal driins, sewer. waler mains, clc. six months' imprisonmient  rupees.

or both.
Scction 318 Prohibiien of cerain Act in connection with  Five hundred rupees Filty rupces.

drainage. eic.
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Section and sub-
section, Clause or
proviso

1

Subject

Fine or imprisonment

which may be
iniposed

3

Daily fine which
may be impused.

Seclion 320, sub-
section (1),

Section 3243, suh-
seclion {5}
Section 320, sab-
section(8).
Seclion 330, swh-
scction (2).

Seclion 332, clouse (b).

Section 333, clause
[vin)

Section 334, sub-
section (1)

Section 334, sub-
section (4), ¢lause (b).

Scclion 336, sub-
section {i).

Section 336, sub-
seelion (1),

Scction 315, sub-
seetion (2).

Seclion 356

Section 357, suvb-
secttan {3).

Section 358, sub-
section ().

Prohibitian of executien of any work relating
@ house conncction by persons ather than
licenced plumber.

Prohihition of licenced plumber demanding ar
receiving more han prescnbed charge.

Prohibilion of licensed plamber infringing
rules, execuling work carelessly or negligently.
or using bad matesials, appliances or fitings,

Failure 10 remove or deposil solid wasle in the
manner directed.

Failure 1o deposit rubbish or uffensive mauers
ume or al the praper place.

Failure la collect effensive malter cic. 10 a
dcpol.

Failure to provide space far temporry deposit
of rubbish, offensive matters, elc.

Failure to cause all rubbish cic. to be deposited
in public receplacles,

Non-compliance with the order of Municipal
Commissioner 10 convert sereice privies to
sanilary lawrines.

DGepositing or causing ar permilting 1o be
deposiled or throwing solid wasle on public
streel clc., in eontravention of the provisions
of the Acl.

Depositing budding rubbish or public street
eig. otherwise than in conformily with the
conditians ol prior permission of the Municipal
Commissioner.

Prohibition of the use of vehiculur wrffic in
certain public sureets.

Construction or reconstruction of building er
boundary wall within the regular line ol street
wilhout proper permission,

Seuing back of buildings to be repuired, rebuilt
or pulled dowa within the regular line of the

Five hundred rupees

Seven hundred and
rupees.

QOne thousand rupecs
Five hundred rupees
Five hundred rupres
Five hu_ndrcd rupees
Five hundred rupces
Five hundred rupees

Five hundred rupees

Five hundred rupees
Five hundred rupecs

One thovsand rupees

Cne hundred rﬁpce.s

Dac thousand rupees

Thirty rupees.

Twenty Five
rupees.

Twenty-five
nupees.

Tweny-five
mpees.

Twenty-five
nIpees,

Twenty-five
rupees.

Twenty-five

rupees.

Twenty-live
Tpecs.

Twenly-livc
upees.
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Scction and sub-
seciinn, Clause or
"

“provisn

1

Subject

Fine or impasonment

which may be
imposcd

3

Daily fine which
may he imposed.

Seclion 360,
sechon (1),

Scclion 364

Scction 365
section (5).

Section 365,
scction {G).

Section 369,
seclion (2).

Section 370

Seciion 371,
section (1).

Section 373,
seclion (1)

Section 373,
. seclion (2).

Seclion 376,
section (4).

Seclion 377

Seclion 378,
scction (2).

Scclion 380,
seclian {2).

sub-

sub-

sub-

sub-

sith-

sub-

sub-

sub-

sub-

sub-

Seiting forward of buildings in rear of the
regalar line of the steeet at the ime of repair,
alteration or reguilding.

Utilization or sale of laml lor consinietion of
buildings withoul provision far streets piving
access 1o the site,

Utilization or disposal ol land or layow or
making of any new sireet withaul ar otherwise
than in conformily with the orders of the
Mayar-in-Council.

Registralivn of sale deed of ony iand without
sanclion of layout plans.

Steucture or fixlure ereeted in (ront of o
building in coniravention of the A,

Door, pate, bar or window on the ground (loor
opening cutwards on a sirecl.

Ercetion qf wall, fence or z2ny siruclure on
fixture in of upon any sureet spen channel,
drain well or tank, cic.

Ramoval of wall, fenee ei¢, construcied in
canlcavention of the Act by owners or
occupiers of contiguous buildings.

Filling an and re-instatement of ground in any
public place.

Remaval, without permissian, of fixtwres set
up during the construction or repair of roads,

Opening ov breaking up of any sireet,
depositing building matcrials there on and
scting up of scaffold or any lemporary
structure withour permission.

Fencing and goarding of streets.
Removal of bar, chain, or post [rom a streel

wholly or partly close (o traffic and
infmingement of arder prohibiting LrafTic,

One 1hossand rupees

One thousand rupees

Onc thousand rupecs

Onc thousand rupees

One thousund rupees

One thousand rupees.

Cne thousand rupces

Five hundred rupees

Five hundred rupees.
One thousand rupces

Cne thousand rupecs

One thyusand rupees

Qne thousand rupecs

Fifty rupees.

Fily rupecs.

Filly rupees.

Filiy rupees.

Filiy rupees.
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Section and sub- Subject Fine or imprisenment Daily finc which
section, Clause or which may be may be imposed.
proviso imposcd
! 2 3 4
Scclion 385, sub-  Requisilion on ownerto put upnumberorsub-  Tilly rupees Five rupces.

section (1), clause (e}

Sccuon 385, sub-
scciton (),

Scction 386, sub-
section (1).
Scciian 388, sub-
seclion{1).

Seclion 38¥, sub-
seelian (2).

Seclion 392

Section 339

Section 403, sub-
section (2}

Section 4D5, sub-
seclion {2).

Scclion 407, sub-

seclion (1)

Section 40, sub-
section (4),

Seclion 409

Seclion 410

Scclion 411, sub-
section ().

PURThET ON Premiscs,

Removal. alleration ar defacement of numbers
or sub-numbers of sirecls:

Repair, proteclion or enclosurc lo places
dangcrous or causing incanvenience Lo
passengers along a sireel.

Breaking or damage to lamps or appuncnance
to lamps.

Wil (ul or negligent extinclion of lights

Unautharised erection of a building

Comtinvance al construgtion of buildings or
execulion of work beyond the period specified
in sanclion,

Occupation or use of any campleted building
wilhoul permission.

Alleration ol buoildings for satisfying
condilions.

Consiruetion or reconstruction of roaf,
verandah, eic. with inflammable materials
withoul permission,

Erection or re-ercction of building in
contravention of declaration.

Stoppage of excavation or any other operation
for the purpose of construction of a building,

Alteration to existing building for promoling
public or occupier’s convenience,

Requisilion on owners or occupiers (o
demolish, repairor secure building in a ruinous
conditian.

Five hundred rupces

Five hundred rupees

Five hundred rupees
Five hundred rupees.

Two thousand and five
hundred rupecs or six
manths imprisonment or
bath.

One thousand rupees
Five hendred rupees,
One thousand rupees.

QOne thousand rupees

Two thousand and five
hundred rupeecs or six
manths, imprisonment or
bath.

Cne thousand rupees

One thousand rupees

One thousand rupees

Twenty-live
Tupecs.

One bundrzd
TUpCES per Squarg
melere.

One hundred

Tupees per square
mclere.

Twenty-live
rupees.

Twenty-live
Tupeces.

One hundred

rupees per square
metere.

Qne hundred
rupees.

One hundeed
rupees.

Cne hurdred
rupeces.
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Seclion and sub-
section, Clouse or

proviso

Subjeet

Finc ar imprisonment
which may be
impascd

3

Daily fine which
may be imposed.

Section 411,
section (2),

Section 417,
section (5).

Scclion 418
seclion {1).

Scciion 419,
seetion (1),

Section 420,
section {1}

Scclion 421,
section (1)

Secction 422,
section (1).

Section 423,
section (1)

Seclion 427,
seclion {1).

Secciion 428,
scetion (1),

Section 428,
seclion (2).

Seclion 428,
sechion (3).

Scction 429,
seclinn (1Y,

sub-

sub-

sub-

sith-

sub-

sub-

sub-

sub-

sub-

sub-

sub-

sub-

sub-

Requisition on owners o vecupiers (a setup
hoard er lence.

Prchibition of the use of premises in specilicd
areas for specificd purposes.

Establishing hospital. nursing home, cic.
without permission or running the same
otherwise 1han in conformily with the
conditiens,

Establishing a faclory without permissicn or
running the same otherwise than in conformity
with the conditions.

Aliering, enlarging orextending warehouse erc.
wilhout prrmission,

Using ar peemilling eating houses etc. without
permission or running the sane othenwvise than
in conlosmity with the permissian,

Using or permitling thealtes, circuses, eic.
withoul permission or running the sane
otherwisc than in conformity with permissian.

Opening shops, markels, ete. in eertain angas
prohibited to be epencd.

Sale in municipal markel withoul penmission,

Establishing new privale market without
sanction. ! -

I
¢

Using place as a slaughier house oulside
municipal slaughier house. ‘

Failure 10 provide Approach Road.

Cacrying an business or trade within a radins
of fonv-five meters of @ munfcinal market.

One thousand rupees

Two thgusand and five
hundred rupees ar six
months, imprisohment ar
bolh.

Two thovsand and hive
hundred rupees or six
months, imprisonmenlt or
both.

Five thousand rupees or six
manths’ imprisonment or
both.

Five thausand rupees or six
months’ imprisonment or
both.

Two thousand and five
hundred rupees or six
months™ imprisonment or
baoth.

One thousand rupees

Five thousand rupees arsix
months’. imprisonmens ar
bath,

One hundred rupees

Five thousand rupees or sia
months' imprisonmenl or
both.

Five thousand rupees or six
months’ imprisonment or
both.

Five thousand rupees of six
months’ imprsonment or
both.

Two hundred and filty

ninces,

One hundred
rupees.

Two hundred
rupces.

Two hundred
rupees.

1wa hundred
rupees.

Two hundred
TupECs,

Two hundred
rupees.

One hundred
rupees.

Twa bundred
MIpees.

Twuo hundred and
Nifiy rupees.

Two hundred and
Fifty rupces.

Fifty rupees.

Ten rupees.
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Section and sub-
scction, Clause or

provisa

|

Subjeet

L3V ]

Fine or imprisonment
which may be
impased

3

Daily Iine which
may be imposcd.

L
|
0

Scclion 435, sub-

sectian (1),

Sectian 437,
section (1),

sub-

Scction 438

Seclion 439

Seclion 440

Section 442

Seclion 456

Sccrion 458

Secticn 462

Seclian 4564,
seclion (1).

sub-

Section 463, sub-

section {2).

Seciion 468

Section 469

Sccion 471

Section 474, sob-

section (1)

Premiscs used lor purposes other ihan
residential withaul permission.

Kceping open any market which is prohibited

Sclling goods in a prohibited markel
Mawking or selling goods otherwise than in
conformily with the terms of the licence,

Prohibition for selling of flesh, ish ar pouliry
without licence.

Reguisition to owner of building requiring
returns on lands or building, elc,

Failure of tnformation of birth
Failure of information of death

Non-registration of place for disposal of the
dead and depositing of plan in Municipal
Oflice.

Opening of new place for disposal of the dead
wilhoul permission.

Non-compliance with the order of closer of
burming and burial grounds.

Commitiing acis prohibiled in connection with
the disposal of the dead.

Failure lo convey carcass to a place provided
or pive notice ol death to Municipal

Commissioner.

Failure to give information of Lhe exisience of
dangerous disease,

Failure to disinfect building, ank, pool or well.

Five thousand rupees or six
manths® imprisonment or
hath,

Two thowsand and (ive
hundred rupecs or six
months” imprisowment ar
both.

Two hunadred and Glty
nupees.

Twao hundred and filty
rupees.

Fivc hundred rupees.

Five hundred rupees

Two hundred and filly
RIpecs.

Two hundred and [ifty
rupees.

One hundred rupecs.
One thousand rupees.
One thousand rupees
One thousand rupees

Five hundred rupees.

Five hundred rupees.

Five hundred rupecs.

Two hundred
nipees.

Two hundred
rupces,

Ten rupees.
Ten rupees.
Twenty five

fupees. I

Filly rupees.

One hundred
rupees.

One hundred
Tupces,

One hundred
nipees.

Fifiy rupces.
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Section and sub- Subject Fine or imprisonment Daily fine which
section, Clause or which may be may be imposed.
proviso imposcd
1 2 3 4
Scetion 474, sub-  Failure 10 vacale alter requisition. Five hundred rupees. Filty rupees.
section (2).
Seclion 475 Failure 10 destroy infeclious huls or sheds. Five buntred rupees. Fifty rupces,
Scction 476 Using lodging and eating houses directed 1o One thousand rupecs One hundred
be closed. rupces.
Scetion 477 Sclling articles of food or drink restricled o~ One thousand rupees. One hundred
prohibited. rupces.
Scclion 478, sub-  Failurc 1o take steps as directed with regard o One thousand rupecs, One hundred
section (1), ¢lause (b).  well, tank or place, rupecs.

Seclion 480, sub-
seclion (1), clause (b)

Scclion 48[, sub-
seclion (2).
Secition 482, sub-

seclion {2).

Seclion 483, sub-
section (1)

Section 483, sub-
section (2).
Section 483, sub-

sectian (3).

Scction 485, sub-
section (1),

Scction 486, sub-

sectian (1),

Section 487, sub-
section (1),

Section 487, sub-
scction {2),

Seclion 488

Removal of infectious corps for purposc other
than the purpose of being bumt or buried.

Washing articles of clothing, bedding and
conveyance and other articles in place not

notilied.

Carrying infeclicus person ar dead body in
public conveyance.

Faillure to give information of number off
infecled conveyance.

Failure 1o repert lo the Municipal
Commissioner in carrying any person or

corpse suffering from dangerous discase.

Using infected public conveyance

Letting oul infected premises

Giving, lending, selling, etc. of premiscs
without being disinfecied.

Sending infected clothes 1o laundry

Failure 1o furnish the name of laundry

Infecied person making or selling feod, elc. or

One thousand rupees.

One thousand rupees.

Qne thousand rupees,

Cnc thousand rupees.

Two hundred and fifiy

rupeces.

Five hundred rupees,

One thousand rupees.

Onc thousand rupees.

Five hundred rupeces.

One hundred mpees.

Five hundred rupees.

One hundred
fupees.

One hundred
Tupess,
One hundred
rupees.

One hundred
rupees.
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Scetion and sub- Subject Fine or imprisonment Daily fine which
seclion, Clause or which may be may be imposed.
" praviso impased
1 2 3 4
Seclinn 489 Expusing dangerous disease in public Five hundred rupees
Section 492 Requisition ta owner or occupier of any  Five hundred rupees Twenty-five
building direcling ¢leansing and limewashing rupees.
of building for sanjlary rcason.
Seciion 493 Requisition to owner or occupier of huts and ~ Five hundred rupees Filtly nupecs.
sheds or owner of the land 10 remove or alter
the same [or improvemenl and sanitary reason.
Scclion 494 Requisilion 1o owner or persons claiming a5 Twn hundeed and Ry Twenly cupecs.
owner for cleansing ol uniznanted premiscs. ripees.
Seciion 495, sub-  Requisilion 1o owner or occopier 1o prohibit  Onc thousand rupees One hundred
section {1). use of building ar rooms in buildings unfit far rupees,
human habilation.
Section 495, sub-  Requisition to owner or occupicr Lo render  One thousand rupees Onc hundred
scclion (3). building ar room fit for human habitatign on - rupeces.
such madifications and alleeations as may be
instructed.
Scction 493, sub-  Owner of building, the use of which is  One thousand Tupees One hundred
scclion (5). prohibiled o prevent nuisance and keep the rupees.
building or reom clean and wholesome.
Scction 496, sub-  Requisilion to owner or occupicr of land or  One thousand rupees Onc hundred
seclion (1), building directing [lling up ete. of rupees.
unwhalesome wells, pools, etc.
Section 496, sub-  Failure Lo maintain land elTectively to prevent One thousand rupees One hundred
sectian (2). breeding of mosquiloes. rupees.
Section 497, sub-  Requisilion toowneroroceupicrofland where  One thowsand rupecs One hundeed
sectian (3). unlawful excavations are camied oul. rupcss.
Seclion 498, sub- Requisition to owner or occupicr of land  Five hundred rupees Filty vupees,

section {1}
Seclion 49%

Section 500

Section 501

Section 502

requiring trees, hedges, ete. to be timmed.
Unlawiul use of places for public bathing elc

Prohibilion of bathing cte. conimry 1o order

Prohibition of pollution af water by sicepinp
therein primal ar other matter ele.

Prohibilion of pollution of water by chemicals
clc.

T'wo hundred rupecs

Five hundred rupees

Onc thousand rupces

Two thousand and five
hundred rupces or six
minths' imprisonment cr

both.

Fifteen rupees.
Twenty-live
rupees.

One hundred
rupees.

Two hundred
rupees.
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(Schedule VII)

SCHEDULE VII
(See section 633.)

Modification of the [Kolkata] Municipal Acl, 1923, as exlended

{o the Municipality of Howrah

Ben. Act 111 In the ![Kolkata] Municipal Acl, 1923, as extended (o the Municipality

of 1923. of Howrah,—

(a) section 127 shall be renumbered as sub-section (1) of that
section and after sub-section (1) as so renumbered, Lthe
following sub-section shall be inserted :—

“(2)

The value of any plant or machinery excepling those
enumerated in Schedule VIA or lurniture which may
be on any land or in any building shall not be taken
into consideration in estimating the annual value of
such land or such building under this seclion:

Provided that—

(a)

(b)

{c}

if any dispute arises as Lo whether any parts of a plant or
a combination of plant and machinery shoutd be included
in estimating the annual value of any land or building as
coming within the enumeration in Schedule VIA, the
Commissioners at a meeting may, of their own motion
or at lhe request of the owner or the occupier of such
land or such building, refer the dispule to a reference
named in a panel of reference appointed by the
State Government in this behalf;

the referee shall thereupon decide the dispute aller giving
the Commissioners, the owner and the occupier an
opportunity of being heard, and afler considering the
facts and circumstances of the case and, if necessary,
after inspection of the plant or machinery, and the
decision of the referee shall be final and conclusive;

the cost of the reference shall be borne by the
Commissioners and the owner or both the owner and
the occupier in such proportion as the referee may
direct.”;

(d} insecton 189, alier sub-section (3}, the following sub-section
and Explanarion shall be inserted :—

(4

If the amount for which any bill has been presented under
this section is paid within seven days from such
presentation into the municipal office or to a municipal
officer appointed Lo receive the same, a rebate of three
and one-cighth per cent of such amount shall be allowed
to the payer.

'See foot-note 2 of page 573, anve.
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The Kolkata Municipat Corporaiion Act, 1980,
[West Ben. Acl

{Schedule VIIL)

Explunasion.—Without prejudice to the provisions of
scction 304, abill shall be deemed wo be presented under
this section il it is sent by post under certificate of posting
to the persen liable aund in such case the date borne on
such cerltificate of posting shall be deemed 1o be the
dale of presentalion of the bill ta the person liable.”;

‘(c) alter section 190, the [ollowing section shall be inserted:—

190A. Notwithstanding anything 1o the contrary conlained in this
Chapter, if a person liable for '|property lax] in respect of any premises,
pays within 30th September, 1978, the entire outstanding amount on
account of such consolidated rate due vp Lo 31st March, 1977, a special
rebale of —

(i) fifteen per cent. of such oulslanding amount for the
premises used wholly for residential purpose, and

{ii) seven and a half per cent of such ourstanding amount
for the premises used wholly or parlly for purposes other
than residential, shall be allowed to such person.”;

(d) afier clause (xiii) of section 477, the following clause shall
be inserted and shall be deemed always 1o have been
inserted:—

*(xiiin)} 1he payment of grants to colleges or other educational
instilutions impading higher education:

Provided that after the commencement of the
Calecotia Municipal (Second Amendment) Act, 1964,
no such grant shall be made without the previaus
approval of the Stale Government;";

(e) in Schedule VI, in paragraph I,—

(i) all entries against the ilems bearing serial Nos. 46 and
73 shall be omitted and shall be deemed 10 have been
omitled as [rom the st day of April, 1951,

(ii) in enlries against the ilem bearing serial No. 80D, for
the wards “Dyer or cleaner, order supplier”, the words
“Order supplier” shall be substituted and shall be
deemed always Lo have been substituted;

(f) after Schedule VI, the following Schedule shall be inserted:—

1See foot-note 2 of page 633, ante.
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The Kolkata Municipal Corporation Act, 1980.
/ (Schedule VIL.)

“SCHEDULE VIA
[See section 127(2).]

Paris af plant or of combination of plant and machinery in certain cases
not 10 be excluded in calenlating the- annual value of any land or

building.

The following parts of a plant or combination of plant and machincry
whenever and only Lo such extent as any such part is, or is in the nalure

ol, a building or structure:—

. ,II

Acid Concenlrators,
Bins and Hoppers,
Blasl Furnaces,

Burners, Forges, Furnaces, Kilns, Oveus and Stoves, Chambers for—

Absorption of gases or fumes,
Aegrographing and Spraying,
Bleaching, ,

Chemical Reaclion,

“ _ Conditioning ar Treatment,

Cooiing,
Dyeing,
Dust or fume Collecting,
Fibre separalion (Wool Carbonising),
Fuming,
Impregpating,
Refrigeraling,
Sandblasting,
Sterilising,
Sulphuric Acid,
Chimneys,
Cooking ovens;
Condensers and Scrubbers—
Acid,
Alkali,
Gas,
Oil,
Tar:
Conveyor Gantries;
Colling Ponds:
me Grantries;

949
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(Schedide VII,)

Fan Drifis;

[West Ben. Act

Floating Docks and Pontoons with any Bridges or Gangways not

of a temporary nature used in connection therewith;

Fluesr ,
Flumes and Condult:

Foundations, Settings, Ganlries, Supports, Plalfonnsand Stagings

for plant and machinery;
Gas—
Holders,
Producers and Generalor,
Purifiers and Cleansers;
Head gear—
Mine, Quarry and Pit,
Hydraulic Accumulators,
Well;
Pits, Beds and Bays—
Casling,
Cooling,
Drop,
Inspecling or Tcstmg

Liming, Soaking, Tanmng. or athier trealment, Sclt[mg,

Rack,
Refuse, Destructors and Incinerators;
Reslorts;
Ship Censtruction and Repair—
Cradles,
Grids,
Slipways,
Uprights;
Silos;

Stages, Staithes and P[all‘orms for load:ng un‘[oadmg aqd

handling materials; . -
Stills; :
Superheaters;
Tanks:
Towers for—
Absorplion of gases or furncs.
Chemicals Reaclion,
Cooling;
Oil Refining and Condensing Treatment;
Water;
Transporier Ganlries;
Transversers and Turntables;
Vals;
Weighbridges;
Wireless Masts”.

I‘_;_‘.—/" -

e
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LIX of 1980.]
{Schedide VIIL)

ISCHEDULE VIII
[See section 174{(4A).]

Parts of plant or of combination of plant and machinery in certain
cases nol to be excluded in calculating the annual value of any
Iand or building

The following parts of a plant or combination of plant and machincry
whenever and only to such exlent as any such part is, ar is in the nalure
of, a building or struclure:—

Acid Concenlralors,

Bins and Hoppers,

Blast Fumaces‘,

Bumners, Forges, Furnaces, Kilns, Ovens and Stoves, Chambers for—
Absorption of gases or fumes,
Acrographing and Spraying,
Bleaching,

Chemical Reaction,
Condilioning or Treatment,
Cooling,

Dyeing,

Dust or Fume Collecling,
Fibre Separation (Woal Carbonising),
Fuming,

Impregnaling,
Refrigerating,
Sandblasting,

Sterilising,

Sulphuric Acid,

Chimneys,

Cooking Ovens;

Condensers and Scrubbers—

Acid,
Alkali,
Gas,
Qil,
Tar;

'Schedule VT was added by s. 21 of the Caleutia Municipal Carperation {Amendment}
Act, 1983 (\West Ben. Act XXXII of 1983},
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Conveyor Gantrics:
Coaoling Pands;
Crane Graatries:
Cupolas:
Econotnisers;
Elevators arcl Haists;
Evaporalers:

Fan Drilts;

[West Ben. Act

Floating Docks and Pentoons with any Bridges or Gangways not of

4 temporary nature used in connection therewith;

Flues;
Flumes and Conduits;

Foundations, Senings, Gantries. Supports, Platforms and Stagings

for plant and machinery;
Gas—
Holders,
Producers and Generalors,
Purifiers and Cleansers;
Head Gear—
Mine, Quarry and Pil,
Hydraulic Accumulators,
Well;
Pits, Beds and Bays—
Casling,
Cooling,
Drop,
Inspecting or Testing,

Liming, Scaking, Tanning, or olher treatment, settling;

Rack;
Refuse, Destructors and Incinerators;
Restorts;
Ship Censtruction and Repair—
Cradles,
Grids,
Slipways,
Uprights;
Silos;

Stages, Staithes and Plalforms for loading, unloading and handling

malterials;
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GOVERNMENT OF WEST BENGAL
LAW DEPARTMENT
Legislative

West Bengal Act XXIII of 2000

THE CALCUTTA MUNICIPAL CORPORATION
(AMENDMENT) ACT, 2000.

[Passed by the West Bengal Legislature.]

[Assent of the Gavernor was first published in the Calcutte Gazette,
Extraordinary, of the 25th August, 2000.]

[25th Auguest, 2000.] i
An Act to amend the Calcunia Municipal Corporation Act, 1980.° ‘

WHEREAS it is expedient to amend the Calcutta Municipal Corporation
Act, 1980, for the purposes and in the manner hereinafter appearing;

It is hereby enacted in the Fifty-first Year of the Republic of India,
by the Legislature of West Bengal, as follows:—

1. (1) This Act may be called the Calcurta Municipal Corporation  Short title
(Amendment) Act, 2000, and

commence-

(2) It shall come inio force on such daie as the State Government ~ ™ent-
may, by notification in the Official Gazette, appoint.

2. In section 2 of the Caleutta Municipal Corporation Act, 1980 Amendment
(hcreinaflerrefe:rrcd toasthe principal Act), afterclause (61}, the following g:: ?ﬂgl"]’;;‘
clause shail be inserted:— Acég..lx of

1980.
(61A) “office-bearer” means the Mayor, the Chairman,
the Deputy Mayor, or a member of the Mayor-in-
Council;’.

3. Insection 61A of the pancipal Act,— Amendmeni

of section

(1) in sub-seclion (1},— S1A.

(a) in clause (a), after sub-clause (i}, the following sub-
clause shall be inserted:—

“(iA) joined another recognised political party, or™;

265



The Calcutia Municipal Corporation (Amendment) Act, 2000.
[West Ben. Act XXIII of 2000.]

{Section 3.)

(b) in clause (h),—

(i) forthe words “he is an elected Councillor set up by
a recognised political party”, the words “he is an
elected Councillornotsetup by arecognised political
party” shall be substituted, and

(ii) in the second proviso, for the words, figures,
letter and brackets “referred to in sub-clause (ii) of
clawse {(a)”, the words, figures, letters and brackets
“referred Lo in sub-clause (iA), or sub-clause (ii),
of clause (a)” shalil be substituted,

(2} in clause (a} of sub-section (7), after sub-clause (i), the
following sub-clause shall be inserted:—

“(iA) joined another recognised political party, or”.
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CHAITRA 10] FRIDAY, MARCH 31, 2017 [SAKA 1939

PART III—Acts of the West Bengal Legislature.

GOVERNMENT OF WEST BENGAL
LAW DEPARTMENT

Legislative
NOTIFICATION

No. 388-L.—31st March, 2017.—The following Act of the West Bengal Legislature, having been assented to by
the Governor, is hereby published for general information:—

West Bengal Act XIII of 2017

THE KOLKATA MUNICIPAL CORPORATION
(AMENDMENT) ACT, 2017.

[Passed by the West Bengal Legislature.]

[Assent of the Governor was first published in the Kolkata Gazette,
Extraordinary, of the 31st March, 2017.]

An Act to amend the Kolkata Municipal Corporation Act, 1980.

WHEREAs it is expedient to amend the Kolkata Municipal Corporation Act, 1980, Eggto?‘;ggga
for the purposes and in the manner hereinafter appearing; '

It is hereby enacted in the Sixty-eighth Year of the Republic of India, by the
Legislature of West Bengal, as follows:—

Short fifle and 1. (1) This Act may be called the Kolkata Municipal Corporation (Amendment)
Commencement. Act, 2017.

(2) It shall come into force on such date as the State Government may, by
notification in the Official Gazette, appoint.
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[ParT HII

Insertion of new
section after
section 412 of the
West Ben.

Act LIX of 1980.

The Kolkata Municipal Corporation
(Amendment) Act, 2017.

(Section 2.)

2. After section 412 ofthe Kolkata Municipal Corporation Act, 1980, the following
section shall be inserted:—

“Power to declare 412A. Notwithstanding anything contrary contained in this Act, or

building or any

part thereof

in any other law for the time being in force or in any agreement,

conderned and o CUStOM or usage or in any decree, judgement, decision or award of any
order demolition court, tribunal or authority, where it appears to the Municipal
of such building.  Commissioner that demolition of a dangerous building under section
411 will cause hardship to the persons in occupation of such building and may not be
conducive to public interest in the urban area suffering from acute shortage of
accommodation, it will be open to the Municipal Commissioner to proceed in the
manner, and take the steps, as set out, hereunder:—

()

(i)

(iif)

(iv)

)

issueanoticetothe ownerandalso occupier recorded as such in the records
of the Corporation calling upon them to show cause, within such period
as may be prescribed, why the building in question or any portion thereof
shall not be declared to be condemned for the purpose of this section and
after hearing the causes shown within the said period or such further period
as may be granted, if it is found necessary in public interest to declare the
building or any portion thereof condemned and should be demolished
immediately for public safety, the declaration may be made to that effect
requiring the building or the specified portion thereof to be demolished,

a copy of the declaration under clause (i) shall be served upon the owner
and occupants who are recorded in the records of the Corporation as also
pasted on the outdoor of the building requiring the owner and the
occupants to vacate the premises within a month from the date of service
and pasting of such declaration or within such extended period as may be
granted,;

simultaneously with the making of the declaration under clause (ii), the
Corporation will serve a notice upon the owner or owners, as the case may
be, and paste it on the outdoor of the building providing an option to the
owner or owners, as the case may be, of the building to reconstruct the
building according to the plan to be sanctioned by the Corporation with
such expedition as possible and providing for maximum floor area
necessary for accommodating the erstwhile occupier or occupiers, as the
case may be, and additional floors as may be required for recovery of the
expenses for construction after relaxation of the applicable building rules.
In the event, the owner or owners as the case may be, so agreeing and
applying, the Corporation shall allow a building plan submitted for the
purpose to be sanctioned with additional floors and floor areas so as to
provide for the recovery of the expenses to be incurred;

in the event of disagreement or disinclination on the part of owner or
owners, as the case may be, to avail of the opportunity contemplated under
clause (iii), the owner or owners, as the case may be, keeping the building
indilapidated condition which may likely cause the environment pollution,
fire hazards, unsafe to public safety, health hazards, nuisance etc. shall be
subject to such action as provided in the law for the time being in force;
subject to the provisions of this section, the Corporation may cause
development work in respect of the dilapidated building insuch transparent
manner, and on such conditions, as may be prescribed by Scheme, by the
Corporation.”.

By order of the Governor,

MADHUMATI MITRA,
Secy. to the Govt. of West Bengal,

Law Department.

Published by Law Department, Government of West Bengal and

Printed at Saraswaty Press Ltd.(Government of West Bengal Enterprise), Kolkata 700 056.
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CHAITRA 27] TUESDAY, APRIL 17, 2018 [SAKA 1940

PART III—Acts of the West Bengal Legislature.

GOVERNMENT OF WEST BENGAL
LAW DEPARTMENT

Legislative
NOTIFICATION

No. 628-L.—17th April, 2018.—The following Act of the West Bengal Legislature, having been assented to by the
Governor, is hereby published for general information:—

West Bengal Act X of 2018

THE KOLKATA MUNICIPAL CORPORATION
(AMENDMENT) ACT, 2018.

[Passed by the West Bengal Legislature.)
[Assent of the Governor was first published in the Kolkata Gazerte,
Extraordinary, of the 17th April, 2018.]
An Act to amend the Kolkata Municipal Corporation Act, 1980.

WHEREAS it is expedient to amend the Kolkata Municipal Corporation Act, 1980, r&t(ﬁ%ﬁa
for the purpose and in the manner hereinafter appearing; 3

It is hereby enacted in the Sixty-ninth Year of the Republic of India. by the
Legislature of West Bengal, as follows:—

gg;r:n S;I:ei?gu. ; t’1.2 é 11)8 This Act may be called the Kolkata Municipal Corporation (Amendment)
c ’
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[ParT III

Insertion of new
section 496A

after section 496
of the West Ben.

Act LIX of 1980.

The Kolkata Municipal Corporation
(Amendment) Act, 2018.

(Secrion 2.)

(2) This section shall come into force at once; and the remaining section shall
come into force on such date as the State Government may, by notification in the
Official Gazette, appoint.

2. After section 496 of the Kolkata Municipal Corporation Act, 1980, the following
section shall be inserted:—

“Prevention of 496A. (1) If, in the opinion of the Municipal Commissioner, any
g:(e):?il.]rlg pool, ditch, tank, well, pond, swamp, quarry, hole, drain, cesspool,
watercourse, pit, cistern, desert or air-cooler, ground, underground, or overhead tank
or any collection of water, or any land on which water may, at any time, accumulate,
is or likely to become a breeding place of mosquitoes or, in any other respect, becomes
a nuisance, the Commissioner may, by notice, require the owner or occupier or the

person having control thereof to take all or any of the following actions:—
(a) to clean, or drain off or remove water therefrom, or to provide cover
thereto, or
(b) to treat the same in such physical, chemical or biological method as may
consider suitable in the circumstances, or
(c) to fill up unwholesome waterbody:
Provided that any unwholesome waterbody may be filled up only after compliance
with the provisions of section 4C of the West Bengal Land Reforms Act, 1955, by the

owner or the person having control thereof.

(2) No person shall keep, or permitted to be kept ormaintained, within any premises
or land any collection of stagnant or flowing water which, in the opinion of the Municipal
Commissioner, is, or is likely to be, a breeding place for mosquitoes, unless such
collection of water is treated in such manner as may effectively prevent the breeding of

mosquitoes.

(3) Allborrow pits dug in the course of construction andrepairs of buildings, roads,
or embankments shall be deep and connected with each other in the formation of a drain
directed towards the lowest level and properly sloped for discharge into a river, stream,
channel, or drain, and no person shall create any isolated borrow pit which is likely to
cause accumulation of water which again, in turn, may breed mosquitoes.

(4) The owner or occupier or any person having control of any premises or land shall
not keep therein any bottle, tyre (old or new), vessel, can, container or rcccptacle in such
manner as may allow it to collect, or to retain, water which may breed mosquitoes, and
shall clean and dry such bottle, tyre (old or new), vessel, can, container or receptacle at
the interval of seven days.

(5) Theowneroroccupieror any person having control of any premises or land shall
wrap the openings of the vent-pipes and the outlets of septic tanks with proper
mosquito-proof nets and shall maintain covering slabs of septic tanks to prevent entry
and exit of mosquitoes.

(6) Theowner oroccupier or any personhaving controlofany premises or land shall
seal the overhead tanks, cisterns or waterreceptacles to prevent mosquito breeding, and
shall provide safe ladder for making the overheadtanks orcisterns or water receptacles
approachable in order to facilitate inspection of the water therein by the Municipal
authorities or the officers of the Corporation, as the case may be.

West Ben. Act X
of 1956.
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The Kolkata Municipal Corporation
(Amendment) Act, 2018.

(Section 2.)

(7) If the owner or occupier or person on whom the notice under sub-section (1) is
served on fails or refuses to take the measures, or adopt the method of treatment,
specified in such notice within the time specified therein or contravenes the foregoing
provisions under this section, the Municipal Commissioner himself or any officer duly
authorized by him may take such measures or adopt such weatment, specified in such
notice within the time specified therein, and recover the cost of doing so from the owner
or the occupier of the premises, as the case may be, by way of levying special
conservancy charges, at such rate as may be determined by the Mayor-in-Council, and
shallalsobeliable toa penalty which shall notbe less than rupees one thousand but which
may extend to rupees one lakh only.”.

By order of the Governor,

SANDIP KUMAR RAY CHAUDHURI,
Secy. to the Govt. of West Bengal,
Law Department.

Published by Law Department, Government of West Bengal and
Printed at Saraswaty Press Ltd.(Government of West Bengal Enterprise), Kolkata 700 0S6.
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AGRAHAYANA 6] TUESDAY,NOVEMBER 27,2018 [SAKA 1940

PART III—Acts of the West Bengal Legislature.

GOVERNMENT OF WEST BENGAL
LAW DEPARTMENT

Legislative
NOTIFICATION

No. 2014-L.—27th November, 2018.—The following Act of the West Bengal Legislature, having been assented to
by the Governor, is hereby published for general information:—

West Bengal Act XXI of 2018

THE KOLKATA MUNICIPAL CORPORATION
(SECOND AMENDMENT) ACT, 2018.

[Passed by the West Bengal Legislature.)

[Assent of the Governor was first published in the Kolkata Gazette,
Extraordinary, of the 27th November, 2018.]

An Act to amend the Kolkata Municipal Corporation Act, 1980.

WHEREAS it is expedient to amend the Kolkata Municipal Corporation Act, 1980, West Ben. Act

. LIX of 1980.
for the purposes and in the manner hereinafter appcaring;

It is hereby enacted in the Sixtv-ninth Year of the Republic of India, by the
Legislature of West Bengal, as follows:—

Short title and 1. (1) This Act may be called the Kolkata Municipal Corporation (Second
commencement.
Amendment) Act, 2018.
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[ParT TIT

Amendment of
section 6 of the
West Ben. Act
-LIX of 1980.

Amendment in
the heading of
Chapter III.

Substitution of
new section for
section 26.

Omission of
section 27.

Amendment of
section 131,

Amendment of
section 172.

Amendment of
section 173B.

Insertion of new
section 174A
after section 174,

Amendment of
section 181.

The Kolkata Municipal Corporation
(Second Amendment) Act, 2018.

(Sections 2-10.)

(2) This section shall come into force at once; and the remaining sections shall
come into force on such date or dates as the State Government may, by notification
in the Official Gazette, appoint.

2. In section 6 of the Kolkata Municipal Corporation Act, 1980 (hereinafter
referred to as the principal Act),—
(i) the following proviso shall be added:—

“provided that the elected members of the Corporation may also elect
an individual who is not a member of the Corporation to be the Mayor
provided that he gets himself elected to be a member of the Corporation
within six months from the date of the election, failing which, he shall
cease to be the Mayor of the Corporation.”;

(ii) in the existing proviso,—
(a) for the word “provided”, the words “Provided further” shall be
substituted,;
(b) after the words “the Corporation” the words “or mmdividual” shall be
inserted.

3. In Chapter III of the Kolkata Municipal Corporation Act, 1980, for the words
in the Heading “B. Municipal Service Commission”, the words “B. Selection by
the West Bengal Municipal Service Commission” shall be substituted.

4. For section 26 of the principal Act, the following section shall be substituted:—

26. The West Bengal Municipal Service Commission constituted
under sub-section (1) of section 3 of the West Bengal Municipal
Service Commission Act, 2018, shall select such personn?,l for the Corporation as
may be prescribed by the State Government, a'nd it shall-bg bm’(,:hng on the Corporation
to appoint the personnel selected by the said Commission.™.

“Selection of
personnel.

5. Section 27 of the principal Act shall be omitted.

6. To sub-section (3) of section 131 of the principal Act, the following proviso
shall be added:—

«Provided that the rates under this sub-section may be subject to change in
accordance with the relevant charging provisions.”.

7. In sub-clause (iA) of clause (b) of sub-section (1) of section 172 of the
principal Act, for the words “sixty-five years”, the words “sixty years” shall be
substituted.

8. In sub-section (1) of section 173B of the principal Act, the second proviso
shall be omitted.

9. After section 174 of the principal Act, the following section shall be inserted:—

174A. Notwithstanding anything contained in section 174 or any
?flfﬁ’&iii'v%?ﬁi other provisions of this Act, the Corporation may, at any time,
review the scheme for specifying Base Unit Area Value by constituting a Committee
of such persons as the Corporation may, with the approval of the State Government,
by notification in the Official Gazetle, appoint.”.

10. In section 181 of the principal Act,—

(i) in sub-section (1), for the words by a public notice’, the words ‘by notice’
shall be substituted,

(ii) in sub-section (2), for the words ‘by a public notice’, the words ‘by notice’
shall be substituted.

“Review of

West Ben. Act
XII 0f 2018.
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(Second Amendment) Act, 2018.

(Sections 11-13.)

Amendment of 11. In section 338 of the principal Act, for the words “which shall not be less

section 338.
than fifty rupees and more than five thousand rupees”, the words “which shall not
be less than five thousand rupees and more than one lakh rupees” shall be substituted.
Substitution of 12. For section 394 of the principal Act, the following section shall be
new section for .
section 394. substituted:—
;dAﬁig;a:?grfm 394. Every person who intends to execute any of the works specified
{)eplacilr_s of in clause (b) to clause (m) of sub-section (1) of section 390 shall
uiidings. apply for sanction by giving notice in writing of his intenition to the
Municipal Commissioner in such form together with such fees including Drainage
development fee and containing such information as may be prescribed.”.
Amendment of 13. In sub-section i inci —
Amendment (3) of section 398 of the principal Act,

(1) for the words “two years”, the words “five years” shall be substituted;
(i1) the following proviso shall be added:—

. “Provided th.at in case of sanction which requires re-erection or sanction under
this Act of any dilapidated or condemned building, commencement of work should be

made Yvit.hin one year or within such time as may be specified by the Municipal
Commissioner at the time of sanction.”.

By order of the Governor,

SANDIP KUMAR RAY CHAUDHURI,
Secy. to the Govt. of West Bengal,
Law Department.

Published by Law Department, Government of West Bengal and
Printed at Saraswaty Press Ltd. (Government of West Bengal Enterprise), Kolkata 700 056.
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PART III—Acts of the West Bengal Legislature.

GOVERNMENT OF WEST BENGAL
LAW DEPARTMENT
Legislative
NOTIFICATION

No. 802-L.—30th July, 2019.—The following Act of the West Bengal Legislature, having been assented to by the
Governor, is hereby published for general information:—

West Bengal Act V of 2019

THE KOLKATA MUNICIPAL CORPORATION
(AMENDMENT) ACT, 2019.

[Passed by the West Bengal Legislature.]

[Assent of the Governor was first published in the Kolkata Gazetre,
Extraordinary, of the 30th July. 2019.]

An Act to amend the Kolkata Municipal Corporation Act, 1980.

WHEREAS it is expedient to amend the Kolkata Municipal Corporation Act, 1980, }";;(%f ?ig‘x/gd
L O Y.

for the purposes and in the manner hereinafter appearing;

Itis hereby enacted in the Seventieth Year of the Republic of India, by the Legislature
of West Bengal, as follows:—

Short title and 1. (1) This Act may be called the Kolkata Municipal Corporation (Amendment)
commencement.
Act, 2019.
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Amendment of

© section 170 of

West Ben. Act
LIX of 1980.

Amendment of
section 171.

Amendment of
section 172.

Amendment of
section 176.

The Kolkata Municipal Corporation
(Amendment) Act, 2019.

(Sections 2-5.)

(2) This section shall come into force at once; and the remaining section and
sections shall come into force on such date or dates as the State Government may, by
notification in the Official Gazette, appoint.

2. In section 170 of the Kolkata Municipal Corporation Act, 1980 (hereinafter
referred to as the principal Act), clause (c) of sub-section (1) shall be omitted.

3. In section 171 of the principal Act,—

(a) in clause (b) of sub-section (2), for the second proviso, the following
proviso shall be substituted:—

“Provided further that notwithstanding anything contained in this section,
the Corporation may at any time, specify the extent of area of the vacant
land for which property tax may be levied on any premises in which there
1s a construction.”;

(b) sub-section (5) shall be omitted;
(¢) to clause (a) of sub-section (8), the following proviso shall be added:—

“Provided that the rate of property tax on any land or building acquired,
constructed, purchased or owned by, or belonging to, the statutory bodies
mentioned in clause (a) and the possession of which has been delivered to
any person under any agreement or licensing arrangement or lease or any
other instrument shall be such as is determined under sub-section (2) of this
section.”. »

4. In section 172 of the principal Act, after sub-section (1D), the following sub-
sections shall be inserted:—

“(1E) The Mayor-in-Council may exempt from payment of a certain percentage of
property tax on land comprising building or vacant land where Urban Forestation has
been done on the vacant land or appertaining land to the building and preserved by the
owner or recorded person liable to pay the property tax so as to maintain ecological
balance of the locality in such manner as may be determined by the Corporation by
regulations.

Explanation.— For the purpose of this sub-section, the term ‘Urban Forestation’
shall be such as may be defined by Corporation by regulations.

(1F) The Mayor-in-Council may exempt from property tax on land and building
belonging to the Health Care Organizations, either primary or secondary or clinics,
owned or sponsored by the Government:

Provided that the Mayor-in-Council may impose a service charge, not exceeding
five per cent of annual valuation of lands and buildings of such Health Care Organizations
or clinics, for providing civic services to such Health Care Organizations or clinics.”.

5. The existing Explanation to section 176 of the principal Act shall be renumbered
as Explanation I and after Explanation I, so renumbered, the following explanation shall
be inserted:—

“Explanation 11.— If the possession of any land or building acquired, constructed,
purchased or owned by, or belonging to, Government or any of the statutory bodies
mentioned in clause (a) of sub-section (8) of section 171 is delivered to any person under
any agreement or licensing arrangement or lease or any other instrument, such land or
building shall be construed to be belonging to such person to whom property has been
so delivered and the annual valuation of such land or building shall be determined in
terms of section 174.”.
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Amendment of
section 180.
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section 182.

Amendment of
section 183.

Substitution of
new section for
section 184,

Amendment of
section 185.

The Kolkata Municipal Corporation
(Amendment) Act, 2019.

(Sections 6-11.)

6. In section 179 of the principal Act, in sub-section (2),—
(a) in clause (b), the words and figures *“‘sub-section (2) of”” shall be omitted;
(b) to clause (d), the following provisos shall be added:—

“Provided that Municipal Commissioner may, on the expiry of such
period, make and revise the annual valuation of such land or building at any
time, not beyond six years, and such valuation shall take effect from the
beginning of the quarter from which the annual valuation would have been
revised under this clause:

Provided further that when annual valuation of any land or building has
not been made and revised on the expiry of any such period, the previous
annual valuation shall continue to remain in force until it is so revised.”.

7. Insection 180 of the principal Act, in sub-section (2), in clause (ii), for the words
“the nature”, the words “the nature or the financial terms” shall be substituted.

8. To section 182 of the principal Act, the following proviso shall be added:—

“Provided that where the owner or the person primarily liable or the person liable to
pay the property tax fails to submit the return in the prescribed form then notwithstanding
anything contained in this Chapter, the Municipal Commissioner may revise the annual
value upon service of notice under section 184.”.

9. Insection 183 of the principal Act, for sub-section (5), the following sub-section
shall be substituted:—

“(5) The Municipal Commissioner shall on receipt of a notice of transfer or
devolution of title under this section, record such transfer or devolution in a book and
also in the Municipal Assessment Book subject to payment of arrears of tax and dues to
the Corporation on account of the transfer or the predecessor-in-interest of the applicant
and processing fee.”.

10. For Section 184 of the principal Act, the following section shall be substituted:—

“Notice for 184. The Municipal Commissioner in all cases in which any land or
f\or?s:lifrf;;f&éf building is for the first time assessed, or the annual value of any land

or building is revised or determined under this Chapter shall give
written notice thereof to the recorded owner or recorded person liable to pay property
tax of such land or building, as the case may be, and shall also specify in the notice, the
place, time and date, not less than one month thereafter, when he will proceed to consider
such valuation.

Explanation.— A written notice under this section shall be deemed to be duly served,
if it is sent through any mode of service of Indian Postal Service or as may be decided
by the Corporation, to the recorded owner or to the recorded person liable to pay property
tax of any land or building, as the case may be, and, in such case the date of sending such
notice through Postal Department or through any other means shall be deemed to be the
date of service of the notice to the recorded owner or person liable to pay property tax
of such land or building, as the case may be.”.

11. In section 185 of the principal Act, to the first proviso, for the words “to the
owner or to any lessee, sub-lessee or occupier”, the words “to the recorded owner or to
the recorded person liable to pay property tax or to the occupier, as the case may be”
shall be substituted.
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The Kolkata Municipal Corporation
(Amendment) Act, 2019.

(Sections 12-17.)

12. For section 186 of the principal Act, the following section shall be substituted :—

“Objections 186. Any objection to the annual value determined by Corporation
2%3;285;5:;‘11:;:‘0“ under this Chapter shall be made by the owner or the person liable to

pay the property tax, in writing, to the Municipal Commissioner before
the date fixed in the notice under section 184 and shall state in what respect the annual
value is disputed.”.

13. Insection 188 of the principal Act, in sub-section (2}, for the words “sub-section
(3) or sub-section (4) of” shall be omitted.

14. In section 191 of the principal Act, for the words “through electronic media or
otherwise”, the words “through electronic media or otherwise and extracts therefrom
shall be made available on payment of such fees as may be determined by Corporation”
shall be substituted.

15. In section 192 of the principal Act, in sub-section (2), in clause (i), for words
“owner or to the lessee, sub-lessee or occupier”, the words “the recorded owner or the
recorded person liable to pay tax” shall be substituted.

16. In section 193 of the principal Act,—
(1) for sub-section (2), the following sub-section shall be substituted:—

“(2) The property tax on any land or building, which is the property of the
Corporation or the Government or any of the statutory bodies mentioned in
clause (a) of sub-section (8) of section 171 and the possession of which is
delivered to any person under any agreement or licensing arrangement or lease
or any other instrument, shall be leviable upon such person.”;

(2) tosub-section (3), afterthe second proviso, the following proviso shall be added :(—

“Provided also that where the Municipal Commissioner, for the reasons to
be recorded in writing, is satisfied that the owner has failed or neglected to make
payment of property tax for four consecutive quarters or if occupier of such land
or building accept the liability of making payment of property tax in writing, the
occupier of such land or building for the time being may be made liable for
payment of property tax.”;

(3) to sub-section (4), the following proviso shall be added:—

“Provided that where the Municipal Commissioner, for the reason to be
recorded in writing, is satisfied that the Thika Tenant has failed or neglected to
make payment of property tax for four consecutive quarters or if occupier of
such land or building accept the liability of making payment of property tax in
writing, the occupier of such land or building for the time being may be made
liable for payment of property tax as person liable to pay property tax.”.

17. Forsection 199 of the principal Act, the following section shall be substituted: —

“Certificate of 199. (1) Every person engaged or intending to be engaged in any
;‘r‘(l)‘;;‘:z‘; f:’r; e profession, trade or calling in Kolkata as categorised in Schedule IV,
and C‘amng either by himself or by an authorised agent or representative, shall

obtain a certificate of enlistment for such period and on payment of such fees, as may
be determined by the Corporation and as per modalities specified in the form of
Guidelines issued by the State Government, or get the certificate of enlistment renewed,
on or before the expiry of the validity period thereof, from the Municipal Commissioner
or, in his absence, from the officer authorised to function as the Municipal Commissioner
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The Kolkata Municipal Corporation
(Amendment) Act, 2019.

(Sections 18-20.)

upon presentation of an application together with such application fees, at such rates, not
exceeding rupees two thousand and five hundred per annum, as may be determined by
the Corporation under sub-section (3) of section 131 and also documents as may be
determined by the State Government, as specified in the Guidelines and or as specified
in the web portal:

Provided that such enlistment or renewal thereof shall not absolve such person or
trader from any liability to take out any licence under this Act or any other law for the
time being in force.

(2) The Municipal Commissioner shall, after making such enquiry as may be
necessary and within thirty days of the receipt of the application, grant such Certificate
of Enlistment if the application is in order, or shall reject the application if it is not in
order.”.

18. In CHAPTER XIV of the principal Act, for the words “TAX ON
ADVERTISEMENTS OTHER THAN ADVERTISEMENTS IN NEWSPAPERS”, the
words “PROVISIONS REGULATING ADVERTISEMENT OTHER THAN
ADVERTISEMENTS IN NEWSPAPERS” shall be substituted.

19. In section 202 of the principal Act,—

(a) in sub-section (1), in the first proviso, after the words “the owner”, the
words “or the lessee, sub-lessee or the occupier” shall be inserted;

(b) in sub-section (2),—
(1) inclause (a), the words “use of the particular site for”” shall be omitted;

(ii) in clause (c), for the words “the tax”, the words “the fees” shall be
substituted.

20. In section 203 of the principal Act,—

(1) for the words in the marginal heading “License for use of site for purpose of
advertisement”, the words “License for the purpose of advertisement” shall be
substituted;

(2) in sub-section (1),—

(a) after the word “Occupier”, the words “ or any person on whose behalf the
advertisement purports to be” shall be inserted;

(b) after the word “sky-sign”, the words “and use of any vehicle or contraption
or natural person or any other mean” shall be inserted;
(3) in sub-section (2),—
(a) inclause (a), after the words “using any site”, the words “or any vehicle or
contraption or natural person or any other mean” shall be inserted;

(b) in clause (b), after the words “any site”, the words “or any vehicle or
contraption or natural person or any other means” shall be inserted;

(4) in sub-section (3), for the words “by regulations”, the words “by notification”
shall be substituted;

(5) to sub-section (3), the following proviso shall be added:—

“Provided that the notification issued under this sub-section shall have
overriding effect notwithstanding anything contained in the Budget Estimate.”;
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The Kolkata Municipal Corporation
(Amendment) Act, 2019.

(Sections 21, 22.)

(6) in sub-section (4), after the words “proposed site”, the words “or any vehicle or

contraption” shall be inserted;

(7) after sub-section (7), the following sub-sections shall be inserted:—

“(8) If any person erects, exhibits, fixes or retains any advertisement

referred to in this Chapter without paying the fees under this Chapter, he shall

be punished with fine which may extend to three times the amount payable as

such fees.

(9) No license fee shall be levied under this section for any advertisement

Or upon a person where—

(@)

(d)

()

(dj

(e)

®

(g)

3

such advertisement relates to “non-Commercial advertisement” or
“advertisement related to public interest” as defined in the Explanation to

sub-section (4) of section 202; or

such person holding certificate of enlistment under section 199 for displaying
his trade name at his place of business recorded in such certificate:

Provided that the exemption under this item shall apply only to one
board displayed within the meaning of this clause:

Provided further that the license fee would be chargeable upon any
person for commercial display for advertisement of its business if such
advertisement is displayed in the place of business of any other person
holding a certificate of enlistment under section 199 whether or not the

latter acts to further its business; or

such advertisement is exhibited within the window of any building if the
advertisement relates to the trade, profession, or business carried on in that
building; or

such advertisement is exhibited within any land or building that relates to
any sale or letting of such land or building or any effects therein or to any
sale, entertainment or meeting to be held on or upon in the same; or

such advertisement relates to the name of the land or building upon or over
which the advertisement is exhibited or to the name of the owner or
occupier of such land or building; or

such advertisement relates to the business of a railway administration and
is exhibited within any railway station or upon any wall or other property
of a railway administration; or

such advertisement relates to any activity of the Government or the
Corporation.”.

21. Section 204 of the principal Act shall be omitted.

22. In section 207 of the principal Act, for the words “public place”, the words

“public place, by any means” shall be substituted.
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(Sections 23-29.)

23. In section 208 of the principal Act,
(1) the following proviso shall be inserted:—

“Provided that the Municipal Commissioner may cancel or revoke the
certificate of enlistment for profession, trade and calling issued under provision
of section 199 if the licensee acts in contravention of any of the provisions
contained in this Chapter or under the licence:

Provided further that no order shall be made under this section without
affording a reasonable opportunity of being heard.”;

(2) in Explanation II, the words ‘““a tax on” shall be omitted.

24. For section 209 of the principal Act, the following section shall be substituted :—

“Power of 209. Notwithstanding anything contained in this Chapter, the
g;);?;)ranon © Corporation may, for the purpose of this Act, frame an advertisement
advertisement policy containing such terms and conditions as may be determined by
policy. regulations.”.

25. Insection 209A of the principal Act, in sub-section (2), for the words “such tax
half-yearly”, the words “such tax yearly” shall be substituted.

26. In section 209B of the principal Act,—

(1) insub-section(1),forthe words “renewed half-yearly”, the words “renewed
yearly” shall be substituted;

(2) in sub-section (2), for the words “of rupees ten shall be payable half- .
yearly”, the words “which the Corporation may, by order determine, be
payable” shall be substituted,;

(3) in sub-section (3), for the words “for each half-year”, the words “for each
year” shall be substituted.

27. In section 209C of the principal Act, for the words “fee of rupees twenty”, the
words “fee of rupees one hundred fifty” shall be substituted.

28. Insection 216 ofthe principal Act,insub-section (1), clause (b) shall be omitted.

29. In section 390 of the principal Act, in sub-section (2), after clause (i), the
following clause shall be inserted:—

“(ia) City service and Public utility building, that is to say, any buildings used
for providing services by various organizations like Corporation, Calcutta
Electric Supply Corporation, Public Works Department of the Government or
any other similar service providing agencies that are used in everyday life by the
public, such as electricity sub-station and ancillary building for distribution etc.,
crematorium, burning ghat, water supplies, sewerage works, water supply or
drainage pumping station, exclusive Car Parking Building with services incidental
to Car Parking (such as Electrical room, Pump room, Guards' room, toilets,
Control room etc.), telecommunication services; night shelters for homeless
people, ward office, health unit, community hall, compactor station, pay and use
toilet etc. run by Corporation, metro railway or any other Government buildings
for providing similar service purpose:

Provided that any other buildings providing services similar in nature as
determined by the Municipal Commissionermaycomeunder this classification.”.
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The Kolkata Municipal Corporation
(Amendment) Act, 2019.

(Section 30.)

Amendment of 30. In Schedule IX of the principal Act, under the heading “TAX ON CART”,—
Schedule IX.

(1) in serial number 1, for the words “Rupees thirty”, the words “Rupees one
hundred yearly” shall be substituted;

(i1) in serial number 2, for the words “Rupees fifteen”, the words “Rupees one
hundred yearly” shall be substituted;

(1) 1n serial number 3, for the words “Rupees forty”, the words “Rupees one
hundred and sixty yearly” shall be substituted.

By order of the Governor,

SANDIP KUMAR RAY CHAUDHUR]I,
Secy. to the Govt. of West Bengal,
Law Department.

Published by Law Department. Government of West Bengal and
Printed at Saraswaty Press Ltd.(Government of West Bengal Enterprise), Kolkata 700 056.
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PART III—Acts of the West Bengal Legislature.

GOVERNMENT OF WEST BENGAL

LAW DEPARTMENT

Legislative

NOTIFICATION

No. 351-L.—27th March, 2024.— The following Act of the West Bengal Legislature, having been assented to by
the Governor, is hereby published for general information:—

West Bengal Act XVII of 2023

THE KOLKATA MUNICIPAL CORPORATION
(AMENDMENT) ACT, 2023.

[Passed by the West Bengal Legislature.]

[Assent of the Governor was first published in the Kolkata Gazette,
Extraordinary, of the 27th March, 2024.]

An Act to amend the Kolkata Municipal Corporation Act, 1980.
WHEREAS it is expedient to amend the Kolkata Municipal Corporation Act, 1980, West Ben. Act
. . . LIX of 1980.
for the purpose and in the manner hereinafter appeanng;

It is hereby enacted in the Seventy-fourth Year of the Republic of India, by the
Legislature of West Bengal, as follows:— .

Short title und . 1.2 é;; This Act may be called the Kolkata Municipal Corporation (Amendment)
ct, .
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The Kolkata Municipal Corporation
(Amendment) Act, 2023,

(Section 2.)

(2) This section shall come into force at once and the remaining section shall come
into force on such date as the State Government may, by notification in the
Official Gazette, appoint.

2. In clause (a) of sub-section (1) of section 172 of the Kolkata Municipal
Corporation Act, 1980,—

(1) in sub-clause (iv), after the words “the State Government,”, the word “or”
shall be inserted;

(ii) after sub-clause (iv), the following sub-clause shall be inserted;:—

“(v) any land or building comprising educational institutions,
administered or aided by the State Government,”.

By order of the Governor,

PRADIP KUMAR PANJA
Pr. Secy. to the Govt. of West B
Law Department.

2

engal,

Published by Law Department. Government of West Bengal and
Printed at Saraswaty Press Ltd.(Government of West Bengal Enterprise), Kolkata 700 036,
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